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RAJYA SABHA
Tuesday, the 22nd July, 2014/31st Asadha, 1936 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

Some PointS RAiSed

MR. CHAIRMAN: Question No. 201. ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, the then Law Minister in the UPA 
Government. ...(Interruptions)...

MR. CHAIRMAN: No, Dr. Maitreyan, please. ...(Interruptions)... No showing 
of newspapers. ...(Interruptions)... No showing of newspapers. ...(Interruptions)... 
No, no, please. ...(Interruptions)... What is this? ...(Interruptions)... What is this? 
...(Interruptions)...

DR. V. MAITREYAN: He was the Law Minister in the UPA Government and he has 
gone on record that indeed there was pressure. ...(Interruptions)... 

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, how can he...(Interruptions)...

SHRI TIRUCHI SlVA (Tamil Nadu): Sir, ...(Interruptions)...

DR. V. MATIREYAN: This should be enquired into. ...(Interruptions)...

MR. CHAIRMAN: Please don’t display banners or newspapers. ...(Interruptions)...

सरदार सुखदेव ससह सिंडसा (पजंाब) : सर, मैं एक विषय के ऊपर आपका ध्यान विलाना 
चाहता हंू। ...(व्यवधान)...

MR. CHAIRMAN: Zero Hour. Zero Hour. ...(Interruptions)... Zero Hour. 
...(Interruptions)... No, no. ...(Interruptions)... Please. ...(Interruptions)... आप यह क्या 
कर रहे हैं? ...(व्यवधान)...

SHRI TIRUCHI SIVA: Sir, this...(Interruptions)...

DR. V. MAITREYAN: We want it to be enquired. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, he...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Dr. Maitreyan, please don’t 
do this. ...(Interruptions)...
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DR. V. MAITREYAN: Let them come clean on this. ...(Interruptions)...

SHRI TIRUCHI SIVA: No, Sir. The issue ...(Interruptions)…

SHRIMATI KANIMOZHI: Sir, how can he...(Interruptions)...

MR. CHAIRMAN: This is Question Hour. No other subject will be taken up. 
...(Interruptions)...

DR. V. MAITREYAN: Let them come and say...(Interruptions)...

MR. CHAIRMAN: Address the Chair and not ...(Interruptions)...The House is 
adjourned for ten minutes.

The House then adjourned at two minutes past eleven of the clock.

————

The House re-assembled at twelve minutes past eleven of the clock,

MR. CHAIRMAN in the Chair

oRAL AnSWeRS to QUeStionS

 MR. CHAIRMAN: Question No. 201. ...(Interruptions)... Please sit down. 
...(Interruptions)... Please sit down. ...(Interruptions)... Question No. 201 ...(Interruptions)... 
Question No. 201. ...(Interruptions)... Supplementary, please. ...(Interruptions)...

decline in value of PSUs

*201. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be 
pleased to state :

(a) whether Government is aware that lakhs of crores of public money is locked 
up as investments in Public Sector Units (PSUs) which are now suffering heavy losses; 
and

(b) if so, the steps that Government proposes to take to address this decline in the 
value of PSUs, as this amounts to losses in public investments?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) A Statement 
is laid on the Table of the House.

Statement 

(a) As per Public Enterprises Survey 2012-13, there are 79 Central Public Sector 
Enterprises (CPSEs) which have incurred losses, out of which 49 CPSEs are sick. The 
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total investment (equity + long term loan) made in these 79 CPSEs is ` 1,57,211.80 
crore.

(b) Government of India have constituted the Board for Reconstruction of Public 

Sector Enterprises (BRPSE) vide Resolution dated 6th December, 2004 as an advisory body 

to address the task of strengthening, modernization, reviving, and restructuring of Central 

Public Sector Enterprises (CPSEs) and advise the Government on strategies, measures 

and schemes related to them. On the recommendations of BRPSE, the Government/

holding companies have approved revival of 48 CPSEs as on 30.6.2014 envisaging a total 

assistance of ` 40,937 crore (cash assistance of ` 10,946 crore in the form of infusion 

of funds, and non cash assistance of ` 29,997 crore in the form of waivers/write offs of 

interest/loans, conversion of loans into equity, etc.). Further, to enhance performance of 

the CPSEs and also promote accountability, DPE facilitates the signing of Memorandum 

of Understanding (MoU) between the CPSEs and the Government.

SHRI RAJEEV CHANDRASEKHAR : Sir, lacs of crores of taxpayers’ public money 

has been invested in the public sector units around the country. ...(Interruptions)... As per 

the reply, ̀  1,57,211.80 crore have been invested in the sick PSUs only. ...(Interruptions)... 

But there is hardly any discussion in Parliament or otherwise about the performance and 

mismanagement of these PSUs, except in the CoPU and other Committees of Parliament. 

...(Interruptions)... There is no transparency and debate about these huge amounts of 

public investments and how they are being mismanaged. ...(Interruptions)... And, the 

answer to my question does not reveal any change in approach vis-a-vis capitalizing 

sick PSUs. …(Interruptions)… Does the Government believe in blindly investing 

taxpayers’ and public money into the PSUs without any restructuring or change in the 

sick PSUs? …(Interruptions)… This amounts to diverging from …(Interruptions)… what 

strict pre-conditions does the Finance Minister propose before further public money is 

invested into sick PSUs to ensure that no more money is pumped into further losses? …

(Interruptions)…

SHRI ARUN JAITLEY: Sir, the answer has been given on the basis of a Bureau’s 

report, which was set up by the previous Government. …(Interruptions)… The Bureau 

went into the question of assistance to the PSUs. …(Interruptions)… Now, the Bureau 

has given a detailed report on the basis of which a large number of PSUs got Central 

assistance from the budgetary grants and some of them could not. Only a few of them, 

19 of them, have turned around and became profit-making. The rest of them are still 
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loss-making. The present Government will take a detailed view in the matter, keeping in 
mind the suggestions, made by the hon. Member, with regard to the functioning of these 
PSUs.

SHRI RAJEEV CHANDRASEKHAR: Sir, my second supplementary is this: Will 
the Finance Minister please share what the Government’s approach to managing these 
PSUs and investments will be in the future, as different from the previous Governments, 
like, perhaps a holding company for all public investments?

SHRI ARUN JAITLEY: Sir, with regard to the structure the hon. Member is 
Suggesting, whether they function alone or they function collectively under a holding 
company, I do not think that itself is going to make a difference. We have to ensure that these 
PSUs, which have a very large number of employees and where a large amount of public 
investment is stuck, learn to function and their management has the capacity to function 
in a competitive environment, because they are competing in the same field with other 
private sector companies. And, unless they can function in that competitive environment, 
it may become very difficult for them to really survive in that environment.

SHRI P. BHATTACHARYA: Sir, we have seen that the Government is going to 
take certain measures to improve the working of the PSUs. That is fine, but would the 
Minister tell us how they would like to run the PSUs? In so many cases we have seen that 
people retired from the IAS or State Administration are running the PSUs and they have 
no intention of running these PSUs well. On the contrary, they are misusing their powers. 
They have no technical knowledge. I have seen so many cases in West Bengal and other 
parts of the country where the PSUs are sick due to bad management and labour troubles. 
What steps is the Government thinking of taking to put in place proper technocrats so that 
they can run the PSUs properly?

SHRI ARUN JAITLEY: Sir, the functioning of each of these PSUs is really in 
relation to the concerned department of the Government under whose jurisdiction they 
fall. There is no single department which runs them, because it depends on which field 
of activity they are in. So, they relate to that department. But I do agree with the hon. 
Member here. As I said, this reply has been given on the basis of the report of the Bureau 
that was set up by the UPA Government, which went into the functioning of these PSUs 
and tried to revive some of these PSUs. There are 79 of them which are completely loss-
making and 19 of them have turned around. Therefore, the management of these PSUs has 
to be professionalized. It has to be run by people who know how to run businesses. These 
PSUs will have to be run like businesses, because we are running them in a competitive 
environment. They can’t be run as a department of the Government. They are no longer 
functioning in a monopoly area, where people go and buy their products irrespective of 
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whether they are competitive or not. So, the management will have to tune itself to a 
complete market economy and a competitive environment.

SHRI TAPAN KUMAR SEN: Mr. Chairman, Sir, in the reply it has been said that 
approval for revival of 48 CPSEs has been granted. There are many more PSUs, whose 
products are hotly traded in the markets, like switchgear, tyers, etc. There are a number 
of PSUs for whom BRPSE has issued the winding-up orders. The basic reason is not 
understandable, because those PSUs have enough revival potential. If a proper investment 
of capital is made, they can revive and earn regularly for the public exchequer in a big 
way. Now, investment of public money in PSUs is definitely a problem, but public sector, 
as a whole, in our country generates a huge surplus, which could be harnessed in reviving 
these sick PSUs. I would like to draw particular attention to the fact that instead of going 
in for disinvesting in those areas — in his Budget Speech, the Finance Minister has said 
that...

MR. CHAIRMAN: Question please.

SHRI TAPAN KUMAR SEN: He had said that during the last one year, PSUs as a 
whole had made a capital investment of ` 2,47,000 crore in the economy, which has kept 
the national economy afloat. That was the investment made for one year.

MR. CHAIRMAN: What is the question?

SHRI TAPAN KUMAR SEN: Sir, my point is that they are generating for 
themselves. My question is, whether the Finance Minister or the concerned Ministry of 
the Government as a whole should seriously consider the revival of all the sick PSUs 
through capital investment, particularly which is having a good market and having 
good efficiency like Tire Corporation of India, Hindustan Cables, Biecco Lawrie etc....
(Interruptions)... I would like to know whether you are considering revival of them using 
the huge reserve and surplus which is to the tune of `6 lakh crores.

SHRI ARUN JAITLEY: Sir, there are PSUs and PSUs. Therefore, when my learned 
friend says that all PSUs must collectively be seen, there are oil PSUs, there are gas 
PSUs and, therefore, there are PSUs which function in the manufacturing sector. There 
are several defence PSUs some of which are functioning well. Therefore, you cannot 
club PSUs as a whole to say that this is a whole class; everybody is functioning badly 
or everybody is  functioning well. You have to look at it from PSU to PSU. The hon. 
Member in this House must keep in mind that these are the 79 PSUs we are dealing 
with which have become, over a period of time, loss making. The total amount of public 
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investment which is stuck in these PSUs is quite large. It is ` 1,57,000 crores or so. 
Now, a large number of their loans, over ` 40,000 crores, have been written off in the 
books. Over ` 10,000 crores from the Budget have been physically pumped into to make 
them going. And if you see their performance, the revival and restructuring package has 
been made in 31 of them,; 7 of them are going to be revived through a joint venture or 
a disinvestment process; revival through merger with other PSUs is applicable to 7 of 
them. There is another proposal, which the hon. Member, Shri Rajeev Chandrasekhar, 
just asked, by giving them to a holding company, in relation to 3 of them. Now, there 
are 4 of them which are incapable of revival and, therefore, in regard to them you may 
have to take an extreme step of winding up because they cannot be revived. The decision, 
therefore, as to what is to be done with each one of them will have to be PSU specific. A 
very large number of them are already in the BIFR itself and, therefore, efforts are being 
made to have rehabilitation schemes through the BIFR.

श्री ववजय गोयल : सर, लगातार हम सुनते आए हैं वक पी.एस.यजू. ज्यािातर लॉसेज में 
चल रहे हैं या वसक हैं, जैसा मंत्री जी ने भी बताया वक 79 लॉसेज़ में हैं और 49 वसक हैं। मैं 
माननीय मंत्री जी से यह जानना चाहता हंू वक टोटल पी.एस.यजू. वकतने हैं और एक पी.एस.य.ू 
में एक चेयरमनै होता है, िह वसक होती है, िह लॉसेज में जाती है, तो उसके बाि ही चेयरमनै 

िूसरी पी.एस.य.ू में चला जाता है तो मंत्री जी यह बताने की कृपा करें वक क्या एकान्टेवबवलटी 
विक्स की गई है? वकतने लोगों को पवनश वकया गया है, सैक वकया गया है? क्या इसी तरह से 

यह क्रम चलेगा? िूसरा सिाल यह है वक ...(व्यवधान)...

श्री सभापवि : आप एक सिाल पूविए।

श्री ववजय गोयल: वकतने पी.एस.यज़ू. को disinvest करने िाले हैं और वकतने को क्लोज 

डाउन करने िाले हैं?

MR. CHAIRMAN: Please answer one part of the question.

श्री अरुण जेटली : सर, मैंने अभी माननीय सिस्य तपन सेन जी के प्रश्न के उत्तर में कहा 
वक इस िक्त Disinvestment और joint venture के माध्यम से सात पी.सी.यज़ू. का revival हो 
रहा है, क्योंवक प्राथवमकता यह है वक िहा ंजो पूजंी लगी हुई है, िहा ंजो कम्मचारी काम कर रहे 

हैं, ि ेअपने रोजगार से बाहर न जाएं, इसवलए वकसी तरीके से ि ेलोग revive हो पाएं। इसी 
प्रकार से 31 पी.एस.यज़ू. ऐसे हैं, वजनको मौजूिा ढाचें मे ही सरकार ने अपनी योजना से revive 
करने का प्रयास वकया है। चार ऐसे हैं, वजनके सबंधं में लगाता है वक ये शायि revive नहीं हो 
पाएंगे, इसवलए उनको wind up ही करना पड़ेगा।

श्री ववजय गोयल : एकान्टेवबवलटी के बारे में बताइए।

श्री अरुण जेटली : सर, एकान्टेवबवलटी पी.एस.यज़ू specific-wise है, अगर वकसी विशेष 

पी.एस.य.ू के बारे में माननीय सिस्य जानना चाहें, तो मैं िह जानकारी िे सकता हंू।
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devolution of Central taxes to States

*202. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased to 
state:

(a) the details of growth rate, GDP and Debt GDP ratio from year 1996 till 2014 
and

(b) what was the percentage of funds collected under the Central Taxes devoluted 
to each State from 1996-97 till 2013-14?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) A Statement 
is laid on the Table of the House.

Statement

(a) The details of the growth rate of GDP at factor cost at constant (2004-05) 
prices, the absolute values of GDP at factor cost at constant (2004-05) prices and the Debt 
(total liabilities of Centre and States) to GDP ratio from 1996-97 till 2013-2014 are given 
in the following Table:

 GDP at Rate of growth The ratio of
 factor cost in GDP at factor total liabilities 
 at constant cost at constant of Centre and
Year prices prices States to GDP
 (` crore) (per cent) (per cent)

  1 2 3 4 

1996-97 1876319 8.0 64.37

1997-98 1957032 4.3 66.29

1998-99 2087828 6.7 67.11

1999-00 2254942 8.0 70.47

2000-01 2348481 4.1 73.67

2001-02 2474962 5.4 78.79

2002-03 2570935 3.9 82.86

2003-04 2775749 8.0 83.23

2004-05 2971465 7.1 82.13
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  1 2 3 4 

2005-06 3253073 9.5 79.07

2006-07 3564364 9.6 74.66

2007-08 3896636 9.3 71.44

2008-09 4158676 6.7 72.21

2009-10 4516071 8.6 70.63

2010-11 4918533 8.9 65.62

2011-12 5247530 6.7 65.27

2012-13 5482111 4.5 65.43

2013-14 (PE) 5741791 4.7 NA

PE= provisional estimate; NA = Not Available
Note: The ratio of total liabilities of Centre and States to GDP has been sourced from the Handbook 
of Statistics on Indian Economy, published by Reserve Bank of India; adjusted for revisions in GDP 
from 2010-11.

(b)  The States share in the net divisible pool of net proceeds of all shareable Union 
Taxes and duties is worked out after making deduction of cost of collection, surcharge, 
education cess and other miscellaneous receipts from the estimates of gross tax revenue 
collection. The percentage devolution to each State Government from this divisible pool, 
as per the recommendations of the respective Finance Commissions, from 1996-97 to 
2013-14 is given in Statement – I.
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SHRI DIGVIJAYA SINGH: Chairman, Sir, hon. Finance Minister, ever since he 
has taken charge, has been painting an extremely gloomy picture on the performance of 
the UPA Government. Even in his Budget speech, he has painted an extremely gloomy 
picture about the performance of the UPA Government. But by his own admission, the 
indicators that he has given reflect that the UPA Government outperformed the NDA 
Government in every sector. For example, Mr. Chairman, Sir, in GDP, their increase in 
2006 at constant price (2004-05), went up only by ` 7,00,000 crores. During our tenure, 
it has gone up by ` 30,00,000 crores.

The second point, Sir, that the Debt-GDP ratio, which was at 67.11 during their 
tenure, went up to 83.23 per cent of the GDP. While during our term, from 83.23, it has 
come down to 65.43.

MR. CHAIRMAN: What is the question?

SHRI DIGVIJAYA SINGH: My question is that with these statistics on the Table 
of the House and admission by the hon. Finance Minister, whether he will change his 
opinion about the performance of the UPA Government. If he does not, would he explain 
as to why?

SHRI ARUN JAITLEY: Sir, both, in the discussion which took place in the other 
House, as also in my Budget Speech, I have tried to be as non-partisan as possible. But 
there are some people who are born to be partisan and this question is born out of that 
spirit.

SHRI DIGVIJAYA SINGH: Sir, I take strong offence to his statement.

SHRI ARUN JAITLEY: The nature of the question itself makes it very clear. Every 
Government tries to put in its best as far as the performance of the economy is concerned. 
A large number of issues relating to the economy are not necessarily adversarial in 
character. There are years when the economy has done extremely well. This can be 
because of domestic factors. This can be because of the global factors and at times, on 
account of similar factors, the economy may start doing badly itself.

Now, I have an opinion which I don’t think is necessary for me to express on the 
functioning of the previous Government because I am going to be judged by how my 
Government does and not how much I manage to criticise the previous Government, but 
the hon. Member may bear in mind that the full truth really is that the UPA Government 
inherited an 8 per cent GDP growth. It has left behind a 4.5 or 4.7 per cent GDP growth. 
In between, in some of the years, the economy, in its performance, had peaked but then 
my comment at various stages has been in relation to the last one year, a stage in which 
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we have inherited the economy in its present stage. Compared to what it was in 2007-08, 
etc., where the economy was doing well, at the present moment, the economy is in a more 
challenging situation. That’s all I have said.

SHRI DIGVIJAYA SINGH: Sir, I would like to point out to the hon. Finance 
Minister, from a low base of 2002-03, which was 3.9 per cent, which was the lowest 
ever, they have grown up to 8 per cent, it was because of lower base of 2002-03 and not 
because of any outstanding performance of the NDA Government. What I am trying to 
say, hon. Chairman, Sir, is that he has levelled a charge against me of being partisan. In 
fact, his statement, by itself, is partisan.

MR. CHAIRMAN: Please come to the question.

SHRI DIGVIJAYA SINGH: Sir, my question is whether he will reconsider changing 
his opinion about the performance of the UPA Government.

SHRI ARUN JAITLEY: Sir, I think in the course of this week, we are going to 
discuss the General Budget and in the next week, hopefully, the Finance Bill. I will give 
my learned friend the detailed opinion on that occasion. Now, this low base or high base 
does not help for the simple reason that in a year in which you have the East-Asian crisis 
or you have a global slowdown or you have a sub-prime crisis, irrespective of the political 
complexion of the Government in Delhi, the economy may face situations, for instance, 
in the year 1999-2000, on a high base of 6.9 per cent, the economy still grew by 8 per 
cent.

SHRI SUKHENDU SEKHAR ROY: Sir, I was born free but I am not partisan. I 
am putting a question to the hon. Finance Minister because there was a demand from the 
majority of the States, particularly the debt-ridden States, that there should be sharing 
of 50:50 resources between the States and the Centre. Sir, now, I come to my question. 
The Government is in perpetuity. It cannot be isolated with a particular political party. 
Has the Government made any recommendation to the Fourteenth Finance Commission 
to extend the sharing of the resources between the Centre and the States on the basis of 
50:50 ratio? 

SHRI ARUN JAITLEY: Sir, the consultations of the Finance Commission both 
with the Central Government and the State Governments is an ongoing process and it is 
still on. The Governments are in a process of expressing their opinion and the Report is 
expected this year itself. The question has been of great concern to the hon. Member since 
he is from West Bengal, and, West Bengal, apart from other two States, namely, Punjab 
and Kerala, is affected. All these contentions are raised by States before the Finance 
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Commission, and, we will have to wait for the Report of the Finance Commission before 
expressing views on this particular subject. Whatever is the view, the Central Government 
will comply with that view accordingly. 

SHRI NARESH GUJRAL: Sir, the UPA Government had been resorting to a lot 
of window dressing of the balance sheet to show a healthy deficit financing. My specific 
question is whether it is a fact that in the last year, a large amount of income tax refunds 
were withheld, subsidies were postponed to the next year, and, a lot of income was 
preponed making the PSUs give 500 to 600 per cent dividends, which threatened the very 
health of the PSUs.

SHRI ARUN JAITLEY: Sir, there is a process in which the accounting of the 
Government of India is made. That process itself is a credible process. Various comments 
have been made on this subject, and, I have been reading a large number of those comments. 
But as far as the Government is concerned, I would like to say that the Government stands 
by whatever figures are mentioned in the regular reports of the Government, which have 
been coming as also in the Economic Survey. I do not wish to create any confusion in the 
market on that score, and, therefore, we will act on the basis presuming that the figures 
which are mentioned are correct.

SHRI P. RAJEEVE: Sir, my question is relating to part (b) of the question regarding 
share of States. If I look to my own State, Kerala, it is alarming to see that the share in 
service and expenditure tax which was 3.097 per cent in the period from 2000-01 to 
2004-05 got reduced to 2.378 per cent.

Similarly, the share in other taxes and duties, which was 3.057 in the period from 
2000-01 to 2004-05 got reduced to 2.341 per cent. This is the general trend, Sir.

I would like to give you some data regarding the Gross Distribution and Transfer, 
that is, GDT as percentage of GDP. In 1991, the Distribution to States, that is, the GDT, 
was 7.2 per cent of GDP. Now, it has been reduced to five per cent of GDP. Sir, it is a very 
serious issue for all the States in our country. All funds are concentrated in the Central 
Government. The previous Government imposed ‘cess’, and, now, you are also continuing 
with it. If it is a ‘cess’, there is no provision of transferring it to the State Governments.

Coming to my question, and, while joining myself with Mr. Roy, I would like to 
ask as to what is the Government’s position in this regard. Whatever are the Finance 
Commission’s recommendations; is the Government ready to share 50:50 of the taxes? 
Moreover, Sir, direct taxes have been reduced but indirect taxes have been increased.

SHRI ARUN JAITLEY: Well, as far as the Government is concerned, the 
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Government is certainly concerned with regard to the fiscal health of the States, and, 
therefore, in regard to that, since the consultations are on, the Government will be 
making a presentation before the Finance Commission itself. But, at the same time, the 
Government is also concerned with the fiscal discipline of the States. And, when my 
learned friend, and hon. Member from Kerala, asked this question, the difference between 
the Twelfth and Thirteenth Finance Commission in the various criteria that they adopted 
was that in terms of percentage weightage, the fiscal discipline, what the Twelfth Finance 
Commission got was 7.5 per cent. This increased to 17.5 per cent. Therefore, the Finance 
Commission also has been following a criterion that it wants to incentivise the following 
of a particular fiscal discipline by the States, and because of that reason, the numbers itself 
may vary. I think helping the States is one important criterion but, at the same time, the 
States also must realize that maintenance of fiscal discipline for them is important.

Ceasefire violations by Pakistan

*203. SHRI RAJKUMAR DHOOT: Will the Minister of DEFENCE be pleased to 
state:

(a) whether it is a fact that despite the goodwill gesture shown by the Prime 
Minister to improve bilateral relations with Pakistan, the Pakistani Army has violated 
ceasefire several times in Jammu and Kashmir;

(b) if so, the details thereof; and

(c) the details of action Government has taken or proposes to take in the matter?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) to (c) A Statement 
is laid on the Table of the House.

Statement

(a) to (c) The Prime Minister of Pakistan visited India at the invitation of our Prime 
Minister (PM) from 26-27 May, 2014 to attend the swearing in ceremony of the new 
Indian Government on 26th May, 2014. During the bilateral talks held next day, the two 
PMs agreed that Foreign Secretaries of both the countries would get in touch to explore 
how to move bilateral relations forward. Our Prime Minister further emphasized the 
importance of maintaining peace and tranquility at the borders and upholding the sanctity 
of the Line of Control (LoC).

In the current year till 16th July, 2014, there have been 54 ceasefire violations 
(CFVs) along the Line of Control (LoC) and International Border in Jammu and Kashmir. 
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All CFVs are taken up with the concerned authorities of Pakistan at the appropriate level 
through the established mechanism of hotlines, flag meetings etc.

SHRI RAJKUMAR DHOOT: Hon. Chairman, Sir, despite showering of our 
goodwill gestures from time to time, Pakistan has always heaped hatred, promoted terror 
against India and consistently violating ceasefire in Kashmir. So, through you, I would 
like to know from the hon. Minister how many times Pakistan violated the ceasefire 
during the last twelve months, month-wise, the number of such violations after the present 
NDA Government came into power and how many Indian security personnel were killed, 
wounded during these violations by Pakistan. Even during the last week, a BSF jawan 
was killed and many wounded.

SHRI ARUN JAITLEY: Sir, the month-wise figures can be given because the 
figures are maintained, but no figures are maintained on the basis of how many ceasefire 
violations took place when the particular political complexion of the Government in Delhi 
was of a particular kind. For instance, Sir, the violations predominantly have taken place 
both at the LoC, which is predominantly under the Army’s control, and at the international 
border, which is under the control of the BSF. For instance, last year, that is, 2013, the total 
number of violations which took place in the area under Army’s control, which means the 
LoC and a very small part of the international border, just above the Chenab river, was 
199. At the international border, which is under BSF’s control, it was 148. This year up 
to mid July, that is, 17th July, 2014, the total number of violations in these two categories 
is 47 and 9. Amongst all the years from 2004 downwards, the number of violations was 
higher in 2013. This year, compared to 2013, they are slightly less.

SHRI RAJKUMAR DHOOT: Sir, my specific supplementary is: What is preventing 
the Government of India from taking befitting action against Pakistan? If it is international 
law, conventions and diplomacy, the same applies to Pakistan also. Pakistan does not 
bother about such law, conventions and diplomacy. Then, why should this one-sided 
respect for international law, etc., by India be there? So, I would like to know whether the 
Government will assure this House that it will follow the Zero Tolerance policy against 
Pakistan’s ceasefire violations and give a befitting reply in the tit for tat manner.

SHRI ARUN JAITLEY: Sir, the Government’s policy consistently has been that we 
take action proportionately depending on the extent of ceasefire violation. Where retaliations 
are required, retaliations are done; where preventive actions are required, preventive actions 
are done; where the tension can be diluted by a dialogue between the DGMOs, which is 
done on the weekly basis, it is done on that basis. Whatever action is taken, further follow-
up action, on the basis of whatever our diplomatic responses are, is also to be measured in 
terms of the extent of the provocations which take place at the Line of Control.
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श्री गुलाम नबी आज़ाद : ऑनरेबल चेयरमनै साहब, वडिेन्स वमवनस्टर ने अपने जिाब में 

बताया वक मेरे पास हर साल के, हर मवहने के आंकड़े हैं, लेवकन यह जरूकरी नहीं है वक 

गिनमेंट चेंज होने के बाि या गिन्ममेंट चेंज होने से पहले क्या नंबर थे। मेरे ख्याल में ऑनरेबल 

धूत साहब ने जो सिाल पूिा था, िह तो वबल्कुल स्पष्ट है, वक जब से पावकस्तान के प्रधान मंत्री 

यहा ंओथ सेरेमनी के वलए बुलाए गए थे... और शायि आज़ािी के बाि यह पहली ििा हुआ वक 

पावकस्तान के प्रधान मंत्री को ओथ सेरेमनी में बुलाया गया। शायि हमारे प्रधान मंत्री की यह मंशा 

थी वक इलेक्शन के िौरान, जो एक ही मुद्दा पावकस्तान और वहन्िुस्तान के बारे में हर पब्ललक 

मीटटग में िोहराया गया था वक य.ूपी.ए. की गिन्ममेंट कमजोंर है और इसी िजह से सीज़िायर 

िॉयलेशन्स जम्मू-कश्मीर में होते हैं और ि ेपावकस्तान की लीडरवशप के सामने स्टैंड अप नहीं 

होते हैं, खड़े नहीं होते हैं, तो जब यह नई गिन्ममेंट आएगी, तो हम वसर झुका कर नहीं, बबल्क 

वसर उठा कर बात करेंगे...

श्री सभापवि : सिाल पूि लीवजए। 

श्री गुलाम नबी आज़ाद : और हम उनका जिाब िेंगे। तो आज वसर क्यों झुक गया है? आज 

क्यों इतने िॉयलेशन्स होते हैं? मैं जानना चाहता हंू वक जब से नई गिन्ममेंट आई है, तब से 

वकतने सीज़िायर िॉयलेशन्स हुए हैं?

†Transliteration in Urdu Script.

†
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श्री अरुण जेटली : सभापवत जी, न तो वसर झुका है और न ही कोई इस प्रकार का 
...(व्यवधान)... लीडरऑि अपोवजशन  इस बात  से सैवटस्िाइड रहे वक यह सरकार न ही वसर 
झुकने िेगी और न ही कोई ऐसा आंकड़ा है, और इस आंकड़े को ऐज्यमू करने की आपको कोई 

आिश्यकता नहीं है वक 26 मई के बाि वकसी प्रकार से इंटेंवसटी बढ़ी है। अगर आपने जानना 
चाहा वक पोवलवटकल कॉम्प्लेक्शन के वहसाब से बताओ, तो मैंने वपिले सिाल के उत्तर में कहा 
था वक उन चीजों को राजनीवतक नजवरए से न िेखें, लेवकन, चूवंक आप इंडो-पाक ...(व्यवधान)... 
चूवंक आप इंडो-पाक वरलेशन्स और सीज़िायर िॉयलेशन्स में भी राजनीवत िेखना चाहते हैं तो मैं 
आपको बतला िंू वक वजस भािना से आपने यह प्रश्न पूिा है, उसी भािना से मैं भी जिाब िे िंू 

वक 2004 में जब हम आपके हाथों में हुकूमत िोड़कर गए थे, तो पूरे साल में केिल एक 

िॉयलेशन था, जबवक 2013 में, जो आपके शासन का पूि्म िष्म था, उसमें 199+148 िॉयलेशन्स थे। 

...(व्यवधान)... आपने जब सरकार बनाई थी ...(व्यवधान)... जब आपने सत्ता अपने हाथ में ली थी 

...(व्यवधान)...

MR. CHAIRMAN: Silence. …(Interruptions)… Silence, please. …(Interruptions)…

श्री अरुण जेटली : जब आपने सत्ता हाथ में ली थी, तो एक िॉयलेशन था पहले िष्म में और 
जब अपने िोड़ी है, तो 199+148 िॉयलेशन्स थे। आपने जानना चाहा वक 27 मई के बाि वकतने 

सीज़िायर िॉयलेशन्स हुए हैं, तो हर िॉयलेशन में retaliation विया गया है। एक्चुअल आंकड़ा, 
जो वपिले साल का 347 था, 27 मई से 17 जुलाई तक पावकस्तान ने 19 सीज़िायर िायलेशन्स 

वकए हैं, वजनमें retaliatory action हमारी िौज ने वलया है। ...(व्यवधान)...

श्री अववनाश राय खन्ना : सर, मैं माननीय मंत्री जी को बताना चाहता हंू वक जब िायटरग 

होती है, तो उस समय बहुत सी वबलल्डग्ज़ को नुकसान होता है और खेती को भी नुकसान होता 
है। तो मेरा वसम्पल क्िशे्चन है वक जब ऐसा नुकसान होता है, तो क्या सरकार उन वकसानों को 
या वजनका नुकसान हुआ है, उनको compensation िेने के बारे में कोई विचार करेगी?

श्री अरुण जेटली : सर, माननीय सिस्य ने जो सुझाि विया है, इस पर हम वनबश्चत रूप से 

विचार करेंगे।

श्री नरेन्द्र कुमार कश्यप : सभापवत महोिय, 16 जुलाई को अरवनया सेक्टर में पावकस्तान की 

तरि से िायटरग हुई, गोलीबारी हुई, वजसमें सजंय धर नामक बी.एि.एि. का जिान शहीि 

हुआ, तीन और जिान जख्मी हुए, तीन वकसान जख्मी हुए, एक आठिीं क्लास का स्टूडेंट जख्मी 
हुआ। सभापवत महोिय, मैं आपके माध्यम से सरकार से यह जानना चाहता हंू वक आर.एस. पुरा, 
वबसना, पुिं एवरया में गोलीबारी की िजह से आज भी वकसान धान की बुिाई नहीं कर सके हैं। 

†Transliteration in Urdu Script.

†
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तो जो वकसान गोलीबारी की िजह से, धान की बुिाई नहीं कर सके हैं, क्या सरकार उनको 
compensation िेने के बारे में विचार करेगी? साथ ही सजंय धर, जो बी.एस.एि. का जिान 

शहीि हुआ था, उसके पवरिार को एक करोड़ रुपए की रावश िेने और जो लोग जख्मी हुए हैं, 
उनके पवरिार के लोगों को आरथक सहायता िेने की घोषणा क्या माननीय मंत्री जी करेंगे?

श्री अरुण जेटली : सभापवत महोिय, जहा ंतक वकसी भी शहीि जिान के मुआिजे का प्रश्न 

है, चाहे िह सेना का हो या पैरा-वमवलट्री िोस्सेज का हो, उसके स्पष्ट मापिंड बने हुए हैं और 
कोई भी ऐसा केस, जख्मी होने का या अगर कोई शहीि हो जाता है, नहीं है, वजसके सबंधं में 
मुआिजा न वमले। उसे पूरे मापिंड के मुतावबक मुआिजा वमलेगा। मैंने वपिले प्रश्न के उत्तर में 
कहा वक पहले भी हम लोग इस पर विचार कर रहे थे वक जो वकसान इसकी िजह से प्रभावित 

होते हैं, उनके सबंधं में सरकार को क्या योजना बनानी है।

Fall in value of rupee against dollar

*204. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be pleased 
to state:

(a) whether Government’s attention has been drawn to the continuing fall in rupee 
value against dollar;

(b) if so, what concrete steps are being taken to arrest this fall and to improve the 
rupee appreciation;

(c) whether the monetary policy will be restructured to arrest the fall of rupee 
value and to bring down the high cost on imported goods including oil and other essential 
goods; and

(d) if so, the details thereof and if not, the details of measures being envisaged 
to let the rupee appreciate so that foreign investors have more confidence, side by side 
building up foreign reserves to attract more FDIs?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (d): A Statement 
is laid on the Table of the House.

Statement

(a) to (d) After the announcement by the US Federal Reserve in May, 2013 about 
its intent to taper its asset purchases (rollback quantitative easing) and reflecting market 
concerns thereon as well as about the widening of the trade and current account deficits 
in India, the monthly average exchange rate of the rupee (RBI reference rate) depreciated 
sharply in the period June to September, 2013, with the daily exchange rate reaching a 
low of ` 68.36 per US dollar on August 28, 2013. However it recovered somewhat in 
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October 2013 and exhibited two way movements subsequently, but has been relatively 
more stable. In the current financial year, the average monthly exchange rate of the rupee 
was close to the ` 60 per US dollar mark. The stability in the exchange rate reflected the 
impact of the steps taken by the Government and the RBI to moderate the current account 
deficit and boost capital flows along with the greater clarity on US Federal  Reserve taper 
programme. The steps aim at augmenting the supply of foreign exchange to stem the 
rupee depreciation. These inter alia include: the Government’s measures to restrict non-
essential imports through tariff hike and other limits; the Government’s liberalization of 
norms for FDI in select sectors; the Government’s move to raise diesel prices periodically 
in small doses; the RBI’s liquidity tightening measures to stabilise currency market; the 
RBI’s move to open a forex swap window to meet the entire daily dollar requirements 
of three public sector oil marketing companies; the move to incentivize banks to  
mobilise fresh foreign currency non-resident (banks) deposits and swap it directly with 
the RBI for a limited period. In so far as the role of monetary policy is concerned, the 
RBI does not target a specific rate or level of exchange rate. The RBI intervenes in the 
market only to smoothen exchange rate volatility and prevent disruptions to macro-
economic stability. The measures taken by the Government and the RBI helped contain 
India’s current account deficit to US$ 32.4 billion in 2013-14 from a level of US$ 88.2  
billion and build-up foreign exchange reserves to a level of US $ 316.4 billion on  
July 4, 2014.

DR. T. SUBBARAMI REDDY: Sir, I would like to inform the hon. Minister that 
the UPA Government had brought down Current Account Deficit from 4.7 per cent of the 
GDP in 2012-13, that is, when an announcement was made by the US Federal Reserve 
about tapering its asset purchases to 1.7 per cent in 2013-14. RBI bought a record 19 
billion dollars in forward market in May with an aim to contain the volatility of rupee. 
So, I would like to say that we must bring down dollar to ` 55. The UPA Government 
was making all the efforts. We were successful. But, now, we have come to this side and 
you have gone to that side. So, this is a challenge for the NDA Government to continue 
the efforts started by UPA Government. How are they going to do it now? We would like 
to remind you that every day, we have to import 4 million barrels of crude oil for the 
country. We also import for our power plants. So, I would like to ask the Minister what 
concrete measures you are taking in continuation of the measures initiated by the UPA 
Government to arrest the fall of rupee in comparison to dollar.

SHRI ARUN JAITLEY: Sir, as far as the Current Account Deficit is concerned, this 
had become a very major challenge for the period 2012 onwards and one of the principal 
reasons was that there was a large amount of foreign currency which was being pulled out 
of this country on account of the policy changes which took place in the United States, 
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as the hon. Member himself has mentioned. At that stage, the fiscal deficit had reached 
a high point. The Current Account Deficit had reached a high point of 4.7 per cent. This 
was extremely worrisome as a result of which, the rupee-dollar rate had been completely 
disturbed and dollar had gone up to ` 68. Since then, a particular element of discipline 
into the economy was introduced. Non-essential imports were being discouraged. Several 
steps were taken. Each one of those steps is being continued to make sure that the Current 
Account Deficit is kept under containable limits. Current Account Deficit has come down 
to 1.7 per cent and we are making an effort to make sure that it is maintained, as far as 
possible, under containable limits. The large number of steps which I have indicated in 
the reply are all steps which had been initiated by the UPA Government and some of those 
very specific steps are being continued currently to make sure that the Current Account 
Deficit is maintained at that level.

DR. T. SUBBARAMI REDDY: Sir, my question is: What measures are being taken 
by the Government and the RBI to help contain India’s Current Account Deficit to USD 
32.4 billion in 2013-14 from a level of USD 88.2 billion and build-up foreign exchange 
reserves to a level of USD 316.4 billion by July, 2014?

SHRI ARUN JAITLEY: Sir, all these steps are described in the reply itself. Non 
essential imports, particularly in relation to gold, were restricted. The customs duties 
were hiked up. An 80:20 policy was introduced. The 80:20 policy is that out of the 
entire gold which is imported, at least 20 per cent has to be exported back after value-
addition of some form. There was liberalisation of the FDI in certain sectors, and further 
liberalisation has been announced by the present Government itself. The slow increase 
in the diesel prices itself is intended to restrict the use of items on which a lot of foreign 
exchange is outgoing. The Reserve Bank of India itself took several steps like tightening 
the liquidity. There was also incentive given to the banks to mobilize foreign currency 
resources from NRIs.

The Commerce Ministry came out with several export schemes most of which are 
continuing. These steps have contained the Current Account Deficit; and efforts are being 
made to continue each one of these policies. 

MR. CHAIRMAN: No further supplementaries. Mr. Tiruchi Siva.

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, thank you. I have a simple question. Of 
course, the appreciation in the rupee value will help in building foreign reserves to attract 
more FDIs. My simple question is: when the rupee value appreciates, yes, it gains the 
confidence of the foreign investor. At the same time, if there is an apprehension that our 
exporters are affected, what are the measures the Government intends to take to maintain 
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the stability of exchange rate in a manner that could gain the confidence of the investors, 
as well as, to protect the exporters in our country? Thank you.

SHRI ARUN JAITLEY: Sir, the rupee has to be kept at a rate which is real, and this 
rate is now determined by the market itself. The RBI itself manages this rate, and does not 
target any specific rate. The RBI intervenes only to smoothen the exchange rate volatility 
to prevent disruption which takes place. Therefore, one of the efforts which Government 
makes through its policies is that our foreign exchange earning through various methods, 
whether it is FDI, FII, through exports, through external commercial borrowings itself, 
continues to increase. The imbalance between the extent of foreign exchange that we 
spend, and the foreign exchange that comes into the country, should not increase to a  

limit where it can’t be managed. That is what upsets the rupee and dollar rate at that 

time.

DR. PRABHAKAR KORE: Sir, I have a specific question. Before elections, the 

rupee fell to ` 69 or ` 70 in one month. In market there were rumours that the black 

money which was kept outside, was coming into the country for the election purpose. Sir, 

is it a fact?

SHRI ARUN JAITLEY: I think the real crisis has started in May, 2013 with the 

roll back of the quantitative easing of the U.S. Federal reserves. When the U.S. Federal 

authority has put in about $85 billion into the market, they announced their intention to 

ease this situation. As a result of which foreign currency in terms of dollars was being 

pulled out from various other economies which created this particular balance. This 

process started in May, 2014, and it is at that stage the then UPA Government, through 

the Finance Ministry, have started a series of steps. Some of them are restrictions on gold 

import, etc., in order to make sure that the rate which went up to ` 68 against a dollar 

could be partly corrected. The Current Account Deficit came under control from 4.7 per 

cent to 1.7 per cent.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, thank you. Sir, the 

Union Finance Minister is fond of mentioning a phrase “fiscal prudence “. This fiscal 

prudence is indicated in his precise answer to this question that “between June and October 

the measures of the UPA Government have been reflected in the stability of the exchange 

rate. In its continuation, the UPA Government have taken certain measures regarding the 

currency market and its stabilization.” Are you convinced with the review by the RBI on 

the measures towards the liquidity tightening of the currency market, or, would you like 

to have an extra measure for the liquidity stability of the currency market?
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SHRI ARUN JAITLEY: Sir, this depends on what the situation, at a given moment, 
is. Now how much liquidity is to be there in the market itself will depend on the current 
situation of the market. This is a fluid situation and, therefore, my reply, in all situations, 
to be the same will never take place. Therefore, in the foreign currency situation in this 
country, when the rupee rate stabilizes, you will have one view. If it is a little volatile, you 
will have a different view. Similarly, with regard to interest rates, since these are regulated 
by the Reserve Bank, in case there is still a high level of inflation expected, you will have 
one view. And if the inflation moderates, you will have another view. So, it will depend 
on well-settled economic principles itself. But this is a discretion which is decided on the 
basis of these various factors by the Reserve Bank.

Target for reduction of current account deficit

*205.  SHRI TAPAN KUMAR SEN: Will the Minister of FINANCE be pleased to 
state:

(a) the details of the current account deficit of the country over the last three 
years;

(b) the measures taken by Government to reduce the current account deficit, and

 (c) the target set for reduction of current account deficit during the current financial 
year 2014-15?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) A Statement is 
laid on the Table of the House.

Statement

(a) to (c) India’s Current Account Deficit (CAD) in absolute terms and as a per cent 
of Gross Domestic Product (GDP) during last three years is as follows:

Sl. No. Year CAD (US$ billion) CAD as per cent of GDP

 1. 2011-12 78.2 4.2

 2. 2012-13 88.2 4.7

 3. 2013-14 32.4 1.7

Government had taken a number of measures to contain CAD in the second 
quarter of 2013-14 as the widening of the trade deficit and CAD in the previous two 
years continued through the first quarter and in tandem with market perceptions of an 
imminence of the rollback of quantitative easing by the US Federal Reserve led to a sharp 
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depreciation of the rupee in June-August, 2013. These, inter alia, include compression in 
import of gold and silver and non-essential items including through hike in custom tariffs 
and other limits. As a step towards restricting the gold imports, Government has linked 
the gold imports with the gold exports, whereby 20 per cent of the imported gold has to 
be channelized for gold exporters. Inflation Indexed Bonds has been introduced on June 
4, 2013 to wean investors from gold to other savings instruments and help in moderating 
gold demand. Apart from these measures, the Government has revised diesel prices and 
capped subsidized LPG cylinders to consumers to contain the fiscal burden of subsidies 
in September, 2012 and subsequently oil marketing companies were permitted to raise 
diesel prices in small measures periodically. This helped reduce the growth in domestic 
oil consumption even as global crude oil prices remained at elevated levels. Besides, 
a number of export promotion schemes are in place to promote exports and certain 
additional features have been made like widening of Interest Subvention Scheme and 
raising the rate of subvention from 2 per cent to 3 per cent, broadening the scope of Focus 
Market Scheme, Focus Product Scheme and Incremental Export Incentivisation Scheme 
etc. These measures are expected to moderate the demand for oil imports. Government 
and RBI do not estimate or target specific levels of CAD, but seek to monitor the balance 
of payments developments closely and calibrate policies/measures to meet the broad 
objectives of moderating CAD to sustainable levels.

SHRI P. RAJEEVE: Sir, all the answers today have been given by one Minister.

SHRI TAPAN KUMAR SEN: Sir, the time is running out. So, I will be very quick.

Sir, no doubt, the current account deficit could be contained over the period. From a 
dangerous level of 4.7 per cent, today, it is 1.7 per cent, and the hon. Finance Minister has 
detailed out actions taken on that. My first supplementary is this. The hon. Minister has 
stated about restricting gold imports. Particularly, in that year, that is, 2012, the Economic 
Survey says that a kind of perverse trend has developed, where there has been seven 
per cent investment on gold and jewellery out of the total domestic investment. This is 
as per 2012. To what extent could that perversion be contained by your intervention in 
disciplining gold imports? What is the impact of that in the form of share of domestic 
investment in non-productive, non-employment generating investments like gold, 
jewellery and, to some extent, real estate? Secondly,

MR. CHAIRMAN: One supplementary at a time, please.

SHRI TAPAN KUMAR SEN: Sir, it is a supplementary on the impact of the 
Government’s action. Secondly, on petroleum too, they have taken some action which 
has helped in reducing the oil consumption. What is the real impact? To what extent is oil 
consumption reduced by their intervention in oil imports?
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SHRI ARUN JAITLEY: Sir, with regard to the reduction in the quantum in both the 
commodities, I can send it separately to the hon. Member. But the restrictions on gold, 
apparently, did bear some result. And that is apparent from the fact that when we have 
a peak amount of current account deficit of over 88 billion, — that is when the current 
account deficit reached 4.7 per cent — it came down to 32 billion — 32 billion is the 
manageable current account deficit. So, it came down to 1.7 per cent. Obviously, steps 
which were taken with regard to restricting gold both in terms of duty increase, restricting 
the number of people who could bring it in, as also other conditions like 80:20 policy, 
apparently, seem to have worked because the proof is in the eating itself.

SHRI TAPAN KUMAR SEN: What is the share of domestic investment in gold and 
jewellery?

SHRI ARUN JAITLEY: That is a separate figure which I will send separately.

SHRI TAPAN KUMAR SEN: Sir, my second supplementary is this. Certain steps 
have been taken to contain non-essential imports. Now there is still room for containing 
some more non-essential imports in the country, like, steel, where you are bound by a 
Regional Agreement, and the import duty on steel will come to zero. That will create 
a disaster for domestic steel producers. Similarly, there are certain other areas. I would 
like to know whether the Government will scrutinize and further contain non-essential 
imports in the domestic market.

SHRI ARUN JAITLEY: Sir, interventions in the market, in order to contain these 
things, take place when there is a situation which calls for a radical action. If the situation 
stabilizes, then, the Governments normally do not interfere in the markets. Governments 
intervene only when a crisis situation seems to have happened.

SHRI TAPAN KUMAR SEN: Preventive process is also required.

SHRI ARUN JAITLEY: I will pass the suggestion of the hon. Member to the 
Commerce Ministry which deals with it.

MR. CHAIRMAN: Question Hour is over. 

————

WRitten AnSWeRS to StARRed QUeStionS

Concession offered by airlines to students

†*206. SHRI MAHENDRA SINGH MAHRA: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether students studying abroad are offered special concession in international 
flights;

†Original notice of the question was received in Hindi.
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(b) if so, whether such concession would also be extended to the students studying 
in the country;

(c) if so, by when the decision regarding such concession is likely to be taken; 
and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU 
PUSAPATI): (a) No, Sir. No concessions are offered to students studying abroad by 
Government as airfares are not regulated by the Government whether international or 
domestic. Airlines are commercial organizations which fix air fares based on interplay of 
market forces. Providing concessions on air fare to any class of passenger is a commercial 
decision and prerogative of the airline.

(b) to (d) Do not arise in view of (a).

Fdi in the defence sector

*207. SHRIMATI NAZNIN FARUQUE: Will the Minister of DEFENCE be pleased 
to state:

(a) the details of the agreements executed by Government with other countries 
relating to Foreign Direct Investment (FDI) in the defence sector; and

(b) the details of future plans of Government in this regard ?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) No 
agreement has been executed by Government with other countries relating to FDI in 
defence sector. However, in pursuance to the Inter-Governmental Agreement between 
India and Russia signed in February, 1998, a Joint Venture Company, BrahMos Aerospace, 
between the Defence Research and Development Organisation (DRDO) of India and 
NPO Mashinostroyenia of Russia has been formed for design, development, production 
of a supersonic cruise missile. 

As per the current FDI Policy, upto 26% FDI is permissible in the defence sector 
subject to licensing through Government route and wherever FDI beyond 26% is likely to 
result in access to modern and state-of-the art technology in the country, decisions can be 
taken to allow higher FDI on a case-to-case basis with the approval of Cabinet Committee 
on Security. However, in the Union Budget 2014-15, it has been announced that the 
composite cap of foreign exchange is being raised to 49% with full Indian management 
and control through the FIPB route for defence sector.
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Air Ambulance Service

†*208. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government is going to launch an Air Ambulance Service in 
collaboration with private air ambulance companies, if so, the details thereof;

(b) whether this facility would be available for those patients who are unable to 
afford charges of Air Ambulance Service, if so, the details thereof; and

(c) whether Government plans to establish a patient relief fund also, if so, the 
details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) No, Sir.

(b) In view of answer to (a), question does not arise.

(c) No, Sir.

Re-registration of medical practitioners

*209.  SHRI MANSUKH L. MANDAVIYA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the steps taken by Government, as on date, in coordination with State 
Governments for re-registration of medical practitioners after every five years to enhance 
professional skills of medical practitioners;

(b) whether Government has conducted any international study in this regard; 
and

(c) the details of punishment or action taken by the Ministry to punish medical 
practitioners involved in illegal trading of human organs and unethical clinical trials?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) As on date, the Indian Medical Council (IMC) Act, 1956, does not 
provide for re-registration of doctors. Medical Council of India (MCI), with the previous 
approval of the Central Government, has notified Indian Medical Council (Professional 
Conduct, Etiquette and Ethics) Regulations, 2002, which, inter-alia, prescribe that a 
Physician should participate in professional meetings as a part of Continuing Medical 

†Original notice of the question was received in Hindi.
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Education (CME). In order to enhance professional skills and to update their medical 
knowledge, such CMEs must be attended by medical practitioners for at least 30 hours 
every 5 years, organised by reputed professional academic bodies or any other authorized 
organisations. The compliance of this requirement shall be informed regularly to MCI or 
State Medical Council by these bodies. The MCI regulations are statutory and binding on 
all the doctors registered with MCI or State Medical Councils.

(b) No, Sir.

(c) The MCI informed that insofar as illegal trading of human organs is concerned, 
it has not received any such complaint. However, with regard to unethical clinical trials, 
the MCI informed that a complaint was received in the year 2012 from Shrimati Brinda 
Karat, Former Member of Parliament (Rajya Sabha) relating to unethical clinical trials by 
doctors of Government hospitals as well as private doctors violating minimum standards of 
conducting clinical trials without patients’ consent and for monetary benefit. MCI further 
informed that it had obtained detailed report from the Drug Controller General (India) and 
Directorate General of Health Services. The Ethics Committee of MCI decided to form 
a Sub-Committee to examine the matter in detail. The MCI has also received an appeal 
dated 16.03.2011 regarding unethical clinical trials against Tamil Nadu State Medical 
Council Order dated 21.12.2010. The MCI is taking necessary action in the matter as per 
the Indian Medical Council (Professional Conduct, Etiquette and Ethics) Regulations, 
2002. 

development of airports in Andhra Pradesh 

*210. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL AVIATION 
be pleased to state :

(a) whether about hundred cities are under the technical survey by Government to 
assess feasibility for development of airports;

(b) if so, the names of the cities under survey in Andhra Pradesh;

(c) the details of the present status of the survey; and

(d) by when, the new airports are proposed to be developed in Andhra Pradesh?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU 
PUSAPATI): (a) to (c) No, Sir. However, in 2013 the following locations in the erstwhile 
Andhra Pradesh were surveyed to assess the potential for setting up of airports namely 
Nellore, Kurnool, Kadapa, Vijayawada, Guntur, Kakinada, Tirupati, Anantapur and 
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Ongole in Andhra Pradesh and Nizamabad, Karimnagar and Warangal in Telangana. So 
far, Kadapa, Vijayawada, Tirupati in Andhra Pradesh and Warangal in Telangana have 
been identified to promote regional air connectivity.

(d) The construction work in Kadapa airport has been completed and upgradation 
of Tirupati airport to international standards will be completed by June, 2015. However, 
development of airports at other locations depends upon factors such as availability of 
land, availability of mandatory clearances, environmental clearances, traffic projections, 
and provision of support services by the State Government such as access road to the 
airport, water supply, power supply, services of State Police and State Fire Staff for 
Security and Safety needs of the airport, etc.

Revenue contribution from Tamil Nadu

*211. DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to  
state:

(a) the total revenue contribution from Tamil Nadu to central exchequer during 
the financial years 2010-11, 2011-12, 2012-13 and 2013-14;

(b) the total amount received by Tamil Nadu from the Centre during the period;

(c) whether Government has allocated Tamil Nadu its due share from the central 
exchequer; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITELY): (a) The information 
about State-wise collection of revenue is not maintained since central taxes like Income 
tax, Customs duty, Central Excise duty, Service tax etc. are collected by different offices 
of the concerned Department irrespective of the State where the transaction which 
occasioned the tax liability took place.

(b) The State of Tamil Nadu during the financial years 2010-11, 2011-12, 2012-13 
and 2013-14 received total amount of ̀  54001.37 crore as a share of Central Taxes/Duties 
from the Centre.

(c) and (d) In terms of accepted recommendations of the Thirteenth Finance 
Commission, share of Central  Taxes/Duties which has been released to Government of 
Tamil Nadu from the central exchequer during the financial years 2010-11 to 2013-14 is 
as under:
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 (` in crore)

2010-11 2011-12 2012-13 2013-14

10913.97 12714.95  14519.69 15852.76

Interest rate charged on loans for dairy and animal husbandry

*212.  SHRI M.P. ACHUTHAN: Will the Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that the present interest rate charged by nationalized banks 
on loan to farmers engaged in dairy and animal husbandry is between 12.75 per cent to 16 
per cent whereas for agricultural loan, the effective interest rate is below 8 per cent; and

(b) if so, whether Government will direct banks to offer loan for dairy and animal 
husbandry sector at par with agricultural loan?

THE MINISTER OF FINANCE (SHRI ARUN JAITELY): (a) and (b) The interest 
rates have been deregulated by the Reserve Bank of India (RBI) and decided by the 
respective banks depending upon their Base Rates and cost of funds etc. However, under 
the Interest Subvention Scheme, short-term crop loans upto ` 3 lakhs are given by Banks 
at an interest rate of 7 per cent per annum. Besides, farmers who repay their short-term 
crop loans in time are given a further subvention of 3 per cent.

There is no proposal to offer loans for dairy and animal husbandry sector at par with 
short-term crop loans. However, under the Dairy Entrepreneurship Development Scheme 
(DEDS) of the Government of India, the beneficiaries are eligible for Back- ended Capital 
Subsidy of 25% (33.3% for SCs/STs) and the banks charge interest on the entire loan 
amount, until the subsidy portion is received and from the date of receipt of the subsidy, 
interest is charged only on the effective bank loan portion i.e. bank loan minus subsidy.

In addition, under National Livestock Mission, in order to encourage entrepreneurship 
development in various activities in poultry, small ruminants and piggery activities, a 
Back-ended Subsidy of 25% (33.33% for BPL/SCs/STs) in normal areas, 35% (50% 
for BPL/SCs/STs) in North East Region/Hill Areas/Left Wing Extremism (LWE) 
Affected Districts and 45% (60% for BPL/SCs/STs) in difficult areas is provided by the 
Government.

Utilization of loans taken by States

†*213. SHRI RAMDAS ATHAWALE: Will the Minister of FINANCE be pleased 
to state:

†Original notice of the question was received in Hindi.



[22 July, 2014] 31Written Answers to   Starred Questions

(a) whether various State Governments have taken loan from the Central 
Government during the last three years and till date;

(b) if so, the details thereof as on date year-wise and State-wise; and

(c) the purposes for which State Government had taken loan and the purposes for 
which they utilized the loan?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (c) Details of 
loans taken by the State Governments from Central Government during 2011-12, 
2012-13 and 2013-14 are given in the Statement (See below). 

In accordance with Twelfth Finance Commission (TFC) recommendations, Central 
Government has discontinued its loan intermediation role and stopped direct disbursement 
of Central loans to the States from TFC Award period 2005-10, except for EAPs loans 
which are passed on to the States on back to back basis The loans taken by the State 
Governments from Central Government are primarily for Externally Aided Projects 
(EAPs). The utilization of loans for the purposes they are meant is subject to control of 
State and audit by the Comptroller and Auditor General of India (C&AG).

Statement 

Amount of Loan taken by the State Governments 
from Central Government 

(` in crores)

States 2011-12 * 2012-13* 2013-14**

Andhra Pradesh 2719.01 1181.75 1342.29

Arunachal Pradesh 0.00 39.7 0

Assam 30.06 0 48.61

Bihar 826.56 508.02 549.66

Chhattisgarh 56.74 16.7 11.93

Goa 121.40 137.14 150.37

Gujarat 187.87 112.14 161.02

Haryana 96.19 51.07 337.72
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States 2011-12 * 2012-13* 2013-14**

Himachal Pradesh 80.18 131.78 59.04

Jammu and Kashmir 22.71 14.18 15.28

Jharkhand 32.53 238.64 106.15

Karnataka 1267.06 1348.98 1158.71

Kerala 407.15 552.29 392.02

Madhya Pradesh 1032.60 1557.31 1212.44

Maharashtra 376.59 750.79 919.62

Manipur 0.00 0 0

Meghalaya 10.85 4.36 0.08

Mizoram 26.45 0.1 0.16

Nagaland 5.10 0 0

Odisha 232.76 402.48 577.23

Punjab 149.50 226.64 376.06

Rajasthan 337.10 199.88 409.75

Sikkim 5.81 2.28 1.47

Tamil Nadu 1179.74 1360.35 2011.34

Tripura 6.73 4.12 4.93

Uttarakhand 46.40 34.71 34.96

Uttar Pradesh 315.64 295.96 389.9

West Bengal 442.80 1489.33 729.02

ToTal (STaTeS) 10015.53 10660.70 10999.76

* As per Union Finance Accounts 2011-12 and 2012-13 (provisional).
** Plan releases of loans as captured from Management Information System (MIS) report in the Plan Finance 
Management System.
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Financial health of public sector banks

*214.  SHRI D. RAJA: Will the Minister of FINANCE be pleased to state:

(a) the details of deposits, advances, profits, net and gross Non-Performing Assets 
(NPAs) of public sector banks, as on 31 March, 2014, bank-wise;

(b) whether it is a fact that the profitability of Public Sector Banks as on 31st 
March, 2014 has decreased and percentage of net and gross NPAs increased; and

(c) if so, the action taken by the Reserve Bank of India (RBI), which is the 
controller of the banks, with particular reference to weak banks like Punjab & Sind Bank, 
Dena Bank, Vijaya Bank, Bank of Maharashtra and Syndicate Bank etc.?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) The bank-
wise details on Deposits, Advances, Profit After Tax (PAT), Gross Non-Performing Assets 
(GNPA), Net Non-Performing Assets (NNPAs) of Public Sector Banks (PSBs) as on 31st 
March, 2014 vis-à-vis the data as on 31st March 2013 is given in the Statement (See 
below).

(c) RBI conducts Annual Financial Inspection of the Banks, on the basis of 
which Monitorable Action Points are prescribed for the banks. Regular follow-up with 
the banks is done through the off-site and on-site inspection and analysis of the quarterly 
and annual results of the banks. RBI has prescribed guidelines of early recognition of 
financial distress, prompt steps for resolution and fair recovery for lenders, framework 
for revitalizing distressed assets in the economy RBI has advised banks to have system 
generated segment-wise information on non-performing assets and restructured assets 
including data on the opening balances, additions, reductions, closing balances, 
provisions held technical write-offs etc. Banks have been advised to take adequate steps 
to strengthen their risk management systems, credit appraisal and sanction process, 
post sanction monitoring and follow-up and have a robust Management Information 
System (MIS) mechanism. RBI has also taken bank specific action in case of United 
Bank of India putting it under Prompt Corrective Action to take various measures to 
improve income, launch special drives through recovery cells and aggressive target set 
for recovery of NPAs.
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Investment by Indian companies abroad

*215.  SHRI T.K. RANGARAJAN: Will the Minister of FINANCE be pleased to 
state:

( a)  the number of Indian companies investing in foreign countries;

(b) the total investments made by Indian companies; and 

(c)  the repatriation of dividend/profits by these companies over the past three 
years?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) The number of 
Indian companies investing in foreign countries is 7430.

(b)  The total investments made by Indian companies: USD 271023.172 million.

(c) During the last three years (from April 1, 2011 to March 31, 2014), USD 
4028.06 million was repatriated as dividend and USD 1204.78 million as profit by these 
companies.

Victims of drug trial in tamil nadu

*216.  SHRI ARVIND KUMAR SINGH: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether 254 women have died due to a US funded clinical trial for cervical 
cancer in Tamil Nadu and Maharashtra, if so, the details thereof;

(b) whether compensation has not been paid to kin of victims, if so, the reasons 
therefor;

(c) if not, the amount paid, so far, as compensation, victim-wise;

(d) whether Government has initiated inquiry into the death of women and has 
fixed responsibility in this regard, if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (e) It is not true that 254 women had died due to US funded clinical 
trials on cervical cancer in Tamil Nadu and Maharashtra. However, there is a report of 
deaths of women during a study to assess efficacy of cervical cancer screening and breast 
cancer screening strategies in reducing mortality from cervical and breast cancers among 
women. The study has compared the cancer death rates among women offered screening 
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to those offered no screening. However, those offered no screening were counselled to 
report to health facilities. This was part of the studies funded by US National Cancer 
Institute and Bill and Melinda Gates Foundation and conducted by Tata Memorial 
Hospital, Mumbai and International Agency for Research on Cancer, WHO. Since these 
deaths are not attributable to clinical trial, the question of compensation, inquiry into the 
deaths and fixing of responsibility do not arise.

Airports in Gujarat

*217.  SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) the total number of airports in Gujarat; 

(b) the number of airports, out of them, where no commercial activity is taking 
place; and

(c) the reasons for not using these airports for commercial activities?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU 
PUSAPATI): (a) There are 27 airports/airfields in Gujarat of which 9 airports belong 
to Airports Authority of India (AAI), 5 belong to Indian Air Force (IAF), 2 belong to 
private parties and 11 belong to the State Government of Gujarat. AAI also maintains 
Civil Enclaves at two IAF airports.

(b) and (c) Among these, one IAF airfield and 10 State Government aerodromes 
are not operational. Further the AAI airports at Kandla, Keshod and Deesa do not have 
scheduled flights and are not used for commercial activities. The airlines provide air 
services to specific places depending on the traffic demand and commercial viability of 
such operations while complying with Route Dispersal Guidelines.

Financial assistance for new industry in Gujarat

†*218.  SHRI LAL SINH VADODIA: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) the funds provided to industrial establishments for setting up of new industries 
in Gujarat by the Ministry; and

(b) the number of industrial establishments of Gujarat which have availed this 
benefit?

†Original notice of the question was received in Hindi.
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THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES 
(SHRI KALRAJ MISHRA): (a) and (b) For setting up of new micro-enterprises in the 
non-farm sector, Government in the Ministry of Micro, Small and Medium Enterprises 
(MSME) has been implementing a credit-linked subsidy programme named Prime 
Minister’s Employment Generation Programme (PMEGP) since 2008-09 through Banks 
with Khadi and Village Industries Commission (KVIC) as nodal agency at the national 
level for generating employment in the country including in Gujarat. Under PMEGP, 
general category beneficiaries can avail of margin money subsidy of 25% of the project 
cost in rural areas and 15% in urban areas. For beneficiaries belonging to special categories 
such as scheduled castes, Scheduled tribes, OBCs, minorities, women, ex-servicemen, 
physically handicapped, beneficiaries belonging to North Eastern Region, hill and border 
areas, etc., the margin money subsidy is 35% in rural areas and 25% in urban area. The 
maximum cost of project is ` 25 lakh in the manufacturing sector and ` 10 lakh in the 
service sector. In Gujarat, since inception of PMEGP, an amount of ` 222.78 crore was 
released by way of margin money subsidy, out of which ` 207.69 crore was utilized till 
June 2014. A total of 6862 micro enterprises have been setup providing employment to 
about 75,000 persons till June 2014.

development of domestic air cargo terminals

*219.  SHRI AAYANUR MANJUNATHA: Will the Minister of CIVIL AVIATION 
be pleased to state:

(a) whether Government has identified 24 airports for being developed as domestic 
air cargo terminals;

(b) if so, the names of places where these domestic cargo terminals are being 
developed; and

(c) whether it is a fact that air cargo constitutes about 10 per cent of revenue 
earning of the airline industry?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU 
PUSAPATI): (a) and (b) Government accords priority to the development and 
strengthening of Air Cargo Logistics infrastructure in the country. Air Cargo terminals 
including domestic cargo facilities at the airports of Airports Authority of India and Joint 
Venture airports are developed by the respective airport operators from time to time based 
on their assessment of existing market conditions and future potential for such facilities. 
The viability of establishing such facilities including its revenue and expenditure and the 
timelines are dependent upon the business models of the respective airport operators.
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(c) No Sir. As per information furnished by Scheduled carriers in India, revenue 
from Air Cargo constitutes less than 10% of their total revenue earnings.

Study by Global Financial Integrity on illegal financial  
flow out of the country

*220.  SHRI RITABRATA BANERJEE: Will the Minister of FINANCE be pleased 
to state:

(a) whether according to a study by the Global Financial Integrity (GFI), India is 
losing nearly ` 240 crores every 24 hours, on average, due to illegal Financial flow out 
of the country;

(b) if so, the details thereof;

(c) whether Government intends to seek active reform of the taxation agreements 
with various countries;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) A news 
item published in “The Hindu” on 18th November, 2010, stated that India was losing 
nearly ` 240 crore every 24 hours, on average, due to illegal financial flows out of the 
country. This news item was based on a Report of Global Financial Integrity published 
in November 2010, titled “The Drivers and Dynamics of illicit Financial Flows from 
India: 1948-2008”, available at http://www.gfintegrity.org/wp-content/uploads/2014/02/
GFI-India-Final.pdf, which estimated that between 1948 and 2008, a total amount of US$ 
213.2 billion had been shifted out of India through illicit outflows.

(c) to (e) The Government of India has signed a number of Double Taxation 
Avoidance Agreements (DTAAs) and Tax Information Exchange Agreements (TIEAs) 
with various countries/jurisdictions. It has also joined the Multilateral Convention on 
Mutual Administrative Assistance in Tax Matters (Multilateral Convention) and SAARC 
Multilateral Agreement. Under these agreements, information as is foreseeably relevant 
for administration or enforcement of the domestic laws concerning taxes in specific cases 
can be received from our treaty partners. The status of these Agreements as on 30th, June, 
2014, is given in the Statement (See below). In addition, negotiations for entering into new 
DTAAs with Azerbaijan, Chile, Hongkong, Iran, Nigeria and Venezuela and negotiations 
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for entering into new TIEAs with Costa Rica, Democratic Republic of Congo, Panama, 
Maldives, Saint Kitts and Nevis, Seychelles, Andorra, Anguilla, Antigua and Barbuda. 
Aruba.

Barbados, Brunei Darussalam, Cook Islands. Curacao, Dominica. Dominican 
Republic, Faroe Islands, Greenland, Grenada, Honduras. Jamaica, Montserrat. Peru, 
Saint Lucia. Saint Vincent and the Grenadines, Samoa, Saint Maarten, Turks and Caicos 
and Vanuatu are going on.

Statement

Status of India’s tax treaties as on 30th June, 2014

Sl.No. Jurisdiction Type of EOI agreement Date signed Date from which  

     in force

 1     2          3 4 5 

 1. Afghanistan SAARC Multilateral Agreement 13.11.2005 19.5.2010

 2. Albania Double Taxation Avoidance  08.07.2013 4.12.2013 

   Agreement (“DTAA”)

   Multilateral Convention on  1.3.2013 1.12.2013 

   Mutual Administrative  

   Assistance in Tax Matters  

   (“Multilateral Convention”) 

 3. Andorra Multilateral Convention 05.11.2013 Not yet in force in  

     Andorra

 4 Anguilla Multilateral Convention Extension by the  01.03.2014 

    United Kingdom 

 5. Argentina Taxation Information  21.11.2011 28.01.2013 

   Exchange Agreement  

   (“TIEA”) 

   Multilateral Convention 03.11.2011 01.01.2013

 6. Armenia DTAA 31.10.2003 09.09.2004

 7. Aruba Multilateral Convention Extension by the  01.09.2013 

    Netherlands 
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 1     2          3 4 5

 8. Australia DTAA 25.07.1991 30 12.1991

   Protocol 16.12.2011 02.04.2013

   Multilateral Convention 03.11.2011 01.12.2012

 9. Austria DTAA 08.11.1999 05.09.2001

   Multilateral Convention 29.5.2013 Not yet in force in  

     Austria

 10. Bahamas TIEA 11.02.2011 01.03.2011

 11. Bahrain TIEA 31.05.2012 11.04.2013

 12. Bangladesh DTAA 27.08.1991 27.05.1992

   Protocol 16.02.2013 13.06.2013

   SAARC Multilateral Agreement 13.11.2005 19.05.2010

 13. Belarus DTAA 27.09.1997 17.07.1998

 14. Belgium DTAA 26.04.1993 01.10.1997

   Multilateral Convention 04.04.2011 Not yet in force in  

     Belgium

 15. Belize TIEA 18.09.2013 25.11.2013

   Multilateral Convention 29.05.2013 01.09.2013

 16. Bermuda TIEA 07.10.2010 03.11.2010

   Multilateral Convention Extension by  01.03.2014 

    United Kingdom 

 17. Bhutan SAARC Multilateral Agreement 13.11.2005 19.05.2010

   DTAA 04.03.2013 Not yet in force

 18. Botswana DTAA 08.12.2006 30.01.2008

 19. Brazil DTAA 26,04.1988 11.03.1992

   Protocol 15.10.2013 Not yet in force

   Multilateral Convention 03.11.2011 Not yet in force in  

     Brazil
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 1     2          3 4 5

 20. British Virgin  Multilateral Convention Extension by 01.03.2014 

  Islands  United Kingdom 

 21. Bulgaria DTAA 26.05.1994 23.06.1995

 22 Canada DTAA 11.01.1996 06.05.1997

   Multilateral Convention 03.11.2011 01.03.2014

 23. Cayman Islands TIEA 21.03.2011 08.11.2011

   Multilateral Convention Extension by 01.01.2014 

    United Kingdom 

 24. China DTAA 18.07.1994 21.11.1994

   Multilateral Convention 27.08.2013 Not yet in force in  

     China

 25.  Chinese Taipei DTAA 12.07.2011 12.08 2011 

  (Taiwan)

 26. Chile Multilateral Convention 24.10.2013 Not yet in force in  

     Chile

 27. Colombia DTAA 13.05.2011 Not yet in force

   Multilateral Convention 23.05.2012 01.07.2014

 28. Costa Rica Multilateral Convention 01.03.2012 01.08.2013

 29. Croatia Multilateral Convention 11.10 2013 01.06.2014

 30. Curacao Multilateral Convention Extension by the 01.09.2013 

    Netherlands 

 31. Cyprus DTAA 13.06.1994 21.12.1994

 32. Czech DTAA 01.10.1998 27.09.1999

  Republic Multilateral Convention 26.10.2012 01.02.2014
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 1     2          3 4 5

 33. Denmark1 DTAA 08.03.1989 13.06.1989

   Protocol 10.10.2013 Not yet in force

   Multilateral Convention 27.05.2010 01.06.2011

 34. Egypt(United  DTAA 20.02.1969 30.09.1969 

  Arab Republic) 

 35. Estonia DTAA 19.09.2011 20.06.2012

   Multilateral Convention 29.05.2013 Not yet in force in  

     Estonia

 36. Ethiopia DTAA 25.05.2011 15.10.2012

 37. Faroe Islands Multilateral Convention Extension by Denmark 01.06.2011

 38. Fiji DTAA 30.01.2014 15.05.2014

 39. Finland DTAA 15.01.2010 19.04.2010

   Multilateral Convention 27.05.2010 01.06.2011

 40. France DTAA 29.09.1992 01.08.1994

   Multilateral Convention 27.05.2010 01.04.2012

 41. Georgia DTAA 24.08.2011 08 12.2011

   Multilateral Convention 03.11.2010 01.06.2011

 42. Germany DTAA 19.06.1995 26.10.1996

   Multilateral Convention 03.11.2011 Not yet in force in  

     Germany

 43. Ghana Multilateral Convention 10.07.2012 01.09.2013

 44. Gibraltar TIEA 01.02.2013 11.03.2013

   Multilateral Convention Extension by the  01.03.2014 

    United Kingdom 

 45. Green Land Multilateral Convention Extension by the Denmark 01.06.2011
1Under a protocol, the DTC with Denmark is extended to apply in its entirety to the territory of the Faroe 
Islands.
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 1     2          3 4 5

 46. Greece DTAA 11.02.1965 17.03.1967

   Multilateral Convention 21.02.2012 01.09.2013

 47. Guatemala Multilateral Convention 05.12.2012 Not yet in force in  

     Guatemala

 48. Guernsey TIEA 20.12.2011 11.06.2012

 49. Hungary DTAA 03.11.2003 04.03.2005

   Multilateral Convention 12.11.2013 Not yet in force in  

     Hungary

 50. Iceland DTAA 23.11.2007 21.12.2007

   Multilateral Convention 27.05.2010 01.02.2012

 51. Indonesia DTAA 07.08.1987 19.12.1987

   Revised DTAA 27.07.2012 Not yet in force

   Multilateral Convention 03.11.2011 Not yet in force in  

     Indonesia

 52. Ireland DTAA 06.11.2000 26.12.2001

   Multilateral Convention 30.06.2011 01.09.2013

 53. Isle of Man TIEA 04.02.2011 17 03.2011

   Multilateral Convention Extension by the  01.03.2014 

    United Kingdom 

 54. Israel DTAA 29.01.1996 15.05.1996

 55. Italy DTAA 19.02.1993 23.11.1995

   Multilateral Convention 27.05.2010 01.05.2012

 56. Japan DTAA 07.03.1989 29.12.1989

   Multilateral Convention 03.11.2011 01.10.2013

 57. Jersey TIEA 03.11.2011 08.05.2012
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 58. Jordan DTAA 20.04.1999 16.10.1999

 59. Kazakhstan DTAA 09.12.1996 02.10.1997

   Multilateral Convention 23.12.2013 Not yet in force in  

     Kazakhstan

 60. Kenya DTAA 12.04.1985 20.08.1985

 61. Korea DTAA 19.07.1985 01.08.1986

  Republic Multilateral Convention 27.05.2010 01.07.2012

 62. Kuwait DTAA 15.06.2006 17.10.2007

 63. Kyrgyz Republic DTAA 13.04.1999 10.01.2001

 64. Latvia DTAA 18.09.2013 28.12.2013

   Multilateral Convention 29.05.2013 Not yet in force in  

     Latvia

 65. Liechtenstein TIEA 28.03.2013 20.01.2014

   Multilateral Convention 21.11.2013 Not yet in force in  

     Liechtenstein

 66. Liberia TIEA 03.10.2011 30.03.2012

 67. Libya DTAA 02.03.1981 01.07.1982

 68. Lithuania DTAA 26.07.2011 10.07.2012

   Multilateral Convention 07.03.2013 01.06.2014

 69. Luxembourg DTAA 02.06.2008 09.07.2009

   Multilateral Convention 29.05.2013 Not yet in force in  

     Luxembourg

 70. Macau, China TIEA 03.01.2012 16.04.2012

 71. Macedonia DTAA 17.12.2013 Not yet in force

 72. Malaysia DTAA 14.05.2001 14.08.2003
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   Revised DTAA 09.05.2012 26.12.2012

 73. Maldives SAARC Multilateral Agreement 13.11.2005 19.05.2010

 74 Malta DTAA 28.09.1994 08.02.1995

   Revised DTAA 08.04.2013 Not yet in force

   Multilateral Convention 26.10.2012 01.09.2013

 75. Mauritius DTAA 24.08.1982 06.12.1983

 76. Mexico DTAA 10.09.2007 01.02.2010

   Multilateral Convention 27.05.2010 01.09.2012

 77. Moldova Multilateral Convention 27.01.2011 01.03.2012

 78. Monaco TIEA 31.07.2012 27.03.2013

 79. Mongolia DTAA 22.02.1994 29.03.1996

 80. Montenegro DTAA 08.02.2006 23.09.2008

 81. Montserrat Multilateral Convention Extension by the  01.10.2013 

    United Kingdom 

 82. Morocco DTAA 30.10.1998 20.02.2000

   Protocol 08.08.2013 Not yet in force

   Multilateral Convention 21.05.2013 Not yet in force in  

     Morocco

 83. Mozambique DTAA 30.09.2010 28.02.2011

 84. Myanmar DTAA 02.04.2008 30.01.2009

 85. Namibia DTAA 15.02.1997 22.01.1999

 86. Nepal DTAA 18.01.1987 01.11.1988

   Revised DTAA 27.11.2011 16.03.2012

   SAARC Multilateral Agreement 13.11.2005 19.05.2010
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 87. Netherlands DTAA 30.07.1988 21.01.1989

   Protocol 10.05.2012 02.11.2012

   Multilateral Convention 27.05.2010 01.09.2013

 88. New Zealand DTAA 17.10.1986 03.12.1986

   Multilateral Convention 26.10.2012 01.03.2014

 89. Nigeria Multilateral Convention 29.05.2013 Not yet in force in  

     Nigeria

 90. Norway DTAA 02.02.2011 20.12.2011

   Multilateral Convention 27.05.2010 01.06.2011

 91. Oman DTAA 02.04.1997 03.06.1997

 92. Pakistan SAARC Multilateral Agreement 13.11.2005 19.05.2010

 93. Philippines DTAA 12.02.1990 21.03.1994

 94. Poland DTAA 21.06.1989 26.10.1989

   Protocol 29.01.2013 01.06.2014

   Multilateral Convention 09.07.2010 01.10.2011

 95. Portugal DTAA 11.09 1998 30.04.2000

   Multilateral Convention 27.05.2010 Not yet in force in  

     Portugal

 96. Qatar DTAA 07.04.1999 15.01.2000

 97. Romania DTAA 10.03.1987 14.11.1987

   Revised DTAA 08.03.2013 26.12.2013

   Multilateral Convention 15.10.2012 01.06.2014

 98. Russia DTAA 25.03.1997 11.04.1998

   Multilateral Convention 03.11.2011 Not yet in force in  

     Russia
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 99. San Marino TIEA 19.12.2013 Not yet in force

   Multilateral Convention 21.11.2013 Not yet in force in  

     San Marino

 100. Saudi Arabia DTAA 25.01.2006 01.11.2006

   Multilateral Convention 29.05.2013 Not yet in force in  

     Saudi Arabia

101. Serbia DTAA 08.02.2006 23.09.2008

102. Singapore DTAA 24.01.1994 27.05.1994

   Protocol 29.06.2005 01.08.2005

   Protocol 24.06.2011 01.09.2011

   Multilateral Convention 29.05.2013 Not yet in force in  

     Singapore

103. Sint Maarten Multilateral Convention Extension by the  01.09.2013 

    Netherlands 

104. Slovak Republic Multilateral Convention 29.05.2013 01.03.2014

105. Slovenia DTAA 13.01.2003 17.02.2005

   Multilateral Convention 27.05.2010 01.06.2011

106. South Africa DTAA 04.12.1996 28.11 1997

   Protocol 26.7.2013 Not yet in force

   Multilateral Convention 03.11.2011 01.03.2014

107. Spain DTAA 08.02.1993 12.01.1995

   Protocol 26.10.2012 Not yet in force

   Multilateral Convention 11.03.2011 01.01.2013

108. Sri Lanka DTAA 27.01.1982 19.04.1983

   Revised DTAA 22.01.2013 22.10.2013
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   SAARC Multilateral Agreement 13.11.2005 19.05.2010

109. Sudan DTAA 22.10.2003 15.04.2004

110. Sweden DTAA 24.06.1997 25.12.1997

   Protocol 07.02.2013 16.08.2013

   Multilateral Convention 27.05.2011 01.09.2011

111. Switzerland DTAA 02.11.1994 29.12.1994

   Protocol 30.08.2010 07.10.2011

   Multilateral Convention 15.10.2013 Not yet in force in  

     Switzerland

112. Syria DTAA 06.02.1984 25.06.1985

   Revised DTAA 18.06.2008 10.11.2008

113. Tanzania DTAA 27.05.2011 12.12.2011

114. Tajikistan DTAA 20.11.2008 10.04.2009

115. Thailand DTAA 22.03.1985 13.03.1986

116. Trinidad and DTAA 08.02.1999 13.10 1999 

  Tobago

117. Tunisia Multilateral Convention 16.07.2012 01.02.2014

118. Turkey DTAA 31.01.1995 01.02.1997

   Multilateral Convention 03.11.2011 Not yet in force in  

     Turkey

119. Turkmenistan DTAA 25.02.1997 07.07.1997

120. Turks and Caicos Multilateral  Extension by the 01.12.2013 

   Convention United Kingdom 

121. Uganda DTAA 30.04.2004 27.08.2004

122. Ukraine DTAA 07.04.1999 31.10.2001

   Multilateral Convention 27.05.2010 01.09.2013
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123. United Arab DTAA 29.04.1992 22.09.1993 
  Emirates Protocol 26.03.2007 03.10.2007
    Protocol 16.04.2012 12.03.2013

124. United Kingdom DTAA 25.01.1993 26.10.1993

   Protocol 30.10.2012 27.12.2013

   Multilateral Convention 27.05.2010 01.10.2011

125. United States DTAA 12.09.1989 18.12.1990

   Multilateral Convention 27.05.2010 Not yet in force in  
     United States

126. Uruguay DTAA 08.09.2011 21.6.2013

127. Uzbekistan DTAA 29.07 1993 25.01.1994

   Protocol 11.04.2012 20.07.2012

128. Virgin Islands  TIEA 09.02.2011 22.08.2011 
  (British)

129. Vietnam DTAA 07.09.1994 02.02.1995

130. Zambia DTAA 05.06.1981 18.01.1984

————

WRitten AnSWeRS to UnStARRed QUeStionS

Air cargo terminal at indore

 †1366. DR. CHANDAN MITRA: Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether the proposal to construct air cargo terminal at Devi Ahilya Bai Holkar 
Airport at Indore is under the consideration of Government;

(b) if so, the details thereof; and

(c) the steps taken by Government for the approval and implementation of this 
proposal at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI G.M. SIDDESHWARA): (a) No, Sir.

(b) and (c) Do not arise.
†Original notice of the question was received in Hindi.
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Heavy losses to Air India

1367.  SHRI C.M. RAMESH: Will the Minister of CIVIL AVIATION be pleased to 
state:

(a) whether Air India is incurring heavy losses after inducting Air Bus and 
Dream-liner in its fleet; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) No, Sir. The losses to Air India is not on account of 
induction of Airbus or Dreamliner. In fact it is because of the reasons given as below:

(i) High operating cost environment.

(ii) Increase in the prices of Aircraft Fuel.

(iii) Depreciation of Indian Rupee vis a vis US dollar.

(iv) Increase in interest cost due to high working capital and aircraft loans.

(v) Global recession leading to pressure on yields.

(vi) Entry of low cost carriers on domestic and competition from foreign carriers  
  in the international market thus resulting in decline in yields.

(vii) High airport charges.

(viii) Static market conditions.

(ix) Moderate growth in Aviation Sector.

development of new airports in different States

1368. SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) the details of the number of new airports to be developed in different States, 
State-wise;

(b)  the names of the States where airports of international standard are proposed 
to be set up;

(c)  the estimated cost on the proposed plan for setting up of small and big airports 
in these States and comprehensive details thereof; and ,
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(d) by when the facility of new airports would be available to the domestic and 
international passengers?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) to (c) Government of India has granted “in principle” 
approval for setting up of the 15 Greenfield airports in the country. The list of these airports 
along with estimated project cost are as under: Mopa in Goa (approx. ` 3000 crore), Navi 
Mumbai (approx. ` 14500 crore), Shirdi (approx. ` 300 crore) and Sindhudurg (approx. 
` 350 crore) in Maharashtra, Bijapur (approx. ` 150 crore), Gulbarga (` 13.78 crore in 
initial phase) Hasan (approx. ` 313 crore) and Shimoga (approx. ` 38.91 crore in initial 
phase) in Karnataka, Kannur (approx. ̀  1800 crore) and Aranmula (approx. ̀  2000 crore) 
in Kerala, Durgapur (approx. ` 480 crore) in West Bengal, Dabra (approx. ` 200 crore) 
in Madhya Pradesh, Pakyong (approx. ` 309 crore) in Sikkim, Karaikal in Pudducherry 
(approx. ` 280 crore) and Kushinagar (approx. ` 355 crore) in Uttar Pradesh. Out of 
the above, airports at Mopa in Goa, Navi Mumbai, Shirdi in Maharashtra, Kannur in 
Kerala and Kushinagar in Uttar Pradesh have been given permission for international 
operations.

(d) The development of airports depends upon many factors such as availability of 
land availability of mandatory clearances, environmental clearances, traffic projections, 
and provision of support services by the State Government such as access road to the 
airport, water supply, power supply, services of State Police a State Fire Staff for Security 
and Safety needs of the airport, etc.

Huge losses to civil aviation sector

1369. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether there are reports that civil aviation sector is on the verge of collapse 
as the accumulated losses of the sector reached ` 49,000 crores;

(b) if so, the details thereof; and

(c) what efforts are being made to prevent the sector from collapse.

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI G.M. SIDDESHWARA): (a) and (b) Profits and losses of public and private airline 
operators in India over the last four years i.e. 2009-10, 2010-11, 2011-12 and 2012-2013 
is given in the Statement (See below).



[RAJYA SABHA]54 Written Answers to  unstarred Questions

(c) The Government has taken several measures like persuading State Governments 
to reduce VAT on ATF, allowing direct import fuel by Indian carriers as actual users, 
permitting foreign airlines to participate upto 49 per cent in the equity of scheduled air 
transport undertaking, allowing ECB for working capital requirement of airline industry 
for a period of one year subject to a total ceiling of US $ 1 billion and tax concession for 
parts of aircraft and testing equipment for third party maintenance, repair and overhaul of 
civil aircraft

Statement

Details of Financial Summary of scheduled Indian carriers over the last  four years 

Operating result (` in Million)

Carrier 2009-10 2010-11 2011-12 2012-13

national Carrier 

NACIL (Al+IC combined) -31784.0 -37408.0 -51001.8 -29866.5*

AI Express -1556.0 -3196.1 -3225.3 N/A

Allance Air -393.2 -265.3 -1150.2 -1729.5*

ToTal -33,733.2 -40,869.4 -55,377.3 -31,596.0

Private Scheduled domestic Airlines

Jet Airways 2006.1 6800.1 -6547.7 1225.8

Jet Lite (P) Ltd. 609.2 -609.7 -2885.4 -2468.0

Go Air -126.8 1481.4 -746.5 850.9

Kingfisher -11166.6 -2366.9 - -

Spice Jet 606.0 1281.6 -6293.7 -2798.2*

Indigo 4467.0 6024.9 -876.8 7957.9

ToTal -3,605.1 12,611.4 -17,350.1 4,768.4

Grand ToTal -37,338.32 -29,022.9 -72,727.40 -26,827.60

Source: ICAO ATR form EF furnished by scheduled Indian carriers 

*Provisional figures
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Losses of Air india

1370.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether it is a fact that Air India has posted huge loss amounting to ` 5000 
crore in 2013-14;

(b) if so, the details thereof;

(c) whether Air India has come out with the bailout package for the consideration 
of Government;

(d) if so, the details thereof; and

(e) the reasons for such huge losses and the details of the steps taken by 
Government to streamline the system in Air India?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) Yes, Sir. The Loss amount for the financial year 
2013-14 is provisionally estimated at ` 5,388.82 Crores. Details are as follows-

(` in crores)

Sl. No.  Particulars 2013-14 (Prov.)

1. Operating Revenue 19,170.38

2. Operating Expenses 21,294.16

3. Operating Profit/(Loss) (2,123.78) 

4. Total Revenue including 19,661.78 
 Extraordinary/Exceptional items

5. Total Expenses (25,050.60)

6. (Loss) After Tax (5,388.82)

(c) and (d) Yes, Sir. In view of the losses suffered by Air India upto 2010-11 and 
its mounting debt burden, Air India formulated a Turnaround Plan (TAP), comprising an 
Operational Turnaround Plan and a Financial Restructuring Plan (FRP). 

The TAP/ FRP of Air India was presented to the Group of Ministers (GoM) on Civil 
Aviation. The GoM further constituted a Committee of Group of Officers (GoO) under the 
Ministry of Finance. The GoO submitted their recommendations to GoM in October, 2011. 
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The GoM accepted the recommendations of GoO, which were placed before the Cabinet 
for consideration.

The CCEA approved Air India’s TAP and FRP on 12.04.2012, that provided for 
infusion of additional equity by the Government, cost reduction and improved operational 
performance. The financial support approved under TAP from the Government is as 
under:

(i) Induction of upfront equity of ` 6,750 crores,

 (ii) Equity for Cash deficit support of ` 4,552 crores from FY 2012-13 to FY 
2017-18.

 (iii) Equity for already guaranteed aircraft loan of `18,929 crores till FY 2021

 (iv) GOI Guarantee for repayment of Principal amount and payment of Interest 
on the Non- Convertible Debentures (NCDs) of ` 7400 crores proposed to be 
issued by Air India to the financial institutions, Banks, LIC, EPFO etc.

Till date, an amount of ` 5033 crores has been released as equity support to Air 
India.

(e) The reasons for the losses are as under:

 (i) High operating cost environment.

 (ii) Increase in the prices of Aircraft Fuel.

 (iii) Depreciation of Indian Rupee vis a vis US dollar.

 (iv) Increase in interest cost due to high working capital and aircraft loans.

 (v) Global recession leading to pressure on yields.

 (vi) Entry of low cost carriers on domestic and competition from foreign  
   carriers in the international market resulting in decline in yields.

 (vii) High airport charges.

As a part of the TAP/FRP, Govt. has laid down performance milestones for Air India 
and constituted an inter Ministerial Oversight Committee to monitor the performance 
of Air India vis-a-vis milestones set in the TAP. Besides, following steps are taken to 
streamline the system in Air India:

(i) Complete route rationalization of erstwhile Air India and Indian Airlines  
  routes and elimination of route network involving parallel operations
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(ii) Rationalization of certain loss making routes

(iii) Induction of brand new aircrafts on several domestic and international routes to  
  increase passengers appeal

(iv) Phasing out of old fleet and consequential reduction in maintenance cost

(v) Return of leased aircraft at the end of their tenure or prematurely

(vi) Freezing of employment in non-operational areas

(vii) Redeployment of staff to cut in-fructuous expenditure

(viii) Phasing out of ageing fleet including B747-400 having high operational cost

(ix) Relocation of Executive Directors/India Based officers from abroad back to  
  India

(x) Closure of overseas offline offices at certain locations

(xi) Dismantling of the Frankfurt hub and establishment of a hub at Delhi resulting  
  in substantial saving due to restructuring of routes

(xii) Establishment of Integrated Operations Control Centres.

Improvement in quality of air services

1371. SHRI C.P. NARAYANAN: Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether most of the airlines both in public and private sectors in India are 
running in loss;

(b) if so, whether it is due to lack of traffic or cut-throat competition,

(c) whether there are complaints of exorbitant charges being slapped by airlines 
in certain sectors; and

(d) the details of Government’s plan for improvement in quality of air services to 
make airlines efficient and also traveller-friendly?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) Yes, Sir.

 (b)  The spiraling cost of Aviation Turbine Fuel (ATF), global economic slow-
down, low-yield due to intense competition and consequent widening gap between revenue 
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and expenses and depreciation of rupee have contributed to financial crisis of the airline 
sector. Over the years, the operational costs for the airlines have gone up mainly due to 
increase in fuel prices and depreciation of Rupee. Further, the airport/user development 
fees have gone up for some major airports.

(c) Air fares are fixed by the airlines based on interplay of market forces and are 
not determined by the Government. Airlines are free to fix tariff under the provision of 
Sub-rule (1) of Rule 135, Aircraft Rules 1937 having regard to relevant factors, including 
the cost of operation, characteristic of services, reasonable profit and the generally 
prevailing tariff. Scheduled airlines offer different fare buckets for each flight. The airline 
pricing runs into multiple levels in keeping with global industry practice and airlines offer 
fares in different fare buckets as per respective airline policy.

(d) Civil Aviation is a dynamic sector which requires continuous adjustment 
according to global and domestic needs. The Government has constantly been responding 
to changing scenario and undertaking sector specific measures to facilitate and enable 
growth of the sector. Government has taken several measures to revive the aviation 
industry and ensure long term viability, of the sector, which include:

(i) The issue of rationalization of VAT on ATF, has been taken up with the State  
  Govts. 

(ii) Director General of Foreign Trade has allowed direct import of ATF by airlines  
  on actual user basis.

(iii) Foreign airlines have been allowed to invest in the equity of domestic carriers  
  up to 49 percent.

(iv) ECB upto $ USD 1 billion has been permitted for the airlines to meet their  
  working capital requirement.

Low-cost airports in Bihar

1372.  SHRI RAM NATH THAKUR: 
  DR. ANIL KUMAR SAHANI:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government has proposed to set up three new low-cost airports in 
Bihar including Muzaffarpur;

(b) if so, the details thereof;

(c) the time by which these airports are likely to be made operational;
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(d) whether lack of air connectivity in Bihar hampers the tourism development in 
the State; and

(e) if so, the steps being taken by Government to improve air connectivity and 
infrastructure in Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) to (c) Yes, Sir. Raxaul and Gaya in Bihar have been identified 
for setting up no frills airports. Out of this, Gaya is an Operational Custom airport and 
Raxaul is a Non- operational airport. The development of an individual airport depends 
upon many factors such as availability of land, availability of mandatory clearances, 
environmental clearances, traffic projections, and provision of support services by the 
State Government such as access road to the airport, water supply, power supply, services 
of State Police and State Fire Staff for Security and Safety needs of the airport, etc.

(d) and (e) The development of airport is a continuous process and depends upon 
traffic demand, commercial viability, socio-economic considerations, availability of 
land, etc. Air connectivity to the tourist places generally facilitates movement of tourists. 
However, air connectivity to an airport depends upon many factors such as traffic demand, 
commercial viability, etc.

AAI equity in Delhi and Mumbai airports

1373.  SHRI D. RAJA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Airports Authority of India (AAI) has any equity in Delhi and 
Mumbai airports;

(b)  if so, the details thereof;  

(c) the reasons for not mentioning the name AAI in these airports; and

(d) the details of the terms and conditions signed for development of these two 
airports?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) Yes, Sir Airports Authority of India (AAI) holds 
26% equity in both M/s Delhi International Airport Pvt. Ltd. (DIAL) and M/s Mumbai 
International Airport Pvt. Ltd. (MIAL).

(c) The Operation, Management and Development Agreement (OMDA) entered 
into by AAI with DIAL and MIAL separately, provides for the “Name” of the airport. 
As per clause 20.3.16 of OMDA, DIAL and MIAL have to retain the name of Delhi  
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airport as Indira Gandhi International Airport and Chhatrapati Shivaji International  
Airport for Mumbai airport. The names of the airports can only be modified /changed as 
per the instructions of AAI. Further, as per OMDA, DIAL and MIAL may display their 
name and sign at an appropriate place at the respective airports with the consent of the 
AAI.

(d) Delhi and Mumbai airports have been leased out to M/s DIAL and M/s MIAL 
respectively for a period of 30 years with an option of extension for further period of 
30 years for operation, maintenance, development, design, construction, upgradation, 
modernization, finance and management of these airports as per the terms contains the 
Project Agreements entered into for the purpose.

development of non-metro airports

1374.  SHRI AJAY SANCHETI: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a)  whether Government has undertaken to develop 35 non-metro airports in the 
country;

(b)  if so, the details thereof, State-wise;

(c)  the criteria adopted to select for these airports; and

(d)  how many such airports have become operational so far?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) Yes, Sir. State-wise details of 35 non-metro airports 
are given in the Statement (See below).

(c)  The development of 35 non-metro airports were taken up based on the 
recommendations of the Task Force and keeping in view the potential for traffic, tourism, 
business etc.

(d)  All the 35 non-metro airports are operational.

Statement

State-wise details of non-metro Airports

 State  Airports

 Andaman and Nicobar (UT) Port Blair

 Assam Guwahati



[22 July, 2014] 61Written Answers to  unstarred Questions

 State  Airports

  Dibrugarh 

 Andhra Pradesh Vishakhapatnam

 Chandigarh(UT) Chandigarh

 Chhattisgarh Raipur

 Gujarat Ahmedabad

  Surat 

  Vadodara 

 Goa Goa

 Jammu and Kashmir Srinagar

 Jharkhand Ranchi

 Rajasthan Jaipur

  Udaipur

 Karnataka Mangalore

  Mysore 

 Kerala Trivandrum

  Calicut 

 Manipur Imphal

 Odisha Bhubaneshwar

 Maharashtra Aurangabad

  Nagpur 

  Pune 

 Tamil Nadu Madurai

  Trichy

  Coimbatore 

 Uttarakhand Dehradun
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 State  Airports

 Uttar Pradesh Agra

  Lucknow 

  Varanasi 

 Madhya Pradesh Bhopal

  Indore 

  Khajuraho 

 Punjab Amritsar

 Tripura Agartala

expansion of air services

†1375. SHRI VIJAY GOEL:
    SHRI PRABHAT JHA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government proposes to expand air services, keeping in view the 
significant rise in the number of air passengers during the past few years;

(b) if so, the details thereof;

(c) whether Madhya Pradesh would also figure in the scheme of expansion of air 
services;

(d) if so, the details thereof; and

(e) the action plan chalked out by Government to extend the benefit of air 
travelling to common man?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) to (e) Government has formulated Route Dispersal 
Guidelines for expansion of air services and to improve air connectivity in all parts of 
the country including the un-served and under served areas. As per the Route Dispersal 
Guidelines certain number of flights are obligated to be undertaken to remote and regional 
areas, which comprises the States of North East, Jammu and Kashmir, Andaman and 
Nicobar Islands and Lakshadweep Islands. Compliance of these guidelines is monitored 

†Original notice of the question was received in Hindi.
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by Directorate General of Civil Aviation (DGCA). RDG covers all parts of the country 
including Madhya Pradesh.

The Government has taken several measures to help the industry so that benefits 
percolate down to common man. These steps are persuading State Governments to 
reduce VAT on ATF, allowing direct import of Aviation Turbine Fuel by Indian Carriers 
as actual users, permitting foreign airlines to participate upto 49 per cent in the equity of 
scheduled air transport undertaking, allowing ECB for working capital requirement of 
airline industry for a period of one year subject to a total ceiling of US $1 billion and tax 
concession for parts of aircraft and testing equipment for third party maintenance, repair 
and overhaul of civil aircraft.

Financial condition of airline companies

1376.  DR. PRADEEP KUMAR BALMUCHU : Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether it is a fact that the financial condition of most of the airline companies 
of India is not good and sustainable;

(b) if so, the details thereof;

(c) whether the Department of Centre for Asia-Pacific Aviation reveals the same 
thing about the financial condition of airline companies of India;

(d) if so, the details thereof, and the reasons therefor; and

(e) whether any corrective steps are being taken by Government to safeguard 
airline companies and make them sustainable?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a ) and (b) Profits and losses of public and private airline 
operators in India over the last four years i.e. 2009-10, 2010-11, 2011-12 and 2012-2013 
is given in the Statement [Refer to the Statement appended to the Answer to USQ No. 
1369 Part (a) and (b)].

 (c) and (d) Centre for Asia Pacific Aviation (CAPA) is the provider of independent 
aviation market intelligence, analysis and data services etc and not a Government 
department. The details of profit and loss of public and private airline operator as available 
with the Government are being given at Statement as mentioned above.

(e) The Government has taken several measures like persuading State Governments 
to reduce VAT on ATF, allowing direct import of Aviation Turbine Fuel by Indian Carriers 
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as actual users, permitting foreign airlines to participate upto 49 per cent in the equity of 
scheduled air transport undertaking, allowing ECB for working capital requirement of 
airline industry for a period of one year subject to a total ceiling of US $1 billion and tax 
concession for parts of aircraft and testing equipment for third party maintenance, repair 
and overhaul of civil aircraft.

Implementation of Dharmadhikari Committee Report

1377.  SHRI VIJAY GOEL: Will the Minister of CIVIL AVIATION be pleased to 
state;-

(a) what is the current status of Indian Airlines (IA)/Air India (AI) merger;

(b) how many pending issues are yet to be resolved;

(c) whether Dharmadhikari Committee report has been fully implemented;

(d) whether the flights with longer duration are not able to lift full load due to 
operational constraints at Mumbai airport, resulting in revenue loss to the airlines;

 (e)  if so, what are the proposed remedial measures to resolve the matter; and

(f)  what would be the major benefits to national earrier Air India after its joining 
Star Alliance?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) The merger of Indian Airlines and Air India is 
almost complete. Out of the 226 issues, on which integration action was initiated, 204 
have been completed and integration action is in progress on 17 other issues, and 5 issues 
are pending because of Court cases.

(c) Yes, Sir. To a large extent, Level mapping and seniority merger of the two 
erstwhile airlines have been completed. The draft revised Basic Pay and allowances in 
respect of the different categories of employees of the merged entity have been displayed 
on the intranet and the same could not be implemented due to the on-going court cases.

(d) Yes, Sir. Air India flight on Mumbai/ Newyork Sector being operated by B 
777 ER type of Aircraft is not able to carry full load of passengers due to operational 
constraint in the take off path like trees, poles, hoarding etc. resulting in estimated loss of 
approx. `10 crores per month.

(e) Air India submitted a request to Airports Authority of India in November 2013 
wherein it was recommended that the relocation of the obstacles could allow them to 
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operate from Runway 27 with the maximum possible structural limited take-off weight 
and avoid the payload loss.

Subsequently, some of the obstacles were removed and elevation of certain obstacles 
were revised. A Note was issued to this effect on 18th June 2014. This intermediate action 
has resulted in a marginal payload increase of approx. 1500 to 2000 kgs.

(f) The key benefits of joining Star Alliance to Air India will be:

 -  Access to a vast global network, offering unmatched reach and connectivity. 
AI will be able to offer more itinerary choices to its passengers as the 26 
member airlines of Star Alliance offer 1,269 destinations in 193 countries 
around the world.

 - Enhanced revenues as a result of cross-feeds to/from the alliance partners.

 - Strategic opportunities for cost reduction for example, through infrastructure 
sharing and common procurement.

 - Adoption of global best-practices in terms of processes, systems and standards 
for all operating areas and customer experience.

 - Branding opportunity and global visibility for Air India.

Downgrading of air safety ranking by FAA

1378. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CIVIL  AVIATION 
be pleased to state:

(a) whether it is a fact that the Federal Aviation Administration (FAA) has again 
downgraded India’s aviation safety ranking to Category 2 in February, 2014, citing 
inadequate oversight by the regulator;

(b) if so, the details thereof;

(c) what responsibility has been passed on Directorate General of Civil Aviation 
(DGCA) for allowing this decline in aviation safety; and

(d) the details of steps Government has taken or proposes to take to upgrade the 
aviation safety ranking that is putting the lives of millions of travelling passengers at 
risk and the steps being taken to immediately address the issue and improve aviation 
safety?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) Federal Aviation Administration (FAA) on 31st 
January 2014 informed DGCA that India has been assigned Category 2 from Category 1, 
which India had been holding since 1997. The Category 2 was assigned primarily due to 
the finding related to lack of sufficient number of regular Flight Operations Inspectors 
(FOIs) resulting in DGCA’s inability to have effective safety oversight.

(c) and (d) Directorate General of Civil Aviation (DGCA) has taken immediate 
steps to address the open findings of Federal Aviation Administration Audit and Post 
December, 2013 visit of FAA, DGCA has completed actions on 6 out of 7 open findings. 
To address the remaining one open finding, 75 posts of Chief Flight Operations Inspector, 
Dy. Flight Operations Inspector, Senior Flight Operations Inspector and Flight Operations 
Inspector have been created, against which, 35 FOIs have already been appointed.

Further, in order to strengthen DGCA’s regulatory capacity to meet minimum 
standards of ICAO, a Grant Agreement Project, under the auspices of US-India Aviation 
Cooperation Program (ACP) has been signed between DGCA and US Technical 
Development Agency (USTDA) on 13th May, 2014. The technical assistance project 
funded by USTDA would assist DGCA to address the FAA findings.

expansion of Jaipur and Jodhpur airports in Rajasthan

†1379. SHRI RAM NARAIN DUDI: Will the Minister of CIVIL AVIATION be 
pleased to state

(a)  whether Government has any plan to expand the basic infrastructure and 
enhance operating capacity of civil aviation transportation at Jaipur and Jodhpur airports 
in Rajasthan;

(b)  if so, the details thereof and the quantum of amount allocated by Government 
for the airports of both the cities during last three years;

(c)  whether, the Central Government proposes to increase the number of 
international flights from these airports; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) Yes, Sir. Development/upgradation of airports is a 
continuous process and is undertaken by Airports Authority of India (AAI) from time to 
time depending on traffic demand, commercial viability, socio-economic considerations, 
†Original notice of the question was received in Hindi.
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availability of land etc. Jaipur International Airport has a runway length of 2797 x 45 M and 
is suitable for operation of code ‘D’ type of aircraft (B- 767-400). The Integrated Terminal 
Building has a peak hour capacity to handle 360 Domestic and 360 International passengers 
at a time. AAI has a plan for extension of runway to 3505 M for code ‘E’ type of aircraft 
(B-747-400) with Cat- II approach lighting system, expansion of Integrated Terminal 
Building and construction of cargo complex and hangar are subject to availability of land.

Jodhpur Airport belongs to Indian Air Force (IAF) and AAI maintains a Civil 
Enclave for Civil Operations. IAF/State Government of Rajasthan has been requested for 
allocation of 80 acres of land free of cost free from all encumbrances for expansion and 
upgradation of infrastructure of the Civil Enclave. IAF have indicated their willingness to 
hand over 37 acres of land to AAI for expansion of Civil Enclave subject to giving value of 
land by the State Government. The quantum of amount allocated by AAI for infrastructural 
development for Jaipur and Jodhpur airport for the last years are as under:

(` in crores)

Year Jaipur Jodhpur

2011-12 28.21 0.10

2012-13 12.28 0.10 

2013-14 15.50 0.00

(c) and (d) Indian carriers are free to mount services from any point in India to foreign 
destinations as per the respective bilateral air services arrangements. However, actual 
operations is always guided by its commercial judgement. At present no proposal of any 
Indian carriers is pending for operation from these airports to International destinations.

Upgradation of airports to international standard

1380. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL AVIATION 
be pleased to state:

(a) the details of the airports which are proposed to be expanded, renovated and 
upgraded to the international standards across the country including Andhra Pradesh 
along with the present status thereof; and

(b) the amount sanctioned and spent for this purpose during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION 
(SHRI G.M. SIDDESHWARA): (a) and (b) Development/upgradation of airports is a 
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continuous process and is undertaken by Airports Authority of India (AAI) from time to 
time depending on traffic demand, commercial viability, socio-economic considerations, 
availability of land etc. Details of work taken up by AAI for upgradation/renovation of 
airports to International standards given in Statement (See below). The details of expenditure 
incurred for this purpose during the last three years are given in Statement-II.

Statement – I

Works planned for modernisation/upgradation of AAI airports

State Airport Works planned/taken up for  
  expansion/modernization  
  of airports

      1         2                      3

Andaman and Nicobar Port Blair New Integrated Terminal Building 
Islands  and expansion of Apron.

Andhra Pradesh Vijayawada New Integrated Terminal Building  
  and allied works.

Assam Guwahati New Integrated Terminal Building  
  with associated works

Chhattisgarh Raipur Runway extension and Apron  
  expansion.

Goa Goa Parallel taxi track, link taxi tracks  
  and rapid exit taxiways.

Gujarat Ahmadabad Cat-II approach Lighting.

 Vadodara i. New Integrated Terminal  
   Building.

  ii. Expansion of apron and allied  
   works.

Jammu and Kashmir Jammu i. Extension of Runway. 
  ii. Construction of New Civil Air  
   Terminal

 Leh Construction of New Integrated 
  Terminal Building
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      1         2                      3

Lakshadweep Island Agatti i. Extension of runway and new  
   apron

  ii. Construction of New terminal  
   building

  iii. Control Tower cum Technical  
   Block on Lagoon.

Manipur Imphal i.  Hangar for A-321 type of  
   aircraft with Apron.

Meghalaya Barapani Upgradation of airport for operation  
  of A-320 type of aircraft.

Punjab Amritsar C/o parallel Taxi Track from runway  
  16 beginning to Twy ‘E’

Rajasthan Jaipur i. Expansion of New Integrated  
   Terminal Building.

  ii. Construction of Cargo Complex  
   and Hangar

 Jodhpur(CE) Expansion and upgradation of Civil  
  Enclave, AAI has requested 80  
  acres of land free of cost and free  
  from encumbrances from IAF/State

Tamil Nadu Coimbatore New Integrated Terminal Building  
  and Apron

 Trichy Expansion of New Terminal  
  Building.

Tripura Agartala i. Hanger for A-321 type of  
   aircraft

  ii. New Integrated Terminal  
   Building, Apron, Link Taxiway  
   and other associated works.

Uttar Pradesh Agra New Civil Enclave
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operating costs of indian carriers

1381.  SHRIMATI WANSUK SYIEM: Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether the recent study report of the operating costs of Indian carriers done 
by the Centre for Asia Pacific Aviation (CAPA) has found that the cash balance of most 
of the Indian carriers has reached dangerous levels due to frequent fare wars;

(b) whether the Indian carriers at present would require fresh funding of more 
than ` 9800 crores for working capital requirements;

(c) whether according to CAPA projection for 2014-15, the domestic airline 
industry in India is likely to report a combined net loss of ` 8600 crores; and

(d) if so, what are Government’s comments thereon?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION 
(SHRI G.M. SIDDESHWARA): (a) to (d) Centre for Asia Pacific Aviation (CAPA) is the 
provider of independent aviation market intelligence, analysis and data services etc. and 
not a Government department. The details of profit and loss of public and private airline 
operators in India over the last four years i.e. 2009-10, 2010-11, 2011-12 and 2012-2013 
is given in the Statement.

The Government has taken several measures like [Refer to the Statement appended 
to the answer to USQ No. 1369 Part (a) and (b)] persuading State Governments to reduce 
VAT on ATF, allowing direct import of Aviation Turbine Fuel by Indian Carriers as 
actual users, permitting foreign airlines to participate upto 49 percent in the equity of 
scheduled air transport undertaking, allowing ECB for working capital requirement of 
airline industry for a period of one year subject to a total ceiling of US $1 billion and tax 
concession for parts of aircraft and testing equipment for third party maintenance, repair 
and overhaul of civil aircraft.

Tender norms at Delhi and Mumbai airports

1382.  SHRI M.P. ACHUTHAN: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a)  whether any norms and specific provisions have been fixed for tendering 
by Delhi and Mumbai airports in line with Operation, Management and Development 
Agreement (OMDA);

(b) if so, the details thereof;     
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(c) whether the Central Vigilance Commission (CVC) guidelines in this regard 
are being followed by Delhi and Mumbai airports; and

(d) if so, the details thereof along with the details of tenders tor Duty Free at 
Mumbai following CVC guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI G.M. SIDDESHWARA): (a) and (b) Yes, Sir. The Operation, Management 
and Development Agreement (OMDA) has specific provisions for tendering of the 
Airport Services by M/s Delhi International Airport Pvt. Ltd. (DIAL) and M/s Mumbai 
International Airport Pvt. Ltd (MIAL). Clause 8.5.7 of OMDA prescribes that any activity 
may be sub-contracted by these DIAL and MIAL, provided always that notwithstanding 
the sub-contract, they retain overall management, responsibility, obligation and liability 
in relation to the sub- contracted Airport Service. DIAL and MIAL are also required 
to follow competitive bidding process in the field of public works concessions and for 
every contract whose value exceeds ` Fifty Crores Only. All tendering is done by them in 
compliance with the norms set out in OMDA. 

(c) DIAL and MIAL are private companies and the guidelines of Central Vigilance 
Commission (CVC) are not applicable to them.

(d) Does not arise.

Establishment of civil aviation authority

1383.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether Government will establish an autonomous body such as Civil 
Aviation Authority which will function as a regulator and facilitator for the development 
and growth of the industry;

(b) if not, the reasons therefor;

(c) whether it is a fact that due to absence of such body, the Directorate General of 
Civil Aviation (DGCA) has been downgraded to category 2 status by US Federal Aviation 
Administration (FAA) along with Bangladesh and Ghana etc.; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI G.M. SIDDESHWARA): (a) and (b) Yes, Sir. There is a proposal to form a Civil 
Aviation Authority (CAA) of India in place of Directorate General of Civil Aviation for 
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better management of civil aviation safety oversight over air transport service operators, 
air service navigation operators and operators of other civil aviation facilities, matters 
relating to impact of financial stress on safety of operations, consumer protection and 
environment regulations in civil aviation sector and for proper implementation of the 
provisions of the Aircraft Act, 1934 and the rules made thereunder and for matters 
connected therewith or incidental thereto.

(c) and (d) No, Sir. The main reason of downgrade of India to category 2 by Federal 
Aviation Administration (FAA) is lack of sufficient number of regular flight operations 
inspectors in DGCA resulting in DGCA’s inability to have effective safety oversight of 
its operations. 

Air services between Bhopal and Sri Lanka

†1384. SHRI SATYANARAYAN JATIYA: Will the Minister of CIVIL AVIATION 
be pleased to state:

(a) the action taken so far to start air service between Bhopal and various airports 
of Sri Lanka to facilitate the arrival of Buddhist religious cultural tourists from Sri Lanka 
to visit Sanchi Stupa near Bhopal in Madhya Pradesh; and

(b) by when agreement or proposal between Indian and Sri Lankan Governments 
will be completed to provide an air service from Bhopal, in order to fulfil the request of 
State Government of Madhya Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION 
(SHRI G.M. SIDDESHWARA): (a) and (b) The operation of services on international 
sector depends on the air services agreement between the countries and is based on 
principles of sovereignty of nations, nationality of carriers and reciprocity in terms of 
commercial opportunity for the airlines of each side. While the Indian carriers are free 
to mount services from any point in India including Bhopal to international destinations 
available under bilateral agreements, foreign airlines can operate only on designated 
point of call available under bilateral agreement. Under existing bilateral agreement 
between India and Sri Lanka, Delhi, Mumbai, Kolkata, Chennai, Hyderabad, Bangalore, 
Coimbatore, Madurai, Pune and 18 other tourist destinations i.e. Patna, Lucknow, 
Guwahati, Gaya, Varanasi, Bhubneshwar, Khajuraho, Aurangabad, Goa, Jaipur, Port 
Blair, Cochin, Thiruvananthapuram, Calicut, Amritsar, Vishakhapatnam, Ahmedabad and 
Tiruchi are available as point of calls for the designated carriers of Sri Lanka.

†Original notice of the question was received in Hindi.
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development of airports at Chhattisgarh

†1385. SHRI MOTILAL VORA: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that Raipur airport is the sole airport in Chhattisgarh;

(b) whether it is also a fact that the Airports Authority of India (AAI) has 
inspected Jagdalpur airport and has sent the report to Government for developing 3-C 
airport there;

(c) whether it is also a fact that an MoU had been signed between the AAI and 
the State Government of Chhattisgarh last year to set up an airport of 3-C category at 
Raigarh; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION 
(SHRI G.M. SIDDESHWARA): (a) No, Sir. Raipur Airport is not the sole airport in 
Chhattisgarh. There are 11 airports in Chhattisgarh of which Bilaspur and Raipur are 
controlled by Airports Authority of India (AAI), Kargid (Dist. Bilaspur) controlled by 
Indian Air Force (IAF), Durg controlled by Border Security Force, Ambikapur (Surguja), 
Jagdalpur (Jashpura), Raigarh and Korba controlled by Goverment of Chhattisgarh and 
Bhilai (Bhilai Steel Plant) at Nandani, Tilda, (Dist Raipur), Rajhara Raigarh (Jindal 
Company) are controlled by private airport operators.

(b) Yes, Sir. On a request from the State Goverment, the Airports Authority of 
India (AAI) has conducted a pre-feasibility study for development of Jagdalpur airport in 
July, 2013 and send the report to the State Government in November, 2013.

(c) and (d) Yes, Sir. An MoU has been signed between AAI and the Government of 
Chhattisgarh on 23.07.2013 for development of Raigarh Airport. AAI has finalized the 
Master Plan and Scope of Work for development of Raigarh Airport. However, as per 
MoU, the State Goverment. has to transfer 592 acres of land free of cost and free from all 
encumbrances to AAI for development work.

User fee at delhi airport

1386.  SHRI PARVEZ HASHMI: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that user fee on Delhi airport has been increased in the past 
2-3 years;
†Original notice of the question was received in Hindi.
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(b) if so, the details thereof and the reasons therefor; and

(c) whether it is the part of the initial terms of contract?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) Yes, Sir. Subsequent to the determination of 
Aeronautical tariffs by Airports Economic Regulatory Authority of India (AERA) in 
April, 2012 for the first control period 2009-2014, the user fee at IGI Airport, New Delhi 
have increased. AERA has determined the airport charges including user development fee 
for Delhi Airport based on principle of fair rate of return to the airport operator and also 
taking into consideration the concession granted by Government of India to M/s Delhi 
International Airport Pvt. Ltd. through State Support Agreement (SSA). The airport charges 
for Delhi airport, as determined by AERA, are given in the Statement (See below).

(c)  Yes, Sir. Charges are determined on the basis of principle laid down in the 
State Support Agreement mentioned above.

Statement

Details of Aeronautical Charges at IGI Airport, New Delhi for Financial Year  
2012-2013 w.e.f. 15th May 2012 and revised rate for Financial Year  

2013-2014 w.e.f. 01st April 2013)

Revenue Domestic/ Criteria  Rate ( in ` Rate (in ` 

Head International   per MT)  Per MT) 

    (2012-13)  (2013-14) 

    w.e.f 15th May,  w.e.f. 01st 

    2012 April, 2013

1      2      3  4 5

Landing Domestic Less Than 100 MT  281.82 301.55

  More than 100 MT  378.75 405.26

 International Less Than 100 MT  551.03 589.61

  More than 100 MT  740.52 792.36

Parking  Less Than 100 MT  13.23 14.15

  More than 100 MT  17.52 18.74

Housing  Less Than 100 MT  26.46 28.31
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1      2      3  4 5

   More than 100 MT 35.04 37.49

UDF Domestic Arriving Short Haul - INR 195.80 207.32

   Short Haul - USD $3.86 $4.09

   Long Haul - INR 391.60 414.65

   Long Haul - USD $7.73 $8.18

  Departing Short Haul - INR 231.40 245.02

   Short Haul - USD $4.57 $4.84

   Long Haul - INR 462.80 490.04

   Long Haul - USD $9.14 $9.67

 International Arriving Short Haul - INR 436.10 461.77

   Short Haul - USD $8.61 $9.11

   Medium Haul - INR 699.97 741.16

   Medium Haul - USD $13.82 $14.63

   Long Haul - INR 881.10 932.95

   Long Haul - USD $17.39 $18.42

  Departing Short Haul - INR 534.00 565.43

   Short Haul - USD $10.54 $11.16

   Medium Haul - INR 845.50 895.26

   Medium Haul - USD $16.69 $17.67

   Long Haul - INR 1068.00 1130.85

   Long Haul - USD $21.08 $22.32

CUTE Domestic Per Departing Flight  500 500

Counter International   1500 1500 

Charges

Fuel  Domestic/ Per Kilo litre  Increased to 688.17 

Through  International   643.15 w.e.f 

put charges    01.04.2012 
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Civil aviation requirements

1387.  SHRI  S. THANGAVELU: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that the Directorate General of Civil Aviation (DGCA) has 
amended its Civil Aviation Requirement;

(b) if so, the details thereof;

(c) whether it is a fact that air passengers can now use phones and laptops in all 
flight phases; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) to (d) Yes, Sir. Amendments to Civil Aviation Requirements 
is a continuous process. Civil Aviation Requirements (CAR) Section 5 Series-X Part-I. 
Issue-I, 30th November, 2000, on “Safety Hazard - Use of Mobile/ Cellular telephones 
inside the aircraft during flight” has been amended with effect from 23rd April, 2014.

The amendment stipulates that Electronic devices, intentionally signals like mobile/
cellular phones, amateur radio transceivers, etc., if carried on board, shall be kept in non-
transmitting mode (commonly referred to as Flight/ Airplane Mode).

The usage of Portable Electronic Devices (PED) during flight is subject to the 
conditions that–

- Operator shall evaluate their aircraft as being transmitted PED resistant

-  Operators shall report PED events related to suspected confirmed PED  
  interference, smoke or fire caused by PED to DGCA. 

- Operators shall develop training programme for crew on the following 
  aspects –

  (i) PEDs, if any, that cannot be used on board;

  (ii) Situation where PEDs are be switched-off/on/kept in non-transmitting  
    mode;

  (iii) Stowage of PEDs during take-off and landing;

  (iv) Applicability on type of aircraft;
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  (v) Update on PED policy of the operator;

  (vi) Procedure for handling PED interference normal, abnormal and during  
    emergency;

  (vii) Procedure to recognize, respond and report suspected PEDs  
    interference;

  (viii) Cabin crew responsibilities and procedure concerning use of 
    PEDs; and

  (ix) Crew Resource Management (CRM) and workload issues;

Signing of moU for airport at nagpur

†1388. SHRI RAMDAS ATHAWALE: Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether Government has received any request from the State Government 
of Maharashtra regarding approval for the MoU signed for the exchange of land to the 
Multimodel International Hub Airport at Nagpur (MIHAN) project, in Maharashtra;

(b) if so, the details thereof as on date;

(c )  the latest status of the proposal; and

(d) by when this proposal is likely to be finalized along with the reasons for the 
delay?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) to (d) A Memorandum of Understanding (MoU) between 
Maharashtra Airport Development Company Limited (MADC) and Indian Air Force 
(IAF) for exchange of land for MIHAN project was finalised in July, 2009. However, a 
portion of land proposed to be exchanged by IAF was disputed as it originally belonged 
to the Airports Authority of India (AAI) and was on lease to IAF. Subsequent to the 
settlement of the dispute by the Arbitration Committee appointed for this purpose, IAF has 
raised a revised draft MoU with certain modifications for approval of MADC. However, 
the revised MoU is found to be not acceptable by MADC who has now returned the same 
with the suggestion that IAF may honor the MoU already agreed upon by the parties in 
2009. The IAF and MADC have to settle the matter mutually.

†Original notice of the question was received in Hindi.
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new airport at malwan

1389.  SHRI HUSAIN DALWAI: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether Government proposes to develop low cost airports to promote air 
connectivity to smaller towns;

(b) if so, the details thereof;

(c) whether a proposal to develop an airport near Malwan of Sindhudurg district 
in Maharashtra, identified for tourism, is under consideration of Government;

(d) if so, the progress so far made in this regard; and

(e) how long it would take to develop the Malwan airport?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION (SHRI 
G.M. SIDDESHWARA): (a) and (b) Yes, Sir. Government of India (GoI) has so far 
identified 50 locations to promote regional air connectivity in the Tier-II and Tier-III 
cities across the country namely, Kadapa, Tirupati, Vijayawada, Warangal in erstwhile 
Andhra Pradesh, Along, Daparizo, Pasighat,Tezu in Arunachal Pradesh, Jorhat, Rupsi, 
Silchar in Assam, Gaya, Raxaul in Bihar, Bilaspur, Raigarh in Chhattisgarh, Daman, Diu 
in Daman and Diu, Bhawanagar, Jamnagar, Kandla, Keshod in Gujarat, Hisar, Karnal 
in Haryana, Kishtwar in J&K, Deoghar, Jamshedpur in Jharkhand, Belgaum, Hubli in 
Karnataka, Gwalior, Jabalpur, Rewa in Madhya Pradesh, Akola, Amravati, Jalgaon, 
Kolhapur, Solapur in Maharashtra, Jharsuguda in Odisha, Ludhiana in Punjab, Bikaner, 
Kishangarh, Kota in Rajasthan, Thanjavore in Tamil Nadu and Agra, Allahabad, Bareilly, 
Faizabad, Kanpur, Meerut, Moradabad and Saharanpur in Uttar Pradesh.

(c) to (e) No, Sir. However, GoI has granted ‘In principle’ approval to Maharashtra 
Industrial Development Corporation (MIDC), a State Government of Maharashtra 
entity for setting up of a Greenfield domestic airport at Village Chippi - Parule, District 
Sindhudurg, Maharashtra in September, 2008.

development and construction of airports in Andhra Pradesh

1390. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL AVIATION 
be pleased to state:

(a) whether any proposal has been received from the State Government of Andhra 
Pradesh for development and construction of airports during the last three years;

(b) if so, the details thereof; and

(c) the action taken thereon, so far?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI G.M. SIDDESHWARA): (a) No, Sir.

(b) and (c) Do not arise.

Flight services between Delhi and Ludhiana

1391. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether the operation of the flight between Delhi and Ludhiana has been 
stopped in May, 2014;

(b) if so, the reasons for terminating the operation of this flight;

(c) whether it is also a fact that the infrastructure and equipments at Ludhiana 
airport are sufficient to handle more flights;

(d) whether there is a demand to restart the flights; and

(e) if so, by when Government is going to restart the flight?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI G.M. SIDDESHWARA): (a) and (b) Yes, Sir. Flight between Delhi and Ludhiana 
operated by Air India (Alliance Air) has been stopped w.e.f. 1st June, 2014 due to persistent 
losses incurred on this route.

(c) and (d) Yes, Sir.

(e) Domestic air services have been decontrolled and deregulated. It is upto the 
airlines to provide air services to specific places depending upon the traffic demand and 
commercial viability subject to compliance with Route Dispersal Guidelines (RDG) 
issued by the Government. Directorate General of Civil Aviation (DGCA) approves the 
winter/ summer schedule of the airlines for operations to a particular place.

Representatives of AAi on diAL and miAL

1392. SHRI M.P. ACHUTHAN: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether Board of Delhi International Airport Limited (DIAL) and Mumbai 
International Airport Limited (MIAL) have representatives of the Airports Authority of 
India (AAI) and the Ministry;
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(b) if so, whether these representatives have insisted to follow Operations, 
Maintenance and Development Agreement (OMDA) and Central Vigilance Commission 
(CVC) guidelines; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION 
(SHRI G.M. SIDDESHWARA): (a) Yes, Sir.

 (b) Yes, Sir. The Board of Directors of both Delhi International Airport Pvt. Ltd. 
(DIAL) and Mumbai International Airport Pvt. Ltd. (MIAL) ensure that these companies 
comply with the provision of Operation, Management and Development Agreement 
(OMDA), entered into by Airports Authority of India with DIAL and MIAL separately.

(c)  Does not arise.

Aircraft maintenance hub at Nagpur

1393. SHR1 AJAY SANCHETI: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether there is a proposal for developing Nagpur in Maharashtra as air craft 
maintenance hub;

(b) if so, the details thereof;

(c) the details of work completed in this regard;

(d) how long it will take to complete this project; and

(e) how the project benefits both domestic as well as foreign air services?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION 
(SHRI G.M. SIDDESHWARA): (a) No proposal for developing/establishing Aircraft 
Maintenance Hub at Nagpur, Maharashtra has been received.

(b) to (e) Does not arise.

Change in the name of madurai airport

1394.  DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of CIVIL 
AVIATION be pleased to state:

(a) whether Government will implement the Cabinet decision of naming Madurai 
airport after freedom fighter Pasumpon Muthuramalinga Thwar; and

(b) if so, by when it will be acted upon?
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION  
(SHRI G.M. SIDDESHWARA): (a) and (b) As per the standard procedure followed by 
the Government, proposals for naming/renaming of airports are generally considered 
based on the recommendations of the concerned State Government expressed by way 
of a resolution passed in the State Legislative Assembly. As per the records available, 
no such proposal has been received from the State Government for naming of Madurai 
Airport after freedom fighter Pasumpon Muthuramalinga Thwar and no such decision of 
the Cabinet has been received in this Ministry.

Financial stress of airline companies

1395.  DR. K.P. RAMALINGAM: Will the Minister of CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that the airline industry heads for huge annual loss as per 
report by Centre for Asia Pacific Aviation (CAPA);

(b) whether it is also a fact that the entry of new airlines is expected to put 
additional financial stress on incumbent earnings;

(c) whether airlines are suffering partly due to their internal problems but 
Government policies are mostly to be blamed, and

(d) if so, the corrective steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION 
(SHRI G.M. SIDDESHWARA): (a) Centre for Asia Pacific Aviation (CAPA) is the 
provider of independent aviation market intelligence, analysis and data services etc and 
not at Government department. The details of profit and loss of public and private airline 
operators in India over the last four years i.e. 2009-10, 2010-11, 2011-12 and 2012-2013 
available with Government is given in the Statement. [Refer to the Statement Appended 
to the Answer to USQ No. 1369 Part (a) and (b)].

(b) Its too early to assess the effect to entry of new airlines on the airline 
industry.

(c) No, Sir.

(d) The Government has taken several measures like persuading State Governments 
to reduce VAT on ATF, allowing direct import of Aviation Turbine Fuel by Indian Carriers 
as actual users, permitting foreign airlines to participate into 49 per cent in the equity of 
scheduled air transport undertaking, allowing ECB for working capital requirement of 
airline industry for a period of one year subject to a total ceiling of US $1 billion and tax 
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concession for parts of aircraft and testing equipment for third party maintenance, repair 
and overhaul of civil aircraft.

Claim of victim over the funds confiscated under PMLA

1396.  SHRIMATI WANSUK SYIEM: Will the Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that at present no provisions or safeguards exist that 
recognize the lawful claims of the victims of Ponzi schemes on funds confiscated under 
the Prevention of Money Laundering Act (PMLA);

(b) if so, whether Government proposes to make changes to existing PMLA 
provisions to return the funds confiscated under the PMLA to lawful claimants who are 
not involved in the offence of money laundering; and

(c) whether provisions relating to restoration of funds to the rightful claimants, 
who are victims of Ponzi schemes, out of confiscation proceeds under anti-money 
laundering act exist in US, Japan and Australia?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) No such proposal is under consideration of the Government.

(c) There are provisions under anti money laundering Acts of US, Japan and 
Australia for return of forfeited assets to rightful claimants who are victims.

Utilisation of CSR funds for welfare of SCs/Sts

1397.  SHRI AMBETH RAJAN: Will the Minister of CORPORATE AFFAIRS be 
pleased to state:

(a) the details of the funds utilized under Corporate Social Responsibility (CSR) 
for the welfare of the SCs/STs; and

(b) if no such activities are undertaken from this fund, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS 
(SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The provisions of Corporate 
Social Responsibility under Section 135 of the Companies Act, 2013 and Rules made 
thereunder have come into force only recently, , 01.04.2014. Details about the funds 
utilized by the companies under CSR would be available to Ministry of Corporate Affairs 
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only after the mandatory disclosures of CSR expenditure are made by companies, which 
would be due within six months after completion of financial year 2014-15, i.e. after 
September, 2015.

Provision regarding contribution to political parties by the companies

1398.  DR. T.N. SEEMA: Will the Minister of CORPORATE AFFAIRS be pleased 
to state:

(a) the details of the existing provisions of the law and other statutory directions 
of Government regarding contribution to political parties by the companies;

(b) whether the companies are required to reflect it in their balance sheet presented 
for audit and to various authorities;

(c) whether Government is planning to end this practice due to pressure from 
corporate sector;

(d) if so, the details thereof;

(e) whether Government proposes to initiate the process to review and repeal the 
Companies (Donations of National Funds) Act, 1951; and

(f) if so, the details thereof along with the scope of such a review?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS 
(SHRIMATI NIRMALA SITHARAMAN): (a) to (d) Contributions to political parties 
are governed by Section 182 of the Companies Act, 2013. A company that is not a 
Government company and which is in existence for at least last three financial years may 
contribute up to 7.5% of its average net profits during the last three years to a political 
party/parties registered under the representation of Peoples Act, 1951. This is subject 
to further elaborations and restrictions in the said section. Following permission to 
establish Electoral Trust companies under the Income Tax Act, a company can also make 
contributions within the above limits and restrictions to ‘Electoral Trust Companies’ and 
reflect these contributions in their books of accounts. The Electoral Trust Companies are, 
however, required to indicate the amounts passed on to them by companies and contributed 
by them to a political party or parties in the manner laid down in section 182(3) of the 
Companies Act, 2013. There is no proposal to review the above arrangements. .

(e) and (f) The relevant provisions of the Companies (Donations to National Funds) 
Act, 1951 have already been incorporated in the Companies Act, 2013. Section 181 and 
183 of the Act allows companies to contribute to bonafide and charitable funds and to 
national funds etc. In view of this, this Ministry has initiated to repeal the Companies 
(Donations to National Funds) Act, 1951.



[RAJYA SABHA]86 Written Answers to  unstarred Questions

Changes in companies act

1399.  DR. T. SUBBARAMI REDDY: Will the Minister of CORPORATE AFFAIRS 
be pleased to state:

(a) whether any requests/demands have come from various bodies for overhauling 
of the Companies Act passed by Parliament in 2013;

(b) if so, the details thereof;

(c) whether the section relating to communicating the auditor’s report to 
Government, in case of irregularities, embezzlement, is under review and the old clause 
would be restored;

(d) whether the role of independent Director in holding him responsible for the 
decision taken by the company board would be reviewed;

(e) if so, the details thereof; and

(f) the other changes being contemplated in the Companies Act to make it more 
workable in the interest of all the stakeholders?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS 
(SHRIMATI NIRMALA SITHARAMAN): (a) to (f) A little more than a half of the 
provisions of Companies Act, 2013 (Act) came into force from 1st April 2014. Following 
this, several communications were received in the Ministry of Corporate Affairs from 
bodies such as industry associations, chambers of commerce and professional institutes 
drawing attention to certain practical difficulties concerning these provisions or seeking 
clarifications about the same. There was also an interactive session on these issues with the 
stakeholders on 21st June 2014. Pursuant to this Government have issued suitable circulars, 
statutory orders and amendments in the Rules to provide transitional time, remove doubts or 
practical difficulties. Amendments in the Act will be considered if measures out-lined above 
prove inadequate. Specifically for the difficulties expressed regarding communication of 
irregularities, embezzlements etc. to the Government through auditors’ reports, the Institute 
of Chartered Accountants of India has been asked to give its comments on the feasibility of 
having some criteria to determine the thresholds of the quantum of a fraud/suspected fraud 
for mandatory reporting to the Government by the Auditors.

Section 149(12) of the Act already grants protection to Independent directors (IDs) 
from prosecution in matters which had not occurred with their knowledge, consent, 
connivance or where they had acted diligently.

Inquiry into accidents involving IAF aircrafts

†1400. SHRI RAMDAS ATHAWALE: Will the Minister of DEFENCE be pleased 
to state:

(a) the details of the fighter jets of the Indian Air Force (IAF) met with accidents 
during the last three years, date-wise;
†Original notice of the question was received in Hindi.
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(b) the number of persons died and injured in these accidents, accident-wise, and 
the amount of pecuniary loss incurred to Government due to these accidents;

(c) the amount of compensation provided, accident-wise;

(d) whether inquiry has been made in each accident; and

(e) if so, the details thereof, accident-wise?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) to (c) Details of 
accidents of fighter aircraft of the Indian Air Force (IAF) during the last three years (from 
2011-12 up to 17.7.2014), alongwith number of persons died / injured and compensation 
paid, is given in the Statement (See below). Financial loss caused to the Government in 
these accidents pertains to loss of Service aircraft / property.

(d) and (e) Every IAF aircraft accident is thoroughly investigated by a Court of 
Inquiry (CoI) to ascertain the cause of accident and the recommendations of the completed 
Court of Inquiry are implemented. Main reasons for the aircraft accidents given in 
Statement were human error and technical defect.

Statement

Details of IAF fighter aircraft accidents during the last three  
years from 2011- 12 and up to 17.07.2014

Sl.No. Date of accident Aircraft Service Civilian Compensation 
   Personnel killed/ paid so far in 
   Killed injured respect of  
     Service  
     personnel  
     killed and  
     civilian killed/ 
     injured (` in  
     lakh)

1      2 3 4 5 6

2011-12    

1. 02.08.2011 MiG 21M 1 Nil/Nil 10.00

2. 04.08.2011 Jaguar 1 1/3 11.60

3. 06.09.2011 MiG 21 Bison Nil Nil/Nil Nil
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1      2 3 4 5 6

4. 07.10.2011 MiG 21 M Nil Nil/Nil Nil

5. 18.10.2011 MiG 29 1 Nil/Nil 10.00

6. 02.12.2011 MiG 21 BISON Nil Nil/Nil Nil

7. 13.12.2011 SU-30 MKI Nil Nil/Nil Nil

8. 24.02.2012 M-2000 Nil Nil/Nil Nil

9. 05.03.2012 M-2000 Nil Nil/Nil Nil

2012-13    

10. 24.11.2012 MiG-21 Bison Nil Nil/Nil Nil

11. 30.11.2012 Jaguar Nil Nil/Nil Nil

12. 12.02.2013 MiG-27 ML Nil Nil/Nil Nil

13. 19.02.2013 SU-30 MKI Nil Nil/Nil Nil

2013-14    

14. 07.06.2013 MiG-21 Nil Nil/Nil Nil

15. 24.06.2013 MiG-29 Nil Nil/Nil Nil

16. 15.07.2013 MiG 21 1 Nil/Nil 10.00

17. 08.11.2013 MiG-29 Nil Nil/Nil Nil

18. 22.01.2014 Jaguar Nil Nil/Nil Nil

2014-15    

19. 27.05.2014 MiG-21 1 Nil/Nil 10.00

Purchase of used and old warships

1401.  SHRI RITABRATA BANERJEE: Will the Minister of DEFENCE be pleased 
to state:

(a) whether Government has bought used and old warships for the Naval fleet 
from foreign countries during the last five years; and
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(b) if so, how many and from whom and when?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) Aircraft 
carrier ‘Vikramaditya’ (ex-Admiral Gorshkov) has been acquired from Russia post repair 
/ refit and re-equipping. INS-Vikramaditya was commissioned into the Indian Navy on 
16th November 2013 at Russia and arrived in India, on 7th January 2014.

Opening of Military and Sainik schools

1402.  SHRI SANJAY RAUT: Will the Minister of DEFENCE be pleased to state:

(a) whether Government proposes to set up more National Military Schools and 
Sainik Schools in the country, particularly in Maharashtra;

(b) if so, the details thereof;

(c) the laid down criteria / guidelines for the opening of more Military and Sainik 
Schools in the country; and

(d) the details of financial assistance provided to Military and Sainik Schools 
during the last three years, year-wise?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) Yes, Sir. In-
principle approval for establishment of 06 Sainik Schools in the State of Uttar Pradesh, 
Rajasthan and Mizoram has already been accorded by the Government as per details 
given in Statement–I (See below). There is no proposal under consideration for opening 
of another Rashtriya Military School or Sainik School in Maharashtra.

(c) Sainik Schools are established on receipt of request from State  
Government agreeing to provide land along with funds for the creation and maintenance 
of basic infrastructure, equipment and facilities besides scholarships for the cadets of the 
State.

(d) The information is given in Statement–II.

Statement - I

Details of proposed New Sainik Schools

Sl. No. District State

1. Jhansi Uttar Pradesh

2. Mainpuri Uttar Pradesh
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Sl. No. District State

3. Amethi Uttar Pradesh

4. Alwar Rajasthan

5. Jhunjhunu Rajasthan

6. Chhingchhip Mizoram

Statement–II

Details of financial assistance provided to five Rashtriya Military Schools  
and twenty four Sainik Schools by Ministry of Defence during  

the last three years, year-wise)

Sl. No. Schools Year 2011-12  Year 2012-13 Year 2013-14 
  (` in crore)  (` in crore)  (` in crore)

1. Military Schools 3.05 5.18 6.25

2. Sainik Schools 68.48 65.44 64.21

investigation into VViP helicopter deal

†1403. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of DEFENCE 
be pleased to state:

(a) whether Government is carrying out investigations into the allegations of bribe 
in rupees 3600 crore deal for the purchase of VVIP helicopters from AgustaWestland;

(b) whether an investigation in the matter is already being carried out by the 
CBI;

(c) whether this deal has already been cancelled due to the above said reasons; 
and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) Yes, Sir. 
Central Bureau of Investigation (CBI) is enquiring into the allegations of bribe and 
irregularities relating to the VVIP helicopters deal with M/s AgustaWestland International 
Limited (AWIL).

†Original notice of the question was received in Hindi.



[22 July, 2014] 91Written Answers to  unstarred Questions

Directorate of Enforcement has also registered a case under the provisions of 
Prevention of Money Laundering Act, 2012 (PMLA) and under Foreign Exchange 
Management Act, 1999 (FEMA) in the matter.

(c) and (d) The Contract for the supply of 12 VVIP / VIP helicopters signed with 
M/s Agusta Westland International Limited (AWIL) on 8th February, 2010 has been 
terminated by the Government with effect from 1st January, 2014 on grounds of breach 
of the provisions of the Pre-contract Integrity Pact and breach of the terms of the contract 
by M/s AWIL.

Accidents of iAF aircrafts

1404.  SHRI PRAMOD TIWARI:
 SHRI K.C. TYAGI:
 SHRIMATI RAJANI PATIL:
 SHRI P. BHATTACHARYA:
Will the Minister of DEFENCE be pleased to state:

(a) the number of IAF aircrafts which were destroyed due to accidents during 
2013-14, category-wise, and the number of IAF personnel who lost their lives due to 
these accidents; and

(b) the loss caused to civilian property and the number of civilians who lost their 
lives due to these accidents during the period?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) During 
the financial year 2013-14, five fighter aircraft and one transport aircraft of the Indian 
Air Force (IAF) were destroyed in accidents. Six IAF personnel were killed in these 
accidents. No civilian was killed. The loss to civilian property assessed so far is estimated 
at ` 2.56 lakhs. Apart from the above accidents, one helicopter of IAF was destroyed 
during flood relief operations in Kedarnath, Uttarakhand, in which five IAF personnel and 
fifteen National Disaster Response Force (NDRF) / Indo Tibetan Border Police (ITBP) 
personnel were killed. IAF aircraft accidents during such special operations in aid to civil 
agencies are not included in the statistics maintained for aircraft accidents.

Special recruitment drive for tribals in armed forces

1405.  SHRI DHIRAJ PRASAD SAHU: Will the Minister of DEFENCE be pleased 
to state:

(a) whether Government proposes to launch special recruitment drive for youth in 
tribal specific areas for various posts in the armed forces;
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(b) if so, the details thereof;

(c) the number of such drives launched during the last three years;

(d) the number of tribal youths recruited through the drives during this period;

(e) whether Government proposes to open new recruitment centres in various 
parts of the country, including the tribal areas of Jharkhand; and

(f) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) to (d) Officers in the 
Armed Forces are selected primarily through All India open competition.

Recruitment of Other Ranks (ORs) in Army is carried out through Open Recruitment 
Rally System being conducted regularly throughout the country. Efforts are made to 
cover entire country including remote and tribal areas. In Navy, regular recruitment drives 
are undertaken, covering all States / regions for recruitment of sailors. Recruitment of 
Airmen in Air Force is on all India basis through scheduled selection tests. In addition, 
recruitment rallies are also conducted in different parts of the country including tribal 
areas to provide opportunity to youth from these areas to join the Armed Forces.

Recruitment of youth, including from tribal areas across the country is an ongoing 
process. The recruitment data for a particular region, religion, tribe, caste or creed is not 
maintained.

(e) and (f) Government has approved setting up of additional seven Service Selection 
Boards (SSBs) (2 for Army, 3 for Navy and 2 for Air Force) for selection of officers. At 
present, there is no proposal to open any new recruitment centre / SSB in Jharkhand.

Fdi in the defence sector

1406. SHR1 SUKHENDU SEKHAR ROY: Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government has decided to introduce Foreign Direct Investment 
(FDI) in the Defence sector;

(b) if so, the details thereof;

(c) what prompted Government to invite FDI in the Defence sector; and

(d) to what extent the role of DRDO and India’s indigenous Defence production 
programme including software manufacturing shall be compromised and/or minimised?
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THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) to (d) In May 
2001, the Defence Industry sector, which was hitherto reserved for the public sector, 
was opened upto 100% for Indian private sector participation with FDI permissible upto 
26%, both subject to licensing to enable private sector industry to participate in defence 
production within the country. However, wherever FDI beyond 26% is likely to result in 
access to modern and state-of-the-art technology in the country, decisions can be taken 
to allow higher FDI on a case-to-case basis with the approval of Cabinet Committee on 
Security. In the Union Budget 2014-15, it has been announced that the composite cap of 
foreign exchange is being raised to 49% with full Indian management and control through 
the FIPB route for defence sector. FDI is one of the route through which the domestic 
industry can strengthen its capabilities required to produce within the country different 
equipment weapon systems / platforms required for defence.

As per the FDI Policy, the FDI in defence sector is through FIPB route and / or with 
approval of Government. Further, there are adequate provisions in Government’s Policy 
to ensure that the role of DRDO and India’s indigenous defence production programme 
are not compromised and / or minimized.

defence training institutes

1407.  SHRI HUSAIN DALWAI: Will the Minister of DEFENCE be pleased to 
state:

(a) whether Government proposes to open defence training institutes on the lines 
of National Defence Academy in Pune and Indian Military Academy in Dehradun;

(b) if so, the details thereof with proposed location; and

(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) No, Sir. There is no 
such proposal at present.

(b) In view of (a) above, question does not arise.

(c) Existing training infrastructure is adequate.

M777 Howitzer deal with BAE systems

1408.  DR. KANWAR DEEP SINGH: Will the Minister of DEFENCE be pleased to 
state:

(a) the current status of the M777 Howitzer deal with BAE Systems;
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(b) whether the Ministry of Defence have missed a deadline set by BAE Systems 
regarding the deal and now has to pay $50 million just to open up the deal;

(c) if so, the details thereof; and

(d) the manner in which the new Government is trying to put this deal back on 
track ?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) to (d) The case 
for procurement of Ultra Light Howitzer (ULH) guns through US Government has not 
progressed due to cost issues and because the vendor’s proposal is not fully compliant to 
the offset requirements.

Strengthening of security near the Andamans

1409.  DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of DEFENCE 
be pleased to state:

(a) whether Government is considering a proposal to develop the island nearest to 
the Andaman and Nicobar Islands, touching the chicken neck of the Myanmar Islands, to 
counter the Chinese intervention in this important location having broad implications on 
defence and trade aspects; and

(b) if so, the manner in which the defence preparedness to protect the sea route is 
being strengthened by increasing the man-power by the Joint Command in the Andaman 
and Nicobar Islands?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) Government 
regularly reviews the threat perception relating to Andaman and Nicobar Islands including 
the sea routes. Appropriate measures are accordingly taken from time to time to maintain / 
upgrade the defence preparedness including strengthening of infrastructure and accretion 
of manpower.

Amendment to the Works of Defence Act, 1903

1410. SHRI AVINASH RAI KHANNA: Will the Minister of DEFENCE be pleased 
to state:

(a) whether Government is planning to amend the Works of Defence Act, 1903 
and, if so, the details thereof;

(b) whether it is a fact that the Defence Minister in a meeting of Consultative 
Committee assured to amend the Works of Defence Act, 1903;
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(c) if so, the details of the steps which have been taken so far;

(d) whether Government has made any study of army depots in the advanced 
countries and, if so, the details thereof; and

(e)  the steps Government is taking to modernized the Depots situated near the 
civil populated area and the details thereof?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) and (c) The issue of review of the Works of Defence Act, 1903 was raised in 
the meeting of the Consultative Committee of the Ministry of Defence, held on 28th May 
2012. A draft amendment bill has been prepared and circulated to all the Service Head 
Quarters and concerned Defence authorities for comments and suggestions. The draft 
bill has also been discussed in meetings held by the Ministry of Defence with various 
stakeholders.

(d) No specific study of army depots in advance countries has been carried out 
yet.

(e) A plan has been drawn up for modernization of Indian Army depots. However, 
it is not in the interest of National security to disclose the details.

implementation of oRoP

1411.  SHRI C.P. NARAYANAN: Will the Minister of DEFENCE be pleased to 
state:

(a) whether the One Rank One Pension (OROP) principle has been implemented 
among all the services;

(b) if not, the reasons therefor;

(c) the additional expenditure incurred or likely to incur on implementing this 
principle; and

(d) if this is not fully introduced, by what time Government expects to complete 
it?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI INDERJIT 
SINGH RAO): (a) to (d) The principle of One Rank One Pension for the Armed Forces 
has been accepted by the Government. The modalities for implementation were discussed 
with various stakeholders and are presently under consideration of the Government. It 
will be implemented once the modalities are approved by the Government.
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Shortage of officers and personnel in Army

†1412. SHRI NARESH AGRAWAL: Will the Minister of DEFENCE be pleased 
to state:

(a) whether it is a fact that there is huge shortage of officers and personnel in the 
Army, if so the details thereof;

(b) whether it may have bearing on the functioning of the Army;

(c) if so, the details thereof; and

(d) whether any action plan has been prepared to meet this shortage?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) Shortage of officers 
in Army as on 01.01.2014 is 8455 (17.77%). In Other Ranks, there is nominal shortfall of 
16597 (1.44%) as on 01.04.2014.

(b) and (c) To mitigate any adverse impact on the functioning of the Army, 
appropriate measures have been undertaken including internal adjustments.

(d) Various measures have been taken on an ongoing basis to reduce shortages in 
the officers’ cadre. Vigorous campaigns have been launched to attract the talented youth 
to join the Armed Forces. The service conditions of the officers joining through Short 
Service Commission (SSC) have been made attractive. The tenure of SSC officers has 
been increased from 10 years to 14 years. The implementation of recommendations of the 
VI Central Pay Commission with substantial improvement in the pay structure of officers 
of Armed Forces has also made the Services more attractive.

 Army has undertaken sustained image projection campaign to create awareness 
among the youth on the advantages of taking up a challenging and satisfying career. 
Awareness campaigns, participation in career fairs and exhibitions, advertisements in 
print and electronic media, motivational lectures in schools, colleges are some of the 
measures in this direction.

All the above mentioned measures have resulted in gradual improvement in the last 
five years with shortage of officers reducing from 26% in 2010 to 17.77% in 2014.

New defence production policy

1413.  DR. R. LAKSHMANAN: Will the Minister of DEFENCE be pleased to 
state:

(a) whether Government proposes to bring in the new Defence Production Policy 
which was formulated in the year 2011;

†Original notice of the question was received in Hindi.
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI INDERJIT 
SINGH RAO): (a) to (c) There is no proposal to bring in the new Defence Production 
Policy. The policy was announced in 2011 and since then, several steps have been initiated 
to implement the policy.

induction of inS Kamorta

†1414. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of 
DEFENCE be pleased to state.

(a) whether India’s indigenously developed warship, INS Kamorta, is ready to be 
inducted in the Navy; and

(b) if so, the details of the features of the submarine warship, INS Kamorta?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI INDERJIT 
SINGH RAO): (a) Kamorta, under the Project 28 has been built at GRSE, Kolkata and 
delivered to the Indian Navy on 12th July 2014.

(b) Kamorta, is a frontline warship with an array of anti-submarine warfare, 
anti-air and anti-surface weapons and sensors. Further details of the features cannot be 
divulged on the floor of the house in the interest of National Security.

Steps to prevent border infiltration

1415. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

(a) the concrete steps taken by Government to combat and tackle the continuous 
infiltration of Chinese and Pakistani troops and continued tension near the Line of Control 
(LoC) in the Northern and North-eastern borders;

(b) whether Government have adequate deployment of armed forces to control 
the aggression of Chinese and Pakistani troops in the recent months;

(c) if so, the details thereof; and

(d) the budgetary allocation made and amount disbursed during the last three 
years for the purchase of arms and ammunitions, artillery, fighter jets and other weapons 
exclusively for combating Chinese and Pakistani aggression along the LoC?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) There is no 
commonly delineated Line of Actual Control (LAC) between China and India. There 

†Original notice of the question was received in Hindi.
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are areas along the border where India and China have differing perception of LAC. 
Due to both sides undertaking patrolling upto their respective perceptions of the LAC, 
transgressions do occur. There is a well-established system for exchange of information 
and projecting any differences through border personnel meetings or flag meetings 
between the military personnel from the two sides, wherein they are guided by provisions 
of various agreements between India and China.

In Jammu and Kashmir, along the Line of Control the Army has adopted a robust 
counter-infiltration strategy which has an appropriate mix of technology and human 
resources put together to check infiltration effectively. Innovative troops deployment, 
efficient use of surveillance and monitoring devices and fencing along the Line of Control 
have enhanced the ability to detect and intercept infiltration.

 (b) and (c) The Army has deployed adequate forces along the China and Pakistan 
borders and is well prepared to counter threats both in the conventional and sub-
conventional domains.

(d) There is no separately identified expenditure for purchase of defence equipment 
exclusively for combating Chinese and Pakistani aggression along the LoC. However, the 
allocations made and expenditure incurred during the last three years are as under:-

(` in crores)

Year Allocation Expenditure

2011-12 53292.30 56281.88

2012-13 57395.46 58758.86

2013-14 66406.41 66850.30

Rafale jet contract

1416.  DR. PRADEEP KUMAR BALMUCHU: Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government is planning to resume the Rafale Jet contract that was 
stalled on financial grounds;

(b) if so, the details thereof and the reasons therefor;

(c) whether the proposed Rafale deal is good enough from the transfer of 
technology aspect as well; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) The process 
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of negotiations with the L-1 vendor, M/s Dassault Aviation of France for procurement of 
Medium Multi Role Combat Aircraft (MMRCA) is on.

(c) and (d) The Request for Proposal (RFP) for procurement of MMRCA included 
a full section on Transfer of Technology (ToT) requirements. The offer of M/s Dassault 
Aviation for ToT is compliant to the requirements specified in the RFP.

defence purchases through e-platform

1417.  SHRI AAYANUR MANJUNATHA: Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government has decided that defence purchases above 10 lakh rupees 
will be sourced only through e-platform to curb the possibility of corruption in defence 
deals; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) and (b) Sir, 
Department of Expenditure, Ministry of Finance, Government of India has issued 
instructions which envisage the implementation of end-to-end e-Procurement in respect 
of all procurements with estimated value of ̀  10 lakh or more by Ministries / Departments 
of the Central Government, their attached and subordinate offices.

Registration of ex-servicemen with Zila Sainik Board

1418.  SHRI C.M. RAMESH: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has any mechanism to ensure that every Ex-service Men 
(ESM) is registered with Zila Sainik Board spread across the country;

(b) if so, the details of the Ex-service Men (ESM) registered in each and every 
Zila Sainik Board; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI INDERJIT 
SINGH RAO): (a) Mechanism exists for registration of all Ex-Servicemen with Zila 
Sainik Boards. On retirement every ex-servicemen is required to register his name and 
other particulars with Zila Sainik Board as specified in individual’s PPO/Discharge book. 
On registration with Zila Sainik Boards and after due verification, the individual is issued 
with ESM identity Card which facilitate him to claim welfare measures instituted by the 
Centre and State Government.

(b) The details of ESM registered in each and every Zila Sainik Board are given 
in the Statement (See below).

(c) Does not arise in view of (b) above.
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War memorials of indian soldiers

1419. SHRI TARUN VIJAY: Will the Minister of DEFENCE be pleased to state:

(a) the number of war memorials dedicated-to the sacrifices of Indian Soldiers 
who laid their lives to protect Indian Independence have been created since 1947;

(b) the details thereof, location-wise;

(c) whether there exists any war memorial to commemorate the 1971 war or 
Kargil victory in the National Capital;

(d) whether such a memorial exists outside Delhi, if so, the details thereof;

(e) whether there is a plan to erect a suitable and grand war memorial for the 
martyrs of the Indian Armed Forces in the National Capital; and

(f) whether such a plan is ready or under consideration and, if so, any time period 
for its commencement and completion?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI INDERJIT 
SINGH RAO): (a) Approximately, 120 regional war memorials including individual 
memorials exist under various regional Commands.

(b) Location-wise details are given in the Statement (See below).

(c) and (d) Memorial for 1971 Operations: The ‘Amar Jawan Jyoti’ was built 
under the Arch of India Gate on 26th January 1972 as a tribute to those soldiers who laid 
down their lives in the Indo-Pak War of 1971.

Kargil War Memorial: No war memorial has been built in Delhi to commemorate 
the Kargil War victory. The troops of Northern Command constructed Kargil War 
Memorial in Drass.

(e) and (f) The matter is under consideration of the Government.
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Complaints regarding purchase of warship

1420.  SHRI BASAWARAJ PATIL: Will the Minister of DEFENCE be pleased to 
state:

(a) whether there are several complaints against warship purchases and their 
utilization in India; and

(b) if so, the steps taken by Government to overcome this problem?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) No, Sir.

(b) Does not arise.

implementation of Guidelines on oRoP

1421. SHRI MAHENDRA SINGH MAHRA: Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government issued guidelines for One Rank One Pension (OROP) 
for Retired Armed Forces Personnel and when these orders have been issued;

(b) whether guidelines have been issued for their implementation;

(c) whether Government has received any representation from the National Ex-
servicemen Co-ordination Committee (Regd.) and its State units regarding the Welfare of 
Ex-servicemen and their dependents raising the various issue pertaining to them including 
Conscription and Formation of Ex-servicemen Commission and Special Central Pay 
Commission for Armed Forces Personnel, Serving and Retired;

(d) whether Government has given any assurance to them in this regard; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI INDERJIT 
SINGH RAO): (a) and (b) The principle of One Rank One Pension for the Armed Forces 
has been accepted by the Government. The modalities for implementation were discussed 
with various stakeholders and are presently under consideration of the Government. It 
will be implemented once the modalities are approved by the Government.

(c) Yes, Sir.

(d) No, Sir.

(e) Does not arise.
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Suicides and premature retirement in the Armed Forces

1422.  SHRI MANSUKH L. MANDAVIYA: Will the Minister of DEFENCE be 
pleased to state:

(a) the number of defence personnel who committed suicide while performing 
their duties during the last five years;

(b) the number of army officers who approached Government for early retirement 
during the last five years; and

(c) the details of measures has been taken by Government to create appropriate 
environment for defence personnel, so that they can perform their duty without any mental 
stress?

THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): (a) Details of defence 
personnel who have committed suicide during the last five years are as under:

 Year Army Air Force Navy 

 2009 96 16 4 

 2010 116 14 1 

 2011 105 23 4 

 2012 95 15 1 

 2013 86 15 6 

(b) Number of army officers (excluding Army Medical Corps, Army Dental 
Corps and Military Nursing Service) who applied for and have been granted Premature 
Retirement during the last five years are as under:

Year Applied Granted

2009 580 299

2010 478 265

2011 411 289

2012 446 275

2013 300 221
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(c) Government has taken various measures to create appropriate environment for 
defence personnel, so that they can perform their duty without any mental stress. Some of 
these include improvement in living and working conditions through provision of better 
infrastructure and facilities, additional family accommodation, liberalized leave policy, 
establishing a grievance redressal mechanism, provision of psychological counseling by 
psychological counselors and conduct of yoga and meditation as part of unit routine.

Banking coverage of rural areas

1423. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that in spite of best possible efforts by Government, only 
54 per cent of rural population is availing banking services;

(b) if so, the reasons behind this disinclination;

(c)  whether illiteracy and non-awareness are among other factors responsible for 
such disinclination; and

(d)  what efforts his Ministry is making to ensure that the public sector as well as 
private sector banks open as many branches in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (d) As per Census 2011, 54.44 % households in rural 
areas were availing banking services in the country.

In order to extend the reach of banking to the rural hinterland, Banks were advised 
in 2010-11 to provide appropriate banking facilities to habitations having a population 
in excess of 2000 (as per 2001 census) under “Swabhimaan”. Banking facilities have 
been provided to 74351 such villages through brick and mortar branches, Business 
Correspondent Agents (BCAs) and mobile banking.

Further, RBI has advised Domestic Scheduled Commercial Banks that while 
preparing their Annual Branch Expansion Plan (ABEP), they should allocate at least 25% 
of the total number of the branches proposed to be opened during a year in unbanked rural 
(Tier 5 and Tier 6) centres.

It has also been announced in the Union Budget 2014-15 that a time bound 
programme would be launched as Financial Inclusion Mission on 15th August this year 
to provide all households in the country with banking services.

In order to, inter-alia, educate the people in rural and urban areas regarding various 
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financial products and services from the formal financial sector and to make them aware 
of the advantages connected with the formal financial sector, Reserve Bank of India (RBI) 
has formulated a model scheme on Financial Literacy and Credit Counseling Centres 
(FLCCs) and advised the Banks to implement the same in each district. Till the end of 
March 2014, 942 FLCs had been established.

Revision of consent rules by SEBI

1424.  SHRI SALIM ANSARI : Will the Minister of FINANCE be pleased to state:

(a) whether the Securities and Exchange Board of India (SEBI) has revised 
Consent Rules with retrospective effect from 1 April, 2007;

(b) if so, the details thereof with reasons for retrospective effect;

(c) whether SEBI has changed the rules without taking legal opinion resulting 
into several court cases being filed in higher courts; and

(d) if so, the details of remedial steps being taken by Government to revisit 
retrospective order of SEBI in the interest of consent settlement cases?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) No, Sir.

(b) Not applicable in view of the reply to part (a) above.

(c) No, Sir.

(d) Not applicable in view of the reply to part (c) above.

Financial assistance to farmers

†1425.  SHRI RAM NARAIN DUDI: Will the Minister of FINANCE be pleased 
to state:

(a) the financial assistance provided by the Central Government to farmers for 
tilling land and purchasing agricultural equipments and the agencies through which these 
assistance are provided to them;

(b) the current rate of interest charged on short term and long term loans given to 
farmers;

(c) whether Government proposes to waive the interest on the loans given to 
farmers; and

†Original notice of the question was received in Hindi.
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) Banks extend agricultural loans to farmers, which 
cover investment credit for tilling land and purchasing agricultural equipments.

(b) As per Interest Subvention Scheme of the Government, the short-term crop 
loans upto ` 3 lakh are available to farmers at an interest rate of 7%. The Scheme also 
provides additional subvention of 3% to prompt-payee farmers, reducing the interest 
burden on short term crop loans for these farmers to 4%. In order to discourage distress 
sale of crops by farmers, the benefit of interest subvention has been made available 
to small and marginal farmers having Kisan Credit Card for a further period of up to 
six months (post-harvest) on the same rate as available to crop loan against negotiable 
warehouse receipts. However, interest rates on advances, including long-term loans to 
farmers, have been deregulated by the Reserve Bank of India(RBI), which vary from 
bank to bank depending upon their base rate and cost of funds etc.

(c) and (d) The consistent growth in agricultural credit, over the years, from  
` 384,514 crore in 2009-10 to ` 7,30,765 crore (provisional) in 2013-14 demonstrates 
that the effort of the Government in making credit available to farmers in rural areas has 
been largely successful. There is no proposal under consideration of the Government to 
waive the interest on loans given to farmers.

Rising level of nPAs

1426.  SHRI HUSAIN DALWAI: Will the Minister of FINANCE be pleased to 
state:

(a) whether there has been an increase in the Non-Performing Assets (NPAs) of 
the nationalised banks in the country over the years;

(b) if so, the NPAs of nationalized banks in the country, bank-wise;

(c) the reasons for increase in NPAs of these nationalized banks;

(d) the steps taken to reduce the NPAs by the nationalized banks; and

(e) whether there are any guidelines issued by the Reserve Bank of India (RBI) in 
this issue?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The NPAs of nationalised banks have increased 
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from ` 66,795 crore (March 2012), to ` 95,922 crore (March 2013) and ` 1,40,709 crore 
(March 2014). The banks wise details are given in the Statement (See below).

(c) Main reasons for increase in NPAs of banks, inter-alia, are sluggishness in the 
domestic growth during the recent past, slowdown in recovery in the global economy and 
continuing uncertainly in the global markets. There are five sub-sectors: infrastructure 
(which includes power generation, telecommunications, roads, ports, airports, railways 
(other than Indian Railways) and other infrastructure), iron and steel, textiles, mining 
(including coal) and aviation services which contribute significantly to the level of 
stressed advances.

(d) and (e) To improve the health of the financial sector, reduce the NPAs, improve 
asset quality of banks, and to prevent slippages, Reserve Bank of India (RBI) has issued 
instructions which stipulate that each bank is to have a Board approved loan recovery 
policy, put in place an effective mechanism for information sharing for sanction of 
fresh loans/ad-hoc loans/renewal of loans to new or existing borrowers, have a robust 
mechanism for detection of signs of distress including prompt restructuring in the case 
of all viable accounts, taking recourse to legal mechanisms like SARFAESI Act, 2002, 
DRTs and Lok Adalats.

RBI has issued instructions to the Banks to review slippages in asset classification 
in the borrowal accounts with outstanding ` 5 crore and above by the Board of Directors 
of the bank and review NPA accounts which have registered recoveries of ` 1 crore and 
above.

RBI has released guidelines dated 30 January, 2014 for “Early Recognition 
of Financial Distress, Prompt Steps for Resolution and Fair Recovery for Lenders: 
Framework for Revitalizing Distressed Assets in the Economy” suggesting various steps 
for quicker recognition and resolution of stressed assets. The Guidelines, inter-alia, 
envisaged creation of a Central Repository of information on Large Credits (CRILC) 
by RBI to collect, store, and disseminate credit data to banks on credit exposures of ` 5 
crore and above, formation of Joint Lenders Forum (JLF), Corrective Action Plan (CAP), 
and sale of assets. Detailed guidelines were issued by RBI to banks on May 22, 2014 on 
Reporting to CRILC. Detailed Guidelines on formation of Joint Lenders’ Forum (JLF), 
Corrective Action Plan (CAP), ‘Refinancing of Project Loans’, ‘Sale of NPAs by Banks’ 
and other regulatory measures were issued by RBI on February 26, 2014 to banks.

 RBI has also issued instructions on June 26, 2014 on Prudential Norms on Income 
Recognition and Asset Classification and Provisioning Pertaining to Advances - Projects 
under implementation.
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 In addition, the Government has advised PSBs to constitute a Board level Committee 
for monitoring of recovery and to increase the pace of recovery and manage NPAs. To 
remove bottle necks in the recovery of bad debts. The Enforcement of Security interest 
and Recovery of Debts Laws (Amendment) Act 2012 has been passed by Parliament and 
has come into force from 15.01.2013.

Statement

Bankwise details of Gross NPA of Nationalised Banks

(Amount in ` crore)

Bank Group      Bank Name  Gross NPAs

  March 2012 March 2013 March 2014

1          2 3 4 5

Nationalised Allahabad Bank 2056 4962 7961
Banks

 Andhra Bank 1798 3714 5858

 Bank of Baroda 3882 6551 9894

 Bank of India 5170 7152 10274

 Bank of Maharashtra 1297 1138 2860

 Bharatiya Mahila Bank Ltd.   0

 Canara Bank 3890 5786 7371

 Central Bank of India 7273 8456 11500

 Corporation Bank 1274 2048 4737

 Dena Bank 957 1452 2616

 IDBI Bank Limited 4551 6450 9949

 Indian Bank 1672 3255 4284

 Indian Overseas Bank 3554 5621 7838

 Oriental Bank of Commerce 3580 4184 5618

 Punjab & Sind Bank 763 1537 2554
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1          2 3 4 5

 Punjab National Bank 8690 13255 18611

 Syndicate Bank 3051 2816 4264

 UCO Bank 4020 6905 6275

 Union Bank of India 5422 6143 9142

 United Bank of India 2176 2964 7118

 Vijaya Bank 1718 1533 1986

 Nationalised Banks 66795 95922 140709

Source: RBI-Off site returns covering domestic operations of banks

Objections raised by new banking license applicants

1427. DR. R. LAKSHMANAN: Will the Minister of FINANCE be pleased to 
state:

(a) whether private banks, who applied for banking license, expressed any 
objection to RBI’s guidelines mandating private banks to open 25 per cent of their 
branches in rural areas;

(b) out of the 25 companies, how many of them are willing to open branches in 
rural areas; and

(c) the details of the companies who resisted this provision?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) As per the Guidelines of the Reserve Bank of 
India (RBI) for Licensing of New Banks in the Private Sector dated February 22, 2013, 
it was stipulated that the bank shall open at least 25 per cent of its branches in unbanked 
rural centres (populations upto 9,999 as per the latest census) to avoid over concentration 
of their branches in metropolitan areas and cities which are already having adequate 
banking presence. Prima facie, all the applicants had submitted Business Plans in line 
with RBI’s above stipulations.

Reasons for depreciation in rupee value

1428.  DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(a) the reasons for the continuous depreciation of rupee value against the US 
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Dollar since the beginning of this fiscal and its adverse effects on Indian economy, trade 
and commerce;

(b) the concrete measures taken by Government to control continuous decline of 
rupee value in the recent months;

(c) whether Government has plans to issue NRI Bonds and Gold Bonds to check 
the rupee fall; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) The average annual exchange rate of the rupee per US 
dollar from 2011-12 to 2013-14 is given below:

Period  ` /US$ (+) Appreciation / (-)Depreciation _

 2011-12 47.9  -4.9 

2012-13 54.4 -11.9 

2013-14 60.5 -10.1

The average quarterly exchange rate of the rupee has appreciated by 1.2 per cent in 
the first quarter of 2014- 15. On a monthly average basis, the exchange rate of the rupee 
exhibited two-way movements in the first three months of financial year 2014-15.

(b) to (d) The sharp bout of rupee depreciation in 2013-14 (particularly between 
June -August 2013) reflected the impact of global developments and concerns regarding 
high current account deficit. The relative stability in the exchange rate in recent months 
reflected the impact of the steps taken by the Government and the RBI to moderate the 
current account deficit and boost capital flows. These inter alia include: the Government’s 
measures to restrict non-essential imports through tariff hike and other limits; the 
Government’s liberalisation of norms for FDI in select sectors; the Government’s move 
to raise diesel prices periodically in small doses; the RBI’s liquidity tightening measures 
to stabilise currency market; the RBI’s move to open a forex swap window to meet the 
entire daily dollar requirements of three public sector oil marketing companies; the move 
to incentivize banks to mobilize fresh foreign currency non-resident (banks) deposits 
and swap it directly with the RBI for a limited period. The move to augment capital 
inflows through special swap windows for such non-resident deposits resulted in copious 
inflows of about US $ 34 billion in 2013-14. On June 4, 2013, inflation linked bonds 
were introduced to wean investors from gold to other savings instruments and thereby 
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help in moderating gold demand. No proposal for bond issuance is presently under the 
consideration of the Government for arresting rupee depreciation.

decrease in purchasing power of rupee

1429.  SHRIMATI RAJANI PATIL:
  SHRI K.C. TYAGI:
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the annual inflation rate has been constantly increasing 
in the country since the last three years;

(b) if so, the assessment of growth rate of average inflation during this period; 
and

(c) the assessment of decrease in the purchasing power of Rupee in the Indian 
market since last five years due to increased inflation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The average annual inflation rate as measured 
by Wholesale Price Index (WPI) has moderated to a four year low of 5.98 per cent in 
2013-14. The details are given below:

Table 1: Average annual inflation rate (year-on-year) based on WPI (in per cent)

 2011-12 2012-13 2013-14 

WPI Headline Inflation  8.94 7.35 5.98 

(c) The purchasing power of a rupee decreases as the price level (index) rises. The 
purchasing power of rupee in terms of WPI (Base 2004-05=100) for the last five years is 
given below:

  (Value in `)

 2009-10 2010-11 2011-12 2012-13 2013-14

Purchasing power of a rupee 0.76 0.70 0.64 0.60 0.56

Implementation of reports of Nayak Committee

1430.  SHRIMATI AMBIKA SONI:
  DR. T. SUBBARAMI REDDY:
Will the Minister of FINANCE be pleased to state:



[RAJYA SABHA]150 Written Answers to  unstarred Questions

(a) whether the Nayak Committee appointed by RBI to review governance of 
Boards of public sector banks has submitted its report to the authorities;

(b) if so, the key recommendations and the details thereof;

(c) whether it also recommends for a new category of authorized bank investors, 
consisting of pension funds and other types of money market funds;

(d) the comments/views of Government in this regard;

(e) whether any time-frame has been fixed for implementation of some of the 
important recommendations of the Nayak Panel; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) The P.J. Nayak Committee has submitted its report 
to Reserve Bank of India (RBI). The main recommendations of the Committee, inter alia, 
relate to elimination of dual control over Public Sector Banks (PSBs), upgradation of 
the quality of Board deliberation, setting-up of a Bank Investment Company (BIC) and 
reducing Government’s stake in PSBs to less than 51%, uniform licence regime across 
all broad based banks, selection of top management of bank by Banks Board Bureau and 
subsequently by BIC and then Banks’ Board. The Committee also recommended for a 
new category of authorized bank investors, consisting of pension funds and other types 
of money market funds.

(d) to (f) The Report has not been submitted to the Government by the RBI.

Mandatory insurance for availing agriculture loan

†1431.  SHRI MOTILAL VORA: Will the Minister of FINANCE be pleased to 
state:

(a) the amount of money made by the insurance companies during the last three 
years through agriculture insurance, State-wise;

(b) the amount of loss incurred by farmers due to failure of crops following natural 
disasters during the last three years alongwith the amount of compensation given to them 
by the insurance companies, year-wise and State-wise;

(c) whether the insurance companies are not directly offering agriculture insurance 
policy to the farmers and offers it through the co-operative banks;

†Original notice of the question was received in Hindi.
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(d) whether the farmers cannot take loans from the co-operative banks without 
availing crops insurance policy from them; and

(e) if so, the reasons therefor and the steps being taken by Government to resolve 

it?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 

NIRMALA SITHARAMAN): (a) and (b) As per information furnished by Insurance 

Regulatory and Development Authority (IRDA), the state wise details of premium 

procured, claims reported and claims paid for last three years are given in Statement–I, II 

and III (See below).

(c) The Insurance companies can offer agriculture insurance policies to the 

farmers through various channels of distribution existing in Insurance industry i.e. IRDA 

licensed agents  Brokers, Banks, Micro insurance agents etc.

(d) and (e) Agriculture insurance in our country is covered under various schemes 

which are yield based and parametric based. It is mandatory for all farmers growing 

notified crops and availing Seasonal Agricultural Operations (SAO) loans (i.e. Loanee 

Farmers) from Financial Institutions such as banks, cooperative institutions etc. All other 

farmers growing notified crops (i.e. Non- Loanee farmers) can also opt for agriculture 

insurance on voluntary basis. Any IRDA licensed intermediary can solicit insurance 

business including agricultural insurance and that IRDA has not made any prescriptions 

that the agriculture insurance can be sourced only from the lender.

Statement–I

State-wise details of total Gross Direct Premium during  
the last three years for Agricultural Insurance

 (` in lakhs)

State/UT FY 2013-14 FY 2012-13 FY 2011-12

Andhra Pradesh 79,826.77 74,533.29 53,250.45

Arunachal Pradesh 5.49 2.36 1.23

Assam 596.22 684.29 813.55

Bihar 81,667.86 36,048.36 40,766.43

Chhattisgarh 6,020.47 8,085.98 5,953.43
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State/UT FY 2013-14 FY 2012-13 FY 2011-12

Goa 1.85 1.65 1.01

Gujarat 27,621.59 24,452.21 16,144.82

Haryana 5,971.39 3,379.37 1,599.30

Himachal Pradesh 236.69 2,094.94 1,447.26

Jammu and Kashmir 118.07 149.03 98.78

Jharkhand 3,224.84 2,747.17 1,291.16

Karnataka 12,453.05 11,568.88 10,344.97

Kerala 1,512.77 1,095.60 494.01

Madhya Pradesh 39,132.29 26,551.84 23,179.17

Maharashtra 22,676.56 30,571.71 20,766.50

Manipur 52.76 60.93 24.99

Meghalaya 40.92 22.28 21.60

Mizoram 1.89 1.63 6.51

Nagaland 11.56 3.60 5.14

Odisha 12,208.78 8,945.05 22,388.47

Punjab 315.051 303.44 309.71

Rajasthan 90,855.51 28,490.66 56,760.62

Sikkim 1.76 3.47 2.76

Tamil Nadu 16,185.80 9,951.25 7,782.28

Tripura 1.95 9.66 19.81

Uttar Pradesh 27,460.47 9,334.81 8,573.83

Uttarakhand 1,772.12 1,202.07 1,142.35

West Bengal 29,934.98 15,833.01 12,840.18

Andaman and Nicobar Islands 36.96 0.32 4.04

Chandigarh 760.67 0.40 35.94
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State/UT FY 2013-14 FY 2012-13 FY 2011-12

Dadra and Nagar Haveli 10.60 1.72 0.00

Daman and Diu 0.01 0.03 0.01

Delhi 325.12 296.94 543.81

Lakshadweep 0.30 0.00 0.00

Puducherry 32.03 32.45 101.43

ToTal 461,075.15 296,460.38 286,715.55

Statement–II

State-wise details of agriculture Insurance claims reported  
during the last three years

(` in lakhs)

State/UT FY 2013-14 FY 2012-13 FY 2011-12

Andhra Pradesh 189,311.55 145,229.60 20,976.61

Arunachal Pradesh 0.15 0.13 0.92

Assam 229.39 560.12 113.85

Bihar 100,268.60 11,409.20 91,915.45

Chhattisgarh 3,088.29 533.60 959.21

Goa 0.00 0.00 0.58

Gujarat 4,460.35 73,417.65 14,935.12

Haryana 5,018.07 4,960.09 2,184.19

Himachal Pradesh 855.60 1,891.67 946.77

Jammu and Kashmir 28.42 69.61 83.85

Jharkhand 1,256.22 3,130.63 1,194.84

Karnataka 8,761.93 5,588.54 6,575.11

Kerala 1,272.19 3,752.20 633.14
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State/ UT FY 2013-14 FY 2012-13 FY 2011-12

Madhya Pradesh 36,667.49 15,890.72 25,366.76

Maharashtra 41,325.62 45,979.96 13,275.26

Manipur 0.00 474.18 62.60

Meghalaya 5.09 4.83 1.07

Mizoram 0.00 8.66 0.00

Nagaland 0.32 1.04 0.09

Odisha 28,339.51 8,666.96 34,777.13

Punjab 251.06 147.78 131.28

Rajasthan 77,928.61 22,642.18 37,019.11

Sikkim 2.18 1.00 0.54

Tamil Nadu 179,510.83 71,449.05 9,684.55

Tripura 0.29 0.23 0.57

Uttar Pradesh 11,178.69 2,516.49 7,016.56

Uttarakhand 1,236.35 2,916.87 122.07

West Bengal 10,388.27 9,781.18 4,069.86

Andaman and Nicobar 0.00 0.08 1.19 
Islands

Chandigarh 1,181.44 1.44 0.00

Dadra and Nagra 0.00 0.00 0.00 
Haveli

Daman and  Diu 0.00 0.00 0.00

Delhi 84.52 784.67 36.36

Lakshadweep 0.00 15.51 0.00

Puducherry 17.35 10.65 28.18

ToTal 702,668.38 431,836.54 272,112.85 
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Statement–III

State-wise details of agriculture Insurance claims reported  
during the last three years

(` in lakhs)

State/UT FY 2013-14 FY 2012-13 FY 2011-12

Andhra Pradesh 83,429.36 35,939.45 19,539.59

Arunachal Pradesh 0.00 0.00 0.00

Assam 541.24 34.03 65.40

Bihar 61,578.02 9,704.92 20,079.40

Chhattisgarh 1,295.87 4,364.60 1,975.72

Goa 0.00 0.00 0.00

Gujarat 45,937.24 16,708.33 7,211.74

Haryana 2,154.18 2,998.92 2,709.60

Himachal Pradesh 772.94 2,612.23 872.46

Jammu and Kashmir 0.00 0.00 19.97

Jharkhand 1,003.66 174.84 1,180.60

Karnataka 11,139.78 9,862.09 6,116.29

Kerala 913.19 583.60 315.64

Madhya Pradesh 17,028.98 5,496.49 36,117.24

Maharashtra 42,440.66 12,839.11 1,547.45

Manipur 54.30 22.34 3.41

Meghalaya 0.00 4.19 1.07

Mizoram 0.77 8.66 0.00

Nagaland 0.00 0.00 0.00

Odisha 12,923.93 11,528.46 6,838.13
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State/UT FY 2013-14 FY 2012-13 FY 2011-12

Punjab 2.00 0.91 0.39

Rajasthan 75,365.99 29,213.36 46,614.15

Sikkim 0.00 0.00 0.08

Tamil Nadu 26,443.42 4,527.75 7,683.32

Tripura 0.00 0.00 0.00

Uttar Pradesh 4,568.27 4,468.26 8,272.27

Uttarakhand 1,289.83 3,183.72 165.46

West Bengal 2,923.51 7,605.35 1,666.94

Andaman and 9.37 4.14 0.63 
Nicobar Islands

Chandigarh 0.00 0.00 27.97

Dadra and Nagar Haveli 0.00 0.00 0.00

Daman and Diu 0.00 0.00 0.00

Delhi 0.03 0.00 0.00

Lakshadweep 0.00 0.00 0.00

Puducherry 9.55 17.26 5.69

ToTal 391,826.11 191,903.01 169,030.61

Subsidy burden on Government finances

1432.  SHRIMATI JAYA BACHCHAN: Will the Minister of FINANCE be pleased 
to state:

(a) whether Government has taken note of the huge subsidy burden on Government 
finances;

(b) whether the subsidy commitment of Government is unsustainable to meet 
presently;

(c) if so, the details of the steps taken by Government to handle the situation; 
and

(d) if not, how does Government plan to manage its finances in such a situation?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise in view of (b) above.

(d) It is the constant endeavour of the Government to bring down expenditure 
on Central subsidies while keeping in mind the support to marginally poor, SCs and 
STs. Government has deregulated diesel prices in small increments. This is likely to 
reduce burden of Petroleum subsidy. Measures have also been initiated to reduce the 
administrative overheads for optimum utilization of outlays meant for food subsidy and 
rationalize fertilizer subsidy. Further, the strategy for direct transfer of subsidy using the 
Aadhar platform would ensure substantial economies in subsidy outgo.

High risk profiles of non-banking financial entities

1433.  SHRI ANAND SHARMA: Will the Minister of FINANCE be pleased to 
state:

(a) whether Government’s attention has been drawn to the RBI report by the 
Shadow Banking Implementation Group stating high degree of heterogeneity and risk 
profiles across non banking financial entities;

(b) if so, whether it is a fact that many of financial entities are in unorganized 
sector and unregulated; and

(c) the steps Government proposes to take to address the risks to the banking 
sector?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) Reserve Bank of India (RBI) has informed that 
there is no report on the Shadow Banking Implementation Group (SBIG). A preliminary 
study comprising of members of all financial sector regulators was conducted for the 
purposes of identifying shadow banks, their proximate regulator and data availability 
by the Financial Stability Unit of the RBI. The study concluded that there was high 
degree of heterogeneity in business models and risk profiles across various non-bank 
financial entities in the organized and the unorganized sector. The unorganized shadow 
banking sector comprised of Savings Deposit Schemes by Jewellery, Merchants/Shops 
and Real estate related companies. Unlisted Collective Investment Schemes (Art Funds, 
Time Sharing Schemes), Money Lenders, Pawn Brokers and Village and Urban Informal 
Financiers lenders). The other organised and semi-organised/ semi- regulated segments 
of shadow banking include smaller NBFCs with assets below ` 500 million and are not 
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under surveillance of the RBI, Micro Finance Institution (other than NBFCs) besides 
other. The study recommended the need for a large scale survey by National Sample 
Survey Organization (NSSO) or other such agencies to estimate the size of the informal 
financial sector.

(c)  RBI proposes to review the extant regulatory framework for NBFCs including 
aligning some of the prudential regulation of NBFCs with that of banks, enhancing 
corporate governance standards, consumer protection and strengthening the supervisory 
reporting requirements from a larger universe of NBFCs to address pockets of shadow 
banking activity in the formal financial sector.

GDP of country

1434.  SHRI Y.S. CHOWDARY: Will the Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that growth of Gross Domestic Product (GDP) has been 
declining during the last three years;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps taken or being taken by Government to improve the GDP growth for 
the current year?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The rate of growth in the Gross Domestic 
Product (GDP) at factor cost at constant (2004-05) prices was 6.7 per cent, 4.5 per cent 
and 4.7 per cent in 2011-12, 2012-13 and 2013-14 respectively. Factors that led to the 
recent slowdown in growth in the Indian economy, inter alia, include; bottlenecks in 
implementation of projects, subdued business sentiments, elevated levels of inflation 
and the resultant tight monetary policy and an unsupportive/uncertain global economic 
milieu.

(c) Several measures have been outlined in the Union Budget 2014-15 to improve 
growth in the economy that, inter-alia, include: (i) fiscal consolidation with emphasis 
on expenditure reforms via proposed constitution of an Expenditure Management 
Commission; (ii) initiatives for skill development including in rural areas; (iii) proposals 
to boost agriculture via emphasis on irrigation and long-term credit; (iv) impetus to rural 
roads; (v) fillip to industry and infrastructure, inter-alia, via incentives viz. extension 
of the ten-year tax holiday to undertakings that begin generation, distribution and 
transmission of power by 31.03.2017; (vi) measures to augment low cost long-term 
foreign borrowings by Indian companies; (vii) proposal for promotion of Foreign Direct 
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Investment in selected sectors; (viii) reduction in excise duty on specified food processing 
and packaging machinery, etc. alongwith proposed rationalization of duties relating to 
different types of coal, scrap and diamond items; (ix) scheme for development of new 
airports in tier I and tier II cities; (x) boost to savings via raising of investment limit under 
Section 80 C of Income Tax Act and the income tax exemption limit to ` 2.5 lakh from 
` 2 lakh; and, (xi) emphasis on development of smart cities. Also, several steps being 
undertaken to contain inflation would help in raising growth.

it refund cases

1435.  SHRI SALIM ANSARI: Will the Minister of FINANCE be pleased to  
state:

(a) whether it is a fact that a large number of income tax payers in Delhi have not 
received their income tax refunds for the fiscal 2012-13;

(b) if so, the details thereof and reasons for delay;

(c) whether Income Tax (IT) Department is loosing revenue by way of interest on 
account of non-payment of refunds for fiscal 2012-13;

(d) if so, the estimated loss to IT Department on account of interest for delayed 
payments; and

(e) the steps being taken to ensure speedy payment of refunds below ` 3 lakh to 
Income Tax payees from NCT of Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) Income Tax Returns (ITRs) for the fiscal 2012-
13 pertaining to Assessment Year 2013-14 are filed in F.Y. 2013-14 and can be filed 
belatedly upto 31.3.2015. As per Income Tax Act 1961, the ITR can be processed up to 
one year from the end of the financial year in which it is received. Therefore, ITRs for 
the fiscal 2012-13 (if filed during F.Y. 2013-14) can be processed upto 31.03.2015. The 
refunds so generated in processing are being issued in due course.

(c) The Income Tax Act 1961, stipulates that refund to a taxpayer shall include 
interest on excess collection of taxes, as under:

  (i) In case of processing of the return of income: From 1st April of the 
Assessment Year to the date of processing of return, provided that the 
refund is 10% or more of the tax determined, and

  (ii) In case of giving effect to appellate orders etc: From the dates/s of 
payment of excess tax to the date of giving effect to the appellate order.
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 Hence payment of interest on refund is not on account of delay in issuance of refunds 
but is a statutory obligation arising on account of provisions inbuilt in the law itself.

(d) Does not arise in view of replies to query (a), (b) and (c) above.

(e) Steps being taken to ensure speedy payment of income tax refunds are 
enumerated below:

  (i) E-filed Returns are bulk processed in CPC Bangalore, thereby reducing 
the processing time substantially.

  (ii) Issuance of refunds through Refund Banker.

  (iii) TDS deductors are required to compulsorily e-file their TDS returns on 
quarterly basis. CPC (TDS) has been set up at Ghaziabad to expedite 
processing of the same.

  (iv) Through Citizens’ Charter and other press releases/advertisements 
issued by the Department tax payers are requested to carefully mention 
the relevant particulars return of income.

  (v) Facility of viewing individual Tax Credit Statement in Form 26 AS is 
made available to tax payers so that they can verify the TDS details 
before filing their return of income and take proper steps with the 
deductor(s) to rectify mistakes, if any.

  (vi) Online viewing of status of taxpayers refund is available for better 
information dissemination.

  (vii) Income Tax Ombudsman has been created to ensure prompt disposal of 
tax payer grievances.

  (viii) Aayakar Seva Kendras (ASK) have been set up at various location in 
NCT of Delhi which promptly deal with the refund grievance of the 
assesses.

Increase in number of loan defaulters

1436.  SHRI C.M. RAMESH: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that number of loan defaulters is increasing every year;

(b) if so, the details of the defaulters during last three years;

(c) whether it is also a fact that Government is not sensitive towards the issue of 
NPA in the country because of which there is lack of stringent and punitive action against 
the loan defaulters/fraudulent borrowers; and
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(d) whether Government will come forward to arrest this trend?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The number of NPA accounts increased from 
81,09,306 (March 2012) to 82,41,170 (March 2013) and marginally declined to 82,17,810 
(March 2014). The bank-wise data on number of NPA accounts and amounts for the last 
three years is given in the Statement (See below).

(c) and (d) The issue of NPA is a concern for the Government and to improve the 
health of the financial sector, reduce the NPAs, improve asset quality of banks, and to 
prevent slippages, Reserve Bank of India (RBI) has issued instructions which stipulate 
that each bank is to have a Board approved loan recovery policy, put in place an effective 
mechanism for information sharing for sanction of fresh loans/ad-hoc loans/renewal 
of loans to new or existing borrowers, have a robust mechanism for early detection of 
signs of distress including prompt restructuring in the case of all viable accounts, taking 
recourse to legal mechanisms like SARFAESI Act, 2002, DRTs and Lok Adalats.

RBI has issued instructions to the Banks to review slippages in asset classification 
in the borrowal accounts with outstanding ` 5 crore and above by the Board of Directors 
of the bank and review NPA accounts which have registered recoveries of ` 1 crore and 
above.

RBI has released guidelines dated 30 January, 2014 for “Early Recognition 
of Financial Distress, Prompt Steps for Resolution and Fair Recovery for Lenders: 
Framework for Revitalizing Distressed Assets in the Economy” suggesting various steps 
for quicker recognition and resolution of stressed assets. The Guidelines, inter-alia, 
envisaged creation of a Central Repository of Information on Large Credits (CRILC) 
by RBI to collect, store, and disseminate credit data to banks on credit exposures of 
` 5 crore and above, formation of Joint Lenders Forum (JLF), Corrective Action Plan 
(CAP), and sale of assets. Detailed guidelines were issued by RBI to banks on May 22, 2014 
on Reporting to CRILC. Detailed Guidelines on formation of Joint Lenders’ Forum (JLF), 
Corrective Action Plan (CAP), ‘Refinancing of Project Loans’, ‘Sale of NPAs by Banks’ 
and other regulatory measures were issued by RBI on February 26, 2014 to banks.

RBI has also issued instructions on June 26, 2014 on Prudential Norms on Income 
Recognition and Asset Classification and Provisioning Pertaining to Advances - Projects 
under implementation.

In addition, the Government has advised PSBs to constitute a Board level Committee 
for monitoring of recovery and to increase the pace of recovery and manage NPAs, To 
remove bottlenecks in the recovery of bad debts The Enforcement of Security Interest and 
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Recovery of Debts Laws (Amendment) Act, 2012 has been passed by Parliament and has 
come into force from 15.01.2013.

In case of fraudulent borrowers as per RBI Master Circular on Frauds - Classification 
and Reporting, dated July 1, 2014, various aspects related to the frauds are examined 
including reporting the case to CBI/Police/SFIO, examine staff accountability, complete 
proceedings against the erring staff expeditiously, take steps to recover the amount 
involved in the fraud, claim insurance wherever applicable and streamline the system as 
also procedures so that frauds do not recur.

Statement

Bank-wise Data on No. of NPA and amount as on March 2014

(Amount in ` crore)

Sl.  Bank               March-12             March-13               March-14
No.  No. Amt. No. Amt. No. Amt.

1         2 3 4 5 6 7 8

1. Allahabad Bank 1,61,864 2,059 2,51,801 5,137 2,55,709 8,068

2. Andhra Bank 2,14,589 1,798 1,96,196 3,714 1,81,240 5,858

3. Bank of Baroda 1,81,354 4,465 1,91,550 7,983 2,08,186 11,876

4. Bank of India 3,16,077 5,894 2,99,089 8,765 99,098 11,869

5. Bank of Maharashtra 96,232 1,297 1,09,773 1,138 1,13,772 2,860

6. Bharatiya Mahila Bank Ltd. - - - - - -

7. Canara Bank 1,12,593 4,032 1,77,841 6,260 1,52,842 7,570

8. Central Bank of India 4,11,301 7,273 3,92,651 8,456 4,13,089 11,500

9. Corporation Bank 35,610 1,274 47,165 2,048 58,371 4,737

10. Dena Bank 66,015 957 82,717 1,452 85,360 2,616

11. IDBI Bank Limited 22,875 4,551 24,772 6,450 28,331 9,960

12. Indian Bank 80,598 1,851 87,442 3,565 74,679 4,562

13. Indian Overseas Bank 1,76,827 3,920 2,24,389 6,608 2,24,840 9,020

14. Oriental Bank of Commerce 1,21,683 3,580 1,17,663 4,184 91,922 5,618
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1         2 3 4 5 6 7 8

15. Punjab & Sind Bank 45,394 763 45,163 1,537 53,210 2,554

16. Punjab National Bank 4,31,636 8,720 5,24,061 13,466 4,56,689 18,880

17. Syndicate Bank 3,26,181 3,183 1,97,130 2,979 2,50,606 4,611

18. UCO Bank 88,858 4,086 1,02,878 7,130 1,55,376 6,621

19. Union Bank of India 4,86,005 5,450 4,35,928 6,314 4,16,654 9,564

20. United Bank of India 68,527 2,176 63,763 2,964 2,51,489 7,118

21. Vijaya Bank 88,516 1,718 72,662 1,533 70,960 1,986

22. State Bank of Bikaner  1,05,466 1,651 1,56,892 2,119 1,55,440 2,733 

 & Jaipur

23. State Bank of Hyderabad 1,12,955 2,007 1,17,557 3,186 1,18,353 5,824

24. State Bank of India 19,33,673 39,676 24,16,653 51,189 20,08,102 61,605

25. State Bank of Mysore 90,387 1,503 54,884 2,081 8,35,815 2,819

26. State Bank of Patiala 61,237 1,888 64,384 2,453 47,959 3,758

27. State Bank of Travancore 91,019 1,489 1,00,467 1,750 94,232 3,077

28. Catholic Syrian Bank Ltd. 10,768 183 10,339 211 10,074 334

29. City Union Bank Ltd. 5,476 124 6,524 173 7,792  293

30. Dhanlaxmi Bank Limited 5,467 104 5,070 380 5,557 486

31. Federal Bank Ltd. 21,780 1,301 17,092 1,554 15,570 1,087

32. ING Vysya Bank Ltd. 20,744 150 133 121 2,122 263

33. Jammu & Kashmir Bank Ltd. 19,964 517 22,266 644 17,799 783

34. Karnataka Bank Ltd. 7,173 685 5,999 639 5,236 836

35. Karur Vysya Bank Ltd. 12,061 21 9,980 286 10,238 279

36. Lakshmi Vilas Bank Ltd. 3,245 308 3,271 460 2,329 546

37. Nainital Bank Ltd. 1,336 31 1,387 67 1,265 61

38. Ratnakar Bank Ltd. 935 33 823 26 1,849 78

39. South Indian Bank Ltd. 8,080 267 6,482 434 6,056 433
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1         2 3 4 5 6 7 8

40. Tamilnad Mercantile 7,873 177 12,483 214 8,641 428 

 Bank Ltd.

41. Axis Bank Ltd. 37,503 1,720 46,797 2,371 46,319 3,001

42. DCB Bank Ltd. 10,276 242 6,288 215 773 138

43. HDFC Bank Ltd. 1,21,581 1,815 1,20,173 2,048 1,07,138 2,775

44. ICICI Bank Ltd. 15,91,689 9,475 11,94,893 9,608 8,58,817 10,506

45. IndusInd Bank Ltd. 1,32,617 347 1,08,472 458 1,21,912 621

46. Kotak Mahindra Bank Ltd. 12,551 614 8,789 758 12,678 1,059

47. Yes Bank Ltd. 25 84 22 94 86 175

48. AB Bank Ltd. - - 1 6 1 7

49. Abu Dhabi Commercial. 1 3 1 0 2 23 

 Bank Ltd

50. American Express 12,253 23 13,327 45 2,660 20 

 Banking Corp.

51. Antwerp Diamond Bank NV 4 100 2 50 2 50

52. Australia and New Zealand  - - 1 28 1 19 

 Banking Group Limited 

53. BNP Paribas 4 27 3 16 3 16

54. Bank of America,  1 1 - - - - 

 National Association

55. Bank of Bahrain &  46 28 42 52 37 80 

 Kuwait BSC

56. Bank of Ceylon 104 2 104 2  

57. Bank of Nova Scotia 1 10 2 58 4 194

58. Barclays Bank Plc. 13,964 547 52 554 41 464

59. CTBC Bank 2 16 4 52 1 8

60. Citibank N.A. 33,308 846 25,696 1,359 23,191 1,484
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1         2 3 4 5 6 7 8

61. Commonwealth - - - - - - 

 Bank of Australia

62. Credit Agricole Corporate  4 1 2 1 3 17 

 and Investment Bank 

63. Credit Suisse AG - - - - - -

64. DBS Bank Limited 10 215 18 582 32 2,116

65. Deutsche Bank (Asia ) 609 135 308 154 146 167

66. FIRSTRAND BANK - - 1 24 2 34

67. HSBC Bank Oman S.A.O.G - - - - - -

68. Hongkong & Shanghai 43,590 720 13,404 641 10,220 672 

 Banking Corporation Ltd.

69. Industrial and Commercial  

 Bank of China Limited - - - - - -

70. JP Morgan Chase Bank,  8 27 4 24 1 23 

 National Association 

71. JSC VTB Bank - - - - - -

72. Krung Thai Bank pcl - - - - - -

73. Mashreq Bank PSC 6 0 6 0 6 0

74. Mizuho Corporate Bank,Ltd. 1 6 2 125 2 150

75. National Australia Bank - - - -  

76. Rabobank International - - - - - - 

 (Cooperatieve Centrale  

 Raiffeisen-Boerenleenbank  

 B.A.)

77. SBERBANK - - - - 1 20

78. Shinhan Bank - - - - - -

79. Societe Generate 1 1 1 1  
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1         2 3 4 5 6 7 8

80. Sonali Bank Ltd 9 1 10 1 11 3

81. Standard Chartered Bank 23,925 3,212 30,987 3,880 34,100 5,783

82. State Bank of Mauritius Ltd. 3 21 4 35 6 102

83. Sumitomo Mitsui Banking   - - - - 

 Corporation

84. The Bank of Tokyo -  - - - - - - 

 Mitsubishi UFJ, Ltd.

85. The Royal Bank of  18,564 347 10,751 280 

 Scotland N.V.   

86. UBS AG - - - - - -

87. United Overseas Bank - - - - - - 

 Limited

88. Westpac Banking Corporation   -   

89. Woori Bank     - -

90. Capital Local Area Bank Ltd 14 2 22 3 38 3

91. Coastal Local Area Bank Ltd 868 0 747 0 626 1

92. Krishna Bhima Samruddhi 3,371 3 2,900 3 2,089 2 

 Local Area Bank Ltd

93. Subhadra Local Area Bank Ltd 19 1 14 0 11 0

 Scheduled Commercial  81,09,306 1,42,054 82,41,170 1,93,200 82,17,810 2,62,906 

 Banks 

Source: RBI-Off-site Balance Sheet Analysis returns as reported by banks, global operations

Minimum balance in accounts

1437.  SHRI S. THANGAVELU: Will the Minister of FINANCE be pleased to 
state:

(a) whether Government is aware that the banks are punishing customers for non- 
maintenance of minimum balance in their accounts;

(b) if so, the details thereof;
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(c) whether the Reserve Bank of India (RBI) has asked the banks not to punish 
the customers for not maintaining minimum balance; and

(d) if so, the response received from the banks in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (d) Banks do charge the customers for non-
maintenance of minimum balance. In this regard, Reserve Bank of India (RBI) has advised 
banks that “At the time of opening the accounts, banks should inform their customers in 
a transparent manner the requirement of maintaining minimum balance and levying of 
charges, etc., if the minimum balance is not maintained. Any charge levied subsequently 
should be transparently made known to all depositors in advance with one month’s notice. 
The banks should inform, at least one month in advance, the existing account holders of 
any change in the prescribed minimum balance and the charges that may be levied if the 
prescribed minimum balance is not maintained”. 

Further banks have been advised to offer Basic - Savings Bank Deposits Account 
(BSBDA) with minimum common facilities, without requirement of any minimum 
balance. RBI has also advised banks not to levy penal charges for non-maintenance of 
minimum balance in any ‘Inoperative Account’. Banks’ views are factored in before 
finalising these instructions.

implementation of recommendations of FSLRC

1438. DR. CHANDAN MITRA: Will the Minister of FINANCE be pleased to 
state:

(a) whether Government had set up Financial Sector Legislative Reforms 
Commission (FSLRC) in 2011 to review and rewrite the legal institutional framework of 
financial sector;

(b) if so, the main suggestions made by the FSLRC in the matter; and

(c) the steps taken by Government for implementation of the recommendations of 
the FSLRC?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) The FSLRC has recommended revamping the legislative framework of the 
financial sector regulatory architecture by a non-sectoral, principle-based approach and 
restructuring existing regulatory agencies and creating new agencies wherever needed. 
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The FSLRC has given a draft legislation namely Indian Financial Code as Volume-II of 
its report. The basic approach of the FSLRC is to provide clear mandate and powers and 
mechanism for accountability to financial agencies. The tasks /mandate are consumer 
protection, prudential regulation, resolution mechanism, capital controls, systematic 
risk, financial inclusion and market development, and monetary policy which need to be 
addressed in a non-sectoral manner.

(c) The FSLRC report has been examined by the government. Broadly, 
recommendations of the FSLRC can be divided into two parts, legislative aspects and 
non-legislative aspects. The non-legislative aspects of the recommendations are relating 
to governance enhancing measures on consumer protection and greater transparency in 
the functioning of financial sector regulators; and the same has been accepted and is being 
implemented by all regulators on a voluntary basis. The legislative recommendations 
relate to re-writing the laws using a principle based approach, restructuring existing 
regulatory agencies and creating new agencies. Implementation of these would require 
wider consultations with stakeholders.

Recovery of pending dues

1439. DR. ANIL KUMAR SAHANI: Will the Minister of FINANCE be pleased to 
state:

(a) the quantum of tax dues both direct and indirect taxes and as on 31 March, 
2014 pending to be recovered on account of Customs Duty, Service Tax and Central 
Excise;

(b) the details of measures taken to recover the pending dues;

(c) the total number of income tax payers in the country as on 31 March, 2014 and 
how many of them are disabled; and 

(d) whether there is any proposal to declare income earned by disabled person as 
tax free as they have to spend more on their maintenance than a normal person and if not, 
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) As on 31st March, 2014, total outstanding dues incase 
of direct taxes was ` 5,75 340 crore. So far as indirect taxes are concerned, the details of 
pending arrears as on 31 March, 2014 are as under:
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Indirect taxes Amount (` in crore)

Central Excise Duty 59884.69

Customs Duty 17986.38

Service Tax 71257.49

ToTal 149128.56

(b) Recovery of pending dues in respect of direct and indirect taxes is an ongoing 
process. So far as direct taxes are concerned, the Income Tax Department has devised a 
scheme towards focused action by field formations in this area which inter alia include 
setting targets for recovery of arrears as well as current demand raised, regular monitoring 
of the actions of the assessing officer by the hierarchical superior authorities, utilizing 
information from various data bases like Individual Transaction Statement, early disposal 
of appeals especially in high demand cases, etc. So far as indirect taxes are concerned the 
following measures have been taken which inter alia include:

 (i)  Dedicated team of officers for recovery of arrears has been created;

 (ii) Wherever revenue arrears are free from all legal encumbrances, action for 
speedy implementation of favorable decisions passed by courts and wherever 
no stay has been granted or where stay granted has lapsed, quick action for 
realisation of arrears by attachment of movable/immovable assets or recovery 
from sums due to the defaulting assessee implemented. The provisions of 
Section 142 of the Customs Act 1962; Section 11 of the Central Excise Act, 
1944; and Section 87 of the Finance Act, 1994 are being invoked.

 (iii)  For the guidance of the field formations, a “Hand Book on Recovery of 
Arrears of Revenue of Customs, Excise and Service Tax” has been compiled, 
published and circulated among all the zones.”

(c) The data regarding the number of income tax payers in the country as on 
31st March, 2014 has not yet been compiled. However, the total number of effective tax 
assesses as on 31 March 2013 was 373.77 lakh. The data of tax payers who are disabled 
is not maintained. However, as per the returns filed and processed for Assessment Year  
2012 - 13, the number of tax payers claiming deduction u/s 80U of Income Tax Act 
available to a person with disability defined therein, was 1,15,643.

(d)  The Finance (No.2) Bill, 2014 has introduced in the Parliament on 10th July, 
2014, the tax structure for different classes of individual tax payers (for the income of 
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financial year 2014-15) has been proposed to be moderated further. Such moderation 
benefits persons with disability also. Details of incentives already available under the 
Income-tax Act, 1961 specifically for persons with disability are as under:

 (i) Section 80U of the Act provides for a specific deduction of ` 75,000/- in 
case of a person with disability and ` 1,00,000/- for severe disability. These 
amounts of deduction were enhanced from the previous limits of ` 50,000/- 
and ` 75 000/- respectively, vide Finance Act (No. 2), 2009, w.e.f. 1-4-2010.

 (ii) Section 80DD of the Act provides for a deduction of ` 50,000/- in respect of 
maintenance, including medical treatment, of a dependant who is a person 
with disability. A deduction of ̀  1,00,000/- is available in case of maintenance 
of a dependant with severe disability which was enhanced from the previous 
limit of ` 75,000/-, vide Finance Act (No. 2), 2009, w.e.f. 1-4-2010.

 (iii) Section 64 of the Act provides that any income arising/accruing to a minor 
child suffering from any disability of the nature specified in section 80U will 
not be clubbed in the hands of any individual.

 (iv) Section 80G of the Act provides full deduction in respect of donations to the 
National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental 
Retardation and Multiple Disabilities constituted under sub-section (1) of 
section 3  of the National Trust for Welfare of Persons with Autism, Cerebral 
Palsy Mental Retardation and Multiple Disabilities Act, 1999 .

Since various specific incentives are already available to persons with disability in a 
moderate tax regime, the Government does not propose to provide further IT concessions 
for any special category of individuals.

Securing of Atms through CCtV surveillance

1440.  SHRI BALWINDER SINGH BHUNDER: Will the Minister of FINANCE be 
pleased to state:

(a)  whether all the public and private sector banks are going to secure their ATMs 
through remote CCTV surveillance;

(b) if so, the details thereof;

(c) the number of ATMs to be secured in such manner and the modus operandi for 
this surveillance plan;

(d) the details of efforts ensured to make it for proof;
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(e) the time by when all the ATMs would be covered under this surveillance plan; 
and

(f) whether any cost analysis has been done by banks in this regard, if so, the 
details of cost involved by each bank?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (f) Reserve Bank of India (RBI) instructions on the 
subject of security of ATMs, inter-alia, include covering all ATM sites by CCTVs and 
ensuring adequate training of security staff posted at ATMs.

Government has advised Banks to review the existing security arrangements at 
their ATMs in terms of instructions issued by Reserve Bank of India (RBI) on security 
measures in branches and ATMs. Banks have also been advised that ATMs located in 
relatively less populated/deserted areas should remain closed at night or shifted elsewhere 
or should have sufficient number of security guards.

Setting of targets of household saving

1441.  SHRI RITABRATA BANERJEE: Will the Minister of FINANCE be pleased 
to state:

(a) whether there are no specific annual targets or projections for households 
savings set by Government;

(b) if so, the aggregate household savings over the past three years; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) No specific annual targets for household savings 
are set by Government. Gross savings by the household sector stood at ` 1800174 crore, 
` 2054737 crore and ` 2212414 crore in 2010-11, 2011-12 and 2012-13 (the latest year 
for which data is available) respectively. The Government closely monitors the trends in 
household savings and takes appropriate action to encourage such savings from time-to-
time.

Powers to RBI for financial benchmarks

1442. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to 
state:

(a) whether Government moots more power for Reserve Bank of India (RBI) in 
financial benchmarks; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The Committee on Financial Benchmarks 
constituted by Reserve Bank of India (RBI) had examined the existing legal powers of 
RBI to regulate the financial benchmarks used in Indian Money, Government Securities, 
Credit and Foreign Exchange markets. Although there is no specific provision in the RBI 
Act 1934, with regard to regulation of financial benchmarks, the Committee’s considered 
opinion was that a broader interpretation of Section 45W of RBI Act empowers RBI 
to issue directions to the Benchmarks Administrators. However, the Committee has 
recommended suitable amendments in the Section 45W of the RBI Act, 1934 as a long 
term measure.

RBI has already taken necessary steps under its existing statutory powers to 
implement all the recommendations of the Committee for strengthening the governance 
framework and setting methodologies of the major Rupee interest rate and foreign exchange 
benchmarks. RBI has designated FIMMDA and FEDAI as the benchmark administrators 
for the Rupee interest rate and foreign exchange benchmarks, respectively.

Shortage in tax collection

1443. SHRI P. RAJEEVE: Will the Minister of FINANCE be pleased to state:

(a) whether any shortage in tax collection has been reported in the last three 
years;

(b) If so, the details thereof; and

(c) the details of the steps taken by Government to address this issue?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The data of direct and indirect taxes revenue 
collection vis-a-vis Budgetary Estimates and Revised Estimates for the last three financial 
years is as under:

  (` in crore)

Financial Year Budget Revised Actual 
 Estimate(BE) Estimate(RE) collections

       1 2 3 4

direct taxes

2011-12 532651 500651 493947

2012-13 570257 565835 558658

2013-14 668109 636318              638495 (Prov.)
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       1 2 3 4

indirect taxes

2011-12 397816 398696 392444

2012-13 505044 469546 474482

2013-14 565003 519520              496238 (Prov.)

(c) Collection of revenue through direct and indirect taxes mainly depend upon 
various factors viz. growth in Gross Domestic Product (GDP), tax policy, exchange 
rate, domestic demand of goods and services etc. To achieve the direct taxes collection 
targets, the Income Tax Department takes various measures towards revenue mobilization 
which inter alia includes monitoring of Advance Tax payments by Top taxpayers; laying 
emphasis on collection/recovery of outstanding demand; monitoring payment of tax 
deducted at source by top deductors, organizing awareness programmes regarding TDS/
TCS provisions for proper compliance; utilizing information available through Annual 
Information Report (AIR), Central Information Bureau (CIB), etc. To achieve the 
indirect taxes collection target, several measures have been taken by the Government 
which includes Risk Management System, use of Information Technology, special audit, 
speedier adjudication, speedy disposal of confiscated/seized goods etc.

Application of defence services pension regulation act by SBI, Kolkata

1444.  SHRI MAHENDRA SINGH MAHRA: Will the Minister of FINANCE be 
pleased to state

(a) whether any Pan India organisation of ex-servicemen has raised an instance 
of doctoring of Government Guidelines arbitrarily by official of State Bank of India 
(SBI), Kolkata Circle in Defence Service Pension Regulation Act, Pt.-II appendix XVIII 
Page-152;

(b) if so, the circumstances under which such act was done and what remedial 
action has been taken by the bank to mitigate the hardships faced by the ex-servicemen 
re-employed in the SBI in Kolkata Circle; and 

(c) the action taken by the bank against the concerned officials?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) A reference dated 29.6.2013 was received by the 
State Bank of India (SBI) from National Ex-servicemen Co-ordination Committee, New 
Delhi regarding grievances of ex- servicemen in SBI, Kolkata including ‘Re-employing 
Certificate’ issued by SBI, Kolkata Circle. This certificate has, inter-alia, a bearing on 
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payment of Dearness Relief on defence pension. Such a certificate is normally issued to 
the ex-servicemen re-employed in the Bank and who are fitted to the minimum of the scale 
of pay in which they are re-employed. In respect of some ex-servicemen re-employed 
in SBI whose pay was not fixed at the minimum of the scale of pay and enjoying pay 
protection, the certificates were issued at the instance of the ex- servicemen by some 
branches in Kolkata Circle by slightly modifying the clauses to state the actual position. 
SBI had informed the aforesaid ex-servicemen organization that the modification in 
certificate was referred to the Principal Controller of Defence Accounts (Pension) (PCDA) 
for confirmation. In the absence of confirmation from PCDA issuance of such modified 
certificate has been discontinued by SBI, Kolkata Circle.

The ‘Certificate of Re-employing Authority’ issued by some branches of SBI, 
Kolkata Circle does not lead to doctoring of Government guidelines or material alteration 
of actual position and, therefore, no action has been initiated against the concerned 
officials by SBI.

Restoration of customs duty on raw silk

1445.  DR. VIJAY MALLYA: Will the Minister of FINANCE be pleased to state :

(a) whether Government is aware that consequent upon reduction of customs 
duty on raw silk from 30 per cent to 5 per cent, the domestic Sericulture Industry was 
very severely affected the livelihood of the stake holders of the industry;

(b) whether the increase in customs duty of raw silk to 15 per cent in the budget 
of 2013-14 has not provided the requisite relief and the State Governments at the highest 
level have again requested restoration of customs duty to 30 per cent; and

(c) whether the Ministry has considered the matter and if so, with what results?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) In the Budget 2011-12, the basic customs duty 
on raw silk was reduced from 30 per cent to 5 per cent in order to encourage domestic 
value addition in the manufacturing sector.

Pursuant to representations received that the reduction in duty has adversely affected 
the domestic sericulture industry, in the Budget 2013-14, the basic customs duty on raw 
silk was increased from 5 per cent to 15 per cent as a measure of protection to domestic 
sericulture.

Subsequently, a reference dated 16th January, 2014 was received from the Chief 
Minister of Karnataka with the request to enhance the customs duty on raw silk to 
30 per cent.
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The issue was examined during interim Budget 2014-15 and the request was not 
acceded to.

Recovery of fraudulently secured KCC loan

1446.  SHRI ARVIND KUMAR SINGH: Will the Minister of FINANCE be pleased 
to refer to answer to Unstarred Questions 2511 and 497 replied on 18th February, 2014 
and 10th December, 2013 respectively in Rajya Sabha and state:

(a) the details of fraudulently secured and defaulted loans under Kisan Credit 
Card (KCC) recovered till date by Purvanchal Bank, Narahi branch, Ballia;

(b) whether Government would start proceedings under SARFAESI Act, 2002 and 
seize the mortgaged properties against the defaulters who had fraudulently secured loans 
under KCC in 2008 from Purvanchal Bank, Narahi branch, Ballia, as no recovery has 
been made since last one year by revenue authorities due to connivance with fraudsters;

(c) if so, the details thereof;

(d) if not, the reasons therefor; and

(e) the details of other steps Government would take to recover the loan secured 
fraudulently under KCC?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) As reported by the National Bank for Agriculture and 
Rural Development (NABARD) and Purvanchal Bank, the details of fraudulently secured 
and defaulted loan under Kisan Credit Card (KCC) recovered till date by Purvanchal 
Bank, Narahi Branch, Ballia are as under:

(` in lakh)

Sl.  Name of Account  Sanctioned Sanctioned Remarks 
No. Borrower No. Date Amount 

1. Sri Amarnath Rai 3000031410000706 11.03.2008 1.75 Closed on  
     07.03.2013

2. Smt. Kalawati Devi  3311522730 29.08.2008 1.50 Closed on 
 and Sri Amarnath Rai    28.02.2014

3. Smt. Dulariya Devi  3311528040 04.10.2008 1.40 Closed on 
 and Sri Amarnath Rai    29.03.2014

4. Late Sri Mahendra  3311528914 06.03.2008 1.75 Closed on 
 Rai Guarantor Sri     28.02.2014 
 Amarnath Rai  
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(b  to (e) NABARD has informed that the entire loan amounts under question have 
been recovered by the Purvanchal Bank, Narahi Branch, Ballia and the respective accounts 
have been closed.

Modernisation and upgradation of system in departments under CBDT

1447. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be pleased 
to state:

(a) whether any exercise has been undertaken by Government for modernization 
and upgradation of the system in the various Departments like Income-tax, Customs, 
Excise under the Central Board of Direct Taxes, (CBDT);

(b) if so, the details thereof;

(c) the time line fixed for the modernisation process, with details;

(d)  whether it would improve the efficiency of the tax collection machinery in 
respect of tax payers, namely, processing of refund, issue of IT certificate etc. ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) Yes.

CBDT: The Income Tax Department is continuously refining its Business processes 
to make it completely system driven by harnessing the latest available technology so as to 
provide tax payer services of the highest order. Electronic filing of income tax return (e- 
filing), Centralized Processing Centre (CPC) at Bengaluru, issues of refund through refund 
banker, on line tax accounting system (OLTAS) and bulk processing of TDS Returns are 
flagship initiative of the Department operationalised on the technology platform provide 
a bouquet of services to the tax payer. The business process of the Department has also 
been e-enabled by a system driven application utilised by the field a users in day-to-day 
working.

A New flagship Project - ITBA (Income Tax Business Application) has been  
launched which envisages development and maintenance of new application and  
maintenance of existing application. The BOOT model Project is intended to Select 
Service Provider (SP) to take over the current assets, for augmenting the infrastructure, 
developing the new application, undertaking maintenance of the existing applications 
and managing the transition from old to new application with a view to ensure minimal 
discontinuity.
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CBEC: Central Board of Excise and Customs (CBEC) undertook the IT  
Consolidation initiative in 2008-09 to consolidate the Information Technology (IT) 
infrastructure to host all its IT enabled services across Customs, Central Excise and Service 
Tax from a central data server. The IT consolidation project enabled the following-

(i) E-services to trade

(ii) Centralised Management of IT applications

(iii) Uniformity of processes, procedures across the country

For modernization and upgradation of the Reporting System, the Directorate of 
Systems, Central Board of Excise and Customs is in process of procuring advanced 
analytical tool for the purposes of Fraud Management and Visual Analytics.

(c) CBDT: TCS has been selected as Service Provider (SP). The Project has to 
be completed in six Tracks viz. Project Initiation, Takeover and Maintenance of existing 
application, Design and Development of ITBA, Infra Deployment, Technology Training 
Centre and Training and Operations & Maintenance. ITBA is to be rolled out in April 
2015 and SP has to maintain the system for 5 years thereafter (for the period of 7 years 
including 2 years of Development and 5 years of maintenance).

CBEC: The IT Consolidation project was launched in 2008 and has been 
successfully implemented. Modernization and Upgradation of IT infrastructure is a 
continuous process.

(d) and (e) Yes.

CBDT: ITBA has single sign on for all ITD Applications, Technology Helpdesk, 
Workflow Management System, Human Resource Management System Alert and 
Notification services via SMS/E-mail etc. which helps in improving efficiency of 
Employees and provides Tax Payers friendly atmosphere.

CBEC: The IT infrastructure consolidation project of CBEC has resulted in multiple 
benefits to taxpayers as well as towards enhancing the operational efficiency as per details 
below.

I. Better taxpayer service

(i) Enable taxpayers (Customs, Central Excise and Service Tax) to file Documents/ 
  Returns/Payments online (24x7)

(ii) Centralized processing of documents (returns, refunds, intimations etc) with  
  instant e-acknowledgement and document tracking



[RAJYA SABHA]178 Written Answers to  unstarred Questions

(iii) Centralized Help Desk(s) to support Taxpayer queries

II. Operational efficiency and security

(i) Smooth roll out of new software applications and ease of adding new locations  
  to the CBEC network

(ii) Process standardization

(iii) Industry standard information security and IT service Management.

Committee for screening applications of banking licenses

1448.  SHRI AMBETH RAJAN: Will the Minister of FINANCE be pleased to 
state:

(a) whether a High Level Committee was constituted by Government to screen 
the applications for grant of new banking licenses in the country: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) A High Level Advisory Committee (HLAC) 
was constituted under the Chairmanship of Dr. Bimal Jalan, former Governor, Reserve 
Bank of India for screening the application of new bank licenses.

Reserve Bank of India (RBI) vide Press release dated April 2, 2014, has granted 
“in-principle” approval of two applicants viz., IDFC limited and Bandhan Financial 
Services Private Limited, to set up banks under the “Guidelines for Licensing of New 
Banks in the Private Sector” issued on February 22, 2013. These two applicants were also 
recommended as suitable for grant of “in-principle” approval by the High Level Advisory 
Committee (HLAC) set up by the RBI. The HLAC had also recommended that in the case 
of Department of Posts which had applied for licenses, it would be desirable for the RBI 
to consider the application separately in consultation with the Government of India. The 
RBI accepted the recommendation of the HLAC.

Debt burden of States

1449.  SHRI DHIRAJ PRASAD SAHU: Will the Minister of FINANCE be pleased 
to state:

(a) the debt burden of various States as on 31 March, 2014;

(b) the proposal submitted by various States including Jharkhand for financial 
assistance to reduce the debt;
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(c)  the aid and assistance proposed to be extended to each State during 2013-14 
to reduce the debt burden; and

(d)  the action taken by the Central Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) As gleaned from Budget Estimates of States for 
2013-14, State-wise outstanding debt and liabilities and its ratio to GSDP is given in 
Statement-I (See below).

(b) to (d) Some State Governments have in recent past requested for providing 
financial assistance to reduce the debt. However, no such request has been received from 
State of Jharkhand.

Such requests received from States are dealt within the ambit of recommendations 
of the Finance Commissions. In accordance with the recommendations of Twelfth 
Finance Commission (TFC) and Thirteenth Finance Commission (FC-XIII), for their 
award period 2005-10 and 2010-15 respectively, the following debt relief and interest 
relief measures have been extended to the States, consequent upon the enactment of their 
Fiscal Responsibility and Budget Management Act (FRBMA).

 • Central Loans (from Ministry of Finance) contracted by the State upto 31st 
March, 2004 and outstanding as on 31st March, 2010 amounting to ̀  1,22,348 
crore were consolidated and debt waiver of ̀  19,726 crore provided to eligible 
States during TFC award period.

 • Loans for Central Sponsored Schemes/Central Plan Schemes, other than 
MoF, to the extent of ` 2334.62 crore as outstanding on 31.3.2010 had been 
written off, including ` 63.68 crore during 2013-14 as per details given in 
Statement–II (See below).

 • Interest reset on National Small Saving Funds loans contracted till 
2006-07 and outstanding at the end of year proceeding the year of enactment 
of the States’ FRBMA, subject to fulfillment of FRBMA targets. The eligible  
States have got interest relief of ` 5221.58 crore on this account, including 
` 2392.54 crore during 2013-14 as per details given in Statement – III (See 
below).

Further, the 14th Finance Commission has been constituted and its terms of 
reference inter-alia require the Commission to have regard, among other considerations, 
to the resources of the State Government, including impact of debt levels on resource 
availability in debt stressed States, for five years commencing 1st April, 2015 on the basis 
of levels of taxation and non-tax revenues likely to be reached during 2014-15.
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Statement – I

State-wise estimated outstanding debt and other liabilities as  
per Budget Estimates of States (2013-14)

Sl. No. States Debt/GSDP targets          Estimated debt and other 
   prescribed by                   liabilities at the end 
   FC -XIII (%)                            of 2013-14

    Amount Debt/GSDP  
    (` in crore) ratios (%)

 1          2 3 4 5 
 1. Andhra Pradesh* 28.2 197221 22.3

 2. Bihar 43.0 76595 24.4

 3. Chhattisgarh 23.5 22173 12.9

 4. Goa 29.9 11455 23.8

 5. Gujarat 27.6 190548 24.6

 6. Haryana 22.8 72266 17.8

 7. Jharkhand 27.3 39442 23.1

 8. Karnataka 25.4 130964 21.8

 9. Kerala 30.7 118254 28.6

 10. Madhya Pradesh 36 93576 23.9

 11. Maharashtra 25.5 289913 17.7

 12. Odisha 29.8 49880 17.4

 13. Punjab 39.8 102282 33.1

 14. Rajasthan 37.3 131484 28.7

 15. Tamil Nadu 25 170180 21.0

 16. Uttar Pradesh 43.4 269803 31.6

 17. West Bengal 35.9 247422 34.8

 18. Arunachal Pradesh 52.5 4473 36.4
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 1          2 3 4 5

 19. Assam 28.4 40071 27.9

 20. Himachal Pradesh 42.1 30026 36.8

 21. Jammu and Kashmir 51.6 42339 53.6

 22. Manipur 57 6835 52.1

 23. Meghalaya 32 6346 32.1

 24. Mizoram 79.2 5396 63.4

 25. Nagaland 53.5 7313 51.1

 26. Sikkim 58.8 3108 29.9

 27. Tripura 44.2 7276 31.2

 28. Uttarakhand 38.5 26801 22.2

  all STaTeS - on GDP 24.8 2393442 21.1 

 * Undivided Andhra Pradesh

Statement – II

Outstanding loans under Centrally sponsored schemes/  
Central plan schemes written off during 2013-14

(` in crores)

Sl. No. State Loans written off  
  during 2013-14

1    2 3

1. Karnataka 5.48

2. Kerala 1.53

3. Madhya Pradesh 2.55

4. Maharashtra 7.76

5. Manipur 0.56

6. Meghalaya 0.34

7. Nagaland 0.14
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1    2 3

8. Odisha 1.81

9. Punjab 0.94

10. Rajasthan 1.95

11. Sikkim 0.75

12. Tamil Nadu 2.99

13. Tripura 9.83

14. Uttar Pradesh 0.23

15. Uttarakhand 26.77

16. West Bengal 0.05

 ToTal 63.68

Statement - III

Interest relief for 2013-14 on national small saving fund loans

(` in crores)

Sl. No. State Total 

1. Andhra Pradesh 146.47 

2. Arunachal Pradesh 2.55 

3. Bihar 93.29 

4. Chhattisgarh 29.34 

5. Gujarat 282.53 

6. Himachal Pradesh 21.54 

7. Jharkhand 51.88 

8. Karnataka 118.12 

9. Maharashtra 447.40 

10. Mizoram 0.92 
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Sl. No. State Total 

11. Nagaland 0.74 

12. Odisha 40.39 

13. Punjab 140.82 

14. Rajasthan 166.35 

15. Tamil Nadu 136.82 

16. Uttar Pradesh 280.43 

17. Uttarakhand 28.43 

18. West Bengal 404.53 

 ToTal 2392.54 

Dip in credit off take of banks

1450.  SHRI ANAND SHARMA: Will the Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that there is a sharp dip in the credit offtake for the banking 
sector with last quarter reporting little fresh lending;

(b) if so, whether this has raised the exposure of banks to Mutual Funds and other 
SLR investments; and

(c) the details of the steps, Government proposes to take in consultation with RBI 
to reverse the trend and revive lending for industrial activity?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The credit offtake for the Banking Sector in the 
previous quarters is as under:-

Items Jun-13 Sep-13 Dec-13 Mar-14

Total Gross Advances 53,54,020 56,05,239 57,26,456 61,01,784

Growth over previous -0.3 4.7 2.2 6.6 
period

Mutual Fund-Debt oriented 15,042 8,600 11,949 7,899

Mutual Fund-Equity oriented 996 585 596 918 
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Items Jun-13 Sep-13 Dec-13 Mar-14

Investment in MFs 16,038 9,186 12,546 8,817

Growth over previous period 21.5 -42.7 36.6 -29.7

Non-SLR Investments 5,67,448 5,62,818 5,96,299 6,45,521

Growth over previous period -3.0 -0.8 5.9 8.3

SLR/Approved Securities 20,86,868 20,91,475 22,01,613 21,99,098

Growth over previous period 4.5 0.2 5.3 -0.1

From the above data the credit off take for the Banking Sector in the last quarter i.e. 
January- March, 2014 quarter was 6.6% which is higher than the growth recorded in the 
October-December, 2013 quarter (2.2%). Banks exposure to Mutual Fund Industry stood 
at ` 8817 crore for the last quarter i.e. January-March, 2014 compared to ` 12,546 crores 
for the quarter ended December, 2013. In the Statutory Liquidity Ratio (SLR) Securities 
for the quarter ended March, 2014, exposure stood at ` 21,99,098 crore compared to  
` 22,01,613 crore for the quarter ended December, 2013. This shows that the exposure of 
Banks to Mutual Fund and other SLR Investments has come down in the last quarter.

(c) The Reserve Bank of India continuously monitors credit conditions to ensure 
adequate flow of credit to productive sectors. Government is also according regulatory 
approvals/clearances to the industrial sectors wherever required on merits. With a view to 
ensuring that Banks are able to finance investment demand and the need for credit as the 
economy recovers, the SLR has been brought down from 23% of banks’ net demand and 
time liabilities to 22.5 per cent with effect from the fortnight beginning June 14, 2014. 
Government has made a budgetary allocation of ` 11,200 crore for recapitalization of 
PSBs during 2014-15. Assuming Capital to Risk Weighted Asset Ratio (CRAR) at 9% the 
banks can lend ` 1 lakh crore against the capital of ` 11,200 crore.

As announced by Finance Minister in his Budget Speech of 2014-15, to encourage 
the banks to facilitate raising of long term funds for lending to infrastructure sector, RBI 
has recently issued (15th July, 2014) a circular to banks wherein banks have been allowed 
to issue long term infrastructure bonds. Such bonds which may be fully paid, redeemable 
and unsecured, can be issued with minimum maturity of 7 years. These bonds will be 
exempted from the computation of net demand and time liabilities (NDTL) and would 
not be subject to Cash Reserve Ratio / Statutory Liquidity Ratio requirements as well 
as exempted in the computation of Adjusted Net Bank Credit for the purpose of priority 
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sector lending. Further, RBI has permitted banks to adopt flexible structuring of the loan 
while lending to infrastructure.

CAd with China

1451.  SHRI Y.S. CHOWDARY: Will the Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that Current Account Deficit (CAD) with China has widened 
during the last three years;

(b) if so, the details thereof and the reasons therefor; and

(c) the steps taken or being taken by Government to correct the imbalance?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) The Balance of Payments accounts and reporting 
system is not made country wise and as such no data on India’s current account deficit 
with China is available.

Review of regulatory bodies

1452. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be 
pleased to state:

(a) whether Government proposes to undertake a comprehensive review of 
existing regulatory bodies, including amendments of laws and Statutes, in the light of 
the scams and crisis witnessed during recent times, as a result of failure of regulatory 
institutions; and

(b) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) Enactment of new laws and amendments to existing 
laws and statutes are regular exercises undertaken by the government to address the 
dynamics of the financial sector. Recent enactments like the Securities and Insurance 
Laws (Amendment and Validation) Act, 2010, Pension Fund Regulatory and Development 
Authority (PFRDA) Act 2013 and proposed amendments to Insurance Act, 1938, the 
Securities Laws (Amendment) Bill, 2014 and Forward Contracts (Regulation) Amendment 
Bill, 2013 are recent examples of such initiatives.

In addition, the Financial Sector Legislative Reforms Commission (FSLRC) report 
has proposed a comprehensive review of financial sector legislations and restructuring of 
the regulator) architecture for empowering the institutional structure of financial sector 
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regulation to meet the contemporaneous requirements of the growing Indian economy 
which is increasingly getting integrated with the global economy.

(b) Does not arise in view of the reply to part (a) above.

Loss caused to co-operative societies due to  
withdrawal of section 80(P) of income tax

†1453. SHRI RAM NARAIN DUDI: Will the Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that co-operative societies were exempted from income tax 
up to 2005-06 under the section 80(P) of Income Tax Act;

(b) the details of the loss caused to the co-operative societies of Rajasthan due to 
the withdrawal of the section 80(P) of Income Tax Act at present;

(c) whether the Central Government intends to provide exemption in the income 
being earned by the co-operative societies from the agricultural profession; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) (i) Yes, Sir.

(ii) Section 80P of the Income-tax Act, 1961 (the ‘Act’) continues to provide 
for deduction in respect of income of cooperative societies, subject to 
fulfillment of prescribed conditions, as specified in the said section. 
However, with effect from 1.4.2007, the provisions of section 80P of the 
Act were made inapplicable in relation to cooperative banks other than 
primary agricultural credit societies or primary cooperative agricultural 
and rural development banks.

(b) No such data is maintained.

(c) and (d) Section 80P of the Act presently provides hundred per cent deduction to 
co-operative societies of income attributable to marketing of agricultural produce grown 
by its members, purchase of agricultural implements, seeds, livestock or other articles 
intended for agriculture for the purpose of supplying them to its members, processing, 
without the aid of power, of the agricultural produce of its members, supplying oilseeds, 
fruits or vegetables raised or grown by its members.

There is no proposal to provide any further exemption.

†Original notice of the question was received in Hindi.
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Collection of income tax

†1454. SHRI LAL SINH VADODIA: Will the Minister of FINANCE be pleased 
to state:

(a) the details of revenue collected through income tax in the country during the 
year 2013, State-wise;

(b) the names of the top ten contributing States and the amount collected from 
them; and

(c) the names of last ten contributing States and the details of amount collected 
from each of these States?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) The details of revenue collected through income tax in 
the country, State-wise, during the FY 2013-14 is given in Statement-I (See below).

(b) The names of the top ten contributing States and the amount collected from 
those is given in Statement-II (See below).

(c) The names of last ten contributing States and the details of amount collected 
from each of those States is given in Statement-III (See below).

Statement–I

Income tax* collected from the offices in different States during the FY 2013-14

(` in crore)

Sl. No. Name of the State Total income tax collected from  
  the offices in States during  
  FY 2013-14

1         2 3

1. Andhra Pradesh 32253.19

2. Arunachal Pradesh 111.81

3. Assam 4481.58

4. Bihar 4489.48

5. Jharkhand 3481.58

6. Goa 2090.20

†Original notice of the question was received in Hindi.
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1         2 3

7. Gujarat 28725.67

8. Haryana 16765.76

9. Himachal Pradesh 1621.96

10. Jammu and Kashmir 1457.87

11. Karnataka 59703.92

12. Kerala 10143.61

13. Madhya Pradesh 13472.84

14. Chhattisgarh 3063.74

15. Maharashtra 224106.14

16. Manipur 79.14

17. Meghalaya 576.98

18. Mizoram 17.77

19. Nagaland 34.89

20. Delhi 87980.95

21. Odisha 9390.57

22. Punjab 7762.96

23. Rajasthan 11226.44

24. Sikkim 205.37

25. Tamil Nadu 42592.35

26. Tripura 218.63

27. Uttar Pradesh 25855.08

28. Uttarakhand 1940.68

29. West Bengal 26820.15

*Refer: Note 1 & Note 2 below; 
Source : Pr CCA CBDT (Prov.); figures determined on the basis of PAN/TAN Master
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Statement – II

Top ten States from where Income tax* was collected from the  
offices located therein during the FY 2013-14 

 (` in crore)

 Name of the State Total income tax collected from  
  the offices located in the States  
  during FY 2013-14 

 Maharashtra 224106.14 

 Delhi 87980.95 

 Karnataka 59703.92 

 Tamil Nadu 42592.35 

 Andhra Pradesh 32253.19 

 Gujarat 28725.67 

 West Bengal 26820.15 

 Uttar Pradesh 25855.08 

 Haryana 16765.76 

 Madhya Pradesh 13472.84 

*Refer: Note 1 & Note 2 below;

Source : Pr CCA CBDT (Prov.); figures determined on the basis of PAN/TAN Master 

Statement–III

Last ten States from where Income tax* was collected from the  
offices located therein during the FY 2013-14

(` in crore)

 Name of the State Total income tax collected from  
  the offices located in the States  
  during FY 2013-14

 1 2  

 Goa 2090.20 

 Uttarakhand 1940.68 

 Himachal Pradesh 1621.96 
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 1 2

 Jammu and Kashmir 1457.87 

 Meghalaya 576.98 

 Tripura 218.63 

 Sikkim 205.37 

 Arunachal Pradesh 111.81 

 Manipur 79.14 

 Nagaland 34.89 

*Refer: Note 1 & Note 2 below; 
Source: Pr CCA CBDT (Prov.); figures determined on the basis of PAN/TAN Master 

Note 1:  Income tax here includes Corporate tax and Personal Income-tax.
Note 2: Income-tax is collected by the Income Tax Department from the assessees falling under 
           the jurisdiction of a particular office, irrespective of the State or place where the activity  
             which occasioned the tax liability took place.

Setting up of new banks in private sector

†1455. SHRI PARVEZ HASHMI: Will the Minister of FINANCE be pleased to 
state:

(a) the details of guidelines issued by Government allowing private sector to set 
up banks;

(b) the number of applications received by the Reserve Bank of India (RBI) in 
response to the above and the number of people proposed to be given license to set up 
banks; and

(c) the details of the likely ratio of banks in urban and rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) Reserve Bank of India (RBI) issued “Guidelines 
for licensing of New Banks in the Private Sector” on 22.2.2013. Key features of the 
guidelines include eligible promoters; ‘fit and proper’ criteria; corporate structure of the 
Non-Operative Financial Holding Company (NOFHC); minimum voting equity capital 
requirement for bank and shareholding by NOFHC; regulatory framework; foreign 
shareholding in the bank; corporate governance of NOFHC; prudential norms for the 
NOFHC; exposure norms; business plan for the bank; other conditions for the banks 

†Original notice of the question was received in Hindi.
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and additional conditions for NBFCs promoting / converting into a bank. The detailed 
guidelines are available on the RBI website at www.rbi.org.in.

Consequently 27 applications were received for setting up of a new bank. After 
withdrawal of applications by Value Industries Limited, Aurangabad and TATA Sons 
Limited, Mumbai, there were 25 applications.

RBI vide Press release dated April 2, 2014, has granted “in-principle” approval to 
two applicants viz., IDFC Limited and Bandhan Financial Services Private Limited, to set 
up banks under the Guidelines on Licensing of New Banks in the Private Sector issued 
on February 22, 2013. These two applicants were also recommended as suitable for grant 
of “in-principle” approval by the High Level Advisory Committee (HLAC) set up by the 
RBI.

(c) To achieve the objective of financial inclusion, the new bank guidelines 
stipulated that the banks will be required to open at least 25 per cent of its branches in 
unbanked rural centres (population up to 9,999 as per the latest census) to avoid over 
concentration of their branches in metropolitan areas and cities which are already having 
adequate banking presence.

Present status of CAd

1456. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to 
state:

(a) the present status of Current Account Deficit (CAD) of the nation;

(b) how it compares with the last three years, year-wise; and 

(c) the details of steps Government has taken or proposes to take to minimize the 
CAD to the desired levels?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) India’s current account deficit (CAD) stood at 
US$ 32.4 billion in 2013-14 as against US$ 88.2 billion in 2012-13. No data on CAD for 
2014-15 is available. India’s CAD in the last three years is given below:

Year CAD (US$ billion) CAD as a per cent of GDP

2011-12 78.2 4.2

2012-13 88.2 4.7

2013-14 32.4 1.7
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High CAD in 2011-12 and 2012-13 was largely due to growing trade deficit 
reflecting slow down in exports arising from weak global demand and rise in imports 
arising from relatively strong demand for imports of some key commodities, particularly 
gold. Government of India and the Reserve Bank of India had undertaken a number of 
measures to curb non-essential imports in the second quarter of 2013-14 following a sharp 
depreciation of the rupee owing to market perceptions of an imminence of the rollback of 
quantitative easing by the US Federal Reserve affecting capital flows into India and the 
continued widening of the CAD in the first quarter of 2013-14. These, inter alia, include 
compression in import of gold and silver and non-essential items including through 
hike in custom tariffs and other limits. As a step towards restricting the gold imports, 
Government has linked the gold imports with the gold exports, whereby 20 per cent of the 
imported gold has to be channelized for gold exporters. Inflation Indexed Bonds has been 
introduced on June 04, 2013 to wean investors from gold to other savings instruments and 
help in moderating gold demand. Apart from these measures, the Government has revised 
diesel prices and capped subsidized LPG cylinders to consumers to contain the fiscal 
burden of subsidies in September 2012 and subsequently oil marketing companies were 
permitted to raise diesel prices in small measures periodically. This helped reduce the 
growth in domestic oil consumption even as global crude oil prices remained at elevated 
levels.

These measures along with improved global demand conditions and falling 
international commodity prices helped India reduce CAD in 2013-14 to 1.7 per cent 
of GDP from 4.7 per cent of GDP in 2012-13. Government is closely monitoring the 
emerging situation and containing CAD is a high priority for which measures will be 
taken on an ongoing basis as per the requirement.

New rule issued by BCSBI

1457.  SHRIMATI WANSUK SYIEM: Will the Minister of FINANCE be pleased to 
state:

(a) whether a new rule issued by the Banking Codes and Standard Board of 
India (BCSBI) makes it mandatory for the banks to find evidence that the customer had 
authorised and is responsible for disputed transactions;

(b) whether nearly a fourth of the 20,000 odd complaints that banks’ ombudsman 
had received in 2012-13, relate to ATM, Debit and Credit Card transactions; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) A bank on signing the covenant of the Banking Codes 
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and Standard Board of India (BCSBI) is bound by the Code. The Code was last revised 
in January 2014.

In terms of BCSBI Code Clause 8.17.4.1.h.on ATM/Debit and Credit Cards, once 
a customer advises the bank that his/her card has been stolen or lost, or his/her pin or 
password disclosed, the customer is not responsible for any unauthorised use of card after 
that time. However, this protection will not apply if customer has acted fraudulently or 
negligently. Further, in case of a disputed transaction where customer contention is not 
acceptable to the bank, it is the responsibility of the bank to provide evidence of customer 
having authorised the transaction.

Violation of BCSBI Code is ground of complaint under the Banking Ombudsman 
Scheme.

(b) and (c) During the year 2012-13, Banking Ombudsman received 70,541 
complaints out of these 17, 867 complaints were relating to ATM, Debit and Credit card 
transactions.

Pay revision of employees of Forest Research Institute

1458. SHRI TARUN VIJAY: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware that the recommendations of the Fifth and Sixth 
Pay Commissions have not been applied in respect of the salaries of the employees of 
Forest Research Institute, Dehradun for the last 19 years; and

(b) whether there is going to be any consideration of their request to have this 
issue resolved?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The information is being collected and would 
be laid on the Table of the House.

Transfer of dormant bank balances to Government

1459. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to 
state:

(a) whether RBI has directed banks to transfer dormant balances to the Government 
of India after a period of ten years; and

(b) if so, the details thereof and its implementation status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) In pursuance of the amendment of the Banking 
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Regulation Act, 1949, and insertion of section 26A, Reserve Bank of India (RBI) has 
established The Depositor Education and Awareness Fund (DEAF). Under the provisions 
of this Section the amount to the credit of any account in India with any bank which has 
not been operated upon for a period of ten years or any deposit or any amount remaining 
unclaimed for more than ten year shall be credited to the Fund, within a period of three 
months from the expiry of the said period of ten years.

Further the RBI has framed “The Depositor Education and Awareness Fund Scheme 
2014 which has been notified in the Official Gazette on May 24, 2014 and accordingly 
banks were advised to calculate the cumulative balances in all accounts along with interest 
accrued, as on the day prior to the effective date, i.e., May 23, 2014 and transfer such 
amounts due to the DEAF on June 30, 2014. Operational Guidelines for the Depositor 
Education and Awareness Fund Scheme 2014 have been issued to all banks on May 27, 
2014. RBI has specified vide its circular dated June 26, 2014 that the rate of interest payable 
by banks to the depositors/claimants on the unclaimed interest bearing deposit amount 
transferred to the fund shall be 4% simple interest per annum until further notice.

The total amount credited to the fund as on July 1, 2014 by 633 banks was  
` 3455,44,26,192.

DEAF shall be utilised for promotion of depositors’ interest and for such other 
purposes considered necessary for the promotion of depositors’ interest as specified by 
RBI from time to time. However, the provisions of Section 26A do not prevent a depositor 
from claiming his/her deposit or operating his/her account or deposit after the expiry of 
the period of ten years and the banking company should pay the deposit amount and claim 
refund of such amount from DEAF.

Amnesty scheme to bring back black money

1460. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(a) whether a group of taxation experts has suggested to Government for a six 
month amnesty scheme to bring back black money;

(b) if so, the details thereof and the Government’s response thereto; and

(c) the details of steps taken or proposed to be taken by Government to bring 
black money?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) No Madam.

(b) Does not arise in view of the reply given (a) above.
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(c) Drive against tax evasion is an ongoing process. Whenever tax evasion is 
detected, either through domestic or cross border transactions, appropriate action under 
direct tax laws including investigation of tax evasions, assessment of income, raising 
tax demand, levy of penalty and launching of prosecution in appropriate cases is taken. 
Various steps have been taken to further strengthen and streamline the processes and 
systems including capacity building of the workforce through training and sensitisation 
on issues relating to unaccounted money kept abroad and investigation thereof.

The Government has also taken the following steps to bring back black money in 
the country:

 (i)  Setting up of a Special Investigation Team (SIT) to unearth black money 
stashed abroad.

 (ii)  Joining the global efforts to combat cross-border global tax evasion and tax 
fraud and to promote international tax compliance, including supporting 
the implementation of a uniform global standard on automatic exchange of 
information.

 (iii)  Renegotiation of Double Taxation Avoidance Agreements (DTAAs) with other 
countries to bring the Article on Exchange of Information to International 
Standards and expanding our treaty network by signing new DTAAs and 
by entering into Tax Information Exchange Agreements (TIEAs) with 
many tax jurisdictions to facilitate the exchange of information and to bring 
transparency.

 (iv) Joining the Multilateral Convention on Mutual Administrative Assistance in 
Tax Matters.

 (v) Effectively utilizing the information received from treaty partners to combat 
tax evasion and avoidance.

Consultation with State Governments regarding GSt 

†1461. SHRI DARSHAN SINGH YADAV: Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that Government is likely to make an important 
announcement about Goods Service Tax (GST) very shortly;

(b) whether Government has completed the process of consultations with State 
Governments before taking decision in this regard; and

†Original notice of the question was received in Hindi.
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(c) if so, the suggestions made by State Governments, which are under 
consideration of the Central Government?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) to (c) In para 9 of his Budget Speech 2014-15, the 
Union Finance Minister has announced that: “The debate whether to introduce a Goods 
and Services Tax (GST) must now come to an end. We have discussed the issue for the 
past many years. Some States have been apprehensive about surrendering their taxation 
jurisdiction; others want to be adequately compensated. I have discussed the matter with 
the States both individually and collectively. I do hope we are able to find a solution in 
the course of this year and approve the legislative scheme which enables the introduction 
of GST. This will streamline the tax administration, avoid harassment of the business and 
result in higher revenue collection both tor the Centre and the States. I assure all States 
that government will be more than fair in dealing with them.”

Penalties imposed on co-operative banks

1462.  SHRI ARVIND KUMAR SINGH: Will the Minister of FINANCE be pleased 
to state:

(a) the details of the Acts/Rules under which the Reserve Bank of India (RBI) has 
powers to impose penalties on private and Urban Co-operative Banks (UCBs);

(b) whether these provisions allow RBI to give wide publicity of these penalties, 
through electronic or print media and if so, the details thereof;

(c) the reasons therefor as many UCBs risk failure of business as they are not 
strong enough to withstand the run on deposits and loss of public faith; and

(d) whether RBI would be restrained from giving publicity of such penalties and 
if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) Section 47A of the Banking Regulation Act, 1949, 
empowers Reserve Bank of India (RBI) to impose penalties on banking companies for 
contraventions or defaults laid down in Section 46 of the Act. For the propose of adjudging 
the penalty, the RBI is required to serve notice on the banking company asking it to show 
cause why the amount specified in the notice should not be imposed. Further, the RBI 
is required to give a reasonable opportunity of being heard to such banking company. 
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Section 47A read with Section 56 of the Banking Regulation Act 1949, empowers RBI to 
impose penalties on co-operative banks.

(b) to (d) Section 47A is silent on publication/publicity by RBI of its penalty 
orders. However, on the basis of an administrative decision, RBI publishes a short 
statement of imposition of penalty in appropriate cases. RBI is cognisant that in any 
policy of transparency, there is a need to build processes which ensure that the benefits 
of supervisory disclosure are appropriately weighed against the risk to all stakeholders 
Circumspection in disclosure by the supervisors arises from the potential market reaction 
that it may trigger, which may not be desirable. The imposition of penalty on a bank is 
decided after a due process of advising the bank and seeking its explanation so as to afford 
a reasonable opportunity to the bank for being heard. Considering this and consistent with 
international best practices in disclosure of penalties imposed by the regulator, it was 
decided that disclosure of the details of levy of penalties on a bank in public domain will 
be in the interest of the investors and depositors.

The RBI vide its circular dated October 19, 2004 on ‘Enhancement of Transparency 
of Bank’s Affairs through Disclosures’ provides for a mode of disclosure of penalties in 
respect of commercial banks (excluding Regional Rural Bank). The mode of disclosure 
of penalties is as under:

(i) A Press Release will be issued by the RBI giving details of the circumstances  
  under which the penalty is imposed on the bank alongwith the communication  
  on the imposition of penalty in public domain.

(ii) The penalty should also be disclosed in the “Notes on Accounts” to the balance  
  sheet in the concerned bank’s next Annual Report.

Generation of black money through GPN

1463.  DR. BHALCHANDRA MUNGEKAR: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Ministry agrees to the fact that the Global Participatory Notes 
(GPN) are one of the main causes of the generation of black money;

(b) if so, whether the Ministry will take steps to abolish them, and if so, the time-
frame for their abolition; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE  
(SHRIMATI NIRMALA SITHARAMAN): (a) There is no specific information to suggest 
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that Global Participatory Notes (GPN) are one of the main causes of the generation of 
black money.

(b) No proposal is under consideration at present for abolition of GPN.

(c) Does not arise.

Losses incurred by co-operative credit societies

†1464. SHRI ASHK ALI TAK: Will the Minister of FINANCE be pleased to state:

(a) whether cooperative credit structure is losing relevance since the short 
term loan being disbursed at concessional rate to the farmers in accordance with the 
announcements of the Government;

(b) if so, the details thereof, State-wise;

(c) whether Government intends to recompensate the loss incurred on disbursement 
of short term loan at concessional rate to the farmers through short term cooperative 
credit structure; and

(d) if so, the amount of loss to be recompensed and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) The cooperative credit structure is playing an 
important role in extending agriculture credit to farmers. The number of farmers getting 
credit facility from the Cooperative Banks is increasing over the years. As per the data 
received from National Bank for Agriculture and Rural Development (NABARD), the 
details of agricultural loan accounts of Cooperative Banks for the last 6 years are given 
below:

Year 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14

Number of 178.18 203.92 242.21 308.97 311.28 321.37 
Loan Accounts  
(No. in lakh)

(c) and (d) Losses incurred by the Short Term Cooperative Credit Structure (STCCS) 
on account of disbursement of short term crop loans at concessional rates have not come 
to the notice of the Government. In order to provide credit to farmers at affordable interest 
rates, the Government of India, has since 2006-07, been implementing the Interest 

†Original notice of the question was received in Hindi.
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Subvention Scheme under which short-term crop loans upto ` 3 lakh are made available 
to the farmers at an interest rate of 7% p.a. by the banks, for which banks (including 
Cooperative Banks) are given a subvention of 2% by the Government in respect of their 
own funds. The Cooperative Banks also get short term refinance from the NABARD at 
the rate of 4.5% to the extent of 50% of ground level credit flow. Thus, in cases where 
the short term crop loan disbursement by Cooperative Banks is covered by NABARD’s 
refinance, the Cooperative Banks get an interest spread (margin) of 2.5%.

Dividend payouts by PSBs

1465.  DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(a) whether Government has any dividend payout policy for the Public Sector 
Banks (PSBs) and is there any upper ceiling limit in the dividend payout;

(b) if so, the details thereof and the details of the dividend paid to Government by 
the PSBs over the last three years, year-wise and Bank-wise; and

(c) the details of the dividend paid to the investors and share-holders by these 
banks over the last three years, year-wise and bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) As per the extant guidelines of the Government, the 
banks are required to pay a minimum dividend of 20% of their equity (i.e. paid up capital) 
or 20% of their post tax profits, whichever is higher. In case any Bank is not able to pay 
the minimum dividend as stated above, it is required to seek specific prior permission of 
the Government at the earliest. Reserve Bank of India guidelines dated 4th May, 2005 
on “Declaration of Dividends by Banks”, stipulates a maximum payout ratio of 40% 
according to a matrix based on the Capital to Risk Weighted Assets Ratio (CRAR) for the 
last three years and the Net Non-Performing Assets (NPA) ratio.

(b) and (c) The details of dividend paid by PSBs to the Government and other share 
holders during the last three years is given in the Statement.
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Reimbursement of loss incurred by PACS

1466.  SHRI T.K. RANGARAJAN: Will the Minister of FINANCE be pleased to 
state:

(a) whether there is any statutory condition in MoU signed between NABARD and 
State Governments for reimbursement of financial loss incurred by Primary Agricultural 
Cooperative Societies (PACS); and

(b) if so, the details of percentage of fund sharing by NABARD/State Governments 
and PACS?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRIMATI 
NIRMALA SITHARAMAN): (a) and (b) No, Sir. There was no statutory condition in the 
Memorandum of Understanding (MoU) signed between Government of India, National 
Bank for Agriculture and Rural Development (NABARD) and the State Governments 
for reimbursement of financial losses incurred by Primary Agricultural Credit Societies 
(PACS).

The Revival Package provided for financial assistance for cleansing of Balance-
sheets of Primary Agricultural Credit Societies (PACS), District Central Cooperative 
Banks (DCCBs) and State Cooperative Banks (StCBs) as on 31st March, 2004 and 
strengthening their capital base for attaining capital adequacy of 7% as on 31st March, 
2004. However, such financial assistance was contingent upon the State Governments 
bringing legal reforms encompassing amendment to Cooperative Societies’ Act, Rules 
and Bye laws to strengthen democratic and autonomous functioning and supremacy of 
the elected Board and institutional reforms to build up proper accounting, monitoring and 
internal control systems in the cooperative credit institutions with computerization.

Lack of cancer specialists in the country

1467.  SHRI S. THANGAVELU: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that India’s cancer burden is projected to increase to 1.7 
million by 2035;

(b) whether it is a fact that mortality will double to 1.2 million a year by 2035;

(c) whether it is also a fact that with only one cancer specialist of every 5000 new 
cases, the total number of oncologists in India is frighteningly low in proportion to the 
increasing population of cancer victims; and
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(d )  if so, the steps being taken by Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) As per Indian Council of Medical Research (ICMR), based upon the data 
provided by National Cancer Registry Programme, the estimated number of incidence 
(new cancer cases) for the year 2035 is about 1.9 million (based on the reports on Time 
Trend in Cancer Incidence Rates 1982-2010 and 2009-2011 Population Based Cancer 
Registry Reports).

(b) As per the data provided by Indian Council of Medical Research (ICMR), the 
mortality due to cancer cases is estimated to be 0.8 million for the year 2035. (Based on 
Cancer incidence cases and Pooled Mortality to Incidence (M/I) ratio of Mumbai data 
(2009-2011) report).

(c) and (d) There is no central data available to ascertain the quantum of shortage 
of cancer specialists in the country. However, to increase the number of seats in Super, 
speciality courses in Medical Oncology, Surgical Oncology and broad speciality course 
in Radiotherapy, the ratio of number of Post- Graduate (PG) teachers to the number of 
students to be admitted has been now increased to 1:3 for a Professor subject to a maximum 
of 6 PG seats per unit per academic year. Human Resource Development is also focus 
under Pradhan Mantri Swasthya Suraksha Yojna (PMSSY). The National Cancer Institute 
at Jhajjar and 2nd campus of Chittranjan National Cancer Institute, Kolkata also have a 
mandate for capacity building. The mandate of State Cancer Institutes (SCI) and Tertiary 
Care Cancer Centres (TCCC) supported under National Programme for Prevention and 
Control of Cancer, Diabetes, Cardiovascular Disease and Stroke (NPCDCS) includes 
enhancing of trained manpower for cancer.

eradication of measles

1468.  SHRI MOHD. ALI KHAN: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government is working on to eliminate measles by 2020 in association 
with South East Asian countries; and

(b) if so, the details thereof and the present status thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) Yes. The Government is working towards eliminating measles  
by 2020 along with other South East Asian Regional countries of World Health 
Organization.
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(b)  Two doses of measles vaccine have been introduced in the Universal 
Immunization Programme (UIP) in the year 2010-11. In 14 states/UTs where the evaluated 
coverage for measles was less than 80%, introduction of two doses of measles vaccine 
under UIP was preceded by a mass measles vaccination campaign covering children in 
the age group of 9 months to 10 years and 118 lakh children were vaccinated during these 
campaign. Laboratory supported measles surveillance has started in the country which is 
based on the polio surveillance model.

Disposal of bio-medical waste

1469.  SHRI BAISHNAB PARIDA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government and other hospitals in the capital city, Delhi, lack 
facilities for disposal of bio-medical waste;

(b) if so, the details thereof;

(c) whether instructions have been issued to all such hospitals to comply with the 
bio-medical waste disposal norms;

(d) if so, the details thereof; and

(e) the details of the action plan to ensure that all the hospitals in Delhi are made 
to fall in line with the facilities for bio-medical waste disposal to help control the spread 
of any kind of afflictions?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Monitoring of implementation of Bio-Medical Waste 
Management Rules 1998 amended in 2003 is done by State Pollution Control Board and 
Pollution Control Committee in Union Territory (UT). As per the information provided 
by the Delhi Pollution Control Committee (DPCC), it is not correct that Government and 
other hospitals in the capital city, Delhi lack facilities for disposal of bio-medical waste.

(c) and (d) All hospitals have to comply with the provisions of Bio-medical Waste 
(Management & Handling) Rules, 1998 (BMW Rules) as amended to date.

(e) DPCC has constituted three committees to decide the cases pertaining to 
the Authorization under BMW Rules and Consent under Air and Water Act. Besides, 
inspections are undertaken to ensure that the hospitals in Delhi are complying with BMW 
Rules, 1998. If any violation in the management of BMW Rules is found, during the 
inspections, action as per BMW Rules/policy is initiated.
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Contract workers employed in NRHM

1470. SHRI PARIMAL NATHWANI: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether a large number of workers under National Rural Health Mission 
(NRHM) are working on contract basis;

(b) if so, the details thereof, State-wise;

(c) whether these contractual workers are denied benefits at par with regular 
employees performing work of same nature; and

(d) if not, the details of benefits including medical facilities provided to these 
contract workers, especially in Jharkhand?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) The details of workers engaged on contract basis, under National 
Rural Health Mission (NRHM)-Reproductive and Child Health (RCH) flexible pool as of 
31.03.2014, State/Union Territory (UT)-wise is given in the Statement (See below).

(c) and (d) As public Health is a State subject, the provision of healthcare services 
is the primary responsibility of respective State/UT Governments, including engagement 
of workers. All the administrative and personnel matters, i.e. appointments (including 
engagement on contractual basis), remuneration, other benefits etc. fall within the purview 
of respective State/UT Governments. However, under National Health Mission (NHM), 
financial support is provided to States/UTs to strengthen their health systems including 
support for engagement of health workers on contractual basis. These workers are granted 
benefits as per their terms of contract with the State/District NRHM set up. In case of 
the State of Jharkhand, the workers engaged on contract basis under NRHM are granted 
casual leave, maternity leave, paternity leave and compensatory leave.
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Action plan for nUHm

†1471.  SHRI SATYANARAYAN JATIYA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the details of action plan for the ‘National Urban Health Mission’ (NUHM) 
and by the time and the manner in which this programme would be implemented, State-
wise; and

(b) the measures taken by Government to make NUHM effective in Madhya 
Pradesh?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) National Urban Health Mission (NUHM) was approved as a 
submission of the National Health Mission (NHM) by the Cabinet on 1st May, 2013 The 
States prepare their Programme Implementation Plan which are apprised and approved 
by the Ministry of Health and Family Welfare. In Financial Year 2013-14 an amount 
of ` 662.227 crore was released to 29 States/UTs, including ` 23.36 crore to Madhya 
Pradesh, for implementation of NUHM. Since the approvals were communicated to the 
States during the last quarter of 2013-14 and the Model Code of Conduct for the General 
Elections to the Lok Sabha came into effect on 5th March, 2014, the States and UTs could 
not implement the activities approved under NUHM during 2013-14. However, the States 
and UTs are now taking steps to implement NUHM as per the approvals communicated 
last year and the Ministry is in constant touch with the State Governments and UT 
Administrations in this regard. NUHM will be implemented through the District Health 
Societies, except in the seven mega cities, where it will be implemented through the city 
Urban Health Societies. The States can also decide to implement NUHM through the city 
Urban Health Societies in other large cities.

NUHM envisages to strengthen the existing primary healthcare facilities and 
establish new primary health centres based on detailed mapping of the slum and vulnerable 
population to improve access of the urban poor to quality and equitable primary health 
care services.

An amount of ` 306.81 crore has been released to 14 States including ` 34.98 crore 
to Madhya Pradesh, during the current year to continue the activities sanctioned last 
year.

Revision of National Health Policy

1472.  DR. ANIL KUMAR SAHANI: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:
†Original notice of the question was received in Hindi.
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(a) whether health status of Indians is still a cause for grave concern, especially 
that of the rural population;

(b) whether about 75 per cent of health infrastructure, medical man-power and 
other health resources are concentrated in urban areas where 27 per cent of the population 
live;

(c) the details of steps taken to address the problems of rural health both at macro 
(national and State) and micro (district and regional) levels; and

(d) whether there is any proposal to revise National Health Policy to address 
prevailing inequalities, and working towards promoting a long-term perspective plan, 
mainly for rural health and, if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) The health status of the population especially that of rural population 
does require improvement. However, the condition of the health services in rural areas of 
the country has improved after the launch of the National Rural Health Mission.

(b)  As per National Sample Survey Organisation (NSSO) 2004-05, the health 
worker density in rural areas is 11.74 per 10,000 populations while in urban areas, the 
density is 40.46 per 10,000 population. As per the 2011 National Health Profile, there are 
1,60,862 hospital beds in rural areas out of the total 7,84,940 hospital beds available in 
the country.

(c )  Public Health being a State subject, the primary responsibility to provide 
healthcare facilities lies with the State Governments. To address the healthcare challenges, 
particularly in rural areas, the National Rural Health Mission (NRHM) was launched 
in 2005 to supplement the efforts of the State/UT Governments to provide accessible, 
affordable and quality healthcare. The National Rural Health Mission (NRHM) has now 
been subsumed under the National Health Mission (NHM) as its Sub-Mission, along with 
National Urban Health Mission (NUHM) as the other Sub-Mission.

Under NRHM, high focus States that are economically and socially backward and 
have poor health indices are provided with higher per capita allocation as compared to rest 
of the States. Further, within the States, to ensure equitable healthcare and to bring about 
sharper improvements in health outcomes, a systematic effort to effectively address the 
intra-State disparities in health outcomes has been undertaken. At least 25% of all districts 
in each State have been identified as “High Priority Districts” based on a composite health 
index. All tribal districts which are below the State’s average of composite health index 
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have also been included as high priority districts. These districts receive higher per capita 
funding, enhanced monitoring and focused supportive supervision, and are supported to 
adopt innovative approaches to address their special healthcare challenges.

Under NHM, financial support is provided to States to strengthen their healthcare 
systems including support for infrastructure, equipment, human resource and 
other resources based on the requirements posed by the States in their Programme 
Implementation Plans. Besides the support for medical human resource, support is also 
provided for programme managers, finance managers and accountants, data managers 
etc. for effective programme implementation.

(d) The Ministry has initiated the process of formulating a new health policy.

Prosecutions under COTPA, 2003

1473. DR. CHANDAN MITRA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the total number of persons found guilty of violating the Cigarette and Other 
Tobacco Products Act (COTPA), 2003 during the last three years, year-wise and State-
wise;

(b) the reasons for very poor enforcement of COTPA and ineffective monitoring 
at various levels; and

(c) the fresh steps taken by Government to discourage the consumption of 
cigarettes and other tobacco products by imposing progressive restrictions and to protect 
nonsmokers from second hand smoke?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) The enforcement of the Cigarette and other Tobacco Products 
Act (COPTA), 2003 is a State issue and there is no centralized mechanism of data 
collection. However, the data (for the period from April, 2012 to September, 2013) 
as received from the various States where the National Tobacco Control Programme  
(NTCP) is under implementation is given in the Statement (See below).

Under the elventh Five year Plan the National Tobacco Control Programme (NTCP) 
was limited to only 42 districts covering 21 states and some of the important provisions 
were not implemented due to stay by the court. However, currently almost all the 
provisions are notified and under implementation. The capacity of the law enforcers has 
also been built up over a period of time.
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(c) A number of steps have been taken by the Government in this regard, which 
include the following:

 • The Twelfth Five Year Plan has approved upscaling the NTCP to cover all the 
districts and States in a phased manner.

 • The law enforcers manual (2013) has been developed and disseminated to the 
States.

 • National Level Public Awareness campaign is a key activity under National 
Tobacco Control Programme (NTCP) which is aimed at educating people about 
the adverse health effects of tobacco use. A variety of media like electronic 
(Government and private Channels and FM/radio), outdoor billboards, bus 
panels, exterior train wrap-up, newspaper advertisement etc. have been used 
to reach a wide set of audience.

 • Health spots relating to harmful effects of tobacco use are displayed by films 
and TV Programmes displaying tobacco products or their use, as per the Rules 
notified under COTPA, 2003.

 • Gutkha and other similar food products containing nicotine and tobacco 
have been prohibited under the Food Safety and Standards (Prohibition and 
Restrictions on Sales) Regulations, 2011 dated 1st August, 2011, issued under 
the Food Safety and Standards Act, 2006.

 • The Union Minister of Health and Family Welfare has written to all the Chief 
Ministers to consider adopting a ‘Comprehensive Taxation Policy’ for all 
tobacco products so that they are taxed at similar rates and incentive to shift to 
relatively cheaper tobacco products is minimized. It has also been emphasized 
that under the policy, the tax rate should be linked to both inflation and changes 
in household income, so that any tax increase leads to an effective and ‘real 
increase’ in the price of tobacco products, making them less affordable over 
time and thereby reducing consumption and prevalence.

 • Further, Secretary, Department of Health and Family Welfare vide letter dated 
26th June, 2014 has written to Secretary (Revenue) to adopt a ‘Comprehensive 
Tax Policy’ for tobacco products in the broader public health interest and with 
a view to protecting youth and children from getting addicted to tobacco use.

 • Regular communications have been sent from various levels for enforcement of 
COTPA and the Rules framed thereunder. Some of the recent communications 
are as under:
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 (i) Vide letter dated 22.08.2013, the Secretary Health and Family Welfare wrote 
to all the Chief Secretaries and Director General of Police in States/Union 
Territories to implement the Rules related to Regulation of Advertisements at 
Points of Sale.

 (ii) Vide letter dated 04.06.2014 Additional Secretary, Ministry of Health and 
Family Welfare, has written to all the Chief Secretaries and Administrators in 
States /Union Territories to make compliance to COTPA a necessary condition 
in the licenses being issued to eating house and restaurants.

 (iii) Based upon the request of Ministry of Health and Family Welfare, Secretary 
Ministry of Home Affairs vide letter dated 07.05.2014 has written to the 
Director General of Police of all the States and Union Territories to make 
compliance to COTPA a part of the monthly crime review meeting at district 
level.

Statement

Status of the number of people fined/challaned

(As per information provided by the States for the period April, 2012-September, 2013)

 Sl.No. States                                      Challaning Mechanism for COTPA 

   Number of  Amount Collected 
   People Challaned (`)

 1    2 3 4 

 1. Rajasthan 12,891 13,51,314 

 2. Assam 786 87,863 

 3. Karnataka 19,030 19,58,724 

 4. West Bengal None NA 

 5. Tamil Nadu 26,081 27,73,750 

 6. Uttar Pradesh 156 17,820 

 7. Gujarat 7,037 3,80,005 

 8. Delhi 6,802 3,07,010 

 9. Madhya Pradesh No Data Shared 12,020 

 10. Nagaland None NA 
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 1    2 3 4 

 11. Tripura None NA 

 12. Mizoram 599 41,454 

 13. Arunachal Pradesh Nil NA 

 14. Sikkim 89 5,200 

 15. Jharkhand None NA 

 16. Bihar 239 34,650 

 17. Uttarakhand None NA 

 18. Maharashtra 12 1,800 

 19. Goa 2,031 2,03,020 

 20. Andhra Pradesh 71,705 52,83,948 

 21. Odisha 8,758 7,26,949 

Status of AIIMS, Jodhpur

†1474. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) the time by when the construction of AIIMS at Jodhpur city of Rajasthan 
would be completed;

(b) whether Government proposes to provide all the facilities at the AIIMS 
situated at Jodhpur; and

(c) if so, the facilities that have been made available as of now, and the time by 
when the remaining facilities would be made available?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (c) All efforts are being made for early completion of different 
construction contract packages at AIIMS, Jodhpur. Facilities as per approved scope are 
provided for AIIMS, Jodhpur in a phased manner. The first batch (50 in number) and 
the second batch (100 in number) of MBBS students were admitted at AIIMS, Jodhpur 
during 2012-13 and 2013-14 respectively. The first batch of B. Sc. Nursing students (60 
in number) have also been admitted at each six new AIIMS during 2013-14. Admission 
process for admission of next batches of MBBS and B.Sc. Nursing students in the current 

†Original notice of the question was received in Hindi.
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academic year is in progress. Outdoor Patient Department services are functional at the 
Institute. Indoor Patient Department services to cater to teaching of MBBS students are 
also functional at AIIMS, Jodhpur.

improvement in the healthcare sector for children

1475. SHRI KALPATARU DAS: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether as per Lancet Medical report, every third child dies of pneumonia or 
diarrhoea in India;

(b) if so, the details thereof;

(c) whether India has effected certain improvement in the healthcare sector for 
children during the last three years;

(d) if so, the details thereof;

(e) the action plan to speed up medical care facilities in rural areas to control 
IMR/MMR; and

(f) the outlay that has been provided in the current Five Year Plan to address the 
issue?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) As per a Millennium Death Study, published in Lancet in 2010, 
16 per cent of under five child deaths are due to Pneumonia and 14 per cent are due to 
Diarrhoea.

(c) and (d) Over the last three years, there has been steady decline in under five 
mortality rates as below:

Year Under five mortality rate per thousand live births

2010 59

2011 55

2012 52

 (e) Under National Health Mission, the following interventions are being 
implemented to reduce maternal and child mortality.

  1. Operationalizing Community Health Centres as First Referral Units 
(FRUs) and Primary Health Centres (24X7) for round the clock maternal 
and newborn care services.)
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  2. Promotion of Institutional Delivery through Janani Suraksha Yojana 
(JSY) and Janani Shishu Suraksha Karyakram (JSSK): Promoting 
Institutional delivery to ensure skilled birth attendance is key to reducing 
both maternal and neo-natal mortality.

  3. Strengthening Facility based newborn care: Newborn Care Corners 
(NBCC) are being set up at all health facilities where deliveries take place; 
Special New Born Care Units (SNCUs) and New Born Stabilization 
Units (NBSUs) are also being set up at appropriate facilities for the care 
of sick newborn including preterm babies.

  4. Home Based Newborn Care (HBNC): Home based newborn care 
through ASHA has been initiated to improve new born practices at 
the community level and early detection and referral of sick new born 
babies.

  5. Capacity building of healthcare providers: Various trainings are being 
conducted under National Rural Health Mission (NRHM) to build and 
upgrade the skills of healthcare providers in essential newborn care, care 
of sick child with pneumonia, diarrhoea, malnutrition including care of 
mothers during pregnancy and delivery.

  6. Establishment of nutritional rehabilitation centres for management of 
severe acute malnourished children with medical complications.

  7. Introduction of Rashtriya Kishore Swasthya Karyakram (RKSK) to 
reach adolescent population in their home spaces and introducing peer 
led intervention at the community level supported by augmentation of 
facility based services.

  8. Introduction of Rashtriya Bal Swasthya Karyakram for (RBSK) for 
screening of all the children upto eighteen years of age for defects, 
deficiencies, development delays and specific diseases. The programme 
also provides early interventions services and management of children 
needing surgical intervention at tertiary level facilities.

  9. Prevention and treatment of Anemia by supplementation with Iron and 
Folic Acid tablets to adolescent, pregnant and lactating women and 
children.

  10. Strengthening of Universal Immunization Programme (UIP) for reducing 
vaccine preventable diseases.
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  11. Name Based Tracking of Pregnant Women and children to ensure 
complete antenatal, intranatal and postnatal care and immunization 
services.

(f) The approved outlay for the Twelfth Five Year Plan 2012-17 of RCH flexi 
pool under National Health Mission is ̀  35,121.60 crore to reduce the Child and Maternal 
deaths in the country.

Promotion of AYUSH system of medicines

1476.  DR. T.N. SEEMA: Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether private sector in India has been successful in promoting and 
generating interest and revenue from foreign countries through Ayurveda, Homoeopathy, 
Naturopathy and Holistic treatment centres;

(b) if so, the details thereof;

(c)  whether many countries have shown interest in promoting AYUSH system 
of medicines and requested Government for help in establishing AYUSH  institutions in 
their countries;

(d) if so, the details thereof; and

(e) the steps taken/proposed by Government to promote AYUSH system of 
medicines internationally?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Private sector in some States e.g. Karnataka and Kerala have been 
successful in promoting and generating interest and revenue from the foreign countries 
through Ayurveda, Homoeopathy, Naturopathy and Holistic treatment centres. Further, 
details of growing export of AYUSH products are given in the Statement (See below) also 
indicates contribution of private sector in global acceptance of AYUSH products.

(c) and (d) Many countries have shown interest in promoting AYUSH systems of 
medicine, but no request has been received by the Department of AYUSH for establishing 
AYUSH institutions in foreign countries.

(e) The Department of AYUSH has recently revised its Central Sector Scheme 
of International Cooperation (IC). Under the scheme, the Department supports different 
activities for promotion of AYUSH systems of medicine, such as international exchange 
of experts; organization/ participation in international conferences, seminars, workshops; 
participation of Indian companies in exhibitions/fairs; offering AYUSH Fellowships/ 
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Scholarships to foreign nationals for pursuing Under Graduate/Post Graduate/Ph.D in 
AYUSH courses at premier institutions in India. Besides, the Department under the 
IC Scheme establishes AYUSH information Cells in Indian Embassies/Missions to 
disseminate authentic information about AYUSH abroad; and sets up AYUSH Academic 
Chairs at International Institutions/Universities. Information Cells have since been set up 
at Malaysia, Trinidad and Tobago, Mexico, Indonesia, Mauritius, Russia and Hungary; 
and AYUSH Chairs at University of Western Cape, South Africa and University of West 
Indies, Trinidad and Tobago.

Memorandum of Understandings (MoU) are also signed with foreign countries for 
cooperation in the field of Traditional Systems of Medicines. Till date MoUs have been 
signed with Malaysia, Trinidad and Tobago and Hungary. A Letter of Intent (LoI) has also 
been signed with Mexico.

The Department of Commerce promotes AYUSH by related to AYUSH products, 
medicinal herbs, nutraceuticals and dietary supplements; and by enlarging and diversifying 
export of identified medicinal plants and herbs through Export Promotion Council, 
SHEFEXIL etc.

Ministry of Tourism also promotes AYUSH Systems of Medicine through organizing 
and participating in various wellness and medical tourism events; and by running publicity 
campaigns and organizing road shows in the overseas market.

Statement

Summary of AYuSH exports

(` in crore)

Sl. Export Item 2005- 2006- 2007- 2008- 2009- 2010- 2011- 2012- 2013- 

No.  06 07 08 09 10 11 12 13 14

1. Raw Herbs  282.02 343.42 448.27 570.2 507.41 512.61 752.87 1077.97 1098.38 

 (medicinal) 

2. Medicaments 248.51 281.28 346.56 591.42 701.44 715.46 873.78 889.93 976.77

3. Extracts 20.63 31.32 27.23 32.73 70.56 51.72 103.76 199.67 192.35 

 (medicinal)

 neT ToTal 551.16 656.02 822.06 1194.35 1279.41 1279.79 1730.41 2167.57 2267.50

Source: Pharmexcil/ DGCIS
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Rise in smoking among women

†1477. SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that the addiction of smoking among women is on the rise 
in the country;

(b) if so, whether Government is contemplating to take any concrete steps to 
check it; and

(c) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (c) As per the findings of the Global Adult Tobacco Survey (GATS), 
conducted by Ministry of Health and Family Welfare (2010), 20.3% of females in the 
age group of 15 years and above consume tobacco in some form or other. The use of 
smokeless forms of tobacco is more prevalent (18.4%) among females than smoking 
forms (2.9%).

A number of steps have been taken by the Government to discourage tobacco use 
both among males and females, which include the following:

 1. The Cigarettes and Other Tobacco Products (Prohibitions of Advertisement 
and Regulation of Trade and Commerce, Production, Supply and Distribution) 
Act,” (COTPA), was enacted in 2003 to regulate consumption, production, 
supply and distribution of tobacco products, by imposing restrictions on 
advertisement, promotion and sponsorship of tobacco products; prohibiting 
smoking in public places; prohibiting sale to and by minors, prohibiting sale 
within a radius of 100 yards of educational institutions and through mandatory 
depiction of specified pictorial health warnings on all tobacco product packs.

 2. Government of India launched the National Tobacco Control Programme 
(NTCP) in the year 2007-08, with the aim to (i) create awareness about 
the harmful effects of tobacco consumption, (ii) reduce the production and 
supply of tobacco products, (iii) ensure effective implementation of the 
provisions under “The Cigarettes and Other Tobacco Products (Prohibition of 
Advertisement and Regulation of Trade and Commerce, Production, Supply 
and Distribution) Act, 2003” (COTPA) and (iv) help the people quit tobacco 
use through Tobacco Cessation Centres.

The coverage of National Tobacco Control Programme (NTCP) has been up-scaled 
from existing 42 districts of 21 States to 53 districts of 29 States in 2013-14 under the 
umbrella of National Health Mission (NHM).

†Original notice of the question was received in Hindi.
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 3. National Level Public Awareness campaign is a key activity under National 
Tobacco Control Programme (NTCP) which is aimed at educating people 
about the adverse health effects of tobacco use including second hand smoke 
and on pregnant women. A variety of media like electronic (Government and 
Private Channels and FM/radio), outdoor billboards, bus panels, exterior train 
wrap-up, newspaper advertisement etc. have been used to reach a wide set of 
audience.

 4. Health spots relating to harmful effects of tobacco use are displayed by films 
and TV programmes displaying tobacco products or their use, as per the Rules 
notified under COTPA, 2003.

 5. Gutkha and other similar food products containing nicotine and tobacco 
have been prohibited under the Food Safety and Standards (Prohibition and 
Restrictions on Sales) Regulations, 2011 dated 1st August 2011, issued under 
the Food Safety and Standards Act, 2006.

 6. The Union Minister of Health and Family Welfare has written to all the Chief 
Ministers to consider adopting a ‘Comprehensive Taxation Policy’ for all 
tobacco products so that they are taxed at similar rates and incentive to shift to 
relatively cheaper tobacco products is minimized. It has also been emphasized 
that under the policy, the tax rate should be linked to both inflation and changes 
in household income, so that any tax increase leads to an effective and ‘real 
increase’ in the price of tobacco products, making them less affordable over 
time and thereby reducing consumption and prevalence.

 7. Further, Secretary, Department of  Health and  Family Welfare has vide 
letter dated 26th June, 2014 written to Secretary (Revenue) to adopt a 
‘Comprehensive Tax Policy’ for tobacco products in the broader public health 
interest and with a view to protecting youth and children from getting addicted 
to tobacco use.

Children with ASd

1478.  SHRI RAJKUMAR DHOOT: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that there are nearly one and half crore children with Autism 
Spectrum Disorder (ASD) in the country at present;

(b) if so, the details thereof; and

(c) the details of medical and other assistance being provided by the Central and 
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State Governments to such children?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Data on Autism, which is a neuro developmental disorder, is not 
maintained on a centralized basis.

( c)  Autism is a neuro-developmental disability for which no definite cure 
or treatment is available. However, with early detection and intervention, it can be 
managed. Therefore steps have been taken for creating awareness, diagnosis and early 
intervention.

Under the National Trust Act, 1999, a number of activities are undertaken 
like caregivers courses, training and public awareness programmes etc. Awareness 
Programmes are being conducted throughout the country by the registered organizations 
of the National Trust.

The Rehabilitation Council of India has given accreditation to Centres to run courses 
for training teachers in the management of people with Autism Spectrum Disorder.

The Government of India has adopted community based care of mentally ill persons 
under District Mental Health Programme (DMHP). Under DMHP, the State Governments 
place a mental health team led by a psychiatrist to provide services, training to general 
healthcare personnel for identification and treatment of common mental illnesses and 
conduct IEC activities for awareness.

National Trust, under the Ministry of Social Justice and Empowerment, runs several 
schemes like Samarth (Residential Centre), Niramaya (Health Insurance Scheme), 
Aspiration (Day Care Centre), Gyan Prabha (Scholarship Scheme), Uddyam Prabha 
(Interest Subsidy Scheme), Sahyogi (Caregivers Training Scheme), GHARAUNDA etc. 
all over the country for the welfare of four disabilities i.e. Autism, Cerebral Palsy, Mental 
Retardation and Multiple Disabilities.

Grant to maharashtra under PmSSY

†1479. SHRI RAMDAS ATHAWALE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the Central Government has received any request from the 
Maharashtra Government regarding approval of grant to the State Government under the 
Pradhan Mantri Swasthya Suraksha Yojana (PMSSY);

(b) if so, the details thereof as on date;

†Original notice of the question was received in Hindi.
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(c) the current status of the proposal; and

(d) by when this proposal is planned to be finalized and the reasons therefor for its 
delay?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (d) Government of Maharashtra had submitted a proposal for 
upgradation of Government Medical Colleges under the PMSSY. Central Government 
has approved upgradation of 4 Government Medical Colleges, viz. Government Medical 
College, Aurangabad; Government Medical College, Latur; Government Medical 
College, Akola; and Shri Vasantrao Naik Government Medical College, Yavatmal in the 
third phase of PMSSY, at an approved cost of ` 150 crore (Central contribution–` 120 
crore and State share–` 30 crore) per institute.

Under PMSSY, upgradation in the form of creation of Super Specialty facilities is 
to be taken up in a phased manner, after preparation of Detailed Project Report (DPR) 
for each College. The Central Government has approved M/s. HSCC(I) Ltd. (a Central 
Government Public Sector Enterprise) as Project Management and Supervision Consultant 
(PMSC) in the case of Government Medical College, Aurangabad and Government 
Medical College, Latur. The Central Public Works Department has been approved as 
PMSC for Government Medical College, Akola and Shri Vasantrao Naik Government 
Medical College, Yavatmal.

Universal health insurance scheme

†1480. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that only a small segment of population in the country is 
covered under the health insurance at present;

(b) if so, the details thereof;

(c) whether it is a fact that Government is considering to launch a Universal 
Health Insurance Scheme; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) During the year 2012-13, 20.73 crore of people in India were covered 
under Health Insurance.

(b)  During 2012-13, the number covered under Group Health Insurance Schemes 

†Original notice of the question was received in Hindi.
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(other than Government Schemes) was 3.43 crore and number covered under Individual 
and Family floater schemes was 2.36 crore. As per Insurance Regulatory and Development 
Authority (IRDA), the balance 14.94 crore of the 20.73 crore is covered under Government 
schemes including Rashtriya Swasthaya Bima Yojana (RSBY).

(c ) There is no such proposal at this stage.

(d) Does not arise in view of (c) above.

Promotion of organ donation 

1481. SHRI BAISHNAB PARIDA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether organ donation is proposed to be encouraged to help make its easy 
availability to the needy especially the poor strata of society;

(b) if so, the details thereof;

(c) whether it is proposed to offer certain incentives to such donors to help meet 
its shortage;

(d) if so, the details thereof;

(e) whether there is a shortage of blood in the blood banks in the Delhi region; 
and

(f) if so, the action plan to boost its availability to the needy persons to help 
control untimely deaths as a result thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Health being a State subject, the States should undertake organ 
donation activities to help make its easy availability to the needy, following their waitlist 
criteria.

As provided under the Transplantation of Human Organs and Tissues Act, 1994 
(as amended in 2011), Government has already initiated steps to set up National Human 
Organs and Tissues Removal and Storage Network which will have a dedicated website 
(www.notto.nic.in) for procurement of organs from donors after their certification as brain-
stem dead and their allocation and distribution in a transparent manner to the patients 
requiring organ transplantation and in the waiting list.

(c) and (d) No Sir.

(e) and (f) As per the information provided by Department of AIDS Control, there 
is no shortage of blood in NCT of Delhi.
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AIIMS-like institutes in the States

1482.  SHRI SANJAY RAUT: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Ministry has decided to build AIIMS-like national hospitals in 
various States and written to State Governments to finalize land for construction of All 
India Institute of Medical Sciences (AIIMS) like institutes;

(b) if so, the details thereof and the details of conditions and guidelines which 
have been issued to the State Governments in this regard; and

(c) how many State Governments have responded so far and Government’s 
response thereto?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) The Central Government has plans to set up AIIMS in each 
State in a phased manner under Pradhan Mantri Swasthya Suraksha Yojana (PMSSY) 
with the objective of correcting regional imbalances in the availability of affordable/
reliable tertiary health care services and also for augmenting facilities for quality medical 
education in the country. Four new AIIMS, one each in Andhra Pradesh, West Bengal, 
Vidharba in Maharashtra and Poorvanchal in Uttar Pradesh are under consideration. 
The Ministry has requested Chief Ministers of various States to identify appropriate 
locations for setting up of AIIMS. The State concerned has to provide, free of cost land 
measuring 200 acres and other required infrastructure such as suitable road connection, 
sufficient water supply, electricity connection of required load and regulatory/statutory 
clearances. Cost of construction and running of the new AIIMS would be met by the 
Central Government under PMSSY. After receipt of communication from the State, the 
identified locations are to be inspected by Central Teams before finalization of location.

(c) Governments of Andhra Pradesh and Himachal Pradesh have responded so 
far. These responses are being examined in the Ministry of Health and Family Welfare.

new diagnostic test for tB in children

1483.  DR. K.P. RAMALINGAM: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that a new test promises better diagnosis of Tuberculosis 
(T.B.) in children;

(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering to popularise this test 
in all Government hospitals in the country; and
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(d)  if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (d) In order to simplify the management of pediatric TB, Revised 
National Tuberculosis Control Programme (RNTCP), has described criteria for suspecting 
TB among children and has separate algorithms for diagnosing pulmonary TB and 
peripheral TB lymphadenitis.

Under the Revised National Tuberculosis Control Programme (RNTCP), diagnosis 
of T.B. among children is currently based on clinical features, smear examination of 
sputum where this is available, positive family history, tuberculin skin testing, chest 
radiography and histopathological examination, as appropriate. Diagnosis of pediatric 
TB through newer diagnostic RNTCP approved technologies like the Cartridge Based 
Nucleic Acid Amplification Test (CBNAAT), is also being used under the Revised 
National Tuberculosis Control Programme.

Measures for checking vector-borne diseases

†1484. SHRI DARSHAN SINGH YADAV: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Dengue, Chikungunya, Malaria and Encephalitis have 
emerged as a big challenge to our country;

(b) if so, the average number of persons who die due to these diseases every year; 
and

(c) the necessary measures being taken by Government to have a complete check 
over these diseases?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) The incidence and transmission of Vector-Borne Diseases are 
due to numerous ecological, biological and other factors including rapid and unplanned 
urbanization, water storage practices, insanitation, vegetation rainfall related issues etc. 
The number of reported deaths during the last three years from Dengue, Malaria and 
Japanese Encephalitis/Acute Encephalitis Syndrome (JE/AES) are given in the Statement 
(See below). No deaths are directly attributable to Chikungunya. 

(c) Health is a State subject. However, Government of India supplements the 
efforts of State Governments by providing technical assistance by way of guidelines, 
training, additional human resources and guidance during field visits. In addition, 
Government also provides commodities like DDT, diagnostic kits, drugs, etc.

†Original notice of the question was received in Hindi.



[RAJYA SABHA]226 Written Answers to  unstarred Questions

The measures taken by Government of India include the following: 

Dengue/Chikungunya:

GOI has taken the following steps for prevention and control of Dengue and 
Chikungunya in the country:

 •  Developed a Long Term Action Plan and sent to the States for implementation 
in January, 2007.

 • National guidelines for clinical management of cases have been sent to the 
States for circulation in all hospitals.

 • For augmenting diagnostic facilities numbers of Sentinel Surveillance 
Hospitals (SSHs) with laboratory support has been increased to 394 across the 
country from 110 and linked with 14 Apex Referral laboratories with advanced 
diagnostic facilities for back up support for Dengue and Chikungunya across 
the country.

 • Test kits are provided to these institutes through National Institute of Virology, 
Pune free of cost. During current year (till 30.6.14), a total of 930 dengue 
diagnostic kits (1 Kit-96 tests) and 269 Chikungunya diagnostic kits (1 Kit= 
96 tests) have been provided by Centre to SSHs.

Malaria:

 For effective control of malaria the following steps are taken:-

 1. Continuous surveillance for detecting cases and providing radical treatment to 
positive cases at all level including at community level through ASHAs.

 2. Vector control by carrying out indoor residual spray and distribution of LLIN 
in high endemic areas.

 3. Community mobilization and inter-sectoral coordination for enlisting their 
participation.

 4. Monitoring of situation through IDSP for detection of impeding outbreak.

 5. Rapid response team at district level for immediate response in epidemic 
situation.

JE/AES:

In view of high burden of JE/AES in 5 States, namely Assam, Bihar, Tamil Nadu, 
Uttar Pradesh and West Bengal which contributes around 85% of JE/AES burden in the 
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country, a National Programme with a multi pronged strategy for prevention and control 
of JE/AES in 60 high endemic districts of these 5 States has been started in 2012-13 
involving following Ministries /Departments:

(i) Ministry of Health and Family Welfare 

(ii) Ministry of Drinking Water and Sanitation

(iii) Ministry of Women and Child Development

(iv) Ministry of Social Justice and Empowerment

(v) Ministry of Rural Development

(vi) Ministry of Housing and Urban Poverty Alleviation.

The following measures are part of the national programme for prevention and 
control of JE/AES :

(i) Strengthening and expansion of JE vaccination in affected districts;

(ii) Strengthening of surveillance, vector control;

(iii) Strengthening of case management by setting 10 bedded pediatric ICU in 60  
  district hospitals and timely referral of serious and complicated cases;

(iv) Access to safe drinking water and proper sanitation facilities to the target  
  population in affected rural and urban areas;

(v) Provision of adequate facilities for physical, medical, neurological and social  
  rehabilitation;

(vi) Improvement of nutritional status of children at risk of JE/AES

(vii) Intensified IEC/BCC activities.

Statement

The number of reported deaths due to Dengue, Malaria and JE/AES  
during the last three years across the country

Year Dengue Malaria JE/AES

2011 169 754 1169

2012 242 519 1256

2013 193 440 1273 
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CGHS dispensary at Shimla, Himachal Pradesh

†1485. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that in the Shimla district of Himachal Pradesh during 
2012-13 opening of a dispensary, under Central Government Health Scheme (CGHS), 
was sanctioned;

(b) if so, whether the dispensary has started functioning and the name of the place 
where it has been opened in Shimla; and

(c) whether all the facilities are available at the dispensary and the complete 
details of the number of doctors working there?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (c) No Wellness Centre, under Central Government Health Scheme 
has yet been sanctioned in Shimla, Himachal Pradesh.

Treatment of poor at AIIMS, New Delhi

†1486. SHRIMATI KANAK LATA SINGH: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the member of poor patients who were provided financial aid by the All India 
Institute of Medical Sciences (AIIMS), New Delhi for their treatment during the last five 
years;

(b) the amount of funds provided by the Ministry and other sources to AIIMS for 
the treatment of the poor patients during this period and whether these funds have been 
diverted  to some other Heads;

(c) if so, the details thereof; and

(d) whether it is a fact that the case of negligence on the part of AIIMS to provide 
financial aid for the treatment of poor patients has come to the light?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) Number of poor patients who were provided financial aid by All India 
Institute of Medical Sciences (AIIMS), New Delhi after receiving the financial aid from 
various agencies during the last five years is given below:-

†Original notice of the question was received in Hindi.
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Sl. No.  Year No. of patients given financial aid

1.  2009-10 1245 

2. 2010-11 1466

3. 2011-12 1252

4. 2012-13 1481 

5.  2013-14 1563

(b) and (c) The details of the funds provided by the Ministry and other sources to 
AIIMS, New Delhi for the treatment of the poor patients during the last five years are as 
under: -

Sl. Source of       Year-wise amount received from Funding 

No. Financial Aid                            agencies (in `)

  2009-10 2010-11 2011-12 2012-13 2013-14

1. Ministry of Health and  77487806 79574350 83001196 83045779 120418251 

 Family Welfare (National  

 Illness Assistance Fund) 

2. Prime Minister Office  33981773 26040229 37212564 66084735 75039060 

 (Prime Minister Relief  

 Fund) 

3. Chief Minister Relief  9400180 4727400 1413000 2899000 4858000 

 Fund (Chief Minister of  

 Bihar, Rajasthan, UP etc.) 

4. Discretionary Grant 75000 225000 190000 175000 400000

5. President Fund 690000 830000 375000 120000 1402000

6. Funds from Private Trusts 252000 279400 217000 126035 441750

Further, these funds have not been diverted to any other head.

(d)  There has been no case of negligence on the part of AIIMS, New Delhi.
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CGHS facilities in Himachal Pradesh

1487.  SHRI P. BHATTACHARYA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that Government had provided CGHS facilities to the serving 
as well as retired Central Government employees in various States of the country;

(b) whether it is also a fact that in Himachal Pradesh such a facility has not been 
provided to the Central Government employees and pensioners;

(c) if so, whether Government will extend such facilities in the State for the 
welfare of Central Government employees and pensioners in CGHS recognized hospitals 
also in Himachal Pradesh;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Yes.

(c) to (e) The proposal is already under consideration, in consultation with Ministry 
of Finance, to open one CGHS dispensary in the Capital city of few States, including 
Shimla in Himachal Pradesh.

Funds allocated to Rajasthan under JSY

†1488. SHRI ASHK ALI TAK: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the funds allocated to Rajasthan by the Central Government under Janani 
Suraksha Yojana (JSY) during the year 2013-14; and

(b )  the reduction in the percentage of Infant Mortality Rate (IMR) in the State 
due to implementation of this scheme?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) An amount of ` 217.11 Crore has been allocated to Rajasthan  
†Original notice of the question was received in Hindi.
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by the Central Government under Janani Suraksha Yojana (JSY) during the year  
2013-14.

(b) The Infant Mortality Rate (IMR) of Rajasthan has declined by 27.94% from 68 
in 2005 to 49 in 2012 as per the Sample Registration System (SRS) reports.

Opening of metro blood banks

†1489. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether Government is planning to open metro blood banks in all major and 
metro cities in the country;

(b) whether any steps would be taken open safe blood banks in each district in the 
country;

(c) if so, the details thereof;

(d) whether at present the number of blood banks in the country is quite low; 
and

(e) if so, the number of blood banks in the country at present, State-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) Government is planning to set up four centres of excellence in 
Transfusion Medicine in Chennai, Mumbai, Delhi and Kolkata under a central sector 
project called Metro Blood Bank Project.  

(b) Blood Banks exist in all districts except list given in Statement–I (See 
below).

(c)  Communication have been sent to States to set up blood banks in districts 
without blood banks. Instructions have also been issued to make blood storage centres 
functional and provide linkage to existing blood banks in vicinity to cater to blood 
needs.

(d)  No.

(e)  The number of blood banks listed is given in Statement–II.

†Original notice of the question was received in Hindi.
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Statement-I

Details of districts where no blood banks facility exist

Sl. No.  State District Status of blood bank

1. Uttar Pradesh 1. Amethi No Blood Banks

  2. Hapur 

  3. Shamli 

  4. Sambhal 

  5. Kanpur Dehat 

2. Chhattisgarh 6. Baloda Bazar No Blood Banks

  7. Gariya Band

  8. Sukuma 

  9. Balod 

  10. Venetra 

  11. Narayanpur 

  12. Konda Gaon 

  13. Surajpur 

  14. Balrampur 

3. Jharkhand 15. Ramgarh No Blood Banks

  16. Khunti 

4. Uttarakhand 17. Borari No Blood Banks

5. Madhya Pradesh 18. Ashok Nagar 

  19. Anup Pur 

6. Karnataka 20. Chikkaballapur No Blood Banks

7. Arunachal Pradesh 21. West Kameng No Blood Banks 

  22. Kurun Kumey 

  23. Dibang Valley 

  24. Anjaw

  25. Tirap 
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Sl. No.  State District Status of blood bank

8. Assam 26. Baksa No Blood Banks

  27. Udalguri 

  28. Chirang 

  29. Kamrup (R) 

9. Manipur 30. Thoubal No Blood Banks

  31. Senapati 

  32. Bishnupur 

  33. Ukhrul 

  34. Chandel 

  35. Tamenglong 

10. Meghalaya 36. West Khasi Hills No Blood Banks

  37. Kaintia Hills

  38. Ri-Bhoi

  39. East Garo Hills

  40. South Garo Hills 

11. Nagaland 41. Peren No Blood Banks

  42. Kiphire 

  43. Longlen 

12. Sikkim 44. North Sikkim No Blood Banks

  45. West Sikkim 

13. Tripura 46. Sipahijala No Blood Banks

  47. Khowai 

  48. South Tripura 
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Statement-II

State-wise number of blood banks in the country

Sl. Name of the State/ Total No. of Total No. of Department 
No. Union Territory Licensed Blood  of AIDS Control supported 
  Banks* blood banks in the country 
    (2013-14)

1            2 3 4

1. Andaman and Nicobar Islands 3 1

2. Andhra Pradesh 286 112

3. Arunachal Pradesh 7 8

4. Assam 66 26

5. Bihar 67 39

6. Chandigarh 4 4

7. Chhattisgarh 45 16

8. Dadra and Nagar Haveli 1 1

9. Daman and Diu 1 1

10. Delhi 63 21

11. Goa 4 3

12. Gujarat 152 84

13. Haryana 65 21

14. Himachal Pradesh 20 15

15. Jammu and Kashmir 26 22

16. Jharkhand 45 24

17. Karnataka 170 66

18. Kerala 171 45

19. Madhya Pradesh 132 61

20. Maharashtra 289 109
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1            2 3 4

21. Manipur 4 3

22. Meghalaya 6 5

23. Mizoram 10 10

24. Nagaland 5 8

25. Odisha 83 61

26. Puducherry 13 5

27. Punjab 99 45

28. Rajasthan 88 49

29. Sikkim 3 2

30. Tamil Nadu 277 94

31. Tripura 7 6

32. Uttarakhand 23 19

33. Uttar Pradesh 201 89

34. West Bengal 109 62

 ToTal 2545 1137

*List as per Drug Controller General (India)

Practice by NRI doctors in the country

1490.  SHRI KALPATARU DAS: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is proposed to allow NRI doctors to practice in India; 

(b) if so, the details thereof; 

(c) whether the Indian Medical Association has opposed this move;

(d) whether this relaxation is confined to the Indian doctors practising or trained 
abroad;

(e) if so, the details thereof; and

(f) the details of action plan to test the efficacy of such doctors in medicines and 
treatment of the patients in India before such a permission is granted to them?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Indian citizen including Non-Resident Indians (NRIs) are 
entitled to practice in India under the provision of sections 15 and 27 of the Indian 
Medical Council (IMC) Act, 1956, However, the foreign nationals are allowed to practice 
as per provisions contained in section 14 of Indian Medical Council (IMC) Act, 1956, 
according to which a person possessing qualification in any country outside India, which 
is recognized in that country and registerable, is entitled to obtain temporary registration 
for practice in the institution to which he is attached for the time being for the purpose of 
teaching, research or charitable work.

(c) No such information is available with the Ministry of Health and Family 
Welfare.

(d) to (f) In view to reply to (a) above, question does not arise.

Quality assessment of AYUSH facilities

1491. DR. T.N. SEEMA: Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether Government has assessed the quality of infrastructure, presence of 
human resource, supply of medicines and records among both standalone and collocated 
AYUSH facilities in the country;

(b )  if so, the details along with the outcome thereof;

(c) the measures being taken by Government to encourage and promote research 
in AYUSH system of medicines;

(d) the number of proposals received from the States/UTs including Kerala and 
Lakshadweep to set up more number of AYUSH colleges, hospitals, dispensaries and 
research institutes during the last three years and the current year; and

(e) the action taken/proposed by Government, State/UT-wise?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) Yes.

(b)  Centrally Sponsored Scheme for Development of AYUSH Hospitals and 
Dispensaries through which Department provide Grant-in Aid to the States/UTs for 
Standalone and co-located AYUSH facilities was subjected to independent evaluation 
during 2013 which reported that the service provision has been enhanced in the States 
where survey has been carried out. The details alongwith outcomes are given in 
Statement–I (See below).
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Mainstreaming of AYUSH through co-location was one of the terms of reference  
in the annual Common Review Mission under National Rural Health Mission  
(NRHM). The major findings of the 6th Common Review Mission (CRM) are given in 
Statement–II.

(c)  Five Research Councils viz. Central Council for Research in Ayurvedic 
Sciences (CCRAS), Central Council for Research in Unani Medicine (CCRUM), Central 
Council for Research in Homoeopathy (CCRH), Central Council for Research in Siddha 
(CCRS) and Central Council for Research in Yoga and Naturopathy (CCRYN) have been 
established under the Department to undertake, formulate, coordinate & promote research 
in the field of respective system of medicine. These Councils are undertaking the state 
of art research through their total 84 institutes/Units located in different parts of country. 
Apart from Intra Mural Research Conducted by these Councils, the Department provides 
Grant-in-aid to reputed organizations to conduct research under the scheme, namely Extra 
Mural Research. The research activity includes clinical research, survey, collection and 
cultivation of Medicinal plants, drug standardization, drug proving, validation of drug 
and therapies, documentation and publication etc.

(d) and (e) Details of proposals under the Centrally Sponsored Scheme for 
Development of AYUSH Institutions for setting up of new AYUSH colleges is given in 
Statement – III (See below). Further, it may be mentioned that no proposal were received 
from Kerala and Lakshadweep during the period under consideration.

Under the component of 50/10 bedded integrated AYUSH Hospital of Centrally 
Sponsored Scheme for Development of AYUSH Hospitals and Dispensaries, Department 
of AYUSH provided Grant-in-Aid to North Eastern States and Hilly States of Himachal 
Pradesh, Uttarakhand and Jammu and Kashmir to setup new integrated AYUSH Hospitals 
as per the details given in Statement–IV (See below).

No eligible proposal as per scheme guidelines from States / UTs, which have 
liquidated all their pending UCs due for rendition, is pending with the Government.

For opening of research institutes, no request has been received from States/UTs in 
last three and current years.

Statement – I

Independent Evaluation of Centrally Sponsored Scheme  
for Development of AYuSH

Hospitals and dispensaries

The main purpose of independent evaluation was to evaluate “The Centrally 
Sponsored Scheme for Development of AYUSH Hospitals and Dispensaries and 
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mainstreaming of AYUSH under NRHM” in qualitative and quantitative terms and 
bring out the impact of the Scheme in achieving its stated objectives, the efficiency and 
effectiveness. As per the report, sampling was performed for 1381 units (5% of the total 
27140 projects) of different components of Centrally Sponsored Scheme for development 
of AYUSH Hospitals and Dispensaries including co-located units and Standalone AYUSH 
Hospitals and Dispensaries for which Grant-in-Aid was provided to the States/UTs. 
The projects were selected for the study in all the States/UTs across the country where 
Grant-in-Aid was provided by Department of AYUSH. Major outcomes of independent 
evaluation are as follows:

 (i)  Under Co-location of AYUSH OPD at PHCs, 41.18% of facilities selected 
for study constructed new OPDs for AYUSH and another 41.17% of facilities 
altered the existing OPDs with financial assistance provided out of the 
scheme.

 (ii)  One third (33.33%) of the CHCs surveyed altered the existing IPDs for 
AYUSH.

 (iii)  District Hospitals having AYUSH wings have to share facilities with Allopathy 
Department. Cross referral system was more or less observed between AYUSH 
practitioners and allopathic practitioners as a general practice of referring.

 (iv)  There is a shortage of staff like AYUSH pharmacists and supporting staff.

 (v) The average number of daily patients for AYUSH OPD in PHCs is 66, for 
AYUSH facilities in CHCs is 56, and for AYUSH wings in District Hospitals 
is 37 and for AYUSH Hospitals and Dispensaries is 42.

 (vi)  Only 12.28% of the AYUSH dispensaries surveyed never stay out of stock 
of essential medicines. Remaining dispensaries often stay out of stock of 
essential medicines.

 (vii)  The study recommended increase in grant for medicines and regular and 
increased supply as per the demand and provide medicines during the time of 
epidemics.

 (viii)  Most dispensaries needed infrastructure like buildings, toilets, compound wall, 
furniture like almirah, racks for keeping medicines, equipments (examination 
table, B.P. apparatus, microscope etc.).

 (ix)  The study also recommended for improvement in monitoring mechanism.

 (x)  Majority of PHCs, CHCs, DHs and Dispensaries having the system of record 
keeping of patients and also send patients records to higher authorities.
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Statement – II

The 6th Common Review Mission (CRM) of National Rural Health Mission (NRHM

The Common Review Mission is an annual review of programmes under National 
Rural Health Mission (NRHM) covering whole range of activities, including both 
outcomes as well as processes. It is conducted in the states by multi-disciplinary teams of 
Public Health Experts down from Government functionaries, civil society organizations 
and development partners. The Mainstreaming of AYUSH is one of the terms of 
references of the Common Review Mission. The reviews showed that Co-location of 
AYUSH facilities at Primary Health Centres (PHCs), Community Health Centres (CHCs) 
and District Hospitals (DHs) as strategy has helped to improve utilization of public health 
facilities and give users a greater choice among systems.

The co-location is in place in all States except Kerala and most States have reported 
adequacy of AYUSH services. One improvement as observed in previous year’s CRM 
is the substantial increase of AYUSH doctors and improved functionality. Community 
demand for AYUSH services has been reported from Odisha, Manipur, Delhi, Kerala 
and Tamil Nadu. The AYUSH doctors are involved in School Health Programmes, 
Mobile Medical Units (MMU) activities and are also members of Rogi Kalyan Samiti 
(RKS) committees in the State of Tamil Nadu. In Chhattisgarh and Manipur, most of the 
PHCs have AYUSH MOs posted. In Delhi AYUSH services are well accepted and some 
doctors conduct deliveries also. In Kerala, AYUSH systems have good acceptance and are 
functioning in parallel to regular system. In Odisha AYUSH OPD is substantial in the co-
located facilities and units. AYUSH MOs play an active role in monitoring Village Health 
and Nutrition Days (VHNDs), immunization sessions and participating in School Health 
teams. In Tripura, mainstreaming of AYUSH is strong. In Rajasthan AYUSH doctors 
deployed under NRHM have conducted 15331 normal deliveries (April to September, 
2012) The Lack of AYUSH medicines limits the services provided especially in the States 
of Assam, Bihar, Madhya Pradesh, Uttar Pradesh and West Bengal, while in States like 
Manipur, the drug supply was adequate. They are providing their services in National 
Health Programmes under NRHM.
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Approval for additional mBBS seats

1492. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Cabinet has approved for additional 10,000 MBBS 
seats in various medical colleges in the country; 

(b) if so, the details of additional seats approved for medical colleges in Andhra 
Pradesh and Telangana, college-wise; and

(c) the reasons that it wants to spread this over a five-year period instead of two 
to three years period?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) On the recommendation of Medical Council of India, MBBS 
seats in medical colleges are permitted by Ministry of Health and Family Welfare under 
IMC Act. 1956 and Regulation made there under. There is a Centrally Sponsored Scheme 
for “Up-gradation of exiting State Government/Central Government medical colleges to 
increase MBBS seats in the country”. Under this scheme, Ministry of Health and Family 
Welfare has written to State Government/UT Administrations having Medical College(s) 
requesting for proposals for increase of MBBS seats. No proposals from the states of 
Andhra Pradesh and Telangana have been received.

(c)  Under the scheme, funds are allocated for development of infrastructure and 
purchase of equipment. Since infrastructure development requires time to complete, 
therefore, the scheme is spread over a time span of five years instead of 2-3 years.

Rural health infrastructure

1493.  DR. KANWAR DEEP SINGH: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the manner in which the new Government plans to improve the rural health 
infrastructure in the country;

(b) the names of States those still lack primary health centres (PHCs), community 
health centres (CHCs) etc., the details thereof district-wise; and

(c ) the details of the shortfall of PHCs, CHCs, sub-centres, health workers and 
specialist doctors in the villages of West Bengal?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) Public Health being a State subject, the primary responsibility to improve 
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the rural health infrastructure in the country lies with State Governments. However, 
under National Health Mission (NHM), financial support is provided to States/UTs for 
strengthening of their health care systems including for improving the health infrastructure 
in the country. This assistance under NHM is provided based on the requirements posed 
by State/UTs in their Programme Implementation Plan (PIPs).

(b) The State/UT wise details regarding the shortfall of primary health centres 
(PHCs), community health centres (CHCs) as on 31st March, 2013 as per Rural Health 
Statistics (RHS) Bulletin, 2013 is given in Statement (See below). Public health being 
a State subject, the district wise data regarding the shortfall of PHCs and CHCs is not 
maintained in this Ministry.

(c) As per Rural Health Statistics (RHS) Bulletin, 2013, there is a shortfall of 
2727 sub-centres, 1244 PHCs, 191 CHCs in the State of West Bengal. There is no shortfall 
of Health Worker (Female)/ANM at sub centres & PHCs in the State of West Bengal. 
However, there is a shortfall of 326 specialist doctors at CHCs.

Statement

State/uT-wise details regarding shortfall in health infrastructure as  
per 2011 population in India (As on 31st March, 2013)

Sl.No. State/UT  PHCs   CHCs

  R P S R P S

1           2 3 4 5 6 7 8

1. Andhra Pradesh 1965 1709 256 491 292 199

2. Arunachal Pradesh 48 97 * 12 54 *

3. Assam 954 978 * 238 110 128

4. Bihar 3099 1883 1216 774 70 704

5. Chhattisgarh 774 783 * 193 157 36

6. Goa 19 21 * 4 4 0

7. Gujarat 1290 1158 132 322 318 4

8. Haryana 550 452 98 137 110 27

9. Himachal Pradesh 212 474 * 53 78 *

10. Jammu and Kashmir 327 637 * 81 84 *
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1           2 3 4 5 6 7 8

11. Jharkhand 966 330 636 241 188 53

12. Karnataka 1306 2350 * 326 188 138

13. Kerala 589 820 * 147 220 *

14. Madhya Pradesh 1989 1156 833 497 333 164

15. Maharashtra 2201 1811 390 550 361 189

16. Manipur 80 85 * 20 17 3

17. Meghalaya 114 108 6 28 27 1

18. Mizoram 25 57 * 6 9 *

19. Nagaland 68 126 * 17 21 *

20. Odisha 1315 1305 10 328 377 *

21. Punjab 578 436 142 144 142 2

22. Rajasthan 1861 1610 251 465 431 34

23. Sikkim 18 24 * 4 2 2

24. Tamil Nadu 1251 1229 22 312 385 *

25. Tripura 109 83 26 27 18 9

26. Uttarakhand 238 257 * 59 55 4

27. Uttar Pradesh 5194 3496 1698 1298 773 525

28. West Bengal 2153 909 1244 538 347 191

29. Andaman and 8 22 * 2 4 * 
 Nicobar Islands

30. Chandigarh 0 0 0 0 2 *

31. Dadra and 8 6 2 2 1 1 
 Nagar Haveli

32. Daman and Diu 2 3 * 0 2 *

33. Delhi 13 5 8 3 0 3
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1           2 3 4 5 6 7 8

34. Lakshadweep 0 4 * 0 3 *

35. Puducherry 13 24 * 3 4 *

 IndIa 29337 24448 6970 7322 5187 2417

Note: The requirement is calculated using the prescribed norms on the basis of rural population from Census, 
2011. All India shortfall is derived by adding State-wise figures of shortfall ignoring the existing surplus in 
some of the States.

R: Required; P: In Position; S: Shortfall; *: Surplus    

Improvement of facilities in public hospitals

1494.  SHRI RITABRATA BANERJEE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether majority of healthcare is provided by the private sector;

(b) whether the share of healthcare in overall Gross Domestic Product is a meagre 
one per cent; and

(c) if so, by when Government intends to improve facilities in public hospitals by 
providing better remuneration to doctors and nurses?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) India’s health care system consists of a mix of public and private sector 
providers of health services. There is an extensive private health care sector covering 
entire spectrum from individual doctors and their clinics to general hospitals and super 
specialty hospitals.

(b) As per Economic Survey 2013-14, the expenditure by Government (Central and 
State Governments combined) on health as percentage of GDP for 2013-14(BE) was 
1.4%

(c) Remuneration to doctors and nurses constitutes only one among the many 
other components of health care expenditure. There is no direct one to one correlation 
between improvement in facilities in public hospitals and better remuneration to doctors 
and nurses.

CGHS empanelled hospitals without fire safety NOC

†1495. SHRI JUGUL KISHORE: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

†Original notice of the question was received in Hindi.
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(a) whether there are CGHS empanelled hospitals in Lucknow which do not have 
NOC for fire safety from the Water Department;

(b) if so, whether this is in violation of orders of Hon’ble Supreme Court; and

(c) if so, whether action would be taken against the officers responsible for  
this?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (c) These hospitals were empanelled under the earlier tender of 
2009, wherein this clause was not included under the eligibility criteria in the tender 
document.

Under the new e-tender process initiated in 2014 for determination of rates and 
empanelment of hospitals, a clause is included under eligibility criteria for fire clearance 
certificate/ certificate issued by authorized third party regarding the details of fire safety 
mechanism as in place in the health care organization.

Victims of contagious diseases

1496.  SHRI C.P. NARAYANAN: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of people, young and old, who were affected by contagious 
diseases during the last three years;

(b) how many of them succumbed to such ailments;

(c) the number of hospitals in the country available to treat these patients both in 
public and private sectors, sector wise details thereof;

(d) the number of doctors, nurses and beds available to nurse them; and 

(e) the States where sufficient numbers of well equipped hospitals are not available 
to treat them?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Contagious Diseases are those that are transmitted through 
physical contact with the person suffering from the disease, by their secretion or in 
some cases by objects touched by them. The number of cases and deaths due to major 
contagious diseases such as Syphpilis, Gonococcal Infection, Influenza A H1N1, Acute 
Respiratory Infections (ARI) and Diphtheria, reported during the years 2011-2013 are 
given in the Statement (See below).
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(c) to (e) Data is not centrally maintained for the number of hospitals in the country 
available to treat patients with contagious diseases (both in public and private sectors) 
and for the number of doctors, nurses and beds available for these patients. However, 
except for certain infectious diseases where treatment is provided in Infectious Diseases 
Hospitals, the contagious diseases are normally treated under the general healthcare 
system.

Statement

Number of Cases and Deaths due to major Contagious  
Diseases reported during the years 2011 - 2013

Sl.No. Disease                     2011                   2012              2013

  Cases Deaths Cases Deaths Cases Deaths

i. Syphpilis 37243 2 40393 0 33570 1

2. Gonococcal Infection 150155 3 114206 3 97180 0

3. Influenza A H1N1 603 75 5044 405 5253 699

4. Acute Respiratory  26300208 2492 31684628 4155 31738762 3278 
 Infections (ARI)* 

5 Diphtheria 4233 99 3902 60 4090 64

Source: ‘National Health Profile’ published by Central Bureau of Health Investigation, Directorate General of 
Health Services, Ministry of Health and Family Welfare, Government of India.

* All Acute Respiratory Infections (ARI) may not be contagious.

Upgradation of mental healthcare facilities

1497.  SHRI BAISHNAB PARIDA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is proposed to work out certain measures to protect the rights of 
persons suffering from mental illness and promote access to mental healthcare in the 
country;

(b) if so, the details thereof;

(c) the status of major and minor mental disorders in India;

(d) whether it is also proposed to upgrade and boost these facilities in the country 
and bring out a legislation for the purpose; and

(e) if so, the details thereof? 
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THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (e) The Mental Health Care Bill, 2013 contains measures to protect the 
rights of persons suffering from mental illness and promote access to mental healthcare in 
the country with provisions for protection of the following rights of persons with mental 
illness:

1. Rights to access mental health care.

2. Right to community living.

3. Right to protection from cruel, inhuman and degrading treatment.

4. Right to equality and non-discrimination.

5. Right to information.

6. Right to confidentiality.

7. Restriction on release of information in respect to mental illness.

8. Right to access medical records.

9. Right to personal contacts and communication.

10. Right to legal aid.

11. Right to make complaints about deficiencies in provision of services.

In 2005, the National Commission on Macroeconomics and Health, reported 
that 10-20 million (1-2% of population) suffered from severe mental disorders such 
as schizophrenia and bipolar disorder and nearly 50 million (5% of population) from 
common mental disorders such as depression and anxiety, yielding an overall estimate of 
6.5 per cent of the population.

To address the burden of mental disorders and acute shortage of qualified professionals 
in the field of mental health, Government of India has been implementing the National 
Mental Health Programme (NMHP) since 1982 with the following components:

(i). District Mental Health Programme (DMHP)

(ii). Up-gradation of Psychiatric Wings of Govt. Medical Colleges

(iii). Modernization of Govt. Mental Hospitals

During the Eleventh Five Year Plan, the NMHP had been restructured to include 
additional components like suicide prevention services, work place stress management, 
life skills training and counseling in schools and colleges and Manpower Development 
Schemes.
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11 State run Mental Health Institutes have been supported for their upgradation as 
Centers of Excellence in Mental Health. Also, 27 PG training departments in mental health 
specialities have been supported to increase the PG training capacity in mental health as 
well as improving the tertiary care treatment facility. As a result of implementation of 
these initiatives, 312 new PG seats in mental health specialties have been created in the 
supported Institutes.

In order to scale up mental healthcare services and launch it across the country during 
the Twelfth Five Year Plan, the National Mental Health Programme has been restructured 
to be implemented separately at tertiary and district levels. The District Mental Health 
Programme and other activities to be implemented at District levels have already been 
approved for implementation. Also, the implementation of various tertiary level activities 
under NMHP including the Manpower Development Schemes have been approved by the 
Expenditure Finance Committee.

Besides, three Central Institutions viz. National Institute of Mental Health and 
Neuro Sciences, Bangalore, Lokpriya Gopinath Bordoloi Regional Institute of Mental 
Health, Tezpur and Central Institute of Psychiatry, Ranchi have been strengthened for 
augmenting the human resources in the area of mental health and for capacity building 
in the country.

Trauma centres on national highways

1498.  SHRI PARIMAL NATHWANI: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the criteria for setting up of trauma centres particularly on National 
Highways;

(b) the number of highways still without the required number of trauma centres;

(c) the details of the trauma centres to be set up on highways passing through 
Jharkhand;

(d) whether any target date has been fixed in this regard; and

(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Ministry of Health and Family Welfare provides assistance to 
State Govts. under the scheme “Capacity Building for Developing Trauma Care Facilities 
in Govt. Hospitals on National Highways”, to augment and upgrade the accident and 
emergency services in Govt. Hospitals along the National/State Highways with an aim 
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that no trauma victim has to be transported for more than 50 Km. and a designated trauma 
care facility is available at every 100 km.

The scheme was started in the Eleventh Plan during which it was decided to cover 
the Golden Quadrilateral Corridor (5846 Kms) and N-S, E-W Corridor- (7716 Kms) by 
establishing 140 trauma care facilities.

Under the Twelfth Plan, 85 more Trauma Care Facilities are to be established in 
Government hospitals in or around national and state highways, preferably in accident 
prone areas on those highways and states not covered earlier.

Priority shall be accorded to those existing Govt. hospitals in the State, which are 
within 100 km. radius of the identified Black spots and the mortality due to trauma has 
been consistently high there despite all possible road safety interventions.

These new Trauma Care Facilities would be identified on the following national / 
State highways:

• Connecting two capital cities

• Connecting major cities other than capital cities

• Connecting ports to major cities

• Connecting industrial townships with capital city

(c) to (e) In Jharkhand, District Hospital, Hazaribagh (NH-2) was taken up for 
upgradation of Trauma Care Facilities under the pilot scheme in the year 2006 and funds 
to the tune of 1.5 Cr. were released to the said hospital for the same.

Under the Eleventh Five Year Plan, Patilputra Medical College Hospital, Dhanbad 
(NH-2) alongwith District Hospital, Hazaribagh (NH-2) were identified for further 
upgradation of trauma care facilities and funds for construction have been released to the 
said Hospitals.

No timeline for completion of various activities has been intimated by the respective 
hospitals.

Production of vaccines

1499.  SHRI P. RAJEEVE: Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the Ministry has taken any steps to increase the vaccine production;

(b) if so, the details thereof;
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(c) whether the closed vaccine manufacturing companies are being reopened by 
Government; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) and (b) Yes. Government has approved establishment of Integrated 
Vaccine Complex, Chengalpattu, Tamil Nadu as subsidiary of HLL Life care Ltd., a 
Central Public Sector Enterprises which will produce Pentavalent Vaccine, Hepatitis B, 
HiB, Measles, Anti Rabies, BCG, and Japanese Encephalitis Vaccines. Government has 
also approved upgradation and setting up new Good Manufacturing Practices (CGMP) 
complaint facilities for increasing the Vaccine productions in the other three Vaccine 
producing units namely (i) Pasteur Institute of India, Coonoor (ii) Central Research 
Institute, Kasauli and (iii) BCG Vaccine Laboratory, Guindy under the Ministry of Health 
and Family Welfare.

(c) and (d) Yes. Government on 26/02/2010 revoked suspension of manufacturing 
licenses of all the three vaccine-manufacturing units pending setting up of Good 
Manufacturing Practices (cGMP) complaint production facilities. All the three 
manufacturing units have already resumed production of vaccine in the existing 
facilities.

Awareness on family planning

†1500. SHRI NARESH AGRAWAL: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether major reasons for rising population is lack of awareness among the 
poor and the labourers;

(b) if so, the steps being taken by Government to make the poor and labourers 
aware about the family planning; and 

(c) if not, the steps being taken by Government to check rising population?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (c) Increase in population is a socio-economic problem. Ministry of 
Health and Family Welfare is conducting various awareness programmes/campaigns on 
population control as under:-

 • Every year in the State Programme Implementation Plan, funds are released 
under IEC Head for undertaking continuous IEC activity all over the country 

†Original notice of the question was received in Hindi.
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for awareness generation of masses on the Family Planning Programme in the 
form of electronic and print media.

 • World Population Day is observed in all the States of the country over a month 
long period split between and initial “mobilization fortnight” from 27th June 
to 10th July and followed by a “service delivery fortnight” from 11th July to 
24th July every year to raise awareness on the importance of practising Family 
Planning. A special advertisement is also released on World Population Day 
every year on 11th July to sensitise the public. Similarly, a half hour long 
dedicated health magazine programme called ‘Swasth Bharat Programme’ 
is telecast through 30 regional Doordarshan Kendras and broadcast through 
29 regional radio stations across the country. These programmes are telecast/
broadcast for five days a week in regional languages/dialects covering all the 
issues including “Promoting awareness on family Planning”. Programmes are 
also telecast/broadcast through Doordarshan, All India Radio, FM Stations, 
Digital Cinema, Satellite Channels etc.

medical institutions upgraded under PmSSY

1501. DR. R. LAKHSMANAN: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government has completed the process of upgrading thirteen existing 
medical institutions spread over ten States under Phase I of the Prime Minister Swasthya 
Suraksha Yojana (PMSSY), which was started in the year 2006;

(b)  if so, the details thereof and expenditure incurred to complete this task;  
and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (c) Out of thirteen medical colleges taken up for upgradation under 
Phase-I of PMSSY, the civil works at eight Medical Colleges have so far been completed. 
Work at remaining five institutions is at an advanced stage of completion and these 
are planned for completion during 2014-15. A total amount of ` 1105 crore has so far  
been released towards upgradation of Government Medical Colleges in Phase-I of 
PMSSY.

National mission on medicinal plants scheme in Karnataka

1502.  DR. VIJAY MALLYA: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the State Government of Karnataka has prepared an Annual Action 
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Plan in detail under the National Mission on Medicinal Plants Scheme for the year 
2013-14 for Karnataka and submitted the same on 13 July to the Ministry for consideration 
as a Centrally Sponsored Scheme (CSS);

(b) whether the Ministry has examined the proposal; and

(c) if so, with what results?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) to (c) Annual Action Plan (AAP) of State Government of Karnataka 
for Central Assistance under the Centrally Sponsored Scheme of “National Mission on 
Medicinal Plants” for the year 2013-14 was received by National Medicinal Plants Board 
(NMPB) vide their letter dated 30-07-2013 involving Central assistance of ̀  261.00 lakhs. 
The proposal was examined by the Committees concerned of the Ministry and Central 
assistance amounting to ` 216.71 lakhs for implementation of the programme in the State 
of Karnataka was approved which has already been released during the year 2013-14 
itself @ 100% of approved grant.

Establishment of new medical colleges in M.P.

†1503. DR. SATYANARAYAN JATIYA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the details of the policy for establishment of medical colleges in order to 
expand the medical services in the country as well as the details of the time bound action 
plan to meet the requirements of doctors for expanding health services in coming decade; 
and

(b) the names of places in Madhya Pradesh which were proposed for establishment 
of new medical colleges and by when these proposals are likely to be approved and the 
present status thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): (a) Medical Colleges are established in the country as per IMC Act, 1956 
and regulations made thereunder. As a part of policy initiative to meet the requirement 
of doctors, the Ministry of Health and Family Welfare has launched two new Centrally 
Sponsored Schemes under 12th plan period. These schemes are:

 (i) “Establishment of New Medical Colleges attached with District/Referral 
hospitals” with fund sharing between the Central Government and States in 
the ratio of 90:10 for NE/special category states and 75:25 for other states; 
and

†Original notice of the question was received in Hindi.
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 (ii) “Upgradation of existing State Government/Central Government medical 
colleges to increase MBBS seats in the country” with fund sharing between the 
Central Government and States in the ratio of 90:10 for NE/special category 
states and 70:30 for other states.

(b) Under the scheme for “Establishment of new medical colleges attached with 
district/referral hospitals”, seven districts of Madhya Pradesh have been identified and 
approved. These districts are Chhindwara, Ratlam, Shivpuri, Shahdol, Vidisha, Datia and 
Khandwa. A Memorandum of Understanding has been signed between the Central and 
State Government.

Exemption of MSME sector from labour laws

1504.  SHRI RAJKUMAR DHOOT: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government propose to exempt micro and small enterprises from the 
ambit of labour laws to ensure their growth; and

(b) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI 
KALRAJ MISHRA): (a) No, Sir.

(b) As per input received from Labour Ministry, workers in these Establishments 
have certain basic rights such as right to receive minimum wages on time, rights related to 
health, safety and security at work place, etc. and these rights cannot be enforced if these 
enterprises are exempted from the purview of labour laws.

Policy for development of MSME

1505.  SHRI AJAY SANCHETI: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) the Twelfth Five Year Plan’s policy framework for development of MSME;

(b) how far the Government of Maharashtra has taken initiatives to take benefits 
of the policy; and

(c) the details of financial credit technology, infrastructure, marketing, skill 
development and training benefits provided to MSME in Maharashtra specially those 
located in Marathwada and Vidarbha region?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI 
KALRAJ MISHRA): (a) The Twelfth Five Year Plan’s policy framework for development 
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of MSME includes promotion of competitiveness and productivity, making the sector 
innovative by improving technology and depth, creation of an enabling environment, 
improvement in managerial processes, creating a strong presence in exports etc.

(b) The Government of Maharashtra has taken several initiatives in the form of 
providing financial assistance (subsidy), fiscal support (tax concessions) and infrastructural 
support (development of industrial areas) in conformity with the Twelfth Five Year Plan 
Policy framework.

(c) Significant annual growth has been observed in the number of units financed 
(53.24 per cent year on year growth during 2012-13) and the amount of credit disbursed 
(72.32 per cent year on year growth during 2012-13) by banks in Maharashtra including 
Vidharbha and Marathwada region in the last two years. The Branch MSME-Development 
Institute (MSME-DI) and the Indo German Tool Room, both located in Aurangabad in 
Marathwada region are disseminating information on technology and providing training 
to people of that region. Maharashtra Industrial Development Corporation has major 
industrial areas in several places of Maharashtra including Nagpur in the Vidharbha 
region and Nanded and Aurangabad in Marathwada region. To take care of the marketing 
assistance requirement, Vendor Development Programmes have been organized by the 
MSME-DIs at Mumbai and Nagpur and the Branch MSME-DI at Aurangabad. Similarly, 
these MSME- DIs together are providing skill training to more than 4500 persons in a 
year.

MSME refinance fund

1506.  SHRI PALVAI GOVARDHAN REDDY: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) the amount and when the MSME Refinance Fund was provided to Small 
Industries Development Bank of India (SIDBI) for distribution among Micro, Small and 
Medium Enterprises (MSMEs);

(b) what SIDBI has done with this fund so far; and

(c) the number of MSMEs which have been benefited from the fund, with a 
particular reference to Andhra Pradesh and Telangana?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI 
KALRAJ MISHRA): (a) and (b) In order to help micro and small enterprises (MSEs) 
to tide over the global and domestic slowdown, the Government of India starting from 
the Union Budget, 2009-10 has been making available fund support to Small Industries 
Development Bank of India (SIDBI) for enhancing refinancing capability for the 
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benefit of the MSE sector. This has been provided through fund allocation by Reserve 
Bank of India to SIDBI out of shortfall of priority sector lending. SIDBI has as on 
March 31, 2014 disbursed ` 20,097 crore to Banks/Financial Institutions, which has 
infused loan disbursement of ` 38,147 crore into the MSE Sector benefiting around 12 
lakh viable and deserving MSEs. The details of disbursement and beneficiaries under 
MSE (Refinance) Fund are given in the Statement (See below).

(c) A total of 12,02,273 MSEs have benefited under the Scheme since inception 
till 2013-14. In the State of undivided Andhra Pradesh, there were about 8,000 MSEs 
benefited under the scheme during the year 2013-14.

Statement

Details of Disbursement and beneficiaries under MSE (Refinance)  
Fund – Allocated by RBI

  Amount disbursed (` in crore)   No. of Beneficiaries

 Micro  Small Total Micro  Small Total 
 Enterprises Enterprises  Enterprises Enterprises

RMSE-I  
FY 2009-10  2802.34 1247.07 4049.41 346025 60546 406571 
` 4000 crore

RMSE-II  
FY 2010-11  2427.00 1573.00 4000.00 337028 44651 381679 
` 4000 crore 

RMSE-III  
FY 2011-12  2603.39 2107.61 4711.00 163333 18163 181496 
` 5000 crore 

RMSE-IV  
FY 2012-13  3191.13 2098.00 5289.13 181363 24783 206146 
` 5000 crore 

RMSE-V  
FY 2013-14  1056.60 990.43 2047.03 24921 1460 26381 
` 10000 crore 

Grand ToTal 12080.46 8016.11 20096.57 1052670 149603 1202273
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Role of cottage and small industries

1507.  SHRI BASAWARAJ PATIL: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state:

(a) the contribution of the Cottage and Small Industries to GDP, employment 
generation and foreign exchange earnings;

(b) the ratio of contribution of cottage and small industries in the development of 
the country vis-a-vis other countries;

(c) the details of new steps taken by Government for improving the productivity 
in this sector; and 

(d) the percentage of utilization of our potentiality in this sector?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI 
KALRAJ MISHRA): (a) As per the revised methodology suggested by Central Statistics 
Office (CSO), Ministry of Statistics and Programme Implementation (MoSPI), on the 
basis of the data on Gross Domestic Product (GDP) published by CSO, MoSPI and Final 
results of the latest Census (Fourth Census), conducted (with base reference year 2006-07), 
wherein the data was collected till 2009 and results Published in 2011-12, the estimated 
contribution of manufacturing sector Micro, Small and Medium Enterprises (MSME) to 
GDP, during 2012-13, is 7.04% . However, taking into account the contribution of services 
sector MSME, which is estimated at 30.50% during 2012-13, the share of MSME Sector 
in GDP of the country, during 2012-13, is 37.54%.

(b) The data in respect of the ratio of contribution of cottage and small industries 
in the development of the country vis-a-vis other countries is not maintained by the 
Ministry.

(c) and (d) Development of cottage and small industries is primarily the 
responsibility of State Governments. However, Government in the Ministry of Micro, 
Small and Medium Enterprises (MSME) supplements the efforts of State Governments by 
implementing a number of schemes for the development of khadi, village industries and 
coir through Khadi and Village Industries Commission (KVIC) and Coir Board. These 
include a major credit-linked subsidy programme named Prime Minister’s Employment 
Generation Programme (PMEGP) being implemented through Banks since 2008-09 with 
KVIC as nodal agency at the national level for generating employment in the Country by 
setting up of micro enterprises in the non-farm sector. Under PMEGP, general category 
beneficiaries can avail of margin money subsidy of 25% of the project cost in rural 
areas and 15% in urban areas. For beneficiaries belonging to special categories such as 
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scheduled castes, scheduled tribes, OBCs, minorities, women, ex-servicemen, physically 
handicapped, beneficiaries belonging to North Eastern Region, hill and border areas, etc., 
the margin money subsidy is 35% in rural areas and 25% in urban area. The maximum 
cost of project is ` 25 lakh in the manufacturing sector and ` 10 lakh in the service sector. 
Under PMEGP, a total of 2.73 lakh micro enterprises have been assisted with a margin 
money subsidy of ` 5232.87 crore providing employment to an estimated 24.06 lakh 
persons since its inception till June, 2014. In addition, for improving the productivity, 
KVIC and the Coir Board have also been implementing a cluster-based scheme named 
Scheme of Fund for Regeneration of Traditional Industries (SFURTI) under which khadi, 
village industries and coir clusters have been taken up for development by providing them 
with improved equipments, common facilities centres, business development services, 
training, capacity building and design and marketing support, etc.

Contribution of MSMEs to GDP, exports and employment

1508.  DR. BHALCHANDRA MUNGEKAR: Will the Minister of MICRO, SMALL 
AND MEDIUM ENTERPRISES be pleased to state:

(a) the contribution of Micro, Small and Medium Enterprises (MSMEs) to the 
country’s Gross Domestic Product (GDP), exports and employment generation;

(b) whether in view of such contributions whether the Ministry would prepare a 
comprehensive development strategy of this vital sector; and

(c) if so, its time-frame thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI 
KALRAJ MISHRA): (a) As per the revised methodology suggested by Central Statistics 
Office (CSO), Ministry of Statistics and Programme Implementation (MoSPI), on the 
basis of the data on Gross Domestic Product (GDP) published by CSO, MoSPI and final 
results of the latest Census (Fourth Census), conducted (with base reference year 2006-07), 
wherein the data was collected till 2009 and results published in 2011-12, the estimated 
contribution of manufacturing sector Micro, Small and Medium Enterprises (MSME) to 
GDP, during 2012- 13, is 7.04%. However, taking into account the contribution of services 
sector MSME, which is estimated at 30.50% during 2012-13, the share of MSME sector 
in GDP of the country, during 2012-13, is 37.54%.

Based on the export data maintained by Director General of Commercial Intelligence 
and Statistics, Ministry of Commerce and the information available with this Ministry 
about MSME products having significant export, the share of MSME in India’s total 
export, for the year 2013-14, has been estimated as 42.38%.
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The Government monitors the employment in the MSME sector in the country 
by conducting All India Census of the sector, periodically. As per the latest Census 
(Fourth Census), as well as data extracted from Economic Census 2005 conducted by 
CSO, MoSPI, for activities excluded from Fourth Census, namely wholesale/retail trade, 
legal, educational and social services, hotel and restaurants, transports and storage and 
warehousing (except cold storage) the total employment in the MSME sector is 805.24 
lakh.

(b) and (c) The Ministry is in the process of preparing a comprehensive development 
strategy for the sector in consultation with all stake-holders. This is expected to be ready 
within a period of 6 months.

Financial assistance to small scale industries

†1509. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has set any target to set up agricultural and rural 
industries in the country during each of the last three years and the current year;

(b) if so, the details thereof, State-wise, and the achievement in this regard;

(c) whether Government proposes to provide direct financial assistance to the 
villagers for starting small scale industries so that they do not have to pay high rate of 
interest to the Banks;

(d) if so, the details thereof; and

(e) if not, the reasons therefor and the steps taken by Government in this regard?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI 
KALRAJ MISHRA): (a) and (b) Development of agro and rural industries is primarily 
the responsibility of State Governments. However, Government in the Ministry of Micro, 
Small and Medium Enterprises (MSME) supplements the efforts of State Governments 
by implementing a number of schemes for the development of khadi, village industries 
and coir through Khadi and Village Industries Commission(KVIC) and Coir Board. These 
include a major credit- linked subsidy programme named Prime Minister’s Employment 
Generation Programme (PMEGP) being implemented through Banks since 2008-09 with 
KVIC as nodal agency at the national level for generating employment in the Country by 
setting up of micro enterprises in the non-farm sector. Under PMEGP, general category 
beneficiaries can avail of margin money subsidy of 25% of the project cost in rural 
areas and 15% in urban areas. For beneficiaries belonging to special categories such as 
scheduled castes, scheduled tribes. OBCs minorities, women, ex-servicemen, physically 
†Original notice of the question was received in Hindi.
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handicapped, beneficiaries belonging to North Eastern Region, hill and border areas, etc., 
the margin money subsidy is 35% in rural areas and 25% in urban area. The maximum 
cost of project is ` 25 lakh in the manufacturing sector and ` 10 lakh in the service 
sector. State-wise release of margin money subsidy which is treated as target, as also the 
achievements in term of the margin money subsidy utilized, the corresponding number of 
projects assisted and estimated employment generated during the last three years and the 
current year is given in the Statement (See below).

(c) There is no proposal to provide financial assistance directly to villagers to start 
small industries.

(d) Does not arise.

(e) Government is already implementing the credit-linked subsidy programme of 
PMEGP with attractive levels of subsidy and the scheme has already become popular.

Statement

State-wise margin money subsidy released, utilized, number of projects  
assisted and estimated employment generated under PMEGP 

Sl. State/UT Margin  Margin Number Estimated 
No.  money  money of employment 
  subsidy  subsidy projects generated 
  released  utilized # assisted (No. of 
  (` lakh) (` lakh)   persons)

1        2 3 4 5 6

 2011-12

1. Jammu and Kashmir 2780.57 2983.42 1920 15360

2. Himachal Pradesh 1141.28 1152.51 809 4248

3. Punjab 1695.61 1756.94 899 4622

4. UT Chandigarh 0.00 39.98 38 144

5. Uttarakhand 1123.74 1059.62 894 6942

6. Haryana 1396.25 1353.79 786 7418

7. Delhi 213.02 189.69 195 906

8. Rajasthan 3684.10 3518.29 2075 14955
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1        2 3 4 5 6

9. Uttar Pradesh 18851.45 18599.43 5569 59901

10. Bihar 7417.30 9873.73 4887 35193

11. Sikkim 0.00 113.87 64 253

12. Arunachal Pradesh 349.25 431.63 375 1516

13. Nagaland 695.46 1155.94 556 6545

14. Manipur 630.42 869.51 564 3142

15. Mizoram 508.00 723.57 418 3404

16. Tripura 2868.06 2539.45 1812 16079

17. Meghalaya 833.42 1228.13 712 3273

18. Assam 4035.14 5544.99 5280 44205

19. West Bengal 5581.67 5581.67 5806 61092

20. Jharkhand 3620.64 3486.33 2372 7116

21. Odisha 4220.87 4194.51 2259 20905

22. Chhattisgarh 3182.97 3306.12 1510 10345

23. Madhya Pradesh 5172.54 5419.41 1943 16256

24. Gujarat* 6101.97 6147.35 1863 18662

25. Maharashtra ** 4730.07 4548.95 2705 24661

26. Andhra Pradesh 5568.30 5497.37 1672 37336

27. Karnataka 3863.96 3872.13 1852 14971

28. Goa 215.22 296.12 155 2467

29. Lakshadweep 0.00 10.52 12 25

30. Kerala 2910.66 2928.85 1629 9195

31. Tamil Nadu 7383.44 7164.15 3228 43473

32. Puducherry 164.32 79.22 72 361

33. Andaman and 83.22 116.47 204 552 
 Nicobar Islands

 ToTal 101022.92 105783.66 55135 495523 
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1        2 3 4 5 6

 2012-13

1. Jammu and Kashmir 3667.37 3413.99 2036 17452

2. Himachal Pradesh 1449.60 1350.84 916 4522

3. Punjab 1691.03 1417.92 770 5206

4. UT Chandigarh 135.38 68.63 55 239

5. Uttarakhand 1979.18 2043.16 1426 8368

6. Haryana 1898.29 1511.38 927 4867

7. Delhi 368.98 133.52 161 1284

8. Rajasthan 6737.25 6223.97 2623 21252

9. Uttar Pradesh 14789.65 12968.42 4529 49883

10. Bihar 7234.44 7669.08 3150 19106

11. Sikkim 216.09 88.49 49 283

12. Arunachal Pradesh 290.74 296.50 261 2364

13. Nagaland 1049.83 1101.32 436 5570

14. Manipur 1057.31 1098.49 660 3541

15. Mizoram 724.52 545.82 517 3201

16. Tripura 2867.73 2441.35 1604 10228

17. Meghalaya 1194.87 869.07 458 2160

18. Assam 6614.04 5801.15 7336 26976

19. West Bengal 7326.41 7382.49 6632 52624

20. Jharkhand 3396.37 3423.46 2297 11466

21. Odisha 7937.60 7518.67 3735 29937

22. Chhattisgarh 4456.80 3714.39 1748 12026

23. Madhya Pradesh 9831.73 9097.43 3201 27825

24. Gujarat* 5640.48 3304.67 1066 11095
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25. Maharashtra ** 6875.19 6794.14 3640 22358

26. Andhra Pradesh 7190.36 5655.41 1968 17982

27. Karnataka 6318.62 3580.73 1251 10103

28. Goa 387.68 83.87 46 355

29. Lakshadweep 0 0 0 0

30. Kerala 3265.49 3343.35 1872 12396

31. Tamil Nadu 6084.27 4916.28 2244 32723

32. Puducherry 17.00 83.79 54 294

33. Andaman and 149.75 124.62 216 560 
 Nicobar Islands

 ToTal 122844.05 108066.40 57884 428246

 2013-14

1. Jammu and Kashmir 2994.07 3221.92 1849 11818

2. Himachal Pradesh 1742.71 1613.86 1112 5307

3. Punjab 2993.38 2472.08 942 7536

4. UT Chandigarh 202.70 59.11 55 385

5. Uttarakhand 2246.04 2099.99 1236 7335

6. Haryana 1550.54 2074.98 939 6352

7. Delhi 0 164.75 142 1136

8. Rajasthan 3331.20 4056.87 1278 13280

9. Uttar Pradesh 13988.57 15117.55 4358 43449

10. Bihar 8136.60 7725.19 3121 20043

11. Sikkim 0 108.09 66 255

12. Arunachal Pradesh 963.25 889.42 657 6570

13. Nagaland 1882.67 1125.76 419 4365
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14. Manipur 1750.20 1591.34 733 5277

15. Mizoram 1210.87 886.40 777 5050

16. Tripura 1109.32 2227.40 1307 9175

17. Meghalaya 759.19 571.46 414 1037

18. Assam 3619.41 7397.40 8279 24555

19. West Bengal 6017.77 5596.67 3273 24189

20. Jharkhand 4508.29 4533.09 2612 13060

21. Odisha 3629.32 4231.41 2222 20482

22. Chhattisgarh 2559.67 1891.21 867 4435

23. Madhya Pradesh 9038.13 7981.76 2463 19449

24. Gujarat* 2522.22 4401.80 914 13420

25. Maharashtra** 4327.19 4737.63 2116 14869

26. Andhra Pradesh 3036.32 4610.54 1453 18170

27. Karnataka 5295.41 7837.31 2760 25261

28. Goa 0 89.64 42 214

29. Lakshadweep 0 0 0 0

30. Kerala 2710.19 2756.94 1505 11507

31. Tamil Nadu 5839.78 5287.64 2269 29496

32. Puducherry 484.25 43.17 43 181

33. Andaman and 387.02 172.59 237 887 
 Nicobar Islands

 ToTal 98836.38 107574.97 50460 368545

 2014-15

1. Jammu and Kashmir 842.21 - - -

2. Himachal Pradesh 497.97 - - -



[RAJYA SABHA]266 Written Answers to  unstarred Questions

1        2 3 4 5 6

3. Punjab 748.35 120.89 67 455

4. UT Chandigarh - 10.67 10 45

5. Uttarakhand 561.51 - - -

6. Haryana 775.32 - - -

7. Delhi - - - -

8. Rajasthan 1665.60 - - -

9. Uttar Pradesh 4268.39 255.56 108 1080

10. Bihar 2768.30 - - -

11. Sikkim - - - -

12. Arunachal Pradesh - - - -

13. Nagaland 470.67 - - -

14. Manipur 437.55 - - 

15. Mizoram 302.72 - - -

16. Tripura 346.90 - - -

17. Meghalaya - - - -

18. Assam 1809.70 - - -

19. West Bengal 1504.44 - - -

20. Jharkhand 1471.98 - - -

21. Odisha 1814.66 - - -

22. Chhattisgarh - - - -

23. Madhya Pradesh 2542.61 217.59 85 676

24. Gujarat* 1261.11 240.54 64 608

25. Maharashtra ** 1952.18 - - -

26. Andhra Pradesh 1518.16 - - -

27. Karnataka 1323.85 - - -

28. Goa - - - -
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29. Lakshadweep - - - - 

30. Kerala 677.55 - - -

31. Tamil Nadu 1459.95 52.06 23 295

32. Puducherry - - - -

33. Andaman and - - - - 
 Nicobar Islands

 ToTal 31021.68 897.31 357 3159

# including un-utilized balance funds of previous year 
* including Daman and Diu  
** including Dadra and Nagar Haveli 
@upto 30 June 2014

Note: In 2013-14, an extension of two months upto 31st May, 2014 was given for disbursement of margin 
  money subsidy in respect of projects approved till 31st march, 2014.

Special package to boost MSMEs in Rajasthan

†1510. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) the plan to boost Micro, Small and Medium Enterprises in Rajasthan;

(b) whether Rajasthan Government has sought special package for promoting 
these enterprises; and

(c) if so, by when this package will be sanctioned, if not, the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES 
(SHRI KALRAJ MISHRA): (a) The Government of Rajasthan has been implementing 
a Policy Package for Micro, Small and Medium Enterprises in Rajasthan. Under this 
Policy Package, excise duties on raw materials and processing materials have been 
brought down to nil, subsidy is being provided for installing water purifiers and there is 
a power subsidy of 75 percent for rural industries. District Industrial Centres (DICs) are 
organizing motivational campaigns for prospective entrepreneurs at district and panchayat 
levels. Industrial Information Bureaus have been established at the DICs which have been 
successfully disseminating information regarding land selection, sources of raw materials, 
machine suppliers, financial schemes and investment opportunities etc.

(b) No Sir.

(c) Does not arise.

†Original notice of the question was received in Hindi.



[RAJYA SABHA]268 Written Answers to  unstarred Questions

Schemes of Khadi and Village industries Board in Goa

1511.  SHRI SHANTARAM NAIK: Will the Minister of MICRO, SMALL AND 

MEDIUM ENTERPRISES be pleased to state:

(a) the names of the schemes of Khadi and Village Industries Board being 

implemented in Goa;

(b) the amount disbursed and recoveries made; and

(c) the targets achieved with the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES 

(SHRI KALRAJ MISHRA): (a) Government has been implementing Prime Minister’s 

Employment Generation Programme (PMEGP), a credit-linked subsidy programme, 

since 2008-09 through the field offices of Khadi and Village Industries Commission 

(KVIC), State/Union Territory Khadi and Village Industries Boards (KVIBs) and District 

Industries Centres (DICs) with the involvement of Banks in the country including Goa. 

KVIC is the national nodal agency for the programme. Under PMEGP, margin money 

subsidy is provided for setting up micro-enterprises in the non-farm sector.

(b) In the State of Goa, since inception under PMEGP margin money subsidy of  

` 8.87 crore has been disbursed by KVIB till 2013-14. The term loan is sanctioned by 

banks under PMEGP and recoveries of these loans are made as per the norms of banks.

(c) In the State of Goa, a total of 474 micro enterprises are setup through KVIB 

under PMEGP till 2013-14.

Lack of exposure to khadi and village industries

1512.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of MICRO, 

SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government is aware that the small entrepreneurs under Khadi and 

Village Industries Board face serious problem of establishing themselves in the consumer 

market;

(b) whether it is also a fact that due to the lack of exposure, these small 

entrepreneurs have to struggle hard to confront direct competition from the big brands;
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(c) whether Government is also aware that because of the lack of exposure through 
advertisements the products fail to attract the consumers; and

(d) if so, whether Government will provide them some incentives in the form of 
free advertisement etc. and, if not, the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES 
(SHRI KALRAJ MISHRA): (a) to (c) Khadi and Village Industries is a heterogeneous 
and widely dispersed sector. The challenges of marketing of their products faced by 
entrepreneurs and institutions are diverse, and while some of them have been successful, 
many of them face serious problem in establishing themselves in the consumer market.

However, the Government of India through Khadi and Village Industries Commission 
(KVIC) has taken a number of steps to explore and develop markets for khadi and village 
industries (KVI) products in the country. These,  include the following:

 (i) To provide better marketing opportunities for KVI products in the country, 
KVIC has a network of more than 7000 KVI outlets including 9 departmental 
outlets run by it. KVIC organize exhibitions in different parts of the country  
at district, State, regional and national levels in association with State 
agencies.

 (ii) KVIC also provides assistance under the Scheme of Strengthening 
Infrastructure of Existing Weak Khadi Institutions and Assistance for 
Marketing Infrastructure and renovation of marketing outlets.

 (iii) Under the Market Development Assistance (MDA) Scheme the institutions 
have been given the flexibility to use the assistance to, inter-alia, improve its 
marketing infrastructure.

 (iv) The Khadi Reform and Development Programme (KRDP), envisages a 
marketing organization under PPP mode to promote effective marketing of 
KVI products.

 (v) ‘Khadi Mark’ has also been introduced to guarantee the genuineness and 
purity of khadi sold in the market.

 (d)  KVIC does product advertisement in print and outdoor media including 
airports and has also developed a portal for small entrepreneurs to showcase their products 
but there is no provision of free advertisement for small entrepreneurs.
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Specific schemes for very small scale industries in tribal areas

1513.  SHRI PARIMAL NATHWANI: Will the Minister of MICRO, SMALL AND 
MEDIUM ENTERPRISES be pleased to state.

(a) whether Government has launched any specific scheme for very small scale 
industries in States especially in Jharkhand;

(b) if so, the details thereof;

(c) the progress made for the schemes so far;

(d) whether any concessions have been granted to entrepreneurs for opening such 
industries in the tribal areas;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES 
(SHRI KALRAJ  MISHRA): (a) and (b) Ministry of Micro, Small and Medium 
Enterprises(MSME) has been implementing Prime Minister’s Employment Generation 
Programme (PMEGP) and Scheme of Fund for Regeneration of Traditional Industries 
(SFURTI) for promoting micro enterprises in the country including Jharkhand. PMEGP 
aims to generate employment opportunities in rural and urban areas. SFURTI scheme 
promotes cluster based development of traditional industries in khadi, village and coir 
sectors making these industries more productive and competitive and creating employment 
opportunities in rural and semi urban areas. 

(c) Under PMEGP, employment opportunities for 3,68,545 persons were generated 
during 2013-14 in the country. In Jharkhand, the employment opportunities were generated 
for 13,060 persons during 2013-14. 96 clusters (khadi-29, village industries- 47 and coir 
-20) have been developed under SFURTI since inception.

(d) and (e) Ministry of MSME provides margin money subsidy to Scheduled 
Tribe (ST) entrepreneurs in the country including in tribal areas at concessional rate 
for establishing micro enterprises under Prime Minister’s Employment Generation 
Programme (PMEGP). Under this programme, the margin money subsidy given to ST 
entrepreneurs is at the rate 25% and 35% of the project cost in the urban area and rural 
area respectively, which is higher, than the margin money subsidy provided to general 
category entrepreneurs.

(f) Does not arise.
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Khadi industry

†1514. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has conducted any study regarding Khadi industry in the 
country;

(b) if so, the details thereof and the outcome thereof;

(c) whether Government proposes to close any unit or industry in the Khadi 
sector; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES 
(SHRI KALRAJ MISHRA): (a) and (b) Khadi and Village Industries Commission 
(KVIC), a statutory body under the administrative control of the Ministry of Micro, Small 
and Medium Enterprises, implements various schemes and programmes for the holistic 
development of the khadi sector. A detailed study of khadi sector was assigned to M/s 
Price water house Coopers (PWC) in the year 2008 by Department of Economic Affairs 
(DEA) on the basis of concept note prepared by KVIC. The study report recommended 
to formulate a scheme to revitalize the KVI sector. Accordingly, Khadi Reforms and 
Development Programme (KRDP), a comprehensive package for revitalization of the 
khadi sector, including capacity building of 300 khadi institutions and improved marketing, 
is being implemented with assistance of US$ 150 million from Asian Development Bank 
(ADB).

In addition, evaluation studies of the existing schemes implemented by KVIC for 
the development of khadi sector is a continuous process and a mandatory requirement 
for continuation of the scheme as per the procedure laid down by Planning Commission. 
Accordingly, KVIC has conducted evaluation studies through independent agencies 
for its various schemes for khadi sector like Workshed Scheme for Khadi Artisans, 
Strengthening Infrastructure of Existing Weak Khadi Institutions and Assistance for 
Marketing Infrastructure, Scheme for Enhancing Productivity and Competitiveness of 
Khadi Industry and Artisans, Market Development Assistance and Khadi Karigar Janshree 
Bima Yojana. These Evaluation Studies have highlighted the successful implementation 
of the schemes and have recommended for continuation of these schemes.

(c) No, Sir. 

(d) Does not arise.
†Original notice of the question was received in Hindi.
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Minority status to Seng Khasi Tribes

1515.  SHRI TARUN VIJAY: Will the Minister of MINORITY AFFAIRS be pleased 
to state:

(a) whether the Seng Khasi Tribes have been recognised or given minority status 
in Meghalaya;

(b) if not, the reasons therefor; and

(c) whether Government is aware of their demand to get minority status, in the 
absence of which they are not able to receive benefit of Union Government schemes?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA  A. HEPTULLA): 
(a) and (b) The grant of minority status to Seng Khasi Tribes in Meghalaya is a state 
subject.

(c) The Government of Meghalaya had forwarded a representation to the Ministry 
of Minority Affairs for grant of minority status to Seng Khasi Tribes. After examining 
the representation, the Government of Meghalaya was informed by the Ministry of 
Minority Affairs, Government of India that Seng Khasi are tribals predominantly located 
in Meghalaya but they are not Christians. The Government of Meghalaya was requested 
to take a decision on the above mentioned representation as per the National Commission 
for Minorities Act, 1992. Under Section 2(c) of the National Commission for Minorities 
Act, 1992, Muslims, Christians, Sikhs, Buddhists, Jains, Zoroastrians (Parsis) have been 
notified as minorities.

Health scheme for minorities

1516. DR. K.P. RAMALINGAM: Will the Minister of MINORITY AFFAIRS be 
pleased to state:

(a)  whether it is a fact that more than half of the General Budget of the Ministry 
has been spent on scholarship and fellowship programme;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has launched a health scheme for 
minorities; and

(d) if so, the details thereof?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): 
(a) and (b) Yes, Sir. Out of total General Budget of this Ministry amounting to ` 3511 
crores during 2013-14, amount of ` 1789.55 crores was spent on Scholarship Schemes 
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and Fellowship Programmes which works out to 50.97% of the total General Budget of 
this Ministry. The scheme-wise amount spent is as under:

Name of Scheme Amount Spent (` in crores)

Pre-Matric Scholarship Scheme 963.79 

Post Matric Scholarship Scheme 515.76 

Merit-cum-Means Scholarship Scheme 260.00 

Maulana Azad National Fellowship 50.00 

ToTal 1789.55 

(c)  and (d) Yes, Sir. Government has launched the Maulana Azad Sehat Scheme. 
The Scheme aims to provide annual health check-up of students studying in institutions 
aided by Maulana Azad Education Foundation and also provides financial assistance 
upto ` 2 lakhs for minority students for further treatment in case of serious ailment/life 
threatening diseases in Government/Private Hospitals.

Equal Opportunity Commission

1517. SHRIMATI AMBIKA SONI:
  DR. T. SUBBARAMI REDDY:
Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether Government has a proposal to constitute Equal Opportunity 
Commission (EOC) based on the models of the UK;

(b) if so, whether it has also considered the Minority Affairs Minister’s plea to 
accord the proposed commission power to get its directions enforced either by fixing a 
time-frame for compliance or through a system of incentives and disincentives; and

(c) the recommendations made by the Group constituted to look into it and the 
time by when the proposed Bill in this regard is likely to take a final shape?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): 
(a) to (c) In pursuance of one of the recommendations made by the High-Level Committee 
set up under the chairmanship of Justice (Retd.) Rajinder Sachar, the Government had set 
up an Expert Group to examine and determine, inter alia, the structure and functions of 
an Equal Opportunity Commission (EOC) to address the grievances of deprived groups. 
Deliberating on the subject, the Expert Group studied the models of EOC practiced in 
other countries including Australia, Brazil, UK, USA, etc.
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Based on the Expert Group Report, recommendations of Group of Ministers and 
consultations with different stakeholders, draft EOC Bill 2013 for setting up of EOC 
for the notified Minorities was prepared and approval of the Competent Authority was 
obtained for placing the Bill before the Parliament. In the meantime, new Government 
has been formed after General Elections, 2014. Accordingly, the process has again been 
initiated for obtaining approval of the competent authority to the draft Equal Opportunity 
Commission Bill for setting up of EOC for notified minorities.

multi-sectoral development programme

1518. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of MINORITY 
AFFAIRS be pleased to state:

(a) whether Government has any plan to bring more districts under the Multi-
Sectoral Development Programme (MSDP) by modifying criteria;

(b) if so, the details thereof; and

(c) whether Government has noticed any flaw with regard to the implementation 
of this scheme in various States?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): 
(a) and (b) The Government has already approved the restructuring of Multi-sectoral. 
Development Programme (MsDP) in 2013 for its implementation during Twelfth 
Five Year Plan. In the restructured MsDP the unit area of planning has been changed 
to blocks/towns/cluster of villages instead of district for sharper focus on the minority 
concentration areas. The programme has now identified 710 Blocks and 66 Towns falling 
in 196 districts in place of 90 Minority Concentration Districts where the programme was 
earlier implemented.

(c)  Multi-sectoral Development Programme is being implemented by the State/
UT Governments. In some of the States, the pace of implementation is slow. The reasons 
for slow progress are late submission of project proposals by the States, delay in transfer of 
funds to the implementing agencies by the State Government, delay in deciding executing 
agencies by the State Government and non-availability of land for some of the projects.

multi-sectoral development programme for minorities

1519. SHRI GULAM RASOOL BALYAWI: Will the Minister of MINORITY 
AFFAIRS be pleased to state:

(a) the road map of the present Government for the welfare and upliftment of 
minorities;
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(b) whether it is a fact that the benefit of the schemes such as Multi-Sectoral 
Development Programme of the previous Government did not reach the Muslims; and

(c)  if so, how Government proposes to ensure that the benefit of the schemes 
reaches the intended beneficiaries positively?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): (a) 
Besides implementation of the existing schemes, the present Government has taken 
following initiatives for the welfare and upliftment of the minority communities:-

 (i) Ustaad:- The Scheme aims at upgrading Skills and Training in preservation of 
traditional Ancestral Arts/Crafts of minorities.

 (ii) Hamari Darohar:- The Scheme aims to preserve rich heritage of minority 
communities in context of Indian culture.

 (iii) Khwaza Garib Nawaz Senior Secondary School will be established at Ajmer 
by Maulana Azad Education Foundation (MAEF) to give a fillip to minority 
education.

 (iv) Nai Manzil: A bridge course to bridge the academic and skill development 
gaps of the deeni Madrasa passouts with their mainstream counterparts.

 (v) Strengthening of State Wakf Boards: The scheme envisages to provide 
assistance for meeting the training and administrative cost of State Wakf 
Boards, removal of encroachment from Wakf Properties and also strengthening 
of Zonal/Regional offices of Wakf Boards.

(b) and (c) Under the scheme of “Seekho aur Kamao”, about 63% minority youths 
were from Muslim community during last year. Under the scheme of “Nai Roshni”, 
more than 80% women trainees were from Muslim Community in last two years of the 
12th Plan. Under the lending programmes of National Minorities Development Finance 
Corporation (NMDFC), about 77.6% beneficiaries were from Muslim community in the 
last two years of the Twelfth Plan.

During the Twelfth Five Year Plan, 1,60,45,808 scholarships were awarded 
to minority candidates under Pre-Matric, Post Matric and Merit-cum-Means based 
Scholarship Schemes, out of which 1,27,83,285 beneficiaries are from the Muslim 
community.

Further, Multi-Sectoral Development Programme is an area development programme 
under which infrastructure development and assets creation are done in the Minority 
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Concentration Areas taking into consideration that tangible and intangible benefits reach 
the minority population of that area including Muslims.

In view of the above, the benefits of all the schemes implemented by this Ministry 
are reaching to all notified minority communities including Muslims.

Further, Government has taken following steps to ensure that these benefits reach 
the intended beneficiaries.

 (i) There is a robust mechanism for monitoring the implementation of MsDP. 
Block Level Committee for MsDP is responsible for monitoring the programme 
at the block level. The District and State Level Committees for PM’s New 15 
Point Programme are responsible to review the progress of implementation 
of the programme at the District and State levels. Further the Empowered 
Committee at the Centre serves as the Oversight Committee and monitors the 
implementation of the programme at the national level. The progress under 
MsDP is also reviewed on half yearly basis by the Committee of Secretaries 
(CoS) along with the PM’s New 15 Point Programme. The Committee of 
Secretaries observations are reviewed by the Union Cabinet on six monthly 
basis. Monitoring is also done through Conferences at the National, Regional, 
State and District levels as well as through visits of officials to the project 
sites.

 (ii) The Scholarship Schemes have been restructured to allow for greater 
transparency and accountability during processing and sanction. To help 
evaluation of flow of benefits, segregated data for the different minority 
communities has now been sought from all Ministries under the Prime 
Minister’s New 15 Point Programme and the States/UTs have also been 
requested to provide better and timely feedback. The scholarship schemes are 
reviewed regularly through interaction with the State Governments at regular 
intervals and field visits by the Ministry officials. The Online Scholarship 
Management System (OSMS) earlier introduced for the Merit-cum-Means 
scholarship scheme has now been extended to Post Matric scholarship 
scheme.

 (iii) Multimedia campaigns i.e. publicity through electronic and print media are 
advertised with greater publicity in Minority Concentration Districts for 
dissemination of information about the Schemes, and for increasing awareness/
coverage among the target beneficiaries of the minorities.
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Allocation for development of minorities

†1520. SHRI PRABHAT JHA: Will the Minister of MINORITY AFFAIRS be 
pleased to state:

(a) whether it is a fact that during the tenure of the previous Government most 
of the times the budgetary allocation made for the schemes aimed at the development of 
minorities were not utilized cent per cent;

(b) if so, the details thereof;

(c) whether the present Government proposes to review the schemes being run 
for the welfare of minorities; and

(d) if so, the details thereof?

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): 
(a) and (b) The details of Plan allocation against the schemes/programmes of Ministry of 
Minority Affairs, expenditure made there under and utilization of funds in percentage, for 
the last five years, year-wise are given below:-

(`  in crore)

Year                       Budgetary Allocation Expenditure     % of Utilization with ref. to

 Budget Revised  Budget Revised 
 Estimates Estimates  Estimates Estimates

2009-10 1740.00 1740.00 1709.41 98.24 98.24

2010-11 2600.00 2500.00 2008.15 77.24 80.33

2011-12 2850.00 2750.00 2283.16 80.11 83.02

2012-13 3135.00 2200.00 2157.98 68.84 98.09

2013-14 3511.00 3111.00 3007.49 85.66 96.67

The main reasons for not utilizing the full allocation are as follows:-

• Non-submission of viable and adequate proposals by the State Governments/ 

  UT Administrations and delay in submission of Utilization Certificates by  

  them.

• Promulgation of model code of conduct due to assembly elections in several  

  States which delayed sanction of funds.
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•  Insufficient proposals received from States and UTs especially from North  
  Eastern States. As a result, the unutilized funds for North East had to be  
  surrendered as per existing provision.

(c) and (d) After review, the following new schemes are under consideration of this 
Ministry:

(i)  Ustaad: The Scheme aims at upgrading Skill and Training in preservation  
  of traditional Ancestral Arts/Crafts of minorities.

(ii)  Hamari Darohar: The Scheme aims to preserve rich heritage of minority  
  communities in context of Indian culture.

(iii) Khwaza Garib Nawaz Senior Secondary School will be established at Ajmer  
  by Maulana Azad Education Foundation (MAEF) to give a fillip to minority  
  education.

(iv) Nai Manzil: A bridge course to bridge the academic and skill development  
  gaps of the deeni Madrasa passouts with their mainstream counterparts.

(v) Strengthening of State Wakf Boards: The scheme envisages providing  
  assistance for meeting the training and administrative cost of State Wakf  
  Boards, removal of encroachment from Wakf Properties and also strengthening  
  of Zonal/Regional offices of Wakf Boards.

————
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12.00 NooN

(MR. DEPUTY CHAIRMAN in the Chair.)

PAPeRS LAid on tHe tABLe

MR. DEPUTY CHAIRMAN: We will now take up Papers to be Laid on the Table.

Notification of the Ministry of Minority Affairs

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): Sir, I 
beg to lay on the Table, under sub-section (3) of Section 12 of the Wakf Act, 1995, a copy 
(in English and Hindi) of the Ministry of Minority Affairs Notification No. G.S.R. 380 
(E), dated the 5th June, 2014, publishing the Wakf Properties Lease Rules, 2014, along 
with delay statement.                                      [Placed in Library. See No. L.T. 302/16/14]

 Notification of the Ministry of Health and Family Welfare

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): Sir, I beg to lay on the Table, under sub-section (2) of Section 36 of 
the Indian Medicine Central Council Act, 1970, a copy (in English and Hindi) of the 
Ministry of Health and Family Welfare (Department of AYUSH) Notification No. 03-
06/2014 (Norms), dated the 28th March, 2014, publishing the Establishment of New 
Medical College, Opening of New or Higher Course of Study or Training and Increase of 
Admission Capacity by a Medical College (Amendment) Regulations, 2013.

[Placed in Library. See No. L.T. 325/16/14]

MOU (2014-15) between the Government of India and various Limited Companies

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; THE 
MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME 
IMPLEMENTATION; AND THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI INDERJIT SINGH RAO): Sir, I beg to lay on the Table, a copy each 
(in English and Hindi) of the following papers:-

 (i) Memorandum of Understanding between the Government of India (Ministry of 
Defence, Department of Defence Production) and the Goa Shipyard Limited, 
for the year 2014-15.                    [Placed in Library. See No. L.T. 144/16/14]

 (ii) Memorandum of Understanding between the Government of India (Ministry 
of Defence, Department of Defence Production) and the Bharat Dynamics 
Limited, for the year 2014-15.      [Placed in Library. See No. L.T. 145/16/14]
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 (iii) Memorandum of Understanding between the Government of India (Ministry 
of  Defence) and the Hindustan Shipyard Limited, for the year 2014-15.            
                                                      [Placed in Library. See No. L.T. 146/16/14]

 (iv) Memorandum of Understanding between the Government of India (Ministry 
of Defence, Department of Defence Production) and the Mazagaon Dock 
Limited, for the year 2014-15.     [Placed in Library. See No. L.T. 142/16/14]

 (v) Memorandum of Understanding between the Government of India (Ministry 
of Defence, Department of Defence Production) and the Mishra Dhatu Nigam 
Limited, for the year 2014-15.     [Placed in Library. See No. L.T. 143/16/14]

 (vi) Memorandum of Understanding between the Government of India (Ministry 
of Defence, Department of Defence Production) and the Garden Reach 
and Shipbuilders and Engineers Limited (GRSE), for the year 2014-15. 
                                              [Placed in Library. See No. L.T. 147/16/14]

 (vii) Memorandum of Understanding between the Government of India (Ministry 
of Defence, Department of Defence Production) and Bharat Electronics Ltd. 
(BEL), for the year 2014-15. [Placed in Library. See No. L.T. 326/16/14]

I. Notifications of the Ministry of Corporate Affairs

II. Notifications of the Ministry of Finance

iii. Report and Accounts (2013-14) of the deposit insurance and Credit Guarantee 
Corporation and related papers

IV. Report and Accounts (2012-13) of IICA, New Delhi and related papers

V. MOU (2014-15) between the Government of India and SPMCIL

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND 
INDUSTRY; THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE 
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRIMATI 
NIRMALA SITHARAMAN): Sir, I beg to lay on the Table:–

 I.  A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Corporate Affairs, under Section 30B of the Chartered Accountants 
Act, 1949:—

  (1) G.S.R. 32 (E), dated 20th January, 2014, publishing the Chartered 
Accountants Procedures of Meetings of Quality Review Board, and 
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Terms and Conditions of Service and allowances of the Chairperson and 
members of the Board (Amendment) Rules, 2014.

  (2) G.S.R. 131(E), dated 1st March, 2014, amending Notification No. G.S.R. 
38 (E), dated the 19th January, 2011, to substitute certain entries in the 
original Notification.

  (3) G.S.R. 141 (E), dated 4th March, 2014, publishing the Chartered 
Accountants (Procedure of Investigations of Professional and Other 
Misconduct and Conduct of Cases) Amendment Rules, 2014.

[Placed in Library. For (1) to (3) See No. L.T. 176/16/14]

 II. (a)  A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Finance (Department of Economic Affairs), under Section 
31 of the Securities and Exchange Board of India Act, 1992:—

   (1) No. LAD-NRO/GN/2013-14/11/6063, dated the 12th June, 2013, 
publishing the Securities and Exchange Board of India (Issue and 
Listing of Non-Convertible - Redeemable Preference Shares) 
Regulations, 2013.       [Placed in Library. See No.L.T. 331/16/14]

   (2)  No. LAD-NRO/GN/2013-14/27/6721, dated the 8th October,  
2013, publishing the Securities and Exchange Board of India 
(Employees’ Service) (Amendment) Regulations, 2013.

[Placed in Library. See No. L.T.177/16/14]

   (3)  No. LAD-NRO/GN/2013 14/43/207, dated the 31st January, 2014, 
publishing the Securities and Exchange Board of India (Issue and 
Listing of Debt Securities) (Amendment) Regulations, 2014.       
                                    [Placed in Library. See No. L.T. 177/16/14]

   (4)  No. LAD-NRO/GN/2013-14/44/226, dated the 4th February, 2014, 
publishing the Securities and Exchange Board of India (Issue 
of Capital and Disclosure Requirements) (Amendment) 
Regulations, 2014.      [Placed in Library. See No. L.T. 177/16/14]

    (5) No. LAD-NRO/GN/2013-14/46/522, dated the 13th March, 
2014, publishing the Securities and Exchange Board of India 
[KYC(Know Your Client) Registration Agency] (Amendment) 
Regulations, 2014.      [Placed in Library. See No. L.T. 177/16/14] 

     (6) NO. LAD-NRO/GN/2014-15/01/1039, dated the 6th May, 2014, 
publishing the Securities and Exchange Board of India (Mutual 
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Funds) (Amendment) Regulations, 2014.

[Placed in Library. See No. L.T. 177/16/14]

   (7) No. LAD-NRO/GN/2013-14 /03/1089, dated the 23rd May, 2014, 
publishing the Securities and Exchange Board of India (Payment 
of Fees) (Amendment) Regulations, 2014.

 [Placed in Library. See No. L.T. 331/16/14]

 (b) A copy (in English and Hindi) of the Ministry of Finance (Department of 
Financial Services) Notification No. 22, dated May 31 - June 6, 2014, (Weekly 
Gazette) publishing the Central Bank of India Officer Employees’ (Acceptance 
of Jobs in Private Sector (Concerns after Retirement) Amendment Regulations, 
2013, under sub-section (4) of Section 19 of the Banking Companies 
(Acquisition and Transfer of Undertakings) Act, 1970.

[Placed in Library. See No. L.T. 174/16/14]

 (c)  A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Finance (Department of Revenue), under Section 159 of the 
Customs Act, 1962, along with Explanatory Memoranda:—

  (1)  S.O. 295 (E), dated the 31st January, 2014, amending Notification No. 
S.O.748 (E), dated the 3rd August, 2001, to substitute certain entries in 
the original Notification.

  (2)  S.O. 360 (E), dated the 6th February, 2014, laying down the rate of 
exchange for conversion of certain foreign currency into Indian currency 
or vice-versa for purpose of assessment of imported and export goods.

   (3)  S.O. 403 (E), dated the 14th February, 2014, amending Notification No. 
S.O.748 (E), dated the 3rd August, 2001, to substitute certain entries in 
the original Notification.

  (4)  S.O. 496 (E), dated the 20th February, 2014, laying down the rate of 
exchange for conversion of certain foreign currency into Indian currency 
or vice-versa for purpose of assessment of imported and export goods.

  (5)  S.O. 598 (E), dated the 28th  February, 2014, amending Notification No. 
S.O.748 (E), dated the 3rd August, 2001, to substitute certain entries in 
the original Notification.

  (6) S.O. 694 (E), dated the 6th March, 2014, laying down the rate of exchange 
for conversion of certain foreign currency into Indian currency or vice-
versa for purpose of assessment of imported and export goods.
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  (7)  S.O. 779 (E), dated the 14th March, 2014, amending Notification No. 
S.O.748 (E), dated the 3rd August, 2001, to substitute certain entries in 
the original Notification.

  (8) S.O. 862 (E), dated the 20th  March, 2014, laying down the rate of 
exchange for conversion of certain foreign currency into Indian currency 
or vice-versa for purpose of assessment of imported and export goods.

  (9) S.O. 980 (E), dated the 31st March, 2014, amending Notification No. 
S.O.748 (E), dated the 3th August, 2001, to substitute certain entries in 
the original Notification.

  (10)  S.O. 1031 (E), dated the 3rd April, 2014, laying down the rate of exchange 
for conversion of certain foreign currency into Indian currency or vice-
versa for purpose of assessment of imported and export goods.

   (11) S.O. 1090 (E), dated the 15th April, 2014, amending Notification No. 
S.O. 748 (E), dated the 3rd August, 2001, to substitute certain entries in 
the original Notification.

   (12) S.O. 1105 (E), dated the 17th April, 2014, laying down the rate of 
exchange for conversion of certain foreign currency into Indian currency 
or vice-versa for purpose of assessment of imported and export goods.

   (13) S.O. 1184 (E), dated the  30th April, 2014, amending Notification No. 
S.O.748 (E) dated the 3rd August, 2001, to substitute certain entries in 
the original Notification.

   (14)  S.O. 1189 (E), dated the 1st May, 2014, laying down the rate of exchange 
for conversion of certain foreign currency into Indian currency or vice-
versa for purpose of assessment of imported and export goods.

  (15)  S.O. 1291 (E), dated the 15th May, 2014, amending Notification No. 
S.O.748 (E), dated the 3rd August, 2001, to substitute certain entries in 
the original Notification.

  (l6)  S.O. 1292 (E), dated the 15th May, 2014, laying down the rate of 
exchange for conversion of certain foreign currency into Indian currency 
or vice-versa for purpose of assessment of imported and export goods. 
[Placed in Library. For (1) to (16) See No. L.T. 192/16/14]

 (d) A copy (in English and Hindi) of the Ministry of Finance (Department of 
Revenue) Notification No. G.S.R. 426 (E), dated the 1st July, 2014, publishing 
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the Narcotic Drugs and Psychotropic Substances (Amendment) Rules, 2014, 
under Section 77 of the Narcotic Drugs and Psychotropic Substances Act, 
1985, along with Explanatory Memorandum. 

[Placed in Library. See No. L.T. 180/16/14]

 III. A copy (in English and Hindi) of the Annual Report and Accounts of the 
Deposit Insurance and Credit Guarantee Corporation, for the year 2013-14, 
together with the Auditor’s Report on the Accounts, under sub-section (2) of 
Section 32 of the Deposit Insurance and Credit Guarantee Corporation Act, 
1961.     [Placed in Library. See No. L.T. 175/16/14]

IV. A copy each (in English and Hindi) of the following papers:—

  (a)  Annual Report and Accounts of the Indian Institute of Corporate Affairs 
(IICA), New Delhi, for the year 2012-13, together with the Auditor’s 
Report on the Accounts.

  (b) Statement giving reasons for the delay in laying the papers mentioned at 
(i) (a) above.  [Placed in Library. See No. L.T. 330/16/14]

 V. Memorandum of Understanding between the Government of India (Ministry of 
Finance) and the Security Printing and Minting Corporation of India Limited 
(SPMCIL), for the year 2014-15. [Placed in Library. See No. L.T. 327/16/14]

 ————

MR. DEPUTY CHAIRMAN: Motion for Election to the National Institute of 
Mental Health and Neuro-Sciences (NIMHANS), Bangalore. Dr. Harsh Vardhan.

motion FoR eLeCtion to tHe nAtionAL inStitUte oF mentAL 
HEALTH AND NEURO-SCIENCES (NIMHANS), BANGALORE

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): Sir, I beg to move the following Motion:-

 “That in pursuance of Section 5(1)(I) read with Section 6(4) of the National institute 
of Mental Health and Neuro-Sciences, Bangalore Act, 2012, this House do proceed 
to elect, in such manner as the Chairman may direct, one Member from amongst the 
Members of the House to be a member of NIMHANS, Bangalore in the vacancy 
caused by the retirement of Shri S.M. Krishna from the membership of Rajya Sabha 
on 25th June, 2014.

The question was put and the motion was adopted.
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Re demAnd FoR A StAtement BY miniSteR.

श्री शरद यादव (वबहार) : उपसभापवत जी, मैं डा. हष्म िध्मन जी से पूिना चाहता हंू वक 

...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Let him finish. ...(व्यवधान)... शरि जी, पहले इसे खत्म 

करने िीवजए।

श्री शरद यादव : मैं यह पूिना चाहता हंू वक ये जो पैथोलॉजी लै्लस, डाक्टस्म और 
मीडीएटस्म हैं, ि ेलटू मचा रहे हैं। यह िोटी सी बात है, इस मामले में डा. साहब ने कुि एक्शंस 

भी वलए हैं, लेवकन अगर ि ेइसके बारे में थोड़ी सी जानकारी िे िें, तो ज्यािा अच्िा होगा। पूरे 
िेश में यह हो रहा है। यह एक जगह नहीं हो रहा है, पूरे एन.सी.आर. में हो रहा है। वबल्कुल लटू 

मची है।

श्री उपसभापवि : ठीक है।

————

mAtteRS RAiSed WitH PeRmiSSion 

Alleged violation of SGPC Act

सरदार सुखदेव ससह सिंडसा (पजंाब) : वडप्टी चेयरमनै, सर, मैं आपके थ्रू इस हाउस को 
यह बताना चाहता हंू वक हवरयाणा सरकार ने एक ऐसा एक्ट बनाया है, जो इल्लीगल है, 
अनकासं्टीट्यूशनल है। वशरोमवण गुरुद्वारा प्रबधंक कमेटी वसखों की सबसे बड़ी ससं्था है। इसके 

वलए एक सेंट्रल एक्ट है। मैं यह बताना चाहता हंू वक इसे बनाने के वलए हमें अंगे्रजों के साथ पाचं 

साल तक लड़ना पड़ा। इसमें हजारों लोग जेल गए और 500 लोगों की शहाित हुई। 1925 में 
पारलयामेंट ने यह एक्ट विया। इसके बाि वजतनी भी अमेंडमेंट्स हुईं, या तो पारलयामेंट ने की या 
होम वमवनस्ट्री, गिन्ममेंट ऑि इंवडया ने बाई नोवटविकेशन की, लेवकन उसने इसे इल्लीगली पास 

कर विया। * यह वसखों के वलए इतना बड़ा मुद्दा है वक इस लड़ाई में पवंडत नेहरू भी जेल गए, 
इस लड़ाई में हमारे माननीय डा. मनमोहन टसह जी, जो पूि्म प्रधान मंत्री हैं, उनके वपताजी भी 
जेल में रहे और इसके बाि जब हमने यह एक्ट वलया, तो महात्मा गाधंी जी का टेलीग्राम आया 
वक आपने आजािी की पहली लड़ाई जीत ली है। सभी लोगों ने इसके वलए प्रयास वकया। इसके 

अलािा पवंडत नेहरू और मास्टर तारा टसह पैक्ट हुआ, वजसमें यह कहा गया वक अगर कोई भी 
धारमक इश्य ूहोगा, िेश में वसखों के वलए कोई भी अमेंडमेंट होगा, तो िह वशरोमवण गुरुद्वारा 
प्रबधंक कमेटी की इजाजत के बगैर, उनकी कंसल्टेशन के बगैर नहीं होगा और उसे वसखों के 

साथ वमल कर वकया जाएगा। हमने गिन्ममेंट ऑि इंवडया को वलखा है। मेरी और मेरी पाट्टी की 
तरि से मेरी एक वडमाडं है वक * गिन्ममेंट ऑि इंवडया यह बताए वक ...(व्यवधान)...

श्री उपसभापवि : आप * के बारे में कुि मत बोवलए।

सरदार सुखदेव ससह सिंडसा : यह पारलयामेंट की तौहीन है, कॉस्टीट्यूशन की तौहीन है। 
इसके वलए िेश की सरकार क्या कर रही है? मैं यह कहना चाहता हंू वक यह जो इतना बड़ा 

* Expunged as ordered by the Chair.
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गलत काम वकया गया है, यह पारलयामेंट के साथ मज़ाक हुआ है, कासँ्टीट्यूशन की तौहीन की 
गई है। इसके बारे में सरकार को कोई न कोई ऐक्शन जरूर लेना चावहए। 

श्री उपसभापवि : इन्होंने जो * के वखलाि बोला है,  that is expunged. Whatever is 
spoken against the * is expunged. …(Interruptions)…

SHRI NARESH GUJRAL (Punjab): Sir, it is * …(Interruptions)… Sir, the 
Government of India has confirmed it. …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, no. That is correct. But, you cannot discuss the 
action of the * other than through a substantive motion. If you bring a motion, I have no 
problem. बाकी सब तो ठीक है, लेवकन जो * के वखलाि कहा है, वसि्म  उतना एक्सपजं करेंगे। 

बाकी सब रहेगा। …(Interruptions)… Now, Shri Bhunder. Are you associating? You can 
only associate. No, no. …(Interruptions)… The point is, you can associate, if you want 
…(Interruptions)…

श्री शादी लाल बत्रा (हवरयाणा) : सर, इससे हवरयाणा सरकार अिेक्ट हुई है, इसवलए इस 

पर मैं कुि कहना चाहंूगा।

श्री उपसभापवि : नहीं, उसको एक्सपजं कर विया है।

श्री बीरेन्द्र ससह (हवरयाणा) : ऑनरेबल मेम्बर ने * के वखलाि जो बात कही है, िह अलग 

बात है। इसके साथ मैं यह कहना चाहता हंू वक इस तरह का वबल पास करने के वलए हवरयाणा 

सरकार के पास कासँ्टीट्यूशनल एथॉवरटी है। अगर ऐसा नहीं होता तो विल्ली में अलग SGPC 
कैसे बनती? हमारी सरकार को इसका पूरा सिैंधावनक अबख्तयार है। ...(व्यवधान)... जब 1925 में 

SGPC बनी ...(व्यवधान)...  Mr. Deputy Chairman Sir, this is with the consent of 99 percent 
of Sikh leaders of Haryana. …(Interruptions)…

SHRI NARESH GUJRAL: The * has no authority. …(Interruptions)… The * does 
not have the authority to sign. …(Interruptions)…

MR. DEPUTY CHAIRMAN: If you want to raise it, you can raise it later. …
(Interruptions)…

सरदार सुखदेव ससह सिंडसा : सर, यह पारलयामेंट के द्वारा पास वकया गया है।

SHRI BIRENDER SINGH: They demanded this. …(Interruptions)… Therefore, it 
is given. …(Interruptions)…

MR. DEPUTY CHAIRMAN: Now, Shri Bhunder to associate. Is he there? Not 
present. Shri P. Rajeeve.

* Expunged as ordered by the Chair.

[सरिार सुखिेि टसह टढडसा]
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Delay in delivery of passports in the country 

SHRI P. RAJEEVE (Kerala): Thank you Mr. Deputy Chairman, Sir.

I would like to draw the attention of the House to an important matter. Thousands 
of Indian citizens are waiting after submitting application for getting Passport for 
several months. The delivery of Passport has been delayed due to non-availability of 
blank Passport booklets. The people affected on account of scarcity are applicants who 
have applied through regular manner. There are two different rules — one is for normal 
route and the second one is Tatkal route. If we are submitting through Tatkal route, the 
Passport Officer should give Passport within three days. Now, they are not ready to accept 
application itself. It is because if they accept application, they have to issue Passport 
within three days; it is mandatory. Now, they are not ready to accept applications for 
Passport through Tatkal route. So, the people are forced to submit applications through 
normal route and have to wait for several months for getting Passports.

Sir, the Indian Security Press in Nasik, owned by the Central Government, is the 
sole authority in the country to print currency, bank notes, Passports and postage stamps. 
It was reported in the media that this press is working with just about half of its usual 
capacity. That is the main reason for non-availability of Passport booklets. Thousands 
of people who applied for Passport through normal procedure had to put on hold their 
plans to travel overseas. Hon. Deputy Chairman is very well aware that thousands of 
people from our State who are seeking employment in Gulf countries, such as UAE, 
Saudi Arabia, etc., are compelled to put off their plans to go abroad. Most of them get 
Visa under Group Visa Scheme. Sir, the situation is the same in all Passport Offices in our 
country. Everyday several people call us for getting some relief from this. We are trying 
to contact Passport Offices, but they are helpless due to lack of blank Passport booklets. 
This is a very serious issue.

So, I urge the Government to intervene in this issue and ensure the availability of 
blank Passport booklets and issuance of Passports on time.

SHRI SITARAM YECHURY (West Bengal): Sir, I associate myself with the Zero 
Hour submission made by my colleague.

 SHRI K. N. BALAGOPAL (Kerala): Sir, I associate myself with the Zero Hour 
submission made by my colleague.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the Zero 
Hour submission made by my colleague.

SHRI D.P. TRIPATHI (Maharashtra): Sir, I associate myself with the Zero Hour 
submission made by my colleague.
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SHRI D. BANDYOPADHYAY (West Bengal): Sir, I also associate myself with the 
Zero Hour submission made by my colleague.

Failure in completion of bridge on National  
Highway at Sopore, Kashmir

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Deputy Chairman, Sir, the 
Border Roads Organisation has become entirely defunct in its operations in the field. This 
Organisation is so defunct, it saddens us to realise that in ten years they have not been 
able to complete a bridge on the National Highway at Sopore. The entire north Kashmir 
is in difficulty. This partly happens because the retired Army officers are put in charge as 
Chief Engineers. The present person goes to office without accomplishing any business. 
The Chief Minister of the State also went public on this issue and he said that we shall 
lead a protest march on the road against the Border Roads Organisation. I have been in 
touch with the Government of India, but nothing seems to move. One of the most senior 
leaders of the Government of India, the Leader of the House is present here and I request 
him to kindly investigate why a bridge on the National Highway at Sopore could not be 
completed in ten years. This is on record. On flimsy grounds, it is not being completed. 
The entire Governments in Jammu State is in difficulty and the people in north Kashmir 
are being put to a great hardship.

I would like to have a statement from the Leader of the House, who is present here, 
as to why if has happened. The retired Major General should be removed and somebody 
should investigate why the Government money, the tax-payers’ money has been wasted 
in Jammu and Kashmir on the construction of this bridge, which could not be completed 
in ten years.

Overcharging of patients by the hospitais for medical devices  
like stents, implants and pace-makers

SHRI SHANTARAM NAIK (Goa): Sir, the hon. Health Minister is in this House 
and I request him to pay some attention to the issue I am raising. The cost of medical 
devices like stents and pacemakers is enough to give anyone a heart attack, says a 
newspaper report. According to ‘The Times of India’ report, “Patients were being forced 
to pay double or even triple the price for medical devices at hospitals. As most of these 
are not available in the open market, patients can’t check prices and are held hostage by 
hospitals, which force them to buy at the price they quote.”

It is said that margins on devices is very high. And profits with respect to sale of these 
devices, which include stents, implants and pacemakers to artificial joints, titanium plates 
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for fractures, and valves could range as high as 30 per cent. In fact, devices, medicines 
and diagnostics could account for as much as 70 per cent of a hospital’s profit. Some very 
reputed doctors, as per the reports, are confirming this aspect. Experts feel that making it 
mandatory to declare the maximum retail price on each device could help cap the price 
and make companies compete, to offer lower prices.

However, doctors point out that having an MRP has not prevented profiteering 
in medicines with the MRP being fixed high enough to accommodate commissions, 
since there is no limit on what the MRP can be. Moreover, while MRP is mandatory on 
everything manufactured in India, many devices are imported, and escape this stipulation. 
Medical device like an implant is of the same level, as a syringe or bandage. If those can 
be bought in pharmacies, why not devices?

Giving permission to hospital to trade in these devices with no control on pricing, 
adds to the financial agonies of patients, who cannot afford high medical costs. Many 
Government hospitals in the country require patients to buy even normal medicines from 
outside. India is also known for medical tourism but rates which are charged for patients 
who come to India for taking medical treatment in the country. However, the charges 
made for Indian patients should be reasonable and affordable to Indian patients.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Naik. Mr. Sharad Yadav, I will give 
you time. This time is now for association. There is ample time available. I will call you. 
Now, Shri Bhupinder Singh. ...(Interruptions)... What is the matter? ...(Interruptions)... 
You stand up and say, “I associate”. ...(Interruptions)... Those who want to associate should 
stand up and say that they associate themselves with the subject. ...(Interruptions)...

DR. M.S. GILL (Punjab): Sir, I associate myself with it.

श्रीमिी ववप्लव ठाकुर (वहमाचल प्रिेश) : महोिय, मैं इस विषय से स्ियं को सबंद्ध करती हंू।

श्रीमिी रजनी पावटल (महाराष्ट्र) : महोिय, मैं इस विषय से स्ियं को सबंद्ध करती हंू।

डा. ववजयलक्ष्मी साधौ (मध्य प्रिेश) : महोिय, मैं इस विषय से स्ियं को सबंद्ध करती हंू।

श्री शादी लाल बत्रा (हवरयाणा) : महोिय, मैं इस विषय से स्ियं को सबंद्ध करता हंू।

श्री प्रवीण राष्ट्रपाल (गुजरात) : महोिय, मैं इस विषय से स्ियं को सबंद्ध करता हंू।

MR. DEPUTY CHAIRMAN: Kindly note all those who are associating themselves 
with it. However, our Minister himself is a doctor. This point raised by Shri Shantaram 
Naik is very important because every patient who goes to the hospital experiences high 
costs and high charges. Mr. Minister, can you do something about it?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): Sir, the new Government is in the process of formulating a new Health 
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Policy, and I can assure the Members that we are going to address all these very  
serious concerns of the Members. They will certainly be addressed in the new Health 
Policy.

omission of sprinter dutee Chand from Commonwealth Games squad

SHRI BHUPINDER SINGH (Odisha): Mr. Deputy Chairman, Sir, as you know 
the Commonwealth Games are going to be held at Glasgow. A girl from a poor family of 
Odisha, Dutee Chand, for no fault of her, has been denied the permission to participate in 
the Commonwealth Games. It is good that the hon. Railway Minister is also present here 
because she is an employee of the railways. Sir, this poor girl brought laurels not only for 
Odisha but also for the country in the Asian Games. She has been denied the chance to 
participate in the Commonwealth Games because of the genetic study which was taken 
on her. Her genetic study was undertaken without her knowledge. She has not been taken 
into confidence for this genetic study. There are norms as to how such cases are examined. 
After the examination, she made her statement in newspapers and to the public that she 
was taken to a doctor, but she did not know for what test she was taken there. After the 
test was over, those reports should be kept confidential. The report was to be shown to the 
coach, the athlete and her family members. But, no family member was present when she 
was taken for that examination by a doctor.

Sir, the most unfortunate thing is that she was forced to sign on an undertaking after 
all the tests were made and their reports came. When she asked as for what reason she 
should give an undertaking, she was told by others that if she did not give that undertaking, 
then, she would be debarred from participating in the Commonwealth Games.

Sir, our hon. Chief Minister, Shri Naveen Patnaik, sent two lady coaches to Bangalore 
to know as to what was really happening there because she was totally depressed. Suppose, 
something is wrong in her genetic tests, then, that should have been rectified. I want 
to know whether there was some complaint against her. Who has complained against 
her? On whose complaint was that test conducted? All these things are not known to the 
athlete. This is another unfortunate part. ...(Interruptions)...

Sir, from our Government. …(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; time over. ...(Interruptions)... What is your 
demand? You say that and finish. ...(Interruptions)... Shri Derek O’Brien, Shri Tapan 
Kumar Sen and all others are associating themselves with it. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, she is going to be P.T. Usha in future.  
. ...(Interruptions)...

[Dr. Harsh Vardhan]
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SHRI DEREK O’BRIEN (West Bengal): Sir, I associate myself with this subject.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with it.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with 
it.

SHRI A.V. SWAMY (Odisha): Sir, I associate myself with it. 

SHRIMATI SAROJINI HEMBRAM (Odisha): Sir, I also associate myself with it.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I associate myself with this 
subject.

श्रीमिी ववप्लव ठाकुर (वहमाचल प्रिेश) : महोिय, मैं इस विषय से स्ियं को सबंद्ध करती हंू।

चौधरी मुनव्वर सलीम (उत्तर प्रिेश) : महोिय, मैं इस विषय से स्ियं को सबंद्ध करता हंू।

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with this.

 MR. DEPUTY CHAIRMAN: Yes, all Members are associating themselves with it. 
...(Interruptions)... Both sides of the House agree with it. Then, in that case, why not the 
Government look into it? ...(Interruptions)... Kindly look into it. ...(Interruptions)... 

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): Yes, Sir. Sure, Sir.

Hike in power tariff in Delhi

SHRI K.N. BALAGOPAL (Kerala): Sir, this is regarding the huge power tariff hike, 
which recently came into force in Delhi. As per the reply, given by the hon. Minister, in 
response to a supplementary put by hon. Member, Shri D.P. Tripathi, the Government 
has accepted that there is a hike in power tariff and the Electric Act, 2003, empowers 
the appropriate Commission to fix tariffs in accordance with the provisions of the Act. 
They also accepted that there is 8 to 9 per cent hike in power tariff in Delhi. There was 
a hike of 7-8 per cent, last February also. The whole country is astonished at this power 
tariff hike in Delhi because in the last Assembly Elections in Delhi the power tariff hike 
was the most-debated issue. And, the Congress Government, which was in power, was 
uprooted by a new party AAP. They formed the Government in Delhi, though they did 
not have majority. The BJP was also not able to form a Government because they were 

†Transliteration in Urdu script.

†
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not raising their voice against the power tariff hike. I am raising this issue now because, 
at present, the Central Government is responsible for power tariff hike in Delhi. Two days 
back, the hon. Finance Minister presented, the Budget for Delhi. Delhi is under Central 
rule. As per the directions of the Supreme Court and the High Court, the C and AG is 
auditing the power companies in Delhi. It is not a good practice to hike the power tariffs 
when the C and AG audit of the companies is going on. The Government is saying that the 
Regulatory Commission is doing that. But, last Friday, the Planning Minister said in this 
House that the Regulatory Commission, in difficult sectors, requires re-examination, and 
the Government will make some framework for that. On the one hand, the Government is 
saying that the Regulatory Commissions are not functioning properly; on the other hand, 
in the name of the Regulatory Commission, the BJP Government is, again, allowing the 
rise in the power tariff in Delhi. It is not a good practice, especially because it is under 
the scrutiny of the High Court and the Supreme Court. If they have some respect for the 
verdict given to them by the people in the last elections, the Government will have to re-
look into the matter. (Time-bell rings)

Atrocities against dalits in various States of the country

श्री अविार ससह करीमपुरी (उत्तर प्रिेश) : सर, मैं आपके माध्यम से सरकार के ध्यान में 

बहुत ही गभंीर इश्य ूलाना चाहता हंू वक िेश के अंिर िवलतों के ऊपर अत्याचार बड़े पैमाने पर 

हो रहे हैं। चाहे हम वकसी भी प्रिेश की बात कर लें, आप एन.सी.आर.िी. से चैक कर सकते हो, 

हवरयाणा प्रिेश में वमच्मपुर गािं में िवलतों के घरों को जलाया गया था। अभी तक उनको अपने 

गािं में िापस भेजने की व्यिस्था तथा वसक्योवरटी की व्यिस्था नहीं हो पाई है। इसी तरह से 

पजंाब में सगंरूर वजले में बलिपुर गािं में जो जमीन की ऑक्शन होनी थी तथा इसमें िवलतों का 

जो शेयर था, उन रूल्स का िॉयलेशन करके वकसी और को िेने के नजवरए से िवलतों के ऊपर 

पुवलस का बेतहाशा तशदु्दि वकया गया। उसमें 27.06.2014 को 97 नंबर एि.आई.आर. िज्म हुई। 

उसके तहत 41 वनि्दोष िवलतों को जेल भेज विया गया और उस घटना में 15 िवलत जख्मी हुए 

जो वक हॉबस्पटल में भत्टी हैं। मैं आपके माध्यम से सरकार से अपील करता हंू वक यह जो गलत 

एि.आई.आर. िज्म हुई है, सरकार इस पर विचार करके एि.आई.आर. कें वसल करे। वजन 41 

वनि्दोष िवलतों को  बेिजह जेल में रखा गया है, उनको वरहा वकया जाए और जो िवलत जख्मी 

हैं, उन्हें कम्पनसेशन विया जाए। साथ ही पचंायत की जमीन में जो उनका हक है, िह पचंायत 

की जमीन उन्हें विलाई जाए। इसी तरह से िरीिकोट वडबस्ट्रक्ट के झखरिाल गािं में वजन 

िज्मनों िवलतों के घरों को तोड़ा ि जलाया गया है, उन्हें बेघर वकया गया है, उन्हें भी 

कम्पनसेशन विया जाए। 

महोिय, पजंाब में िवलतों पर बेतहाशा तशदु्दि अत्याचार हो रहे हैं, मुनकपुर तहसील के 

बाऊपुर गािं में अभी भी िवलतों का बॉयकॉट चल रहा है। इसी तरह गािं नसोल, सुनाम तहसील 

ि मलेरकोटला तहसील में भी उनका बॉयकॉट चल रहा है। इस अन्याय के विरुद्ध केन्द्र की 

सरकार िहा ंिखल िे। 

[Shri K.N. Balagopal]
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महोिय, िहा ंअकाली िल ि बी.जे.पी. की वमली-जुली सरकार है। मैं आपके माध्यम से 

सरकार से अपील करता हंू वक िवलतों के साथ हो रहे अन्याय को रोका जाए। उनको इंसाि 

वमले और उन्हें जमीन पर उनका हक विलाया जाए तथा उनके वखलाि चल रहे मुकिमे िापस 

वलए जाएं। धन्यिाि।

श्रीमिी जया बच्चन (उत्तर प्रिेश) : महोिय, मैं श्री करीमपुरी जी के उल्लेख से स्ियं को 

सबंद्ध करती हंू।

श्री अली अनवर अंसारी (वबहार) : महोिय, मैं श्री करीमपुरी जी के उल्लेख से स्ियं को 

सबंद्ध करता हंू।

श्री वी. हनुमंि राव (तेलगंाना) : महोिय, मैं श्री करीमपुरी जी के उल्लेख से स्ियं को सबंद्ध 

करता हंू।

श्री हुसैन दलवई (महाराष्ट्र) : महोिय, मैं श्री करीमपुरी जी के उल्लेख से स्ियं को सबंद्ध 

करता हंू।

श्री िरुण ववजय (उत्तराखंड) : महोिय, मैं श्री करीमपुरी जी के उल्लेख से स्ियं को सबंद्ध 

करता हंू।

श्री देरेक ओब्राईन (पबश्चम बगंाल) : महोिय, मैं श्री करीमपुरी जी के उल्लेख से स्ियं को 

सबंद्ध करता हंू।

श्री रामदास अठावले (महाराष्ट्र) : महोिय, मैं श्री करीमपुरी जी के उल्लेख से स्ियं को 

सबंद्ध करता हंू।

MR. DEPUTY CHAIRMAN: Yes. The names of all those who have associated 
themselves may be added. Shri Tapan Kumar Sen.

Disinvestment of shares of profit-making public sector  
units by the Government

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I rise to draw the attention of 
the House towards the retrograde move of disinvestment of the shares of profit-making 
public sector units, a move which is going on as a part of policy measure to contain fiscal 
deficit.

Sir, I beg to say that the entire trade unions of the country-right, left and centre; 
all-have been opposing this, and they staged a two-day countrywide strike against this 
retrograde measure to bring the Government to*. Unfortunately, they are yet to succeed 
on that.

Sir, disinvestment, as we believe, at this moment, is not at all a prudent economic 
*Expunged as ordered by the Chair.
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measure. In the name of containing fiscal deficit, you are forgoing your right to have a 
recurring flow of income in the public exchequer in lieu of one-time gain in selling the 
shares. It is like selling the family property for consumption expenditure; Government 
must stop it. Moreover, all these disinvestments are being made in the most strategic 
sectors of economy like ONGC, like coal, like Steel Authority, etc., which are crucial for 
the country’s economy and which are, at the same time, making regularly, every year, huge 
capital investment in the economy which even the Finance Minister in his Budget speech 
had admitted that total contribution to domestic investment in one single year by all the 
public sector companies together is more than ` 2,47,000 crore, and it came out of the 
surplus generated by the operational activities of the public sector. You are disinvesting 
such an important source of your capital investment to put it in the track of privatization. 
And, that is all about the neoliberal theory of deregulation and privatization on which 
rather the country is witnessing a relay race even after the change of the Government from 
this side to that side and everybody is claiming that ‘this was the policy during my time 
and you are following the same policy’, and things like that. I think that is not going to 
address the basic issue which the country is facing today. Even that time, the hon. Finance 
Minister had talked that it cannot be taken in an industry-specific way. Rather, we feel that 
public sector, by itself, which was developed as a bulwark for country’s development, as 
Pandit Nehru told, should be taken in totality. Their surplus of more than six lakh crore 
rupees should be harnessed in further employment generating productive investment in 
the economy. And, for that what is important to be done immediately is that disinvestment 
must be stopped. The selling of their family silver must be stopped. This is a retrograde 
and disastrous method. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Time over. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by the 
hon. Member.

SHRI ALI ANWAR ANSARI (Bihar): Sir, I too associate myself with the matter 
raised by the hon. Member.

श्री अरववन्द कुमार ससह (उत्तर प्रिेश) : सर, मैं एसोवसएट करता हंू।

SHRI SITARAM YECHURY (West Bengal): Sir, I too associate myself with the 
matter raised by the hon. Member. ...(Interruptions)...

Sir, I would only like to remind them, since they are not associating, that it was Pandit 
Nehru who said that the public sector is the commanding heights of the Indian economy. 
But now, when it is being disinvested, nobody is associating with it! ...(Interruptions)... 

[Shri Tapan Kumar Sen]
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DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I too associate myself 
with the matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised by 
the hon. Member.

MR. DEPUTY CHAIRMAN: All hon. Members who wish to associate, may do 
so.

Police excesses against women and children of a  
village in Alwar, Rajasthan

श्री अली अनवर अंसारी (वबहार): उपसभापवत महोिय, आज मैं राजस्थान में मेिाती 

मुसलमानों के गािं में मवहलाओं और बच्चों पर पुवलस अत्याचार की बब्मरता और अमानिीय घटक की 

बात को यहा ं उठाना चाहता हंू। अलिर वजले के वकशनगढ़ में एक सीरमोली गािं है, वजसमें एक 

ईस्माइल का बास (टोला) है। अलिर पुवलस ने एक कोबरा पुवलस बल का गठन वकया है, जो पूरे 

राजस्थान कहीं में नहीं है, जो िहीं है। िह पुवलस रात में िहा ंजाती है। उसकी ड्रेस अलग है, उसका 

मंुह ढका होता है, उसका बजै नहीं होता है, कोई मवहला पुवलस नहीं होती है, िह रात में जाती है। यह 

वकसी एक गािं की घटना नहीं है, तमाम मेिाती मुसलमानों के गािंों में इस तरह की िारिातें हो रही 

हैं। मैं यहा ंनाम भी वगनाऊंगा।

महोिय, आप जानते हैं, रमजान का महीना चल रहा है। िहा ंऔरतें ित पर नमाज पढ़ रही थी 

एशा की नमाज पढ़ रही थीं, तरािी की इबाित कर रही थीं। िहा ंिूटन नाम की एक औरत है, उसको 

पुवलस ने डंडे से पीटा, लाठी से पीटा, जो वमसकीना उसकी पतोहू है, िह भी नमाज पढ़ रही थी, 

उसको भी पीटा और िकीला, जो एक गभ्मिती औरत है, उसको भी बुरी तरह से पुवलस ने पीटा । उस 

बल का नेतृत्ि एक आई.पी.एस. ट्रेनी अिसर कर रहा था, वजसने ए्लयवूजि लैंग्िजे तक यज़ू की। उस 

घर के पखंें तोड़े, खाट तोड़ी और विर िहा ं से िूसरी ित पर चले गए। िहा ं नूरजहा ंखड़ी थी, जो 

पहले नमाज पढ़ रही थी, िह अपने 6 महीने के बच्चे को लेकर खड़ी हो गई, उसके बगल में एक 

रईसन नाम की औरत खड़ी थी, उनको भी पुवलस िाले उसी तरह से पीटते हैं। उसके 6 महीने के बच्चे 

को उसकी गोि से वनकाल कर पटक िेते हैं। ...(व्यवधान)... महोिय, जब पटक िेते हैं, तो उसका 10 

साल का बेटा सावहल अपनी मा ंके वसर पर वगर जाता है, तो पुवलस उसको भी पीटती है और उसके 

मंूह में राइिल की नली घुसा िेती है। जब मैं वपिले विन िहा ं िेखने के वलए गया, तो उसका ओंठ 

िूला हुआ था।

महोिय, पुवलस यहीं नहीं रुकी। जो बगल में एक मबस्जि है, उस मबस्जि के बगल में हुजरा 

होता है, हुजरा इमाम के रहने की जगह होती है, यहा ंिह इबाित भी करता है, तो उस हुजरा की 

कंुडी तोड़कर पुवलस अंिर जाती है। उसक बाि मबस्जि में पुवलस घुसती है, मबस्जि के सेहन पर, 

मबस्जि के िश्म पर जूते  पहन कर पुवलस के लोग जाते हैं और जो मबस्जि के अंिर में गभ्मगहृ है, 

ताला लगाकर इमाम बाहर आते हैं, तो इमाम को भी गाली िेते हैं ...(व्यवधान)...*

*Not recorded.
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MR. DEPUTY CHAIRMAN: Okay. Time over. …(Interruptions)… Mr. Ansari, it 
is not going on record. …(Interruptions)… Mr. Ansari, It is not going on record.

श्री अली अनवर अंसारी : *

श्री उपसभापवि : खत्म हो गया। आपका वरकॉड्म में नहीं आ रहा। आप बवैठए। ...(व्यवधान)... 
आप बवैठए। ...(व्यवधान)... वरकाड्म में नहीं आ रहा। All those who wish to associate, may 
associate.

श्रीमिी कनक लिा ससह (उत्तर प्रिेश) : सर, मैं भी एसोवसएट करती हंू।

श्रीमिी जया बच्चन (उत्तर प्रिेश) : सर, मैं भी एसोवसएट करती हंू।

चौधरी मुनव्वर सलीम (उत्तर प्रिेश) : सर, मैं भी एसोवसएट करता हंू।

SHRI TAPAN KUMAR SEN (West Bengal):  Sir, I associate myself with the matter 
raised by the hon. Member.

SHIR D. BANDYOPADHYAY (West Bengal) : Sir, I too associate myself with the 
matter raised by the hon. Member.

श्री गुलाम रसूल बवलयावी (वबहार) : सर, मैं भी एसोवसएट करता हंू।

श्रीमिी कहकशा ंपरवीन (वबहार) : सर, मैं भी एसोवसएट करती हंू।

SHRI RITABRATA BANERJEE (West Bengal): Sir, I too associate myself with the 
matter raised by the hon. Member.

SHRI RAM NATH THAKUR (Bihar): Sir, I too associate myself with the matter 
raised by the hon. Member.

श्री हुसैन दलवई (महाराष्ट्र) : सर, मैं भी एसोवसएट करता हंू।

डा. भालचन्द्र मुणगेकर (नाम-वनि्सेवशत) : सर, मैं भी एसोवसएट करता हंू।

कुछ माननीय सदस्य : सर, हम  भी एसोवसएट करते हैं।

श्रीमिी जया बच्चन : सर, माननीय मंत्री महोिया यहा ंबठैी हुई हैं और बहुत िवरष्ठ नेता भी 
हैं, तो माननीय सिस्य ने जो कहा, अगर उनको जानकारी है तो उसके जिाब में ि ेहाउस को 
एक आश्िासन तो िे िें। ...(व्यवधान)... 
*Not recorded.  
†Transliteration in Urdu script.

†

†
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MR. DEPUTY CHAIRMAN: Would you like to react hon. Minister?

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): The 
Home Minister should give a statement on this. …(Interruptions)…

अल्पसंख्यक काय्य मंत्री (डा. नजमा ए. हेपिुल्ला) : सर, लॉ एंड ऑड्मर स्टेट का स्लजेक्ट है। 
जो माननीय सिस्य ने कहा है, मैं होम वमवनस्टर साहब तक  िह पहंुचा िंूगी। ...(व्यवधान)...

श्री अली अनवर अंसारी : मवहलाओं पर िष्षों से अत्याचार होते रहे हैं। ...(व्यवधान)...

श्री उपसभापवि : प्लीज...प्लीज...(व्यवधान).. उनको बोलने िीवजए। ...(व्यवधान)... You 
listen to the Minister. …(Interruptions)… आप सुवनए। ...(व्यवधान)... आप बवैठए 
...सुवनए...सुवनए। ...(व्यवधान)... आप बवैठए, मंत्री महोिया बोल रही हैं। आप सुवनए। 
...(व्यवधान)...

श्री अववनाश राय खन्ना (पजंाब) : एक वमनट आप मंत्री जी की बात तो सुन लीवजए। 
...(व्यवधान)... आप सुनना नहीं चाहते हैं। ...(व्यवधान)...

डा. नजमा ए. हेपिुल्ला : इन्होंने जो बात उठाई है, उसका ताल्लुक स्टेट गिन्ममेंट से है। यह 

लॉ एंड ऑड्मर का मटैर है।

श्री उपसभापवि : लेवकन यह विमेन एंड वचल्ड्रन की बात है।

डा. नजमा ए. हेपिुल्ला : मैं होम वमवनस्टर साहब तक इस मामले को पहंुचा िंूगी और जो 
भी इन्क्िारी आिश्यक होगी, ि ेजरूर करेंगे।

श्री उपसभापवि : यह विमेन एंड वचल्ड्रन की बात है, इसवलए यह हो सकता है। श्री तरुण 

विजय, आप बोवलए।

Beating of students of north-east resulting in death of a student in new delhi

श्री िरुण ववजय (उत्तराखंड) : उपसभापवत महोिय, मैं आज मवणपुर के 29 िष्टीय युिक, 
शलोनी को गत रात जो पीट-पीटकर विल्ली में मार विया गया, उस घटना की भत्स्मना के वलए 

और उस पवरिार के साथ पूरे सिन की सहानुभवूत और हमिि्टी के वलए खड़ा हुआ हंू।

महोिय, यह पहली घटना नहीं है। विल्ली में लगातार उत्तर पूि्वांचल के बच्चों के साथ, 
युिक-युिवतयों के साथ जो िानिी, पाशविक, अमानिीय अत्याचार हो रहे हैं, उनकी घटनाएं 
बढ़ती जा रही हैं। महोिय, यह िह उत्तर पूि्वांचल है, जहा ंसे िेश के सबसे ज्यािा बहािुर बच्चे, 
लड़के, िौजी वमलते हैं, जो भारत के वतरंगे के वलए जान िेते हैं। यह िह पूि्वांचल है, वजसको 
सुिंरता में राम मनोहर लोवहया जी ने भारत का ‘यक्ष प्रिेश’ कहा था। यह िह पूि्वांचल है, जहा ंसे 

रानी Gaidinliu हुईं, वजनको पवंडत नेहरू ने, कोवहमा की जेल में जब ि ेवमलने गए, तो उनको 
रानी का वखताब विया और श्रीमती गाधंी ने उनको पद्मभषूण और स्ितंत्रता सेनानी का ताम्र-पत्र 

विया था। 16 साल की उम्र में उन्होंने अंगे्रजों के साथ गुवरल्ला युद्ध वकया था, लेवकन आप वकतना 
जानते हैं पूि्वांचल के बारे में?
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महोिय, 29 जनिरी को नीडो तावनया की इसी नृशंसता और पाशविकता के साथ पीट-
पीटकर हत्या कर िी गई थी। नीडो तावनया की मा,ं श्रीमती मावरया, अभी वपिले विनों मेरे घर 
आई थीं और रोने लगीं। कहने लगीं, तरुण जी, हम लोगों का कुसूर क्या है? Just because we 
look different, just because we don’t have enough educational institutions in the North-
East. With a dream in our eyes and with aspirations in our heart,  we send our children 
to study in Delhi, in Chandigarh, in Jalandhar and in Bengaluru. Is that our crime? Is 
that our crime that our names are not like yours? मेरा बेटा वक्रबश्चयन था, पर हमने उसे 

रामकृष्ण वमशन के स्कूल में पढ़ाया। इसवलए पढ़ाया वक िह स्कूल अच्िा था। िह मुझसे कहता 
था, मा,ं मैं जब आऊंगा, तो आपको वििकेानन्ि और रामकृष्ण जी की कहानी सुनाऊंगा। अब कौन 

सुनाएगा मुझे? ये पूि्वांचल के बच्चों के साथ विल्ली के लोग क्या करते हैं? विल्ली के लोग उन 

बच्चों को यह महसूस कराते हैं वक यह उनका घर नहीं है, यह शायि वििेश ही है। ि ेलोग यहा ं
आकर कहते हैं वक क्या हम विल्ली नहीं आ सकते? क्या यह भारत में नहीं है? क्या आप लोगों 
का वहन्िुस्तान, कोलकाता और गुिाहाटी के पार नहीं है? वकतने लोग िहा ंके हीरोज, िहा ंके 

नायक, िहा ंके महापुरुषों के नाम हमें बता सकते हैं? वकतने लोग िहा ंके नामों का उच्चारण कर 

सकते हैं? वकतने लोग यह जानते हैं वक अरुणाचल की कोई विबक्टम है और उसको हर महीने 

यहा ंतीस हजारी अिालत में पेशी के वलए आना पड़ता है, अपना पैसा खच्म करके आना पड़ता है, 

होटल में रुकना पड़ता है, क्या सरकार उनके वलए विशेष व्यिस्था कर सकती है?

MR. DEPUTY CHAIRMAN: Your time is over. …(Interruptions)… Time is over. 
…(Interruptions)… Time is over. …(Interruptions)…

श्री िरुण ववजय : उसको यहा ंपर न आना पड़े ...(समय की घंटी)...

SHRI ANAND BHASKAR RAPOLU (Telangana): Sir, I associate myself with the 
issue raised by the hon. Member.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, I associate myself with 
the issue raised by the hon. Member.

SHRI PANKAJ BORA (Assam): Sir, I associate myself with the issue raised by the 
hon. Member.

चौधरी मुनव्वर सलीम (उत्तर प्रिेश) : महोिय, मैं माननीय सिस्य के िक्तव्य से स्ियं को 
सबंद्ध करता हंू।

डा. ववजयलक्ष्मी साधौ (मध्य प्रिेश) : महोिय, मैं माननीय सिस्य के िक्तव्य से स्ियं को 
सबंद्ध करती हंू।

†Transliteration in Urdu script.

[श्री तरुण विजय]

†
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†Transliteration in Urdu script.

†

डा. अवनल कुमार साहनी (वबहार) : महोिय, मैं माननीय सिस्य के िक्तव्य से स्ियं को 
सबंद्ध करता हंू।

श्री मोहम्मद अदीब (उत्तर प्रिेश) : महोिय, मैं माननीय सिस्य के िक्तव्य से स्ियं को 
सबंद्ध करता हंू।

डा. एम.एस. वगल (पजंाब) : महोिय, मैं भी इस विषय के साथ एसोवसएट करता हंू।

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the issue raised by the 
hon. Member.

श्री के.सी. त्यागी (वबहार) : महोिय, मैं माननीय सिस्य के िक्तव्य से स्ियं को सबंद्ध करता 
हंू।

श्री अरववन्द कुमार ससह (उत्तर प्रिेश) : महोिय, मैं माननीय सिस्य के िक्तव्य से स्ियं को 
सबंद्ध करता हंू।

श्री मोहम्मद अली खान (आन्ध्र प्रिेश) : महोिय, मैं भी इस विषय के साथ एसोवसएट करता 
हंू।

MR. DEPUTY CHAIRMAN: Mr. Sukhendu Sekhar Roy, you have given the name. 

…(Interruptions)… You can associate. …(Interruptions)… All names should be noted. …

(Interruptions)… Yes, Mr. Sukhendu Sekhar Roy, you have given your name. You can 

associate. ...(Interruptions)... Yes, all the names should be noted.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I had given a separate 

notice. 

MR. DEPUTY CHAIRMAN: Yes, you can associate.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I just want to say a few 

lines.

Sir, with a heavy heart, I invite the attention of this House to what Mr. Tarun Vijay 

has said. I had also given a separate notice for that. In fact, communities with Mongoloid 

†
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features are being targeted. This is not an isolated incident that took place yesterday that a 
young man was beaten to death. Since January, three people from North-Eastern Region 
have been killed in different areas of Delhi and five people from North-Eastern Region 
have been assaulted brutally. Even one lawyer was assaulted in Tis Hazari Court by 
another group of lawyers. In broad daylight, this is happening in the National Capital!

Sir, most of the people from the North-Eastern Region are working in BPOs, beauty 
parlours, etc. The Home Minister visited the sister of the deceased yesterday and he was 
on record saying that it was a pre-planned attack, although Delhi Police has not subscribed 
to his views. Therefore, I demand that the Home Minister should make a statement 
in this House on this issue and the recommendations of the Bezbarua Committee on 
North-Eastern people, how they are subjected to racial discrimination, should also be...
(Interruptions)...discussed by the hon. Minister. 

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I associate myself with the matter 
raised by Shri Tarun Vijay.

 SHRI D. BANDYOPADHYAY (West Bengal): Sir, I also associate myself with the 
matter raised by Shri Tarun Vijay.

DR. M.S. GILL: Sir, I also associate myself with the matter raised by Shri Tarun 
Vijay.

 MR. DEPUTY CHAIRMAN: Yes, I agree that it is a very serious matter. 
...(Interruptions)... Yes, all the names will be noted. I would like to make an observation 
on this. …(Interruptions)… I would like to say something. This is a very serious matter 
because the kind of discrimination on the basis of somebody’s place of origin is an 
ethnic discrimination. It should not happen in our country where “सि्मधम्म समभाि” और 

“िसुधैि कुटुम्बकम” is what has been taught to us. I don’t see the Parliamentary Affairs 
Minister, but the hon. Minority Affairs Minister, a very experienced and senior 
Minister, is here. Kindly bring it to the notice of the Home Minister and we would like 
the Home Minister to inform the House as to what steps are being taken in this regard.

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA  A. HEPTULLA): Sir, 
I agree with the entire House that this discrimination should not be done. I will convey 
the sentiments of the entire House and yours to the hon. Minister for Home Affairs to take 
action on this.

SHRI P. RAJEEVE (Kerala): Sir, I also associate myself with the matter raised by 
Shri Tarun Vijay.

[Shri Sukhendu Sekhar Roy]
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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I also associate myself with 
the matter raised by Shri Tarun Vijay.

SHRI K.N. BALAGOPAL (Kerala): Sir, I also associate myself with the matter 
raised by Shri Tarun Vijay.

 SHRIMAT1 JHARNA DAS BAIDYA (Tripura): Sir, I also associate myself with 
the matter raised by Shri Tarun Vijay.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, I also associate myself with 
the matter raised by Shri Tarun Vijay.

SHRI M.P. ACHUTHAN (Kerala): Sir, I also associate myself with the matter 
raised by Shri Tarun Vijay.

MR. DEPUTY CHAIRMAN: Now, Shri Sharad Yadav.

Issue of civil services examination conducted by UPSC

श्री शरद यादव (वबहार) : उपसभापवत महोिय, मैंने इस मामले में सात विन से नोवटस 

विया हुआ है। भारतीय भाषाओ ंमें, वहन्िी को िोड़कर, नॉन वहन्िी इंवडयन लैंगुएजेज़ की वजस 

तरह से तबाही मची हुई है, य.ूपी.एस.सी. के जो एग्ज़ाम हैं ...(व्यवधान)... डी.ओ.पी.टी. के 

ऑनरेबल वमवनस्टर इस पर स्टेटमेंट िेना चाहते थे।

MR. DEPUTY CHAIRMAN: Sharadji, can I say something? In this regard, the 
Minister has given a statement. एक स्टेटमेंट ले की है। ...(व्यवधान)... उन्होंने कल स्टेटमेंट ले 

की है और उसके बारे में क्लैरीविकेशंस होने िाले हैं। The BAC will decide as to when the 
clarifications will be taken up.

SHRI SHARAD YADAV: Sir, please listen to me for one minute. सर, हजारों बच्चे 

मुखज्टी नगर में, पारलयामेंट में, प्राइम वमवनस्टर के यहा,ं मेरे घर के बाहर बठेै हैं। मैं कहना चाहता 
हंू वक मैं आपकी बात को वबल्कुल मानता हंू वक इस पर क्लैरीविकेशंस होंगे। जब तक 

क्लैरीविकेशंस होंगे, तब तक तो बहुत िेर हो जाएगी। मैं आपको एक ही आंकड़ा िेता हंू यानी 
तवमल विद्याथ्टी 2008 में 98 थे, 2009 में 90 हो गए, 2010 में 38 हो गए, और 2011 में 14 हो गए। 
इसी तरह से तेलुग ूके विद्याथ्टी आज 170 हैं। ये 2008  और 2009 में 85 थे, 2010 में 69, 2011 में 
29 हो गए। मेरा आप से यह कहना है वक ...(व्यवधान)... वसि्म  एक श्लि, एक वमनट, वक इसमें 
वजतना वडले होगा, उतना लोगों पर इसका असर पड़ेगा। आज लोग भखू हड़ताल कर रहे हैं और 
उनके ऊपर लाठीचाज्म हो रहा है। उनको टेंट नहीं लगाने िे रहे हैं। ि ेहर एम.पी. के पास जा रहे 

हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: We will have clarifications. ...(Interruptions)... 

श्री शरद यादव : ऐसा कोई एम.पी. नहीं है, वजसके पास न गए हों। ...(व्यवधान)... ि ेआपके 

पास भी गए हैं। ...(व्यवधान)...
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MR. DEPUTY CHAIRMAN: There will be clarifications. ...(Interruptions)... 

SHRI SHARAD YADAV: You know this, Sir. ...(Interruptions)... This is the 
language problem. ...(Interruptions)... 

श्री उपसभापवि : शरि जी, आप बवैठए। ...(व्यवधान)... आप लोग भी बवैठए। ...(व्यवधान)...

श्री शरद यादव : नहीं-नहीं सर, ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: All of you resume you seats. Please. 
...(Interruptions)... We are going to have clarifications. Sharad ji, please sit down. शरि 

जी, अभी आप बवैठए। ...(व्यवधान)... ठीक है, क्लेवरविकेशंस होने िाले हैं। ...(व्यवधान)...

श्री शरद यादव : सरकार को तत्काल इस पर ...(व्यवधान)... करना चावहए। ...(व्यवधान)...

श्री उपसभापवि : ठीक है, ...(व्यवधान)... शरि जी, हो गया। ...(व्यवधान)...

SHRI V. HANUMANTHA RAO (Telangana): Sir, this problem. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, please sit down. 
...(Interruptions)... We will do that. आप बवैठए, आप बवैठए। ...(व्यवधान)...

श्री अली अनवर अंसारी (वबहार) : सर, यह पूरे िेश में हो रहा है। ...(व्यवधान)... मंत्री जी 
बठेै हुए हैं, ...(व्यवधान)...

SHRI P. RAJEEVE (Kerala): Sir, when are we going to have clarifications? 
...(Interruptions)... 

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, when will the clarifications take place? 
...(Interruptions)... 

MR. DEPUTY CHAIRMAN: We will discuss it in the morning and decide it. 
...(Interruptions)... Maitreyanji, Sharadji, please. आप बवैठए, आप बवैठए। ...(व्यवधान)... आप 

अभी बवैठए। ...(व्यवधान)... आप लोग बवैठए। ...(व्यवधान)... शरि यािि जी, बवैठए। ...(व्यवधान)... 
आप बवैठए। ...(व्यवधान)...

SHRI V. HANUMANTHA RAO: Mr. Deputy Chairman, Sir, the Government 
should. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Maitreyanji. ...(Interruptions)... Please sit down. 
...(Interruptions)... I am on my legs. ...(Interruptions)... Please sit down. I am on my legs. 
Sit down. The Government has already made a Statement. The Statement was laid on 
the Table of the House. We can have clarifications on that and then the Members can ask 
questions. Now, this matter is over.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, this is a serious matter. 
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: It is over. Now, Shri D. Raja. ...(Interruptions)... 
Others may please sit down. I have called Mr. Raja. ...(Interruptions)... We will decide it 
in the morning meeting.

श्री शरद यादव : उपसभापवत जी ...(व्यवधान)...

श्री उपसभापवि : शरि जी, हम मॉरनग मीटटग में वडसाइड कर लेंगे। ...(व्यवधान)... We 
will decide in the meeting. ...(Interruptions)... No, no. I have called Mr. Raja. 
...(Interruptions)... 

SHRIMATI KANIMOZHI: We have been waiting for the clarifications to take 
place. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Najmaji, do you want to say something on this? 
...(Interruptions)... Please listen to the Minister. ...(Interruptions)...

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): Sir, 
the Statement is laid on the Table of the House. As you directed from the Chair, whenever 
the matter comes up, hon. Members can seek clarifications. That is the procedure in our 
House. I will request the Chair to give time so that the Minister can answer. It cannot be 
answered when the matter is not...(Interruptions)...

MR. DEPUTY CHAIRMAN: Agreed. That is what I said. ...(Interruptions)... No, 
no.

DR. NAJMA A. HEPTULLA: I understand this. ...(Interruptions)... The Chair 
should give some time...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. We will give time.

DR. NAJMA  A. HEPTULLA: The Government is ready.

MR. DEPUTY CHAIRMAN: Okay. The Government is ready. ...(Interruptions)... 
Nothing more on that, please. Mr. Raja, please don’t speak on this issue. 
...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, this is not on this subject. Sir, I have given a 
notice. I want to raise an issue of public importance and I hope the entire House will 
support me. Sir, thousands of scheme workers are sitting on a dharna at Jantar Mantar in 
the National Capital. They are all women workers. They are all anganwadi workers under 
the ICDS, mid-day meal workers, and, ASHA workers.

MR. DEPUTY CHAIRMAN: Please give notice. ...(Interruptions)... 
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SHRI D. RAJA: I have given the notice. ...(Interruptions)...

 MR. DEPUTY CHAIRMAN: Notice under what rule?

SHRI D. RAJA: Today, they are sitting on dharna. The issue is that they are not 
given the status of a worker. They are not getting minimum wages. They are not getting 
any social security benefit. Sir, 45th Session of the Indian Labour Conference has 
unanimously.. ...(Interruptions)...

 MR. DEPUTY CHAIRMAN: No, no. You please give notice.

 SHRI D. RAJA: Sir, these women workers must be given workers’ status and they 
should get all benefits. These women workers must be given workers’ status (Time-bell 
rings) and they should get all the benefits. ...(Interruptions)…

MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)… It is okay. 
...(Interruptions)… Now, the Railway Budget ...(Interruptions)... You made your point. 
...(Interruptions)…

SHRI D. RAJA: Sir, the HRD Minister ...(Interruptions).,. the youngest Cabinet 
Minister, a very efficient Minister is sitting here. (Time-bell rings) 

MR. DEPUTY CHAIRMAN: It is okay....(Interruptions)...Please....(Interrup-
tions)…

SHRI D. RAJA: Let her respond to this issue. It is an issue concerning women 
workers. ...(Interruptions)… Let us find some time to discuss the issues concerning 
women. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you that you can …(Interruptions)... You give 
a notice. ...(Interruptions)...

SHRI D. RAJA: They are ordinary workers. They are getting only three thousand, 
five hundred ...(Interruptions)... They are helpless. ...(Interruptions)... Who should discuss 
these issues? ...(Interruptions)... They are sitting on dharna. ...(Interruptions)…

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Don’t get agitated. 
...(Interruptions)... Do you want to say something on this? ...(Interruptions)…

श्री अली अनवर अंसारी : उपसभापवत जी, मैं स्ियं को इससे सबंदं्ध करता हंू।

डा. अवनल कुमार साहनी (वबहार) : उपसभापवत जी, मैं स्ियं को इससे सबंद्ध करता हंू। 
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the 
point raised by the hon. Member. ...(Interruptions)... There is a recommendation of 
the Indian Labour Conference. ...(Interruptions)... Why is it not being implemented? 
...(Interruptions)…

 MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Okay, please sit down. 
...(Interruptions)... We shall now take up The Budget (Railways) 2014-15. ...(Interruptions)...

SHRI D. RAJA: Sir, the hon. Minister got up to say something. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; not for this. If she has got up for this, I am 
agreeable. ...(Interruptions)... She did not get up for this. …(Interruptions)... Anyhow, 
you have made your point. Please, sit down. ...(Interruptions)... You have made your 
point. Please sit down. ...(Interruptions)...

SHRI D. RAJA: You please ask her, Sir.

MR. DEPUTY CHAIRMAN: No, no; I cannot ask her.

SHRI D. RAJA: Sir, she got up. …(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I allowed you. That is okay. The Budget 
(Railways) 2014-15, the Appropriation (Railways) No. 2 Bill, 2014 and the Appropriation 
(Railways) No. 3 Bill, 2014 are being taken together. We were already discussing them 
and let me continue with the discussion. Shri Ghulam Nabi Azad.

tHe BUdGet (RAiLWAYS) 2014-15 
And 

GoVeRnment BiLLS

(i) The Appropriation (Railways) no. 2 Bill, 2014

(ii) The Appropriation (Railways) no. 3 Bill, 2014 — Contd.

ववपक्ष के नेिा (श्री गुलाम नबी आज़ाद) : माननीय वडप्टी चेयरमनै साहब, इससे पहले वक मैं 
रेलि ेबजट पर चच्चा करंू, मैं रेलि ेमंत्री जी को बधाई िेता हंू। मैं इन्हें तब से जानता हंू जब ये 

कण्चाटक के चीि वमवनस्टर थे। ये बहुत शरीि आिमी हैं, लेवकन यहा ं आकर बी.जे.पी. के 

माहौल में रह कर उसी रंग में रंग गए हैं। ये जब तक कण्चाटक में थे, तब तक बहुत अच्िे थे। 

गिन्ममेंट और माननीय रेलि ेमंत्री जी रेल विभाग को कैसे चलाएंगे, मैं उस पर कोई वटप्पणी नहीं 

करना चाहंूगा, लेवकन जो आज की सरकार है, उसे याि विलाना चाहंूगा वक उसने इलेक्शन के 

िौरान बहुत िािे वकए थे। उसने हर के्षत्र, हर विभाग में पररितन लाने की बात कही थी, उनके 

द्वारा लोगों को बड़े-बड़े सपने विखाए गए थे, उनसे बड़े-बड़े िािे वकए गए थे। मैं माननीय प्रधान 

मंत्री जी, जो आज की सरकार के लीडर हैं, उनकी एक स्पीच को कोट करता हंू, ‘‘य.ूपी.ए. ने 

कुि वकया ही नहीं, वकसी ने सोचा ही नहीं, कुि वकया होता, कुि तो सोचा होता।’’ मैं बताना 
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चाहता हंू वक अभी वपिले िो महीनों के अंिर माननीय प्रधान मंत्री जी और कुि मंवत्रयों ने राष्ट्रीय 

स्तर के जो चार बड़े प्रोग्राम्स अटैण्ड वकए हैं, उनमें शावमल हुए हैं, उनमें एन.डी.ए. की सरकार 
ने सबसे पहले आते ही, 30 जून को श्री हवरकोटा से चार वििेशी मुल्कों–फ्रासं, जम्मनी, कनाडा 
और टसगापुर के पाचं सैटेलाइट्स, PSLV C-23 ऑरबट में भेजे। इसके तुरंत बाि 4 जुलाई को 
एक मॉडन्म रेलि ेस्टेशन पर जो रेलगाड़ी कटरा पहंुची है, उसका उद् घाटन माननीय प्रधानमंत्री 
और रेलिे मंत्री ने वकया है। 4 जुलाई को ही उन्होंने कश्मीर के अन्िर उरी में 240 मेगािाट 

उरी-II हाइड्रोइलेबक्ट्रक प्रोजेक्ट का उद् घाटन वकया। इन तीनों में स्ियं प्रधान मंत्री जी रहे। इसके 

साथ-साथ ही सेमी हाई स्पीड ट्रेन का ट्रायल रन हुआ, जो आपसे सम्बबन्धत है। तीनों में िो 
उद् घाटन आपसे सम्बबन्धत हैं– कटरा एि ं विल्ली और आगरा के बीच का ट्रायल। अगर यह 

य.ूपी.ए. गिन्ममेंट इतनी कमजोर थी, वजसने कुि सोचा ही नहीं था, कुि वकया ही नहीं था, तो 
एक-डेढ़ महीने के अन्िर आपने इतने बड़े-बड़े िंक्शंस कैसे अटेंड वकए? ये वकसने एरेंज वकए 

थे? इनको कौन कर रहा था? अभी सैकड़ों ऐसे उिाहरण आएगें। अभी इस सरकार को पाचं साल 

वसि्म  उद् घाटन करने में लगेंगे, वजतना काम य.ूपी.ए. गिन्ममेंट ने वकया है। हमने हर के्षत्र में इतने 

प्रोजेक्ट्स विए हैं वक अगर आप इससे डबल मंत्री भी लगाएंगे और ि े24 घंटे उद् घाटन ही करते 

रहेंगे, तो य.ूपी.ए. के 10 सालों के वजतने प्रोजेक्ट्स हैं, पूरे पाचं सालों में आप उनका उद् घाटन 

नहीं कर पाएंगे। य.ूपी.ए. और एन.डी.ए. में िक्म  इतना है वक आपकी पैकेटजग का कोई जिाब 

नहीं। वबल्कुल, उसमें तो आप िुवनया की वकसी प्राइिटे कम्पनी को मात िे सकते हैं। अगर आप 

पैकेटजग या एड्िट्चाइटजग के वबजनेस में आ जाएं, तो िुवनया की बड़ी-से-बड़ी  इंटरनेशनल 

एड्िट्चाइटजग एजेंसी का िीिाला वनकल जाएगा। इसमें हम कमजोर हैं। हम 24 घंटे काम करते 

हैं, लेवकन हम पैकेटजग में जीरो हैं। मुझे इसे एक्सेप्ट करने में कोई सकंोच नहीं है, लेवकन आप 

पैकेटजग में हीरो हैं, इससे भी मैं इनकार नहीं कर सकता हंू। ऐसा नहीं है वक वपिली सरकार 
सोई हुई थी, उसने कुि वकया ही नहीं। एन.डी.ए. और बी.जे.पी. की लीडरवशप ने भारत की 
जनता के सामने य.ूपी.ए. और कागें्रस लीडरवशप को इस तरह से पेश करने की कोवशश की।

माननीय वडप्टी चेयरमनै साहब, अब मैं रेलि ेबजट की तरि आना चाहता हंू। My dear 
friends, now I am going to read a few lines from paragraph five of the speech of the 
hon. Railway Minister which he delivered on 8th July, 2014 while presenting the 
Railway Budget. I am quoting hon. Railway Minister. He said, “I know that everybody 
feels that they have a solution for the challenges which Indian Railways face. I too 
thought so when I was an outsider to this system before I was exposed to the intricacies 
and complexities of this vast organization. Now, I am overwhelmed with the enormity 
of my responsibility in fulfilling these expectations as Minister of Railways.” 

My dear friend, to make a lot of promises outside about so many things using 
rhetoric is one thing. But once you are in the chair, you find how difficult the task is. I 
am very happy that you have said that now you have realized how difficult it is. I am 
sure my hon. friends on the other side who are Ministers will also realise this. You were 
a Chief Minister. A number of other leaders were also Chief Ministers. I was also a 

[श्री गुलाम नबी आज़ाि]
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Chief Minister. You have had the experience of running a State Government as Chief 
Minister. But running a federal Government of this size and population is the most 
difficult task. Whatever one might have promised during election campaign, but after 
taking over different positions in the  Government of India in Delhi, you all will find 
that it is a very difficult task for you. सबसे पहले आप लोगों ने कहा, माननीय प्रधान मंत्री जी 
और माननीय रेलि ेवमवनस्टर साहब ने कहा वक हमारे वप्रवडसेसस्म बड़े वक्रवटकल थे। विर उन्होंने 

कहा वक जो नई रेलि े लाइनें वबिाई गईं, िो इर्सेशनल थीं। लेवकन मैं यहा ं सिन को बताना 
चाहता हंू वक जो ग्यारहिीं पचंिष्टीय योजना का काल था, उन पाचं सालों के अन्िर 2,207 
वकलोमीटर नई रेलि ेलाइनें वबिाई गईं, 2,758 वकलोमीटर रेलि ेलाइंस को डबल वकया गया 
और 4,556 वकलोमीटर रेलि ेलाइंस को इलेबक्ट्रिाई वकया गया। वसि्म  2013-14 के अन्िर 1,532 
वकलोमीटर रेलि ेलाइंस को डबल भी वकया और उनका गेज कन्िज्मन भी वकया। हमारा टारगेट 

क्या था? हमेशा सरकारें टारगेट पूरा करने में बहुत पीिे रहती हैं, लेवकन यहा ंहमारा टारगेट 

था, 1,525 वकलोमीटर, जबवक गिन्ममेंट ने 1,532 वकलोमीटर का काम वकया। इस तरह हमने 

टारगेट से भी ज्यािा नई रेलि े लाइंस वबिाने या रेलि ेलाइंस को डबल करने या गेज कन्िज़्मन 

का काम वकया गया।

ग्यारहिीं पचंिष्टीय योजना में 64,875 नये िैगसं ऐड वकए, 1,258 नये डीज़ल लोकोज़ ऐड 

वकए और 1,218 नये इलेबक्ट्रक लोकोज़ ऐड वकए। मुझे यह बताते हुए बहुत खुशी है वक य.ूपी.ए. 
सरकार के िौरान, 2013 में भारत की रेलिज़े ने, विश्ि की पाचं बड़ी रेलिज़े का जो एलीट क्लब 

था, उसको ज्िाइन वकया। इसमें 8 वबवलयन टन एनुअल फे्रट का टारगेट पूरा वकया गया।

माननीय रेलि े मंत्री जी, आपने बुलेट ट्रेन का वजक्र वकया। आपको मैं यह याि विलाना 
चाहता हंू वक य.ूपी.ए. लीडर और हमारे िेश के प्रधान मंत्री डा. मनमोहन टसह और जापान के 

प्रधान मंत्री के बीच मई, 2013 को मुलाकात हुई, वजसमें मुम्बई-अहमिाबाि हाई स्पीड कॉवरडोर 
के बारे में एक ज्िाइंट िीवज़वबवलटी स्टडी हुई। इको-िाइनासं करने िाले थे इंवडयन रेलिज़े और 
जापान इंटरनेशनल कोऑपरेशन एजेंसी और यह काम विसम्बर, 2013 में ही शुरू हो गया, to be 
completed in eight months. इस तरह यह काम पहले से ही शुरू हो चुका था। उसी कॉवरडोर 
के अन्िर business development study was undertaken by the French Railways, जो वक 

अपै्रल, 2014 में खत्म होने िाली थी। िक्म  वसि्म  इतना है वक हमारे बजट में हमने इसके वलए हाई 

स्पीड कॉवरडोर की बात कही थी। हाई स्पीड, यानी 250 वकलोमीटर से ज्यािा। आम तौर पर 
हमारी जो ट्रेनें हैं, ि े80, 90 या 100 वकलोमीटर प्रवत ऑिर के वहसाब से चलती हैं। जब हम हाई 

स्पीड ट्रेन की बात करते थे, तो उसका मतलब 250 वकलोमीटर प्रवत ऑिर से ज्यािा हाई स्पीड 

पर चलने िाली ट्रेन से था। इसमें िक्म  इतना ही है वक िहा ंहमने इसे हाई स्पीड ट्रेन कहा और 
आपने उसे बुलेट ट्रेन कहा। आप उसे रॉकेट ट्रेन भी कह सकते हैं, लेवकन नाम बिलने से कुि 

नहीं होगा। इस प्रोजेक्ट पर हमने ऑलरेडी काम शुरू कर विया था, आपने खाली इसका नाम 

बिल विया, लेवकन काम िही वकया है। 

माननीय रेल मंत्री जी, आपने यहा ंचच्चा की है वक हम 160 से 200 वकलोमीटर प्रवत ऑिर 
स्पीड की नई ट्रेनें शुरू करेंगे। लेवकन अगर आपने इन्टवरम बजट िेखा होता, तो आपने उसमें 

1.00 p .m .
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पढ़ा होता। इन्टवरम बजट जो हमने पेश वकया था, उसमें कहा था वक “Besides the high speed 
trains” जो मैंने अभी अहमिाबाि और मुम्बई के बीच में वजक्र वकया है l

[श्री गुलाम नबी आजाि]

†Transliteration in Urdu script.

†
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“Indian Railways intend to explore low cost options of raising speeds to 160-200 
KM per hour on existing select routes like Delhi-Agra and Delhi-Chandigarh” For your 
information the work has already started on Delhi-Agra route and the trial has already 
taken place. So, this is again the work which is already in progress and already started. So, 
by merely mentioning it and by merely repeating it again in your Budget does not make 
that something new has been added by your Government.

Regarding Public-Private Participation (PPP) you have mentioned about it in your 
interim budget. Here I would’ like to read the Budget, not interim Budget, but the Railway 
Budget of 2013. “in 2013 cleared five participative models (PPP) for linking ports, large 
mines, industry, etc., to the main lines. Announced manufacturing facilities under PPP. 
A target of Rs. One lakh crore had been set up to attract investments through PPP during 
the 12th Plan Period.” So, it has already been conceived by the previous Government of 
India. The work is on.

You have mentioned about the FDI in Railways. What does your Budget say about 
the FDI? I am now reading from your Budget. “Hence Ministry of Railways is seeking 
Cabinet approval to allow FDI in rail sector.” Let me read from the interim Budget, 2014 
which was presented by the then Railway Minister of the UPA Government. I quote, 
“Apart from attracting private investments from domestic investors in rail sector, a 
proposal is under consideration of the Government to enable FDI in-Railways to foster 
creation of world class rail infrastructure.” So, again all formalities were completed by 
the previous Government.

You have talked about the green initiative and energy conservation in your 
Budget. Let me read from the interim Budget presented by Mr. Kharge and I quote: 
“Role of Indian Railways in preserving environment is widely acknowledged. Energy 
efficiency of rail transport, initiatives to promote use of renewable and clean energy 
have been part of our approach. Railway Energy Management Company has become 
functional and is working on setting up of Windmill Plants, Solar Power Plants, with 
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about 40 per cent subsidy from Ministry of New and Renewable Energy. To begin with, 
200 Railway Stations, roof top of 26 buildings and 2000 level crossing gates would be 
covered.” Again you have merely mentioned that, but we have already identified the 
areas where green initiatives and energy conservations have to take place. आपने 

क्लेन्लीवनस की  बात  की।                                             I am now reading from your 
Budget. “Further”, that means it has already started, “Further Bio-toilets will be 
increased in sufficient numbers in trains in order to mitigate the problem of direct 
discharge of human waste on tracks and platform aprons on stations.” Now, let me 
remind you, as a matter of fact, it was Mrs. Sonia Gandhi in 2013 who conceived the 
idea of bio-toilets. That is why it became a part of the interim Budget, 2013. And the 
Interim Budget says, “A bio-toilet design has been adopted by the Railways and the 
technology has been introduced in about 2,500 coaches. It is proposed to increase the 
coverage progressively.”

Now, Office on Wheels, where you have said, “I propose to provide workstations in 
select trains on payment basis. The pilot project will be launched by this year.” We had 
already initiated it, and we started it in 2013, and I quote: “Providing free Wi-Fi facilities 
on several trains to cater to the increasing aspirations and requirements of our youth 
and other valued customers.” Also, we introduced ‘Anubhuti coach in select trains with 
latest modern facilities and services with commensurate fare structure.” So, again, this 
was conceived way back in 2013. Then, the hon. Minister has talked about e-booking of 
railway retiring rooms. I quote him: “Online booking facility of railway retiring rooms 
will be expanded to all the stations.” Now I would read the Interim Budget of the UPA 
Government. I quote: “Online booking of retiring rooms at all important stations and 
online booking of meals on trains for selected en-route stations.” So, this has already 
been conceived.

Now, I.T. initiatives के बारे में आपन ेबजट में कहा है,      
                                   but all these initiatives like Next-Generation e-ticketing  
system,  real time ticketing  system, e-ticketing through mobile phones, etc., had been 
announced by us in the Railway Budget, 2013.

Now, coming to the North-Eastern Region, मैंने उस समय बड़ी क्लैटपग िेखी जब 

नॉथ्म-ईस्ट की चच्चा हुई, तब हमारे उस साइड यानी एन.डी.ए. िाले शायि वजनको पहले नहीं 
मालमू था वक य.ूपी.ए. में क्या हुआ है, उन्होंने बड़ी जबि्मस्त क्लैटपग की वक एन.डी.ए. में कोई 

नई चीज हो गई है। जब उन्होंने कहा वक हम नॉथ्म-ईस्टन्म रीजन में रेलि ेकी तरि कुि ज्यािा 
ध्यान िेंगे, ज्यािा पैसे िेंगे। मैं 2013 का बजट नहीं पढ़ंूगा, क्योंवक यह लबंा है, लेवकन हमने 2013 
से 2014 के अंतवरम बजट तक इस सबंधं में क्या काम वकया है, मैं उस 2014 के अंतवरम बजट 

को पढ़ता हंू। रेलि ेवमवनस्टर श्री मबल्लकाजु्मन खरगे उसमें कहते हैं, 
†Transliteration in Urdu Script.

†

†
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†Transliteration in Urdu script.

“I am happy to inform the august House that as a result of additional financial 

support provided to Railways, at the instance of the hon. Prime Minister, Dr. Manmohan 

Singh, we are now on course to convert the strategically important 510 km long 

Rangiya-Murkongselek Metre Gauge Line into a Broad Gauge line within this financial 

year.” उसके साथ वमवनस्टर                                      Further says, “The capital of 

Arunachal Pradesh would soon be on the railway map in this financial year as Harmuti– 

Naharlagun new line is expected to be commissioned shortly.” So, we had stated that 

this would be shortly commissioned, and you are now mentioning that you are going to 

do something. The railway line is almost commissioned. Then, we further stated, “The 

State of Meghalaya is also all set to come on the railway map in this financial year, as 

Dudhnoi-Mehendipathar new line is getting completed by March 2014.”

So my dear friends, you are still talking that we are going to give attention to the 

North-Eastern States but we have gone a long way. Almost some schemes, some Railway 

lines have already been completed and some other lines are going to be completed by 

the end of this year. Then you have mentioned about Railways’ rigid skill development 

and training. I would like to mention here the skill development in Railways in Budget 

2013 and I am reading from the Budget of 2013. “No. 1, to set up a multi-disciplinary 

training institute at Nagpur for imparting training in Rail-related electronics technologies; 

No. 2, To start skill development centres in Railway-related trades in 25 locations; No. 

3, Setting up of Indian Railways Institute of Financial Management at Secunderabad; 

No. 4, five Fellowships in national universities to be instituted.” You mentioned about 

passenger facilities and amenities. Again, this is nothing new. This is already an ongoing 

and a continuous programme of the UPA to improve the passenger services which we 

had started, what we had already done, in 2013 and also in the Interim Budget. Sir, the 

lifts and escalators at stations will be set up and have already been set up in some places. 

†
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Centralised catering services with monitoring cell, internet ticketing for 24 hours a day, 
e-ticketing through mobile phones, SMS alert on reservation status, real time information 
system, next generation e-ticketing to sell more tickets in less time, in the Budget Speech 
of 2013 we had announced to add more trains to religious places and also to connect all 
five-six Takhts through railways. So, again, my dear friend, the facilities that you have 
talked about now have already been talked about by us way back in 2013. Further, we 
have said in our Budget in 2013 and in the  Interim Budget there is an identification of 
347 ongoing projects as priority projects for which they will be provided with committed 
funding. Secondly, build the line and introduce the first ever train in Kashmir Valley 
with special coaches and commercialized Banihal tunnel and commission the Banihal 
tunnel. I feel very happy to say that Mrs. Gandhi went more than three three-four times 
to Kashmir to inaugurate railway lines in different sectors and as far as the Valley is 
concerned, work on the railway line from Baramulla to Qazigund was completed during 
the UPA Government’s time. We also announced a train called Azadi Express, connecting 
important places of the Indian Freedom movement, for the students. Sir, the most 
important, I think, is the Dedicated Freight Corridor. This is most important, and again 
there was a lot of clapping as if this is being conceived or talked of for the first time. That 
is not true. Let me read the Budget of 2013 and I quote, “Land acquisition for nearly 2,800 
km of the Eastern and the Western Freight Corridors is almost complete. The first major 
civil construction contract on the 343 km Kanpur-Khurja section of the Eastern Corridor 
has already been awarded.” I am reading this from the Budget of 2013. And what does 
our interim Budget of UPA say? I shall again quote: “Implementation of the Eastern and 
Western Dedicated Freight Corridors Project is making good progress.” So, it is already 
making good progress. “Nearly 1,100 km of civil contracts till now has been awarded 
and during 2014-15, that is, this year, another 1000 km of civil construction, contracts are 
targeted besides award of system contracts.” So, this is an ongoing programme. This is 
already in progress. So, what is new about it in your Budget that you are mentioning as if 
something totally new was being conceived, as if new thing was being done?

महोिय, मैं माननीय मंत्री जी को ध्यान विलाना चाहंूगा वक अभी तक हमने जो पढ़ा, िह 

िष्म 2013-14 के य.ूपी.ए. के इंटवरम बजट में था।

What we expect from you in future and what we were expecting should have been 
and could have been the part of your Budget was regarding the freight. अभी जो फे्रट 

हमारे िेश में एक जगह से िूसरी जगह जाता है, The size of the country is so huge, the 
population is so huge, the distances are so huge, उसके मुकाबले में वसि्म  35 और 40 परसेंट 

हमारी रेलि ेकी कैरीइंग कैपेवसटी है। इसकी तरि हमें बड़ा ध्यान िेना है। इसका सबसे बड़ा 
िायिा एक तो यह है वक आपका टन्म-अराउंड होगा। आपको फे्रट से बहुत पैसा वमलेगा और 
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हमने सबसे डेडीकेटेड फे्रट कॉरीडोर की जो चच्चा की है, उसके इस्तेमाल से भी  हमें िायिा 
होगा l उसके अलािा भी उसमें एक इंजन के बजाय िो-तीन इंजन भी लग सकते हैं-एक इंजन आगे, 
एक बीच में और एक लास्ट में। तो आपकी अभी जो एबक्जलस्टग रेलि े लाइंस हैं, उन्हीं की 
कैवपवसटी बढ़ाकर, अगर 18 वड्लबे चलते हैं, तो आप उसके 36 वड्लबे कर सकते हैं। आप एक 

इंजन के बजाय िो या तीन इंजन लगा सकते हैं, which is a provision, सेंटर में, फं्रट में और 
बकै में भी। इससे आपका फे्रट बढ़ेगा। अब इसके बेवनविट्स क्या हैं? üWhat are the benefits? 
उससे एक तो सामान िेश के एक कोने से िूसरे कोने, कश्मीर से कन्याकुमारी, ईस्ट से िैस्ट 

और साउथ से नॉथ्म तक चला जाएगा। यह इसका सब से बड़ा िायिा होगा और फे्रट का िॉल्यमू 

बढ़ जाएगा। विर हमारी रोड्ज पर जो इतने ट्रक चलते हैं उनसे पॉल्यशून के साथ-साथ 

कंजम्प्शन ऑि डीजल कम होगा और एक्सीडेंट्स भी कम होंगे।

आज रात में ट्रक्स की टक्कर से पैिल चलने िाले, साइवकल िाले, िोटी गाड़ी चलाने 

िाले भी मारे जाते हैं। उसके बाि ट्रक की टक्कर से मरा हुआ आिमी बचता नहीं है। इससे 

आपका पॉल्यशून खत्म होगा, आपको रेिने्य ूका िायिा होगा, आपका सामान ज्यािा जाएगा, 
आपका डीजल बच जाएगा और रोड का वियर एंड वटयर भी कम होगा। यह वियर एंड वटयर 
िोटी गावड़यों से नहीं होता है, यह जीप से नहीं होता है, लेवकन ट्रक्स के चलने से हमारे व्रिजेज 

ि रोड्ज का वियर एंड वटयर ज्यािा हो जाता है।

महोिय, अब मैं सेमी-हाई स्पीड के बारे में कहना चाहंूगा। आपने उसका नाम बुलेट ट्रेन 

रखा, लेवकन हमें सेमी-हाई स्पीड की तरि चलना है क्योंवक  अगर आप बुलेट ट्रेन की बात 

करेंगे, तो आपको अहमिाबाि से मंुबई तक 50 हजार से 60 हजार करोड़ रुपए खच्म करने होंगे l 

मैं जानना चाहंूगा वक आप बुलेट ट्रने के वलए 50 हजार से 60 हजार करोड़ की रकम कहा ंसे लाएगें? 

उससे सेमी-हाई स्पीड रूट्स का िामू्मला बेहतर है। िरअसल जो लोग बुलेट ट्रेन में चलेंगे, िही 

लोग जहाज में भी चढ़ेंगे क्योंवक िोनों का वकराया लगभग बराबर होगा। बुलेट ट्रेन तो एक 

परटकुलर क्लास के वलए होगी। उस पारटकुलर क्लास के पास अपने जेट हैं या ि ेहिाई जहाज 

से जाते हैं। साधारण आिमी के वलए तो सेमी-हाई स्पीड िाले रूट्स, जो 160 से 200 वकलोमीटर 

की स्पीड के होंगे और आप फे्रट के वलए भी सेमी हाई-स्पीड ट्रैक्स का इस्तेमाल कर सकते हैं। 

िूसरा, आपको ऑल्टरनेट रेिने्य ू जनरेट करना है। एक साल पहले जो हमारे माननीय रेलि े

वमवनस्टर साहब थे, ि े मेरे एक िंक्शन में आए थे, जो हम विल्ली में हमेशा एक एच.आई.िी. 

एड्स का िंक्शन करते थे, वजसमें हम हर साल एक ट्रेन पूरे भारत में भेजते थे। उसका पैसा 

हेल्थ वमवनस्ट्री िेती है और िह ट्रेन पूरे साल िेश के अलग-अलग स्टेशनों पर जाती है, िहा ं

प्रोग्राम होते हैं। तो पिन बसंल जी उस िंक्शन में आए थे। मैंने उनको एक आइवडया विया था वक 

िेवखए, हम यह ट्रेन रेलि ेमंत्रालय से लेते हैं, जो और िेश के पूरे स्टेशनों पर जाती है और 

आपके पास तो सैकड़ों ट्रेन्स हैं, हजारों-लाखों वड्लबे हैं, इन वड्लबों की शक्ल कोई यरूोप की तरह 

की नहीं है वक कोई लाल, पीले कलड्म वड्लबे हों, हमारे यहा ंऐसे काले वड्लबे विखते हैं, जैसे तेज 

रफ्तार से आते भतू की तरह हों। अगर हम इनका इस्तेमाल एडिट्चाइजमेंट के वलए करें, तो 
उससे एक तो ट्रेनों की शक्ल बिल जाएगी, कलर बिल जाएगा और रेिने्य ूभी वमलेगा। जो हमने 

[श्री गुलाम नबी आजाि]
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रेड वरबन एक्सपे्रस शुरू की थी, िंक्शन में हमने उससे सबंवंधत उन्हें बताया था वक एक तो ि े

अलग कलर के होंगे, कोई स्िास्थ्य का होगा, कोई प्राइिटे का होगा। सड़कों पर जैसे हमारे ये 

होरडग्स लगते हैं और रेलि े स्टेशंस से ज्यािा भीड़ वहन्िुस्तान में कहीं भी नहीं होती। इतनी 
ऑवडयन्स, इतनी पब्ललक िेखने िाली आपको रेलि ेस्टेशंस पर वमलती है, वजनमें चढ़ने िाले, 
चढ़ाने िाले, उतरने, उतारने िाले लोग होते हैं। तो पब्ललवसटी कर सकते हैं, इससे आपको इतना 
रेिने्य ूआ जाएगा। उस समय के रेल मंत्री जी ने मुझे कहा था वक यह सुझाि बहुत अच्िा है, 
लेवकन िुभ्चाग्य से एकाध महीने के बाि ि ेरेल मंत्री नहीं रहे। अगले रेल मंत्री को मैं सुझाि नहीं िे 

पाया, लेवकन आप नए रेल मंत्री हैं, आप अगर इस सुझाि को लेंगे, तो आप ट्रेन्स का इस्तेमाल 

एडिट्चाइजमेंट के वलए कर सकते हैं, वजससे आप रेिने्य ूले सकते हैं।

महोिय, जो रेलि ेकी जमीन पड़ी है, िह बहुत मात्रा में पड़ी है। हमारे जो स्िास्थ्य मंत्री जी 
हैं, मैं उनको याि विलाने के वलए बता रहा हंू वक हम उसको ज्यािा परस्य ू नहीं कर पाए। 
आपको मैं बताना चाहता हंू वक जब ममता बनज्टी जी रेलि ेमंत्री थी, उस समय मेरे और उनके 

बीच में, वमरनस्टस लेिल के बीच में एक एग्रीमेंट हुआ था। िह मेरी वमवनस्ट्री में साइंड एग्रीमेंट 

हुआ था। उसमें हमने बहुत सारे लोगों को, स्टेट गिन्ममेंट्स, प्राइिटे और सेंटर गिन्ममेंट को 
इन्िॉल्ि वकया था। िह एग्रीमेंट आप वनकावलए, जो स्िास्थ्य मंत्रालय में भी है और रेलि ेमंत्रालय 

में भी है। हमने बहुत सारी जगहों को हॉस्पीटल्स बनाने के वलए आइडेंवटिाइ वकया था वक इस-
इस जगह िहा ं की गिन्ममेंट्स हॉस्पीटल्स बनाएंगी, यहा ं रेल मंत्रालय हॉस्पीटल बनाएगा और 
यहा ंहमारी सेंट्रल गिन्ममेंट हॉस्पीटल्स बनाएंगी। एक तो ि ेबन सकते हैं, िूसरा जो एनक्रॉचमेंट 

का है, उसका आप कॉमरशयल यज़ू कर सकते हैं। मेरा लास्ट प्िाइंट आपको पैसा कमाने के वलए 

यह होगा वक जो स्कै्रप है, जो हजारों टन में है, िह कहा ंजाता है? िह लटूा जाता है, चोरी 
जाता है, डंप होता है, जगह कािी ऑक्युपाइ करता है और जगह को खराब करता है। िह 

स्कै्रप, जो थाउजेंड्स एंड थाउजेंड्स टन्स है, उससे आपका थाउजेंड्स करोड़ आएगा। अगर आप 

उसका वडस्पोजल करेंगे, तो मुझे लगता है वक एक ऑल्टरनेवटि रेिने्य ू जनरेशन का मौका 
वमलेगा।

इन्हीं श्लिों के साथ, माननीय उपसभापवत महोिय, आपने मुझे जो मौका विया, उसके वलए 

आपका बहुत-बहुत धन्यिाि।

What we expect from you in future and what we were expecting should have been 
and could have been the part of your Budget was regrding the freight.

The size of the 

country is so huge, the population is so huge, the distances are so 

                     huge, 

†Transliteration in Urdu script.

†
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MR. DEPUTY CHAIRMAN: The House is adjourned for thirty minutes.

The House then adjourned at twenty-nine minutes past one of the clock.

The House re-assembled after lunch at fifty-nine minutes past one of the clock, 

MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Shrimati Kusum Rai. …(Interruptions)…

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, the Railway Minister is not here. 
...(Interruptions)...

श्री उपसभापवि : मंत्री जी को बुलाओ। …(Interruptions)… 

SHRI P. RAJEEVE (Kerala): Sir, there is no Minister, forget about the Railway 
Minister. …(Interruptions)…Adjourn the House for ten minutes. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, please follow the procedure and adjourn the House. 
…(Interruptions)…

MR. DEPUTY CHAIRMAN: The House is adjourned for five minutes.

The House then adjourned at two minutes past two of the clock.

The House re-assembled at six minutes past two of the clock, 

MR. DEPUTY CHAIRMAN in the Chair.

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): Sir, I 
apologize.
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MR. DEPUTY CHAIRMAN: No. It’s okay. You have enough Ministers.

SHRI JAIRAM RAMESH: Please admonish the Government, Sir. …(Interruptions)…

MR. DEPUTY CHAIRMAN: No, No. Shrimati Kusum Rai. That happens 
sometimes. It’s only one minute.

श्रीमिी कुसुम राय (उत्तर प्रिेश) : माननीय उपसभापवत जी, आपने मुझे बोलने का अिसर 
विया है, ...(व्यवधान)... मैं इसके वलए आपको और अपनी पाट्टी को धन्यिाि िेती हंू। 
...(व्यवधान)...

SHRI JAIRAM RAMESH: Sir, you used to scold us. But you never scold them.

MR. DEPUTY CHAIRMAN: You want me to scold them also. See, how he is 
thinking. ...(Interruptions)...

SHRI D.V. SADANANDA GOWDA: Sir, at least, the delay has been minimized 
now unlike earlier days.

MR. DEPUTY CHAIRMAN: Just see, what he said. …(Interruptions)… See, we 
have to condone something for some time. If it is repeated then.

SHRI P. RAJEEVE: Sir, they did not rectify after several warnings we had given to 
them. But they never rectified themselves.

MR. DEPUTY CHAIRMAN: Now they will rectify it. Shrimati Kusum Rai, 
please.

श्रीमिी कुसुम राय : माननीय उपसभापवत जी, आपने मुझे बोलने का अिसर विया है, मैं 
इसके वलए आपको और अपनी पाट्टी को धन्यिाि िेती हंू। महोिय, रेल ही ऐसी व्यिस्था है, जो 
हमारे िेश की ससं्कृवत को एक कोने से लेकर िूसरे कोने तक जोड़ने की अहम भवूमका वनभाती 
है। मध्यम िग्टीय पवरिार के ऐसे लोग, जो हेवलकॉप्टर से नहीं जा सकते हैं, उनकी सभी 
आिश्यकताएं, चाहे भारत भ्रमण की हों, चाहे रोजी-रोटी की हों और चाहे भारत िश्मन की हो, 
रेल ही पूरी करती है। इन िस सालों में िेश की जो अथ्मव्यिस्था चरमराई है, जो रेल व्यिस्था 
चरमराई है, उससे िेश की जनता को कािी धक्का लगा है l थोथी घोषणाएं करने से समस्या का 
समाधान नहीं हो सकता है और न ही जनता की आिश्यकताओ ंको पूरा वकया जा सकता है। मैंने 

सुना है और िेखा वक हमारे LoP जब रेल बजट पर बोल रहे थे, तो ि ेयहा ंअपनी घोषणाओं का 
पे्रजेंटेशन कर रहे थे। ि ेहमारी सरकार को यह अहसास करा रहे थे वक आपका पाचं साल का 
समय लोकाप्मण करते हुए ही बीतेगा। मैं आपको यह बताना चाहती हंू वक आपने इन 66 सालों में 
वसि्म  घोषणाएं ही की हैं, लेवकन हमें जनािेश वमला है। इसवलए हमारी एन.डी.ए. की सरकार, 
हमारे प्रधान मंत्री कई सालों तक लोकाप्मण भी करते रहेंगे। इसवलए भी लोकाप्मण करते रहेंगे वक 

हम वसि्म  घोषणाएं करने में विश्िास नहीं रखते हैं। हमारे प्रधानमंत्री जी ने, हमारे रेल मंत्री जी ने 
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इच्िा-शबक्त जावहर की है, जो काम करने की चेष्टा जनता के सामने की है, उसे पूरा करने का 
प्रयास करेंगे। 

माननीय उपसभापवत जी, हमारे रेल मंत्री ने प्रधानमंत्री जी की पे्ररणा से रेल व्यिस्था को 

जो सुदृढ़ बनाने का सकंल्प वलया है, िह बहुत ही सराहनीय है। जो भारत की जनता का सपना 

था वक हमारे िेश में बुलेट ट्रेन चले, हमारे सरकार ने उसे पूरा करने का प्रयास वकया है। वपिली 

सरकार की तरह हमारी सरकार वसि्म  लबंी और बड़ी घोषणाओं में विश्िास नहीं रखती है। ऐसी 

घोषणाएं, जो जनता को वसि्म  बेिकूि बनाती हैं, उवचत नहीं होती हैं। मैं रेल मंत्री जी को बधाई 

िेती हंू वक उन्होंने जनता की िोटी-िोटी समस्याओं की तरि ध्यान विया है। वजस व्यिस्था को 

लेकर सिन में और सिन के बाहर भी आिाजें उठती रही हैं, जैसे इसके साथ ही साथ उन्होंने 

मोबाइल िेने की भी घोषणा की है। हमारे आिरणीय सासंि श्री प्रभात झा जी ने बहुत सारी बातें 

बोली हैं और उनके आंकड़े भी प्रस्तुत वकए हैं, मैं उनको िोहराना नहीं चाहती हंू, लेवकन जनता 

के विल को िूने िाले वबन्िु हैं, मैं वसि्म  उन्हीं पर केबन्द्रत हंू। आज सुरक्षा की दृबष्ट से जो मोबाइल 

िोन्स मुहैया कराए गए हैं वक वजस भी ट्रेन में या कोच में कोई घटना होगी, तो उससे वलए एक-

िूसरे से तुरंत कॉन्टैक्ट होगा और उस पर तुरंत काय्मिाही होगी, इसके वलए मैं मंत्री जी को 

बधाई िेती हंू। इससे क्राइम करने िालों के मन में एक डर, एक भय पैिा होगा। यह उन्होंने एक 

बहुत ही सराहनीय काय्म वकया है। 

माननीय उपसभाध्यक्ष जी, अगर जनता को बेहतर सुविधा वमले तो िह िो-चार रुपये 

वकराया बढ़ाए जाने से परेशान नहीं होती है। इस बजट में हमारी सरकार ने जनता को बेहतर 

सुविधा िेने पर ध्यान विया है - जैसे रेलि ेस्टेशन के रख-रखाि, शौचालयों की सिाई और ट्रेन 

में शुद्ध पीने के पानी की व्यिस्था। गरीब आिमी वबसलेरी की बोतल का पानी नहीं पी सकता है, 

इसके वलए हमारी सरकार ने, हमारे मंत्री जी ने रेल शुद्ध पानी पीने की व्यिस्था कराई है। मैं 

इसके वलए भी उनको बधाई िेती हंू वक उनकी िजह से आज आम आिमी भी ट्रेन में शुद्ध पानी 

पी सकता है। 

उन्होंने वटकटों की ऑनालाइन बुटकग, बीमार और विकलागं व्यबक्तयों के वलए बटैरी कार, 

सभी धारमक स्थलों के वलए विशेष ट्रेन चलाने की सुविधा भी िी है। हमारी सरकार ने वपिले िस 

सालों की तरह महज रस्म अिायगी के वलए रेल पवरयोजनाओं की घोषणाओं की परंपरा को इस 

साल तोड़ा है। वपिले तीन िशक में सरकार द्वारा कुल 676 पवरयोजनाओं की घोषणा की गई थी। 

इनमें से केिल 317 पवरयोजनाओं को ही पूरा वकया जा सका है। 359 पवरयोजनाएं आज भी पूरी 

होने की राह ताक रही हैं। वपिले 10 सालों में 99 रेल लाइनों की मंजूरी िी गई, परन्तु आज तक 

केिल एक रेल लाइन को पूरा वकया जा सका है। इसवलए हमारी सरकार ने व्यािहावरक रुख 

अपनाया है और कोरी घोषणाओं की परम्परा से विपरीत व्यािहावरक और वटकाऊ रूख अबख्तयार 

वकया है।

मैं अपने एल.ओ.पी. साहब को सुन रही थी। उनके पूरे भाषण में उनको वसि्म  यही वचन्ता 

सताए जा रही थी वक हमने जनता के सामने अपना पे्रजेंटेशन, अपनी माक्से टटग बहुत अच्िी  की है। 

आप तो कई िष्षों से माक्से टटग  करते आए, लेवकन आपकी माक्से टटग से ऊब कर जनता ने आज हमें 
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मौका विया है। इसवलए यह वनबश्चत है वक हमारी सरकार और हमारे प्रधान मंत्री जी की इच्िा 

शबक्त से हम 5 साल नहीं, 20 साल तक राज करेंगे, लोकाप्मण करते रहेंगे और यह लोकाप्मण की 

सखं्या बराबर चलती रहेगी। ...(समय की घंटी)...

माननीय उपसभापवत जी, मैं एक बार पुन: यह कहना चाहंूगी वक हमारी सरकार ने बजट 

के उस हर वबन्िु पर ध्यान विया है, वजसकी आज के पवरिशे में जनता को आिश्यकता है। 
इसवलए मैं अपनी सरकार, अपने प्रधान मंत्री जी के िूरगामी सकंल्प और रेल मंत्री जी के 

दृबष्टकोण को बधाई िेती हंू तथा इस बजट का पूण्म समथ्मन करती हंू।

SHRI DEREK O’BRIEN (West Bengal): Sir, let me go back to 120 years. This is 
a story of an Assistant Engineer, who worked  on what was the Bengal-Nagpur Railway, 
which later became the South Eastern Railway, somewhere between Chakradharpur and 
Bilaspur. This Assistant Engineer who worked in the Indian Railways had a son who 
dutifully, after that, joined the Indian Railways sometime in the early 1920s. He has later 
rose to the rank of PWI in the Railways. This is the second generation. Then this PWI in 
the Railways had a third generation. He had seven sons and three daughters. Of the seven 
sons, six joined the Indian Railways as part of the Indian Railway family and out of the 
three daughters, one jamaai also joined the Indian Railways. Currently, from the same 
family lineage, there are two who are working on the Indian Railways. Sir, that is why 
what the Minister said or didn’t say at the beginning of his speech has caused me much 
pain and concern. It doesn’t matter who this family was. Sir, you walked in five minutes 
late and we, in very good spirit, accepted your heartfelt apology. In your reply, Sir, after 
I told you the story, may be, you would like in your wisdom and humility to consider an 
apology because I need to quote from your Budget speech, page 3, para 12, “We have 
a total track length of 1.6 lakh kms, 63,000 coaches, 2.4 lakh wagons and 13.1 lakh 
employees.” Sir, one of your very enthusiastic and learned hon. Members, the first person 
who spoke from the BJP, congratulated you for all the great work you have done and 
ought to have learnt in 45 days, and no one has done anything in the last sixty years. You 
have obviously delivered the historic opening lines of your Budget. I have gone through 
the last thirty years’ Budgets. This is the first time, and it is historic, that the Railway 
Mantri has not put in one word besides the number of employees to thank the Railway 
family. This is a family of 13.1 lakh employees; this is a family which is the same size of 
the family of the Armed Forces with 13 lakh-fraction employees; this is the family with 
13 lakh pensioners. The Armed Forces have 25 lakh pensioners. This is the family which 
doesn’t sleep at night just like the Army and its jawans and brave soldiers who don’t sleep 
at night. I would like to believe that Railway family deserves two simple words or ‘Thank 
you’ from the Rail Mantri. Sir, you will pardon me if I got a little emotional in my opening 

[श्रीमती कुसुम राय] 
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remarks because the story which I was telling you about the four generations is a story 
of my mother’s family and I had the good fortune, about three or four years ago, before I 
came to Parliament, when the then hon. Railway Minister, Ms. Mamata Banerjee, asked 
me to do a role as the Chairman of the Passenger Services Committee, which I enjoyed.

Now, Sir, through you, let me share some thoughts, some views, some constructive 
criticism and the way forward because I believe that there is a chance to take this forward 
(i) in your reply, and (ii) in the next Budget which you will present a few months from 
now.

Let me come to my first point today, that is, passenger fares. ` 30,000 crores 
negative is shown on the passenger fares. Sir, the Trinamool’ Congress disputes this 
figure of ` 30,000 crores. Our belief is that this figure is about ` 7,000 or ` 8,000 crores 
maximum. So, the first reason I should give you as to why we dispute this figure and I am 
happy that along with the Rail Mantriji, Nirmalaji is also here from the Finance Ministry. 
We heard a lot of things in the Budget about reforms and the way forward. That’s very 
good. If you are really serious about doing some serious reforms, look at those passenger 
fare distribution costs. Let me take you back to 1921. In 1921, Acworth Committee was 
set up. I don’t know who Mr. Acworth was, but there was an Acworth Committee set 
up in 1921 and four years later, on the recommendations of the Acworth Committee, in 
1925, the first Railway Budget was presented. I would like to tell the Minister that it has 
been 90 years and the way passenger fares are calculated or the heads which they are put 
under are the same as those which were proposed by the late and genius Mr. Acworth 90 
years ago. If you are serious about looking at that system, you have to look at Acworth. 
The first thing you might tell me is that why we did not look at the Acworth Committee 
recommendations when Mamataji was the Railway Minister. Well, a lot of work was 
done. Maybe, the spirit was strong but the flesh was weak and other developments took 
place after that. Sir, 95 per cent of the fares, which you are talking about, has not to do 
with Shatabdi, Duronto and Rajdhani. Ninety-five per cent is the base fare. In his speech 
and in the speeches of some of the Members from BJP, there is a mention of China. We 
hear a lot about China. I will just make two quick points on China. One, China does not 
touch the base fares. China hits you at the highest fares. Second point about China is that 
in China, the Government funds big projects. Sir, if you relook at those numbers, there 
is no reason (a) to push those passenger fares up before the Budget, (b) to push it up by 
14-fraction per cent, and (c) finding a reason to put the fares up again maybe in the next 
six or eight months. We do not buy the argument that if you want better amenities, if you 
want better safety, you have to pay more. Who has to pay more? Our belief is that the two 
are not linked to each other. That is on passenger fares.
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Sir, I would again like to quote from the Railway Minister’s Budget because by his 
own admission, Rail Mantriji seems to be in a dilemma. These are his words, not mine. I 
quote, “The dilemma of choosing between commercial viability and social viability.” Sir, 
there is no dilemma.  As far as Trinamool Congress is concerned, there is absolutely no 
dilemma. Social Viability - one, commercial viability - two. There have been enough Rail 
Budgets presented on this issue, and, if you are in a dilemma, well, please, try in the next 
few months to get out of this dilemma. Sir, the first Speaker from the BJP in this House 
and the Railway Minister in the other House said that their predecessors fell prey to the 
nasha of claps in the House when they announced these Budgets, and, through the speech, 
not much credit was given to the predecessor. When the hon. Leader of the Opposition, 
Ghulam Nabi ji, spoke, he also gave you a few examples of how these ideas were either 
robbed or pinched or the less generous would say, copy-paste. I humbly disagree with the 
learned Leader of the Opposition in this part of his speech because when he was referring 
to the copy-paste examples, he referred to 2013 Budget copy-pasted and made into 2014 
Budget. True. But, I want to go one step back for the Leader of the Opposition. If the NDA 
Government copy-pasted 2013, where was 2013 copy-pasted from? So, this is copy-paste 
of a copy-paste.

I want to give you few examples of where the original copy- paste came from. 
Let me give you just five or six quick examples. I quote from your Budget, Sir. You 
mentioned, “17,000 RPF constables and 4,000 women RPF constables”. Now, I quote 
from 2010. It mentioned, “Twelve companies of women RPF personnel to be named 
‘Mahila Vahini’; 16,000 ex-servicemen to be deployed in the force.” Now, a certain lady 
said this in her Budget speech in 2000-10. Fair enough. If you liked the idea, by all means, 
copy it but, at least, give the credit when it is due.

Again, I quote, “Railways propose to introduce modern trolleys at all important 
stations.” I am not quoting from 2014 Budget. I am quoting from 2010 Budget. You 
talked about the stations. These are already in existence in the stations. Let us come to 
the third one. I have got five, six examples, “improve linen management to bring about 
quality of washing through mechanized automatic laundries” - 2010 Budget. Now, listen 
to 2014 Budget. This is paraphrasing that they taught us in school. “Increased mechanized  
laundry in order to improve quality of bedrolls provided in AC coaches”. Maybe, in 
2009-10, they were only talking about the pillowcases and now you are talking about the 
bedrolls.

Coming to RO drinking water, it is the same as mentioned in 2010-11, and, 
implemented in four or five places, the Railway officers would update you. In 2009-10, 

[Shri Derek O’Brien]
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under the brand name ‘Mushkil-Aasaan’, automatic vending machines for selling tickets 
were there. In your Budget speech, you talked about next-generation e-ticketing system, 
already started in 2009-10. Cleanliness outsourcing - here, you did not refer to any of 
the Budget speeches. You referred to the Vision 2020 Document. Sir, to the best of my 
knowledge, cleanliness work has already been outsourced to Eureka Forbes. Domestic 
tourism - it is the same story, a repeat of 2010-11. Bullet trains - it was mentioned in the 
Vision 2020 Document by the Railway Minister, Ms. Mamata Banerjee in UPA-II. Even 
though it was mentioned in Vision 2020 Document, why was it not spoken about after 
that? What was the logic? In the same Document, Vision 2020, which you have 
generously copy-pasted in your current speech, freight corridors were also mentioned. 
These are, 1, 2, 3, 4, 5, 6. You have kept the freight corridors and you have kept the 
bullet train. Why was the bullet train not mentioned in five years? I hope in the next few 
minutes I can tell you why. One, the cost to build a bullet train per kilometer 
approximately can be between 150 to 200 crore rupees and the cost to build a dedicated 
freight corridor - I am not a railway expert. So, I am giving you lose figures which are 
read and understood - is anywhere between 10, 15 or 20 crores of rupees. So, because of 
the huge cost differences, the idea itself of a bullet train is great. But is this an idea 
whose time has come? Other speakers before me have mentioned also about the 
prohibitive costs of bullet trains. Sir, having generous digs at previous Railway 
Ministers, dismissing all that they have done and saying that every Railway Budget had 
been populism before this and this one is not, fine. If you do not do ‘populism’, why did 
you introduce 58 new trains, may I ask you, Sir? Fifty-eight new trains will require one 
thousand new wagons. One thousand new wagons is the total capacity of the Integral 
Coach Factory in Chennai, plus you have to replace ail your existing old wagons. So, do 
not tell us that you do not want to do ‘populism’. Then, slip all this in. Sir, I think it is 
my duty here to recap some of the big contributions which have been made by former 
Railway Ministers. I am not playing politics here for the next twenty minutes because I 
was not even for the first ten. But we need to appreciate what has been done in the past. 
Gopalaswami Ayyangar introduced the concept of Railway Zones. If it was not for 
Madhu Dandavateji, perhaps we would still have railway sleepers which did not have 
the cushions. Those were all having wooden cushions and Madhu Dandavateji 
introduced cushions. It was Madhavrao Scindiaji who was the first to seriously take IT 
as a serious player and integrated the Indian Railways. Shri Nitish Kumar introduced 
the Tatkal Scheme and also Sampark Kranti. Laluji introduced the Garib Rath. Mamata 
Benerjee gave the Vision 2020 Document, Duronto Express and Izzat Passes. These 
Railway Ministers, in their past, have also created brands across parties. If Laluji 
created a Garib Rath, which was the cheaper version of the Rajdhani, Sampark Kranti 
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had a very interesting concept where it would go from Delhi to a State and in that State, 
it would have many stops. After Rajdhani and Shatabdi, Duronto is an idea; it is a big 
idea. These are the big ideas. Tell us, in your Budget, which is your one big idea. The 
only big idea is the bullet train, which will take many years to become a reality. My 
Hindi is very bad. I am going for Hindi tuition. I am trying to improve but I am good 
enough to have learnt at least four words ‘सबका साथ, सबका विकास’. I want to give you 
some examples of how this has remained a slogan. Let me give you two examples and 
then, I am afraid, you will have to put on your headsets because I am going to speak in 
the language of the State where I come from and I am more comfortable in speaking. 
Let me give you two examples. These have to qualify to go into the Guinness Book of 
World Records. Adra Coach Factory, you may remember the story of Adra that I told 
you in the beginning, and Kharagpur Wagon Factory are in Bengal. The total budget for 
the Adra Coach Factory is ` 176 crores and for Kharagpur, it is ` 100 crores.

If he had allocated ten crore rupees, we would have said that it is not bad because it 
would take ten years to build it. If he had allocated five crore rupees, we would have felt 
happy. If he had allocated one crore rupees, we would not have been smiling. If he had 
allocated one lakh rupees, we would have been shattered. But it is one thousand rupees! 
It is one thousand rupees for a project of Rs.176 crore!

*Now I shall speak in Bengali. You have allocated a mere ` 1000 for the ` 176 crore 
project for Adra Coach Factory. Many thanks to you. Again, you have allocated just ` 1000 
for the sanctioned ` 100 crore project for Kharagpur Wagon Factory. What has been wrong 
with West Bengal? Hadn’t it voted for the BJP? BJP has garnered 15-16% vote share in 
the elections. They now have 2 Members of Parliament (Lok Sabha), while we have 34 
Members of Parliament (Lok Sabha) from West Bengal. Bengal does not go begging for 
anything. Let me say something more. Kolkata Metro is the only Metro run by the Indian 
Railways. Everyone else is independent. And it’s the first Metro. Out of ` 10,000-crore for 
Kolkata Metro, you have allocated just ` 500 crore.

Toy Train’ Darjeeling is a UN heritage site. You must look at the ways to improve 
and help out the toy train in Darjeeling. You have mentioned about the High-speed 
Diamond Quadrangle, but Kolkata is out of the area covered by the Quadrangle. Let me 
say further more.

I seek the indulgence and patience of my colleagues here. And I am not being shy 
about this, because I have to read a list of about eight projects where the total cost of 
projects is ` 400-500 crore.

*English translation of the original speech made in Bengali.

[Shri Derek O’Brien]
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MR. DEPUTY CHAIRMAN: Derek .

SHRI DEREK O’BRIEN: Sir, there is only one speaker here. We have 28 minutes.

MR. DEPUTY CHAIRMAN: That is what I wanted to tell you. You know that. You 
proceed then. I only wanted to caution you.

SHRI DEREK O’BRIEN: Yes, Sir. Let me now speak about the expansion of 
Circular Railway. Out of ̀  281 crore, you have allocated just ̀  2 crore. For Lakshmikanto-
Namkhana route, out of ` 400 crore, just ` 1 crore was allocated. For Tarakeshwar- 
Bishnupur route, out of ` 900 crore, you have allocated ` 5 crore. For the route of 
Tarakeshwar-Magra-Furfura, out of ` 350 crore, you have allocated a meagre ` 20 lakh. 
For the Hasnabad - Hlimalganj route worth ` 250 crore, it has got only an allocation of 
` 50 lakh. There is a long list of projects in West Bengal being overlooked: Howrah, 
Digha to Jaleshwar, Tamluk to Digha, Badula to Lalgarh. There is Diamond Harbour line 
upgradation. Then there is Canning line upgradation. I am sure Mantriji has seen this 
entire list and, in his -wisdom, has given this pitiful allocation to Bengal.

Sir, let me move on to another very fascinating part of this subject which is freight. 
Twenty years ago, sixty per cent of the total freight traffic which moved in India moved 
by the Railways. That sixty per cent figure has come down to thirty-one per cent. Blame 
all the former Railway Ministers for it. Fine. Freight is growing at 4.8 per cent. And if I 
were to believe the Finance Minister and what he said, and there is no reason to disbelieve 
him, we are growing at 5.4 percent. If the economy is growing at six per cent, freight 
cannot be growing at 4.8 per cent. You need some ideas to get freight to grow at six-plus 
or seven per cent. Where is freight losing out to, Sir?

I have two points to make. One is this. Out of 250 million tonnes food grains that 
the Food Corporation of India moves, the Railways move 50 million tonnes. Out of about 
290 million tonnes of cement, 90 million tonnes move through the Railways. Now, where 
is the problem? The problem is that the Railways are losing out to road. We will give you 
two solutions. I urge you to, at least, try them, because some of them have already been 
tried as pilot project. You cannot compete with road.

First one is on the Railways. You cannot book a consignment of 1,000 tonnes or 
1,500 tonnes today. You cannot. Capacity of each railway wagon is sixty tonnes. Ten 
wagons means 600 tonnes. Where do you go? You go to the road. Now, you need to stop 
competing with road. You need to make road your partner. So, we recommend that what 
was done in Konkan, try that again. It was RORO. The concept of RORO is Roll On Roll 
Off. So, the trucks are absolutely loaded on to the train. The trucks don’t move but the 
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train moves and they are knocked off at the destination. Sir, please try RORO as a pilot 
project. The other pilot project which you ought to try is the road railer project. It is a 
steel wheel which is also a pneumatic tyre. That is the basic concept. So, these are two 
small ideas for freight. The idea is not to compete with roads. Secondly, you have to get 
smaller tonnages, much smaller tonnages, not 3000 or 4000 tonnes. There is a thought in 
the Budget. And I will give credit where it is due. There is a thought on parcel. Extend 
that thought into freight and then you would be talking about 500-600 tonnes and that is 
why you would not be competing with roads.

Sir, I will make four sentences and four quick points before concluding. The first of 
those points is on catering policy. Sir, there is a new catering policy in place which was 
put together in 2010. Sir, I urge you to please take a look at that catering policy. With all 
the responsibility at my command, please find out whether one family runs the catering 
business in the Indian Railways. The name of the company is Comesum. Comesum is a 
racket in the Indian Railways. Do what you can to break this racket. It is one family with 
different addresses. Second point is diesel hikes are linked to airfares. Sir, please do not 
link diesel hikes to airfares. We have spoken a lot on this. On FDI, defence, insurance and 
rail, the view of my Party is very, very well known and the magic PPP pill will not solve 
all your problems.

Sir, I conclude with the point on safety. Before I come to any different kind of 
safety, I would speak about the elephant corridor. That is also a safety issue. From Alipur 
Duar to Jalpaiguri, elephants are being killed. There are rules in place. The Railways have 
the rules. Sir, through you, I urge the Minister to implement those rules about not driving. 
There is also a Supreme Court order in this regard. Elephants are getting killed. One out 
of three level crossings in this country is unmanned. Our suggestion is, put a time-line in 
place. Otherwise, there is no other solution for this. Sir, I would conclude now.

Sir, I also love being on internet, love tweeting and being on Facebook and 
everything. Sir, ‘Wifi’ is a favourite four-letter word. But, I will tell you a story which 
might make you think about another four-letter word. The story goes back 10-11 years to 
one Paresh Nathwani. Paresh Nathwani is a pipe dealer in Kandivali in Mumbai. It s a true 
story. About 10 or 11 years ago, Paresh Nathwani saw that someone was knocked down 
by a train, which was horrific to him. Then, they got these advertising banners to wrap the 
body of that person. This happened in Grant Road. So, from that time, Paresh Nathwani 
religiously goes to Grant Road and Andheri station everyday. Ten shrouds are needed 
everyday for accidents on the suburban trains in Mumbai. Paresh Nathwani gives two. 
That means, 650 yards of cloth every year are not enough to prevent those rail accidents 
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in Mumbai. Sir, safety is an issue. On the bigger point of safety, Sir, we can recommend to 
you that the ACD, Anti-Collision Device, is the best way to go. That has been tested. But, 
coming back to my story, Paresh Nathwani and his friends give out those shrouds. The 
only way that number of 4000 can come down and disappear is not by a four-letter word 
called ‘Wifi’, but by another four-letter word called ‘Wall’. Sir, ‘Wifi’ is important, but 
you decide whether you still want to go with the second four-letter word. Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Derek O’Brien for adhering to the 
time limit and cooperating with the Chair. Now, Shrimati Kahkashan Perween.

श्रीमिी कहकशा ंपरवीन (वबहार) : माननीय उपसभापवत महोिय, लोकतंत्र की इस सि्दोच्च 

पचंायत में आज मुझे पहली बार बोलने का मौका वमला है, इसके वलए मैं आपका और अपने 

नेताओ ंका शुवक्रया अिा करती हंू और साथ ही साथ मैं आपका और इस सिन का आशीि्चाि भी 
चाहंूगी। मैं माननीय रेल मंत्री जी को मुबारकबाि िेना चाहती हंू वक उनका यह पहला रेल बजट 

है, लेवकन इस बात के वलए अपना असतंोष व्यक्त करना चाहती हंू वक यह रेल बजट आम लोगों 
का बजट नहीं है, बबल्क पूजंीपवतयों का बजट है। इसमें आम लोगों का ख्याल नहीं रखा गया है, 

इसमें जो गरीब तबके के लोग हैं उनका ख्याल नहीं रखा गया है। मैं यह बताना चाहती हंू वक िेश 

की जनसखं्या के 80 प्रवतशत लोग साधारण वड्लबे में सिर करते हैं, या विर स्लीपर क्लास में 

सिर करते हैं। अगर वकसी भी ट्रेन को िेखा जाए, तो उसमें एसी की जो बोवगया ंरहती हैं, ि े

ज्यािा से ज्यािा पाचं या िह रहती हैं, उसमें ज्यािातर वड्लबे स्लीपर क्लास के होते हैं या विर 

साधारण क्लास के होते हैं। मैं आपको यह भी बतलाना चाहती हंू वक राजधानी ट्रेन से जो मेरा 

पहला सिर हुआ है, िह 22 मई, 2014 को हुआ है। जब मैं राज्य सभा की सिस्य बनी, तब मैंने 

पहला सिर राजधानी ट्रेन से वकया। िह इसवलए वक मैं एक मध्यमिग्टीय पवरिार से आती हंू और 

हमारी जेब इस बात की इजाजत नहीं िेती वक मैं एसी से या राजधानी से सिर कर पाती। मैं यह 

कहना चाहती हंू वक माननीय मंत्री महोिय, जो आपने रेल का वकराया बढ़ाया है, इसके बारे में 

आप यह कह रहे हैं वक यह कागें्रस के लोगों का प्रस्ताि था। जब से मैं सिन में आई हंू, मुझे यह 

सुनने का मौका वमला है वक यह उन लोगों का प्रस्ताि था, हम लोगों ने तो उस पर वसि्म  काम 

वकया है। मैं कहना चाहती हंू वक एक कहाित है-‘अंधेरे को कोसने से अच्िा है एक िीप जलाना’। 

आप एक िीप जलाएं, अंधेरे को कोसें नहीं।

माननीय उपसभापवत महोिय, मैं माननीय मंत्री जी से कहना चाहती हंू वक अगर वहन्िुस्तान 

के नक्शे को िेखा जाए, तो वहन्िुस्तान के नक्शे में वबहार िह स्थान रखता है, जहा ंइंसानी विल 

होता है। अगर इंसान के विल को ठेस पहंुचती है, अगर इंसान के विल को थोड़ी तकलीि 

पहंुचती है, तो उससे इंसानी वजस्म को नुकसान होता है और उससे कहीं इंसानी वजस्म खत्म भी 

हो सकता है। मैं कहना चाहती हंू वक आपने जो बजट पेश वकया है, इस बजट में आपने वबहार 

को नज़रअंिाज वकया है। आपने उस वबहार को नज़रअंिाज वकया है, जो महात्मा बुद्ध की ज्ञान-

स्थली रही है, आपने उस वबहार को नजरअंिाज वकया है, जो भगिान महािीर की जन्म-स्थली 
रही है, आपने उस वबहार को नज़रअंिाज वकया है, जो सीता-माता की जन्म-भवूम रही है, आपने 

उस वबहार को अनिेखा वकया है, जहा ं से महात्मा गाधंी ने अपने सत्याग्रह का आंिोलन शुरू 
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वकया था, आपने उस वबहार को नज़रअंिाज वकया है, वजसमें लोकनायक जय प्रकाश अपनी 
क्रावंत िेड़ी थी, आपने उस वबहार को नज़रअंिाज वकया है, वजसने प्राचीन काल में नालिंा 
विश्िविद्यालय एि ंविक्रमवशला विश्िविद्यालय से ज्ञान की रोशनी वबखेरने का काम वकया, आपने 

उस वबहार को नज़रअंिाज वकया है, वजसमें िेश के प्रथम राष्ट्रपवत डा. राजेन्द्र प्रसाि जी ने 

जन्म वलया। मैं आपसे गुजावरश करना चाहती हंू वक आप हमारे वबहार के लोगों को नजरअंिाज न 

करें। मैं आपसे पूिना चाहती हंू वक जो पूि्म की सरकार ने बहुत सारी घोषणाएं की थीं, उस पूि्म 
की सरकार द्वारा की हुई घोषणाओं के कामों को क्या आप पूरा नहीं करेंगे? पूि्म के बजट में 
वबहार में हरनोत के वलए रेल कोच िैक्टरी की घोषणा की गई थी, कोसी रेल पुल की बात की 
गई थी,... हाजीपुर-सुगोली रेल लाइन की घोषणा की गई थी। िीघा-सोनपुर रेल सड़क पुल की 
घोषणा की गई थी। राजगीर-वहसिा-वतलैया रेल माग्म योजना की घोषणा की गई थी। िेिघर से 

सुलतानगजं रेल लाइन की घोषणा की गई थी। मंुगेर में गगंा निी रेल पुल के वनम्चाण की बात 

कही गई थी। इन सारी योजनाओं को अभी तक पूरा नहीं वकया गया है। मैं आपसे आग्रह करती 
हंू, अपने वबहारिावसयों के वलए आपसे विनती करती हंू वक पूि्म की सरकार ने जो घोषणाएं की हैं, 

उन घोषणाओं को पूरा करने का काम आप करें।

माननीय मंत्री महोिय, मैंने ...(व्यवधान)... माननीय मंत्री महोिय ...(व्यवधान)...

MR. DEPUTY CHAIRMAN : Don’t interrupt. It is a maiden speech.

श्रीमिी कहकशा ंपरवीन : माननीय मंत्री महोिय, मैं यह कहना चाहती हंू वक आपने चार 
हजार मवहलाओं की नौकरी की बात कही है, उनकी वहस्सेिारी और भागीिारी की बात कही है, 
लेवकन हम औरतें तो आधी आबािी हैं। आपने उस तरह का वहसाब हम लोगों के साथ रखा है, 
जैसे ‘ऊट के मंुह में जीरा’ इसवलए इसमें हम लोगों की तािाि, मवहला रेलकरमयों की तािाि भी 
बढ़ानी होगी। आप जानते हैं वक ्रिह्मा ने जब कामों का बटंिारा वकया था, तो वशक्षा का काम मा ं
सरस्िती जी को विया था और धन की वजम्मेिारी लक्ष्मी जी को िी गई थी। शबक्त का काम अगर 
वकसी को विया गया था, तो िह िुग्चा जी को विया गया था और शास्त्रों में भी वलखा है-

‘या िेिी सि्मभतेूषु शबक्तरूपेण सबंस्थता, 
नमस्तस्यै नमस्तस्यै नमस्तस्यै नमो नम:।।’

मैं यह कहती हंू वक आपने रेलि ेमें जो चार हजार मवहला कासं्टेबलों की भत्टी की बात कही 

है, कृपया आप उस सखं्या को बढ़ाएं। मैं यह जानती हंू वक मवहलाएं वकसी से कम नहीं हैं, 

इसवलए मवहला टी.टी. या मवहला टी.सी. की बात भी आप करें। अगर आप मवहला काउंटरों की 

बात करते हैं, आप मवहला की सुरक्षा की बात करते हैं, तो सबसे पहले स्टेशन पर जाकर िेवखए 

वक एक ही मवहला काउंटर रहता है, वजस पर कािी भीड़ रहती है। कभी औरत अपने आपको 

सभंालती है, कभी अपने कपड़ों को सभंालती है, कभी अपने बच्चे को सभंालती है, कभी अपने 

समान को सभंालती है और कािी विक्कतों के साथ वटकट कटाते हुए िह ट्रेन पर जाती है। 

कभी-कभी ऐसा होता है वक उसे िौड़कर ट्रेन पकड़नी पड़ती है, इसवलए मैं माननीय मंत्री जी से 

आग्रह करंूगी वक इसका भी ख्याल रखा जाए और मवहला वटकट काउंटरों में बढ़ोतरी की जाए। 

[श्रीमती कहकशा ंपरिीन]
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महोिय, मैं माननीय मंत्री जी से कहना चाहती हंू वक अक्सर इलेक्ट्रॉवनक मीवडया या टप्रट 

मीवडया में हम िेखते हैं, वजसमें कहा जाता है वक चलती हुई ट्रेन में मवहला ने एक बच्चे को जन्म 

विया। अक्सर टी.िी. में यह विखाया जाता है या अखबारों में यह खबर िपी है। इसवलए मैं 
माननीय मंत्री जी से कहना चाहंूगी वक हर ट्रेन में एक वड्लबा िह हो, वजसमें यह वजक्र वकया जाए 

वक जो गभ्मित्टी मवहलाएं होंगी, ि ेउस वड्लबे में सिर करेंगी और उनकी सुविधा के वलए हर प्रमुख 

स्ट्रेशन पर एक मवहला डॉक्टर की आिश्यकता है। अगर ट्रेनों में ऐसी सुविधा कर िी जाए, तो 
यह बहुत ही अच्िा होगा। 

माननीय मंत्री महोिय, मैं अपनी बात को आगे बढ़ाते हुए यह कहना चाहती हंू वक आपने 

बुलेट ट्रेन चलाने की बात कही है, मैं इसका स्िागत करती हंू, लेवकन मैं आपको यह बताना 
चाहंूगी वक जब बुलेट ट्रेन चलाने में 60 हजार करोड़ रुपए खच्म हो रहे हैं, तो जो हमारी ट्रेनों की 
रफ्तार कम है, जो उनके ट्रैक में सुधार की आिश्यकता है, जो ट्रैक के िोहरीकरण की 
आिश्यकता है, पहले उस पर हम काम करें। अभी मैं आपको बताती हंू वक वपिले इतिार को हम 

लोगा ‘हािड़ा राजधानी’ में सिर कर रहे थे, उस ट्रेन के यहा ंपहंुचने का समय 9 बजकर 55 
वमनट है, लेवकन उसने मुझे यहा ं12 बजकर 10 वमनट पर पहंुचाया, तो इसवलए पहले मौजूिा 
ट्रेनों में सुधार की आिश्यकता है, विर आप बुलेट ट्रेन की बात करें।

महोिय, मैं एक कहानी बताना चाहती हंू एक लड़का रात के अंधेरे में आसमान को िेखते 

हुए चला जा रहा था। एक बढ़ूी ने उससे पूिा, बेटा, तुम क्या कर रहे हो? उसने कहा - मैं तारों 
का अिलोकन कर रहा हंू और िह चला जा रहा था, चला जा रहा था। बढ़ूी भी उसके साथ चली 
जा रही थी। अचानक उसका पैर गडे्ढ में चला गया। बढ़ूी औरत ने पूिा वक यह क्या हो गया है? 

तब उस लड़के ने जिाब विया वक मेरा पैर गडे्ढ में वगर गया है। तब बढ़ूी औरत ने कहा वक बेटा, 
तुम आसमान िेख रहे हो, अच्िी बात है, लेवकन जमीन को भी िेखो तावक गडे्ढ में न वगर जाओ। 
सर, भागलपुर से आती हंू, भागलपुर हमारा घर है, िहा ंसे मैंने राजनीवत की शुरूआत की। सबसे 

पहले भागलपुर के लोगों ने मुझे िहा पर िाड्म काउंसलर चुना और मुझे प्रथम मवहला मेयर होने 

का गौरि प्राप्त हुआ, इसवलए िहा ंके प्रवत मेरी कुि जिाबिेही बनती है। िह मेरी ससुराल है, 
इसवलए िहा ंके लोगों की परेशावनयों को मैं आपके बीच रखना चाहती हंू। माननीय मंत्री महोिय 

कृपया इस पर नज़र-ए-इनायत करेंगे। भागलपुर में ट्रेनों की जो रफ्तार है, विल्ली से भागलपुर के 

वलए जो ट्रेन चलती है, उसकी रफ्तार पटना के बाि इतनी कम हो जाती है वक ऐसा लगता है 

वक ट्रेन से उतरकर अगर आिमी पैिल सिर कर ले तो बेहतर है, रोने को मन करता है, 
इसवलए मैं आपसे कहना चाहती हू वक गावड़यों की रफ्तार में तेजी लाएं। आप भागलपुर से आनन्ि 

विहार और भागलपुर से लोकमान्य वतलक, जनशता्लिी एक्सपे्रस चलाने का काम करें। मान्यिर, 
मनेै आपसे एक सिाल पूिा था, पूि्म की सरकार ने इसकी घोषणा की थी वक भागलपुर को रेल 

मंडल बनाया जाएगा, लेवकन जब मैंने आपसे यह सिाल वकया वक रेल मंडल बनाने की आपकी 
योजना है तो आपने सीधा मुझे यह जिाब िे विया, ‘प्रश्न ही नहीं उठता है।’ इस बात से मुझे 

कािी िुख हुआ है। सर, भागलपुर िह सरजम्टी है, जहा ंपर उत्तरिावहनी गगंा बहती है, जहा ं
विक्रमवशला विश्िविद्यालय ने प्राचीन काल में ज्ञान की रोशनी वबखेरने का काम वकया है। 
भागलपुर िह सरजमीं है जो िानिीर कण्म की धरती है, जो रोजाना सिा मन सोना लोगों को िान 

वकया करते थे। आज िह भागलपुर अपनी बिहाली पर रो रहा है। मालिा वडिीज़न है, भागलपुर 
िह स्टेशन है, जो सबसे आमिनी िेने िाला जंक्शन है इसवलए मैं आपसे गुजावरश करंूगी वक 
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आप उस पर ध्यान िें। कोलकाता की िो ट्रेनें िहा ंचलती है, एक जमालपुर -हािड़ा चलती है 

और एक गया-हािड़ा चलती है, लेवकन उनमें इतनी भीड़ होती है वक वटकट वमलने में इतनी 

िुश्िारी होती है वक िटेटग वटकट भी नही वमलती है और ‘नो रूम’ वलखा रहता है। इसवलए मैं 

आपसे गुजावरश करती हंू वक अगर सुबह के समय भागलपुर से िध्ममान तक एक ट्रेन चला िी 

जाए तो लोगों को कािी सहूवलयत होगी। मैं यह कहना चाहती हंू वक भागलपुर स्टेशन से नॉथ्म 

और साउथ यात्री के आमि-रफ्त का रास्ता बनाया जाए। मैं माननीय मंत्री महोिय से यह आग्रह 

करना चाहती हंू वक ि ेमेरी बातों पर ध्यान िें। सर, मैं राचंी की बेटी हंू और भागलपुर की बहू हंू, 

मेरे यहा ंझारखंड से आए सासंि सजीि जी बठेै हैं। मैं उन्हें चाचा कहती हंू। ि ेयहा ंबठेै हुए हैं ि े

कह रहे थे वक राजधानी ट्रेन सप्ताह में वसि्म  िो ही विन चलती है। महोिय, उस राजधानी ट्रेन 

को सप्ताह में सातों विन चलाया जाए। मैं इसकी मागं रखती हंू। कवहटार से पटना के वलए 

इंटरवसटी चलती है, मैं कहना चाहती हंू वक अगर उसे आप जोगबनी से चलाएं तो कािी अच्िा 

होगा। सर, आवखर में एक बात कहकर मैं अपनी बात समाप्त करना चाहंूगी। इस बजट को 

िेखकर मुझे ऐसा लगाता है वक: 

"भाजपा कह रही, यह बड़ा तोहिा है, 

जनता कह रही, यह बड़ा धोखा है। 

बहुमत का यह अच्िा मौका है, 

यह पूजंीपवतयों का लेखा-जोखा है।।"

शुवक्रया।

MR. DEPUTY CHAIRMAN: It was a very interesting speech with stories and all.

DR. V. MAITREYAN (Tamil Nadu): Sir, it was a maiden speech.

श्री उपसभापवि : आप बहुत अच्िा बोलीं।

श्रीमिी कहकशा ंपरवीन : शुवक्रया, सर। 

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, you know the time constraints.

DR. V. MAITREYAN: I will not exceed five minutes and it will be non-
controversial!

MR. DEPUTY CHAIRMAN: Then that is news!

DR. V. MAITREYAN: Mr. Deputy Chairman, Sir, since two Members from my 
party have already spoken elaborately, I will have a single point focus on the Mahamaham 
festival and the request from the people of my native district, Thanjavur, in this regard 
to the hon. Railway Minister. Situated on the banks of the River Cauvery, Kumbakonam 
is famous for its religious, cultural, industrial and commercial aspects. It is a ‘City of 
temples’ with nearly 300 temples in the city itself and hundreds more in the neighbourhood 
and most of them being ancient and legendary.

[श्रीमती कहकशा ंपरिीन]



[22 July, 2014] 335The Budget (Railways) 2014-15 and Govt. Bills
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The famous Mahamaham festival is celebrated here once in every 12 years. It 
attracts millions of pilgrims. Mahamaham is celebrated in the year 2004 and millions of 
people come. They congregate here to have a holy dip in the sacred tank. This festival is 
considered to be the Kumbh Mela of the South.

The Mahamaham occurs once in 12 years, during the full moon of the Tamil month 
of Maasi i.e., February-March when the Moon is in conjunction with the lunar asterism 
i.e., Maha Nakshatram and when Jupiter is in the constellation of the Leo. Incidentally, 
Maasi Maham is the birthday of my party chief and Chief Minister of Tamil Nadu Puratchi 
Thalaivi Amma.

Sir, the last Mahamaham was in 2004. The next Mahamaham is due in February-
March 2016 and the city has to be geared up now itself to meet the demands of heavy traffic 
of men and material. More than 10 million pilgrims are expected to attend this festival. 
Hence, I request the hon. Railway Minister to undertake the following measures.

Firstly, the main line between Villupuram and Trichy via Mayiladuthurai is a single 
line route and passes through thickly populated areas and places of tourist and economic 
importance such as Cuddalore, Chidambaram, Mayiladuthurai, Kumbakonam, Thanjavur, 
etc. Single line availability poses problem for the passage and new, long-distance and 
faster trains could not be introduced in this passenger predominant section. The doubling 
work between Ponmalai (Trichy) and Thanjavur has been sanctioned and work is going 
on at a snail’s pace. Hence, as a prelude for converting the main line into a double track 
route, doubling work between Thanjavur and Kumbakonam may be completed before 
Mahamaham in 2016. This will enable faster movement of several passenger and express 
trains to be operated during Mahamaham period.

Secondly, survey for 65 kms. long Kumbakonam- Virudhachalam new railway line 
via Jayamkondan and Andimadam has been completed and is waiting for the approval 
of the Railway Board. The estimate is around Rs. 750 crores. If this line is expedited to 
be completed before the Mahamaham, this route will be an alternate route to Chennai, 
Tirupati, Bangalore, etc.

Sir, present halt stations at Darasuram and Thirunageswaram, which are adjacent 
to Kumbakonam, should be converted into a block station i.e., crossing station. This will 
enable better platform management at Kumbakonam during Mahamaham.

Sir, facelift should be given to other nearby stations such as Papanasam, Swamimalai 
and Aduthurai with additional improved amenities. Pilgrims visiting Mahamaham festival 
use these stations to visit adjoining temples.
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Fifthly, all the three platforms in Kumbakonam Railway Station should be extended 
suitably to accommodate 24 train coaches. Roofings at Platform No. 2 and 3 should 
cover the entire platform area. Foot-over-Bridge should be extended to Platform No. 3. 
Since most long-distance trains with a large number of coaches will be operated during 
Mahamaham, extension of platform links should be made in all platforms.

Sixthly, a Rail Yatri Nivas may be opened at Kumbakonam. Three retiring rooms 
available at present are heavily occupied and there is no demand for such rooms.

Coach terminal facility does not exist in the main line area between Villupuram and 
Trichy. Lack of such coach terminal facility is cited as reason for non-extension of various 
long-distance trains up to Kumbakonam and Thanjavur though there is a great demand and 
patronage. Hence, a coach terminal facility may be established at Kumbakonam. Similar 
facility is available at Allepey and Kottayam which are also intermediate stations.

I request the hon. Minister for following considerations.

1. Running the present Tri-weekly Rameswaram Tirupati Express everyday.

2. Extension of the present Nellai-Trichy intercity express to Mayiladuthurai i.e.,  
  Nellai-Mayiladuthurai Intercity Express.

3. Introduction of a daily intercity express between Chennai and Thanjavur on  
  the main line in addition to the existing trains.

4. Lastly, running shuttle trains from Kumbakonam to other nearby stations in  
  sufficient numbers during the peak period of Mahamaham.

श्री उपसभापवि : प्रो. राम गोपाल यािि जी, आपको मालमू है वक समय की कमी है।

श्री नरेश अग्रवाल (उत्तर प्रिेश) : उपसभापवत जी, िो मेम्बस्म मेडन स्पीच िाले थे। ि ेहमारी 
पाट्टी के मेम्बस्म नहीं थे।

प्रो. राम गोपाल यादव (उत्तर प्रिेश) : उपसभापवत जी, जब आप घंटी बजा िेंगे, तब मैं 
बोलना बिं कर िंूगा।

श्री उपसभापवि : ठीक है।

प्रो. राम गोपाल यादव : धन्यिाि श्रीमन्। मैं इस रेल बजट पर न तो कोई आलोचना करने 

और न ही कोई कमी वनकालने की दृबष्ट से खड़ा हुआ हंू। मैं अपने अनुभि से यह बता रहा हंू वक 

िेश ने चाहे वजतनी भी तरक्की की हो, लेवकन आज से पैंतालीस साल पहले रेल यात्रा वजतनी 

सुगम थी, उससे ज्यािा कवठन और तकलीफ़िेह यात्रा अब है। डॉ. साहब तथा माननीय मंत्री जी, 

मैं यह बात इसवलए कह रहा हंू, क्योंवक 1967-68 में, जब मैं एम.एस.सी. में पढ़ता था तो इटािा 
से आगरा पढ़ने के वलए जाता था। मैं पैसेन्जर ट्रेन से जाता था और इटािा से आगरा के बीच का 

[Dr. V. Maitreyan]
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तीन रुपये वकराया लगता था। ऐसी समस्या कभी नहीं होती थी वक सीट नहीं वमली, धक्का-मुक्की 

में लड़के वगर गए या लटक कर चल रहे हैं, लेवकन अब मैं यह सब िेखता हंू। अभी यहा ंनई 

विल्ली रेलि ेस्टेशन से सिा चार बजे पूि्म एक्सपे्रस िूटती है। एस.सी. िास्ट्म वड्लबे के ठीक आगे 

िो जनरल बोगीज़ लगी होती हैं। िहा ंपर पुवलस को, आर.पी.एि. को यावत्रयों को कंट्रोल करने 

के वलए रोजाना डंडे चलाने पड़ते हैं और आधे से ज्यािा यात्री तो चढ़ भी नहीं पाते हैं। कभी बच्चे 
चढ़ जाते हैं, तो मा ंरह जाती है, मा ंऔर बच्चे चढ जाते हैं तो उनका बाप िूट जाता है और यवि 

कहीं बीच स्टेशन पर कोई पानी पीने के वलए उतर गया, तो पता चलता है वक ट्रेन चली गई, 
बच्चे ट्रेन में चले गए और आप पानी लेता रहा गया। असली समस्या यह है। िेश के सबसे ज्यािा 
काम की चीज, आम जनता के काम की चीज रेलि े है। मैं आपको भाग्यशाली समझता हंू वक 

आपको यह मंत्रालय वमला है। इससे बड़ी सेिा नहीं हो सकती है क्योंवक इसके जवरए वजतने  बड़े 
पैमाने पर जनता सेिा की जा सकती है, िह अन्य वकसी िूसरे विभाग के जवरये नहीं की जा 
सकती है। इसके जवरये ही गरीब आिमी चलता है। अगर िह बस में चलता है तो उसका रेल से 

िोगुना, तीन गुना ज्यािा वकराया लगता है। गरीब आिमी की केिल यही सिारी है, लेवकन उसमें 
आम आिमी के वलए वड्लबा है ही नहीं। आप वकसी भी एक्सपे्रस ट्रेन में जाइए, एस.सी. िस्ट्म, 
सैकंड, थड्म, विर वरजि्सेशन िाले वड्लबे लगे होते हैं, लेवकन जनरल बोगीज़ वसि्म  एक या िो 
होती हैं। मैं जब से पारलयामेंट में आया हंू- मुझे बीस साल से ज्यािा हो गए हैं, मैं तब से मागं कर 

रहा हंू वक आप रेल में जनरल बोगीज को बढ़ाइए। यह सही है वक ट्रेन में आराम हुआ है, लेवकन 

पैसे िालों को आराम हुआ, एम.पीज. को हुआ है, क्योंवक उनको एयर कंडीशन्ड गावड़यों में बठैने 

का मौका वमलता है। आप जब चाहे वरजि्सेशन करा लीवजए, वरजि्सेशन वमल जाता है। चाहे जो 
सत्ता में रहा हो, आम आिमी  को कोई आराम नहीं वमला। चाहे आप सत्ता में रहे हों, ये सत्ता में 
रहे हों या हम सत्ता में रहे हों, लेवकन आम आिमी के वलए कुि नहीं हुआ है। आज बहुत खराब 

बस्थवत है। जो गावड़या ंअच्िी भी हैं, जैसे शता्लिी एक्सपे्रस है, यह लखनऊ से विल्ली आती है, 
अगर आप इसका खाना खा लें, तो बीमार पड़ जाएंगे। चूवंक यह रात िस बजे के बाि विल्ली 
पहंुचती है, इसवलए लोगों को ट्रेन में भोजन खाना ही पड़ता है। हमारे जैसे आिमी के साथ आज 

तक ऐसा नहीं हुआ वक अगर खाना खा वलया, तो अगले विन पेट न खराब हुआ हो। मैं उस ट्रेन 

में कभी खाना खाता नहीं हंू, और तो और मैं उस ट्रेन से जाता ही नहीं हंू। इस पर कोई चैटकग 

नहीं है। आपका जो रेल नीर है, इसकी िहीं पर रीविटलग हो जाती है। नल से पानी भरते हैं, 
बोतल सील करते हैं और लोगों को बेच िेते हैं। रेल में पानी खराब है, खाना खराब है। आप कभी 
नई विल्ली रेलि ेस्टेशन पर जनरल बोगीज़ के वड्लबों में अकस्मात् चले जाइए, जब स्टेशन पर 
गाड़ी आती है, तो उसके अंिर कुि टाउट लोग पहले से ही बठैकर आ जाते हैं। िह जनरल बोगी 
को घेरे हुए होते हैं और रुपए मागंते हैं वक 10 रुपए िोगे, तो तुम्हें बठैने के वलए जगह िे िेंगे। 
यह होता है। ...(व्यवधान)... अब रेट बढ़ गया होगा, हमें नहीं मालमू, लेवकन यह जरूरी होता है।

इसके अलािा, मानि रवहत काटसग्ज पर लगातार िुघ्मटनाएं होती हैं। मान लीवजए वक एक 

मानि रवहत क्राटसग पर िुघ्मटना हो गई, कोई ट्रैक्टर ट्रेन से टकरा गया या कोई बस ट्रेन से 

टकरा गई, 40-50 आिमी मर गए, तो आप उनको वजतना मुआिजा िेते हैं, वजतना कंपेंसेशन 

िेते हैं, उसमें तो कई मानि रवहत क्राटसग्ज ठीक की जा सकती हैं, इसके वलए आिमी रखे जा 
सकते हैं। लगातार इसकी मागं होती रहती है, लेवकन इसकी तरि कोई ध्यान नहीं विया जाता। 
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आप बुलेट ट्रेन चलाएंगे। एक बुलेट ट्रेन चलाने में वजतना पैसा लगेगा, उसमें तो सारे वहन्िुस्तान 

का जो ित्ममान वसस्टम है, उसको आप ठीक कर सकते हैं। यह बुलेट ट्रेन कभी नहीं चलेगी, आप 

चाहे वजतना इसका प्रयास कीवजए। आज मैं यह वरकाड्म के वलए कह रहा हंू वक आप अगले 20 
सालों तक वहन्िुस्तान में बुलेट ट्रेन कभी नहीं चला पाएंगे, न हमारी इकोनॉवमक बस्थवत ऐसी है 

वक हम इसे चला सकें । क्या आप रेल की सारी पटवरयों को बिवलएगा? क्या आप रेलि ेलाइन के 

िोनों तरि वसक्योवरटी के वलए व्यिस्था कीवजएगा? क्या यह कोई पबश्चमी िेश है, जहा ंजानिर 
या आिमी न आए?  ि ेसड़क को इधर से उधर पार करेंगे। आप वकतना प्रयास कीवजए, लेवकन 

ि ेनहीं मानेंगे। आपको बहुत सारी व्यिस्था करनी होगी। जो व्यिस्था है, आप उसको सुधारने की 
कोवशश कीवजए। मेरी आपसे मागं है और मेरा सुझाि भी है वक आप जनरल ट्रेन्स चलाइए। लाल ू

जी ने गरीब रथ चलाया था, तो गरीब रथ क्या गरीबों के वलए था? आप बताइए, नाम गरीब रथ 

है, एयर कंडीशन ट्रेन है, उसमें कौन-सा गरीब चलता है? आपने अमीर लोगों का वकराया कम 

कर विया। जो राजधानी एक्सपे्रस में ज्यािा वकराया िेकर चलते थे, ि े कम वकराए में एयर 
कंडीशंड ट्रेन में जाने लगे। उसमें कोई गरीब तो जा नहीं पाता। नाम गरीब रथ है, लेवकन उसमें 
गरीब नहीं जा सकता। इसवलए मैं कह रहा हंू वक आप इस िेश के आम आिमी की ट्रेन के 

माध्यम से सबसे ज्यािा सेिा इस तरह से कर सकते हैं वक आप जनरल बोवगयों की सखं्या 
बढ़ाइए और सामान्य गावड़या ंचलाइए, वजनमें कोई वरजि्सेशन न हो, कोई एसी न हो, कुि न हो। 
जो लोग िूर तक जाते हैं, उनकी इतनी बुरी हालत होती है, वजसकी आप कल्पना नहीं कर 
सकते हैं। ...(समय की घंटी)... सर, मैं आधा वमनट और बोलूगंा। 

माननीय मंत्री जी, कुि मामले ऐसे हैं, जो वबल्कुल हमारे के्षत्र से हैं, हमार वजले से 

सम्बबन्धत हैं। मैं वपिले 15 सालों से इन मामलों को उठाता आ रहा हंू। 

For the last  15 long years. in every speech on the Railway Budget, I have been 
raising these matters in this House or in that House. I have given examples of three 
railway lines. One, in 1984, the then Railway Minister, late Shri Madhavrao Scindia 
sanctioned a railway line between Guna and Etawah. Till date, it has not been 
completed. Sir, 30 years have elapsed. इसके बाि अटल जी ने स्ियं बटेश्िर में आगरा-इटिा 
रेल लाइन का वशलान्यास वकया। मैं चूवंक उस िक्त भी सभा का मेम्बर था, बटेश्िर में हमारा नाम 

भी पत्थर पर वलखा हुआ है। आज तक यह लाइन पूरी नहीं हुई है, केिल पुल बने हुए हैं, जो 
निी के ऊपर से होकर जाते हैं। ...(व्यवधान)... इसी तरह से एक रेल लाइन इटािा से मनैपुरी की 
थी। हमारे तत्कालीन राष्ट्रपवत माननीय ए.पी.जे. अ्लिुल कलाम साहब थे, उन्होंने इसका 
वशलान्यास वकया था और नीवतश कुमार जी मौजूि थे। नीतीश कुमार जी ने यह घोषणा की थी 
वक इसका उद्धाटन भी ये ही करेंगे। उसमें लगभग 90 िीसिी काम हो चुका है, लेवकन सबसे 

बड़ी समस्या यह है वक अगर काम पूरा हो भी जाए, तब भी िह रेलि ेलाइन इसवलए चाल ूनहीं 
हो सकती, क्योंवक नेशनल हाईि ेअथॉवरटी ऑि इंवडया (NHAI) का जो एन.एच.-II है, उसके 

ऊपर से आर.ओ.बी. बनना है। 

श्री उपसभापवि : राम गोपाल जी, आपका समय हो गया है।

[प्रो. राम गोपाल यािि]
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प्रो. राम गोपाल यादव : एन.एच.ए.आई. और रेलि ेके बीच में कम्युवनकेशन गैप इतना है 

वक रेलि ेिाले कहते हैं वक आर.ओ.बी. तुम बना िो, हम पैसा िे िेंगे, लेवकन एन.एच.ए.आई. 
िाले कहते हैं वक हम नहीं बनाएंगे। You will have to look into it.

मैं आपको इस बात के वलए धन्यिाि िेना चाहता हंू वक मोिी जी के प्रधानमंत्री होने से 

आपने बनारस के वलए कुि गावड़या तो िीं। हमारे मनोज वसन्हा साहब गाजीपुर से मंत्री हैं, चवलए  

िपरा और बवलया से होते हुए गाजीपुर के वलए भी कुि रास्ता बन गया है, इसके वलए मैं 
धन्यिाि िेना चाहंूगा। ...(समय की घंटी)... यहा ंजो मंत्री बठेै हैं, इन सबको इससे कुि न कुि 

लाभ हो गया, यह अच्िी बात है। कहीं भी सही, वकसी बहाने भी सही, आपने कुि विया तो सही। 
लेवकन, मंत्री जी, एक चीज का ध्यान रवखएगा, जब-जब नया मंत्री आता है, िाहिाही लेने के 

वलए नयी योजनाओं को शुरू तो कर िेता है, लेवकन ऑनगोइंग प्रोजेक्ट्स को वशवथल कर िेता है। 
यह एक बहुत बड़ी कमी है, अगर आप ऑनगोइंग प्रोजेक्ट्स को पूरे टाइम पर कंप्लीट नहीं करते, 
तो उसकी कीमत इतनी ज्यािा बढ़ जाती है वक आपका जो काम उस िक्त 50 करोड़ रुपये में 
होना चावहए था, िह अब 500 करोड़ रुपये में हो रहा है।

श्री उपसभापवि : राम गोपाल जी, आपका समय हो गया है।

प्रो. राम गोपाल यादव : मेरा आपसे वनििेन है, मैंने अभी जो अनुरोध वकया है, आप आम 

लोगों को और अवधक सुविधाएं िीवजएगा, आम लोगों के वलए और ज्यािा नये वड्लबों की व्यिस्था 
कीवजएगा, ज्यािा गावड़यों की व्यिस्था कीवजएगा। ...(समय की घंटी)...

बड़े लोग तो हिाई जहाज में भी चल लेते हैं, एसी में भी चल लेते हैं, अपनी गावड़यों में भी 
चल लेते हैं, उन्हें कभी भी कोई विक्कत नहीं आती, लेवकन वजनके पास कुि भी नहीं है, उनके 

वलए आप ही कुि कर सकते हैं। बहुत-बहुत धन्यिाि। 

SHRI K.N. BALAGOPAL (Kerala): Sir, the tradition of presenting a separate 
Budget for the Railways started in 1924, during the British period. This was because 
of the recommendation of a ten-member Committee, headed by Railway Economist, 
William Acworth. Since then, India has been continuing with the tradition of two Budgets 
— the General Budget and the Railway Budget. Thus, the concept of a separate Railway 
Budget started.

After Independence, in 1950-51, the Railway Budget was ` 232 crores and the 
General Budget was ` 347 crores. Why did we start the concept of a separate Railway 
Budget? Because, the Railways have been considered a unifying factor in the country. It 
is the lifeline of the country.

[THE VICE CHAIRMAN, (DR. SATYANARAYAN JATIYA) in the Chair]

Now, in this Railway Budget, the concept of Indian Railways is slowly shrinking. 
This is what I feel. The Railway Budget has not treated all the Indian States equally. Main 
thrust has been given to Gujarat, and some thrust has been given to Karnataka and some 
for other States. A system, which is considered to be the lifeline of the country, should be 
continued in its true spirit. That is my humble request.
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We are having a very good discussion in this House. Some of the speakers were 
saying that it is not a political Budget, it is a very Conservative and economic Budget. If 
we seriously consider the future of the Railways, this Budget gives some new types of 
proposals. The main feature is political vendetta because the States that did not support 
the Government, did not get anything. This is not a good practice.

Economically, the Government starts with the PPP and ends with the PPP. The PPP 
is there everywhere. A few days back, we had a discussion on the PPP in this House. We 
are not against the PPP. The Railway Minister is presenting his Budget here. But there 
are some other corporations also in this country, like the ONGC, the IOC, etc. They 
are having their Budget much, much higher than the Railway Budget. But the Railway 
Budget is presented separately because the prestige of the Railways is different. So, the 
independence of the Railways should be protected. If we come up with more and more 
PPP and disinvestment in this sector, without considering the importance of the Railways, 
it will affect the system. Then, there are proposals like outsourcing of cleaning task. That 
means class-IIV employees will not be there. The Railways is the largest employer not 
only in the country, but in the world. There are about 13 lakh employees in the Railways. 
But, with such types of proposals, the employment opportunities will go down. It will 
give rise to unemployment.

Then for food and catering, the proposal is that there will be more packed food in 
catering. So, food will be costly. This aspect is also there. Then, the PPP is there which 
will affect land mass also. The Railway is the second largest holder of land mass in the 
country. As per my understanding, after defence, Railway has got the largest area of land. 
Sir, if, in the name of PPP, we are handing over the land to the private player, it is not 
good. There is a report about the Mumbai airport. We came to know how they are using 
around 190 acres of land in the city of Mumbai. Then, earlier we discussed how the GMR 
has been using 250 acres of land in Delhi airport. Sir, if you are providing thousands and 
thousands of acres of land of Railways to someone in the name of PPP for sale or some 
kind of activity, it will not help. We will not be aware of the facts behind the contract. But 
the very intelligent people use it for their benefit. So, we should be careful about it.

Then, we have already discussed here about the bullet trains. I am not against the 
concept of bullet trains. But I do not know whether India is capable of running the bullet 
trains now. That is the question. The question is, by spending ` 50,000-60,000 crores, 
whether India can do it, and what will be the cost of travelling by bullet trains. It will be 
more than ` 5,000 or ` 6,000 from Mumbai to Ahmedabad. We cannot bear the cost of 
that. So, that is not the immediate feasible thing. There is a need to improve the speed 

[Shri K.N. Balagopal]
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of the existing trains. Sir, from Trivandrum to Delhi, the distance is 3050 kilometres. 
The Kerala Express is covering this distance in 52 hours and Rajdhani is covering it in 
45 hours. So, the average speed of Kerala Express or Tamil Nadu Express or, for that 
matter, the speed of the longest route trains is 55, kilometres per hour. If you improve it 
to 100 kilometres per hour, we can cover this distance within 30 hours. If you improve it 
to 150 kilometres per hour, then, from longest point, i.e., from Kerala or Kanyakumari, 
you can reach Delhi within 20 hours. Sir, we have to go for that. If you improve the speed 
further, i.e., up to 200 kilometres per hour, then the result will be much better. If you are 
running a train at double the speed, then you can run two trains on the same track within 
the stipulated time. So, we can use the existing facilities and improve them. We should be 
very keen to improve the speed.

Then, Sir, using more MEMU trains for shorter distance is very important. At the 
same time, automatic signaling system is also an important proposal. We have discussed 
that earlier also. If automatic signaling system is there, it will be helpful.

Sir, coming to Kerala, I have to mention a few points to the Minister. All the MPs of 
Kerala jointly went to meet the Minister and we had a meeting. Sir, for last many years, in 
the Railway Budget, many trains had been announced for Kerala. But this is the first time 
that Kerala has not been given a single train. Unfortunately, we are not paving any BJP 
MP from Kerala. I think that is the mistake Kerala did. No new train has been announced. 
We are getting trains from Kerala because it is the farthest in South. And when a train 
starts from Kerala and comes to Delhi via Tamil Nadu, Karnataka, Andhra Pradesh, 
Madhya Pradesh, Maharashtra, etc., it helps all those States. But there is no train from 
that part. The Minister even here said that Kerala lines are congested. Sir, on Mumbai-
Thane route, how many trains are plying? It is three times more than Kerala lines. Why 
is it plying? It is because automatic signaling system is there. After every one kilometre 
or two kilometres, you can run an additional train. So, if there is a will, there is a way. 
So, I request him to do it. He is the only Minister who speaks Malayalam. Of course, Pon 
Radhakrishnan is also there. He also speaks Malayalam. So, we love him and we like him. 
But, Sir, there should be upgradation of the railway stations in Trivandrum, Ernakulum 
and Calicut. Palakkad coach factory project is pending. Then we request you to provide a 
second terminal at Kollam. We also request for doubling of railway lines, electrification 
and conversion of metre gauge to broad gauge on Kollam-Chenkotta- Tirunelveli route. 
Earlier it was announced.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

SHRI K.N. BALAGOPAL: So, all this has to be done. We will also give a separate 
note to the Minister.
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THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): There is one more 
speaker from your party. So, Please conclude.

SHRI K.N. BALAGOPAL: That is why I am concluding. We hope that the Minister 
would provide maximum help to all the States. But as I belong to Kerala, I am making all 
the request for Kerala only.

श्री भूसपदर ससह (ओवडशा): उपसभाध्यक्ष महोिय, रेलि ेबजट के ऊपर कल से चच्चा चल 

रही है, हम और आप, सब अपने आप से पूिते हैं वक ये पाचंों उंगवलया ंएक बराबर क्यों नहीं हैं। 
...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : आपके पास पाचं वमनट हैं।

श्री भूसपदर ससह : महोिय, हम यह कहना चाहते हैं वक रेल मंत्री, जो वक एक सूझे-बझेू 

राजनीवतज्ञ हैं, वजन्होंने राज्य के मुख्यमंत्री के रूप में भी काम वकया है, ि ेकम से कम कुि समय 

िे, रोज कम से कम पन्द्रह वमनट िें वक ये पाचं हमारे राज्य हैं, इनके कौन-कौन से सूबे आज सबसे 

वपिड़े इलाके कहलाए जाते हैं। जहा ंतक रेलि ेका सिाल है, एक तरि तो हम कहते हैं वक 

इंवडयन रेलि े एवशया महािेश में, सारे एवशया में सबसे बड़ी ऑग्मनाइजेशन है, लेवकन यह 

इंवडयन रेलि ेकुि स्टेट्स तक confined है। पूरे वहन्िुस्तान का जो मपै है, उसके अंिर वजतने 

राज्य हैं, िहा ंतक रेलि ेका नेटिक्म  नहीं पहंुच पाता है। हमारे मुख्यमंत्री, माननीय श्री निीन 

पटनायक जी ने सबसे पहले सभी सासंिों यानी लोक सभा और राज्य सभा के सभी सासंिों के 

साथ प्रधानमंत्री जी से भेंट की और यह भेंट केिल सौजन्य भेंट नहीं थी, बबल्क ओवडशा जो 
वपिड़ा राज्य है, उसको कैसे आगे ले जाना है, चाहे िह रेलि ेके के्षत्र में हो या बाकी िूसरे के्षत्रों 
में हो, उन्होंने रेलि ेके वलए स्पेशली रेल मंत्री से बात की और हमारी जो मागंें थीं, उनको रेल 

मंत्री के पास रखा।

सर, आज यहा ंसिाल उठता है वक हम तो मागंें बहुत करते हैं, मैं रेल मंत्री महोिय से 

पूिना चाहंूगा वक आप रेिने्य ूकहा ंसे लाएंगे? आज स्कै्रप्स की बात उठी है, मैं इस सबंधं में यह 

कहना चाहता हंू वक वजतने भी स्कै्रप्स हैं, उनको आप कोवशश करके वनकावलए। उसको सेल 

करके उससे रेिने्य ूवनकावलए। आपका लीकेज वकतना है? आप उसकी तरि ध्यान िीवजए। आज 

गुड्स ट्रेनों में वजतने भी ट्रासंपोट्म हो रहे हैं, वजतने भी वमनरल्स ट्रेनों में जा रहे हैं, उन वमनरल्स 

के िैगन की जो कैवपवसटी वलखी जाती है, िह उतनी ही नहीं होती है, बबल्क उससे बहुत ज्यािा 
होती है। यह लाइन को नुकसान पहंुचाती है। जहा ंओिरलोटडग होती है, उसकी तरि आपको 
ध्यान िेना चावहए। िहा ंसे आपको कुि वमल सकता है। 

आप अपने विल पर हाथ रख कर पूविए वक इन 50-60 विनों में आपने यह जानने की 
कोवशश की वक रेलि ेकी सम्पबत्त वकतनी है, आपके पास वकतनी जमीन है? उसको जानने की 
कोवशश कीवजए और उसको ठीक रास्ते पर लाकर रेलि े की इम्प्रूिमेंट में, आम जनता की 
इम्प्रूिमेंट में उसको लगाइए।

सर, बहुत-सी बातें हैं, मैं कोवशश करंूगा वक 7-8 वमनट में उसको समाप्त कर िंू।

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : आप तो अच्िा बोलते हैं, अब आप summarize 
कर लीवजए।
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श्री भूसपदर ससह : सर, ओवडशा एक ऐसा प्रातं है, जहा ं30 में से आठ वजले (KBK) ऐसे हैं, 
वजनको भारत सरकार ने as a special package की स्िीकृवत िी है, लेवकन िह कागज-कलम में 
स्िीकृवत है। उसके वलए जो काम करना चावहए, िह नहीं हो रहा है। उनमें से चार वजलों में left-
wing extremism सबसे ज्यािा बढ़ रहा है और उन चार वजलों में से तीन वजलों के बच्चों ने आज 

तक ट्रेन नहीं िेखी है। ि ेलोग हमसे कहते हैं, आज भी सात वजले ऐसे हैं, जहा ंके बच्चे कहते हैं 
वक कम से कम हमको ट्रेन में लेकर चवलए तावक हम िेख सकें  वक ट्रेन कैसी विखती है, क्या रंग 

है उसका, कैसे उसके वड्लबे हैं, हमको जरा विखा िीवजए, हमारे नसीब में तो िह भी नहीं वलखा 
है। मैं चाहंूगा वक आज यह सिन इस बात पर टचता करे वक what should be our policy? 
बारह-बारह पचंिष्टीय योजनाएं हो गईं, कुि सरकारें आईं, लेवकन ि ेपाचं साल में भी प्लान नहीं 
बना सके, year-long plan बनाते गए।

माननीय रेल मंत्री महोिय आपको एक सौभाग्य वमला है, हम उम्मीि करते हैं वक आप पाचं 

साल इस वडपाट्ममेंट में रहेंगे और यहा ंपर वित्त मंत्रालय में राज्य मंत्री भी बड़े ध्यान से सुन रही 
हैं, आप इसको मजबतू कीवजए। आज वजस िेश के पास कम्युवनकेशन नहीं है, उस िेश के पास 

कुि नहीं है, चाहे िह अपने आपको largest democracy कहे या चाहे कुि भी कहे।

इसी के साथ, मैं यह भी वनििेन करना चाहंूगा वक हम जापान चले जाते हैं, अमेवरका चले 

जाते हैं, चीन चले जाते हैं और यहा ंआकर उसकी प्रशंसा करते हैं। मुझे इस बात का खेि है। हम 

भारत मा ंकी सतंान हैं, हमें गि्म होना चावहए वक हम सब भारत की भवूम पर पैिा हुए हैं। हमारे 
िेश में वजस रोज एक पाट्टी, एक जबान आएगी, उस रोज हम अपने आपको चीन से कम्पेयर 
करेंगे। उस रोज अमेवरका से कम्पेयर करेंगे अपने आपको। आज अपने िेश को नीचे मत वगराइए। 
हमारे यहा ंइंजीवनयर हैं, हमारे यहा ंसब ऐसे लोग हैं जो आज ि ेसब सभंि कर सकते हैं, जो 
चाइना, अमेवरका करता है। लेवकन सरकार की इच्िा-शबक्त होनी चावहए।

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

श्री भूसपदर ससह : एक सरकार की ताकत होनी चावहए िह करने के वलए। मेरे कुि प्रस्ताि 

हैं। सर, मुझे थोड़ा बोलने िीवजए अपने इलाके के वलए। मैं अपने राज्य के वलए िो-चार बातें 
बोलना चाहता हंू। 5 ऐसे प्रोजेक्ट्स हैं जो 1992-93 से शुरू हुए। इनका 3 हजार करोड़ रुपए, 4 
हजार करोड़ से काम बन सकता था। हमारी जो लाइनें हैं, उन सबके बारे में मैं यहा ंिह पेपर ले 

करंूगा। आज मुझे खुशी है वक बुलेट ट्रेन के वलए आपने 50 हजार करोड़ रुपए रखे हैं। लेवकन 

आज हमारे ओवडशा जैसे राज्य जो पीिे हैं, उन सब वपिड़े राज्यों के वलए अगर आप िहा ं10 
हजार करोड़ रुपए का अनुिान िे सकते हैं तो मेरे पास जो सारी मागंें हैं, ि ेआने िाले 5 साल में 
पूरी हो सकती हैं। जब ममता जी सरकार में थी, तब 2009-10 के बजट में ओवड़शा के सीतापल्ली 
में एक िैगन िैक्टरी और एक कोच िैक्टरी का िायिा सिन में वकया गया था। नरला मेरी 
कासं्टीट्यूंसी है, कालाहाडंी के वलए एक कोच वरपेयटरग िैक्टरी की भी बात कही गई थी। हमारे 
जो missing links हैं, doubling of lines है, सर, यहा ं बात की जाती है वक चारों धामों को 
वमलाया जाएगा। मैं याि विलाना चाहता हंू, मैं उस धरती से आया हंू जो धरती चौथे धाम में है, 
जो श्री जगन्नाथ जी की धरती है। जब हमने वहन्िुस्तान की आजािी की 50िीं सालवगरह मनाई 

थी ...(व्यवधान)...
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उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : बस, अब पूरा कीवजए।

श्री भूसपदर ससह : सर, बस मुझे िो वमनट और बोलने िीवजए।

उस िक्त मैंने अपने अक्चाइि से वनकाला था, महाराजा रणजीत टसह का कोवहनूर जो आज 

इंग्लैंड में पड़ा है, उसके वलए उन्होंने अपनी विल में वलखा था, I would like to offer it to Lord 
Jagannath in Puri. तो िह जो सम्पक्म  है, आज मैं वनििेन करंूगा, पुरी से अमृतसर की ट्रेन 

चलाने के वलए। माननीय मंत्री जी, कृपया ध्यान िें। वनजामुद्दीन-विशाखापत्तनम-वनजामुद्दीन ट्रेन, 
हमारे इलाके से 5 विन चलती है। उसको आप िो विन और बढ़ाकर 7 विन कराइए और उसको 
आप बढ़ाकर अमृतसर तक ले जाएं। आज हमारे यहा ंअच्िा स्कोप है, जहा ं से आप ज्यािा से 

ज्यािा रेिने्य ूओवडशा से ले सकते हैं। हमारे यहा ं वमनरल वडपॉवजट सबसे ज्यािा हैं। मैं अंत में 
यह कहना चाहंूगा वक आपकी प्रॉयोवरटी क्या होनी चावहए। सर, जब वकसान को िरटलाइजर की 
जरूरत होती है, जहा ंरैक एक रोज में पहंुचना चावहए िहा ंसात-सात विन में रैंक पहंुच रहा है। 
िहा ंिूडगे्रन पहंुच नहीं पाता है। लेवकन जब कापोरेट हाउस की बात चलती है, तब िह गाड़ी 
पहले पहंुच जाती है। इसके ऊपर ध्यान िेने की जरूरत है। मैं आपके माध्यम से मंत्री महोिय से 

वनििेन करंूगा वक प्रॉयोवरटी ऑन िाम्मस्म हो, आप कृवष प्रधान िेश तो बोलते हैं लेवकन 

...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायाण जवटया) : धन्यिाि, आपका समय पूरा हो गया है।

SHRI BHUPINDER SINGH : Please allow me to lay these papers. …
(Interruptions)…

उपसभाध्यक्ष (डा. सत्यनाराण जवटया) : यहा ंपरम्परा नहीं है ले करने की। इसवलए वकसी 
और मौके पर आप ऐसा कर िीवजएगा।

श्री भूसपदर ससह : मैं इसे मंत्री जी को िे िेता हंू, ि ेइस पर ध्यान िेंगे।  I shall continue. 
The chair said if the Minister tables your paper, I have no objection. Suddenly the 
Minister agreed and I handed over all my papers to Hon’ble Railway Minister.

उपसभाध्यक्ष (डा. सत्यनाराण जवटया) : आप अपना िॉि्मरडग लैटर लगाकर िे सकते  

हैं।

SHRI Y.S. CHOWDARY (Andhra Pradesh): Thank you, very much, Sir. I rise to 
talk about the Railway Budget 2014. At least, I see the NDA Government headed by 
Modiji, through our Railway Minister, have attempted to do certain changes in the style 
of presenting the Railway Budget. Historically, if you see, in independent India, I must 
mention here that we never had a Minister from the State of Andhra Pradesh for managing 
Railways. We all know the length and breadth of our great country and our population. 
There is definitely a need for new railway linkages our commuting and freight whereas 
we never attempted to prepare the master plan or blue print for the entire country per se. 
Each and every time our hon. Ministers from various States have undoubtedly kept on 
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focusing on their own States, and I have no hesitation in saying this. They never bothered 
about addressing the problems of the entire country.

I see an attempt now being made and I appreciate the Railway Minister, though 
he did not have much time. I am hopeful that when he prepares the next Budget, he will 
prepare a Railway Budget which will really be for the entire country.

The Railways has been faced with a fast-depleting surplus and lower than estimated 
earnings. The NDA Government’s maiden Railway Budget focuses on immediate need 
for corrections. The Budget focuses on safety, security and services, which was never 
attempted or taken up seriously in the past.

The Minister stated that they have about ` 5 lakh crore of projects on ground, which 
are complete or announced but not even started in the past. The Ministry gets only about 
` 25,000 crores to ` 30,000 crores by way of surplus revenue.

In fact, we, on behalf of Telugu Desam Party, welcome this proposal of the 
Government for mobilising funds through Public- Private Partnership, or, FDI, or, through 
bonds. In the present scenario, it is difficult for the Government to fund the new projects 
when already a large number of projects are on the ground. Looking at the need of the 
hour, the move of the Government for involving team of youngsters from IITs and IIMs 
definitely gives freshness to the Railways and by utilizing the proper technology, it can 
really improve the overall efficiency as well as provide good services to the passengers.

The idea of the Central Government on cost-sharing arrangement between States is 
really very good, wherein the States can participate in land and certain cost sharing. That 
will definitely help in a long way to improve the overall functioning of the Railways.

We wholeheartedly welcome the proposal of the Railway Budget, particularly 
when they are under stress. They should mobilize funds through various sources. We 
welcome the proposal for bullet trains on important corridors which could be introduced 
in other corridors also in the coming future. Speed of the trains has to be increased so 
that the efficiency can be improved. More thrust on passenger amenities, cleanliness and 
efficient station management will also help the overall Railway management and will be 
beneficial for the people. Multi-pronged approach for improving safety and security has 
been adopted. Four thousand woman RPF constables are to be recruited. That is what 
they have mentioned. Revamping the Railway Reservation System into Next Generation 
e-Ticketing, WI-FI services at major stations and in select trains, mobile-based wake up 
calls, etc., will definitely help the passengers.

We fully appreciate the present position of the economy and the steps that have 
been taken by the Railway Ministry look realistic. We also welcome the proposal of 
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the Government to set up Railway University and Innovation Incubation Centres. The 
Government wants to correct what has happened in the last one decade. They have started 
the correction. Hopefully, they will do much better.

If we specifically talk about the State of Andhra Pradesh, as you are all aware, 
that State has been divided and as a result, both the sides - Telangana as well as Andhra 
Pradesh - are in disadvantageous positions. Therefore, the Railway Ministry should have 
given special emphasis to help both the States for commuting passengers as well as in 
regard to freight. However, they have given one train, that is, Vijayawada-New Delhi AP 
Express (daily). Express trains have been provided between Paradeep-Visakhapatnam, 
and Visakhapatnam-Chennai. No doubt, passenger trains, MEMU services, DEMU 
services have not been introduced for these States. 

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Make your points 
and please conclude.

SHRI Y.S. CHOWDARY: Andhra Pradesh Government has sought over `12,000 
crore worth funding-cum-railway projects for the residuary State. We also request the 
Railway Minister to think about supporting Andhra Pradesh and we urge upon the Central 
Government, through the Ministry, to consider the urgent requirement of the State in 
rail sector, like starting a new line between Nandyal-Yerraguntla, Yerraguntla-Palyam; 
a new line between Nadikudi- Srikakulam. All these requests were, in fact, made. Then, 
there is request for new line between Piduguralla and Rompicheria, and Phase-II between 
Rompicherla and Savalyapuram; new line between Kotipalli-Narsapur; new line between 
Kadapa-Bangarupeta; and, new line between Kakinada and Pithapuram.

Next is, doubling line between Guntur-Guntakal and Gooty-Dharmavaram. 
…(Interruptions)… Sir, as far as port connectivity is concerned, we have been facing 
a lot of problems with power projects. If port connectivity is provided, coal can be 
transported. In any case, our Party is with the Government’s view that there is a need to 
strategically manage various aspects of railway planning and administration. There is 
an urgent need for prioritizing and setting timelines for completion of ongoing projects; 
otherwise, it is going on like a saga.

Sir, Andhra Pradesh, after reorganisation, is a new State with limited resources 
for development. …(Interruptions)… Of course, Telangana also requires this. Sir, our 
State has a lot of expectations from the Centre to speed up the pace of development. We  
request the Railway Minister to give special emphasis to both the States. Thank you very 
much.

[Shri Y.S. Chowdary]



[22 July, 2014] 347The Budget (Railways) 2014-15 and Govt. Bills

SHRI M.P. ACHUTHAN (Kerala): Sir, the hallmark of this year’s Railway 
Budget is the beginning of discarding the social responsibility by the Railways. Your 
emphasis is on PPP, privatization and linking fare and freight charges with fuel prices. If 
you take these three elements together, then, in effect, it will mean discarding of social 
responsibility by the Railways. Sir, you have laid emphasis on privatization. I request 
the hon. Railway Minister to have a look at the experiences of the countries where the 
Railways was privatized. During Margaret Thatcher’s regime in Britain, the Railways 
was privatized, and, after two decades, the British Government confessed that privatizing 
the Railways was the biggest blunder in the British history, and, now, they are turning 
back and re-nationalizing the Railways. You take the example of our own railways. You 
have partially privatized catering and cleaning services. What has been the experience? 
It is ‘high charges; no services’. The private contractors are looting the passengers. You 
want to expand this even to railway stations and every sphere of the Railways. You are 
not ready to learn any lesson from our own experience, and, still, you are going in for 
privatization. It will curtail the employment opportunities in the Railways, it will decrease 
the efficiency of the Railways. Your only motto is to maximize the profits.

Sir, what is the priority of this Government and the Railway Minister? You are 
going in for bullet trains. Well, it is very nice to hear but it is like the mindset of an 
upstart to spend 50 to 60 thousand crores in a country like India where many of our 
areas, towns and villages are not connected with railways. You want to show to the world 
that you are big power, and, therefore, you want to have bullet trains, and, that too, with 
private participation. Where in the world have you got bullet trains operated with private 
participation? In China, it is under the Government; in Japan, it is under the Government. 
You cannot have that profitable business with bullet trains in India, still, you want to 
have bullet trains. Its objective is not to serve the people. Who are the passengers in the 
trains? Majority of the passengers comprise workers and middle-class people. You are 
not concerned about their needs. You are not taking any responsibility for them. You want 
to increase the fares. Whenever the fuel prices increase, the fare increases automatically. 
That means, Railways will become a post office. We have no role in fixing the fares. If the 
diesel price increases in the international market, then fare will increase automatically. 
This attitude will ruin Railways and our economy.

Since my time is very limited, I want to raise some issues connected with my State, 
Kerala. My friend, comrade Balagopal, has stated that this is the Railway Budget in which 
a State is being completely neglected, completely discriminated. Maybe, it is due to the 
political considerations, but being the citizens of India, the Keralaites have the right to 
know why this is being done to them. The Minister says that he will convene a meeting 
of the MPs and State Government officials to know the problems relating to railways in 
the State of Kerala. Of course, the Minister is new, but the Railway Board is not new; 
Railway Ministry is not new.
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THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Achuthanji, please 
conclude.

SHRI M.P. ACHUTHAN: Sir. They all  know about the deeds of Kerala. You go 
through the last three or four Budgets. We were getting promises since Mamata Banerjee’s 
time, Lalu Prasad’s time. Their declarations were there. We were promised a rail coach 
factory, medical college, bottling plant, wagon factory and so many other projects. Not 
even one was implemented! The Minister says that land is a problem. Of course, for 
doubling, land is a problem in Kerala. It is so densely populated. But for coach factory, 
land is not a problem. The State Government has handed over more than 250 acres of land 
to the Railways. Is that a problem? For wagon factory, land is there. For coach repairing 
unit at Nemam, land is there. I request the hon. Minister and all my colleagues from other 
States to please come to Kerala. If you want to see the coaches of more than 50 years 
back, so much dirty coaches, please come to Kerala. You can have the liberty of seeing 
the coaches which are so neglected, so dirty. And to solve these problems, you need not 
have a meeting of the MPs and the Kerala State Government officials. You can ask your 
Railway officials.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Achuthanji, please 
conclude.

SHRI M.P. ACHUTHAN: So, I do not plea for justice; it is a right of the people of 
Kerala to have justice. If you deny their rights, there will be repercussions because Kerala 
is a part of India and the Railway Minister must recognize this.

SHRI JAIRAM RAMESH: Mr. Vice-Chairman, Sir, I will be very, very brief and I 
will make five pointed interventions for the consideration of the hon. Railway Minister. I 
wish to greet the Railway Minister for his maiden Budget. He is the eighth Minister from 
the State of Karnataka to hold this post. He follows a very distinguished line of Railway 
Ministers who have made a contribution. 

DR. PRABHAKAR KORE (Karnataka): He is not the eighth; he is the tenth from 
the State of Karnataka.

SHRI JAIRAM RAMESH: Okay. Sir, I stand corrected if it is ten, but according to 
our collection, it was eighth.

Sir, there is no doubt that the Railways are facing a very severe financial crisis. This 
crisis has been in evidence for the last twenty five or thirty years. But this is no ground 
to run down the real achievements of the Railways. It is often said that in the last sixty 
years, only 11,000 route kilometres have been added and we are today where the British 
left us.
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But this forgets the fact that almost 57,000 km of new broad gauge connectivity has 
been established. This forgets the fact that steam locomotives have been phased out. This 
forgets the fact that new areas like the North-East and Jammu and Kashmir have been 
added to the railway network. This forgets the fact, as has been mentioned earlier, that we 
have now over 1.3 million people as part of the railway family and the Railways have a 
tremendous social obligation to fulfil.

Sir, my first point is that in our eagerness to address the financial crisis, which is 
real, as far as the Railways are concerned, let us not minimize the achievements that the 
Railways have accomplished in the last couple of decades.

Sir, the second point is on social obligation. This word every Member has used. 
It is said that the Railways have to run commercially, but they cannot forget the social 
obligation. But what is the extent of their social obligation? When I read through the 
Budget documents, it appears that the total social obligation of the Railways is anywhere 
between ` 20,000 crore and ` 28,000 crore. If you add the staff welfare cost and the law 
and order cost to it, the total social obligation in 2012-13 was about ` 28,000 crore which 
is about twenty per cent of the total working expenditure of the Railways. This is a social 
obligation that the country has imposed on the Indian Railways. This is a social obligation 
that Parliament has imposed on the Indian Railways. And this is an obligation which the 
Governments have imposed on the Indian Railways.

My suggestion to the Government is this. And this has always been my suggestion 
that over a period of time the social obligations must be met from the General Budget. The 
social obligation should not interfere with the commercial functioning of the Railways. 
Otherwise, Sir, we are going to have a situation where the ambition of the Railways will 
be very high but you will not have the resources for modernisation and expansion.

Sir, my third point is on bullet train. The one big idea of this Budget is bullet train. 
I have sat in bullet trains in Japan and I have travelled by bullet trains in China. And 
every time I have travelled by a bullet train, I have come to the conclusion that this is 
not for India. Between ` 100 crore a kilometre and `150 crore a Kilometre, Ahmedabad 
to Mumbai, which is 543 km, will cost anywhere between ` 54,000 crore and Rs.60,000 
crore when the annual working expenditure of the Railways is ` 1,30,000 crore. I did 
a rough calculation. One way fare from Ahmedabad to Mumbai will be five thousand 
rupees.

Sir, the bullet train can work in conditions like China where passenger traffic is 
actually mandated to be diverted from conventional trains to bullet trains. With the 
pattern of habitations, with people crossing the track and with cattle population crossing 
the track, it is, in my view, Sir, totally unrealistic to plan for bullet trains. It will give 
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great psychological boost. It will give a feeling to some people that we have arrived in 
the bullet train era.

I would urge the Railway Minister not to proceed with bullet train speed on the 

bullet train idea. This is an idea that we should be very careful of. And, in my view, Sir, 

India is simply not ready to enter the bullet train.

Sir, the fourth point is this. More important than bullet trains are bio-toilet trains. 

Today, the Indian Railways carry 2.3 crore passengers every day. This is the largest open 

sewer system in the world. And if we want a sanitation revolution in India, the Indian 

Railways have to play a very important role.

Sir, the Indian Railways manufacture 4,000 coaches every year. I would like the hon. 

Railway Minister to categorically state in his reply that all new coaches manufactured in 

India will have bio-toilets, will have modern toilets, which are hygienic and which do not 

discharge directly on to the ground.

Sir, this is not just a sanitation view. Corrosion of track is because of direct discharge 

on to the track, if you have bio-toilets, not only will you have hygienic Railways but 

you will also have safer Railways. There is a safety point of view also. So, every year 

4,000 coaches have to be manufactured which are being manufactured today. Will they 

be installed with bio-toilets? And, more important thing is that there are 63,000 coaches 

that are running today.

 How long will it take for these 63,000 coaches to be retrofitted with bio-toilets? 

I would like the hon. Minister to categorically state the roadmap for new coaches and 

the roadmap for retrofitting all coaches. In my view, Sir, bio-toilet trains are far more 

necessary than bullet trains.

Sir, now, I come to my final point. This will make me unpopular with all my 

colleagues in this House. The first Railway Budget was presented in 1925 and for long I 

have believed that a separate Railway Budget is a colonial idea, whose time is over. The 

logic of 1925 does not prevail in 2015. The Acworth Committee wanted the Government 

finances to be separated from the railway finances. Today, railway .expenditure accounts 

for only about six per cent of the total Government expenditure. Why should we have 

a separate Railway Budget? The logic of 1925 does not exist any longer. Sir, I have 

long believed that the root to financial disaster in the Railways is to have a separate 

Railway Budget. As long as you have a separate Railway Budget, you cannot turnaround 

[Shri Jairam Ramesh]
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the Indian Railways. I request the hon. Railway Minister and the Prime Minister to give 

this a very serious thought because if they are serious about financial responsibility and 

if they are serious about turning around the Indian Railways to fulfil the aspirations of a 

billion people and more, the idea of having a separate Railway Budget is simply an idea, 

whose time has long gone. Thank you. 

SHRI DILIPBHAI PANDYA (Gujarat): Sir, last time I spoke on the 2012-13 Railway 

Budget in 2012. Now, I am speaking on the eight months. Railway Budget of 2014-15. 

Shri Sadananda Gowda is the fifth Railway Minister in these two years. I have seen 

Shri Dinesh Trivedi as the Railway Minister, Shri Mukul Roy as the Railway Minister, 

Bansalji as the Railway Minister and Shri Kharge as the Railway Minister. What is the 

difference between these four Railway Ministers and the present Railway Minister, Shri 

Sadananda Gowda? The main difference is that after presenting the Railway Budget, it 

was not certain whether those four Ministers will continue to be the Railway Minister. 

It was also not certain whether they will be able to implement the budgetary provisions 

provided in those Budgets. I think the whole House will agree with me on this point. But, 

this time, we have got a smiling Railway Minister with confidence that he will implement 

the promises made by him in the Budget. ...(Interruptions)...

SHRI RAJEEV SHUKLA (Maharashtra): Can you give us a guarantee that he will 
continue to be the Railway Minister? ...(Interruptions)...

SHRI DILIPBHAI PANDYA: Yes. ...(Interruptions)...

श्री राजीव शुक्ल : क्या आपने पूिा है? ...(व्यवधान)... आप पूिकर कह रहे हो? 

...(व्यवधान)... वहम्मत है? ...(व्यवधान)... पूिकर कह रहे हो? ...(व्यवधान)...

SHRI DILIPBHAI PANDYA: Yes. ...(Interruptions)... I have full faith. 
...(Interruptions)...

श्री राजीव शुक्ल: आप ऐसी बात मत कवहए ...(व्यवधान)... जो आपके हाथ में नहीं है। 

...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : इनको बोलने िीवजए। ...(व्यवधान)... पडंया जी को 

बोलने के वलए कहा गया है, आप बठै जाइए। ...(व्यवधान)...

श्री राजीव शुक्ल : यह प्राइम वमवनस्टर का prerogative हैं। Don’t question the 
prerogative of the Prime Minister. ...(Interruptions)... You cannot question the 
prerogative of the Prime Minister. ...(Interruptions)... You are not the Prime Minister. 
...(Interruptions)...



[RAJYA SABHA]352 The Budget (Railways) 2014-15 and Govt. Bills

श्री वदलीपभाई पंडया : आपको अपने प्राइम वमवनस्टर पर भरोसा नहीं होगा, लेवकन हमें 

अपने प्राइम वमवनस्टर पर भरोसा है। ...(व्यवधान)... वजसका जो भरोसा होता है, ि ेउसको पूरा 

करते हैं। ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : आप िूसरों की बात पर ध्यान मत िीवजए, अपने 

विषय पर बोवलए।

श्री वदलीपभाई पंडया : जयराम रमेश जी, आप बहुत अच्िे वमवनस्टर थे। आप बहुत अच्िी 

बातें करते थे और आपने कुि करके भी विखाया है। क्या कभी आपने सोचा था वक वबहार से आने 

िाली एक बवहन बुलेट ट्रेन की तरह बोल सकती है? क्या कभी आपने सोचा था वक तवमलनाडु से 

आने िाली एक बवहन बुलेट ट्रेन की स्पीड से बोल सकती है? क्या आपने कभी ऐसा सोचा था? 

आप अब यह सोचों वक बुलेट ट्रेन भी आएगी। आपने कहा था वक बुलेट ट्रेन इंवडया के वलए नहीं 

है, आपने कहा था वक एक चाय िाला प्राइम वमवनस्टर नहीं बन सकता, विर भी बना। आप जो 

सोचते हैं, िैसा नहीं होगा। आपने साठ सालों तक जो सोचा, िैसा कुि नहीं वकया। अब की बार 

भारत की जनता ने आपको वशक्षा िी है।

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : आप विषय पर बोवलए।

श्री वदलीपभाई पंडया : मैं उसी पर आ रहा हंू। सर, मैंने रेलि ेवमवनस्टर के बारे में बोला है। 

ि ेजो बोले हैं, मैं उसी पर बोल रहा हंू, अलग से कुि नहीं बोल रहा हंू। िेवखए, समय बिल गया 

है, सोच बिल गई है, भारत की जनता बहुत आशा से िेख रही है ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : वडस्टब्म मत कीवजए।

श्री वदलीपभाई पंडया : हम सपने विखाते हैं और सपने पूरे करने के वलए रात-विन मेहनत 

करते हैं। भारत को जिाहरलाल नेहरू के बाि अठारह-अठारह घंटे काम करने िाला िूसरा प्राइम 

वमवनस्टर यही वमला होगा ...(व्यवधान)... ऐसा कोई िूसरा प्राइम वमवनस्टर नहीं होगा, जो अठारह 

घंटे काम करता होगा। ...(व्यवधान)... इसके वलए एक आशा जन्मी है। इलेक्शन के बाि गारजयन 

में एक लेख िपा था। मैं आपको उसके िो सेन्टेन्स बताने िाला हंू। उसमें वलखा था, “Illiterate 
intellectuals have voted Modiji to the power.” क्या कभी सोचा था? जब गािं के िह साल के 

िेहाती बच्चे से पूिा गया वक अगला प्राइम वमवनस्टर कौन होगा, तो बोला, नरेंन्द्र मोिी। क्या 

आपने आज तक सोचा था वक िह साल का बच्चा ऐसे बोल सकता है? उसने िूसरा िाक्य वलखा 

था ...(व्यवधान)...

श्रीमिी रजनी पावटल (महाराष्ट्र) : क्या आप रेल बजट पर बोल रहे हैं? ...(व्यवधान)...

श्री वदलीपभाई पंडया : ि ेप्रधानमंत्री हैं और रेलि ेउन्हीं के पास आती है। ...(व्यवधान)... 

उपसभाध्यक्ष (डा सत्यनारायण जवटया) : आप बठै जाइए, उनको बोलने िीवजए, क्योंवक 

उनके पास अपना पूरा समय है। ...(व्यवधान)...

श्री वदलीपभाई पंडया : आप बुलेट ट्रेन के बारे में सोवचए, मैं  बुलेट ट्रेन की स्पीड से बोल 

4.00 p.m.
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रहा हंू। म ै लोकल ट्रेन की स्पीड से नहीं बोल रहा हंू ...(व्यवधान)... आप बातें मत कीवजए 

...(व्यवधान)...। उसने िूसरा सेन्टेन्स वलखा था, “16th May, the day on which Shri Modiji 
took oath, it was end of British rule in India.” यह भारत का बजट है ...(व्यवधान)... आप 

बोवलए ...(व्यवधान)...

श्री प्रमोद विवारी (उत्तर प्रिेश) : इससे पहले अटल जी का क्या था? ...(व्यवधान)...

श्री वदलीपभाई पंडया : मैं उसी पर आ रहा हंू ...(व्यवधान)... अटल जी के सपने को पूरा 

करने के विन आ गए ...(व्यवधान)... जो अटल जी ने कहा था ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : विलीपभाई, ये लोग आपको वडरेल कर रहे हैं, 

आप विषय पर आइए।

श्री वदलीपभाई पंडया : अटल जी ने कहा था अंधेरा िंटेगा, हमने कहा अंधेरा िंट गया। 

अटल जी ने कहा था, सूरज वनकलेगा, सूरज वनकल गया। अटल जी ने कहा था कमल वखलेगा, 

कमल वखल गया। यह अटल जी का सपना था। आप अटल जी, अटल जी क्या कहते हो? आपने 

अटल जी को अच्िा बोलकर उनको भलुा विया ...(व्यवधान)... बता नहीं सकते हो, इसवलए अटल 

जी का नाम लेते हो? जब अटल जी प्राइम वमवनस्टर थे, तो आपने क्या वकया था? आप हरेक 

विन * करते रहते थे। अटल जी का नाम आपके मंुह से शोभा नहीं िेता है। इतने पवित्र आिमी 

का नाम लेने से पहले आपको भी पवित्र होना पड़ेगा।

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : विलीपभाई जी, आप मेरी तरि िेखकर बोवलए, 

आप उधर िेखकर क्यों बोलते हैं? आप चेयर को एड्रेस कीवजए। 

श्री वदलीपभाई पंडया : मैं आपकी तरि ही ध्यान िे रहा था।

श्री राजीव शुक्ल : विलीपभाई, आप बोलने के वलए प्रभात झा जी से कुि नोट्स ले लीवजए।

श्री वदलीपभाई पंडया : आपने प्रभात जी का नाम वलया, मुझे बहुत अच्िा लगा। प्रभात जी ने 

अपने प्रिचन में कहा था वक “The recommendations were given in 1962. But the Kakodkar 
Commission report has not been implemented even today, in 2014.” आपके लीडर बोल 

रहे थे वक हमने 2013 के बजट में यह बोला, हमने 2014 के बजट में यह बोला, हमने यह बोला, 

हमने िह बोला, आपने सब बोला, लेवकन वकया कुि नहीं। हम तो करने के वलए आए हैं और हम 

जो बोलते हैं, िह करते हैं। ...(व्यवधान)... मैं अभी आपको यह ध्यान विलाना चाहता हंू। Sir, I am 
coming to the Railway Budget. ...(Interruptions)...

उपसभाध्यक्ष (डा सत्यनारायण जवटया) : आपके 7 वमनट हो गए हैं।

SHRI DILIPBHAI PANDYA: Sir, I am mentioning one point. रेल टूवरज्म के बारे में 

एक बात आई है। Special package trains on identified pilgrim circuits, like िेिी सरकट। 

गुजरात में अम्बाजी में नरेन्द्र भाई ने 52 शबक्त पीठ को िहा ंलाकर लगाया है। िेश में जो पुजारी 

* Expuged as ordered by the Chair.
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है, जैसी उनकी पूजा होती है, ऐसे ही िेिी के 52 शबक्त पीठ उन्होंने बनाए हैं। इस सरकट की 

बात इसमें आई है। इसी तरह से ज्योवतरलग सरकट, जैन सरकट, वक्रबश्चयन सरकट, 

मुबस्लम/सूिी सरकट, वसख सरकट, बुबद्धस्ट सरकट, िेमस टेम्पल्स सरकट आवि हैं। क्या यह 

सेक्युलर बजट नहीं है? कहा जाता है वक हम कम्युनल हैं और आप सेक्युलर हैं। कभी आपने यह 

सोचा वक हम हरेक धम्म का सम्मान करते हैं, हम हरेक धम्म को इकट्ठा करना चाहते हैं। 

...(व्यवधान)... इससे ही भारत की एकता होगी। सबका सम्मान, appeasement of none यह 

हमारा नारा था। ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : आप शॉट्म सरकट मत कवरए, उनको बोलने 

िीवजए।

श्री वदलीपभाई पंडया : साथ ही साथ, हम कहते थे वक एक हाथ में सायंस होना चावहए और 

िूसरे हाथ में धम्म भी होना चावहए। धम्म की बात तो टूवरज्म में हो गई, सायंस की बात आई, तो 

“Paperless offices in Indian Railway in five years.” हम टेक्नोलॉजी का उपयोग करके रेलि े

को आगे बढ़ाना चाहते हैं। अगर आप ज्यािा विन रहते, तो आप इसे उस युग में ले जाते। यह 

अच्िा हुआ वक प्राइम वमवनस्टर आए, गौड़ा जी आए और उन्होंने टेक्नोलॉजी का उपयोग करने 

के वलए कहा है। आपने जो भी सुझाि विए हैं, जो कुि कहा है, उन सबका इम्प्लीमेंटेशन होगा, 

काम होगा, भारत आगे बढ़ेगा और अच्िे विन आएंगे। भारत माता की जय।

श्री बवशष्ठ नारायण ससह (वबहार) : महोिय, मैं िेश के एक अत्यंत महत्िपूण्म महकमे के 

बजट पर अपनी बात रखने के वलए खड़ा हुआ हंू। जब कोई भी बजट प्रस्तुत वकया जाएगा, तो 

उसे मापने के वलए कुि मेज़टरग रॉड्स होंगे, उसके मूल्याकंन के कुि तौर-तरीके होंगे वक बजट 

वकस रूप में पेश वकया गया है और यह बजट रेलि ेके वलए भविष्य में वकस रूप से खड़ा होने 

िाला है। पहले तो मैं प्रश्न उठाऊंगा वक इस बजट के साथ अन्याय नहीं वकया गया है, क्योंवक जो 

पारलयामेंटरी परम्परा है, जो पारलयामेंटरी मय्चािा है, जो पारलयामेंटरी मूल्य हैं, जो पारलयामेंटरी 

मान्यताएं हैं, इस बजट के प्रस्तुत करने से पहले उनका ख्याल नहीं रखा गया। पारलयामेंट में 

आहूत होने में कुि ही विन बचे थे, विर क्या नेवसवसटी हो गई, क्या आिश्यकता हो गई, क्या 

मजबरूी हो गई? आकाश पथृ्िी पर तो नहीं आ रहा था या पथृ्िी पर भकूम्प तो नहीं आ रहा था 

वक आरडनेंस के माध्यम से महंगाई बढ़ा िी गई, भाड़ा बढ़ा विया गया। महोिय, इसवलए मैं कहना 

चाहता हंू वक जब सिन की मय्चािा को सत्ताधारी िलों के हाथों से नुकसान पहंुचाया जाएगा, तो 

इस िेश में लोकतंत्र को बड़ा खतरा पैिा हो जाएगा। हम लोगों ने पारलयामेंटरी वसस्टम को 

एडॉप्ट वकया है। पारलयामेंटरी वसस्टम के एक-िो उिाहरण रख कर विर मैं रेलि ेपर अपनी बात 

कहंूगा। 

महोिय, इंग्लैंड में डाल्टन िहा ंके प्रवसद्ध अथ्मशास्त्री और वित्त मंत्री थे। ि ेबजट प्रस्तुत 

करने जा रहे थे। रास्ते में उनके एक वमत्र ने पूिा वक बजट में क्या-क्या है, तो उन्होंने सकेंत िे 

विया। जब उन्होंने बजट प्रस्तुत वकया, तो िह मेम्बर, वजसने उनकी बात को सुना था, िह खड़ा 

हुआ और उसने कहा वक मंत्री महोिय, बजट की सैंबक्टटी खत्म हो गई है। यह तो माक्से ट में 

[Shri Dilipbhai Pandya]
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लीकआउट हो गया है। डाल्टन ने कहा वक डाल्टन जैसे मंत्री के रहते हुए यह हो ही नहीं सकता 
है, लेवकन उसी समय डाल्टन को याि आया वक हमने इनसे बात की थी, शायि ये उसी का 
उद्धरण िे रहे हैं। डाल्टन उसी समय उठ खड़े हुए और तत्काल कहा, “Here I tender my 
resignation as the Finance Minister of the country.” 

यह सिन मय्चािा वसखाता है। अब मैं आपको एक िूसरा उिाहरण िेता हंू। प्रोफ्यमूो िहा ंके 

वडिें स वमवनस्टर थे। रूसी गुप्तचर विभाग की एक मवहला से उनके सम्बन्ध होने की बात प्रकाश 

में आई, वजसको उन्होंने वडनाई कर विया। उसके बाि पे्रस में उनका िोटो िपा और उनको 
स्िीकार करना पड़ा। नैवतकता का मापिंड क्या है, अब मैं आपको यह बताता हंू। प्रोफ्यमूो की बात 

िोवड़ए, मकैवमलन ने भी इसके वलए अपने पि से त्यागपत्र िे विया। 

यह ससंि कुि मूल्यों पर चलती है। मंत्री महोिय, मैं िुस्साहस के साथ एक बात कहना 
चाहता हंू क्योंवक आपने एक स्िप्निश्टी बजट विया है। अभी तो आपके एक सिस्य कह रहे थे वक 

यह भारत का बजट है, लेवकन मैं यह कह रहा हंू वक यह इंवडया का बजट है। कुि बातों को 
िेख करके ही  मुझे ऐसा लगता है। रेलि े के मापिंड की जब भी बात आएगी, उसके वलए विजन 

को िेखा जाता है वक बजट का विजन क्या है, मंत्री की दृबष्ट क्या है, सरकार की सोच क्या है, 
सरकार भविष्य में इस विभाग को कैसे सभंालना चाहती है और इसका एक आधार विजन होता 
है।

इसका िूसरा आधार होता है वक उसके इन्फ्रास्ट्रक्चर पर सरकार की दृबष्ट क्या है, 
इन्फ्रास्ट्रक्चर पर सरकार ने क्या सोचा है, क्या विचार वकया है, उसके पास क्या सूचना है, 
इन्फ्रास्ट्रक्चर को मजबतू करने के वलए सरकार ने क्या नीवत, क्या काय्मक्रम अपनाया है, इन सब 

चीजों को िेखा जाता है। 

आपके विजन के विषय में तो मैं एक बात कह सकता हंू। आप लोग बड़े गि्म के साथ कह 

रहे हैं वक 60,000 करोड़ रुपये की लागत से बुलेट ट्रेन चलेगी। बुलेट ट्रेन चले, इसका िेश 

स्िागत करता है। स्िप्निश्टी होना कोई गलत बात नहीं है। जो स्िप्निश्टी नहीं होगा, िह व्यिस्था 
में पररितन नहीं कर सकता है और जो स्िप्निश्टी नहीं होगा, िह क्रावंत के बीज नहीं बो सकता 
है। यह बात सत्य है, लेवकन पहले से उसके कुि ्ललटूप्रट भी तैयार हो जाते हैं, तभी िह स्िप्न 

आकार लेता है। 

आप स्िप्न िेख रहे हैं। स्िप्न िेखने से आपको कैसे रोका जा सकता है? वजस विन इस 

सिन में चच्चा हो रही थी, तो मुझे एक बात बहुत अच्िी लगी, ‘नमावम गगें, गगें नमावम’। हमारे 
िोटे भाई और बनारस के िात्र के नेता यहा ंराज्य मंत्री के रूप में बठेै हुए हैं। महोिय, जब 

‘नमावम गंगे’ की बात कही गई, तो हमको लगा वक अपनी सासं्कृवतक धरोहर को एक नये ढंग से 

सभंालने का प्रयास चल रहा है। लेवकन इसके साथ मैं एक बात और जोडंूगा, मैं यह कहंूगा वक 

उसके साथ एक और ‘नमावम’ जोड़ िेना चावहए था, ‘नमावम लौहपथगावमनी, लौहपथगावमनी 
नमावम’।

उपसभाध्यक्ष महोिय, रेल का वहन्िी रूपातंरण ‘लौहपथगावमनी’ है। मा ँगगंा का स्िभाि और 
रेल का स्िभाि, िोनों बहुत कुि वमलते-जुलते हैं। गगंा राष्ट्रीय धरोहर है, तो रेल भी राष्ट्रीय 
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धरोहर है। इसे मैं राष्ट्रीय धरोहर इस रूप में कहता हंू वक क्योंवक गगंा वकसी को भी स्नान करने 

से रोकती नहीं है और वजसके पास भाड़े का पैसा हो, उसको रेल चढ़ने से नहीं रोकती है। लेवकन 

रेलि ेके साथ क्या वकया गया है? क्या कह िेने से हो जाएगा वक हम हाइयेस्ट स्पीड ट्रेन में चढ़ 

जाएंगे? क्या कह िेने से हो जाएगा वक कण्चाटक और मुम्बई से हमने सूरत को जोड़ विया है? 

इसका भी तो ख्याल रखना पड़ेगा वक वबहार और अन्य राज्य कहा ंखड़े हैं। इसका भी ख्याल 

करना पड़ेगा वक इसमें झारखंड कहा ंखड़ा है। इसका भी तो ख्याल करना पड़ेगा वक ओवडशा के 

इन्फ्रास्ट्रक्चर पर और क्या ध्यान विया गया है। इसका भी तो ख्याल करना पड़ेगा वक असम से 

आगे अरुणाचल प्रिेश में रेलि ेकहा ंखड़ा है। क्या वसि्म  ऐसी जगहों पर रेलि ेका विस्तार कर 

विया जाए, जहा ंव्यािसावयक वजन्िगी है? महोिय, मैं जब इस रेल बजट की तुलना करता हंू तो 

पाता हंू वक इसके िो स्िरूप हैं। विल्ली में िो िुवनया के लोग बसते हैं। एक वजन्िगी कनाट प्लेस 

में वजन्िगी जीने िालों की होती है और िूसरी यमुना के पार रहने िालों की होती है।

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : बवशष्ठ नारायण जी, आपका समय पूरा हो रहा 

है। 

श्री बवशष्ठ नारायण ससह : महोिय, मैं आपसे आग्रह करंूगा वक यवि मेरा समय खत्म हो 

गया, तो वजन िो-चार वबन्िुओं को मैंने रेल मंत्री के सामने उठाया था, उसको मैं रख िेता हंू।

िैसे रेलि ेके कुि मंत्र होते हैं। महोिय, मैं आपका ध्यान इधर आकृष्ट करना चाहता हंू। 

मंत्री बनने के बाि आप भी कहीं काय्चालय के वनरीक्षण में गए होंगे। यवि िह डी.आर.एम. का 

ऑविस होगा या यवि वकसी बड़े अवधकारी का ऑविस होगा, तो वनबश्चत रूप से उसमें आपने 

िेखा होगा वक िहा ंबोड्म पर वलखा रहता है- सेफ्टी, वसक्योवरटी, पकं्चुएवलटी और क्लीनवलनेस। 

मुझे लगता है वक वसक्योवरटी के ऊपर भी बहुत कुि नहीं वकया गया है। सेफ्टी िंड जरूर विया 

गया है। क्लीनवलनेस के ऊपर भी बहुत ध्यान नहीं विया गया है। खान-पान पर बहुत ध्यान नहीं 

विया गया है। यवि आपने रेलि ेके इन्फ्रास्ट्रक्चर पर ध्यान नहीं विया तो क्या आप रेलि ेको सुधार 

लेंगे? क्या प्राइिटे पब्ललक पाट्मनरवशप के माध्यम से रेलि ेको सुधारेंगे? क्या रेलि ेकी आमिनी 

बढ़ाने के वलए आपने माल भाड़ा और यात्री भाड़ा बढ़ाने के अलािा िूसरा कोई उपाय नहीं सोचा? 

क्या आपने यह पता लगाने की कोवशश नहीं की है वक रेलि ेकी आमिनी बढ़ाने के और कौन से 

रास्ते हो सकते हैं? क्या आपने रेलि ेकी पवरसम्पबत्तयों का पता लगाने का काम वकया है? रेलि े

की आमिनी के िूसरे स्रोत क्या हो सकते हैं। क्या उनका पता लगाने की कोवशश की गई है?

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : धन्यिाि। आपका समय पूरा हो गया है।

श्री बवशष्ठ नारायण ससह : महोिय, मैं िो वमनट और कह कर अपनी बात समाप्त करंूगा।

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : आप पहले ही ज्यािा समय ले चुके हैं। 

श्री बवशष्ठ नारायण ससह : महोिय, िो-तीन वमनट और िीवजए। रेलि ेका एक ऐसा विभाग 

है, वजसमें खान-पान का बहुत महत्ि है। इस पर मैं कह सकता हंू। चार-पाचं ठेकेिारों ने 200 से 

[श्री बवशष्ठ नारायण टसह]
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अवधक गावड़या ंअपने हाथों में ले ली हैं। ि ेमोनोपली हाउसेंज़ हैं। अब आप उसमें उनका कवरश्मा 

िेखेंगे? गौड़ा साहब, मैं कहता हंू और आप इसका पता लगाने की कोवशश कीवजएगा, रेलि ेने 

‘रेल नीर का िाम 15 रुपये वनध्चावरत वकया है, लेवकन डेली िह नीर वकतने में वमलता है? िह 20 

रुपये में वमलता है। आपकी व्यिस्था कहा ंगयी? आपने उसका रेट 15 रुपये वनध्चावरत वकया है, 

लेवकन उसी रेल विभाग ने यह वकया है वक िह डेली 20 रुपये में वबकता है। चूवंक बड़े पैमाने पर 

बड़ी कम्पनीज उनको 20 रुपये में बेचने के वलए रेलि ेको िेती हैं, तो िह 20 रुपये में वबकता है। 

महोिय, 50 रुपये खाने का लगता है। मंत्री महोिय पता लगा लें वक मेल ट्रेन में 127 रुपये में िही 

खाना एक आइटम वमलाकर बेचा जाता है। रेलि े की यही बस्थवत है। िूसरी बात, एक टेंडर 

डाक्यमूेंन्ट होता है। रेलि ेमें टेंडर डाक्यमेून्ट इस ढंग से बनाया जाता है वक िोटे ठेकेिार या 

िोटे लोग रेलि ेमें एंटर कर ही नहीं सकते हैं, क्योंवक ये रेलिें पर ि ेिा गए हैं यवि आप आंकड़े 

की बात कहेंगे, तो आप रेल विभाग से आंकड़ा ले लीवजए। रेलि ेने बहुत से कवमशंस वनयुक्त वकए 

हैं। कवमवटयों की अनुशंसा भी आयी है। 

उपसभाध्यक्ष (डा. सत्यनाराण जवटया) : आप आवखरी बात कवहए।

श्री बवशष्ठ नारायण ससह : आवखरी बात वसक्योवरटी की है। रेलि ेएक्सीडेंट एक महत्िपूण्म 

पाट्म है। उस पर कह कर मैं अपनी बात समाप्त करंूगा।

रेलि े एक्सीडेंट्स पर रेलि े ने जो कवमवट बनायी, उसकी वरपोट्म आई है वक lack of 

barricading, lack of fencing और lack of pedestrian bridges ही रेलि ेमें िुघ्मटना के सबसे 

बड़े कारण हैं। क्या आपने कभी इसके ऊपर सोचा है? 

महोिय, अंत में मैं अपनी पाट्टी की सिस्या श्रीमती कहकशा ंपरिीन को धन्यिाि िेता हंू, 

वजन्होंने आज अपनी मेडन स्पीच में अपने राज्य के विषय में चच्चा की है। वक वबहार में कई 

प्रोजेक्ट लबम्बत पड़े हैं। उसके वलए पैसा नहीं विया गया है। गया को ये महत्िपूण्म नहीं मानते जहां 

सारे ससंार से Budhist आते हैं। कंुिर टसह के जन्म स्थान को ये अंतर्चाष्ट्रीय स्थान नहीं मानते हैं। 

मैं चाहता हंू वक िीघा, पटना में जो गगंा पुल है और मंुगेर में जो गगंा पुल है. उनके वलए आप 

अवधक से अवधक पैसा िेने का काम करें। इससे रेलि ेका इन्िसे्टमेंट जरूर हो जाएगा।

रेल मंत्रालय में राज्य मंत्री (श्री मनोज वसन्हा) : इसके वलए पैसा विया गया है।

श्री बवशष्ठ नारायण ससह : इसके वलए बहुत कम पैसा विया गया है। उसके वलए इतना पैसा 

विया जाए तावक िह कम्प्लीट हो जाए। ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : कृपया अब आप समाप्त कीवजए।

श्री बवशष्ठ नारायण ससह : महोिय, कण्चाटक ही नहीं, उत्तर प्रिेश का पूि्टी उत्तर प्रिेश, 

वबहार ओवडशा और बगंाल भी रेलि ेमें विखाई पड़े, इतना सुझाि जरूर िंूगा। धन्यिाि।

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : िश्मन टसह यािि जी। 
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श्री दश्यन ससह यादव (उत्तर प्रिेश) : माननीय उपसभाध्यक्ष जी, मेरा वकतना समय है? 

उपसभाध्यक्ष (डा. सत्यनारायण जवटया) : आपके पास समय तो सीवमत है आपकी पाट्टी का 

पूरा समय आपके पहले िक्ता ले चुके हैं, इसवलए अब आप अनुभि की जो मुख्य बातें हैं, िह बता 

िीवजए।

श्री दश्यन ससह यादव : महोिय, रेलि े बजट के बारे में मैं आपके माध्यम से अपने िोनों 

मंत्रीगण से एक ही अनुरोध करना चाहता हंू वक इन्होंने बजट में कहा है वक बुलेट ट्रेन चलाएंगे, 

मैं इसके वलए आपको धन्यिाि िेता हंू, लेवकन गरीबों का ध्यान रखा जाए। जो कोच हैं, उनको 

गावड़यों में लगाया जाए। अच्िी-अच्िी गावड़यों में या वनचले िज्जें की गावड़यों में िो जनरल कोच, 

तीन जनरल कोच लगे हुए हैं। बस्थवत यह है वक जनरल पैसेंजर उन पर पायिान तक लटकता 

चला जा रहा है। तमाम िुघ्मटनाएं ऐसी हो जाती हैं, वजन िुघ्मटनाओं का कहीं अता-पता भी नहीं 

रहता है। इसवलए जो लोग आरक्षण नहीं करा पाते हैं, उनके वलए जनरल कोच बने।

महोिय, िूसरी बात मैं यह कहना चाहता हंू बाथरूम पर विशेष ध्यान विया जाए। एक ट्रेन 

‘गोमती एक्सपे्रस’ चलती है, जो विल्ली से लखनऊ जाती है। वजस समय िह ‘गोमती एक्सपे्रस’ 

शुरू की गई थी, उस समय आज की शता्लिी ट्रेन से वकसी भी बस्थवत में कम नहीं आंकी जाती 

थी, लेवकन आज उस ‘गोमती एक्सपे्रस’ का यह हाल है वक उसके बाथरूम में जाने का साहस भी 

नहीं होता है। यवि हाथ धोने के वलए नलों से पानी लेते हैं, तो cuff तक भीग जाते हैं। इस पर 

बहुत ध्यान िेना पड़ेगा। 

(श्री उपसभापवि पीठासीन हुए)

श्री दश्यन ससह यादव : महोिय, मैं तीसरी बात यह कहना चाहता हंू वक खान-पान पर 

विशेष ध्यान विया जाए। अभी हमारे सम्मावनत सिस्य, श्री बवशष्ठ नारायण टसह जी ‘रेल नीर’ की 

बात कह रहे थे, उसकी क्िावलटी पर आप ध्यान िें। आज जो वमनरल िॉटर आ रहा है, उसमें 

केवमकल डालकर उसको पैक कर विया जाता है। ...(समय की घंटी)...

MR. DEPUTY CHAIRMAN: Please conclude.

श्री दश्यन ससह यादव : महोिय, मुझे थोड़ी िेर का समय और विया जाए।

श्री उपसभापवि : ठीक है, आप और िो वमनट लीवजए।

श्री दश्यन ससह यादव : चूवंक यह ‘रेल नीर’ सरकार का है, रेलि ेका है, इसवलए मैं गौड़ा 

साहब से भी कहना चाहता हंू वक उसकी क्िावलटी िेख लीवजए, जहा ं यह बन रहा है, िहा ं

िेवखए। मैंने िैबक्ट्रयों में जाकर वमनरल िॉटर को नजिीक से िेखा है, उसमें बहुत कैवमकल 

पड़ता है। वकसी खाने की चीज से चाहे कोई बीमारी हो या न हो, लेवकन इस पानी से कैं सर और 

वकडनी िेल्योर की बीमारी जरूर होती है, इसवलए आप इसको विशेष रूप से िेखें और खान-

पान पर विशेष ध्यान िें। इन्हीं श्लिों के साथ आपका बहुत-बहुत धन्यिाि। 

MR. DEPUTY CHAIRMAN: Now, Shri Ritabrata Banerjee.
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AN HON. MEMBER: Sir, this is his maiden speech.

MR. DEPUTY CHAIRMAN: Maiden speech! My God. What do I do now?

SHRI RITABRATA BANERJEE (West Bengal): Mr. Deputy Chairman, Sir, first 
of all, the point I would like to make is the Indian Railways is a public transport, and the 
public transport has to run with public characteristics. A public transport cannot run without 
public characteristics. The public transport must have sustained budgetary allocation and 
support for its running. That has been the experience worldwide. Everywhere, public 
transport constantly receives budgetary support and allocation, and through it, the public 
transport runs.

Now, this Budget, presented by the hon. Railway Minister, Shri Sadananda Gowda, 
has made a paradigm shift. The paradigm shift is from the fundamental conception of 
the Indian Railways as being a public transport. That has taken place precisely in this 
Budget.

Now, Shri Jairam Ramesh was telling here the same thing when he was speaking. 
To look at railways essentially as a commercial entity, will be fundamentally wrong. And 
that has been precisely done in this Budget. The Budget, to be precise, Sir, has been a 
classic exercise in a beauty parlour treatment. It is a cosmetic exercise. High in rhetoric; 
low in substance; emphasis has been on high-sounding Bullet Trains and commercial 
freight corridors with no budgetary calculations to back up the entire process. The slogan 
is, ‘Minimum Government and Maximum Governance’. Slogan-wise, it is brilliant, and it 
has kindled the imagination of many people in the country. I must admit it. But unveiling 
of this slogan has basically taken place in this Budget. The entire emphasis is to attract 
FDI and to undertake all further expansion and modernisation through the public-private-
partnership route.

Now, imposition of greater burdens on the common man has been done in this 
Budget. The common man in our country needs the railway the most, and they also use 
the railway the most. Before the Parliament session was convened, a sum of ` 8,000 
crores has been ensured through undemocratic Budget hikes. The hike has been ensured, 
bypassing the Parliament and now, you are linking the future prices of travel with fuel 
adjustment factor, which will further burden the people. This cannot happen in a public 
transport. You are denying the fact that Indian Railways is a public transport. You have 
ensured basically a present continuous tense in the Government’s grammar. In the 
grammar of you, which you have presented to the country, a grammer essentially neo-
liberal in its dictum. With every increase in prices, the prices of railway fare will go up, 
and there will be a continuous burden on the common people.
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Now, the hon. Minister has presented the Budget. While presenting the Budget, 
the 13 lakh employees - basically 16 lakh employees are there but three lakh posts are 
vacant — who are working 24 hours for 365 days, braving the natural hardships, extreme 
conditions and even giving up their lives, have been conveniently forgotten. The railway 
employees have a history of glorious struggles. In our country, railway employees have 
created glorious histories of struggle, and I firmly believe that the working class in 
the Indian Railways will fight against this attempt of privatization and this attempt of 
commercialization by tooth and nail.

Sir, I would mention another point in this regard about developing infrastructure. It 
is very important. Developing infrastructure and filling up the necessary manpower was 
a dire necessity, but it has been conveniently sidelined. Nothing has been said about the 
three lakh vacant posts which are there. You have made no attempts to fill up these posts. 
Now, employment could have been generated with these posts; three lakh posts are not 
very less. Sir, all these three lakh vacant posts are mainly associated with maintenance 
and safety. The question of safety has been dealt with by many hon. Members because 
there have been innumerable accidents and many people have died in these accidents. 
Innumerable accidents are taking place and Commissions are set up, but nobody knows 
the outcome of those Commissions. The credibility of the Railways, as far as safety is 
concerned, has really become questionable. A time-bound action plan for ensuring the 
safety in existing trains needs to be ensured. I was going through the railway papers. - 
Hon. Members, from that side of the House, were referring to different paper cuttings 
— how the Budget has been there; how the media has praised this Budget. I heard a BJP 
Member saying that this Budget was a revolutionary Budget. I also admit that this Budget 
is definitely a revolutionary Budget, as far as the corporates of our country are concerned; 
as far as the big industrialists are concerned; as far as the fat cats are concerned. They 
are very delighted with this Budget because the Budget is exactly on the lines that they 
wanted. I would like to know as to what has been our experience in the Foreign Direct 
investment; what has been our experience in the PPP in other infrastructure sectors where 
it has been taken up — in the airport sector, in sea ports, etc. The only thing that has been 
ensured is that the cost for the consumers has grown manifolds. It is the Budget Speech 
of the hon. Railway Minister which enlightened us and we came to know that as far as the 
PPP is concerned, PPPs, worth almost 60,000 crores of rupees, have not been realized. 
So, the Railway Budget is basically a blueprint for privatization at the cost of the Indian 
people who will go on to bear the brunt of profit maximization by the private sector and 
the FDI.

[Shri Ritabrata Banerjee]
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All of us will agree that the efficiency of the railways is dependent on the freight 
traffic. Many hon. Members have categorically said that industrial development is also 
dependent on development of the efficiency of freight traffic. Over the years, Indian 
Railways have been lagging behind in competition with the road traffic. This has to be 
seriously dealt with. 

Now, I come to resource mobilization segments. There are resource mobilization 
segments in the Indian Railways. I have mentioned in the beginning that it is a public 
transport, with a public characteristic. And, in this public transport, there are resource 
mobilization segments, like port connectivity, mining connectivity, power plants 
connectivity, etc. These are now being eyed by the PPP and the FDI because ensured 
commercial returns are there. And, if these sectors, where the commercial returns are 
there, are sucked out, the entire body will be bloodless and that will be a detrimental 
situation for the Indian Railways. Once these sectors go into the hands of private players 
things will become more untenable for the Government.

‘Consolidation and expansion’ must have been the slogan. But, unfortunately, this 
slogan has been forgotten. Plan expenditure, as -far as this Railway Budget Is 
concerned, is almost negligible. Hon. Member Naqviji is not here. I saw him on TV 
saying that it was a revolutionary bullet Budget. Through this revolutionary bullet 
Budget, the journey of the Railways will come on world-class tracks. Hon. Member 
Jairamji is also not here. He precisely mentioned on this point and mentioned that the 
Rajdhani, the Shatabadi were having a maximum speed of 130-135 kilometres per hour. 
He was speaking about the bullet trains. I also want to emphasize on that point. The 
minimum speed for bullet trains needs to be 299 kilometres per hour. But what is the 
condition of the tracks? When you talk about the international standards, as many hon. 
Members have said, ` 60,000 crores will be the minimum cost for running a bullet train 
from Mumbai to Ahmedabad and vice versa. This is a 500 kilometre stretch. So, the cost 
of one kilometre stretch will be approximately ` 120 crores. From where would the 
resources for this construction come? The Railway Budget is completely silent on that. 
Will it come through the FDI? Will it come through PPP? Where is the concern for 
concrete plans for generating funds? The question of land is also there. If you want to 
have this track, the question of acquiring lands will be there. That question has also not 
been dealt with. The bullet train project is basically an unrealistic dream. यह तड़पते हुए 

वहन्िुस्तान के वलए नहीं है, यह चमकते हुए वहन्िुस्तान के वलए है। एक वहन्िुस्तान के अंिर िो 
वहन्िुस्तान की पैिाइश इतने िष्षों में शासक िग्म की नीवतयों की िजह से हुई है। इस रेल बजट में 
बुलेट ट्रेन का वजक्र करके रेल मंत्री जी ने चमकते हुए वहन्िुस्तान को बढ़ोतरी िी है। इसवलए इन 

लोगों के वलए यह वरिॉल्युशनरी बजट है, जो इधर पेश हुआ है। मैं यह बात बोलना चाहता हंू। वक 

चीन की बात आई, वरपब्ललक ऑि चाइना, यह तो सही बात है वक हम 1947 में पॉवलवटकली 
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आजाि हुए और चीन में 1949 में क्रावंत हुई। तो वजस िेश में िो साल बाि क्रावंत हुई, ि ेलोग 

कहा ं तक पहंुचे हैं, िह अलग बात है, मगर जहा ं तक रेलि े का सिाल है, People were 
speaking about China. I just want to mention it because I was mentioning about the 
freight traffic. In China, the freight traffic, the yearly outlay, is 116 billion and ours is 
roughly is 10-12 billion. And the question of public transport once again comes into 
play. The entire Chinese model, the entire Railways in China, is conducted through the 
China Railway Corporation which is a national railway operator of the People’s 
Republic of China under the Ministry of Transport. Nothing private is there. It is 
controlled by the State because rail, throughout the world, is a public transport and 
public characteristic needs to be maintained.

Now, as far as the question of North-East is concerned, North-East question is a very 
important question. In spite of resources, huge resources, desired development has not 
taken place in the North-East and these are also the reasons for insurgencies there. Now, 
as far as Tripura is concerned, it is unfortunate that demand for Agartala to Sabroom line 
has not been met. The State is covered on three sides by Bangladesh. On one side, Assam 
is there, the connectivity with Silchar is there. Connectivity from Kumarghat to Sabroom 
through Agartala is a long demand of the people of the small State of Tripura. It has 
almost conveniently been forgotten. No money has been there. Almost negligible money 
has been there. The most important thing is the Akhwara via Bangladesh Chittagong 
route. That was a very important project because it is not only important for Tripura, it is 
also important for the entire Eastern sector. For these things, not a single paisa has been 
allotted.

Then, as far as Metro rail in my State is concerned, I come from West Bengal.  जहां 

तक िैस्ट बगंाल में मेट्रो रेल का सिाल है, हम लोग यह मानते हैं वक मटै्रो रेल के वलए पैसा 

विया गया है, िह पैसा ऑलमोस्ट नेगवलवजबल है, नहीं िेने के बराबर है। So, I will urge upon 
the hon. Rail Minister that he must make a personal visit. I will urge upon him that let 
him go to Kolkata, see the entire thing and think over it because this metro railway is 
the oldest in our country. The money given is almost negligible. Almost no money has 
been given. Now, Sir, I was going through different Budget speeches. I am a new 
Member; I will not say that I went through all the Budget speeches, but definitely from 
2009- 10, I was reading all the Budget speeches. In 2009-10 Budget speech, it was 
emphatically declared that within the next economic year,  1,000 kilometre tracks will 
be laid and by 2020, 25,000 kilometre tracks will be laid. But, unfortunately, when I 
was looking at different data and questions which I and other Members made, I find 

[Shri Ritabrata Banerjee]
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from the answer came from the Ministry that within one year only 100 kilometre was 
laid. Now, in 2010-11 Budget — I was looking at the Budget speech, Sir; I  saw in the 
Budget speech — it has been said that 522 hospitals and diagnostic centres, 50 central 
schools, 10 residential schools in the style of Navodaya Vidyalayas will be constructed. 
The Railway Department will be doing that. It was also said that 13 multi-speciality 
hospitals and 16 factories in my State will be constructed. People may call me partisan. 
But I will be very grateful to the hon. Railway Minister if he could tell us — when he 
replies — what the status of these factories is because as my personal experience goes, 
many of the factories were mentioned in successive Rail Budgets like Shalimar auto 
hub, Kisan Vision Project in Singur, metro coach factory at Noapara, rail coach factory 
at Kanchrapara, rail axel factory at new Jalpaiguri, Jelmgham and Haldia factories, rail 
wagon factory at Kulti, Coach factory and power plant in Purulia, factories at Adra, 
Tindharia, Budge Budge and Cooch Behar. Some money has been- allotted to some 
projects. But my personal experience is that many of these factories are basically a 
lucrative ground for cattle grazing. (Time-bell rings)

MR. DEPUTY CHAIRMAN: Only two more minutes.

SHRI RITABRATA BANERJEE: Just give me two minutes. Other people who are 
making maiden speeches took more time. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, two more minutes.

SHRI RITABRATA BANERJEE: I would conclude, Sir.

MR. DEPUTY CHAIRMAN: Two more minutes.

SHRI RITABRATA BANERJEE: I just want to know that what has been the status 
because as far as my personal experience goes — I have been moving around the State 
many of these proposed factories are lucrative and fertile grounds for cattle grazing. 
People are taking cattle in large numbers there. Since long we have been hearing that 16 
factories have been established in all States. I am unable to see them ! I may be partisan, 
but I can’t see people going to the factories, smoke coming out of the factory chimneys or 
production taking place. This is mindless populism. And then, Sir, when I went through 
the 2012 Railway Budget, I found the Railway Minister saying during the Budget Speech 
that the rail had gone into the ICU! I was amazed. In 2009-10, 2010-11 and 2011-12 the 
spirit of Railway Budget must have continued. People from the same group that presented 
the Budgets. But, unfortunately, this is what happened.

MR. DEPUTY CHAIRMAN: Please conclude.
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SHRI RITABRATA BANERJEE: Sir, I am on my last point.

Sir, our land happens to be the land of maverick celluloid geniuses like Ritwik 
Ghatak, Satyajit Ray and Mrinal Sen. There is a scene in Satyajit Ray’s celebrated movie, 
Pather Paanchali, where a little girl with her young brother is seen running through the 
fields for long because the train was expected at that time. She was running towards the 
train. The joy and exuberance that came out in that black and white movie through the 
brilliance of Ray was the dream of the Indian people regarding railways. From this side 
of the House we have heard for the last ten years that the Indian people must tighten their 
belts.

MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI RITABRATA BANERJEE: Just a minute, Sir.

Now, we are hearing that everything is empty and so, more stringent measures for 
restoration of financial discipline, a more lethal dose of the same medicine, are needed. 
Sir, I am a new Member. I am learning and I want to learn more. I have been hearing, 
and it fascinated me, that in victory one must be generous. The people of India have 
voted decisively for the BJP. I just want to urge, ये जो वहन्िुस्तान है, इस वहन्िुस्तान के 

अंिर बी.जे.पी. का जो वचराग है, इस वचराग को लोगों ने भारी तािाि में बहुमत विया है; the 
BJP has kindled the imagination of the common man. People have voted for them. In a 
democracy, you cannot take people for granted.

MR. DEPUTY CHAIRMAN: Yes, please conclude.

SHRI RITABRATA BANERJEE: Just one minute, Sir.

यह आम आिमी के वखलाि ...(समय की घंटी)... यह जंग का जो एलान वकया गया है, मैं 
बी.जे.पी. से, हाउस की उस साइड में यह गुजावरश करना चाहंूगा वक लोगों के हाथों में जो 
आपका वचराग है, लोग इस वचराग को बरकरार रखना चाहते हैं, मगर लोगों को आप िॉर ग्राटेंड 

मत लीवजए ...(समय की घंटी)... क्योंवक

‘वचरागों की वहिाजत करते-करते  

हिा का रुख बिलता नज़र आता है, 
तू वकतनी आग बरसाएगा सूरज, 

हमने तो तुझसे ही शोलों पर चलना सीख वलया है।’

MR. DEPUTY CHAIRMAN: Okay, your time is over. Shrimati Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, at the outset, I take this 
opportunity to congratulate the hon. Railway Minister for presenting the maiden Budget 
of the NDA. The Budget indicates a paradigm shift in the history of the Railways.
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Proposals for safer and faster journeys raise new hopes. रेलि े में यात्रा के िौरान 

सिाई के वलए जो किम उठाए गए हैं, उनसे हम उम्मीि कर सकते हैं वक यात्री ज्यािा 
आरामिायक यात्रा कर सकें गे। The move to upgrade the reservation system definitely 
deserves applause. Now, we can reserve 7,200 tickets per minute from the existing 
2,000 and odd tickets. It is a welcome move.

Sir, I welcome the fact that at last the Railways have shown some generosity towards 
women. I wholeheartedly welcome the appointment of 4,000 women RPF constables for 
the protection of women. I request the hon. Minister to provide them mobiles so that 
they can contact the concerned officials to redress the problems quickly. The Minister 
said that he requires ` 5 lakh crores to complete all the projects. I don’t know what the 
UPA had been doing all these years. The Minister himself has indicated that during the 
last 10 years,` 60,000 crores were spent on 100 projects. So, I would request him to get 
all the projects completed in a time-bound manner. Secondly, with the FDI and PPP, I am 
confident that backlog of projects could be cleared quickly and early.

Sir, we have been making umpteen requests for taking up various projects which 
were pending for years in Andhra Pradesh and Telangana. Without debating all the issues, 
I wish to mention some of the important projects that are languishing for approval, 
sanctions and allocations. In the Telangana region, there is a long-pending demand for 
making Kazipet a separate Division. You may be aware that Kazipet is famous for being 
a major railway junction and locomotive maintenance division in Telangana.

With more than 100 years of history, Kazipet is the hub connecting north and south, 
east and west India with numerous trains passing through the station. It is one of the 
busiest stations in the South Central Railway, but if you look at the present position of not 
only the station but also the loco shed and other things, it is pathetic and the situation is 
going from bad to worse. We have been demanding, inside and outside Parliament, urging 
the successive Railway Ministers to consider various proposals relating to Kazipet that are 
pending before the Ministry for consideration and implementation. But nothing tangible 
has been done so far. The Minister announced for setting up of a Railway University. I 
request that Telangana is a suitable place and the University can be set up in Hyderabad 
as it has got all the necessary paraphernalia. I am mentioning some of the important 
proposals for consideration of the hon. Minister and request him to take them up and 
complete in a time-bound manner.

The following new trains be announced:-

(1) Hussain Sagar Express from Secunderabad to Mumbai; (2) Rajkot Express 
from Hyderabad to Surat with starting point at Kazipet; (3) New train from Kazipet to 
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Bangalore; (4) New express train from Kachiguda to Bangalore; (5) Bombay Express 
from Hyderabad to Mumbai with starting point at Kazipet; (6) Increase the frequency of 
EMUs between Warangal and Secunderabad; (7) Introduce Electrical Multiple Unit trains 
between Warangal and Kagaznagar; (8) Padmavathi Express should run the whole week 
and one AC 1st Class coach should be provided because it is going to Tirumala and most 
of the people from Telangana go to pray the God of Tirumala; (9) People of this region 
have been demanding trains from Kazipet to Shirdi, Nagpur, Tirupati. So, this request 
may be acceded to; (10) There is also a need to run additional trains between Kazipet and 
Ballarshah; (11) Ladies compartments should be added to trains that are passing through 
Warangal; (12) Electrical Multiple Unit trains between Warangal and Kagaznagar be 
introduced.

There is land at Bodagutta. I request you to take over it and set up pit lanes. This 
land is sufficient to set up 3 to 4 pit lanes.

Strengthen the siding line facility for transportation of agriculture goods. Sufficient 
rakes have to be provided for transportation of agriculture products, rice, coal and fertilizer 
and priority should be given to these things for transportation.

Railway Under Bridge in-and-out bridge like Secunderabad from Warangal to 
Shivnagar has to be taken up.

There is no line from Warangal station to Ghanpur-Palakurti- Nalgonda. I request 
you to announce this small line in the Budget and also one foot-over-bridge from Warangal 
station to Shivnagar. And, there is also a demand for RUB at Chintal. These are small 
works to be done.

Since Kazipet junction has diesel and electrical loco sheds, an apprentice centre be 
opened here so that it will help all those who are residing in and around Kazipet.

Also a Wagon factory for Kazipet was announced in 2010-11. But nothing has been 
done since then. I think land has not been given by the State Government. So, I request 
you to kindly persuade the State Government by taking it up at your personal level in 
view of the importance and long-pending demand and allocate sufficient funds this year 
to commence the work immediately. It is a very important project as it not only provides 
employment to thousands of people in Telangana which is a backward region but also 
helps railways to utilize infrastructure available here.

Sir, survey for a new railway line between Bhupalapalle- Karimnagar-Uppal is over 
and requires funds for starting the work. I request you to kindly allocate necessary funds 
and complete this project in a time-bound manner.

[Shrimati Gundu Sudharani]
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I request for upgradation of Warangal railway station. And also the Railway 
Polyclinic at Kazipet has been upgraded to Sub-Divisional Hospital last year. There is 
neither lab nor operation theatre and the Railways is citing less number of beds to provide 
these facilities. And, secondly, there are 14 doctors, but for the reasons best known to the 
Railways, it is operating with only three regular and one contract doctors. I also request 
lab facilities here.

With these words, I conclude my speech and request the hon. Minister to pay special 
attention to Telangana as well as Andhra Pradesh.

MR. DEPUTY CHAIRMAN: Thank you very much for adhering to the time 
limit. Now, before I proceed, I have to share with the House my problem regarding time 
management because the position is like this: in ‘Others’ category, there are 10 speakers 
and total time is only 40 minutes. If I divide it among the Members, it comes to only four 
minute per Member. But in four minutes, nobody can complete the speech. So, they need 
a little more time. With regard to Congress, there are eight more speakers and they have 
85 minutes. ...(Interruptions)... 

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the time allotted. ...(Interruptions)...

 MR. DEPUTY CHAIRMAN: Let me complete. Please sit down. That is what I am 
saying. BJP has got four more speakers and 39 minutes. Therefore, for time management, 
I would request the Members from Congress’ and BJP to limit their speeches to eight 
minutes. ...(Interruptions)... I am only requesting you. You may or may not do it. I am 
only saying this because at 8 p.m., we have to conclude and so many speakers are there. 
In ‘Others’ category, there are 10 speakers. In four minutes, they cannot complete. If I 
divide the time, it is only four minutes. So, today, I am sharing my problem with you. 
My request to the Congress and BJP Members is to limit their speeches to eight minutes 
so that ‘Others’ category Members can speak for, at least, 5 to 6 minutes. That is what I 
am saying.

Then, I want the sense of the House. I know that it is the Railway Budget and in 
between, there should not be any papers laid on the Table, but Dr. Harsh Vardhan is 
waiting from 12 o’clock onwards just for laying a statement on the Table. If the House 
agrees, I will allow him. Okay, you can lay it on the Table.

————

StAtement BY miniSteR

Doctor-Pathological laboratory/diagnostic centres collusion

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH 
VARDHAN): Sir, I lay on the Table a statement regarding doctor-pathological laboratory/

Statement by  Minister
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diagnostic centres collusion defrauding patient/consumer as revealed through sting 
operation titled ‘Operation Jonk’ aired by News Nation TV channel on July 21, 2014.

“On Monday, July 21, 2014, the Hindi TV channel,  Nation, aired a programme 
titled ‘Operation Jonk’ which sought to expose the secret deals struck between some 
dishonest medical practitioners and the managements of pathological laboratories and 
diagnostic centres in the National Capital of Delhi.

The over two-hour-long programme appeared to employ classical sting operation 
techniques to rouse public consciousness on the allegedly unregulated state of affairs 
in an important segment of the medical economy. The ease with which some doctors 
are suggested as collecting 30-50 per cent commissions on magnetic resonance imaging 
(MRI), CT scans, ultra sound, routine pathological tests, etc., was captured through 
surreptitiously filmed conversations.

Some reputed diagnostic centres in Delhi, including its oldest standing one, were 
shown as involved in this nefarious racket.

The Ministry of Health and Family Welfare does not accept a broad-brush depiction 
of the medical community as guilty of such malpractices. However, it is felt that some 
individuals, who are indulging in such unethical conduct, should be identified and 
disqualified from practising the noble profession of the physician.

The three most important revelations of the programme are:

(1). The racket is suggestive of an all pervasive, at least, in the context of the 
National Capital. Though doctors are not individually named, it should not 
be difficult to get to the facts because the programme has revealed that the 
commissions are paid through the issuance of monthly or weekly cheques.

(2). The racket is leading to unjustified profit margins. This is apparent from the 
rate of commissions paid. In quite a few parts of the sting operation, the staff 
of the diagnostic centres reveal that they pay referring doctors as much as 50 
per cent commission on expensive tests like MRI. This indicates that even 
after paying the huge rate of commission, these clinics report good profits.

(3). A kind of cartelisation has resulted in so far as this aspect of the medical 
economy of Delhi is concerned. All the private laboratories and diagnostic 
centres charge roughly the same amounts for pathological tests and clinical 
examinations. Patients have no option but to pay up the exorbitant fees. They 

[Dr. Harsh Vardhan]
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are also subjected to unnecessary tests by the doctors who are guided by the 
lucre of commissions. This exacerbates their physical and mental agony.

The Ministry of Health and Family Welfare, Government of India, accepts that the 
patient/consumer of the medical economy needs protection from such nefarious practices 
that have come to thrive under conditions created by lack of implementation of existing 
laws/rules/codes and insufficient governmental oversight.

The Secretary, Ministry of Health and Family Welfare, has been asked to conduct an 
impartial inquiry into the facts brought out by the TV programme. News Nation channel 
has been requested to submit a DVD and a copy of the script to facilitate the inquiry.

The President of Medical Council of India, an autonomous body under the Ministry, 
has been asked to summon an emergency meeting of its Ethics Committee and post the 
minutes of the said meeting on its website.

I have also written to the President of MCI today pointing out that the practice 
of accepting commissions is in clear violation of MCI’s Code of Ethics, 2002, under 
‘Regulations on Professional Conduct, Etiquette and Ethics for registered medical 
practitioners’.

Reiterating that the vast majority of medical practitioners of India maintain the 
highest standards of ethics and professionalism, the Ministry feels that it is time to check 
the retrogressive tendencies that have crept into sectors of the medical economy, thereby 
leading to the thriving of corrupt clusters and affecting the image of the community. For 
this, it is necessary to bring under some degree of oversight the trade practices employed 
by pathological laboratories/diagnostic centres.

In addition, the Ministry has decided to take a long-term view of the outstanding 
question of giving the consumer’s interest the rightful focus in the medical economy. The 
laissez faire spirit that dominates this business in India works to the disadvantage of the 
consumer and needs correction.

It is acknowledged that extant civil laws governing medical negligence do not 
explicitly cover the aforementioned practices. The patient’s/consumer’s right to transparent 
and rational prescriptions, including referral to justified clinical/diagnostic examinations 
need to be codified in new legislation/s.

Accordingly, the Ministry is drawing up a panel of reputed medical practitioners 
and consumer law experts to suggest measures for introducing greater transparency and 
accountability in medical practices as a natural corollary of ‘Health for All’.”

————
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THE BUDGET (RAILWAYS), 2014-15
And 

GoVeRnment BiLLS

(i) The Appropriation (Railways) No. 2 Bill, 2014.

(ii) The Appropriation (Railways) No. 3 Bill, 2014 –Contd.

MR. DEPUTY CHAIRMAN: Now, Shri D. Raja. 

SHRI D. RAJA (Tamil Nadu): Sir, the Railway is the biggest public transport 
available to the people of our country. In a way, the Railway holds the country together 
linking all regions and I wish the Railway Ministry takes efforts to strengthen and improve 
the Railways in the interest of the nation as a whole.

Sir, my good friend, Shri Jairam Ramesh, has raised a fundamental question as to 
whether we need a separate Budget for the Railways. There is a demand for a separate 
Budget for Agriculture. So, it is entirely a different issue. At some point of time, the 
Parliament can spend some time to debate on that. But now, we have a Railway Ministry 
and a separate Budget for the Railways.

Sir, the Railway Budget talks a lot about private investment. But, the Minister is 
vague and not very clear on how the private investment is going to be and how it will 
play a role in strengthening our Railways. Then, there is a ‘cure all’ mantra, that is, FDI 
in Railways. We have a position where there is FDI in Defence, FDI in insurance, FDI in 
retail trade and all such things. But, regarding FDI in Railways, again the Minister seems 
to be silent, or not very clear, on how this FDI is going to help Indian Railways.

Sir, again, I quote my friend, Shri Jairam Ramesh. He talked about bio-toilets. Even 
today, we have the manual scavenging and the Railway is the biggest employer of manual 
scavengers. Manual scavenging is a national shame and the Railways must take it up as an 
opportunity to get rid of this national shame. So, the Railways should go for the bio-toilets, 
the coaches with bio-toilets. I would like to add one more thing for the consideration of 
the hon. Minister. There is no mention about coaches meant for disabled persons. I think, 
every train should have separate coaches meant for disabled persons. Sir, the RPF and the 
security forces should see that the coaches meant for disabled persons are not occupied 
by others. It is for the security forces to ensure that. I would also wish the Minister to take 
note that there must be some effort to help the disabled women passengers. Their plight is 
very miserable, and, the Ministry should take this into consideration.

Sir, we talk of modernizing our coaches and improving our railways. We have the 
Integral Coach Factory in Chennai. I do not know the perspective of the Ministry to 
enhance the capacity of the Integral Coach Factory at Chennai. I suppose, it is one of the 
globally acclaimed factories. I hope the Railway Ministry officials know this. Sir, the ICF 
needs more attention from the Ministry.
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There are some railway issues connected to Tamil Nadu also. Even my good friend, 
Dr. Maitreyan, while talking about one region, spoke on how to connect Kumbakonam, 
and, some other things. Sir, I would like to mention about Thiruvarur-Tiruturaipoondi-
Karaikudi route, where the gauge conversion has been accepted, but I don’t think that the 
work is in progress because of various reasons, particularly, lack of budgetary support for 
this project. I met the hon. Minister, I made the representation, and, I think, he would give 
due consideration to this line.

Sir, I do not wish to take much of the time. The passenger fares and freight charges 
are now linked to the hike in prices of fuel. During the Question Hour, I raised this issue 
and asked as to what was the criterion or formula that the Ministry followed to do this. 
It is not a good practice to hike the passenger fares and freight charges as a pre-Budget 
exercise. It comes as a big shock or big blow to the passengers. (Time-bell rings)

When we are going to discuss the Budget, why should the Ministry go for pre-
Budget hike in the passenger fares? What is the criterion to link this with the hike in fuel 
prices, and, how are you going to adjust it? This is one issue which the Minister needs to 
explain.

Sir, I am not going to talk about bullet trains. Many speakers have touched this point. 
Sir, for one bullet train, from Ahmedabad to Mumbai, and, from Mumbai to Ahmedabad, 
you need ` 60,000 crores. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are a socialist, why do you want bullet train ?

SHRI D. RAJA: No, no. The Minister wants bullet trains. ...(Interruptions)... I 
am arguing for common people. For one bullet train, the Government wants to spend 
` 60,000 crore, and, I am talking about other areas because there are regions which need 
to be connected by railways, there are regions where you need doubling of tracks, there 
are regions...

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. RAJA: There are regions where you will have to go in for gauge conversion; 
there are regions, even in Kerala, Sir, where people say that old coaches are used in trains. 
You are from Kerala, Sir. You know the experience, Sir. Even rats can bite you the next 
time when you travel. What I am trying to say is that there are complaints from different 
States. The Railway Budget does not.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI D. RAJA: The Budget does not address the demands of all the regions. (Time-
bell rings) It is a national Budget. There should be a national perspective. It should be an 
all-India Budget.
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5.00 p.m.

MR. DEPUTY CHAIRMAN: Thank you. Please.

SHRI D. RAJA: Sir, people say that the Minister wears good smile. I wish he 
continues to have that good smile all the time in the coming years. (Time-bell rings)

MR. DEPUTY CHAIRMAN: Okay, thank you. ...(Interruptions)...

SHRI D. RAJA: But, you must address all these issues which have been raised by 
all the Members. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Mohammed Adeeb. He has to go for 
breaking the fast. Please, take only five minutes.

श्री मोहम्मद अदीब (उत्तर प्रिेश) : सर, यह िस्तूर है वक जब कोई वबल या बजट आता है, 

तो उसकी पाट्टी के लोग उसके कसीिे पढ़ते हैं और अपोजीशन पाट्टी के लोग, चाहे उन्हीं का 

बजट हो, नाम बिल कर आया हो, विर भी ि ेऐब ढंूढ़ते हैं। मैं इसमें नहीं पड़ता चाहता हंू। मेरे 

वलए इस बजट में कुि वचन्ता के विषय हैं, वजन्हें मैं मंत्री जी के सामने रखना चाहता है। 2006 

और 2008 में रेलि ेके पास 11,500 करोड़ रुपए का सरप्लस था, जो आज 2014  में 600 करोड़ 

रुपए रह गया है, विर भी बड़े-बड़े िािे वकए गए। मैं समझ नहीं पा रहा हंू वक होगा क्या? यह 

सबको पता है वक एक ट्रेन जब चलती है, तो उस पर 5 करोड़ रुपए का खच्म आता है और 

उसका रेिने्य ू2.2-2.5 करोड़ रुपए होता है। जब यह शक्ल पैिा होती है, तो रेिने्य ूकहा ंसे आता 

है? िह आता है मालगाड़ी से। जब एक मालगाड़ी चलती है, तो 5 करोड़ रुपए का इंिसे्टमेंट 

होता है और 10-12 करोड़ की उसकी इनकम होती है। कोवशश यह होनी चावहए थी वक इस पर 

कोई थीवसस या प्रोजेक्शंस होते, लेवकन मुझे ऐसा नहीं लगा वक ऐसी कोई बात की गई है। 676 

प्रोजेक्ट्स, जो आज पेंटडग हैं, उनमें से लगभग 350 कंप्लीकशन के करीब हैं या खत्म होने िाले 

हैं, लेवकन लगभग 300 प्रोजेक्ट्स अभी बाकी हैं। इनको पूरा करने के वलए रेलि ेको 50,000 

करोड़ रुपए पर ईयर 10 साल तक चावहए। यह कहा ंसे आएगा? इस पर खामोशी है, वबल्कुल 

खामोशी है। आज यह कहा जा रहा है वक हम पैसे लाएंगे और बुलेट ट्रेन चलाएंगे। मैं यह समझ 

नहीं पाया। मैं खुश होता, अगर इस बजट में कहा जाता वक ट्रेन को वबल्कुल सही िक्त पर 

चलाया जाएगा और जो ट्रेन्स चल रही हैं, उनकी वहिाजत की जाएगी। पटवरयों का हाल यह है 

वक वकतनी वरपोट् स्म आ चुकी हैं, जो रेलि ेमें मौजूि हैं, मैंने कई साल पहले पढ़ा था वक रेल की 

जो ट्रैक्स हैं, ि ेमखिूश हैं, खतरनाक हैं, बहुत िास्ट ट्रेन्स चलाने के वलए खतरनाक हैं। आप 

जानों के साथ वखलिाड़ करना चाहते हैं मुझे अच्िा लगा था, वजस िक्त रेलि ेके मंत्री ने यह 

कहा था वक हम कुि पैसे बढ़ाएंगे। यह जरूरी था, यह सबको मालमू है, इधर िालों को भी और 

उधर िालों को भी, वक रेल बुरी हालत में है, उसमें पैसे बढ़ने चावहए थे। िुख हुआ वजस विन 

रेलि ेने बढ़ाए हुए पैसे िापस ले वलए। समझ में आ गया वक इनकी नीयत भी रेल को सही करने 

की नहीं है, बबल्क पॉपुलर बजट लाने की है। यह गलत तरीका है। रेल का कंसेप्ट, वजसने गरीबों 
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को एक जगह से िूसरी जगह जोड़ा था, उसके वलए आपको कहना चावहए था वक हर िास्ट ट्रेन 

में कम-से-कम चार वड्लबे गरीबों के वलए होंगे। ि ेगरीब एक जगह से िूसरी जगह जाने के वलए, 

अपने पेट की आग को बुझाने के वलए, रोजी के वलए सिर करते हैं। आप उनके वड्लबों में जाकर 

तो िेवखए। जानिर भी ऐसे नहीं जाता, जैसे इंसान जाता है। आप कहते हैं वक हम िाईिाई लगा 

िेंगे। वकसके वलए? ि ेतो हिाई जहाज से भी चल सकते हैं, ि ेएसी िस्ट्म क्लास में भी चलते हैं। 

सारी मराआत, सारे बेवनविट्स आप उनको िेने के वलए तैयार हैं। 80 िीसिी लोग जो मजबरूी में 

सिर करते हैं, जो बगैर वरजि्सेशन के सिर करते हैं, आपको उनके वलए कुि लाना चावहए था। 

मैं मंत्री जी से कहना चाहता हंू वक अब यह सब िोड़ िीवजए, ऐसा मत कवरए, उनके वलए 

कवरए, वजन्होंने आपको िोट विया है, जो गरीब लोग हैं। आपको जो वजताकर यहा ंतक लाते हैं, 

ि ेकोठी िाले लोग नहीं होते, ि ेगरीब लोग होते हैं। लेवकन  उनके वलए आपके इस बजट में क्या 

है, मुझे नहीं मालमू।

कहा गया वक हम पी.पी.पी. लाएंगे और इसके ऊपर पैसे जनरेट करेंगे। इसमें कौन लोग 

जाएंगे? ये िही महाजन लोग होंगे, वजन्होंने आपको िंड विया था और अब रेलि ेऔर िूसरी 

चीजों में पैसा लगाकर, सूि के साथ आपसे पैसा कमाएंगे। आप वकन लोगों के वलए कह रहे हैं? 

आप कह रहे हैं वक हम एि.डी.आई. के थ्रू पैसा जमा करेंगे। आप ऐसे लोगों का वहत क्यों चाहते 

हैं, वजन्होंने आपको, इनको या हमको अपनी िौलत का सहारा लेकर पारलयामेंट में भेजा? इस 

तरह आप उनको इन्िसे्टमेंट करने के वलए मौके िे रहे हैं। आप चाहते हैं वक हम उनके वलए 

ख्िाब बना िें, एक िुवनया बना िें। ...(समय की घंटी)... क्या आपका काम यह था? आज 

वहन्िुस्तान जो जुड़ा हुआ है, िह रेल के जवरए ही जुड़ा है। इसके अन्िर आपको गरीबों के वलए 

काम करना चावहए था।

MR. DEPUTY CHAIRMAN: Please conclude.

श्री मोहम्मद अदीब : ट्रेन की टाइटमग्स का हाल यह है, वमवनस्टर साहब, जब हम िोटे 

शहरों में जाते हैं तो सबसे पहले िस बार िोन करके पूिते हैं वक मालमू करो, ट्रेन वकतनी िेर में 

आ रही है। ...(समय की घंटी)...

MR. DEPUTY CHAIRMAN: Please conclude.

श्री मोहम्मद अदीब : िहा ं पर मुबश्कल यह है वक टेवलिोन भी कोई नहीं उठाता। आप 

स्टेशन पहंुच जाइए, ट्रेन एक घंटा लेट आएगी या िो घंटे लेट आएगी, यह कोई नहीं जानता। 

अगर उसके टाइटमग्स को आप सही कर िें, तो िास्ति में यह अिाम का बजट होगा।

श्री उपसभापवि : आपका टाइम खत्म हो गया, आप बठै जाइए। 

श्री मोहम्मद अदीब : इन अल्िाज के साथ, मैं आपको मुबारकबाि िेता हंू। साथ ही यह भी 

कहना चाहता हंू वक ये हिाई बातें, ये बुलेट ट्रेन, ये िास्ट ट्रेन िोड़कर अगर आप गरीबों के कुि 

कवरएगा, तो यकीनी तौर पर हम कहेंगे वक यह एक अच्िा बजट आया है। बहुत-बहुत शुवक्रया। 
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MR. DEPUTY CHAIRMAN: Please conclude.

MR. DEPUTY CHAIRMAN: Please conclude.

†

MR. DEPUTY CHAIRMAN: Dr. E.M. Sudarsana Natchiappan, you speak for eight 
minutes and then come back to the Chair.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, originally, the Indian 
Railways was a symbol of exploitation. It was used to carry natural resources for the 

†Transliteration in Urdu script.
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[

]†

]†



[22 July, 2014] 377The Budget (Railways) 2014-15 and Govt. Bills

British factories. It used to protect the colonial interests by brining the armed forces to 
remote places in India.

But Mahatma Gandhi made it a symbol of freedom, a symbol of national integration. 
He did so by travelling in train. The whole India started to look at him and the Railways. 
After becoming an independent country, we felt that it had some instruments of integration 
just like linking of rivers, waterways, airways and currency. But the most important is the 
Indian Railways. The Indian Railways give the impression that India is united. It has 
unity in its operations. But original thinkers like Pandit Jawaharlal Nehru thought that the 
Indian Railways was another way of having deeper friendly ties with the Non-Aligned 
Countries. Whenever African and Non-Aligned Countries needed the help of the Railways, 
India helped them in laying railway line and manufacturing bogies and wagons. We used 
to give them training to lay new railway lines throughout the Non-Aligned Countries. The 
same market is available now. We have the capacity to manufacture modern bogies and 
modern locomotives whether they run on electricity or diesel. We can do more research 
on that subject and earn more money from the market.

You know very well that Arabian countries like Indian locomotives and bogies. 
We helped Tamil people in Sri Lanka in relaying the railway lines from Talaimannar to 
Jaffna area and Colombo to other places. We gave bogies, locomotives and other things 
to them. Similarly, we helped Nepal and other neighbouring countries. A huge market is 
available for Indian products. I thought that when hon. Railway Minister would make 
his speech, he would be focusing on constructive issues. But when I read it, I find at 
page 7 that a person is standing at the crossroads without knowing which way he has to 
take. At paragraph four, he says, “To meet this end, I propose the following initiatives: a) 
Near Plan Holiday approach.” Why? We have got three more years for the Plan. We can 
have a clear plan as to how we can generate our income. We can go through it. Similarly, 
seven points were given there. Finally, it ended with point (h), which says, “encouraging 
development of Locomotives, Coaches and Wagon Leasing Market”. Again, we are 
going in for leasing. There is no need for leasing. We can manufacture. We can export 
it. We can earn the money. Through that, we can develop indigenous things and meet 
our demands. That should be our approach because we are forerunners in everything in 
manufacturing. We are creating all-India manufacturing units. Wherever you go, whether 
it is the Avadi Integrated Coach Factory or the Chittaranjan Coach Factory, you will 
find that India is united by production and manufacturing of railway goods. So, we have 
got the technology. The IRCON, Indian Railway Construction Company, which has its 
programmes throughout world, is making a lot of profits. Why is it not shown? We have to 
come out with a new proposition that we have got the knowledge and the research units. 
Every railway has a research unit wherever possible. Therefore, we have to go in for that. 
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I am not against FDI or PPP mode. But, it should not take away the national role which 
is already there.

Sir, because of scarcity of time, I would just concentrate on the local issues of Tamil 
Nadu. I feel that the State of the hon. Minister has already released the Cauvery waters 
because flood is coming. Otherwise, they would stop that. In respect of Railways, at least, 
we thought that you would care about us. But, you have totally neglected us. I will show 
how it is so. I am only taking one or two examples. If you see the summary of works 
machinery and rolling stock programme of the Railways in the pink book, in respect of 
Tamil Nadu and the Southern Railway, you will find that in 2013-14, 175 projects were 
approved. Sir, we can say that Tamil Nadu was benefited for the past ten years, during the 
UPA Government under Dr. Manmohan Singh having all the metre-gauge converted into 
the broad-gauge. When I spoke in the Lok Sabha as a Member in the Opposition benches 
and Shri Atal Bihari Vajpayee was Prime Minister and Shri Nitish Kumar was Railway 
Minister, I told them that they were neglecting Tamil Nadu. I told them that Ram, through 
whose name they had come to power, had come in my dream. Ram said, “BJP has come 
to power and it has forgotten me. I had been in Rameshwaram.” So, why don’t you at least 
convert the metre-gauge into broad-gauge? Then, finally, Mamataji, as Railway Minister, 
allotted that. But, Shri Nitish Kumar and other subsequent Ministers never allotted the 
things properly. Only the UPA Government could allot for Tiruchirappalli-Rameshwaram 
and Madurai-Rameshwaram. The native place of Dr. Abdul Kalam, who was President 
at that time, was connected only during the UPA period. Now, Sir, I am requesting you. 
A total of 175 projects were approved during the ten-year period. In respect of 44, work 
is already in progress. Sixty-nine projects are more than five years old but they are not 
yet completed. Eight projects were already completed. In respect of 16 projects, cost 
sharing works were completed and commissioned including the Kashmir project. Sixteen 
projects were already commissioned. There are 42 projects for deposit, doubling, gauge 
conversion and new lines. Let us see how you are allotting the money. Sir, here, I would 
take only examples because I have to follow the ruling of the Chair. I would just take my 
own constituency so that I can be very clear on that issue. After a long fight between the 
Planning Commission and us, we got the approval for doubling of the Villupuram-Madurai 
line so that doubling with electrification is done. But, what have you allotted here? Take, 
for example, Trichy to Manamadurai. Here already ` 433 crores were allotted. During the 
UPA period, ` 390 crores were allotted. But here you have allotted only `1 crore. It is not 
even one per cent of the remaining amount. How can you do it? How can you complete 
the project? This is how Tamil Nadu is being neglected. You can go through the Budget 
papers. Since the Chair has rung the bell I will abide by it. I am requesting the Minister to 

[Dr. E.M. Sudarsana Natchiappan]
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go through this particular page and increase the amount; and see to it that the projects are 
completed. Thank you very much.

SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujarat): Thank you very much. 

उपसभापवत महोिय, मैं आपको धन्यिाि करता हंू वक आपने मुझे इस सभा में बोलने का मौका 

विया। वजतने भी रेलि े वमवनस्ट स्म थे, उन सबको मैं बधाई िेता उनका अवभनन्िन करता हंू और 

गौड़ा साहब को मैं स्पेशली ज्यािा बधाई िेता हंू l I congratulate him especially because उन्होंने 

वहन्िुस्तान को एक बात विखाई है, उसमें मैं बहुत प्रभावित हुआ हंू। हमारी जो रेल है, िह हमको 

कागें्रस से विरासत में वमली है। आज तक हम विरासत में वमली हुई ये गावड़या ंबस चलाते गए, 

चलाते गए, चलाते गए, उनमें कोई सुधार नहीं वकया, लेवकन हम यह नहीं समझते वक जो ट्रेन 

है, it is the backbone of our people and economics.

[उपसभाध्यक्ष (डा. ई.एम. सुदश्यन नाच्चीयप्पन) पीठासीन हुए]

श्री चुनीभाई कानजीभाई गोहेल : सर, हमको यह समझ कर चलना चावहए था वक िो पटरी 

पर चलने िाली यह ट्रेन कभी साथ नहीं होती है, कभी इस तरि होती है, तो कभी उस तरि 

होती है। हमारे वजतने भी पूि्म रेल मंत्री थे, उनको भी ऐसा लगता था वक भाड़ा बढ़ाया जाए। एक 

समय में ऐसा हुआ वक वकसी ने भाड़ा बढ़ाया भी, लेवकन unfortunately विर िापस लेना पड़ा 

और उनको वमवनस्ट्री से जाना पड़ा। I am not accusing any body. अगर हमें रेलि ेको चलाना 

है, तो उसके वलए हमें पैसों की जरूरत पड़ती है। जब पैसा नहीं होगा, भाड़ा बढ़ाया नहीं जाएगा, 

तो रेलि े कैसे चलेगी? पूि्म में माल भाड़ा बढ़ाया गया, तो इससे यह हुआ वक हमसे माल िूट 

गया। माल िूटने से हमारा जो घाटा हुआ, िह घाटा हम सहन नहीं कर पाए। मैं एक बात कहता 

हंू वक हमारे वहन्िुस्तान में सब जगह there are two types of transportation. One type is 

Railways; and second  type is transportation. यहा ंसभी पॉवलवटकल पाट्टीज़ के सिस्य बठेै 

हुए हैं, सब बड़े-बड़े लोग बठेै हैं, य.ूपी. िाले हैं, वबहार िाले हैं, बगंाल िाले हैं। हमारा जो लोकल 

ट्रापंोट्सेशन होता है, जब हम उसमें हर साल िस परसेंट या बीस परसेंट भाड़ा बढ़ाते हैं, तो िहा ं

हमको कोई एतराज नहीं होता है। िहा ंएतराज़ क्यों नहीं होता है? हम सोमनाथ से राजकोट 

जाते हैं, सोमनाथ से राजकोट की िूरी लगभग िो सौ वकलोमीटर है, सोमनाथ से राजकोट के 

वलए रेलि ेका वकराया पचास रुपए है। If we go by the State Road Transport bus, we have to 

pay ` 175. It is four times more than the train fare. अगर मैं िाराणसी से लखनऊ की बात 

करंू, यहा ं य.ूपी. िाले भी बठेै हैं, बस से िाराणसी से लखनऊ जाने के वलए हमें 180 रुपए 

वकराया िेना पड़ेगा, लेवकन इससे चार गुना कम में हम ट्रेन से जाते हैं। हम ट्रेन का वकराया कम 

क्यों िेते हैं? अगर हमारे वमवनस्टर ने ट्रेन का भाड़ा 14.2 परसेंट बढ़ाया है, तो हम अपोज क्यों 

करते हैं? मुझे समझ में नहीं आता है वक हम क्यों अपोज करते हैं। अगर हमको ट्रेन चलानी है 

और हमारे बच्चों को इसमें जाने िेना है, तो हमको सुविधा चावहए, अच्िा पानी चावहए। I was 

very much soft in the House. सब लोग बोल रहे थे, सब लोग बात कर रहे थे वक हमको यह 
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सुविधा चावहए, यह सुविधा चावहए। मैं वकसी को ्ललेम नहीं करता हंू, लेवकन आज जो लोग उधर 

बठेै हैं, मैं खुि अपनी बात करता हंू। मैं जब ट्रेन में जाता हंू और िहा ंठंडा पानी नहीं वमलता है 

तो मैं वचल्लता हंू। आप लोग भी यही करते हैं। खाना अच्िा नहीं वमलता तो आप लोग भी वचल्लाते 

हैं। अगर हमको सुविधा चावहए, अगर हमें ज्यािा सुविधा चावहए, तो हमको रेलि ेको आमिनी के 

पथ पर ले जाना पड़ेगा। अगर नहीं ले जाएंगे तो हम रेलि ेको आगे नहीं बढ़ पाएंगे। अगर एक 

विन भी रेलि ेबिं हो गई, आप सोच लीवजए तो हमारी पूरी इकॉनोमी ठप्प हो जाएगी। माननीय 

महोिय, मैं आपको कहता हंू वक यहा ंबुलेट ट्रेन की बात हुई है। इसके वलए मैं आपने प्रवतपक्ष के 

नेता को ्ललेम नहीं करना चाहता हंू। लेवकन िहा ंसामने जो लोग बठेै हैं, ि ेसही बस्थवत का ्लयान 

नहीं कर रहे हैं । हमारे प्रवतपक्ष के नेता कहा वक 2013 में हमारे यू.पी.ए. के प्रधान मंत्री 

डा. मनमोहन टसह जी के समय में अहमिाबाि-मुम्बई की विवजवबवलटी वरपोट्म हमने करिाई। 

उन्होंने यह भी कहा वक हम लोग एनाउंस करने िाले थे। लेवकन आप उस टाइम एनाउंस नहीं 

कर पाए। विर हमने एनाउंस वकया तो आपको तकलीि हुई। ...(व्यवधान)... मैं आपको क्रॉस नहीं 

कर रहा हंू लेवकन मैं एक बात पर चल रहा हंू वक क्यों न हम अपने िेश में बुलेट ट्रेन चलिाएं। 

जापान ने 1964 में बुलेट ट्रेन एनाउंस की, उसका नाम था Shinkansen, बाि में फ्रासं ने 1967 में 

चाल ूकी। इसके बाि व्रिटेन ने 1976 में चाल ूकी। जम्मनी जो टूटा हुआ िेश था, जो िो वहस्सों में 

बटं चुका था, 1977 में िहा ंबुलेट ट्रेन चाल ूहुई। हमसे िो साल पीिे इंवडपेंडेंट हुआ बहुत गरीब, 

बहुत लाचार िेश चाइना ने हमसे पहले 2007 में एक हाई स्पीड ट्रेन एनाउंस की और बाि में 

2011 में उन्होंने 352 वकलोमीटर प्रवत घंटा की एक बुलेट ट्रने चाल ूकी। क्यों हम नहीं कर सकते? 

यहा ंसभी सम्मावनत िवरष्ठ लोग बठेै हैं, कागें्रस के लोग हैं, हमारे सपा के िवरष्ठ लोग हैं, अन्य 

सारी पारटयों के िवरष्ठ लोग हैं। क्या हम अपनी ताकत पूरे िल्ड्म को नहीं विखा सकते। लोग 

कहते हैं वक सपना नहीं िेखना है। सपना क्यों नहीं िेखना है? सपना िेखा नरेन्द्र मोिी जी ने, 

और आज बठै गए प्रधानमंत्री की कुस्टी पर। सपना िेखेंगे तो काम कर सकें गे। मैं पहले नौकरी 

करता था, विर मैं वबजनेस में आया, आने के बाि मैंने सपना िेखा वक मुझे मारुवत कार लेनी है। 

मैं इसको िो साल के बाि ले पाया। सपना िेवखए, सपना िेखने की कोई मनाही नहीं है, लेवकन 

...(व्यवधान)...

चौधरी मुनव्वर सलीम (उत्तर प्रिेश) : डा. मनमोहन टसह जी तो बगैर सपने के बन गए थे 

प्राइम वमवनस्टर।

श्री चुनीभाई कानजीभाई गोहेल : मनमोहन टसह जी क्या थे, यह मुझे मालमू नहीं है, ये 

हमारे िवरष्ठ लोग हैं इसवलए मैं कुि बोलना नहीं चाहता हंू। लेवकन मैं यह बात कर रहा हंू वक 

आज नरेन्द्र मोिी जी बुलेट ट्रेन लेकर आए हैं। आपने इसको अपोज़ वकया, क्यों अपोज़ वकया?  

पी.पी.पी. के वहसाब से आप ट्रेन लेकर आए हैं, तो ट्रेन हमको नहीं चलानी है। आप एि.डी.आई. 

[श्री चुनीभाई कानजीभाई गोहेल]

†Transliteration in Urdu Script.

†
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लेकर आए, हमने मना नहीं वकया। हमने एि.डी.आई. को स्िीकृत कर विया इस सिन में जब 

हम एि.डी.आई. की बात कर रहे हैं, पी.पी.पी. की बात कर रहे हैं तो आप अपोज़ कर रहे हैं। 

तो क्या हमें इस िेश को आगे नहीं बढ़ाना है? मैं आप सब से एक िोटी सी वरक्िैस्ट करना 

चाहता हंू। मैं तो इस सिन में नया हंू जबवक यहा ंतो 3-4 टेन्योर के माननीय सिस्य भी बठेै हैं। मैं 

उनसे पूिना चाहता हंू वक क्या हमें िुवनया के साथ किम वमलाकर नहीं चलना है? क्या हमें 

अपनी ताकत िुवनया को नहीं बतानी है? मैं आपसे एक बात कहना चाहंूगा और आप िेवखएगा वक 

यह िेश आगे बढ़ेगा और विश्ि में नंबर एक बनेगा। उसमें आप सभी को सम्मान वमलेगा। 

...(व्यवधान)... मैंने कभी वकसी को उसके भाषण में क्रॉस नहीं वकया है और अब जब मुझे रेल 

बजट पर बोलने का मौका वमला है, तो मुझे खुशी होगी अगर आप मुझे इत्मीनान से सुनें।

उपसभाध्यक्ष जी, यहा ंकई माननीय सिस्यों ने पूिा वक पैसा कहा ं से आएगा? महोिय, 

जब नरेन्द्र मोिी जी ने िष्म 2001-2002 में गुजरात सभंाला, उस समय हमारे गुजरात का 5000 

करोड़ रुपए का बजट था और जब 12 साल बाि उन्होंने गुजरात िोड़ा, तब 1,25,000 करोड़ 

रुपए का बजट था। आप  इस आिमी का विजन िेवखए। इसी सिन में 10 विन पहले सूखे की 

बात हुई थी और कहा गया था वक हम सूखे के वलए सब कुि करेंगे। अभी बावरश हुई है, विर भी 

िेश में 65 परसेंट सूखा है।

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Shri 
Gohel, your time is over.

श्री चुनीभाई कानजीभाई गोहेल : सर, आप मुझे 5 वमनट ज्यािा िीवजए। Sir, I am a new 
comer and so this is my first speech in this hon. House. Please give me some more time. 
सर, मैं कहना चाहता हंू वक नरेन्द्र मोिी जी एक विजन लेकर िेश को आगे बढ़ाना चाहते हैं। मैं 

उनकी प्रशंसा ऐसे ही नहीं करता हंू। िह आिमी इस िेश को बहुत आगे तक ले जाएगा। अभी तो 

मात्र िो महीने हुए हैं। और मैं यह नहीं कहता वक यहा ंिो महीनों में सब कुि हो गया है। उनके 

पास कोई जािुई वचराग नहीं है। आज जो पवरबस्थवतया ंहमारे सामने हैं, उनमें सुधार करने में कुि 

समय लगेगा। मैं आपको एक िोटी सी बात कहना चाहता हंू। अगर हम एक घर भी बनाते हैं और 

जब नए घर में प्रिशे करते हैं, तो प्रिशे करने के बाि एडजस्टमेंट में 8-10 विन लग जाते हैं। 

इसवलए जब एक िोटे से नए घर में एडजस्ट करने में 8-10 विन लग जाते हैं, तब यह तो िेश 

चलाने की बात है। इस िेश को सुधारने के वलए हमें कुि िक्त चावहए। आप एक साल बाि 

िेवखए, मैं िायिा करता हंू वक एक साल बाि यहा ंबठेै हुए सभी सिस्यों की िाती गि्म से िूल 

जाएगी। 

महोिय, अब मैं ज्यािा समय न लेते हुए, गुजरात में रेल विस्तार की आिश्यकता के बारे में 

वनििेन करना चाहंूगा। रेल मंत्री जी ने कहा है वक हम चारों धाम की यात्रा को रेल से जोड़ रहे 

हैं। हमारे यहा ं Somnath is the biggest temple of India और इस सोमनाथ के मंविर में पूरे 

वहन्िुस्तान से लोग िश्मन करने के वलए आते हैं, लेवकन िहा ंसे हवरद्वार तक के वलए कोई ट्रेन 

नहीं है। हमारे यहा ंभािनगर से िहा ंके वलए कोई ट्रेन नहीं है, द्वारका के मंविर से भी कोई ट्रेन 

नहीं है और जामनगर से भी कोई ट्रेन नहीं है। इसवलए मेरी गुजावरश है वक सोमनाथ से एक ट्रेन 
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चले, उसमें भािनगर से 4-5 वड्लबे लगे, द्वारका से भी 4-5 वड्लबे लगें। महोिय, हमारे यहा ंसेंट्रल 

प्लेस राजकोट और सुरेन्द्र नगर है। ि ेसब जुड़ जाएं और सीधी ट्रेन सोमनाथ से हवरद्वार पहंुच 

जाए। इसी तरह हमारे यहा ंसे सोमनाथ से एक ट्रेन सोमनाथ से हवरद्वार पहंुच जाए। इसी तरह 

हमारे यहा ंसे सोमनाथ से एक ट्रेन जबलपुर एक्सपे्रस जाती है। िह जबलपुर से कभी भी टाइम 

पर अहमिाबाि नहीं पहंुचती है। मैं हमारे रेल मंत्री श्री गौड़ा जी से वरक्िैस्ट करता हंू वक हमारे 

यहा ंसे जो सोमनाथ से जबलपुर ट्रेन जा रही है, िह हमेशा एक-डेढ़ घंटा चलती है। जब हम 

िहा ंसे चले हैं, तो हम अपनी िूसरी ट्रेन, राजधानी ट्रेन नहीं पकड़ पाते हैं। जरा आप इसको भी 

िेवखएगा।

महोिय, िो-चार बातें और मुझे कहनी हैं, जो आपके भी काम आएंगी। एक तो रेलि ेके 

पास स्कै्रप बहुत पड़ा है, उसके बारे में कुि कीवजए। िूसरा, रेलि ेमें कािी जमीन एन्क्रोचमेंट में 

है। वजनके पास यह एनक्रोचमेंट की जमीन है,  उनमें से जो गरीब लोगों के पास है, िहा ं से 

गरीबों को हटाया न जाए। मेरा कहना यह है वक उनके वलए कोई ऑल्टरनेवटि व्यिस्था करके 

उनको िूसरी जगहों पर एडजस्ट वकया जाए और िह जमीन अपने काम में ली जाए। आपको 

इससे ज्यािा िायिा होगा। जो लेडीज कंपाट्ममेंट्स हैं, उनमें सी.सी.टी.िी. कैमरे होने जरूरी हैं। 

िहा ंपर िो लेडीज कासं्टेबल्स, ए.एस.आई. विि िैपन्स रहें। इसके अलािा आपको जो हमारे 

गुजरात के कई प्रोजक्ट्स वमले हैं, कई वरक्िसे्ट्स वमली हैं, उनके वलए मैं आपसे गुजावरश करता 

हंू वक प्लीज, आप उनको िेवखए और उनके वलए कुि कीवजए। जय टहि। ििें मातरम्। 

SHRI JOY ABRAHAM (Kerala): I thank the hon. Vice-Chairman for giving me 
this opportunity.

Sir, this is NDA’s maiden Budget and this is the maiden Budget of the new Railway 
Minister. I am sorry to say that we, the people of Kerala, are thoroughly disappointed with 
this Budget. My learned friends, Shri Balagopal and Shri M.P. Achuthan, have expressed 
their views and I fully support them. Sir, Kerala was given a rough deal in this Budget. 
I would say that Kerala is neglected. There is no new train, excepta small train. No new 
surveys, except one small survey. No bullet trains, no suburban trains, no coach factory, 
no wagon factory and no peninsular zone.

Regarding the on-going projects, I would submit that we were allotted ` 57 crores 
less for doubling. It is too bad. There is only a ray of hope. The hon. Minister, while 
replying to the debate in the Lok Sabha, promised that a Joint Committee will be set up 
to look into the genuine grievances of the State of Kerala. I welcome the initiative taken 
by the hon. Minister.

Sir, before the Budget i.e., on 25th June, 2014, (two weeks back) railway fares and 
freight charges were increased. This was done through backdoor. This is bad. But, there 

[श्री चुनीभाई कानजीभाई गोहेल]
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is mention of a periodic revision of fares and freight charges in the Budget. And, there 
is also another clause. It says that the revision will be linked to the revision in the fuel 
prices. Fuel may be diesel or coal or electricity.

If diesel price is de-controlled, you know what will happen. The CAG has recently 
criticized the stand taken by the Government. The oil giants and oil monopolies, once 
diesel price is decontrolled, will call the shots. So, I request the hon. Minister to withdraw 
the proposal of periodic revision linked to fuel prices.

I welcome the initiative proposed in the Budget regarding catering. There is a 
proposal for food courts at stations and regional cuisine on-board. It is claimed that it will 
provide passengers option of ordering regional cuisine while on-board through E-mail, 
SMS and smart phones. What about the common man? I have twice spoken in this august 
House that coffee and tea should be served without sugar. The incidence of diabetes is 
increasing daily. There are lakhs of diabetes-affected people who travel in trains. So, it 
is the right of these poor people to have the option to have a cup of coffee or tea without 
sugar. I request the hon. Railways Minister to accede to this request. There is no revenue 
loss; you can save the cost of sugar. I request the hon. Railways Minister has to take this 
initiative and decide that coffee and tea without sugar shall be provided in the coaches for 
on board travellers.

There is one more thing. I welcome the proposal regarding security. 17,000 RPF 
personnel will be deployed in future and 4,000 woman constables will be deployed, 
it is all right. It is a fact that the incidence of robbery and looting is on the increase, 
especially in long distance trains. There was a particular incident in Train No. 12616, 
Mangala Express, starting from Cochin. It was on 10.7.2014, near Bina railway station, in 
Madhya Pradesh, that the passengers were looted. Several passengers lost their valuables.  
It was reported in the newspapers that the RPF personnel and the TTEs were quite 
indifferent to the complaints and pleas of the passengers at the time of the incident. This 
is too bad.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Kindly 
conclude, your time is over.

SHRI JOY ABRAHAM: The Railways have a duty to compensate these poor 
people, the victims of this looting and robbery. I think, there is no such provision in any 
of the rules or statutes concerning the Railways. So, I request the hon. Railways Minister 
to include the victims of such robbery and looting in long distance trains also eligible for 
compensation.
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Sir, now I speak for all the MPs. A few months back, the Railways have exhorted 
all the MPs to join it in the developmental programmes with MPLADS funds. I myself 
have given ` 17.5 lakhs for a foot over-bridge, FOB, at the Piravom railway station. They 
have taken the estimate and that estimate comes within the amount I have allotted. But, 
the Railways now insist that I should give an undertaking that I accept the liability to bear 
any increase in cost over the above estimated cost. That is, if the expenditure exceeds 
the actual execution, the increase in cost over the above estimated cost should be borne 
by me. The Railways have estimated. The estimate is approved. That is within the limit 
of my recommendation. Now, they insist that I should give an undertaking. Definitely, I 
would give an undertaking, or else I would lose the money.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Thank 
you. Please conclude.

SHRI JOY ABRAHAM: I request the hon. Minister to do something. The Railways 
should take the responsibility for any escalation above the estimated cost.

I have one more suggestion, the last suggestion. I welcome the proposal made for 
revamping the railway reservation. Recently, I have put a Question. The answer was 
given on 18th of this month. The Question was very simple: Whether the Ministry is 
aware of the situation when a group of passengers book their tickets online, often few 
passengers get their tickets confirmed while the rest remain waitlisted. If so, whether the 
passengers whose status remains waitlisted are permitted to board the train along with 
confirmed ticket holders or are allowed refund of their ticket fares. That was my question. 
And, I got an answer, which is like this: “Waitlisted passengers cannot board the reserved 
coach without the permission of on-board ticket checking staff”. It means, if the ticket 
checking staff allows, then, the waitlisted persons can also travel in the train.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA  NATCHIAPPAN): Okay, 
thank you very much. I am calling the next speaker. ...(Interruptions)... About 17 Members 
have to speak. All of you have to cooperate.

SHRI JOY ABRAHAM: One minute, Sir. Then, it says, “Partially waitlisted 
passengers have the option of claiming refund as per procedure prescribed under the 
Railway Passengers (Cancellation of Ticket and Refund of Fare) Amendment Rules, 
2013”. See, my point is, the on-board ticket checking staff should not be given the 
discretion to permit or not to permit the waitlisted passengers in the train. There should 
be some criteria for that.

[Shri Joy Abraham]
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Then, Sir, I have perused the regulations and rules, and found that the rules are not 
at  all transparent. There is utter confusion.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA  NATCHIAPPAN): Thank 
you very much. Now, Shri Hanumantha Rao.

SHRI JOY ABRAHAM: I welcome your steps to revamp the railway reservation 
system. But you should not only revamp the railway reservation system but also revamp 
the existing rules so that it may not be misused. That is all. Thank you very much, Sir.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Yes, Mr. 
Hanumantha Rao, you have to finish in five minutes. …(Interruptions)…

SHRI V. HANUMANTHA RAO (Telangana): Sir, I have been waiting for a long time.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Don’t 
waste the time; you start your speech.

श्री वी. हनुमंि राव : उपसभाध्यक्ष महोिय, आपका बहुत-बहुत शुवक्रया। 8 घंटे के बाि मुझे 

बोलने का जो मौका वमला, उसके वलए मैं खुि को खुशवकस्मत समझता हंू। सर, बी.जे.पी. ने 

इलेक्शन से पहले ऐसी हिा िैला िी थी वक ‘मोिी आएंगे, अच्िे विन आएंगे।’ अब एक नया 

स्लोगन शुरू हो गया है वक ‘कड़िी ििा िेंगे, बि्चाश्त करनी होगी।’ अब इस कड़िी ििाई की 

हिा चल रही है। कड़िी ििा एक साल तक चलेगी। विर डीज़ल के िाम बढ़ा िेंगे, पेट्रोल के िाम 

बढ़ा िेंगे, तो पाचं साल के बाि इनको भी कड़िी ििा ही वमलेगी। मैं श्री डी.िी. सिानन्ि गौड़ा 

जी से कहना चाहता हंू वक जो रेलि े बजट उन्होंने पेश वकया है, उसके सबंधं में हमारे 

एल.ओ.पी. ने बहुत अच्िी बात कही वक उसमें इन्होंने पुरानी चीजों को नया नाम िे विया है, 

िास्ट ट्रेन को बुलेट ट्रेन बना विया है। उसके ऊपर 60,000 करोड़ खच्म होंगे। इसकी क्या जरूरत 

है? आप स्टेशंस को िेवखए, रेलि ेलाइनों को िेवखए, पुरानी पटवरया ंहै, कब एक्सीडेंट हो जाता 

है, पता नहीं चलता है। पहले आप उनको ठीक करो। इसी प्रकार जब भी गुड्स ट्रेन आती है, तब 

सारी ट्रेनों को रोक िेते हैं, गुड्स ट्रेन आ रही है, रोक िो, चाहे एक घंटा हो या िो घंटे हो। 

गुड्स ट्रेन के वलए आप एक सेपरेट लाइन डावलए। अगर आप गुड्स ट्रेन के वलए सेपरेट लाइन 

डालेंगे तो उससे आपकी इनकम भी बढ़ जाएगी। आपने माल भाड़े में 6.5 िीसिी की जो बढ़ोतरी 

की है, उसकी जरूरत ही नहीं पड़ती l जैसे ही ट्रासंपोट्म बढ़ेगा, रेलि ेको िाइनेंस की मिि वमलेगी l 

आपने यात्री भाड़े में 14.2 िीसिी की बढ़ोतरी कर िी। हमने िस साल से, य.ूपी.ए. सरकार के 

समय में ऐसा नहीं िेखा। आपने आकर कहा वक रेलि ेघाटे में चल रहा है। घाटे में है तो हमारे 

ऊपर ही घाटा है क्या? पब्ललक के ऊपर ही घाटा है क्या? आपने सबसे अवधक होवशयारी क्या 

की? मुझे सिानन्ि गौड़ा का आइवडया ही नहीं मालमू। आप पहले कण्चाटक के चीि वमवनस्टर थे 

और मैं कण्चाटक का इंचाज्म था। िहा ंका इश्य ूहै या यहा ंकोई आइवडया नहीं है? पारलयामेंट में 

बजट से पहले आपने वकराए बढ़ा विए तावक लोगों को पता ही न लगे और ि ेलोग बोलें, क्या 

बजट है। आपने चार विन पहले ही वकराया बढ़ा विया। ...(व्यवधान)...
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Mr. 
Hanumantha Rao, come to the subject, please.

श्री वी. हनुमंि राव : सर, अभी तो आपने मुझे मौका विया और अभी से आप कह रहे हैं।

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): You have 
already spent two minutes.

श्री वी. हनुमंि राव : हमारा टेम्पो खत्म हो जाएगा, अगर मैं ट्रेन की तरह रुक गया तो रुक 

ही जाउंगा और गाड़ी आगे नहीं बढ़ेगी। मेरे कहने का अथ्म यह है वक उससे अच्िा यह होता वक 

बुलेट ट्रेन वसि्म  नरेन्द्र मोिी की सरकार में लाए, यह कहकर हिा बनाने के बजाय आप नयी 

लाइनें डावलए। हमारे नावडकुवड-बीबीनगर की एक ही लाइन है...। इसके ऊपर वकतनी ट्रेन्स 

चलती हैं। ऐसा पहले से कहा जा रहा है वक िहा ंडबल लाइन करेंगे। हैिराबाि से बैंगलुरू तक 

डबल लाइन करने के वलए कह रहे हैं और महबबूनगर तक भी नहीं डाल रहे हैं। जब पी.िी. 

नरटसह राि प्रधानमंत्री थे, उनके जमाने में पैद्धापल्ली से वनजामबाग की रेल लाइन का काम आज 

तक भी नहीं हुआ है। यह वसि्म  20 वकलोमीटर की िूरी है और आप इसके वलए एक करोड़ रुपए 

सैंक्शन करते हैं। क्या आज एक करोड़ रुपए में कुि काम होता है? आपने कहा है वक 

वसकन्िराबाि रेलि ेस्टेशन इन्टरनेशनल स्तर का होगा। आज तक यह स्टेशन कोई इन्टरनेशनल 

स्टेशन नहीं बना है और न ही नेशनल स्टेशन बना है। आपने कहा है कावचगुड़ा स्टेशन का 

माडन्चाइजेशन हो, तो अभी तक कावचगुड़ा स्टेशन का माडन्चाइजेशन नहीं हुआ है। इसी तरह से 

नामपल्ली रेलि े स्टेशन का भी मॉडन्चाइजेशन नहीं हुआ है, एम.एम.टी.एस. से लोगों को 

हैिराबाि में कािी सुविधा वमलती है, हैिराबाि में कािी पब्ललक बढ़ गई है और सब लोग ट्रेनों 

से जाने के वलए तैयार हैं। आप उसका थोड़ा विस्तार कवरए। यह अभी शमशाबाि तक है। इसको 

शमशाबाि से आगे बढ़ाइए साधनगर तक, तावक आपको उसकी इनकम वमले। आपको स्टेट 

गिन्ममेंट ने बीस करोड़ रुपए विए हैं, इससे कुि नहीं होगा। यवि आप सौ करोड़ िेते तो स्टेट 

गिन्ममेंट िो सौ करोड़ िेती। इससे ट्रासंपोट्म बढ़ेगा। लोग रोड्ज से जाने में डरते हैं, क्योंवक उसमें 

एक्सीडेंट्स होते हैं। ट्रेन में जाने पर सब लोगों को सहूवलयतें वमलती हैं। गरीब लोगों को ट्रेन में 

जाने के वलए सब सहूवलयतें वमलती हैं। रेलि ेस्टेशन पर ठहरने का वकसी के पास मौका ही नहीं 

वमलता है। आपने कहा है वक वसकन्िराबाि, इंटरनेशनल स्टेशन बनेगा और िहा ंपर कािी भीड़ 

रहती है, िैसी ही भीड़ विजयिाड़ा में भी रहती है, तो िहा ंपर कोई काम ही नहीं होगा। हमारे 

समय में जो प्रोजेक्ट्स सैंक्शन हुए हैं, अभी तक उनमें कोई बढ़ोतरी नहीं हुई है, क्योंवक थोड़ा-

थोड़ा एमाउंट िेते हैं। अभी एक सिस्य ने कहा है वक िस करोड़ या पाचं करोड़ विए होते तो 

कुि काम होता। अभी पैद्धापल्ली से आरमूर तक है, आरमूर से बीस वकलोमीटर है। अगर आप 

बीस वकलोमीटर के अंिर आप अगर 120 करोड़ िेंगे, यवि सौ करोड़ भी िें, तो उसका काम पूरा 

हो जाता। उससे यह िायिा होता है वक वनजामबाि से नान्िेड़ जा सकते हैं और वनजामबाि से 

विर हैिराबाि आ सकते हैं। उसके वलए भी डबल लाइन करने के वलए कहा है। अभी तक िह भी 

डबल लाइन नहीं हुई है।

िूसरी बात यह है वक काजीपेट, यह ओल्डेस्ट इश्य ूहै। आपने िहा ंपर कोच िैक्ट्री लगाने  
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की बात कही, लेवकन अभी तक िहा ंपर न तो कोच बनाने का काम हुआ है और न ही कोई 

िैक्ट्री लगी है। हर भाषण में हर लीडर यही कहता है वक हम िहा ंपर कोच िैक्ट्री लगा रहे हैं। 

लेवकन िहा ंपर ि ेिैक्ट्री बनाते ही नहीं हैं और नया रेक डालने के वलए बोलते हैं, तो नया रेक 

नहीं डालते हैं। मेरे कहने का मतलब यह है वक यह सरकार आई है। आपको अच्िा बहुमत वमला 

है। कभी भी वकसी को इतना बहुमत कभी नहीं वमला है। यह नरेन्द्र मोिी  की हिा थी या बी.जे.पी. 

की हिा थी, पता नहीं, लेवकन मैं समझता हंू वक बी.जे.पी. की हिा कोई नहीं बोलता, मोिी-मोिी 

बोलते हैं। कुि विनों के बाि बी.जे.पी. के नाम की जगह मोिी की पाट्टी बन जाएगी। 

...(व्यवधान)...

उपसभाध्यक्ष (डा. ई.एम. सुदश्यन नाच्चीयप्पन) : ओ.के. थैंक य।ू 

श्री वी. हनुमंि राव : यह उनका मामला है, मैं कुि नहीं बोलूगंा। ...(व्यवधान)... टी.िी. पर 

हर जगह मोिी-मोिी बोले। ...(व्यवधान)... मोिी आएगा, अच्िे विन आएंगे। ...(व्यवधान)... कड़िी 

ििा वकतने विन तक वपलाएंगे? ...(व्यवधान)... सिानन्ि जी, आने िाले विनों के प्रोजेक्ट के वलए 

मैं बोल रहा हंू वक अब मौका अच्िा है। अब पी.पी.पी. की बात हो रही है। जो पब्ललक प्राइिटे 

पाट्मनरवशप की बात है, साहब, यह काम मत करो। हम िेख रहे हैं वक हमारे हवर भाई भी यहीं हैं 

और हमारे भाई ऑस्कर जी भी यहीं हैं, बैंगलुरु एयरपोट्म वकसी को िे विया और हैिाराबाि 

एयरपोट्म वकसी को िे विया, तो हम इनको ऐसे चला नहीं सकते हैं। उसके ऊपर चाज्सेज भी बढ़ा 

विए हैं। अगर रेलि े स्टेशन भी पी.पी.पी. के अंडर आएंगे तो गरीब आिमी रेलि े स्टेशन पर 

विखाई नहीं िेगा। कोई पूरी बेचने िाला नहीं विखेगा, इडली बेचने िाला नहीं विखेगा। अन्ना 

डी.एम.के. की मडैम ने अच्िी बात कही है वक एक रुपए में इडली, िस रुपए में खाना, सिानन्ि 

जी इसको कहा ंतक कर पाएंगे, यह िेखना पड़ेगा। ...(व्यवधान)...

उपसभाध्यक्ष (डा. ई.एम. सुदश्यन नाच्चीयप्पन) : ओ.के. थैंक य।ू

श्री वी. हनुमंि राव : अम्मा बोली तो सुनना पड़ेगा। मेरे ख्याल से सिानन्ि जी अम्मा की बात 

सुनेंगे। मेरी एक वरक्िसे्ट यह है वक जो यह क्लीटनग आवि करने का काम है, ...(व्यवधान)... अगर 

आप साि िेंगे, तो ठीक है। रेलि ेस्टेशन पर गरीब आिमी खा नहीं सकेगा। मैं आपको यह बात 

बता  रहा हंू। रेलि ेस्टेशन पर क्या हालत होती है? िह गरीब आिमी ट्रेन में बठेै यावत्रयों को 

खाना लाकर िेता है। यवि िाइि स्टार िालों को काम विया तो हमें खुि खाना जाकर लाना 

होगा। इस बीच में ट्रेन चली आती है। इधर लाते हैं, उधर बीच में ट्रेन चली जाती है। एक और 

बहुत मुबश्कल बात यह है वक हम लोग वरज़ि्सेशन कराते हैं, हैिराबाि से आ रहे हैं, जैसे ही 

बलारशाह नजिीक आया, बाथरूम जाकर आते हैं, तो िूसरे लोग हमारी सीट पर आकर बठै 

जाते हैं। यवि पूिते हैं, क्या है, कहा ंसे आ रहे हो, तो कहते हैं वक कािी िेर तक बठै चुके हो, 

अब तुम खड़े रहो, मैं बठै जाता हंू। ...(व्यवधान)... 

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Okay; 

thank you very much. …(Interruptions) Mr. Avinash Rai Khanna.
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श्री वी. हनुमंि राव : मेरी हैिराबाि और वसकंिराबाि के रेलि ेस्टेशन को न्य ूकरने की ही 

वरक्िसे्ट है। सर, इन्होंने 29 प्रोजेक्ट्स बोले हैं। अभी 2 जुलाई से तेलगंाना और आन्ध्र प्रिेश अलग 

राज्य बन गए हैं। मैं समझता हंू वक तेलगंाना बकैिड्म स्टेट है, इसवलए तेलगंाना और आन्ध्र प्रिेश 

िोनों को न्याय वमलना चावहए। आप 29 प्रोजेक्ट्स कब पूरे करेंगे और इनका बजट वकतना है? 

आप एम.एम.टी.एस. को पूण्म होने िीवजए। इन्होंने वसकंिराबाि इंटरनेशनल रेलि ेस्टेशन के बारे 

में अिश्य बोला है, लेवकन उसका अभी तक कुि हुआ नहीं है। मैं चाहता हंू वक आप इस पर कुि 

कहें। जब हम मंत्री जी, सिानन्ि गौड़ा जी से कोई बात कहते हैं, तो ि ेहंसते रहते हैं, उनकी 

हंसी अच्िी बात है, उनकी हंसी के साथ ही हम हँसेंगे, लेवकन ि ेहँसेंगे और हम रोएंगे, तो ऐसे 

नहीं चलेगा। ...(व्यवधान)... अिाम भी हंसे, सरकार भी हंसे और लोगों का काम भी होना चावहए। 

सबसे आवखर में ...(व्यवधान)... बड़े अच्िे बोले ...(व्यवधान)... इन्होंने कहा वक यह बड़ा तोहिा है। 

यह जो तोहिा आया है, अच्िा आया है या नहीं, यह आने िाले विनों में पता चलेगा।

श्री अववनाश राय खन्ना (पजंाब) : बाकी बात मैं पूरी कर िेता हंू। मैं अपने कावबल मंत्री, 

उनके स्टाि और उनके साथी मंत्री को बधाई िेता हंू वक इस बजट में कोई भी ऐसा िािा नहीं 

वकया गया है वजसको सरकार पूरा न कर सकती हो। अभी हमारे योग्य मेम्बर, िीपक जी पूि रहे 

थे वक उस-उस मंत्री के नाम से ये-ये प्रोजेक्ट जुड़े हैं, आपके नाम पर क्या प्रोजेक्ट जुड़ेगा? मैं 

उनके जिाब में कह सकता हंू वक साल बाि, जब अगला बजट आएगा, उससे पहले ही सभी 

लोग यह कहेंगे जो सबसे बेस्ट बजट है, िह यहा ंपर एन.डी.ए. गिन्ममेंट ने पेश वकया है। मैं 

इसके वलए उनको बधाई िेता हंू। मेरा एक िूसरा पस्मनल एक्सपीवरएंस भी रहा है। सर, मैं 

एम.एल.ए. रहा हंू, लोक सभा में एम.पी. रहा हंू और यह मेरी राज्य सभा में टम्म है। हम मंवत्रयों 

को बहुत से पत्र वलखते थे, आज भी वलख रहे हैं, लेवकन मैंने टजिगी में पहली बार यह 

एक्सपीवरएंस वकया वक मैं मंत्री जी से वमलकर आया और तीसरे विन एक एस.ई. का मुझे िोन 

आया वक हमें कहा गया है वक आप उस एम.पी. से बात करके, लोकल डी.सी. से बात करके 

वरपोट्म भेजें। हमें शाम तक वरपोट्म भेजनी है। चूवंक हमें यह वरपोट्म भेजनी है और आप पजंाब में 

रहते हैं, इसवलए हमारी डी.सी. से बात करिाइए। मैंने टजिगी में पहली बार इतना बक्िक ऐक्शन 

होते हुए िेखा है और मैं इसके वलए आपको साधुिाि िेता हंू।

श्री वी. हनुमंि राव : हम भी एम.पी. हैं, हमारे साथ भी ऐसा ही होना चावहए, वसि्म  

बी.जे.पी. िालों के वलए ऐसा नहीं होना चावहए। 

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Okay. 
Okay. Time is over, please. …(Interruptions)… Please. …(Interruptions)… I am sorry, 
your time is over. Please sit down.

श्री अववनाश राय खन्ना : सर, मैं एक और िूसरी बात कहना चाहता हंू। जैसे वक बात आई 

है वक रेलि ेघाटे में है, तो यह सरकार का एक ऐसा प्रोजेक्ट है, ऐसा वडपाट्ममेंट है, वजसको िेश 

की लाइिलाइन कहा जाता है। लोगों की सेिा करना, उन्हें सुविधा और रोजगार िेना रेलि ेका 

काम है। इसके साथ-साथ मैं समझता हंू वक यह भी रेलि ेकी प्रॉयोवरटी है वक रेलि ेका सिर 

वकसी िुखि घटना के वबना पूरा हो जाए। इसके वलए मैंने एक मीटटग में  सुझाि विया था वक 
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वजतनी भी घटनाएं होती हैं, उनकी सूचना के वलए रेलि ेका एक टोल फ्री नंबर होना चावहए, 

तावक अगर कहीं पर कोई घटना होती है, तो कोई भी यात्री िोन करके, इन्िॉम्सेशन िे सके। 

ठीक है, इन्होंने टोल फ्री नंबर शुरू वकया है, लेवकन इनको सजेशन िेने का मेरा कान्सेप्ट यह था 

वक टोल फ्री नंबर का मतलब है वक इसकी मिि से हम इन घटनाओ ंको कम कर सकें । हम 

इनको खत्म तो नहीं कर सकते हैं, लेवकन कम कर सकते हैं। इसके माध्यम से हम मुलवजमों को 

पकड़कर जेल के अंिर भी डाल सकते हैं। पर कैसे? सपोज अगर कोई घटना विल्ली में होती है, 

तो आगे नरेला स्टेशन है या अन्य कोई िूसरा स्टेशन है और अगर विल्ली से, उस टोल फ्री नंबर 

से िोन चला जाता है वक यह बात हो गई है, तो जो कंट्रोल रूम है, जहा ंपर यह नंबर है, िह 

उसकी सूचना सभी जगह पर फ्लैश करेगा वक इस गाड़ी में यह घटना हुई है, वजससे अगले 

स्टेशन पर काय्मिाही हो सकती है। लेवकन शायि अवधकारीगण या वजसने क्िैश्चन का जिाब 

तैयार वकया, ि ेप्रोसीजर की बात में पड़ गए वक एि.आई.आर. तो तभी िज्म होगी, जब कंप्लेंट 

हो। जब एि.आई.आर. िज्म कराने की बात होगी, तब ऐसा सोचना चावहए, लेवकन जब आपके 

पास इंिॉम्सेशन आती है, उस समय उसके ऊपर एक्शन लेना चावहए। अगर इमीवडएट एक्शन 

होगा, तो मैं िाि ेके साथ कह सकता हंू वक रेलि ेमें जो घटनाएं हो रही हैं, ि ेबहुत कम हो 

जाएंगी। इसके बारे में भी हमें सोचना होगा। 

सर, मेरा मानना है वक लोग जब सिर करते हैं, तो हमारी वटकट के ऊपर भी वलखा होता 

है वक ‘valid with I/Card. ठीक है, लेवकन हमें क्या करना पड़ता है? मान लीवजए वक मुझे 

विल्ली से िापस जाना है, तो मैं होवशयारपुर में एक वटकट बुक करिाता हंू, तो ओवरजनल 

वटकट तो िहीं है। कई बार हम नई ट्रेन में सिर करते हैं, तो टी.टी.ई. के वलए मुबश्कल होती है। 

िह पूिता है वक सर, आप एम.पी. हैं., आप अपना आइडेंवटटी काड्म विखाइए। ठीक है, यह 

उसकी ड्यूटी है, लेवकन कई बार कई एम.पीज. के या मुझे भी इवरटेशन होती है वक टी.टी.ई. ने 

हमसे वटकट भी कैसे मागंा और आई. काड्म विखाने के वलए भी कैसे कहा। वसन्हा साहब, इसके 

वलए मेरी आपसे वरक्िसे्ट है वक अगर ई-वटकटटग का प्रोविजन एम.पी.ज. के वलए भी करिा िें, 

तो अच्िा होगा। इससे एम.पी. के पास वटकट भी होगी और उसके पास आई. काड्म भी होगा। न 

आपके टी.टी.ई  को मुबश्कल होगी, न एम.पी. को मुबश्कल होगी। आप यह काम भी कर सकते 

हैं।

सर, एक िूसरी बात यह है वक कािी विनों से जम्मू-कश्मीर की एक वडमाडं पेंटडग है। 

जम्मू-कश्मीर में आपने कटरा के वलए ट्रेन शुरू की है, उससे िहा ंके लोगों का एक बहुत बड़ा 

सपना पूरा हुआ है। िहा ंप्रॉ्ललम यह है वक वजतनी जमीन इसके वलए एक्िायर हुई है, उन लोगों 

से जो िािे वकए गए थे, ि ेपूरे नहीं हुए हैं। उनको लैंड की पूरी कंपेंसेशन नही वमली और वजनको 

जॉब का प्रॉवमस वकया गया था, उनको जॉब नहीं वमली। मैं आपसे वनििेन करता हंू वक कृपया जो 

भी कंपेसेशन पॉवलसी थी, उसके तहत वजन लोगों को जॉब िेनी थी, उनको जॉब िी जाए और 

वजनको कंपेंसेशन िेनी थी, उनको िह कंपेंसेशन िी जाए।

मेरी एक और वरक्िसे्ट है वक जब लाल ूप्रसाि जी इस िेश के रेल मंत्री हुआ करते थे, उस 

समय मैं लोक सभा में था। उन्होंने एक एनाउंसमेंट की थी। जैसे अभी वरलीवजयस सरकट के बारे 
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में बात आई है और धारमक स्थानों को जोड़ना चावहए, उस समय मैंने आनंिपुर साहब से 

अमृतसर को जोड़ने का एक प्रपोज़ल विया था और बताया था वक वसि्म  37 वकलोमीटर रेलि ेट्रैक 

चावहए, तो उन्होंने अपने बजट भाषण में उनको मान वलया था। लेवकन इसके बाि जो सब्लसक्िेंट 

मंत्री साहब आए, सरकार ने भी उस प्रोजेक्ट को यह कह कर ड्रॉप करिा विया वक अगर 50 
परसेंट पैसा पजंाब सरकार िे, तब हम उस रेलि ेप्रोजेक्ट को पूरा करेंगे। यह एक ऐसा प्रोजेक्ट 

है, वजसके साथ वहन्िुस्तान ही नहीं, िुवनया के लाखों लोगों की भािनाएं जुड़ी हुई हैं। जो 
अमृतसर आता है, उसका मन होता है वक मैं आनंिपुर साहब भी जाऊं, लेवकन रेलि े

कनेबक्टविटी न होने के कारण कई बार िह िहा ं नहीं जा पाता। इसवलए मैं आपसे वरक्िसे्ट 

करंूगा वक इसके ऊपर विचार करके इस प्रोजेक्ट को भी जल्िी पूरा कराया जाए।

सर, मेरा एक सजेशन है वक जब मेंटेनेंस के वलए डी.एम.य.ू या वड्लबे एक स्टेशन से िूसरे 
स्टेशन जाते हैं, तो ि ेखाली जाते हैं। ऊधमपुर से एक डी.एम.य.ू चलता है, िह मेंटेनेंस के वलए 

जालधंर जाता है। जब िह मेंटेनेंस के वलए जाता है, तो खाली जाता है। मेरी आपसे वरक्िसे्ट है 

वक जब ऊधमपुर से डी.एम.य.ू वरपेयर के वलए िहा ंजाए और जालधंर से िापस आए, तो उसको 
आप गाड़ी के रूप में यजू कवरए, न वक खाली रेलि ेट्रैक पर िौड़ाइए। इससे आपका रेिने्य ूभी 
इकट्ठा होगा और आप पेट्रोल, डीजल िगैरह पर जो चाज्सेस िसे्ट करते हैं, ि ेभी नहीं हो पाएंगे। 

मेरे पास चैम्बर ऑि कॉमस्म एंड इंडस्ट्रीज, ऊधमपुर की एक वडमाडं है। जो ट्रेन जम्मू से 

चलती है, उसमें वरजि्सेशन करिाने के वलए उनको जम्मू आकर ही वरजि्सेशन करानी पड़ती है। 
ऊधमपुर से पहले तीन घंटे का सिर करके ि ेजम्मू आएंगे, तब अपनी वरजि्सेशन कराएंगे। िहा ं
वटकट वमलेगी या नहीं, यह उनको पता नहीं है। इसवलए उनका वरजि्सेशन ऊधमपुर में हो, 
क्योंवक िहा ंपर अपना एक स्टेशन भी है और सारी िैवसवलटीज भी हैं।

सर, अभी बुलेट ट्रेन के बारे में बहुत कुि कहा गया। मेरे साथी एम.पीज. ने यह कहा वक 

कम-से-कम हमने एक सपना तो वलया है, क्योंवक भारतीय रेल नहीं है, बबल्क यह अंतर्चाष्ट्रीय  
रेल है। 

यह रेल पावकस्तान में भी जाती है, बगंला िेश को भी जाती है। उस रेल का स्टैंडड्म 
अंतर्चाष्ट्रीय होना चावहए। अगर िह बुलेट ट्रेन भारत में शुरू होती है, तो भारत का नाम 

अंतर्चाष्ट्रीय लैिल पर होगा। 

जब भी हमने सपने िेखे हैं, तो उनको पूरा भी वकया है। श्री अटल वबहारी िाजपेयी जी जब 

इस िेश  के प्रधानमंत्री थे, उस समय वकसने यह सोचा था वक भारत भी परमाणु विस्िोट कर 
सकता है? सब इस बात से डरते थे वक अगर हमने परमाणु विस्िोट कर विया तो हम पर 
रेबस्ट्रक्शंस लग जाएंगी और िेश कमजोर हो जाएगा। िह काम हमने करके विखाया था। उस 

समय भारत परमाणु विस्िोट करने िाले िेशों की श्रेणी में िठे नम्बर पर आ गया था।

श्री अटल वबहारी िाजपेयी जी ने सपना िेखा था वक वकतने भी गािं हैं, इनको मेन रोड्ज 

के साथ जोड़ जाएगा। जब उन्होंने यह बात कही थी, तो सभी लोग कह रहे थे वक यह कैसे 

[श्री अविनाश राय खन्ना] 
6.00 p .m .
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होगा? अगर हमने िह सपना िेखा तो उसको पूरा भी वकया और आज प्राइम वमवनस्टर के नाम से 

वकतने ही गािं मुख्य सड़कों के साथ जुड़ चुके हैं। 

इसके बाि हमने िोर-लेन का सपना िेखा, वसक्स-लेन का सपना िेखा, उन सपनों को भी 

हमने पूरा वकया, आज हमारी सरकार ने बुलेट ट्रेन का सपना िेखा है वक इस िेश में बुलेट ट्रेन 

शुरू होगी, तो उस सपने को भी हम जरूर पूरा करेंगे और अंतर्चाष्ट्रीय स्तर पर अपना नाम 

कमाएंगे, इसकी मुझे पूरी आशा है। ज्यािा समय न लेते हुए, एक बार विर मैं माननीय मंत्री जी 

और उनके सावथयों को बधाई िेता हंू और वनििेन करता हंू वक जो कुि मागंें मैंने आपके सामने 

रखी हैं, आपके सावथयों ने ि ेनोट भी की हैं. आप उनको अिश्य पूरा करेंगे, इसका मुझे पूरा 

विश्िास है। इन श्लिों के साथ मैं अपनी बात समाप्त करता हंू। बहुत-बहुत धन्यिाि।

श्री रणवीर ससह प्रजापवि (हवरयाणा) : धन्यिाि, उपसभाध्याक्ष महोिय, आपने मुझे इस 

महत्िपूण्म विषय पर बोलने का मौका विया।

महोिय, भारतीय रेल अपने आप में एक बहुत बड़ा और अनूठा सगंठन है। इसकी महत्ता का 

पता इस बात से चलता है वक यह सगंठन प्रवतविन 12,617 रेलगावड़यों के माध्यम से 23 वमवलयन 

से भी ज्यािा यावत्रयों को सेिा िेने का काय्म करता है और 7,421 से अवधक मालगावड़यों के 

माध्यम से प्रवतविन लगभग 3 वमवलयन टन माल ढोने की सुविधा प्रिान करता है।

सर, मैं हवरयाणा से आता हंू तथा वपिले चार िष्षों से इस सिन में सिस्य हंू। वपिले चार 

िष्षों में य.ूपी.ए. सरकार की तरि से जो तीन रेल बजट पेश वकए गए थे, उनमें हवरयाणा का 

खासतौर पर कहीं कोई वजक्र नहीं आया। वपिले िष्म य.ूपी.ए. की सरकार द्वारा जो रेल बजट पेश 

वकया गया, उसमें हवरयाणा की जो बहुत पुरानी मागं थी, रोहतक-महम-हासंी रेलि ेलाइन बनाने 

की, िह मागं मान ली गई, लेवकन अभी तक भी उसमें कोई काय्म शुरू नहीं हुआ है। मैं रेल मंत्री 

जी से कहना चाहंूगा वक यह काय्म जल्ि से जल्ि शुरू करिाया जाए। इसके माध्यम से खासतौर 

पर वहसार, वसरसा इत्याि वजले आसानी से राजधानी विल्ली से जुड़ सकते हैं। 

इसी तरह वपिले बजट में वहसार-अग्रोहा-ितेहाबाि को रेलि ेलाइन से जोड़ने की बात 

शावमल थी। जब माननीय लाल ूप्रसाि यािि जी रेल मंत्री थे, तब उन्होंने अग्रोहा, जो अग्रिाल 

समुिाय का एक बहुत बड़ा तीथ्मस्थल है, उसको रेल लाइन से जोड़ने के वलए एनाउंस वकया था। 

लम्बे समय से यह मागं लगातार उठती चली आ रही है। ितेहाबाि वजला मुख्यालय है, लेवकन 

अभी तक भी इसमें कोई काय्म शुरू नहीं हुआ है।

मैं मंत्री महोिय, से वनििेन करंूगा वक जो एनाउंसमेंट्स वपिले बजट के अंिर की जा 

चुकी हैं, उनके काम को जल्ि से जल्ि शुरू करािाया जाए। मैंने पहले भी वनििेन वकया वक रेल 

के मामले में हवरयाण को कभी भी ज्यािा तिज्जों नहीं िी गई, लेवकन जो काम पहले से मंजूर 

वकए गए हैं, कम से कम उनको जल्ि से जल्ि शुरू करिाया जाए। 

[उपसभाध्यक्ष (श्री विरुची वशवा) पीठासीन हुए]

मैं इस बात के वलए भी माननीय रेल मंत्री महोिय, का धन्यिाि करंूगा वक अपने वहसार-
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नरिाना रेलि ेलाइन का सि्से करिाने का आश्िासन विया है। मैं आपसे वनििेन करंूगा वक इसका 

सि्से करिाकर यह रेलि ेलाइन जल्ि से जल्ि बनिाई जाए, क्योंवक उकलाना और नरिाना के 

बीच रेलि े लाइन बनने से खास तौर पर वहसार, जो वजला मुख्यालय है और जहा ं तीन-तीन 

यवूनिरसटीज भी हैं, िह सीधा हमारी राजधानी चड़ीगढ़ से जुड़ जाता है। इससे िहा ंके स्टुडेंट्स 

और िूसरे लोगों को राजधानी चडंीगढ़ जाने के वलए बहुत सुविधा वमलेगी। इसके साथ-साथ मैं 

माननीय मंत्री महोिय को धन्यिाि करंूगा वक उन्होंने जींि-वहसार के सि्से के बारे में भी इस 

बजट में कहा है। मैं कहना चाहंूगा वक इसमें आप जींि और कुरुके्षत्र का भी सि्से करिाने का काम 

शावमल करें, क्योंवक कुरुके्षत्र एक तीथ्मस्थल है। इससे लोगों को रेलि ेका लाभ वमल सकेगा और 

जो श्रद्धालु िहा ंजाते हैं, उनको भी इसका िायिा वमल सकेगा। इसके साथ ही कुरुके्षत्र और 

हवरद्वार िोनों ही बहुत बड़े तीथ्मस्थल हैं। मैं चाहंूगा वक उन्हें भी सि्से के अन्िर शावमल वकया जाए, 

तावक िहा ंजाने िाले लाखों की सखं्या में जो श्रद्धालु हैं, उनको इसकी सुविधा वमल सके।

मैं मंत्री महोिय से वनििेन करना चाहंूगा वक वसरसा से ऐलनाबाि रेलि ेलाइन भी बनायी 

जानी चावहए। इससे पावकस्तान से सटा जो राजस्थान बॉड्मर है, िहा ंपर अगर हमें वमवलट्री या 

युद्ध सामग्री ले जानी पड़े, तो उसके वलए सुविधा हो जाएगी। अगर अम्बाला कैं ट से राजस्थान 

बॉड्मर पर कोई वमवलट्री या वमवलट्री का समान यवि ले जाना पड़े, तो अभी विल्ली होकर जाना 

पड़ता है। केिल इस लाइन के बनने से ही अम्बाला-वसरसा-ऐलनाबाि सीधे राजस्थान बॉड्मर से 

जुड़ सकता है।

मैं माननीय मंत्री जी से वनििेन करंूगा वक वहसार के अन्िर खेिड़ गािं में एक थम्मल प्लाटं 

है। िह चडंीगढ़ हाईि ेपर है। िहा ंजो रेलि ेलाइन है, उस पर जब रेल जाती है, तो कई बार िो-

िो रेलगावड़या ंक्रॉस करती हैं। जब एक क्रॉस हो जाती है तो विर िूसरी आ जाती है। ...(समय 

की घंटी)... इससे िहा ंपर वकलोमीटर लम्बी लाइन लग जाती है। इसवलए िहा ंएक ओिरव्रिज 

बनाया जाए। 

इसी तरह से वहसार-सािलपुर रेलि ेलाइन पर पटेल नगर के पास अंडरपास बनाने की 

बहुत पुरानी मागं वहसार के शहरिावसयों की है। वहसार नगर वनगम है, लेवकन िहा ंक्रॉटसग न 

होने की िजह से सेक्टर 16, सेक्टर 17, सेक्टर 13, हवरिास कॉलोनी िगैरह के वनिावसयों को 

िहा ंअंडरपास के बगैर बड़ी भारी विक्कत होती है। यह पास भी हो गया था, लेवकन पता नहीं 

वकस िजह से यह रुका हुआ है। मैं चाहंूगा वक लोगों की सुविधा के वलए उसे बनना चावहए। इस 

लाइन पर आगे िेिा गािं है। िहा ं वबल्कुल गािं के साथ-साथ रेलि ेलाइन जाती है। मैंने वपिले 

साल और उससे पहले भी इस बात को उठाया था वक िहा ं वकसानों को अपने खेतों के अन्िर 

जाने में बड़ी भारी विक्कत होती है। िहा ंपर अंडरपास या िाटक बनाया जाए, तावक वकसानों को 

वकसी तरह की विक्कत या परेशानी न हो। ...(समय की घंटी)...

सर, इसके साथ ही मैं मंत्री महोिय से वनििेन करंूगा वक हवरयाणा के अन्िर शता्लिी ट्रेन 

विल्ली िाया भटटडा चलायी जाए। विल्ली से लुवधयाना के वलए जो शता्लिी ट्रेन जींि हो कर 

जाती है, अभी रेलि े ने वनण्मय वलया है, जहा ंतक मुझे पता चला है, वक 1 अगस्त के बाि िह 

[श्री रणिीर टसह प्रजापवत]
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जींि में नहीं रुकेगी। जींि हमारा वजला मुख्यालय है, इसवलए िहा ंपर यह सुविधा जारी रहनी 

चावहए। ऐसा न हो वक यह रेलगाड़ी िहा ंपर न रुके, क्योंवक इससे लोगों को कािी विक्कत 

होगी। इसके साथ-साथ मैं मंत्री महोिय से एक बात और कहना चाहंूगा वक हमारी कािी पुरानी 

मागं है वक वहसार से अमृतसर के वलए एक इंटरवसटी ट्रेन िाया व्यास होकर चलायी जाए, 

क्योंवक व्यास के कािी श्रद्धालु बहुत ज्यािा सखं्या में िहा ंसे जाते हैं और लगातार डेवलगेशन के 

रूप में हमें िहा ं वमलते भी रहते हैं। तो एक इंटरवसटी ट्रेन वहसार से अमृतसर के वलए जरूर 

चलायी जाए।

इसी के साथ मैं आपका धन्यिाि करंूगा वक आपने रेल बजट पर मुझे बोलने का मौका 

विया। धन्यिाि।

SHRI PANKAJ BORA (Assam): Sir, I thank you for allowing me to speak on the 

Railway Budget. Previous speakers have spoken many things about the Budget. I will not 

into the details. Even our hon. LoP has also stated about the Budget not in detail but only 

a few points regarding the Budget as a whole.

This is the first Railway Budget of the NDA Government. We had very high hopes 

that this Government has come, अच्िे विन आएंगे and  we would get a good Budget. But 

it disappointed us even before the Budget. The passenger fares and freight rates have 

been raised. It is putting a lot of pressure on the commuters. I am sorry to state that 

instead of being a welfare-oriented budget, it is a business-oriented budget and it can be 

seen that it is pro-market, pro-business and pro-rich. This has nothing to do with the 

common people and common people are given a go-by totally by this Budget of the 

hon. Railway Minister. Sir, 100 per cent FDI shall have its grave consequences. You 

have to frame new rules, laws so that the common people are not harassed, common 

people are not troubled otherwise.

We are also for PPP, we are also for FDI but not cent per cent. There should be a 

balance and that balance is missing from this Budget. Coming to the high-speed train 

network and connectivity of smart cities and mega cities, Sir, through you, may I ask 

the Railway Minister, what about people belonging to small cities like ours, and, people 

belonging to the far flung areas of the North East where there are no long distance trains 

for them? I do not wish to speak much about bullet trains and all that. It sounds well but 

everybody has stated that with the cost escalation and everything, the bullet trains is 

actually a pipe dream. I am sorry; I wish I am wrong. It is a pipe dream, and, when you 

say that, ‘सपने में अगर पुलाि खाना है, तो उसमें ज्यािा घी डालो’ if you are doing that, in 

that case, I have nothing to say. But, otherwise, it is a pipe dream only, and, I am sorry 

to say that it is a pipe dream.
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It is not a people-friendly Budget. It is only a Budget of the rich people. Coming to 
the north-east, some projects have been given to north-east. Out of 58 new trains, only 
six trains have been given to the north-east, and, that too, is re-packaged. One train going 
from Kamakhya to Bengaluru is already in existence but it has been given a new name, 
premium train, as if a new train has been introduced, which is not a fact. No new train has 
been introduced on that route.

There is no long-distance train. Only a few projects have been given and the Railway 
Minister and the Government want to take the credit for that. Now, I come to the point 
what Assam and the north-east did not get. Hon. Minister, will you kindly note that there 
was a declaration of a North East Rail Development Fund by hon. Mamata Banerjee 
in her Budget but there is no mention of this in your Budget? There are eleven railway 
projects termed as national projects but no new project has been included. There is no 
introduction of long distance trains. We have been asking for trains like Duronto and 
other speedy trains but we have not got one till date. Sir, issues like the journey time and 
other facilities for the passengers have not been looked into. The suburban services are 
totally neglected in Assam and the north-east area and people are suffering because of 
that. I am mentioning bullet points so that the hon. Minister can note them down properly 
and give a thought to them.

Sir, you sanctioned ` 1,785 crores for ROBs, but not a single ROB has been 
sanctioned for Assam or north east. Even my town, Guwahati city, has so much traffic 
congestion because of lack of ROBs. I hope it will be included in the Railway Budget. 
There is no reference to doubling and electrification. There is no double line in Assam. We 
are shouting from rooftop since long for doubling, at least, New Bongaigaon via Rangiya 
to Guwahati, via Agthori to Kamakhya station. But, that has also not materialized. In 
fact, the other day, in reply to my question, the hon. Railway Minister stated that it is 
not possible because there is constraint of funds and because the Cabinet Committee on 
Economic Affairs has not given the sanction. This reply was given by the hon. Minister 
on 18th of July. I am sorry to say so is very unfortunate. Then, we are asking for a second 
rail bridge over the Brahmaputra near Saraighat Bridge in Guwahati. That has also been 
neglected, and the reply from you to one of my questions, again on 18th July, is that 
because there is another railway bridge on the Brahmaputra, hundreds of miles away, 
there is no need for a second bridge across Brahmaputra at Saraighat. I am sorry, Sir, to 
note it. You mean to say that there is no need. The first bridge was made about more than 
50 years back, during the Chinese aggression time. And now, you are saying that there is 
no need for the second bridge. I am sorry, it should be given up from you mind.

[Shri Pankaj Bora]
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Then, there is no wagon, coach, locomotive or any other manufacturing factory. Sir, 
there are many Rail Neer factories in many of the States. There is more than one factory 
in some of the States, but in Assam, there is not a single Rail Neer factory. I demand that 
there should be a Rail Neer factory.

Now, I am coming to the penultimate point. The track kilometre ratio to the area 
covered by the NF Railway is abysmally poor, Sir. The NF Railway covers eight States 
and the track kilometre, if you take the ratio, it is absolutely negligible. So, my request 
to you, hon. Railway Minister, is, please give a thought to increase the track kilometre 
so that the connectivity of the North-East comes around. Otherwise, the feeling goes 
to us that we are neglected, we are deprived, we are forlorn, we are forgotten, and that 
is why we have termed the Railway not as North East Frontier Railway but as North 
East Forgotten Railway or North East Forlorn Railway. For Heaven’s sake, Mr. Minister, 
please give a thought about it because North-East is a very sensitive area, covered by 
international borders on all sides and connected with my motherland only by a corridor 
of 56 kilometres by the Siliguri belt. So, it is really a problem for all of us. For security 
reason and even otherwise also, we need better connectivity.

Then, we talk about the Look East Policy. Mr. Minister, how are you going to look 
east unless you look at the easternmost State, which has been given a railway line right 
up to Lekhapani by the British long back? I will not be surprised if you have not come 
across the name ‘Lekhapani’. Perhaps it is the last station. So, now after so many years of 
independence, we think that a new thought to it should be given. I hope all these points 
will be taken care of and a befitting sort of response will be given to all our people. Thank 

you so much.

श्रीमिी वबमला कश्यप सूद (वहमाचल प्रिेश) : धन्यिाि उपसभाध्यक्ष महोिय। मैं इस रेल 

बजट के समथ्मन में खड़ी हुई हंू। मैं सबसे पहले प्रधान मंत्री नरेन्द्र मोिी जी और रेल मंत्री जी का 

धन्यिाि करती हंू वजन्होंने रेल के साथ-साथ िेश को विकास की राह पर ले जाने के बारे में 

सोचा। भारतीय रेल इस राष्ट्र की जीिनरेखा है। भारतीय रेल विश्ि की िूसरी सबसे बड़ी रेल 

व्यिस्था है जो लगभग ढ़ाई करोड़ यावत्रयों को प्रवतविन उनके गन्तव्य स्थानों तक ले जाती है। 

परन्तु वजस कुव्यिस्था की वशकार भारतीय रेल रही है, उसका पता रेलि े स्टेशनों पर िैली 

गंिगी और रेल में भी गंिगी िैली होने से चलता है। परन्तु इसके मूल में भ्रष्टाचार, विजूलखच्टी 

और साधनों का िुरुपयोग है मैं अपनी सरकार की वजतनी भी प्रशंसा करंू, कम है। गद्दी सभंाले 

अभी तो 45 विन ही हुए हैं। अभी से रेल के माध्यम से िेश ने विकास की राह पर चलना शुरू कर 

विया है। जब िेशवहत के वलए कुि करना हो तो कड़े िैसले लेने पड़ते हैं। अगर रेल में साि-

सिाई हो, सुरक्षा की व्यिस्था हो, शौचालय साि-सुथरे हों, स्टेशनों पर गंिगी न हो और पीने 

का स्िच्ि पानी वमले तो बढ़ा हुआ वकराया िेना वकसी को बुरा नहीं लगता। आज तक िोटों की 
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राजनीवत के चलते रेल वकराए नहीं बढ़ाए गए। रेल को वजस कगार पर पहंुचा विया गया, उससे 

30 हजार करोड़ रुपए का घाटा है। 25 जून को वकराए बढाए गए। अगर वकराया नहीं बढ़ेगा तो 

नई रेल लाइनें वबिाने के वलए पैसा कहा ं से आएगा? रेल के वड्लबों की कमी कैसे पूरी होगी? 

हमारे िेश में कई मानि-रवहत रेलि ेक्रॉटसग्ज हैं। िहा ंबहुत हािसे होते हैं, परंतु स्टाि की कमी 

के चलने तैनाती नहीं हो पाती है। 

मैं मोिी सरकार को पुन: बधाई िेना चाहंूगी वजन्होंने बुलेट ट्रेन चलाने की बात सोची है। 

महोिय, जब भारतीय जनता पाट्टी के नेतृत्ि में 1998 में सरकार बनी थी तो प्रधान मंत्री श्री अटल 

वबहारी िाजपेयी जी ने 10 हजार करोड़ रुपए से विल्ली में मेट्रो ट्रेन चलाने की शुरूआत की थी। 

आज 60 हजार करोड़ रुपए से बुलेट ट्रेन चलाने की बात है। आज के 60 हजार करोड़ रुपए और 

उस समय के 10 हजार करोड़ रुपए बराबर ही बठैते हैं। आज विल्ली में मेट्रो का जाल वबि गया 

है। ऐसे ही भारत में जब अहमिाबाि से मंुबई और बनारस से विल्ली बुलेट ट्रने चलेगी, तो िह पूरे 

भारत में भी चलनी आरंभ हो जाएगी और उसके साथ ही रेलिें में साि्मजवनक भागीिारी मॉडल 

का भी प्रिशे हो जाएगा।

महोिय, ट्रेन में यावत्रयों को वमलने िाला खाना अच्िी क्िावलटी का हो, पेंट्री कार में सिाई 

का विशेष ध्यान रखा जाए, पीने का स्िच्ि पानी वमले ओर इस सब के बिले थोड़ा अवधक पैसा 

िेते हए वकसी को बुरा नहीं लगेगा। महोिय, नेशनल डेयरी बोड्म और ‘अमूल’ के साथ वमलकर 

ट्रेन के विशेष िूध के टेंकर चलाने की योजना है। साथ ही नमक, िल और सब्लजयों के वलए भी 

विशेष ट्रेनें चलेंगी तो महंगाई पर भी लगाम लगेगी। स्टेशनों की साि-सिाई का वजम्मा विशेष 

एजेंवसयों को विया जाएगा, स्टेशनों पर सी.सी.टी.िी. कैमरे लगेंगे। उनके जवरए स्टेशनों पर 

वनगरानी अच्िी तरह से रखी जाएगी। इस बजट में चारों धामों की यात्रा को भी रेल से जोड़ा 

जाएगा, इससे रेलि ेकी आमिनी भी बढ़ेगी और टूवरज्म को भी बढ़ािा वमलेगा। इसी तरह सभी 

धम्षों के तीथ्म-स्थानों पर ट्रेनें चलाने की योजना है। पहले 10 बड़े शहरों में रेलि ेस्टेशन एयरपोट्म 

जैसे बनेंगे। 

महोिय, मंत्री जी ने रेल विश्िविद्यालय बनाने की भी घोषणा की है। यह बहुत ही स्िागत 

योग्य किम है। आज सच्चाई यही है वक भारत के पास उन्नत रेल तकनीकी शोध ससं्थान का 

अभाि है। रेलि ेबोड्म को भगं करके िो भागों मे बाटंकर पवरयोजना प्रबधंन और वनगरानी समूह 

बनाए जाएंगे। महोिय, आज लबें समय से न तो वकराए बढ़ाए गए हैं और न ही यावत्रयों को नई 

सुविधा िी गई है। भारतीय रेल िुवनया में सब से अवधक यात्री ढोती है, परंतु यह भी सच है वक 

हमारे यहा ंरेल वकराया िुवनया में सब से कम है। वपिले 10 िष्षों में 99 नई रेल लाइंस वबिाने की 

घोषणाएं योजनाओं में की गईं, लेवकन महज एक योजना को पूरा वकया जा सका है। इसी तरह 4 

योजनाएं ऐसी हैं वजन्हें 30 िष्म पहले शुरू वकया गया, जो आज तक पूरी नहीं हो पाई हैं। हर साल 

िोट की राजनीवत के चलते नई योजनाओं को मंजूरी वमलती रही, परंतु उन योजनाओं को पूरा 

करने के वलए न तो सरकार के पास पैसा था, न ही इस तरि ध्यान विया गया। 

[श्रीमती वबमला कश्यप सूि]
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महोिय, हर बजट में वहमाचल प्रिेश को िुआ ही नहीं जाता था। मैं रेल मंत्री जी को 

धन्यिाि िेना चाहंूगी वक इस बार चडंीगढ़-बद्दी, भानुपल्ली-वबलासपुर-बेरी, रेल लाइन के वलए भी 

बजट रखा गया है। मैं रेल मंत्री जी से एक और वनििेन करना चाहंूगी वक यहा ंसे वशमला के 

वलए कोई रेल लाइन नहीं है। यह टॉय ट्रेन है। मंत्री जी ्रिाड गेज लाइन की व्यिस्था करके 

वशमला तक रेल लाइन वबिाने की व्यिस्था करें। महोिय, सड़क माग्म से वशमला जाने के वलए 

बड़ा घुमाििार रास्ता है और जो यात्री सड़क माग्म से चला जाता है, िह िोबारा जाने का नाम 

नहीं लेता। महोिय, वशमला के वलए हिाई यात्रा भी नहीं हो सकती। िहा ंजो एक एअरपोट्म बना 

था, िह भी डेंजरस वडक्लेयर कर विया गया है। आज वशमला के वलए न हिाई यात्रा सेिा है और 

न ही रेल सेिा है, मात्र सड़क के माध्यम से ही आप वशमला जा सकते हैं। महोिय, वशमला बहुत 

ही सुिंर जगह है और वशमला से ऊपर भी बहुत मनोहारी जगह हैं। मैं तो रेल मंत्री जी से कहंूगी 

वक वशमला के वलए मोनो रेल सेिा बनाने की योजना पर विचार वकया जाना चावहए। सब से पहले 

कालका से वशमला के वलए मोनो रेल चलाई जाए और िहा ंसे वकन्नौर तक मोनो रेल जा सकती 

है, जैसे बस्िटजरलैंड में बि्म  से ढके वटटवलस पहाड़ तक भी मोनो रेल जाती है। महोिय, मोनो 

रेल का सपना तो हमारी सरकार का है, लेवकन माननीय मंत्री जी ही बता पाएंगे वक यह कब शुरू 

होगी?

इन्हीं श्लिों के साथ धन्यिाि। जय भारत।

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, first of all, I must congratulate 
the hon. Railway Minister, firstly, for bringing forward a comprehensive Railway Budget 
unlike his predecessors and secondly, for not being greedy, not being too greedy, about his 
own State. Previous Railway Ministers have pushed out so many projects into their States 
during their tenures. That makes it very difficult for the Railway Board to do anything 
about the project except increasing the cost overruns and time overruns. To a question of 
mine in 2012, I got an answer saying that as on 1.4.2011, for completion of all the ongoing 
projects, they would need about ` 1,25,000 crore. Now, in the Budget speech, the hon. 
Minister has said that ongoing projects would need ` 1,82,000 crore for their completion. 
I would urge upon the hon. Minister to find out how projects worth ` 57,000 crore have 
been added in the last three years. These new projects must be reviewed. Kindly review 
the projects given to particular States, from where the Railway Ministers have come. 
Kindly review how many of them are of priority and how many are not. Even if it sounds 
like a bitter pill, can you please persuade hon. Prime Minister to declare a freeze for the 
next four years and concentrate on completing the ongoing projects, rather than going in 
for new projects? In the last year, the pre-election year, when you need to be populist, do 
announce some projects. Nobody can deny you that particular right.

I would again request you that if you complete the ongoing projects, needs of most 
of the areas which are commercially viable, needs of the areas which are backward and not 
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covered, and where track per kilometre ratio is much lower than the national average, like 
in Chhattisgarh and Odisha, will be met, particularly KBK area, which is very backward, 
which is right on the borders of Chhattisgarh. In the Bastar district of Chhattisgarh, there 
is hardly anything. Only Jagdalpur and Kirandul are connected, but the vast part, about 
90 per cent of the district, is not connected at all. I associate myself with the suggestions, 
very good suggestions, which were made by the LoP and my friend, Shri Jairam Ramesh. 
I associate with the suggestions, not the comments.

Sir, I must point out, and I am sorry to point out, you have mentioned that the  
interim Budget had this and that, which is there in this Budget. Interim Budget 
should not have had all those things. Interim Budget was meant only for an outgoing 
Government which was only for a period of four months.  In these four months you 
certainly did not envisage all those projections which were normally made for a year by a  
Government which has the authority to make such projections. So, no comparison of 
interim Budget. 

SHRI GHULAM NABI AZAD : I have quoted both the interim Budget and the 
Budget of 2013. Most of the things were conceived and taken up till 2013 and most of 
them were in the interim Budget of 2014 also.

SHRI PYARIMOHAN MOHAPATRA: Sir, I stand corrected. I have not criticised 
the Budgets of 2013 and 2014 at all. I have only said about the interim Budget. An interim 
Budget is not a comparison. Whatever work they have done already is, in fact, carried 
forward by the new Government. Coming in the month of July, certainly they will go by 
whatever the previous Government has done; and they have gone by, in most of the cases, 
those policy measures.

The second part, I will deal with another bitter medicine. This is criticised by  
most of my colleagues, namely, the increase in fares. (Time-bell rings) Please forgive 
me.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): How much more time do you 
need?

SHRI PYARIMOHAN MOHAPATRA: Two minutes more. The UPA Government 
was there for ten years; and the NDA Government was there for five years. Most of the 
time there was no fare hike. Sir, look at the hike in bus fare. It has been increasing in every 
State, not less than ten times. In some cases there has been an increase 15-20 times during 
14 or 15 years. Each Railway Minister wanted to be popular. Each Government wanted to 

[Shri Pyarimohan Mohapatra]
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be popular by not increasing the fare. Had they increased even by one per cent every year, 
it would not have hurt the common man. Today, suddenly, the entire accumulated increase 
has been done at a time by 14.5 per cent. These are the sins of the two Governments - 
NDA Government and UPA Government for 15 years. Now, the fare hike has come on the 
head of the NDA Government though the decision was taken by the UPA Government. 
You are implementing it. So, you are in agreement. You should be in agreement. It should 
not have been done in one go by hurting the poor. It should have been done by one per 
cent every year.

I welcome the statement relating to linking it with the fuel price. There should be 
agricultural price.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Pyarimohan Mohapatra, 
please conclude.

SHRI PYARIMOHAN MOHAPATRA: Sir, one more point. On agricultural pricing, 
experts suggest the Minimum Support Price. Similarly, please have an expert committee, 
don’t link it with only fuel price because there are other factors also, in the pricing.

Then, third, and that is my final point. Don’t kill milch cows. The Railway Zones 
which are giving you maximum revenue, you are neglecting them the most, and going on 
political lines. Every Government has done so. I have been here for ten years. Each year 
I talk of discrimination against Odisha and Chhattisgarh. Nobody bothers about it. The 
story goes on in the same way. Why is this discrimination? The East-Coast Railway Zone 
gives you ` 14,000 crores; and you give ` 1,400 crores for the whole State. We are also 
giving plenty of revenue to the South Eastern Railway.

Sir, I have one more suggestion. The biggest revenue yielding station is Talcher in 
the East Coast Railway. You just don’t bother. Please improve it.

Finally, one general issue. Do not go looking for FDI and PPP. You can get all the 
money by converting Railways into corporations like in China; and divest some shares to 
the public, not to corporates. There are retail investors. That will get you all the money 
that you want. Thank you.

श्रीमिी रजनी पावटल : उपसभाध्यक्ष महोिय, 2014-15 का जो रेल बजट यहा ंपर प्रस्तुत 

वकया गया है, उस पर मेरी पाट्टी की तरि से मुझे यहा ंबोलने का मौका विया गया है। मैं चन्ि 

श्लिों में अपने विचार आपके सामने पेश करंूगी। जब रेल बजट रखा गया, उससे 15 विन पहले 

ही हमारे रेल मंत्री जी ने भाड़े में 14 प्रवतशत िृबद्ध करके सारे िेश में कड़िाहट पैिा कर िी। सर, 

मुझे आपको यह बताना जरूरी महसूस हो रहा है वक पूरी िुवनया में य.ूएन. का एक पेपर आया 

है, उसमें वलखा है वक 1/3 पॉपुलेशन जो गरीबों की है, िह भारत िेश में है। इस समय जब िेश 
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में सभी चीजों की कीमतें आसमान को िू रही हैं, रेल भाड़े में िृबद्ध करके न केिल गरीबों के साथ 

अन्याय वकया गया है बबल्क सभी चीजों की कीमतें बढ़ाने का काम गिन्ममेंट ने आने के साथ ही 

कर विया है और अच्िे विनों की शुरुआत कैसे होगी, इसकी झलक विखाई है। सर, आज हर 

रोज तीस वमवलयन लोग, तीन करोड़ लोग रेलि ेसे यात्रा करते हैं, 12 हजार ट्रेनों से यात्रा करते 

हैं। इसवलए एक मवहला होने के नाते जो प्रमुख मुद्दा मुझे लगता है, िह यह है वक रेलि ेमें सेफ्टी 

होनी चावहए। मैं स्िागत करती हंू वक 4000 मवहला पुवलसकरमयों को आपने तैनात वकया है, 

लेवकन इसके साथ-साथ सी.सी.टी.िी. लगाने की भी जरूरत है क्योंवक रेलि ेमें मवहलाओं के 

साथ अत्याचार होने के जो केसेज़ होते हैं, उनके वलए हमें सतक्म  रहना चावहए। िूसरा महत्िपूण्म 

मुद्दा साि-सिाई का है, वजसके वलए यहा ंपर बहुत कुि बोला गया। सर, जब मैं अपने गािं 

जाती हंू तो मुझे ट्रेन से जाना पड़ता है, लातूर एक्सपे्रस से जाना पड़ता है। जब मैं ट्रेन से अपने 

गािं जाती हंू तो ऐसा लगता है वक हमें टॉयलेट यज़ू नहीं करना क्योंवक िहा ंपर टॉयलेट्स की 

हालत बहुत बितर है। इसवलए टॉयलेट्स की सिाई का ध्यान रखना बहुत जरूरी है। इसके 

अलािा प्लेटिॉम्स्म के सबंधं में यह सुनने में आता है वक िहा ंिोटे-िोटे बच्चों के जवरए व्हाइट 

ड्रग्स का काम होता है। उसके ऊपर पाबिंी लगाने के वलए पुवलसकरमयों को रखना जरूरी है। 

सर, कुल-वमलाकर 8500 स्टेशंस हमारे िेश में हैं। सब स्टेशंस पर बहुत भीड़ होने के कारण 

प्लेटिॉम्स्म बढ़ाने की आिश्यकता है। मैं आशा करती हंू वक रेल मंत्री जी इस ओर ध्यान िेंगे। जहां 

तक एि.डी.आई. का सिाल है, एि.डी.आई. के बारे में मैं इतना ही कहंूगी वक जब 9/11 का 

अटैक य.ूएस. में हुआ, तब य.ूएस. ने एक पेवट्रअटक एक्ट -2001 पावरत वकया था, वजसमें, 

यातायात में जहा ंवक्रवटकल इन्फ्रास्ट्रक्चर है, ज्यािा सतक्म ता बरतने के वलए उन्होंने कुि कानून 

बनाए थे। मुझे लगता है वक रेल मंत्री जी एि.डी.आई. करते समय इस बात का जरूर ध्यान 

रखेंगे वक इस तरह की घटनाएं हमारे िेश में न घटें क्योंवक हम बहुत सारी घटनाओ ं से, 

खासकर महाराष्ट्र के लोग, गुज़र चुके हैं। यहा ं पर बुलेट ट्रेन की बात की गयी। मुम्बई-

अहमिाबाि बुलेट ट्रेन के वलए 54000 करोड़ रुपए की लागत आएगी। आज अगर वकसी को 

मुम्बई से अहमिाबाि जाना है तो 350 रुपए का वटकट लगता है। जब 54000 करोड़ रुपए खच्म 

करने के बाि बुलेट ट्रेन शुरू होगी, तो कम से कम 2000 रुपए का वटकट लेना पड़ेगा। इस पर 

भी गौर करना जरूरी है क्योंवक अगर कोई पॉश ट्रेन हम चलाते हैं, तो उससे वकतने गरीब लोग 

हमारी उस ट्रेन से जाएंगे, इसके ऊपर ध्यान िेना जरूरी है सर, यहा ंपर हाई स्पीड ट्रेन की बात की 

गयी। अगर हाई स्पीड ट्रेन चलाते हैं तो अच्िी बात है, लेवकन हाई स्पीड करते समय जो बीच में 

स्टेशंस आते हैं, उनको िोड़ने की कतई कोवशश न करें क्योंवक गरीब लोग भी उस ट्रेन से जाना 

चाहेंगे। अगर हाई स्पीड को सेट करने के वलए हमने बीच के स्टेशनों को िोड़ विया, स्टेशनों को 

एवलवमनेट करके हाई स्पीड की, तो उसका कोई िायिा होने िाला नहीं है। सर, मैं मुम्बई की 

ट्रेन के बारे में बात करना चाहंूगी। जो लोकल ट्रेनें मुम्बई में चलती हैं, मुम्बई की जो रेल लाइन 

है, ि ेउसकी लाइिलाइन हैं। िहा ंपर 24 प्रवतशत िृबद्ध करके मंत्री जी ने एक बहुत शॉक हम 

मुम्बई िालों और महाराष्ट्र िालों को विया था। शायि उनको बाि में ऐसा महसूस हुआ होगा वक 

महाराष्ट्र में तो चुनाि होने हैं, हम अभी िहा ंवकराया नहीं बढ़ा सकते, इसवलए उन्होंने उसे िापस 

[श्रीमती रजनी पावटल] 
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ले वलया। अगर उन्होंने उसे परमानेंटली िापस वलया है तो हम उनका अवभनंिन करेंगे, लेवकन 

अगर शॉट्म टम्म बेव़िज पर, इलेक्शन को मदे्दनज़र रखते हुए, उन्होंने ऐसा वकया है तो हम उनसे 

आग्रह करेंगे वक ऐसा न करें। और उसका भाड़ा न बढ़ाएं, क्योंवक हमारे बहुत से लोग यह नहीं 

चाहते हैं। जो सात सौ रुपए महीने का पास बनता था, उसको 2400 रुपए महीने का करने की 

नौबत आ गई है और यह possible भी नहीं है।

सर, मुम्बई के रेलि ेस्टेशन्स की जो हालत है, मैं उसका िण्मन न करंू तो ही अच्िा है, 

इसका कारण यह है वक लोग ट्रेन्स में लटक कर जाते हैं। कभी-कभी ि ेिुटरेस्ट पर लटकने से 

मर जाते हैं।

िूसरी बात यह है वक परसों डोंवििली में एक घटना घटी है। उसमें िो मवहलाओं को 

पुवलसकरमयों ने अपने क्लजे में ले वकया और उसके साथ बुरा व्यिहार वकया। मुझे लगता है वक 

हमें मुम्बई की रेल लाइनों पर सािधानी बरतनी चावहए।

मैं सबसे महत्िपूण्म बात अपने के्षत्र अहमिनगर-बीड-परकी रेलि ेसाईन के बारे में कहना 

चाहंूगी। सर, जब मैं लोक सभा मे थी तो मैंने कैवबनेट कवमटी ऑि इकोनॉवमक अिेयस्म से 

अहमिनगर-बीड के वलए उस टाइम की गिन्ममेंट को िरख्िास्त करके ग्राटं की मागं की थी। जब 

1996 में यह रेलि ेलाइन मंजूर हुई थी, तब उसकी कीमत 335 करोड़ रुपए थी। बाि में 2008 में 

उसकी कीमत 758 करोड़ रुपए हो गई। जब 2012 में सि्सेक्षण वकया गया, तब उसकी कीमत 

2800 करोड़ रुपए थी।

सर, मैं महाराष्ट्र के ऐसे वडबस्ट्रक्ट बीड से आती हंू, जहा ंपर लोगों को रेल िेखनी हो तो 

िूसरे गािं में जाना पड़ता है। मेरे वडबस्टक्ट में रेल नहीं है। अगर बच्चे पूिते हैं वक रेल कैसी होती 

है, तो उनको वखलौने की रेलगाड़ी विखानी पड़ती है। आज यहा ंपर बुलेट ट्रेन की बात हो रही 

है, लेवकन यहा ंपर ऐसे लोग हैं, ऐसे वजले हैं, ऐसे गरीब-गरीब इलाके हैं, जहा ंपर अभी तक रेल 

ही नहीं िेखी गई है। बुलेट ट्रेन से ज्यािा आज रेल का जाल, जो सब जगह बराबर हो, उसे 

करने की जरूरत है।

माननीय रेल मंत्री जी, मैं आपका ध्यान इस बात की ओर आकरषत करना चाहंूगी वक यह 

जो अहमिनगर-बीड की रेलि े लाइन है, उसमें 95 परसेंट जमीन का अवधग्रहण हो चुका है। 

शायि इवतहास में एक ही ऐसा उिाहरण होगा वक 95 परसेंट जमीन का अवधग्रहण होने के बाि 

भी - मैं य.ूपी.ए. गिन्ममेंट को धन्यिाि िेना चाहंूगी वक उसने 2012 में 514 करोड़ रुपए मंजूर 

वकए थे, टेबक्नकल सैंक्शन और िाइनेंवशयल सैंक्शन के िौरान, वजसमें से 171 करोड़ रुपए 

सेन्ट्रल गिन्ममेंट ने विए, 158 करोड़ रुपए महाराष्ट्र गिन्ममेंट ने विए थे। यहा ंपर कुल तीन सौ 

करोड़ की लागत लग चुकी है, लेवकन इस बजट में वसि्म  20 करोड़ ही विए हैं। रेल मंत्री जी, 

आपको इस ओर ध्यान िेना चावहए। मुझे लगता है वक 20 करोड़ िेकर, हमारे साथ बराबर 

नाइंसािी हुई है। इस अहमिनगर-बीड रेलि ेको ज्यािा धन िेने की जरूरत है, क्योंवक काम पूरा 

होने का मसला अभी सामने नजर आ रहा है। मुझे लगता है वक यह सबसे महत्िपूण्म बात हमारी 

स्टेट महाराष्ट्र के वलए है। सर, औरंगाबाि को इस सरकार और इससे पहली सरकार ने 
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इंडबस्ट्रयल कॉवरडोर वडक्लेयर कर विया था। अगर औरंगाबाि को इंडबस्ट्रयल कॉवरडोर वडक्लेयर 
करते हैं, तो पुणे जैसी महत्िपूण्म वसटी को औरंगाबाि से जोड़ना महत्िपूण्म है, लेवकन आज की 
तारीख में पुणे से औरंगाबाि के वलए कोई ट्रेन नहीं है। मैं िरख्िास्त करंूगी वक पुणे से नगर तक 

तो ट्रेन जाती है, नगर से औरंगाबाि जोड़ने का ही वसि्म  काम है, अगर आप इसे करेंगे तो हमारे 
वलए बहुत महत्िपूण्म किम होगा। मैं इतना ही कहंूगी और आपने मुझे बोलने का वजतना समय 

विया है, उसी समय में मैं अपना भाषण पूरा करंूगी और यह िरख्िास्त करंूगी वक जो 
अहमिनगर-बीड-परकी रेलि े का काम है, िह पूरा हो। मैं यहा ं पर खासतौर से यह उल्लेख 

करना चाहंूगी वक माननीय गोपीनाथ मंुडे जी इस एवरया से लोक सभा सिस्य थे। अगर ि ेटजिा 
होते तो शायि आपने ऐसा नहीं वकया होता, जो हमें आज बोलने की नौबत आई है। अगर ि े

टजिा होते तो यह हम सबका और उनका एक कॉमन सपना था। हम इसके बीच में कभी भी पाट्टी 
को लेकर नहीं आए। हम चाहे वकसी भी पाट्टी से रहे हों, लेवकन हम यह सोचते थे वक हमारे 
एवरया में यह रेल नहीं आ रही है। मुझे लगता है वक आप उनके साथ ही नाइंसािी कर रहे हैं। 
मुझे लगता है वक औरंगाबाि-अहमिनगर बीड के वलए ज्यािा धन िेने की जरूरत है, इसी आशा 
के साथ मैं आपको धन्यिाि करती हंू।

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Sir, I want to focus on the 
passenger amenities at railway stations. But, before that, let me spend two minutes on 
bullet trains. Back in 1982, I was part of Organising Committee for Asian Games. And, 
one of the main tasks at that time was to bring in colour television before Asian Games 
start. Even now I feel amused. I used to write reams and reams of paper on why colour 
television is necessary. Today, you ask your children and grandchildren. They would not 
believe that we were watching Chitrahaar black and white in this country. So, everything 
depends on how you perceive a particular issue. You cannot say that, ‘No, no. These are 
only dreams and they cannot become realities.’ I am sure, before a year or two, bullet train 
will be a reality in this country.

I want to concentrate on station amenities. I have raised many times, in the last two 
years, through Parliamentary questions and interactions with Railway Regional Boards 
as part of my Department- related Parliamentary Standing Committee, about the need for 
providing escalators. There are many stations which have multiple platforms. Today, you 
do not have a system of licenced porters or coolies. And, people have to lug their luggage 
from one platform to another. We don’t have a system where train ticket will say from 
which platform train starts. So, on this question, every time I got a laconic reply, both in 
reply to Parliamentary questions as well as during interactions, saying that ‘we have a 
time-schedule, it will take a long time, we will complete it, etc.’ How many years we will 
have to wait for escalators? How do the aged and infirm cope up with these hurdles? I 
suggested PPP at that time. I am glad, for the first time, the hon. Minister has mentioned 

[श्रीमती रजनी पावटल] 
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that we will try to provide escalators and travelators through PPP mode. Although, PPP is 
getting a little defamed now. But, I think, even that is a good start.

Today, the actual train travel may leave a pleasant feeling. But reaching stations and 
getting into compartment brings in a lot of tension. Till four hours before train departure 
you don’t even know whether you are going to get reservation. Then, you rush to the 
station. You take New Delhi station for example. You don’t know whether you will have 
to go to Ajmeri Gate end or the Paharganj end, because you never mention from which 
platform the train will take off. You go to the platform. There is a milling crowd. You 
have to leg the luggage on staircases with all your aged relatives and milling crowds, you 
go there. You stand there. You don’t know whether the train will really leave from that 
platform. You have to find out at which place your particular compartment will come. 
There are many such stations. For instance, you take Madras Central Station. The surface 
is so rough that you cannot even put your trolley bags on it. Then, station yard is littered 
with all parcel bags. Luckily, this time, the hon. Minister announced in the Budget that 
there will be special dedicated terminals for parcels. So, the question is: Many of these 
things cannot be financed by a Governmental entity. The relic of a Railway Budget is a 
colonial relic. I think, we should do away with it. I hope, in the next 2-3 years, we will 
have a complete look at this thing and do away with this concept of Railway Budget. 
What we should do is to corporatize. There are good corporations even within the 
Railway system today. For instance, we have the Container Corporation. It is a blue-chip 
corporation. I don’t know why we cannot have more sectoral corporations. In fact, the day 
Railway Budget was being introduced, the hon. Prime Minister mentioned that we reach 
a time soon when railway stations will be as good as air terminals. Why not? I think, we 
should have a separate corporation only for Railway stations and all the amenities which 
go with it. The suggestion here is to corporatise all passenger amenities by creating an 
authority on the lines of the Airports Authority. The authority should be entrusted with 
the responsibility of looking after the entire upkeep of various stations, their environment 
and ambience. The focus should be to provide vertical underground parking space outside 
stations because there is another problem—to reach the station itself is a big hurdle. You 
will have to provide vertical underground parking space, provide escalators, travelators, 
lifts and provide luggage carts with smooth surface in platforms that will make movement 
of passengers and luggage a pleasurable proposition. We should provide battery- operated 
buggies, especially for the aged and the disabled. There should be a total sanitation in 
the platforms synchronised with a provision of bio-toilets both in trains as well as in 
station yards. Finally, the provisioning of hygienic kitchens, operated on a regional basis, 
providing clean and hot meals in sealed containers which will operate between major 
stations.
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Sir, there was a time– I am talking about 30-40 years back— when you go from 
Delhi to Chennai, for instance. There used to be stations where we used to get meals in 
hot tiffin carriers, packed and brought to our compartment. Then, it used to be collected in 
the next station. Today, they serve fluid-type of meals being brought in paper containers, 
absolutely cold.

So, all these things need money. You can improve only by corporatizing these. I 
dont think that the governmental management of Railways will do. I am sure, all these 
dreams will come-into reality since a start has been made in the present Budget. Thank 
you.

श्री रामदास अठावले (महाराष्ट्र) : उपसभाध्यक्ष महोिय,

सिानन्ि गौड़ा की सही विशा से चल रही है रेल,
क्योंवक नरेन्द्र मोिी ने बिं वकया है कागें्रस का खेल।
महंगाई बढ़ाने के कारण य.ूपी.ए. हो गई है िेल,
अब हमारी कम-से-कम 20 साल तक सुपर िास्ट चलेगी मेल।
भ्रष्टाचार के कारण इनके अनेक नेता गए हैं जेल, 
अब नरेन्द्र मोिी चलाएंगे विकास और एकता की रेल।
जब मैं लोक सभा में था, तब लोक सभा में अध्यक्ष बजाते थे बहुत बार बेल,
तो भी मैं जाता था िले।
अब आप मत बजाओ बेल,

क्योंवक मैं नहीं आऊंगा िले।

उपसभाध्यक्ष महोिय, रेल मंत्रालय अपने िेश का सबसे बड़ा मंत्रालय है, वजसमें कम-से-

कम तेरह लाख एक हजार लोग काम करते हैं। जो प्राइिटेाइजेशन हो रहा है, इससे उनकी 

सखं्या थोड़ी सी कम हो गई है। हमारा मानना यह है वक अगर आपको रेलि ेके कुि वडपाट्ममेंट्स 

का प्राइिटेाइजेशन करना है, तो उसमें वरजि्सेशन रखने की आिश्यकता है। उसमें 

एस.सी./एस.टी./ओ.बी.सी. के वलए वरजि्सेशन रखना चावहए। जब वरक्रूटमेंट होती है, तब हमारे 

महाराष्ट्र में वबहार और उत्तर प्रिेश के लड़के आते हैं। इससे महाराष्ट्र में थोड़ा सा वििाि होता 

है। हमें यह लगता है वक अगर आपको 10 हजार या वजतनी भी सीटों पर वरक्रूटमेंट करनी है, तो 

हर स्टेट के लोगों के वलए अलग इंटरव्य ूहोना चावहए। अगर आपको महाराष्ट्र में 10-15 हजार 

लोगों की वरक्रूटमेंट करनी है और महाराष्ट्र का कोटा एक हजार लोगों का है, तो एक हजार 

लोगों की वरक्रूटमेंट के वलए िहा ं मरावठयों का इंटरव्य ू लेना चावहए। अगर वबहार में एक-डेढ़ 

हजार लोगों को वरक्रूट करना है, तो उनके वलए अलग इंटरव्य ूहोना चावहए। ऐसा ही ओवडशा में 

होना चावहए, उत्तर प्रिेश में होना चावहए, कण्चाटक में ज्यािा से ज्यािा होना चावहए। मेरे कहने 

का मतलब यह है वक वजस स्टेट में भी वरक्रूटमेंट वकया जाना हो, िहा ंज्यािा से ज्यािा उसी 

राज्य के लोगों को वलया जाना चावहए।

[Shri Rangasayee Ramakrishna]



[22 July, 2014] 405The Budget (Railways) 2014-15 and Govt. Bills

आपने ट्रेनों की सखं्या बढ़ाई। आज कम से कम 12,717 ट्रेनें हैं, वजनमें लगभग 2 करोड़ 30 

लाख लोग हर रोज ट्रैिल करते हैं। रेलि े से आपको जो इन्कम होती है, िह 1,39,558 करोड़ 

रुपये है, ये 2013-14 के आंकड़े हैं।

हमें यह लगता है वक अगर हमें बचे हुए प्रोजेक्ट्स को पूरा करना है, उसके वलए आप 

बाहर का पैसा लगाइए, िल्ड्म बैंक का पैसा लगाइए। बीच में मैंने यह मागं की थी वक वजस वजले 

में उद्योगपवत हैं, उनसे भी रेल को िायिा हो सकता है, कुि पैसा आप उद्योगपवतयों से भी 

लीवजए। आप टाटा को बोवलए, मुकेश अम्बानी को बोवलए, अवनल अम्बानी को बोवलए, चाहे आप 

बोवलए, नहीं तो मैं बोलता हंू। ...(व्यवधान)... मेरे कहने का मतलब यह है वक उनसे पैसा ले 

करके, जो पेंटडग योजनाएं हैं, हमें उनको पूरा करने की आश्यकता है। हमारे पास 600 से 650 

पेंटडग योजनाएं हैं, मुझे लगता है वक इन सब योजनाओं को पूरा करने के वलए हमें ऐसा करना ही 

चावहए।

अभी श्रीमती पावटल ने बताया वक पहले जो 217 करोड़ रुपये का प्रोजेक्ट था, िह अब 

2000 करोड़ रुपये का हो गया है।

सिानन्ि गौड़ा जी, आप मुख्य मंत्री भी रह चुके हैं और आज आप रेल मंत्री हैं, इस तरह 

कण्चाटक को एक बहुत बड़ा वडपाट्ममेंट वमला है। पहले साउथ इंवडया को रेलि ेका वडपाट्ममेंट नहीं 

वमला करता था, हमेशा िह िूसरों को वमल जाता था। हमारे महाराष्ट्र को भी यह वडमाट्ममेंट कभी 

नहीं वमला है। ...(व्यवधान)...

श्री गुलाम नबी आजाद : इनसे पहले के जो रेल मंत्री थे, ि ेकण्चाटक के ही थे।

श्री रामदास अठावले : मुझे लगता है वक रेलि े वडपाट्ममेंट को बहुत अच्िी तरह से आगे 

बढ़ाने की वजम्मेिारी आप पर ही है। अभी मैं आपसे इतना ही कहना चाहता हंू वक मुम्बई शहर में 

जो लोकल ट्रेनें हैं, उनकी सखं्या को और अवधक बढ़ाए जाने की आिश्यकता है। अगर आप िहा ं

के वलए एसी लोकल ट्रेन शुरू करेंगे, उससे िहा ंरोड्ज पर जो भारी ट्रैविक है, िह कम हो 

सकेगा, और एक अच्िा िातािरण भी तैयार हो सकेगा। आप िहा ंलोकल ट्रेनों की सखं्या और 

अवधक बढ़ाइए। 

अभी मुम्बई से अहमिाबाि जाने िाली जो बुलेट ट्रेन है, गुलाम नबी आजाि जी, आप यह 

मत समवझए वक नरेन्द्र मोिी जी के प्रधानमंत्री बनने के बाि ही उन्होंने अहमिाबाि को मुम्बई से 

जोड़ने का काम वकया है। शुरू में यह प्रस्ताि आपका ही था, लेवकन आपके जो पेंटडग काम रह 

गए हैं, उनको पूरा करने के वलए ही नरेन्द्र मोिी जी प्रधानमंत्री बने हैं। अगर आप ही उनको पूरा 

कर िेते, तो और पाचं साल के वलए आप आ जाते, लेवकन आपने उनको पूरा नहीं वकया, 

इसवलए आपका सपना पूरा करने के वलए हम लोग इधर आ गए। आपका अधूरा सपना, डा. 

मनमोहन टसह जी का अधूरा सपना और पूरी कागें्रस पाट्टी का अधूरा सपना पूरा हो सके, इसके 

वलए ही हमारे रेल मंत्री जी ने यह सोचा वक जो प्रस्ताि आपके मंत्री जी ने तैयार वकया था, 

14.2% यात्री ट्रेन का वकराया बढ़ाने का और 6.5% गुड्स ट्रेन का वकराया बढ़ाने का, उसको 

लाग ूवकया जाए। ट्रायल करने के वलए उन्होंने यह काम वकया है, क्योंवक आपने अभी तक बहुत 
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सारा आराम वकया है, सत्ता में रहे हैं। इसवलए भाड़ा बढ़ाकर आपको रास्ते पर लाने की 
आिश्यकता थी और आपको आन्िोलन करने का मौका िेने की आिश्यकता थी और आपने 

आन्िोलन वकया भी, इसके वलए मैं आपका आभार व्यक्त करता हंू। बहुत विनों के बाि आप रास्ते 

पर आए हैं और बहुत अच्िा आन्िोलन आपने वकया है। 

विर भी, सिानन्ि गौड़ा जी, आपने रेल वकराया ज्यािा बढ़ा विया है। आपने जो वकराया 
बढ़ाया है, इसको आप थोड़ा कम कीवजए, इससे लोगों को अच्िा लगेगा l आपने जो 14.2% 

वकराया बढ़ाया है, उसमें से आप 4.2% कम कर िीवजए और 10% रवखए और माल भाड़े में 
आपने जो 6.5% वकराया बढ़ाया है, उसमें से भी 2.5% कम कवरए, 4% रवखए। थोड़ा-थोड़ा 
वकराया तो बढ़ाना भी चावहए। इन्होंने पॉपुलैवरटी के वलए, लोगों को खुश करने के वलए 10 साल 

में कोई वकराया नहीं बढ़ाया।

( श्री उपपसभापवि पीठासीन हुए l)

मैं जब इनके साथ था, तब मैं इन्हें बोला करता था वक थोड़ा-थोड़ा वकराया बढ़ाइए, ज्यािा 
मत बढ़ाइए, लेवकन तब ये बोले वक अगर हम वकराया बढ़ाएंगे, तो हमको सत्ता से जाना पड़ेगा। 
...(समय की घंटी)... चूवंक आपने अपने टाइम में वकराया नहीं बढ़ाया, इसीवलए आपका प्रस्ताि 

सिानन्ि गौड़ा जी ने लाग ूवकया है। भाड़ा बढ़ा तो है, लेवकन यह बात सही है वक इसे थोड़ा कम 

बढ़ाया जाना चावहए। इन्होंने यह वकराया अभी भी क्यों बढ़ा विया, यह मुझे मालमू नहीं, मेरा 
मतलब है वक पाचं-ि: महीने के बाि वकराया बढ़ा िेते तो ज्यािा अच्िा होता।

श्री उपसभापवि : प्लीज, आपका टाइम समाप्त हो गया है।

श्री रामदास अठावले : लोगों के मन में यह भािना थी वक अच्िे विन आएंगे, लेवकन आपने 

एकिम वकराया बढ़ा विया, तो लोग बोलने लगे वक क्या अच्िे विन यही हैं? मैंने लोगों से बोला 
वक अगर अच्िे विन चावहए तो ऐसा ही करना पड़ेगा ...(समय की घंटी)...

वडप्टी चेयरमनै साहब, मेरी मागं यह है वक हमारे पढंरपुर-शोलापुर वजलों में कुडु्मिाडी रेलिे 

िक्म शॉप के वलए 70 करोड़ रुपये की मागं है। इसके वलए मैं मंत्री महोिय से वमला भी था। 
...(समय की घंटी)... आप बलै बजा रहे हैं, लेवकन मुझे िैल में नहीं आना है।

श्री उपसभापवि : आपको ि: वमनट का टाइम विया था, अब सात वमनट हो गये। 
...(व्यवधान)... आपका टाइम ि: वमनट ही था, अब सात वमनट हो गये l अब आप बवैठए। 
...(व्यवधान)...

श्री रामदास अठावले : सर, पढंरपुर से मुम्बई की जो ट्रेन है, िह तीन विन चलती है, 
लेवकन उसे सातों विन चलाना चावहए। मुम्बई सेन्ट्रल स्टेशन को डा. बाबा साहेब अम्बेडकर जी 
का नाम वमलना चावहए। ...(समय की घंटी)... ित्रपवत वशिाजी महाराज का नाम एक स्टेशन का 
है, लोकमान्य वतलक जी का नाम कुल्चा स्टेशन का है, तो बाबा साहेब अम्बेडकर जी मुम्बई में रहे 

हैं, उनका नाम भी स्टेशन को वमलना चावहए। ...(समय की घंटी)...

[श्री रामिास अठािले]
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श्री उपसभापवि : प्लीज, प्लीज। ...(व्यवधान)... ठीक है, ठीक है। ...(व्यवधान)... अब आप 

बवैठए। ...(व्यवधान)... बस, बस। ...(व्यवधान)... नहीं, ि: वमनट से अब आठ वमनट हो गये 

...(व्यवधान)... अब आप बवैठए। ...(व्यवधान)... अभी बहुत से लोग बोलने बाकी हैं। ...(व्यवधान)... 

अब टाइम नहीं है। 

श्री रामदास अठावले : सर, ...(व्यवधान)... मेरा नम्बर पहले रखा कीवजए। ...(व्यवधान)... 

बाि में मेरा नम्बर आता है, तो टाइम कम वमल पाता है। ...(व्यवधान)... वजस तरह से ट्रेन के वड्लबे 

कम हो जाते हैं, ...(व्यवधान)... 

श्री उपसभापवि : हो गया, हो गया। ...(व्यवधान)... श्री शािी लाल बत्रा। ...(व्यवधान)...

श्री रामदास अठावले : सर, ...(व्यवधान)... भाड़ा तो थोड़ा बढ़ा है, लेवकन इसे थोड़ा कम 

कवरए। ...(व्यवधान)... मैं इस रेल बजट को पूरा सपोट्म करता हंू। हम अच्िा काम करेंगे, हम रेल 

अच्िी तरह चलाएंगे। ...(व्यवधान)... कागें्रस िालों को अपने रेल के वड्लबे में लेकर हम 

...(व्यवधान)... आगे जाएंगे।

श्री उपसभापवि : श्री शािी लाल बत्रा। ...(व्यवधान)... वसि्म  सात वमनट। 

श्री शादी लाल बत्रा (हवरयाणा) : सर, ...(व्यवधान)... अभी तो मेरी पाट्टी का बहुत टाइम 

पड़ा है। ...(व्यवधान)...

श्री उपसभापवि : बोवलए, बोवलए। सात वमनट में जल्िी से बोवलए। ...(व्यवधान)...

श्री शादी लाल बत्रा (हवरयाणा) : सर, भारत की पािन भवूम पर 1867 में पहली बार रेलि े

आई थी। 1867 से लेकर 1925 तक इसका रेिने्यु इतना बढ़ गया वक 1925 में जनरल बजट के 

मुकाबले इसका सेपरेट बजट आया। इसका िूसरा मतलब यह हुआ वक उस टाइम उसका इतना 

विस्तार हुआ था और इसके विस्तार होने के बाि इसका इतना वबजनेस हुआ। लेवकन आज एक 

पाट्टी अपने िम पर बहुमत लेकर आई है और बहुमत लेने के बाि उनके ही रेल मंत्री ने बजट पेश 

वकया है। मैं बड़े विश्िास के साथ कह सकता हंू वक मंत्री जी ने एक सकंल्प से और विश्िास से 

इस बजट को पेश नहीं वकया और यह कह विया वक हमारे पास रेलि ेका आगे विस्तार करने के 

वलए या और चीजों के वलए धन नहीं है। उन्होंने कहा वक हम पैसेंजर का वकराया तो 23 परसेंट 

लैस पर िे रहे हैं। उन्होंने आगे यह कह विया वक हमारे पास रुपये में से 94 पैसे इसके ऑपरेशंस 

पर खच्म हो जाते हैं और वसि्म  6 पैसे ही बचते हैं यानी 6 परसेंट बचते हैं, तो उसमें हमें 602 

करोड़ रुपये ही बचे। इस 602 करोड़ रुपये से हम रेलि ेका विस्तार कैसे करें और क्या करें? िैसे 

मैं बड़े अिसोस के साथ यह कह रहा हंू वक इन्होंने वकराये में बढ़ोतरी तो की, लेवकन इस सिन 

के शुरू होने से 15 विन पहले की। आज जो हमारे प्रधान मंत्री जी हैं, जब ि े2012 में मुख्य मंत्री 

थे, तो उन्होंने एक पत्र भी वलखा था वक जब ससंि शुरू होने िाली हो तो उससे पहले बाई 

ऑरडनेंस अगर कोई वकराया बढ़ता है, तो यह असिैंधावनक है, ऐसा नहीं होना चावहए। समझ 

नहीं आ रहा है वक वजनके ऐसे विचार थे, यहा ंसत्ता में आते ही उनके विचार क्यों बिल गए? 

इन्होंने सारे वहन्िुस्तान की जनता के साथ भेिभाि वकया। 14 परसेंट वकराया बढ़ गया, यह समझ 
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में नहीं आता है वक इतना क्या जरूरी था? लेवकन मुम्बई में जो डेली कम्यटूस्म थे, जो 80 

वकलोमीटर िूर तक जाते थे, उनकी िृबद्ध िापस ले ली। मैं समझता हंू वक अगर एक प्रिेश के 

वलए यह इंसाि हो सकता है वक उनकी िृबद्ध घटाई, तो विल्ली  के साथ जो वक सारे भारतिष्म 

की कैवपटल है और जहा ंसब लोग आते हैं तथा िूसरे प्रिेशों के जो डेली पैसेंजस्म हैं, उनके 

वकराये क्यों नहीं घटाये गये। यह भेिभाि शुरू में आते ही वकया गया। िह पाट्टी जो भेिभाि के 

वखलाि रहती थी, िह पाट्टी तो समानता के हक में कहती थी वक हम सब भारतीय हैं, हम सब 

एक हैं, तो यह दृबष्टकोण मुझे समझ में नहीं आया वक यह दृबष्टकोण उन्होंने कैसे अपनाया। मैं तो 

आिरणीय मंत्री जी से कहना चाहंूगा वक सबसे पहले इस भेिभाि को खत्म करें। यह भेिभाि क्यों 

हो रहा है?

आिरणीय मंत्री जी, आज हमारी आबािी 125 करोड़ से ऊपर है। रेलि ेमंत्रालय एक ऐसा 

मंत्रालय है, जो सबसे बड़ा मंत्रालय है। जो रोज के पैसेंजस्म हैं, उनमें से िो करोड़ तीस लाख 

लोग रेल से सिर करते हैं। 2 करोड़ 30 लाख तकरीबन 20 परसेंट भी नहीं बनते, कम बनते हैं। 

तो इसका मतलब यह हुआ वक 80 परसेंट लोग बाई रोड ट्रेिल कर रहे हैं। अगर 80 परसेंट लोग 

बाई रोड ट्रैिल कर रहे हैं, तो रोड का वकराया भी बढ़ता है, लेवकन विर भी लोग रोड को 

prefer कर रहे हैं रेल में नहीं जाते। मैं यह भी समझता हंू वक वहन्िुस्तान की तीस परसेंट से 

ज्यािा आबािी गरीब है और ि ेरेल में इसवलए जाते हैं, क्योंवक रेल सस्ती है। यह ठीक है, यह 

होना भी चावहए। लेवकन जहा ं80 परसेंट जा रहे हैं, क्या हमें उनके वलए नहीं सोचना चावहए? हमें 

रेलि ेमें पैंसेंजरों की सखं्या बढ़ाने के वलए कुि न कुि आकष्मक करना चावहए।

आज रेलि ेका मुकाबला सड़क पवरिहन से है। यवि आप गुड्स की बात करें, तो 1950 में 

90 परसेंट गुड्स बाय रेल जाती थीं, लेवकन आज ये वसि्म  35 परसेंट रह गयी हैं। आप हर साल 

माल भाड़ा बढ़ाते जा रहे हैं, और जो कॉरपोरेट सेक्टस्म हैं, ि ेधीरे-धीरे जा रहे हैं, इन कॉरपोरेट 

सेक्टस्म में चाहे कोल हो, ऑयल हो, वपग आयरन हो, सीमेंट हो, िूडगे्रन हो, िरटलाइजर हो, 

या कंटेनर सरिस हो, ये मजबरूी में कर रहे हैं। सारे कॉरपोरेट सेक्टर िाले सोच रहे हैं वक हम 

रेल से कब मुक्त हों, हम अपनी लाइनें कैसे वबिाएं, हम अपना कौन-सा साधन लाएं, वजससे वक 

हम पर इतना बोझ न पड़े। मंत्री जी, हमें इस पर सोचना होगा। हम 90 परसेंट से 35 परसेंट पर 

आ गए हैं और उधर 20 परसेंट से भी नीचे चले गए, तो यह बढ़ोतरी कैसे होगी? इसके वलए हमें 

सोचना होगा वक हम रेल यात्रा को सुरवक्षत यात्रा कैसे बनाएं, हम रेल में अमेवनटीज कैसे लाएं, 

हम रेल के वलए क्या करें वक रेल के पास सरप्लस हो? एक अच्िा सुझाि आया था वक रेल की 

हर साल जो कॉस्ट आती है, उसको रेल के वकराए के साथ जोड़ िें। जैसे एग्रीकल्चर को 

एम.ए.सी.पी. से जोड़ते हैं, उसी तरह से रेल में भी इसको जोड़ िें और इस तरह से अगर हर 

साल िृबद्ध हो जाए, तो वकसी को बोझ भी महसूस नहीं होगा। अब ऑयल प्रॉडक्ट की कीमत बढ़ 

जाती है, कोल की कीमत बढ़ जाती है, तो यह कैसे हो सकता है वक रेल का वकराया िही रहे?

जो भी रेल मंत्री आता है, िह वसि्म  िाहिाही लेने के वलए वकराया नहीं बढ़ाता है। इसका 

मतलब यह नहीं है वक रेल में मनेैजमेंट अच्िा है। मैं मनेैजमेंट उस विन अच्िा समझूगंा, वजस 

[श्री शािी लाल बत्रा] 
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विन हम पैसेंजर भाड़ा या माल भाड़ा खच्म के वहसाब से बढ़ाएंगे और हम self sufficient होंगे।

इस बार आपने बजट में पी.पी.पी. मोड या प्राइिटेाइजेशन के ऊपर जोर विया है। मैं यह 

भी समझता हंू वक अब तक वजतने चुनाि हुए हैं, उनमें इस बार का चुनाि सबसे महंगा चुनाि था 

और उस महंगे चुनाि के वलए कािी कॉरपोरेट सेक्टस्म ने अपना कंट्री्लयशून विया था। यह जो 

हम प्राइिटेाइजेशन करने जा रहे हैं, यह जो हम पी.पी.पी. मोड में करने जा रहे हैं, क्या हम यह 

उस सेक्टर को oblige करने के वलए तो नहीं ला रहे हैं? आपने सारी पॉवलसी चेंज कर िी। आप 

प्राइिटेाइजेशन कर िेंगे, लेवकन इसमें कौन आएगा? इसमें वहन्िुस्तान का आम आिमी नहीं 

आएगा। इसमें िही लोग या सेक्टस्म आएंगे, वजनके पास पहले ही बहुत पैसे हैं। इस तरह से हम 

गरीब-अमीर के बीच की खाई को और बढ़ा रहे हैं। अगर हम इसको और बढा रहे हैं, तो हम 

वकस विशा में चल रहे हैं? हमें अपनी विशा वनध्चावरत करनी होगी। जब हम विशा वनध्चावरत करेंगे, 

तब हम यह सोच सकते हैं वक यह जो चीज है, िह हमारे वलए ठीक है। 

आज मैं यह कह सकता हंू वक रेल को अच्िी तरह से हर प्रकार से सुरवक्षत और अच्िे ढंग 

से चलाने के वलए उनकी आमिनी का कोई न कोई साधन सोचना होगा। अब उस आमिनी के 

साधन के वलए आप क्या करेंगे? कभी यह नहीं आया वक रेलि ेके पास एन.पी.ए. यानी Non-
Performing Assets वकतने हैं, जमीनें वकतनी पड़ी हैं। मैं कहता हंू वक बड़े-बड़े शहरों में रेल 

लाइनें शहर के अंिर से गुजरती हैं। ...(समय की घंटी)...

MR. DEPUTY CHAIRMAN: Please. Take one more minute.

श्री शादी लाल बत्रा : सर, आप कहें, तो मैं यही रोक कर बठै जाता हंू।

श्री उपसभापवि : नहीं, नहीं, आप एक वमनट और बोवलए।

श्री अववनाश राय खन्ना : आपने तो गागर में सागर भर विया। ...(व्यवधान)...

श्री शादी लाल बत्रा : आपने क्या कहा?

श्री अववनाश राय खन्ना : आपने तो गागर में सागर भर विया। ...(व्यवधान)...

श्री उपसभापवि : नहीं, नहीं, आपका समय जा रहा है।

श्री शादी लाल बत्रा : सर, मैं आपके माध्यम से माननीय मंत्री जी से कहना चाहंूगा वक जो 

लाइनें शहर के अंिर से गुजर रही हैं, ि ेजमीनें इतनी कीमती हो गई हैं, ि ेरेलि ेकी हैं। अगर 

उस रेलि ेलाइन को शहर से हटा कर िूर कर िें, तो इससे िो िायिो होंगे - एक तो सुरक्षा के 

वलहाज से अच्िा होगा, क्योंवक एक्सीडेंट कम होंगे और िूसरा, उस जमीन को बेच कर आप 

बहुत अच्िी आमिनी कर सकते हैं और उससे अच्िे काय्म कर सकते हैं। इसके साथ-साथ जो 

िूसरी भी ऐसी जमीनें हैं, रेलि ेकी हमारी जमीनें हैं, उन पर कोई काय्मिाही नहीं हो रही है। हम 

अगर उन पर प्लाटेंशन भी कर िें तो ये इको-फ्रें डली भी होंगी, ग्रीन बलै्ड भी बन जाएगी और 

उससे आपको आमिनी भी होगी। माननीय मंत्री जी, हम जब तक िूसरे साधन नहीं सोचते तब 

तक बात नहीं बन सकती। तो हम इस रेलि ेको आगे कैसे चलाएं, रेलि ेकी तरक्की कैसे हो, 
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रेलि ेमें लोगों का विश्िास कैसे बढ़े, इस पर सोचना पड़ेगा। आपने यह कहा वक इसमें एस्केलेटर 

भी लगेंगे, वलफ्ट भी लगेंगी, तावक जो सीवनयर वसवटजन्स हैं या जो बीमार लोग हैं या लेडीज हैं 

उनको आने-जाने में सुविधा हो। एस्केलेटर वकतनी जगहों पर लगाएंगे? हमारी  आबािी इतनी है 

वक ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Please conclude now.

श्री शादी लाल बत्रा : बस, एक ही वमनट। आिरणीय मंत्री जी, आपने कोई नई रेल लाइन 

नहीं िी। वपिले बजट में नई रेल लाइन की घोषणा हुई थी। उसका सि्से चल रहा है। हवरयाणा में 

यमुनानगर से चडंीगढ़ तक अलिर से नबाब तक, सि्से चल रहे हैं। अगर आप उन रेल लाइनों को 

मंजूरी िेते हैं तो मैं समझता हंू वक हमारी हवरयाणा की गिन्ममेंट अपना 50 परसेंट शेयर पहले िेने 

को तैयार है, आप उसको आगे बढ़ाइए। िैसे साधनों की कमी कह रहे हैं, लेवकन इससे साधनों 

की कमी नहीं रहेगी और विकास भी हो जाएगा तथा लोगों में एक अच्िी भािना आ जाएगी। 

हवरयाणा बहुत िोटा स्टेट है, बहुत गरीब है। उसके पास कोई साधन नहीं हैं। अगर यातायात के 

साधन बढ़ते हैं तो उससे आमिनी भी बढ़ेगी। मैं अपनी बात यहीं समाप्त करता हंू। धन्यिाि। 

MR. DEPUTY CHAIRMAN: That is all. Thank you. Shri Rajeev Chandrasekhar.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Thank you, Sir.

Sir, I will not touch upon issues of the dismal passenger experience, declining freight 
share or under-investment in the rail network that my colleagues have already touched on. 
But, let me start by saying that in the recent times, the Indian Railways has begun to look 
more like a historic relic, making ambitious but hapless statements, rather than being a 
vital player in the Indian economy, a role that it should really play.

Sir, I had, in the run-up to the Railway Budget, said that the completion of existing 
projects, investments in passenger safety, increase in freight market share and introduction 
of new technologies should be priorities in the Modi Government’s first Railway Budget. 
And, I believe that with the thrust on safety, consolidation, passenger amenities and fiscal 
discipline, this Railway Budget is well-rounded, and more importantly, a much needed 
and feasible plan.

Sir, let us be very candid and honest. The Railways today is an unviable operation, 
barely generating enough to meet its operational costs, with little or no headroom for 
investments, and, therefore, unable to prepare itself and its customers for the future. By 
shunning big announcements and focusing instead on re-building, the Railway Minister’s 
move to focus on completion of existing projects, especially important operational 
projects and ensuring funding the last-mile of these projects, is the right move, as even 
my senior colleague, Prof. Ram Gopal Yadav, had said.

[श्री शािी लाल बत्रा] 
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Sir, the Railways and its finances both need reorganizing in order to make it a viable 
and sustainably growing organization. The Railways earn ` 1,40,000 crores of revenue 
every year. And, as I have said before in the House and some of my colleagues have said 
before as well, the people of India cannot blindly accept that the Railways does not make 
money and so, the taxpayers have to continue to fund it, diverting money from other 
pressing priorities for the poor and development. The Railways must generate enough 
surplus to meet its own investment and survival plans. It owes that to its travelling 
customers, employees and pensioners.

Sir, I believe that the only way to get there for the Railways is structural reforms. 
The commitment to structural reforms is fleetingly mentioned in the Railway Budget and 
the Minister’s speech, when it talks about separating the Railway Board into operations 
and new projects. I believe, it is a good first step, but I would caution the Minister that this 
is not enough. Deeper restructuring and reorganizing of the Railways is necessary, both to 
create focus and also to facilitate outside investments.

Sir, I would urge him to look at the aviation sector where the airports, passengers 
and cargo business are all separate entities, allowing different types of management and 
investors to be aligned specifically to those functions. I would echo what Mr. Mohapatra 
and Mr. Ramakrishna said, that is, to separate the Rail Department into rail infrastructure 
which would be investment intensive — passenger operations and stations into another 
operation and bulk freight operations into India Rail Cargo division — all under maybe a 
new structure of a holding company, call it, Indian Railways.

Sir, this kind of reorganization and restructuring will bring in the necessary financial 
discipline and customer focus that modern professional rail operations and financing 
need. The skills necessary to run passenger operations, serving and satisfying millions of 
customers, are very different from planning expansion of the rail network and deploying 
technologies to improve throughput and so on.

Sir, I would just make five brief points for the hon. Minister. Sir, the Debt Service 
Fund to meet committed liabilities and setting stringent targets is a good idea. But again 
I will echo what a colleague of mine said. The Railways also needs a fiscal responsibility 
charter that prevents future Ministers and bureaucrats from playing financial roulette with 
its future. I would urge him to enact an amendment to the Railway Act that prohibits 
announcement of any new project unless its financial viability and financing is secured. 
The second is on the issue of freight. I just want to make a brief point that the business of 
freight in the Railways can become much more profitable if the Minister assures us that 
he will review the well-known fact of rampant revenue leakages and price fixing in bulk 
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freight in the Railways. The freight corridor requires ` 9 lakh crores of investment and 
unless you reform the bulk freight business, it will not be possible to raise investment. 
Thirdly, Railways and its customers need more technologies to leapfrog to the present and 
establish a platform for the future. I would suggest, Sir, that the Minister create a position 
of Chief Technology Officer within the Railways to develop a multi-year technology 
upgradation and investment plan. Sir, there has been a lot of mention of PPPs. I believe 
that private capital can and must play a role in the future growth of Railways. But I 
caution the Minister about PPPs. There is a recent C&AG Report that talks about the 
inconsistencies in PPPs within the Railways so far. Sir, the PPPs have become, in some 
cases, a reason for the Railways to lose revenue and there is a quote that I want to make 
from the letter of General Manager, Western Railways. It says that the continuation of the 
existing agreement is going to severely undermine the earnings of the Western Railway. 
So, it cannot be the case that the Railways suffer as a consequence of PPP. I would urge 
the Minister to frame transparent guidelines for PPPs and share them with the House and 
indeed the public to avoid any adhocism and, of course, discretion and corruption. Sir, 
lastly, I have one suggestion. Passenger bogies today are being covered with advertisements 
including the windows. Sir, I believe that this practice must stop because one of the 
experiences of train travel is to be able to look out of our window and see the outside. 
So, I would urge, Sir, not to treat passengers like sardines packed into a goods wagon. 
Leave this whole concept of advertising and covering the windows. Let the passengers, 
at least, get a good look outside. So, let me end by saying that the Railways is and will 
remain for the conceivable future a vital part of the complex equation for our economic 
progress that will transform India. The Railways must structurally be re-architected to 
meet the challenges of the coming years. The last decade of mismanagement has brought 
us to this pass of no other alternative. I am glad, Sir, that the Modi Government has taken 
the first step in this direction, but I would caution that this first step is still a small one 
and some giant strides are required to complete the transformation of the Railways into 
a sustainably investing entity that is a vital part of the nation’s economic transformation. 
Thank you.

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Deputy Chairman, 
Sir, thank you, very much for allowing me to participate in the debate. I have a lot of 
interest in rail development of the country; otherwise I would not speak at the fag end. 
...(Interruptions)... Sir, I don’t grudge the hon. Minister’s assertion that it is a very good 
Budget, a very remarkable Budget. He is not correct there. But I give him one credit this 
time. He has sat through the debate, made his notes and has shown patience. That is a very 
good thing about the Minister.

[Shri Rajeev Chandrasekhar]
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Sir, BJP has a majority and I had expected not only as an MP but also as a citizen 

of this country that  there would be a generational shift. It is an incremental Budget with 

so many flaws. I will not repeat what hon. LoP and other Members from this side have 

spoken. I will make a couple of points keeping the time constraint also in view. So, this 

Government could give a very good Budget which would have answered the 

requirements on ground, but the hon. Minister has failed to do that. I will prove that. 

Just before the Parliament session, the Minister came forward with a 14 per cent 

increase in passenger fares and 7 per cent increase in freight rates. This is too much 

increase. Perhaps, they have an idea in their mind that this is the first year of their 

Government and with the passage of time, people will forget about it and in the last one 

year, they will not increase it. They think that people have short memories. People don’t 

have short memories. People had expected ‘अच्िे विन’, but this will leave a bad taste in 

their mind. Fourteen per cent increase is not a joke, and there is also 7 per cent increase 

in freight. Then, after this, जेब काटने के बाि, ऑरडनरी पैसेंजर को मार-पीट करने के बाि, 

they have shown their taste and culture for providing luxury to an area of this country. 

In that way, they will be losers over a period of time because they will see that people 

will rise and they will create a commotion in this country. I will shortly come to the 

bullet train. How can that be justified in this country? And, the Minister allowed this 

increase just a few days before the start of the Parliament session.

Then, the hon. Minister talks of cleanliness and he talks of safety. I wish him well 

if he gives cleanliness and if he is interested in safety of the people. I wish him well 

because he will show efficiency. But I want to caution him that cleanliness and safety 

will not come through pumping money into the Railways; it is just the determination 

of a Minister of Railways that will create the atmosphere of cleanliness. There is staff 

available. Many of them don’t work at all. Cockroaches and other insects can be seen in 

the first-class compartments. This cleanliness and safety is a situation in the mind of the 

Railway Minister. I have been a Member of both the Houses of Parliament and I saw the 

efficient Ministers rubbing shoulders with us. I remember before me, there was Mr. Patil. 

I never saw his work, but he is remembered here as a very capable Railway Minister. I saw 

Madhavrao Scindia, to mention just one name. Another name is Ghani Khan Choudhury, 

who was very slow in talking, but he was a man of action. Peace be upon on his soul. 

Peace be upon on the soul of Madhavrao Scindia, and Madhavrao Scindia started turning 

a new page for the Railways. Unfortunately, it was ill luck of this country that he died 

in an accident. As a Railway Minister, I saw him turning a page for the Railways and I 

learned from him at one point of time that cleanliness can come through an attitude of the 
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Minister. It is in his mind. If he is, God forbid, lazy, if he does not take care, if he goes to 
office to fight with files, that is one thing. But if he wants a change and if he wants to serve 
India’s cause that he will give us cleanliness, he will give us safety without spending a 
penny, he can do so. Therefore, I want the hon. Minister to take note of developing a 
situation in his mind to keep the trains clean. I have raised this question before this august 
House. Mr. Deputy Chairman, Sir, you are a knowledgeable person. This is my conviction 
that within the available resources, Indians’ life can be fuller and richer. We don’t require 
more money. We require conscience. We require awareness of our resources. If the hon. 
Minister sensitizes his mind, he can give us safety, he can give us cleanliness without 
spending money. There is a budgetary provision for cleanliness. There is a budgetary 
provision for safety. There are so many safety measures in law already available before 
the Minister. It is an attitude of the mind that can change the shape of Railways in this 
country. Now, as I said, I will mention only main points and I will not repeat what has 
been said. Sir, both the PPP and the FDI will be a failure for the Minister. I say it with all 
sense of responsibility. Next year, I may or may not be here, but all my colleagues who 
are here, God willing, will be alive to see the Minister declaring zero achievement in PPP 
and -zero achievement in FDI. Sir, in this situation, PPP is something which can never 
help him in building infrastructure for Railways. The FDI has been opposed by all the 
unions. Why? It is so because the strategic network will be in difficulty. My challenge to 
the Minister is that he can never achieve infrastructural development in railways through 
FDI. Let me tell him this thing.

Sir, coming to cleanliness and safety, the Minister compares India with China. We 
cannot compare with China at all. I am not afraid of China’s development. They have a 
central authority, we are a democratic country. Perhaps, we are far more free compared 
to any other country in the world. So, China is no good example for comparing India. We 
are a democratic country. We have difficulties. We do not have a central authority. But 
when you come to the development map and compare India with China with assertion, 
you go wrong. Cleanliness and safety is just an attitude of mind and awareness. Fifteen 
years ago, China was behind India in rail development. Now, they are far ahead of us. 
I put a question to the hon. Minister. Do Chinese travel on rooftops of trains? Why do 
Indians travel on rooftops of trains? It is an attitude of mind. If there is a Minister who 
wants business, it will stop the next moment, and, the General Manager will be told to. 
...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Please conclude.

[Prof. Saif-Ud-Din Soz]
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PROF. SAIF-UD-DIN SOZ: Nobody should travel on the rooftops, and, it can stop. 
That instruction can be given. Don’t compare with China. China is far ahead. There is 
no question of comparison. Now, Sir, I come to the issue of bullet trains. I heard with 
rapt attention to what the Leader of the Opposition said and so many hon. Members have 
repeated it. Now, regarding Mumbai-Ahmedabad bullet train, for the elitist class, for 
the crorepatis, as they did in the General Budget, they have responded to the aspirations 
of the same corporate sector, which had helped them in the paid news, which is now a 
question with the Election Commission of India.

Hon. Deputy Chairman, Sir, it is a 500-km. stretch. It means ` 120 crore per 
kilometre. Where will you get 60,000 crore of rupees from? I would like to ask the 
Minister, how can you spend 60,000 crore of rupees on this stretch of 500 kilometres. Is 
that the need of our country with this level of poverty, with this number of people below 
the poverty line? 

MR. DEPUTY CHAIRMAN: Please conclude.

PROF. SAIF-UD-DIN SOZ: Mr. Deputy Chairman, Sir, the same Budget gives  
only 100 crore of rupees for techno-eco studies? Is that money enough? (Time-bell 
rings)

MR. DEPUTY CHAIRMAN: Please conclude.

PROF. SAIF-UD-DIN SOZ: Had you organized a survey, it would have yielded you 
reforms on ground. You have not done that.

MR. DEPUTY CHAIRMAN: Please conclude.

PROF. SAIF-UD-DIN SOZ: Sir, just a moment for Jammu and Kashmir. Sir, 
regarding Jammu and Kashmir, I caution this Government that it should resist the 
temptation of taking credit for the development that had already been achieved by the 
UPA Government. When Modi ji went to Katra, he created a situation as if he was giving 
the railway development to people of Jammu and Kashmir. See his speech. He should 
have been cautioned that for inaugurating the same stretch, Dr. Manmohan Singh was 
invited but at the last moment, there was some snag. And he was told that it could happen 
after two months, and then Modiji went there. There was no contribution from this 
Government. He should have readily agreed that this was the accomplishment of UPA-
II. He did not do that. Now, I raise a question. Udhampur-Katra rail is not moving. He 
should have this information. That snag is there. (Time-bell rings) Now, you can make a 
contribution. (Time-bell rings) I will finish in two minutes.
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Now, you can make a contribution, Mr. Minister. …(Interruptions)… Through you, 
I am telling him that you start with imagination; you complete the stretch from Katra to 
Banihal and do it in record time. Then I will salute you. (Time-bell rings) Otherwise, you 
have nothing to show to the people of Jammu and Kashmir. Then, what about surveys? 
Survey is completed from Jammu to Doda, from Jammu to Poonch, but there is no 
development there. That is a track on which Army also travels. Coming to Kashmir, where 
rail development has been a great success, thanks to the late Prime Minister, Shrimati 
Indira Gandhi, …(Interruptions)…

MR. DEPUTY CHAIRMAN: Now, please conclude. …(Interruptions)…

PROF. SAIF-UD-DIN SOZ: Surveys should be completed. In Kashmir, there is a 
celebration of railways. It goes from Anantnag to Baramulla (Time-bell rings)

MR. DEPUTY CHAIRMAN: Okay. …(Interruptions)…

PROF. SAIF-UD-DIN SOZ: Now, complete it. Go to Uri; go to Kupwara. It will 
be a great development. The Minister, when he rises to speak, Sir, must assure me that 
Kashmir will be on the Railway map of India. As of now, it is not there. The surveys for 
train from Baramula to Uri and Kupwara, and Jammu to Doda should be completed.

MR. DEPUTY CHAIRMAN: Okay. Assure the House. …(Interruptions)…

PROF. SAIF-UD-DIN SOZ: It is a celebration. ...(Interruptions)... But it is 
incomplete. When he rises, he must say that he will get Kashmir on the Railway map of 
India. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Shri G.N. Ratanpuri. He 
is not there. Then, Dr. Pradeep Kumar Balmuchu.

SHRI TIRUCHI SIVA: Sir, please call the next speaker from the ‘Others’. 
..(Interruptions). He is not here; please call the next speaker from the ‘Others’.

MR. DEPUTY CHAIRMAN: That is what I am doing.

SHRI TIRUCHI SIVA: Next is my name from the ‘Others’. If the person is not 
present, you can call the next person from ‘Others’.

MR. DEPUTY CHAIRMAN: That is not the procedure.

SHRI TIRUCHI SIVA: Sir, you called Mr. Ratanpuri. He comes under ‘Others.’ If 
he is not present, I thought you will call the next person from ‘Others’. 

[Prof. Saif-Ud-Din Soz]
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MR. DEPUTY CHAIRMAN: That is not the procedure I am adopting. That is what 
I am saying.

SHRI TIRUCHI SIVA: Okay. 

MR. DEPUTY CHAIRMAN: But if you want to speak now, I can ask him. You are 
one of the Vice-Chairmen. So, I can do it.

SHRI TIRUCHI SIVA: No, Sir. I will go by the rules.

MR. DEPUTY CHAIRMAN: I thought you wanted to speak last. My impression 
was that you wanted to speak last.

SHRI TIRUCHI SIVA: Let him speak, Sir.

डा. प्रदीप कुमार बालमुचू (झारखंड) : उपसभापवत महोिय, सबसे पहले मैं आपको धन्यिाि 

िेता हंू वक आपने मुझे इस विषय पर बोलने का मौका विया। हमारे माननीय रेल मंत्री जी पहली 

बार रेल बजट इस सिन में रख रहे हैं। बहुत सारे लोगों ने इस चच्चा में भाग वलया। यह बात सही 

है वक लोगों की बहुत सारी अपेक्षाएं थीं, वजस तरह से िेश की जनता ने इस सरकार को समथ्मन 

विया था, उन्हें बहुत सारी अपेक्षाएं थीं वक नए रेल मंत्री आए हैं, इसवलए िेश की जनता को बहुत 

कुि वमलेगा। लेवकन जब बजट प्रस्तुत वकया गया, उसके बाि मैं िाि ेके साथ कह सकता हंू वक 

जो अपेक्षाएं थीं, उनके अनुरूप यह बजट नहीं आया है। सर, यह ऐसा महत्िपूण्म विभाग है वजसके 

अंतग्मत प्रवतविन करीब 23 वमवलयन यात्री यात्रा करते हैं और तीन वमवलयन टन माल प्रवतविन 

ढोया जाता है। ऐसे महत्िपूण्म विभाग का मंत्रालय आपको वमला है। मुझे जानकारी है वक आप 

मोिी जी के बड़े करीब हैं। जब आप यहा ंआए, यहा ंपर आने से पहले सारे िेश में आप लोगों ने 

मीवडया के माध्यम से प्रचार-प्रसार वकया। जैसा एल.ओ.पी. ने कहा था वक आपका ऐडिट्चाइजमेंट 

वकतना मजबतू है, पूरे िेश के लोगों को आपने सपना विखाया वक अच्िे विन आने िाले हैं। लोगों 

ने आप पर विश्िास वकया, विश्िास करने के बाि जैसे ही आपकी सरकार आई, तो आपने सबसे 

बड़ा तोहिा भारतिावसयों को विया। आपने financial discipline के नाम पर 14.2 परसेंट िेयर 

बढ़ा विया। उसके साथ ही माल भाड़ा है, उसको भी 6.5 परसेंट बढ़ा विया। जब आप लोग इधर 

थे, तो इसको वक्रवटसाइज करते थे और जब आप सत्ता में आ गए, तो अब उसको आप 

जबस्टिाई कर रहे हैं। िोनों तरि जनता है और जनता समझ रही है। आज आप सत्ता में आए हैं, 

जनता ने ही अपना समथ्मन विया है वक आप सरकार चलाइए। पर आपने जनता के साथ धोखा 

वकया। आपको विर पाचं साल के बाि इबम्तहान िेना पड़ेगा। आपको विर पता चलेगा वक आपने 

जनता को कैसे ठगा है? और जनता कैसे आपको जिाब िेगी?

आज अगर हम पूरे बजट को बड़ी गभंीरता से िेखें, तो हम साि श्लिों में कह सकते हैं वक 

आप financial discipline के नाम से रेल को वनजी हाथों में िेने के वलए आगे बढ़ रहे हैं। अभी 

बहुत लोगों ने कहा है वक आप वकस तरह से आगे बढ़ रहे हैं, िूसरे और उपाय हैं। कुि लोगों ने 

सजेस्ट वकया वक आप िूसरे रासते से जाइए, public issue जारी करें िहा ंसे पैसा लाइए और 
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पब्ललक को यह समझने िीवजए वक रेल उसकी सम्पबत्त है। आप पूरी तरह से तैयार खड़े हैं 

कारपोरेट घरानों को मिि करने के वलए, लगता है वक आपने ठीक काम वकया है। अभी मेरे 

साथी ने कहा है वक वजन बड़े कॉरपोरेट्स ने चुनाि में मिि की है, अब उनकी कैसे मिि करें, 

आप उस रास्ते पर आगे बढ़ रहे हैं। 

आप िेखेंगे वक इस पूरे बजट में गरीब के वलए कुि नहीं कहा गया है। बुलेट ट्रेन की बात 

कही गई है। अभी बहुत लोगों ने कहा है वक 60 हजार करोड़ रुपया एक बुलेट ट्रेन के वलए 

लगेगा। उस बुलेट ट्रेन में कौन बठेैगा, आप बताइए। अभी तो राजधानी ट्रेन में हमारे सभी लोग 

नहीं बठै सकते हैं। आप वजस बुलेट ट्रेन की बात कर रहे हैं, उसका भाड़ा वकतना होगा? क्या िह 

हमारे गरीब और आवििासी आिमी के वलए है? क्या ि ेगरीब और आवििासी आिमी उसमें बठै 

सकते हैं? आज तो ऐसे गािं हैं, जहा ंपर लोगों ने ट्रेन नहीं िेखी है। हम बुलेट ट्रेन का विरोध 

नहीं करते, मगर आपको अपनी पॉकेट को टटोलना पड़ेगा। आपको यह िेखना पड़ेगा वक आपके 

पास क्या है, आप कर सकते हैं या नहीं कर सकते हैं? मंत्री जी ने बजट में कहा है वक हम 

सुरक्षा और सिाई पर ध्यान िे रहे हैं। अच्िी बात है, इसके पहले की सरकार के मंत्री भी इस 

ओर ध्यान विये थे मगर आप जैसे ही आए, तो आपने कहा वक हम इस पर विशेष ध्यान िेंगे। आप 

सुरक्षा की बात करते हैं, जैसे ही आप मंत्री बनने के बाि आए, तो यह कहा वक हम सुरक्षा वक 

ओर विशेष तौर पर ध्यान िेंगे। आपको याि होगा वपिले विनों एक ट्रेन को आनन्ि विहार पहंुचना 

था िह पहंुच गई नई विल्ली। आप वकस्मत िाले हैं वक कोई घटना नहीं घटी। आपने सुरक्षा का 

एक नमूना पेश वकया है। आप सुरक्षा की बात कर रहे हैं, िेवखए आपकी ट्रेन कहा ंसे कहा ंपहंुच 

रही है।

आपने िूसरी बात क्लीनवलनेस की कही है। हम क्लीनवलनेस के वलए केिल इतना ही कहेंगे 

वक हमारे यहा ंसे राजधानी ट्रेन चलती है। आप राचंी की राजधानी ट्रेन में बठैेंगे, तो आपको पता 

चल जाएगा वक उसमें टॉयलेट का क्या हाल है। Bed role का क्या हाल है। हम ज्यािा उम्मीि 

नहीं करते वक आप क्या करेंगे या नहीं करेंगे हम वसि्म  इतना ही चाहेंगे वक आप हमें चूहों और 

कॉकरोचों से तो वनजात विलिा िीवजए, िही हमारे वलए बड़ी बात है। यवि आप इनसे वनजात 

विलिा िेंगे, तो हम खुश हो जाएंगे वक आपने बहुत बड़ा काम वकया है। हम झारखंड से आते हैं, 

इसवलए थोड़ी झारखंड की बात भी कर लेते हैं। 

सर, झारखंड खवनज सम्पिा से भरा पड़ा है यहा ंकी धरती अमीर है मगर यहा ंरहने िाले 

लोग गरीब हैं। रेलि ेका अवधकतर रेिने्य,ू जो कोयले और लोहे की ढुलाई िजह से आता है, िह 

झारखंड से वमलता है। सबसे ज्यािा रेिने्य ूका कंट्री्लयशून झारखंड से है। धनबाि तो सेकेन्ड 

लाज्सेस्ट रेिने्य,ू िेने िाला वडविजन है। जो आपकी साठ वडविजन्स हैं, इनमें रेिने्य ूिेने में इसका 

िूसरा नम्बर है। आपने झारखंड को अपने बजट में मात्र एक ट्रेन िी है टाटा से बैंगलुरू और िह 

भी मात्र एक विन। आपको जहा ंसे इतना ज्यािा रेिने्य ूवमल रहा है, कम से कम उसकी तरि तो 

ध्यान िेना चावहए। हमारा राज्य वपिड़ा है और उसमें आवििासी लोग रहते हैं। आप िहा ंसे रेिने्य ू

तो ले रहे हैं, मगर उसको कुि िेने की तरि आपका किम नहीं बढ़ रहा है। हमारे िेश के वलए 

[डा. प्रिीप कुमार बालमुचू]
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सात प्रोजेक्ट्स थे, वजनको वपिली सरकार के द्वारा विया गया था। आपने उनको विफ्टी-विफ्टी 

परसेंट में वकया और आज तक ि ेप्रोजेक्ट्स आगे नहीं बढ़ सके। जमीन पर नहीं उतर सके। हम 

आपको रेिने्य ू िे रह िे रहे हैं, लेवकन आप हमसे भी 50 परसेंट ले रहे हैं। ऐसा राज्य, जो 

आपको, रेलि ेको अवधक रेिने्य ूिे रहा है, िहा ंपर उनके वलए कुि सुविधा होनी चावहए। आपको 

उनसे कंट्री्लयशून नहीं लेना चावहए। हमारे और भी बहुत से  प्रोजेक्ट्स चल रहे हैं, जैसे वक 

काण्डा-नामकुम रेल लाइन, चक्रधरपुर में ओिरव्रिज, जमशेिपुर का ओिरव्रिज आवि हैं। ये सभी 

ऐसे प्रोजेक्ट्स हैं, जो आज तक शुरू नहीं हो पाए। सरकार ने घोषणाएं की हैं, लेवकन काम अभी 

तक शुरू नहीं हुआ है। पैसा भी चला गया है, लेवकन यह काम अभी तक शुरू नहीं हुआ है। हमारी 

जो अधूरी लाइन है, कोडरमा-हजारीबाग की लाइन बन गई, उसका ट्रायल भी हो गया, लेवकन 

िहा ंपर आज तक ट्रेन चलनी शुरू नहीं हुई है। उसी तरह से राचंी-लोहरिगा-टोरी लाइन है, यह 

िष्षों से चल रही है। सुिश्मन भगत जी हमारे मंत्री जी हैं, यह लाइन उन्हीं के के्षत्र से जाती है आप 

इसको जल्िी पूरा कीवजए, तावक जो लोग कोडरमा होकर आते हैं, उनकी विल्ली की िूरी कम 

हो जाएगी मैं आपको एक उिाहरण िंूगा वक हमारे यहा ंएक टाटा-अल्लेपी एक्सपे्रस ट्रेन चलती 

है। जो करीब-करीब 2358 वक.मी. का सिर तय करती है। उसमें 53 स्टॉपेजेस हैं। उस ट्रेन में 

अवधकतर साउथ के लोग एि ं विशेषकर जो मरीज िले्लोर में ट्रीटमेंट के वलए जाते हैं, सिर 

करते हैं। आप यह समझ लीवजए वक यह ट्रेन करीब-करीब 52.35 घंटे चलती है। मैंने कहा है 

इसके 53 स्टॉपेजेस हैं और इस तरह 28 वकलोमीटर पर एक स्टॉपेज है, लेवकन आप उससे 

एक्स्पे्रस का िेयर चाज्म कर रहे हैं, जबवक आपको लोकल ट्रेन का िेयर चाज्म करना चावहए। यह 

एक्सपे्रस ट्रेन जरूर है, लेवकन यह एक्सपे्रस ट्रेन चलती नहीं है। जैसा वक मैंने कहा है वक 28 

वकलोमीटर पर एक ऐिरेज स्टॉपेज है, आप इससे समझ लीवजए वक यह ट्रेन कैसे चलती है। 

उसी ट्रेन में बीमार लोग जा रहे हैं., रास्ते में मर रहे हैं। जैसा वक मैंने कहा है वक िले्लोर एक 

बड़ा मेवडकल सेंटर है, िहीं पर हमारे यहा ंसे ज्यािा लोग जाते हैं। हमारी कुि वडमाडं है, जैसे 

वक टाटा-वचन्नई सुपर िास्ट ट्रेन राचंी-गोिा ...(व्यवधान)... की ट्रेन, ...(व्यवधान)... सर िो वमनट 

...(व्यवधान)... राचंी-अहमिाबाि, राचंी-हैिाराबाि, राचंी-जयपुर ट्रेन की लोगों की long पेंटडग 

वडमाडं है, इसके वलए हम आपसे पुन: वनििेन करेंगे वक आप आने िाले समय में इनको जल्िी से 

जल्िी शुरू वकया जाए। कुि हमारी मागं है, वजसमें माननीय मंत्री जी आपको पैसा लगने िाला 

नहीं है। ये जो चीजें हैं, जैसे पुरुषोत्तम एक्सपे्रस है, इसकी घाटवशला में स्टॉपेज की बहुत लम्बी 

वडमाडं है, मगर मंत्रालय कहा है स्टापेज सभंि  नहीं है, वबहार के लोगों ने तो अपनी स्टॉपेज करा ली 

है, मगर जब हम घाटवशला में स्टॉपेज मागंते हैं, तो कहते हें वक यह कम िूरी है, िूरी बहुत ज्यािा 

होनी चावहए, मगर आप िूसरी जगह पर 25 वकलोमीटर पर स्टॉपेज िे रहे हैं, मगर पुरुषोत्तर 

एक्सपे्रस, जहा ं घाटवशला पर य.ूसी.आई.एल. है, एच.सी.एल. है, िहा ं पर स्टॉपेज नहीं िेना 

चाहते हो। इसमें कोई पैसा नहीं लगने िाला नहीं है। 

िूसरी बात रेल भिन की हम यहा ंिेखते हैं वक जब हम रेल भिन को कोई वचट्ठी वलखते 

हैं, तो रेल भिन से मागंी गई कोई कन्िम्सेशन मुझे नहीं वमलती है, लेवकन जो स्टापन हैं, 

पिावधकारी हैं, उनके जो लोग हैं, उनकी वटकट कन्िम्सेशन हो जाती है। हम सासंि हैं, हम 

वलखकर िेते हैं, परंतु उसकी कोई िैल्य ूनहीं है। आप जाइए और पता लगाइए वक क्या गड़बड़ी 
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है। िहा ंइमरजेंसी कोटे का पूरा कारोबार पिावधकारी एंड एजेंटों की वमली भगत से चलता है, 

इसवलए आपको वनबश्चत करना पड़ेगा वक सासंि जो वलखते हैं, उसका पूरा सम्मान होना चावहए। 

हमारे यहा ंपर बनाचंल ट्रेन चलती है ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Please conclude.

डा. प्रदीप कुमार बालमुचू : हमने उसकी टाइटमग चेंज करने के वलए कहा था। लोग 300-

400 वकलोमीटर िूर सथंाल परगना से चलकर राचंी आते हैं, लेवकन िह िापस 2 बजे जाती है। 

हमने कहा है वक उसका टाइटमग 7 बजे कर िीवजए, तावक सरकारी लोग काम करके िापस 

जाएं, नहीं तो उनको एक विन िहा ंरहना पड़ता है। इसमें आपको क्या विक्कत है? पहले िह ट्रेन 

सात बजे चलती थी, मगर आप उसके समय को िो बजे कर विए हम वसि्म  इतना चाहते हैं वक 

िह ट्रेन, जो विन में 2 बजे चलती है, उसका टाइम 7 बजे कर िीवजए तावक जो लोग िूर से 

आते हैं, उनको सुविधा हो जाए, उन्हें रात में रहना न पड़े।

हम डी.आर.एम. के बारे में एक बात कहेंगे। हमारे वजतने डी.आर.एम. लोग हैं, हमारे राज्य 

से चार-पाचं डी.आर.एम. लोग हैं, आप उनको िोन कीवजए, िो उठाते नहीं हैं। आप िोन 

कीवजए, पता चलेगा वक उठाते हैं या नहीं उठाते। हम लोग िोन करेंगे, तो उठाएंगे ही नहीं, तो 

टेवलिोन पर बात नहीं होगी तो समस्या का समाधान कैसे होगा? आपके रेलि ेकी यह हालत है। 

कम से कम यह इंस्ट्रक्शन होनी चावहए वक अगर कोई भी व्यबक्त िोन करता है, तो कम से कम 

उसका िोन तो उठाएं। अगर िोन नहीं उठाएंगे तो हम बात कैसे करेंगे। 

आपने अभी कहा वक आपके पास पैसा नहीं है। हमारे घाटवशला में जो घाटवशला डाक रोड 

है, हमने कहा है वक उसको हम बना िेंगे ...(व्यवधान)... हम राज्य सरकार से ...(व्यवधान)... बना 

िेंगे ...(व्यवधान)... आपके पिावधकावरयों से कहा है, लेवकन आप िेना नहीं चाहते हैं l आप कहते हैं 

वक पैसा हमें िो, हम बनाएंगे ...(व्यवधान)... आप बनाना नहीं चाहते हैं ...(व्यवधान)... आप कहते 

हैं पैसा हमको िे िीवजए ...(व्यवधान)... रोड बनाने के वलए ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay. Please conclude now. Dr. Balmuchu, please 
conclude.

डा. प्रदीप कुमार बालमुचू : इसवलए हम चाहते हैं वक माननीय मंत्री जी जब आप भाषण िें 

तो इन सब पर विचार करें। आपने समय विया, उसके वलए बहुत-बहुत धन्यिाि। 

SHRI TIRUCHI SIVA: Mr. Deputy Chairman, Sir, the railway transport has become 
the lifeline of almost every citizen of India and, therefore, transportation of passengers 
must be considered a service to the people rather than comparing it to commercial 
viability.

Sir, the new Minister has got a tough job ahead. When he has to run the Railways 
people-oriented, he has also to face the challenges and constraints before him. What are 

[डा. प्रिीप कुमार बालमुचू]
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the constraints? Since independence, it is 67 years. The route KM in the Indian Railways 
have increased only 20 per cent. In the year 2002, in the same House when I was speaking, 
I mentioned this as 10 per cent. Within a short span of time, ten other per cent has been 
increased. Now only 20 per cent route KM has been added to what existed when the 
British left us.

The second is only 317 proposals of the total 696 proposals sanctioned have been 
completed. In that four proposals which have been sanctioned 30 years before are yet 
to see the light of the day. In this situation, it is not only complaints, or, finding faults, 
or, putting forth demands, but you have also something to compliment and appreciate 
the Minister. One is that the Minister in his Budget speech said that he has a plan to 
create a diamond quadrilateral network of high speed rail. Second, the Ministry targets 
to become the largest freight carrier in the world. Third, 4,000 women constables will 
be recruited who will escort the ladies’ coaches. Use of Vehicle Borne Ultrasonic Flaw 
Detection System is proposed to detect rail and weld fractures. In addition, Ultrasonic 
Broken Rail Detection System will also be tried at two locations as a Pilot Project. These 
things are to be appreciated. One more very, very important thing I want to say. In order 
to overcome delays in project execution, a Project Management Group will be set up 
at the level of the Railway Board. Similarly, to expedite projects at the ground level, a 
Project Monitoring and Coordination Group consisting officials of the State Government, 
Railways and professionals will be set up. Why I underscore this very, very important 
point, a survey conducted on the managerial attributes, by the IIM Ahmedabad showed 
the personal integrity of the officers in the Railways and also concern for the external 
consumers. It is a scale of 1-7. Their concern for external consumers was only 3.15, and 
whereas openness to ideas was just 3.7.

Now, we can understand the delay for all these projects. Many other things lie in 
between.

I come to another very, very important point. The Revised Estimates says about the 
operating ratio. First of all, what is the operating ratio? It is the ratio of the total working 
expenditure to that of the gross traffic receipts. If the ratio is higher, it indicates the lower 
ability to generate surplus for capital investments.

Sir, in the previous year, the Budget Estimate of the operating ratio was 87.8 per 
cent. But the Revised Estimate has resulted in 19.8 per cent. Our Railway Minister before 
the Railway Budget has hiked the freight fares and passenger fares. In spite of that he has 
anticipated the gross traffic receipts are expected to increase by 14 per cent to ` 1,60,165 
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crores. In spite of that the Budget Estimate of operative -ratio now is 92.5 per cent. When 
it was 87.8 per cent, the Revised Estimate showed 90.8 per cent. After having hiked the 
passenger fare and Freight fare and so many other measures that he has undertaken, the 
Budget Estimate says 92.5 per cent, so, I am afraid in future I do not know how much it 
will come to about, and what will be repercussions.

The other working you have to appreciate is the resource management. Other than 
depending upon totally hiking the freight fares and passenger fares, he has tried to manage 
by other methods like the FDI, PPP and all these things. Sir, first we may be against these 
policies. But after the liberalisation era, these things can’t be dispensed of. But I would 
like to say that the FDI and PPP are there in the State Highways and Airways. At the same 
time, the cost, that had been spent, has, indirectly, been shouldered by the consumers. I 
am afraid, if at all you are going to bring in FDI or any other thing in the Railways, it 
should not be, in any manner, a burden on the passengers. Already they are very much 
burdened. Now we have the Fuel Adjustment Component (FAC), which gives 4.2 per cent 
hike in the recent passenger fares. I would like to know from the hon. Minister that if the 
fuel prices come down, what they are going to do with the FAC. Our people are already 
suffering with escalating costs, prices and everything. And, in this, the FAC is coming 
inside, though not directly. So, this cannot be a component in a country like ours.

One thing more, Sir. Recently, the Railways met with some fire accident, probably, 
due to a short circuit. Whenever we travel in an A.C. Coach, we feel comfortable, but we 
realize that we are not safe. Mr. Minister, why don’t you try to have a fire extinguisher in 
every coach? You may say that it will be stolen. But tell me where things are not stolen. 
Even when the train is in the yard, things are stolen. So, it is not just by passengers. Then, 
Sir, I would like to make one small appeal. When Shrimati Rajani Patil spoke, I thought of 
that. In the year 1996, when I was in the Lok Sabha, I brought to the attention of the then 
Railway Minister, Shri Ram Vilas Paswan, that toilets in trains did not have mugs at all. 
Women or children or anybody who use the toilet must be a gymnast to use that tap. After 
having heard .that, Mr. Paswan introduced that, but it was kept only in A.C. Coaches, but 
it is still not there in Sleeper Coaches. I think the new Railway Minister, whom I believe 
to be a people-oriented person, would consider this and take care of Sleeper Coaches in 
which the middle class people travel, and provide mugs which would cost just Rs.3 or 
Rs.4. You may again say that it may be stolen. But that is not at all a matter. You must 
consider the fact that because mug is not available, a person is not able to use toilet in a 
proper manner and, that is why, another person is not able to go inside. These are things 
which I could mention within the time available.

[Shri Tiruchi Siva]



[22 July, 2014] 423The Budget (Railways) 2014-15 and Govt. Bills

Then, about leveraging Railway public sector undertaking resources, we would like 

to know how the leveraging is going to be. Of course, the assets of the Railways are in 

abundance and they are not being used. Now how you are going to leverage it and in what 

manner will it pay returns without affecting people? Anything that you may do or you 

bring in should not affect the common people. Even with regard to bullet trains, some 

Members have criticized it and some have welcomed it and said that we should not be 

scared of things. I should say that if a poor man, who is not able to feed his children three 

times meal a day and is not able to give all essential things, is buying an air-conditioner 

for his house, how will it be appreciated? Also, when connectivity is not available in 

many of the States, and many of the places are suffering because of this, why are we 

going in for a bullet train at an enormous cost and which also needs a separate exclusive 

line for that train?

Sir, now, I would like to pinpoint some very important things with regard to Tamil 

Nadu. I would like to second my colleague, Mr. Natchiappan, who spoke here. He very 

well said that Tamil Nadu has been totally neglected and injustice has been done to us, 

and he cited certain things as well. Apart from several things, one thing he said about the 

gauge conversion of the line between Trichy and Manamadurai for which an amount of 

only ̀  1 crore has been allotted. I have got some other point. For the Cuddalore-Salem via 

Virudhachalam line, the latest expected capital cost is ` 556 crores. So far, ` 152 crores 

have been spent. Now they have allotted ` 1 crore only. Also, for the Manamadurai-

Virudhunagar line, ` 230 crores are needed, and ` 190 crores have been spent, but 

only ` 4 crores have been allotted. For the Dindigul-Pollachi-Palakkad and Pollachi-

Coimbatore lines, out of the total cost of  ` 911 crores, ` 709 crores have been spent. 

And, for this, ` 80 crores have been allotted! This is where we find something fishy. 

The Mayiladuthurai-Thiruvarur-Thiruthiraipoondi-Karaikudi broad gauge line, on which 

an amount of only ` 9.4 crores has been spent, has been allotted ` 1 crore! What Mr. 

Natchiappan said is that for the Tiruchi-Manamadurai line, they needed ` 40 crores more, 

and then, the work would get completed. But you allotted only ` 1 crore, whereas for the 

Dindigul-Pollachi-Palakkad, you are giving ` 80 crores. This only shows that as long 

as the gauge conversion is within Tamil Nadu, they are allotting only ` 1 crore. Once it 

crosses Tamil Nadu and enters into a part of another State, it gets ` 80 crores. I don’t want 

to explain that, but it sounds unpleasant. So also, Sir, (Time-bell rings) I am competing. I 

will not mention any party, so kindly don’t bother.

MR. DEPUTY CHAIRMAN: You have taken more time.
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SHRI TIRUCHI SIVA: That is why I waited. I waited just to say a few points. 
Royapuram Station and the expansion of the ICF and Tiruchi Golden Rock workshop has 
to be elevated to the level of coach or wagon manufacturing section, a train from Trichy 
to Tirupathi and intercity train from Trichy to Bangalore and so also to Delhi and Bombay 
have all been (Time-bell rings) under request. I have only one last point. It is very, very 
important, kindly bear with me. I would like to submit it to the Railway Minister. I am 
particularly making this point because I have tried all the sources and I brought it to the 
notice of the House. This is a very small issue. I don’t think it is worth being presented 
to the Parliament. Sir, there is a train from Trichy to Tirunelveli, an inter-city express. 
Sir, let me tell you where all the train stops. After leaving Trichy it stops at Dindigul 
which is 105 kilometres. After that it stops at Madurai, 57 kilometres; after Madurai it 
stops at Virudhunagar, 44 kilometres; after that Satur, 28 kilometres; after that Kovilpatti, 
22 kilometres; after that Vanchi Maniyachchi, 37 kilometres and then at Tirunelveli, 30 
kilometres. Sir, in between Trichy and Dindigul, which has a distance of 105 kilometres, 
there is one municipality named Manapparai, which is 40 kilometres away. They have 
been asking for a stoppage and the predecessor of this Ministry signed that. It didn’t 
happen. I went to the Railway Board Chairman. He said, ‘Okay, it is logically right.’ 
But nothing happened. I request the Minister to consider the long-pending issue and so 
also kindly do justice to Tamil Nadu. All our issues have to be addressed, and I wish the 
Railway Minister success in his future endeavours if at all he goes on. Thank you very 
much.

श्री वबश्वजीि दैमारी (असम) : उपसभापवत जी, आज इस रेलि ेबजट पर बात करने के 

क्रम में मैं रेल मंत्री महोिय को थोड़ा सा नॉथ्म-ईस्ट की तरि ले जाना चाहता हंू। 

आज यहा ंबहुत सारे सिस्य बातें कर रहे हैं। इस बजट में बताया गया है वक हमारे िेश में 
बुलेट ट्रेन अभी इंट्रोड्यूस की जाएगी और बहुत सारे ऐसे रेलि ेट्रैक्स हैं, वजनको िोर लेन वकया 
जाएगा। लेवकन बहुत िुख की बात है वक नॉथ्म-ईस्ट में अब तक मीटर गेज पर ट्रेन चल रही है। 
िहा ंडबल लाइन नहीं है, इलेबक्ट्रक इंजन नहीं है। आज तक रेलि ेबजट में वजतने भी प्रोजेक्ट्स 

की घोषणा की गई थी, ि े पूरे नहीं हो पाये हैं। तो मैं हमारे मंत्री जी से अनुरोध करंूगा वक ि े

नॉथ्म-ईस्ट को भी इंवडया के रेलि ेमपै पर रखें, नॉथ्म-ईस्ट को िोड़ नहीं िेना चावहए। इसी कारण 

िहा ंके लोगों का विमाग धीरे-धीरे इंवडया से अलग हटता जा रहा है इसवलए मैं पूिना चाहता हंू 

वक आज अगर िेश में चार लेन ट्रैक वबिाने का काम शुरू हो रहा है, तो नॉथ्म-ईस्ट में ट्रेन मीटर 
गेज पर क्यों चल रही है? लमटडग से लेकर अगरतला तक जो रेलि ेट्रैक वबिाया गया है और 
उस पर रेल चलाई गई है, उसे बहुत िेर से बनाया गया। शायि तीन-चार साल ही हुए हैं, 
लेवकन वजस टाइम में िहा ंमीटर गेज का ट्रैक बनाया गया। तो यह बहुत िुख की बात है वक यह  

इन्जबस्टस है। इसी तरह नॉथ्म-ईस्ट के वजतने स्टेट्स हैं, उनके साथ जुड़ाि नहीं वकया गया। इस 

बजट में कुि प्रोजेक्ट्स को पूरा करने का िािा वकया गया है। तो मैं आशा रखता हंू और अनुरोध 

करता हंू वक वजस तरह से िािा वकया गया है, इसको वनभाया जाए। मैं मंत्री जी को धन्यिाि 

िंूगा वक उन्होंने इस बार बजट में स्पेवसविकली नॉथ्म-ईस्ट के वलए 5140 करोड़ रुपये की घोषणा 
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की है। मुझे उम्मीि है वक इस बजट में जो प्रोविजन वकया गया है, उससे जरूर आगे से थोड़ा 
और अच्िा काम हो जाएगा। हमारे यहा ंबहुत सारी नई लाइनें वबिाने के वलए सि्से वकया गया था 
और भटूान तक के वलए जाने के वलए भी तीन रेलि ेलाइनों का िहा ंपर सि्से वकया गया है - 
रंवगया से भटूान के सामि्रुप ंजोंगखार, पाठशाला से भटूान के नागलाम और बासुगािं से भटूान के 

गेलेिु तक। जब प्रधान मंत्री जी भटूान गये थे, तो िहा ंपर भी घोषणा करके आये थे, लेवकन 

आज तक हमारे रेलि ेमंत्रालय की तरि से इस काम को अभी तक शुरू नहीं वकया गया है। मैं 
अनुरोध करता हंू वक भटूान से कनेक्ट करने िाले वजतने भी प्रोजेक्ट्स की घोषणा की गई है, 
वजतनी जल्िी हो सके इनको शुरू वकया जाए। हमारे नॉथ्म-ईस्ट में बहुत सारे आर.ओ.बी., रेल 

ओिर व्रिज की जरूरत है। इसके वलए मैंने बहुत बार मुद्दा उठाया, मैं इसके वलए कंसलटेवटि 

कवमटी में भी बोल कर आया हंू। आर.ओ.बी. के वलए बहुत सारी कंडीशन्स लगाई गई हैं। इसके 

वलए कंडीशन यह है वक जहा ंपर कम जनसखं्या है, िहा ंआर.ओ.बी. नहीं होगा। लेवकन गािं में 
पॉपुलेशन कहा ंसे आएगी? जहा ंहमारे िेश में पॉपुलेशन कंट्रोल के वलए कानून लाया गया है और 

लोगों को वसि्म  तीन बच्चे पैिा करने का वनि्सेश विया गया है। आप ज्यािा जनसखं्या िाले के्षत्रों में 
ही सारी सुविधाएं क्यों िेना चाहते  हैं? क्या हमें आर.ओ.बी. के वलए िस-पन्द्रह बच्चे पैिा करने 

में लग जाना चावहए। ऐसा कभी नहीं होना चावहए, पता नहीं ऐसा कौन करता है? जहा कम 

जनसखं्या है, उस के्षत्र को हमें एिाड्म िेना चावहए, िहीं पर सारी सुविधाएं िेनी चावहए। जो िस-
बीस बच्चे पैिा करते हैं, उनको कुि भी सरकारी सुविधा वमलनी ही नहीं चावहए। अगर सरकारी 
सुविधा वमलनी है, तो िह वसि्म  तीन बच्चे िाले को ही वमलनी चावहए, वजसका हमारी सरकार ने 

वजक्र वकया है। अगर आप सुविधा िेने के वलए जनसखं्या का पैमाना रखेंगे, तो वजन लोगों ने 

पॉपुलेशन कंट्रोल में मिि की है, उनको सरकारी सुविधा कभी भी नहीं वमल पाएगी। इसवलए आप 

पॉपुलेशन के पैमाने को िोवड़ए और जहा ं जरूरी है, िहा ं पर यह सुविधा िीवजए। जहा ं
आर.ओ.बी. की आिश्यकता है, िहा ंपर आर.ओ.बी. होना चावहए। जहा ंपर रेलि ेलेिल क्राटंसग 

की आिश्यकता है, िहा ंपर िह बनना चावहए, इसमें पॉपुलेशन की कोई कंडीशन नहीं लगानी 
चावहए। अगर इसमें पॉपुलेशन की कंडीशन लगाई जाती है, तो पॉपुलेशन कंट्रोल के बारे में बात 

करना भी िोड़ िेना चावहए और इससे सबंवंधत कानून को िापस ले लेना चावहए।

मैं माननीय मंत्री जी से अनुरोध करता हंू वक लास्ट इयर का जो बजट था, उसमें घोषणा 
की गई थी वक गुिाहाटी में कोच िैक्ट्री लगाई जाएगी, लेवकन िहा ंअभी तक कोई काम शुरू 

नहीं हुआ है। असम के बोंगाईगािं में एक इंडबस्ट्रयल पाक्म  बनाने की बात थी, िह भी अब तक 

शुरू नहीं हुआ है। इसको करना बहुत जरूरी है। वजतने भी प्रोजेक्ट्स की घोषणा की गई है, उन 

प्रोजेक्ट्स को समय पर पूरा वकया जाए। बजट में वजतनी भी घोषणाएं की गई हैं, अगर उनको 
पूरा नहीं वकया जाएगा, तो हम इस पर कैसे विश्िास करेंगे? रेल मंत्रालय में बहुत सारी प्लाटनग 

की गई है और यह हम लोगों को नहीं वमल रहा है। इसमें बहुत सारे कवमटमेंट्स हैं, लेवकन मेरे 
पास समय नहीं है, इसवलए मैं इतना बोलना नहीं चाहता हंू, मैं वसि्म  अपनी सेंटीमेंट को बता रहा 
हंू। 

साि-सिाई के बारे में हम लोग बोल रहे हैं, लेवकन सारे पुराने कोचेज को ही नॉथ्म-ईस्ट में 
भेजा जाता है। िहा ंके लोगों की वशकायत हैं वक एम.पी. लोग यहा ंपर इस मुदे्द को क्यों नहीं 
उठाते हैं वक एक भी नई ट्रेन को नॉथ्म-ईस्ट से क्यों नहीं शुरू वकया जाता है? हम यहा ंसाि-
सिाई के बारे में बोल रहे हैं, हमारी ट्रेन के कोच के टॉयलेट में पानी रहता ही नहीं है, क्योंवक 

8.00 p.m.
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पुराना कोच होता है और उसकी टंकी िटी हुई होती है। हमारी हालत इस तरह की है। इसवलए 

माननीय मंत्री जी से हमारा अनुरोध है वक स्पेशली वकसी ऑविसर को यह वजम्मेिारी िे िीवजए 

वक ि ेनॉथ्म-ईस्ट में जाकर, हमारे एम.पीज. ने जो भी वशकायतें की हैं, उनको ि ेअच्िी तरह से 

िेखें और इन समस्याओं को समाधान के वलए कोवशश करें। मैं इतना ही अनुरोध करके अपनी 
बात समाप्त करता हंू। धन्यिाि। 

MR. DEPUTY CHAIRMAN: Thank you Daimaryji. Now, I have 2-3 requests 
from hon. Members just to put in their demands. I am allowing them two minutes each. 
But, adhere to two minutes. I am very particular about time. So, now, Shri Munavver 
Saleem.

चौधरी मुनव्वर सलीम : माननीय उपसभापवत महोिय, रेल बजट पर वपिले िो विनों में 
कािी बोला जा चुका है। ऐसे खूबसूरत और हंसमुख मंत्री जी और उनका शानिार बजट। मैं 
उनकी आलोचना नहीं, बबल्क उन्हें सकें्षप में िो वमनट में कुि मशिरे िेना चाहता हंू। एक शायर 
का शेर है,

‘‘उठा ना शीशा गराने िरन्ग के एहसा,ं 
वसिाले वहन्ि से मीना ि जाम पैिा कर।’’

बजट की बुवनयािी खराबी यह है वक वसिाल कहते हैं वमट्टी को, बजट की बुवनयािी 
खराबी यह है वक बजट एि.डी.आई. के ऊपर वडबेट करता है। अल्लामा इकबाल ने िष्षों पहले 

कहा था वक वहन्िुस्तान की वमट्टी से सोना बनाना सीखो, वििेवशयों का अहसान लेना िोड़ो। 
उपसभापवत महोिय, एक चीज जो िेखने में आई, िह यह आई वक जब सुबह माननीय नेता 
प्रवतपक्ष बोल रहे थे तो कम्पेरेवटिली अपना बजट बता रहे थे और िह जब बुलेट ट्रेन के सिंभ्म में 
बोल रहे थे तो उन्होंने कहा है वक इस ट्रेन का नाम बिल विया है, इसको बुलेट ट्रेन कर विया 
जबवक हमने इसको िास्ट ट्रेन नाम विया था। हम बीच िाले यह जान गए हैं वक ये िोनों लोग 

एक हैं, ि े26 परसेंट एि.डी.आई. लाते हैं और ये 49 परसेंट एि.डी.आई. लाते हैं। हम बीच 

िाले लोगों का यह एतराज़ है वक यह बजट कज्म के ऊपर वडपेंडेंट है। माननीय उपसभापवत 

महोिय, बजट की गुणित्ता इससे पता चलती है वक समाज का िह वनचला िग्म, ि े2 करोड़ 30 
लाख लोग जो रोज ट्रेन में चलते हैं वजन्हें िेखकर गाधंी जी ने थड्म क्लास में चलना शुरू कर 
विया था, िह समाज का आवखरी आिमी जो कल भी परेशान था और आज भी परेशान है, बजट 

का िायिा उसे वकतना वमल रहा है? माननीय मंत्री जी, डा. लोवहया ने कहा था वक धम्म एक 

िीघ्मकालीन राजनीवत है और राजनीवत एक अल्पकालीन धम्म है। आप ऐसे मुकाम पर बठेै हैं वक 

अगर आप चाहें तो उस आवखरी आिमी की सेिा कर सकते हैं। जो कल भी पैसेंजर ट्रेन का 
इंतजार कर रहा था, जो कल भी उपेक्षा की टजिगी गुजार रहा था और आज भी गुजार रहा है। 
इस बजट को उन लोगों के वलए कहा जा सकता है जो एयरकंडीशनस्म में बठैने िाले कभी िो 
परसेंट थे, अंगे्रजी बोलने िाले बढ़कर 3 हो गए, 5 हो गए, 7 हो गए, 10 हो गए, 15 हो गए 

लेवकन 85 परसेंट लोग इस बजट से िैजयाब नहीं हो रहे हैं, यह मैं िािा करता हंू। मैं माननीय 

मंत्री जी से अनुरोध करता हंू वक उनके बारे में सोचें। मैंने पहले कहा वक मैं आलोचना नहीं 
मशिरा िेने खड़ा हुआ हंू। 

[श्री वबश्िजीत िैमारी]
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माननीय उपसभापवत महोिय, मैं उत्तर प्रिेश से राज्य सभा में आता हंू। प्रधान मंत्री जी जब 

उत्तर प्रिेश पहंुचे हैं तभी प्रधान मंत्री बने हैं, िरना मुख्य मंत्री थे। उत्तर प्रिेश की उपेक्षा की गई 

है। माननीय उपसभापवत महोिय, आप यहीं से चवलए, गावजयाबाि से चवलए, मुरािाबाि पहंुवचए, 

रामपुर पहंुवचए, बरेली पहंुवचए, बिायूं पहंुवचए और मनैपुरी पहंुवचए, इटािा पहंुवचए, विरोजाबाि 

पहंुवचए लेवकन उत्तर प्रिेश के वलए बजट में कुि नया नहीं विया गया। उत्तर प्रिेश जो वहन्िुस्तान 

का सबसे बड़ा सूबा है, जहा ंएक-चौथाई आबािी रहती है। माननीय उपसभापवत महोिय, मैं रहने 

िाला विविशा का हंू। ...(समय की घंटी)... महोिय, बस, एक वमनट और। मैं रहने िाला विविशा 

का हंू। यह कहा जाता है वक विविशा मध्य प्रिेश में भारतीय जनता पाट्टी का घरौंिा है, जहा ंसे 

राजमाता टसवधया जी, जहा ं से िाजपेयी जी, जहा ं से 5 बार वशिराज टसह जी, जहा ं से आज 

सुषमा स्िराज जी नुमाइंिगी करती हैं, इसके बाि भी विविशा का वसरोंज इलाका, रायसेन 

इलाका, बेगमगजं इलाका और िहा ंके बच्चे टेलीविजन पर पूिते हैं वक क्या ट्रेन वहन्िुस्तान में 

चल रही हैं? मैं कहना चाहता हू वक जब वहन्िुस्तान को आजािी वमली थी उस िक्त 50 हजार 

वकलोमीटर लाइन अंगे्रज डाल चुका था। ि ेिोनों लोग जो आज अपने विकास की बात कर रहें हैं 

उन्होंने वसि्म  15 हजार वकलोमीटर रेल लाइन डाली है। मैं इनको नहीं, िेश को सुनना चाहता हंू 

वक यह इनके विकास की िर है। ...(समय की घंटी)... हमें बुलेट ट्रेन और िास्ट ट्रेन की जरूरत 

नहीं है। महोिय, हमें जरूरत है पैसेंजर ट्रेन की, हमें जरूरत है रेल लाइन की, तावक साढ़े सात 

लाख गािं ट्रेन लाइन से जुड़ सकें । महोिय, आपने मुझे िक्त विया, इसके वलए बहुत-बहुत 

शुवक्रया। ...(व्यवधान)... माननीय मंत्री जी, मेरे विविश को कण्चाटक एक्सपे्रस स्टॉप िे िीवजए। 

...(व्यवधान)...

†Transliteration in Urdu Script.

†
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श्री राजपाल ससह सैनी (उत्तर प्रिेश) : माननीय उपसभापवत जी, मैं आपको धन्यिाि िेता हंू 

वक आपने मेरा अनुरोध स्िीकार वकया और साथ ही बहन मायािती को धन्यिाि िेता हंू वजनकी 

कृपा से मुझे आज यहा ंबोलने का अिसर वमला है। 

महोिय, मैं आपका ज्यािा समय नहीं लूगंा, लेवकन माननीय गौड़ा जी और माननीय वसन्हा 

जी का ध्यान जरूर चाहंूगा। मेरे वसि्म  िो िोटे-िोटे अनुरोध हैं वजनकी ओर मैं गौड़ा जी की 

तिज्जह चाहंूगा। मैंने इनके बारे में माननीया ममता जी से अनुरोध वकया था, उसके बाि वत्रििेी 

जी रेल मंत्री बने, उसके बाि राय साहब बने, उसके बाि बसंल साहब बने, विर खरगे साहब बने 

और अब आप हैं, इसवलए आज आप से अनुरोध कर रहा हंू। मैं वसन्हा साहब से उम्मीि कर रहा 

हंू क्योंवक एक लबें अरसे के बाि उत्तर प्रिेश से वकसी व्यबक्त को मंत्री बनने का मौका वमला है। 

महोिय, हमारे यहा ंमेरठ से सहारनपुर तक रेलि ेलाइन के िोहरीकरण का काम अटका 
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पड़ा है। यह आज से नहीं बबल्क िष्षों से अटका पड़ा है। हम आप से बार-आर अनुरोध करते हैं 

वक आप िहा ंरेलि ेलाइन के िोहरीकरण का काम पूरा करा िो। यह न होने से घंटों रेलगावड़या ं

िहा ंखड़ी रहती हैं। अगर इस लाइन का िोहरीकरण हो जाए तो िहा ंउन्हें इंतजार न करना 

पड़ेगा। उत्तर प्रिेश से माननीय वसन्हा साहब मंत्री हैं। ि ेमेरी इस मागं को वलख भी रहे हैं। मुझे 

उम्मीि है वक ि ेइसे पूरा करेंगे।

गौड़ा साहब, मुझे उम्मीि थी वक इस बजट में वनबश्चत रूप से हमारा यह काम हो जाएगा, 

लेवकन ऐसा लगता है वक जो पबश्चमी उत्तर प्रिेश के खड़ी वहन्िी बोलने िाले लोग हैं, उनसे आप 

कुि नाराज हैं। मंत्री जी, वहन्िी तो वहन्िुस्तान की मातृभाषा है। मेरा आपसे अनुरोध है वक आप 

िोहरीकरण के काम को पूरा करिाएं। मैं आपको यह भी बताना चाहंूगा वक मेरठ के साथ ही 

मुजफ्िरनगर और सहारनपुर से भी एक एवरया टच करता है और िहा ंसे आपके ही मेंबर ऑि 

पारलयामेंट चुनकर आए हैं, इसवलए मेरी इस मागं पर हम लोगों का अवधक जोर पड़ता है। िूसरी 

बात, वसन्हा साहब, मैं आपसे अनुरोध करंूगा वक नौचिंी एक्सपे्रस सहारनपुर से चलकर लखनऊ 

पहंुचती है। उस लाइन पर वसि्म  एक ही गाड़ी है जो हमारी राजधानी को जोड़ती है। हम इसवलए 

िूसरी गाड़ी की मागं नहीं कर रहे हैं क्योंवक जब तक एक िोहरीकरण नहीं होता, तब तक हम 

आपसे क्या वडमाडं करें? महोिय, उस गाड़ी में एसी िस्ट्म क्लास का वसि्म  एक वड्लबा लगता है। 

िह मेरठ से लगता है और उसे मेरठ में ही काट वलया जाता है। मेरा अनुरोध है वक अगर िह 

एसी कोच सहारनपुर तक चले तो आपकी बड़ी मेहरबानी होगी। 

महोिय, आपने मुझे िो वमनट का समय विया है। मुझे माि करें, बहुत लोगों पर आपकी 
बहुत-बहुत विशेष कृपा रहती है, अगर मेरे जैसे सिस्य पर आपकी कृपा ही रहेगी तो मुझे बहुत 

अच्िा लगेगा।

श्री उपसभापवि : ऐसा नहीं है। आप मेरे बहुत अच्िे िोस्त हैं। ...(व्यवधान)...

श्री राजपाल ससह सैनी : मेरे जैसे सिस्य पर भी कृपा रखें, तो मेहरबानी होगी।  मैं अपनी 

बात समाप्त करता हंू। धन्यिाि।

श्री उपसभापवि : आप मेरे बहुत अच्िे िोस्त हैं। आप हमेशा मेरे विल में है। श्री बसािाराज 

पावटल। कृपया िो वमनट में अपनी बात समाप्त करें।

श्री बसावाराज पावटल (कण्चाटक) : माननीय उपसभापवत जी, वजस पेड़ पर अच्िे िल 

लगते हैं, लोग उसी को पत्थर मारते हैं। सब लोग रेल मंत्रालय से नाराज भी है, लेवकन सब लोग 

रेल मंत्रालय से कुि न कुि मागंते भी हैं। मैं भी उन्हीं में से एक हंू। मैं सीधे मागंने का काम करंूगा, 
पत्थर नहीं मारंूगा। मैं मंत्री जी से आशा करता हंू वक ि े ऑन-गोइंग कामों को पूरा करेंगे। 
महोिय, बीिर और गुलबग्चा को जोड़ने का 80 परसेंट कम ही हो पाया है, उसे पूरा करने से 

केिल बीिर और गुलबग्चा को की लाभ नहीं वमलेगा बबल्क बगंलुरू से विल्ली पहंुचने की जन्टी ढाई 

घंटे कम हो जाएगी। इससे िेश की भी बहुत बचत होगी। मैं प्राथ्मना करता हंू वक इस रेल लाइन 

का काम जल्िी-से-जल्िी पूरा करें। इसके अलािा Gulbarga is a heart place of Karnataka. जो 
लोग पुरानी हैिराबाि स्टेट से आते हैं, ि ेजानते हैं। हम अलग राज्य नहीं मागं रहे हैं। सरकार ने 

[श्री राजपाल टसह सैनी]
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िहा ंएक रेलि ेवडिीजन बनाने की घोषणा की है। महोिय, आने िाले 10 सालों में िहा ंकी आबािी 

20 लाख हो जाएगी। इसवलए अगर आप उस काम को तीव्र गवत से पूरा करेंगे तो िहा ंकी जनता 
को बहुत खुशी होगी। आप इस बारे में भी त्िवरत किम उठाएं।

तीसरी बात, हैिराबाि और गुलबग्चा के बीच में इंटरवसटी ट्रेन की घोषणा हुई है, लेवकन 

अभी तक िह ट्रेन चाल ू नहीं हुई है। अगर आप हैिराबाि-गुलबग्चा इंटरवसटी और हैिराबाि-
रायचूर इंटरवसटी - ये िो िास्ट पैसेंजर ट्रेन्स शुरू करेंगे, तो िहा ंकी जनता को अत्यंत सतंोष 

होगा। इसवलए माननीय मंत्री जी इन ट्रेन्स को शुरू कराने की ओर ध्यान िें।

महोिय, मैं बुलेट ट्रेन का स्िागत करता हंू। शुरू-शुरू में राजधानी ट्रेन केिल अमीरो के 

वलए लगती थी। आज िेश में वकतनी राजधानी ट्रेन्स चल रही हैं। इसी तरह अगर िेश में 10 बुलेट 

ट्रेन्स, बड़ी-बड़ी वसटीज को जोड़ने के वलए चलाई जाएंगी, तो यह एक अच्िा किम है। लेवकन 

अगर आप एक लाख अस्सी हजार करोड़ रुपए में से एक ट्रेन के वलए साठ हजार करोड़ रुपए 

खच्म करते हैं, तो बाकी सभी योजनाओं का कैसे करेंगे? अगर आप कहीं से भी पैसा लाकर बाकी 
योजनाओं पर काम करते हैं, तो उससे गरीबों को लाभ होगा। आप इसके बारे में सोवचए। मैं आपसे 

यह प्राथ्मना करंूगा।

महोिय, िूसरी मुझे एक बड़ी टचता यह तो रही है वक न जाने वकतने लोगों को रेलि ेकोच 

िैक्टरी की गारंटी िे िी गई है, क्योंवक सभी लोग रेलि ेकोच िैक्टरी, रेलि ेकोच िैक्टरी बोल 

रहे हैं। भविष्य में ऐसा कोई आश्िासन न वमले, इसके बारे में भी माननीय मंत्री जी टचता करें। अंत 

में मैं एक बात बोलना चाहंूगा वक जो लोग पहले सरकार में थे, य.ूपी.ए. िन, य.ूपी.ए. टू िाले, ि े

कहते हैं वक सारा हमारा ही कॉपी कर रहे हैं। जब यह सरकार आपकी ही कॉपी कर रही है, तो 
विर गावलया ंक्यों िे रहे हैं? आप आंख मंूि कर समथ्मन कीवजए। मन में बड़ी तकलीि होती है, 
एक तरि कहते हैं वक हमारी कॉपी करते हैं, िूसरी तरि गावलया ंभी िेते हैं। 

श्री उपसभापवि : ठीक है। बस हो गया, बवैठए।

श्री बसावाराज पावटल : तो मैं अपनी मागंों को रखते हुए प्राथ्मना करता हंू वक सरकार इन 

पर जल्िी से जल्िी काम करे। हमारे यहा ंभी एक रेलि ेकोच का िािा वकया गया है, उसको भी 
आप पूरा कर िें। धन्यिाि। 

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the Members of Parliament, 
the people of Vishakhapatnam, Andhra Pradesh, almost everybody has been demanding 
for creation of a new railway zone. The Minister says that he has constituted a Committee 
and he is waiting for the Committee’s report. I do not believe in Committee. Committee 
is nothing, but only his own officers. I demand for a new railway zone in Andhra Pradesh. 
And, for this purpose, Vishakhapatnam is the most appropriate place from every angle. 
Vishakhapatnam is the biggest city, after Hyderabad, in Andhra Pradesh. Therefore, I 
want a categorical assurance in this regard and give ananda, the happiness, to the people 
of Andhra Pradesh.

Thank you very much.
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, first of all, I must appreciate the 
hon. Minister for patiently listening to all the Members. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am also listening. ...(Interruptions)... I am also 
listening. …(Interruptions)…

SHRI MADHUSUDAN MISTRY: Yes, Sir, you are also listening. There are two-
three things, which I would like to say. Earlier, there was a train between Ahmedabad 
and Udaipur. This project was, in fact, sanctioned for worth 700 crores of rupees for 
converting metre gauge line into a broad gauge line between Ahmedabad-Himmat Nagar-
Udaipur. This line passes through a tribal area. I can very well understand that commercial 
viability is the main factor in deciding the railway lines. But, I must also mention that 
there are tribal areas too in this country. They also need certain kinds of services. And, 
train really boosts the economics development in any region. So, I will be very happy if 
that project is started again.

Number two, there is a thirty-kilometre stretch between Modasa and Shyamlaji, 
which is directly linking Udaipur to Mumbai. There is a railway line between Ahmedabad 
and Mumbai. But Udaipur-Modasa-Ahmedabad-Mumbai can open up another route. It is 
just a thirty-kilometre stretch. Rupees sixty crore has been sanctioned for this purpose. 
Survey has also been done. But I do not know when the laying of railway line will start.

Number three, Ahmedabad-Delhi Rajdhani starts from Ahmedabad and its first 
stoppage is Mehsana. The Sabarmati Railway station is only five kilometres. And, now, 
the city of Ahmedabad has expanded so much that this station has come in the midst of 
the city. 

The pressure can be, in fact, decreased from Ahmedabad, the main Railway station, 
if we give a stoppage to Rajdhani in Sabarmati.

Then, Sir, the point about cleanliness, etc., has been stressed by Saif-ud-Dinji. 
If you look at the Ashram Express and other trains which have been passing through 
Ahmedabad to Delhi, I would say their cleanliness is worth noting. In fact, I would really 
be happy if it has been started as a campaign. He has mentioned to us that it is the mindset 
that we will have to change and kind of a work that has to be taken from the start. That is 
what I would demand.

The other thing about which I would request you is this. I am given to understand 
that MPs have a quota of two seats in the train. I think that has to be adhered to and 
respected because their succeeding in getting their tickets sanctioned and reserved is a 
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herculean task. If the Divisional Managers and the General Managers take note of it, it 
will be helpful. Otherwise, you may remove this quota. There is no need of it because, 
sometimes, we also feel  humiliated. You write a letter and it is not being honoured. 
(Time-bell rings)

Sir, my last point is, for ROB, the State Government has to contribute 50 per cent. 
I suggest that either that money is to be deposited to the Government of India straight as 
the entire work has to be done by the Railway Ministry. Dividing the work between the 
Centre and the State takes long time.

My last point to the Minister is that there are so many projects which the Government 
of Gujarat has referred to the Railway Ministry. These are pending for quite a long time. 
Now since the Gujarat Government also has a BJP Government and here is also a BJP 
Government, I hope this long pending complaint of injustice to Gujarat will be removed 
by the new Railway Ministry. I will indeed be grateful if all those projects are sanctioned. 
Thank you very much. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: How can there be injustice to Gujarat? 
...(Interruptions)... Okay, Dr. Prabhkar Kore.

DR. PRABHKAR KORE (Karnataka): Sir, I want to take just two minutes.

MR. DEPUTY CHAIRMAN: Yes, two minutes. The last speaker.

डा. प्रभाकर कोरे : महोिय, रेल मंत्री जी ने बजट में एक नया युग विखाया है, इसवलए I 
am very thankful to him on behalf of the whole country. But, at the same time, I am a 
little unhappy. I think, Mr. Sadananda Gowda is the eleventh Railway Minister from 
Karnataka since Independence. …(Interruptions)… कण्चाटक से 11 मंत्री बन चुके हैं, लेवकन 

व्रिरटशस ने जो रेल लाइन वबिाई थी, उससे एक वकलोमीटर ज्यािा भी लाइन नहीं बढ़ी है। इनसे 

कण्चाटक के लोगों को बहुत एक्सपेक्टेशन्स थी, क्योंवक ये िहा ंचीि वमवनस्टर रह चुके हैं और 
इन्होंने िहा ंबहुत काम वकया था। इसवलए कण्चाटक के लोग इनसे एक्सपेक्ट कर रहे थे, लेवकन 

िहा ं कुि भी नहीं हुआ। हमारा जो नॉथ्म कण्चाटक है, वजस ‘मुम्बई कण्चाटक’ बोलते हैं, िहा ं
मबैक्समस सुगर इंडस्ट्रीज हैं। We have maximum sugar industries there. In the whole 
country, we are number three. जो शुगर िहा ंसे नॉथ्म ईस्ट को जाती है, we have the biggest 
problem of wagons and space. तो िह भी हम एक्सपेक्ट कर रहे थे।

िूसरी हुबली से बेलगाम is one-hour drive by car. But if you come by train, it will 
take minimum four hours because the British people have put that line through forests. 
अब िॉरेस्ट्स ज्यािा नहीं रह गए हैं और इसका तो वपिली बार सि्से भी हुआ था, तो उस नई 

लाइन के वलए भी हमारी इच्िा थी। िूसरे, हुबली से मुम्बई, क्योंवक हमारे कनेक्शन मुम्बई से 

ज्यािा है वबजनेस के वसलवसले में, तो अभी जो िीकली ट्रेन है, हफ्ते में एक विन, उसे हमने सात 
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विन करने के वलए कहा था, िह भी नहीं हुआ, इसवलए I request that, at least, announce a 
new train for Hubli-Mumbai which must run every day. We very badly need it. With 
these words, I conclude. Thank you.

meSSAGe FRom LoK SABHA

Constitution of a Committee on Welfare of other Backward Classes

SECRETARY-GENERAL: Sir, I have to report to the House the following message 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“I am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the 22nd 
July, 2014, adopted the following motion:-

‘(1)(a) That a Committee of both the Houses, to be called the Committee on Welfare 
of Other Backward Classes (OBCs) be constituted, consisting of thirty members, twenty 
from Lok Sabha and ten from Rajya Sabha, to be elected in accordance with the system 
of proportional representation by means of the single transferable vote:

(b) That a Minister shall not be eligible for ejection as a Member of the Committee 
and that if a Member after his election to the Committee is appointed a Minister, he shall 
cease to be a Member thereof from the date of such appointment;

(c) That the Chairperson of the Committee shall be appointed by the Speaker 
from amongst the Members of the Committee;

(2) That the functions of the Committee shall be:-

 (i) To consider the reports submitted by the National Commission for Backward 
Classes set up under The National Commission for Backward Classes Act, 
1993 and to report to both the Houses as to the measures that should be taken 
by the Union Government in respect of matters within the purview of the 
Union Government including the Administrations of the Union Territories;

 (ii) To report to both the Houses on the action taken by the Union Government 
and the Administrations of the Union Territories on the measures proposed by 
the Committee;

 (iii) To examine the measures taken by the Union Government to secure due 
representation of the Other Backward Classes, particularly the Most Backward 
Classes, in services and posts under its control (including appointments in the 

[डा. प्रभाकर कोरे]

Message from  Lok Sabha
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public sector undertakings, statutory and semi-Government Bodies and in the 
Union Territories) having regard to the provisions of the Constitution;

 (iv) To report to both the Houses on the working of the welfare programmes for 
the Other Backward Classes in the Union Territories;

 (v)  To consider generally and to report to both the Houses on all matters concerning 
the welfare of the Other Backward Classes which fall within the purview of 
Union Government including the Administrations of Union Territories; and

 (vi) To examine such matters as may be deemed fit by the Committee or are 
specifically referred to it by the House or the Speaker.

 (3) That the members of the Committee shall hold office for a period of one year 
from the date of the first meeting of the Committee which shall be reconstituted 
thereafter for one year at a time according to the procedure described in para 
(1) above;

 (4) That in order to constitute a sitting of the Committee, the quorum shall be 
ten;

 (5) That in all other respects the Rules of Procedure of this House relating to 
Parliamentary Committees shall apply with such variations and modifications 
as the Speaker may make; and

 (6) That this House do recommend to the Rajya Sabha that the Rajya Sabha do 
join in the Committee and communicate to this House the names of Members 
elected from amongst the Members of the Rajya Sabha to the Committee as 
mentioned above”.

2. I am to request that the concurrence of Rajya Sabha in the said motion, and 
also the names of the members of Rajya Sabha appointed to the Committee, may be 
communicated to this House.’

————

THE BUDGET (RAILWAYS), 2014-15

And

GoVeRnment BiLLS

(i) The Appropriation (Railways) No. 2 Bill, 2014

(ii) The Appropriation (Railways) No. 3 Bill, 2014—Contd.

MR. DEPUTY CHAIRMAN: Now, the hon. Minister, please.
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श्री डी.वी. सदानन्द गौड़ा : उपसभापवत महोिय, उत्तर प्रिेश से मेरे िोस्त ने कहा था वक 

रेलि े वमवनस्टर वहन्िी में अपना उत्तर िें। मेरे वलए बातचीत करना थोड़ा मुबश्कल हो जाएगा, 

वलखने में मुबश्कल होगा इसवलए मैं एक टीचर के पास बठैकर िह सब सीखंूगा और नेक्स्ट सेशन 

में मैं अपना उत्तर वहन्िी में िंूगा। 

Hon. Deputy Chairman, Sir, as many as 58/158 Members of Parliament have 
participated in the discussion. That is what I learnt just now. …(Interruptions)… I have 
listened to all the Members who have participated in the discussions patiently and silently, 
without any interruption. I quietly listened to all the suggestions, criticisms, and some 
appreciations too, from some part of the House.

Sir, there were suggestions and there were some cautions expressed by my friends. 
Apart from that, a large part of the debate consisted of requests for greater or higher 
allocation for ongoing projects, introduction, of new trains, improvement of passenger 
amenities, and so on and so forth. I noted everything and certainly, all the subjects that 
have been raised by my colleagues in this House will be taken care of. If I am not able 
to cover certain important issues that my colleagues have raised here today, I would look 
into them and send a suitable reply in writing to all those Members.

Mr. Deputy Chairman, Sir, I understand the concerns of the hon. Members for getting 
more projects and allocations for their area, their State and to their constituencies. But, as 
the Minister of Railways, it is my concern that I look at the country as one unit. That is 
my motto. I cannot differentiate between States, I cannot pay special attention to certain 
areas. I should look at the country as a unit. The Indian Railways cannot be confined to 
a region, an area or a State. The Railways being a great unifier of this nation, I cannot 
divide it between States. The former Railway Minister from the All India Trinamool 
Congress, while speaking in the debate in the Lok Sabha, indeed emphasized with me 
that the Minister for Railways will never be free from requests and suggestions for new 
works, new trains and new stoppages. As an erstwhile Railway Minister, he is aware of 
the constraints a Minister for Railways would have to face in balancing the demands 
from hon. Members and the concerns of the organization. I really appreciate his concerns, 
which he spelt out through his experience on the floor of the House.

Sir, a large number of requests have poured upon me for new surveys, new projects 
and new trains, but I am very sorry to say that except for a few small suggestions, there 
are hardly any suggestions for improving revenue generation and resource mobilization. 
There were so many demands, but there were no suggestions for generating more 
resources. There were no suggestions to tell me from where we could generate them.

SHRI BHUPINDER SINGH: Sir, a few Members had suggested how to generate 
more resources including myself. You must mention them. ...(Interruptions)...
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SHRI D.V. SADANANDA GOWDA: Yes, 1 am coming to that. The hon. Leader of 
the Opposition had said a few things. I would come to that. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, I had also mentioned something on that. 
...(Interruptions)...

SHRI D.V. SADANANDA GOWDA: As I stated in my Budget Speech, Railways 
have huge manpower and increasing expenditure on inputs, we are left with very little 
investible surplus. On the other hand, there is a large number of ongoing projects which 
require approximately Rs.5 lakh crore to complete them without adding any new project. 
Of course, the aspirations of the Members are more. But that we cannot meet at this 
juncture because of the shortage of resources with us. Realizing all these, I clearly stated 
in my speech that I need to focus on completing the ongoing projects so that we can try 
to deliver what Indian Railways have promised to the people of this country despite the 
fact that all these projects were proposed by the previous Government. My friends sitting 
on the other side, especially UPA colleagues, must understand that I have not taken up 
any new projects. I have taken up only the ongoing projects which were proposed by the 
earlier Government. So, you can’t say that I have discriminated, or, you can’t say that the 
Government has done something wrong.

MR. DEPUTY CHAIRMAN: That is the point you should appreciate.

SHRI GHULAM NABI AZAD: Thank you.

SHRI D.V. SADANANDA GOWDA: Mr. Deputy Chairman, Sir, I would like to 
place on record that I have not politicized anything. Development issues are kept alive and 
I have not played politics with development as far as Railways are concerned. Members 
of certain States have criticized that I have discriminated and neglected their States. It is 
not a fact. I have not taken up any new projects. Karnataka people also said that I have 
not given anything to Karnataka. Certainly, I have given the funds which are available 
with me to the ongoing projects only which are inside India; they are not allotted to any 
other country. So, we should take note of all these things. I would cite few incidents. My 
friend from West Bengal was saying that they have been totally neglected. If I give him 
the statistics, they stand number one in the list and they have got the maximum allotment 
this time apart from the North-East and Kashmir because national projects are there. 
Including those national projects, we have allotted some more funds for Kashmir and 
North-Eastern States. ...(Interruptions)...

 SHRI DEREK O’BRIEN: What is the percentage you have allotted? 
...(Interruptions)...
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 SHRI D.V. SADANANDA GOWDA: I am telling you. …(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND 
BROADCASTING, THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND THE MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH 
JAVADEKAR): Mr. Minister, you complete first; then Members can ask. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, you have already said that you would 

reply and whatever you could not reply, you would give it in writing. So, go by this. It is 

already 8.30.

SHRI D.V. SADANANDA GOWDA: Sir, I have allotted to the North- Eastern 

States 54 per cent more than that what was allotted in the last Budget. I have taken care 

of them. I have already assured to the North-Eastern States that the State capitals which 

are not linked with the railways will be linked in the next two, three or four years. We will 

complete that work. I have assured the House that the suggestions of my colleagues are 

noted and they will be considered favourably as and when the opportunity arises. Hon. 

Deputy Chairman, the focus of my Budget is three-fold. First, the completion of ongoing 

projects; second, mobilization of additional funds; third, passenger amenities and safety. 

Our main endeavor is to complete the ongoing projects in time with available resources 

and by mobilizing resources from all possible means. In order to achieve this goal, I have 

adopted a strategy of near-Plan holiday and prioritising the ongoing projects, which, I 

believe, is the priority of the Indian Railways. Hence, I give continuity to the projects and 

the new trains announced by my predecessor, Khargeji, which have been kept intact in 

my present Budget also.

From the debates in the House, I have gathered a few areas of common interest 

raised by the hon. Members. I would like to touch upon them briefly. The most often 

debated issue is the revision of passenger fares and freight rates. I would like to say that 

hon. Leader of the Opposition has listed all the items which were already given by them 

in the Interim Budget, but, unfortunately, he left one thing that fare hike was also done 

by them. He has not mentioned this point. I would like to draw the attention of Azadji 
towards the long list pointed out by him that these are all the projects given by them and 

that has been continued in this Budget also. But, unfortunately, he left one major issue 

that ought to have been included in that list, that is, the fare and freight hike done by their 

Railway Minister.
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SHRI GHULAM NABI AZAD: Because it was not there in our Budget.

SHRI D.V. SADANANDA GOWDA: Hon. LoP should have told that also. Then I 

should have appreciated his argument. In the Budget, it was nowhere mentioned, but in 

the Estimate, the entire calculation of fare and freight hike was included and the Estimate 

was presented in the last Interim Budget. My friend, Shri D. Raja, also raised this issue. 

On the last occasion, during the Question Hour, he asked a few questions. For that, I did 

not have the sufficient material with me and I told him that during the Budget discussions, 

I would answer those points. He asked me as to what were the reasons for the fare and 

freight hike. In the Interim Budget presented by Kharge ji in February, 2014, he had 

factored additional resource mobilisation for the fare and freight rate revision. The reason 

for the revision was that Railways was likely to have a shortfall of Rs.7,600 crore in 

2014-15. The reasons for the shortfall are - Railways’ expenditure was projected to go up 

by Rs.22,136 crores in the year 2014-15, as ordinary expenses were likely to be higher 

by Rs.17,149 crores on account of increase in the salary and wages by 3 per cent; 9 per 

cent increase in DA and 25 per cent increase in certain staff allowances on DA crossing 

100 per cent; 20 per cent increase in fuel cost; and 11.5 per cent increase in the stores. 

These are the various reasons that we were forced to hike the fare and freight rates. The 

composite freight index in Railway Gross Input Cost has gone up by 10.6 per cent. So, we 

are forced to have a price hike. Mr. Raja also put a question with regard to the calculation 

methodology of FAC. It is a big chart. I will send a copy of this chart to him. He can see 

it because the methodology and calculation is such that it will be difficult to explain, I 

will send it to him.

Mr. Deputy Chairman, Sir, some of the Members mentioned about the PPP mode 

and raising of funds through FDI. I was asked that as it was not successful in the past, 

how I was going to take up the PPP mode in future. I would like to clarify this. We have 

received a good response for investments from private sector for 17 port connectivity 

projects and 22 freight terminals. We have also received commitment from the private 

investors in different areas like wagon leasing schemes, container sector, and, setting up 

of production units to the tune of Rs. 15,000 crore approximately in the recent past. This 

is a good beginning. So, therefore, I have a firm hope that certainly PPP route will be one 

of the modes where we can raise funds. I also discussed in detail the PPP mode with my 

officers, and, I have instructed my officers to formulate a Model Concession Agreement 

for the PPP models to facilitate investment. I am hopeful that PPP will certainly bring 

some participation and it will give some response as far as resource mobilization is 

concerned.
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Further, my friends had expressed apprehensions with regard to permitting FDI 
in the railway sector. I want to lay this to rest because FDI in rail sector is a positive 
signal to the investors regarding the seriousness of Indian Railways in raising funds 
and implementing the big ticket projects such as high speed corridors, dedicated freight 
corridors and suburban corridors. Permitting FDI in rail sector will encourage railway 
infrastructure creation and growth of the manufacturing industry in the country. Here, I 
want to say one more thing that itself will certainly give a new direction to FDI entry in 
railways. I wish to clarify that none of the existing railway functions are being privatized 
and I assure this House that FDI will be introduced in such a manner that our core 
operations are ring fenced, and, operating part will not entertain FDI. Only infrastructure 
and other development will be taken care of and the operating part will remain with 
railways in future. So, there need not be any apprehension that the introduction of FDI 
will do some harm to Railways.

Sir, a lot of debate has taken place with regard to the security to the passengers, 
especially, the lady passengers travelling in the trains. We have addressed this concern in 
detail in my Budget and we are in the process of sanctioning about 4,000 posts of RPF 
constables in addition to the 17,000 RPF constables already recruited. This will certainly 
strengthen the RPF and we will also ensure that the coaches meant for lady passengers 
are guarded sufficiently in order to reduce crime against women in railway premises and 
in trains. The new recruits will also undergo a gender-sensitisation programme, which 
will be periodically conducted so as to further make them aware of the requirements of 
lady passengers.

Many hon. Members have raised some issues with regard to the high-speed trains. 
I would like to place on record that every Indian’s expectation is that India should have 
a bullet train, which matches the best in the world. As we are no less than any railways 
in the world in terms of network, reach in size, manpower or technology, it is logical that 
we take the next step ahead. The high-speed train project will be funded through bilateral 
funding mechanism as well as by FDI route without burdening the travelling passengers 
and the common man.

Hon. Deputy Chairman, Sir, I have cautiously steered away from populism, from 
an over-emphasis on expanding the expenditure base, to meet augmentation of revenue 
consolidation, re-energizing and bringing the new practices into this organization.

Sir, my Budget focuses on timely completion of the ongoing works, resource 
mobilization, harnessing new technologies, increased safety, security and services, new 

[Shri D.V. Sadananda Gowda]
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innovations and creating awareness among my countrymen that the Railways is the pride 
of the nation. Sir, somewhere we have to realize that unless we move ahead, we will be 
left far behind in this race of faster, quicker and better and more efficient technologies 
which are being displayed by our neighbours and the more developed world.

There are several demands from various States. Especially the MPs from Kerala 
in both the Houses of the Parliament have raised strong demands for more projects in 
favour of Kerala. However, they also know that there are certain constraints in taking up 
new projects in Kerala, especially there is only one line running from North to South. The 
line is already saturated. Land acquisition for projects is difficult in Kerala. However, 
the MPs from all parties have met me and demanded me more projects and trains apart 
from rapid transit system. Hence, I have decided to set up a Joint Study Group consisting 
of officers from Railways and the State Governments and MPs. Efforts will be made for 
development of Railway network in Kerala after examining this Joint Study Group report. 
...(Interruptions)...

SHRI K.N. BALAGOPAL: Whatever he has said is not totally correct. 
...(Interruptions)…

MR. DEPUTY CHAIRMAN: Let him complete. …(Interruptions)... Let him 
complete. ...(Interruptions)…

SHRI D.V. SADANANDA GOWDA: Similarly, MPs from Tamil Nadu have also 
demanded some feasibility study of railway line. The Kerala MPs sought survey of railway 
line from Thalassery to Mysore. Same will be taken up as early as possible. Also, a request 
has been made for survey of new line from Chennai-Pondicherry-Ramnathpura-Tuticorin-
Kudankulam- Kanyakumari. The same will also be considered positively. Just now, my 
friend, Maitreyan, hon. MP from Tamil Nadu, mentioned about Mahamaham. He was 
requesting for speedy work that need to be carried out on Kumbakonam - Virudhachalam 
line. He has placed some other demands also. Certainly, I will discuss with Mr. Maitreyan 
and the Chief Minister of Tamil Nadu so that we will take care of things.

As far as ...(Interruptions)... Wait, I am coming to that. My friends from Telangana 
and Andhra Pradesh were also making some demands. Andhra Pradesh people are 
demanding one new Zone and Telangana people are demanding some new lines and other 
things. ...(Interruptions)... I have specifically made a para to resolve the problems and 
to come out with solutions for the new demands. ...(Interruptions)... I have said that 
a Committee has already been formed to look into the matter and as soon as I receive 
the Report of the Committee, the needful will be done in both the States because as per 
the States Reorganisation Act, we are supposed to take certain new initiatives in Andhra 
Pradesh as well as in Telangana. Your demands will be met soon after getting the Report 
from the Railways.
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SHRI V. HANUMANTHA RAO: The Secunderabad railway station, the previous 
Government wanted to make it international airport. …(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him finish.

SHRI D.V. SADANANDA GOWDA: Sir, the Chief Minister of Odisha met me and 
placed some demands. At present, a few funding was done to Odisha and his remaining 
demands will certainly be taken care of. Soon after the completion of the Budget, 
certainly, we will sit with the officers and we will sort out the problems as far as Odisha 
is concerned.

Sir, I do not say that I have covered all the issues which can be brought on board 
to improve the organization. Nor can I say that I have covered all the issues raised by 
my learned friends in this House. Needless to say, with sincerity and earnestness, I have 
attempted majority of the concerns and ideas which I have been listening in this august 
House for the last two days.

SHRI TIRUCHI SIVA: Sir, what about the stoppage? ...(Interruptions)...

श्री प्रकाश जावडेकर : मंत्री जी, आप अपनी बात पूरी कीवजए। ...(व्यवधान)... ि े बाि में 

क्लेवरविकेशन पूिेंगे। ...(व्यवधान)... Sir, you please complete your answer. They can seek 
clarifications afterwards.

SHRI D.V. SADANANDA GOWDA: My friend Tiruchi Siva requested for 

one stoppage. I will certainly look into it. ...(Interruptions)... I will take care of it. 

...(Interruptions)... To conclude, within a short span of seven months, I will be coming 

back to the House to present another Railway Budget. I hope the remaining dreams, 

demands and issues of the hon. Members of this House would be finally addressed. 

...(Interruptions)... With all humility, I pray that the Budget be passed.

DR. T. SUBBARAMI REDDY: Sir, you have not mentioned my name. 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: That is all. ...(Interruptions)... He will reply in 

writing. ...(Interruptions)... 

SHRI DEREK O’BRIEN: Sir, I have two clarifications. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is already going to be nine. ...(Interruptions)...

SHRI DEREK O’BRIEN: So what? ...(Interruptions)... It is important, Sir. 
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: The Minister will reply in writing. ...(Interruptions)... 
If I will allow you, everybody will ask for it. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, the Minister is here. ...(Interruptions)... He is so 
patient. ...(Interruptions)... He has been sitting here for seven hours. ...(Interruptions)... 
He can sit five minutes more. ...(Interruptions)... Sir, I have only two clarifications. 
...(Interruptions)... Sir, 58 speakers spoke on it. ...(Interruptions)... At least 35 of the 58 
speakers discussed freight and how it could increase revenues. ...(Interruptions)... I am 
sorry to say that the Minister has not used the word ‘freight’ at all in his response.

MR. DEPUTY CHAIRMAN: You asked for clarification. ...(Interruptions)... No 
comment. ...(Interruptions)...

SHRI DEREK O’BRIEN: I would urge the Minister to please look at those 
ideas on freight. This is one. ...(Interruptions).... Sir, I have got a second point. 
...(Interruptions)...

SHRI D.V. SADANANDA GOWDA: As far as Dedicated Freight Corridor and 
other things are concerned, they have already taken shape. It is going on well. The World 
Bank funding is there. We are taking up the matter very expeditiously. I mentioned 
the Dedicated Freight Corridor Project and port connectivity in my Budget speech. I 
explained it in detail. ...(Interruptions)... The matter has been explained in my Budget 
speech. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: You are not touching my point. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my second point is...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Let him finish it. ...(Interruptions)...You sit down. 
...(Interruptions)... Let him complete. ...(Interruptions)... You sit down. ...(Interruptions)... 
Allow him to speak. ...(Interruptions)... Mr. Derek, sit down. ...(Interruptions)...

SHRI D.V. SADANANDA GOWDA: Out of a total of ` 27,147.95 crore, Assam 
and North-Eastern States have been allotted ` 5,262 crore. Apart from the North-Eastern 
States and Kashmir, West Bengal got the maximum share, which is ` 3,280 crore. 
...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, what is the total cost of the projects? 
...(Interruptions)...

MR. DEPUTY   CHAIRMAN:  No. ...(Interruptions)... Please sit down. ...(Interruptions)... 
He is on his legs. ...(Interruptions)... He is speaking. ...(Interruptions)... I am not allowing 
you. ...(Interruptions)... Mr. Derek, you are not allowing him. ...(Interruptions)... Please sit 
down. ...(Interruptions)... No. ...(Interruptions)...
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SHRI DEREK O’BRIEN: Total cost of the project is Rs.170 crore. ...(Interruptions)... 
You have given one thousand rupees. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek, the Minister is speaking. ...(Interruptions)... 
What are you doing? ...(Interruptions)... Please sit down. ...(Interruptions)...

श्री अवनल माधव दवे (मध्य प्रिेश) : क्या एक मंत्री से इस तरह बात करते हैं? 

...(व्यवधान)... क्या उनसे इतनी जोर से बात करते हैं? ...(व्यवधान)... क्या यही तरीका है? 

...(व्यवधान)...

श्री उपसभापवि : आप लोग बवैठए। ...(व्यवधान)...

SHRI PRAKASH JAVADEKAR: Mr. Deputy Chairman, Sir, there has to be 
decorum. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)... I agree. 
...(Interruptions)... Please sit down. ...(Interruptions)... आप लोग बवैठए। ...(व्यवधान)... It is 
going on record. ...(Interruptions)... He is on his legs. ...(Interruptions)... Please sit down. 
...(Interruptions)... What are you doing? ...(Interruptions)... Please sit down. 
...(Interruptions)... आप लोग बवैठए। ...(व्यवधान)... He is replying. ...(Interruptions)... What 
are you doing?

SHRI D.V. SADANANDA GOWDA: Mr. Deputy Chairman, Sir, I have made it 
very clear that apart from the North-Eastern States and the State of Jammu and Kashmir, 
the maximum share has gone to West Bengal. So, I have only that much of funds. Out of 
that, I have given the maximum share to them. Almost all the States are alleging that I 
have discriminated against them. How can I allot more than that?

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... What is your question? 
...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my direct question is this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... I have allowed him 
for seeking clarification. ...(Interruptions)... Sit down. ...(Interruptions)... What is your 
question? ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, what is this? ...(Interruptions)... How many 
clarifications? ...(Interruptions)... No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am allowing clarifications. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my direct question is this. ...(Interruptions)... 
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What is the percentage of the total? ...(Interruptions)... That’s all I want to know. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, sit down. 
...(Interruptions)... Mr. Minister, you please note them down. ...(Interruptions)... Now, 
Mr. Rangarajan. ...(Interruptions)... No, that is not going on record, Mr. Derek O’Brien. 
...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, in protest, I walk out.

(At this stage, the hon. Member left the Chamber.)

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, as the Minister has already accepted 
to form a committee for Kerala, there is a demand from Tamil Nadu also. I request the 
Minister to form a committee of Tamil Nadu MPs so that we can discuss freely. 

MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Balagopal. ...(Interruptions)... I 
would call you. ...(Interruptions)... I have called Mr. Balagopal.

SHRI K.N. BALAGOPAL: Sir, I have only one thing. I thank you for the assurance 
of joint committee. He said that there is land and other constraints. But, there is a coach 
factory. The land of approximately 100 acres was given free by the Government some 
years back. A PPP project was announced. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. That’s enough. ...(Interruptions)... Put 
your question. ...(Interruptions)... Mr. Minister, you please note down the queries. 
...(Interruptions)... Now, Dr. Subbarami Reddy . ...(Interruptions)... Mr. Rangarajan, you 
please sit down. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, I requested him to tell specifically about the 
Visakhapatnam railway zone. ...(Interruptions)... Please tell me what are you going to 
do? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay.

DR. T. SUBBARAMI REDDY: What is the time-limit? What is the planning? The 
Minister is silent on this subject. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, Mr. Bhupinder Singh. 
...(Interruptions)... Please put your question. ...(Interruptions)... What is your question? 
...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, through you, I would tell the hon. Minister 
honestly that Odisha is far behind in the Indian Railways, Map.
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MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... No lecture please. 
...(Interruptions)... Put you question. ...(Interruptions)...

SHRI BHUPINDER SINGH: Wagon factory at Sitapalli and a coach repairing 
factory at Narla in Kalahandi is our basic demand. ...(Interruptions)...

सामावजक न्याय और अवधकावरिा मंत्री (श्री थावर चन्द गहलोि) : सर, ये वकतने क्िशे्चन 

पूिेंगे। ...(व्यवधान)... सर, यह नहीं होगा। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Now, Mr. Banerjee, please put your question.

SHRI RITABRATA BANERJEE: Sir, while I was speaking, I have mentioned that 
in the Budgets of 2009-10, 2010-11 and 2011-12, as far as West Bengal is concerned...

MR. DEPUTY CHAIRMAN: No, no. That is replied. ...(Interruptions)...

SHRI RITABRATA BANERJEE: Sir, the question is, innumerable factories 
have been announced; hospitals have been announced. What is the status of them? 
...(Interruptions)... That is what I want to know.

MR. DEPUTY CHAIRMAN: No, no. That is not allowed. ...(Interruptions)... You 
have a question. ...(Interruptions)... Put your question.

SHRI TIRUCHI SIVA: I request for the formation of a committee for Tamil Nadu. 
That’s all.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... You want to put a question. 
...(Interruptions)... Okay. ...(Interruptions)... Put the question. ...(Interruptions)...

डा. प्रभाकर कोरे : सर, कण्चाटक में नई लाइन के बारे में क्या वकया गया है? ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Now, Mr. Tarun Vijay, what 
is your question? ...(Interruptions)...

श्री िरुण ववजय (उत्तराखंड) : सर, चार धाम को जोड़ने के वलए क्या वकया जाएगा? 

माननीय मंत्री महोिय इसका जिाब िें।

MR. DEPUTY CHAIRMAN: Mr. Minister, if you can reply to these queries now, 
you reply. In respect of rest of the things, you can write to them. You please reply whatever 
is possible.

SHRI D.V. SADANANDA GOWDA: Sir, I would clarify one thing. I have given 
ten percent of the total funds to West Bengal alone. That is one thing. I have taken note of 
other things. Regarding other things, I have taken note of them. I will send them a written 
reply.
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9.00 p.m.

MR. DEPUTY CHAIRMAN: Okay, that is fine. Now, I will take up the Appropriation 
(Railways) No. 2 Bill, 2014 and the Appropriation (Railways) No. 3 Bill, 2014. First, I 
shall put the Appropriation (Railways) No. 2 Bill to vote.

MR. DEPUTY CHAIRMAN: The question is:

That the Bill to provide for the authorization of appropriation of moneys out of the  
 Consolidated Fund of India to meet the amounts spent on certain services for the  
 purposes of Railways during the financial year ended on the 31st day of March,  
 2012 in excess of the amounts granted for those services and for that year, as passed  
 by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration 
of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI D.V. SADANANDA GOWDA: Sir, I beg to move:

That the Bill be returned.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now put the Appropriation (Railways) No. 3 
Bill to vote. The question is:

That the Bill to authorise payment and appropriation of certain sums from and out 
of the Consolidated Fund of India for the services of the financial year 2014-15 for 
the purposes of Railways , as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration 
of the Bill.

Clause 2, 3 and the Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI D.V. SADANANDA GOWDA: Sir, I beg to move:

That the Bill be returned.

The question was put and the motion was adopted.

————
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Demand to give clear guidelines on debt relief to persons affected  
due to stoppage of mining activities in Goa

SHRI SHANTARAM NAIK (Goa): Sir, it is well known that Goa mining issue 
is lingering in the State of Goa for quite some time. It started with an order passed by 
Goa Government suspending all mining operations in the State. Thereafter, Environment 
Ministry passed an order to the same effect by quoting legal provisions.

Subsequently, the Supreme Court has given a judgment which requires quite some 
time to make it enforceable.

Goa Government has advised nationalized banks to write off the loans obtained by 
owners of trucks, barges, etc. Goa Government has not been able to get any package from 
the Central Government. They are promising debt relief from banks but have not obtained 
any assurances from banks or RBI. They also tried to convince cooperative banks but 
cooperative banks have their limitations as they have to go by RBI Guidelines.

Number of those directly or indirectly depending upon mining business is around 
three lakhs. Since there is no circulation of money, business of small traders has minimized. 
Families of truck and barge owners have no money to pay for the educational needs of 
their children and, even in some cases, bring home the regular quota of ration has become 
a problem.

Representatives of mining labourers held demonstrations in Goa but their issues 
have remained unresolved.

I, therefore, urge upon the Union Government to issue necessary instructions to RBI 
in the matter.

RBI being an independent institution, Goa Government should also try to impress 
upon Union Finance Ministry requesting them to consider the case of persons affected on 
account of stoppage of mining activities in Goa.

Demand to build an international airport in  
Anand district of Gujarat

श्री लाल ससह वडोवदया (गुजरात) : महोिय, िेश में कुि ऐसी विभतूियों का जन्म हुआ है, 
तजनकी ख्याति में उनके समय में कौन कहे, आज भी कोई कमी नहीं आई है। गुजराि राज्य में 
स्थिति हमारे जनपद आनन्द में भी ऐसी ही एक तिभतूि का जन्म हुआ िा, तजनको पूरा देश आज 
भी उसी आदर ि सम्मान के साि याद करिा है, ि ेहैं प्राि: ्थमरणीय श्री सरदार पटेल। इनका गािं 

करमसद भी आनन्द तजले में ही स्थिि है, जो आनन्द से मात्र 6 तकलोमीटर की दूरी पर है। 
उनका प्रारम्भ का काय्यके्षत्र भी आनन्द तजला रहा है। गुजराि राज्य में आनन्द एन.आर.आई. 
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जनपद के नाम से जाना जािा है। आनन्द तजले में एतशया प्रतसद्ध अमूल दुग्ध डेरी, सरदार पटेल 

तिश्ितिद्यालय िो हैं ही, साि ही यह जनपद औद्योतगक के्षत्र के रूप में भी तिकतसि है। 

हमारे तजले के कई गािं ऐसे हैं, तजनमें हर घर का एक व्यस्ति तिदेश में रहिा है। उ्ति सभी 

कारणों से आनन्द तजले में एक अंिर्राष्ट्रीय एयरपोट्य की आिश्यकिा प्रिीि हो रही है। हमारे 
जनपद आनन्द के रहने िाले लोगों द्वारा ि एन.आर.आई. लोगों द्वारा बराबर इस बाि की मागं 

की जािी रही है तक आनन्द तजले में एक अंिर्राष्ट्रीय एयरपोट्य बनाया जाए। मेरे तिचार से भी िहा ं
की जनभािनाओं ि आिश्यकिाओ ं को देखिे हुए आनन्द तजले में एक अंिर्राष्ट्रीय एयरपोट्य 
बनाना सि्यिा उतचि होगा।

अि: मेरा माननीय नागर तिमानन मंत्री जी से तिशेष रूप से अनुरोध है तक गुजराि के 

आनन्द तजले के लोगों की जनभािनाओं का आदर करिे हुए ि िहा ं की आिश्यकिाओ ं को 
महसूस करिे हुए, आनन्द तजले में सरदार पटेल के नाम से एक अंिर्राष्ट्रीय एयरपोट्य उच्च 

िरीयिा ि प्राितमकिा के आधार पर बनाने की कृपा करें, िातक िहा ंकी जनिा को इसका पूरा-

पूरा लाभ तमल सके। 

Demand to restore kerosene allocation to Tamil Nadu

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Sir, the Government of Tamil 
Nadu is in need of 65,140 kilolitres of kerosene per month for distribution to poor and 
downtrodden people under the Public Distribution System to cardholders. The Ministry 
of Petroleum and Natural Gas, year after year, for the last three years, has been constantly 
and want only reducing this entitlement of kerosene. And now, it stands at 29,056 kilolitres. 
It is only 45 per cent of the State’s requirement of kerosene.

It was stated that the reduction is basically because of the number of LPG domestic 
connections. But the data collected for arriving at this figure is faulty, to say the least. 
Secondly, the reason for this reduction of kerosene to Tamil Nadu does not seem to 
hold water because though there is a widespread trend of increase in LPG connections 
throughout the country, there is no reduction in allotment of kerosene for some other 
States.

Presently, we are again pained to see that in the latest allocation made on 1st July 
this year, the same level of allocation is maintained. We request the Government to 
reverse the arbitrary and unjust reduction in allotment of kerosene to our State. In this 
connection, our Chief Minister also has given a memorandum to the Prime Minister last 
month requesting the Centre to revise and restore the allocation.

Hence, I request the Ministry of Petroleum and Natural Gas, Government of India, 
to kindly restore the full allocation of kerosene to Tamil Nadu, as demanded by our Chief 
Minister. Thank you.
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Demand for early setting up of an AIIMS-like hospital in Tamil Nadu

SHRI T. RATHINAVEL (Tamil Nadu): Recently, the Centre has announced 
its decision to establish an All India Institute of Medical Sciences in each State in the 
country in a phased manner. In this connection, hon. Chief Minister of Tamil Nadu has 
received a letter from the Union Minister of Health requesting the State Government to 
identify suitable alternative locations for setting up a new AIIMS in the State. The Tamil 
Nadu Government has already identified the required extent of land at Chengalpattu in 
Kanchipuram District, Pudukkottai town in Pudukottai District, Sengipatti in Thanjavur 
District, Perundurai in Erode District and Thoppur in Madurai District where lands with 
suitable road connectivity are already in possession of the State Government and its 
agencies.

Sufficient water and electricity are also available at all the five places, which 
also have excellent rail and air connectivity. Establishing AIIMS in Tamil Nadu would 
substantially augment the facilities in the State for providing quality medical education 
and also make available high-end tertiary level health care in the public sector to benefit 
the poor and the middle classes. Tamil Nadu has a proud record of speedy implementation 
of such projects. Hon. Chief Minister of Tamil Nadu has written to the hon. Prime Minister 
on 20th July, 2014 to include Tamil Nadu in the list of States in which an AIIMS would be 
set up during the current financial year itself. Since Tamil Nadu was excluded in the first 
batch of six AIIMS set up in 2012-13, I appeal to the Centre to establish AIIMS in Tamil 
Nadu during the current financial year itself.

demand for recruitment of local people at Bhilai Steel Plant

डा. भूषण लाल जागंडे (ित्तीसगढ़) : महोिय, वभलाई स्टील प्लाटं के वलए आयरन ओस्म 
राजतरा, िल्ली और महामाया माइन्स से, जो अब समाबप्त पर हैं, बाि में िलिली किध्चा, िोटे 

डोंगर-रािघाट से प्राप्त करना होगा। कच्चा माल डोसा माईट-वटर्टी माइन्स वबलासपुर से लाईम 

स्टोन नन्िनी माईन्स से प्राप्त वकया जाता है। सयंंत्र को कािी मात्रा में पानी गगंरेल बाधं एि ंअन्य 

बाधंों से सप्लाई होता है, वजस पर वकसानों की खेती का आधे से अवधक व्यय होता है। सयंंत्र को 
एन.टी.पी.सी. से 500 मेगािाट और 36 मेगािाट वबजली स्ियं के पािर प्लाटं से सप्लाई होती है। 
मेगनीज और कोयला में, झारखंड से कोयला और मध्य प्रिेश के बालाघाट से मेगनीज सप्लाई 

होती है। वकसानों की हजारों एकड़ खेती की जमीन सयंंत्र में लगी हुई है। पूि्म में सयंंत्र में स्थानीय 

कामगारों की 80 प्रवतशत से अवधक भत्टी की जाती थी, लेवकन ित्ममान में सभी पिों पर अवखल 

स्तर पर भत्टी की जाती थी, वजससे स्थानीय इंजीवनयस्म एि ंकामगारों की भत्टी नहीं के बराबर 
होती है। स्थानीय लोग, जो बेरोजगारी में जीिन-यापन कर रहे हैं, उन्हें तकनीकी और नॉन-
तकनीकी पिों पर वनयुक्त वकया जाना, उनके वहत की बात है और यह उनका हक भी बनता है। 
वकसानों की क्षवतपूरत के साथ ही ि ेप्रिूषण के कारण अनेक प्रकार की बीमावरयों से जूझ रहे हैं, 
यवि उन्हें रोजगार वमल सकेगा तो उनके वहत में मानिता झलकेगी। अत: मेरा सरकार से अनुरोध 

है वक इस विशा में सकारात्मक किम उठाए जाएं।
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demand to withdraw the memorandum giving special powers  
to Governor with regard to law and order in Hyderabad

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, the Government of India 
has issued an Office Memorandum on 4th June, 2014, relating to the special responsibility 
to the Governor of Telangana and Andhra Pradesh. As per section 8 of the Andhra Pradesh 
Reorganisation Act, the issues of law and order, safety and security of citizens and vital 
installations as well as management and allocation of Government buildings will be under 
the control of the Governor.

As per the Constitution, law and order is a State Subject and the Governor will have 
no role in law and order or taking care of security of citizens of any State unless and until 
such State is under the President s Rule. There is no doubt that Hyderabad has been made 
the common capital for both Andhra Pradesh and Telangana. But, does it mean that the 
State Government does not have any control on Hyderabad?

Vide above Memorandum, the Home Ministry proposed to amend the Business 
Transaction Rules to give charge to Governor. Memorandum suggested constitution of 
a common Police Board with absolute powers to the Governor with regard to law and 
order in Hyderabad, power to appoint and transfer the police officials and scrutinize crime 
investigation files. The Government of Telangana or the Cabinet of Telangana can only 
make suggestions. But, the decision of the Governor is final and nobody can question his 
powers.

This is totally unconstitutional and against the democratic principles. Hence, I 
demand for withdrawal of the above Memorandum and also for handing over law and 
order and other issues to the State Government without any further delay. *

MR. DEPUTY CHAIRMAN: Only lay it. No speech. Nothing will go on record.

Demand to make a strict law to check negligence and corruption  
in construction of buildings in the country

श्री प्रभाि झा (मध्य प्रिेश) : महोिय, िेश के नगरों, विशेषकर महानगरों में भिनों के ढहने 

की घटना आम होती जा रही है। वनि्दोष लोगों की जानें लापरिाही और भ्रष्टाचार के कारण चली 
जाती हैं। वपिले विनों विल्ली और चेन्नई में भिन के ढहने से कई लोगों की जानें चली गईं। मुम्बई 

में तो आए विन इस तरह की घटनाएं होती रहती है। जब भी इस तरह की कोई बड़ी घटना 
होती, मीवडया में एक-िो विन खूब चच्चाएं होती हैं, िहीं सरकार एजेंवसयों द्वारा जाचं की 
औपचावरकता पूरी करिा लेती है। इससे अवधक कुि नहीं होता। पवरणामस्िरूप भिन ढहने की 
घटनाएं होती रहती हैं और लोगों के मलबे में िब कर मौत होने की खबर आती रहती है। क्या 
इस मसले को इतनी सिंिेनहीनता से िेखा जाना चावहए? हाल ही में मानिावधकार आयोग ने 

बस्थवत का सजं्ञान लेते हुए इस सम्बन्ध में सख्ती बरतने का सुझाि विया है। भिन ढहने के 

*Not recorded.
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अवधकाशं मामलों में भिन वनम्चाण से सम्बबन्धत अवधकावरयों की लापरिाही और भ्रष्टाचार को मूल 

कारण बताया गया है। िस्तुत: लापरिाही और भ्रष्टाचार को रोकना इस तरह की घटनाओ ंको 
रोकने का एकमात्र विकल्प है। इसके वलए केन्द्रीय स्तर पर एक सख्त कानून बनाए जाने की 
जरूरत है। 

अत: सरकार से मेरी मागं है वक भिन वनम्चाण में लापरिाही और भ्रष्टाचार को रोकने के 

वलए एक कठोर कानून बनाया जाए।

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 11.00 a.m. 
tomorrow.

The House then adjourned at four minutes past nine of the clock  
till eleven of the clock on Wednesday, the 23rd July, 2014.
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